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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  August  8,  978/Sravana  1,
 900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr.  SPEAKER  ४  the  Chair]

 OBITUARY  REFERENCE

 MR  SPEAKER  I  have  to  inform
 the  House  of  the  sad  demise  of  Shri
 Ram  Rattan  Gupta  who  passed  away
 at  Kanpur  on  August  3,  978  at  the
 age  of  72

 Shri  Ram  Rattan  Gupta  was  a  Mem-
 ber  of  the  Third  Lok  Sabha  during
 the  years  962—64  and  1966-67,  rep-
 resenting  Gonda_  constituency  of
 Uttar  Pradesh  Eearlier  he  had  been
 a  Member  of  the  Central  Legislative
 Assembly  in  943

 A  leading  businessman  and  an  an-
 dustrialist  he  made  a  substantial  con-
 tribution  in  the  fleld  of  industries
 in  the  country  A  well-known
 figure  in  Kanpur,  he  served  as  ats
 Mayor  for  two  terms  He  was  asso-
 ciated  with  several  charitable  and
 educatronal  institutions  in  Uttar
 Pradesh  A  man  of  versatile  ability
 he  took  keen  interest  in  a  variety  of
 subjects  like  commerce,  dustry,
 finance,  banking,  defence  and  rail-
 ways  He  was  also  the  author  of  two
 books  entitled  “World  before  Second
 World  War”  and  “Time  for  Decision  ”

 ‘We  deeply  mourn  the  loss  of  this
 friend  and  I  am  sure,  the  House  will
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 join  me  in  conveying  our  condolences
 to  the  bereaved  family

 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow

 The  members  then  stoog  ा  silence
 for  a  short  while

 ORAL  ANSWERS  TO  QUESTIONS
 Closure  of  Hindustan  Petroleum  Re-

 finery  in  July,  978

 #325,  SHRI  9  D  DESAI  Will  the
 Minister  of  PETROLEUM  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state

 (a)  whether  the  Hindustan  Petro-
 leum  Refinery  at  Bombay  had  been
 closed  down  for  a  brief  period  during
 July,  978

 (b)  if  so,  whether  this  has  caused
 shortage  of  petroleum  products,  and

 (c)  whether  any  crash  plant  to  im-
 port  kerosene  and  HSD  has  been  un-
 dertaken?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)
 (a)  Yes,  Sir  The  Refinery  has  been
 closed  down  from  8th  July,  3978  for
 emergent  repairs  due  to  leakage  in
 the  crude  distillation  unit  and  the
 refinery  38  expected  to  be  recommis-
 sioned  round  middle  of  August,  978

 (b)  and  (c)  Alternative  plans
 have  been  implementeg  to  ensure  ava-
 ilability  of  products  to  meet  the  dema-
 ndg  and  rraintain  the  supply  line
 However,  m  respect  of  cooking  gas,
 there  has  been  some  delay  in  normal
 supplies  to  consumers  m  Bombay  fed
 areas  Arrangements  have  been  made
 by  Government  to  import  additional
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 quantities  of  kerosene  and  High
 Speed  Diesel  oil  over  and  above  what
 ‘was  planned  earlier.

 SHRI  0.  D.  DESAI:  The  closure
 of  thig  refinery  has  resulted  in  acute
 shortage  of  HSD,  gas  and  kerosene.
 On  the  other  hand,  Bombay  High  gas
 is  being  flared  and  thus  wasted.
 Would  he  be  in  a  position  to  give
 details  as  to  why  there  has  been  some
 difficulty  in  initiating  steps  to  take
 the  Bombay  High  Gas  and  Oi]  to  the
 shore  m  Gujarat  and  Maharashtra
 which  would  have  eliminated  the  rre-
 sent  problem  of  shortages  of  these
 products  and  urgent  import?

 SHRI  H.  N.  BAHUGUNA:  Mr.
 Desai  has  tried  to  bring  another
 question  into  this.  Anyway,  I  wel-
 come  the  suggestion.  The  point  is,
 even  if  the  Government  wanted  to  do
 it  in  a  hurry,  it  would  take  time.
 This  Government  came  to  power  to-
 wards  the  end  of  March,  ‘1977.  Mr.
 Desai  is  an  eminent  person  and  he
 would  agree  that  to  bring  the  gas  to
 the  shore,  then  put  up  a  gas  fraction-
 ation  plant  to  convert  it  into  LPG  etc.
 would  take  anyhere  between  3  to
 3-1/2  years.  That  gas  fractionation
 plant  is  now  being  thought  of  and
 Engineers  India  Ltd.  have  been
 asked  to  go  into  the  whole  exercise.
 The  moment  they  give  their  advice
 we  shall  proceed  in  the  direction  in
 which  he  wants  us  to  proceed.

 SHRI  D.  D.  DESAI:  My  problem  was
 limited  to  shortage  in  the  country  as
 may  be  arising  on  account  of  the  clo-
 sure  of  one  refinery  or  another.  This
 particular  case  refers  to  a  refinery
 of  Hindustan  Petroleum.  The  Minis-
 ter  in  his  reply  said,  it  will  take  3  to
 5  years.  My  request  to  the  Minis-
 ter  is  to  examine  the  facts  and  see  it
 for  himselfRs.  8l  crores  or  244
 Km.  to  Diu  versus  230  KM  to  Bom-
 bay;  over  concentration  at  Trombay;
 the  countryside  as  well  as  the  North-
 ern  India  market  presently  straved
 of  these  products  for  which  the  Mini-
 ster  had  to  import  only  in  January
 as  mucl  as  3  lakh  tonnes  of  kerosene,
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 versus  the  very  short  time  it  had
 taken  to  lay  the  pipeline  from  Bom-
 bay  High  to  Trombay,  versus  the
 shorter,  nearly  half,  the  distance  to
 Diu  and

 MR.  SPEAKER:  You  are  giving  a
 lot  of  suggestions.  You  are  not  put-
 fing  your  question.

 SHRI  D.  D.  DESAI:  I  have  to  get
 the  dates  on  which  he  can  start  and
 the  date  on  which  he  can  complete.
 Both  of  them  should  be  known  to
 the  public,  because  the  public  is  fac-
 ing  the  present  situation  of  shortages
 of  gas,  kerosene  and  HSD.  May  l
 know  what  is  his  time-bound  pro-
 gramme  so  far  as  this  is  concerned?

 SHRI  H.  N.  BAHUGUNA:  Actually
 the  pipeline  to  Gujrat  cannot  arise  out
 of  this  question.  There  is  a  separate
 question  on  that  also.  J]  want  to  as-
 sure  the  House  and  through  the
 House  the  people  of  Gujrat,  North-
 ern  India  and  the  whole  of  India
 that  the  pipeline  or  whatever  is  the
 quickest  possible  methog  available  to
 us  will  be  made  use  of  in  bringing
 the  off-shore  gas  to  the  shore  and  use
 them.  The  land  fall  has  to  be  either
 Gujarat  or  Maharashtra  or  hoth  We
 have  decided  to  take  the  off-sho-
 re  gas  and  use  it  in  Gujarat  as  well  as
 Maharashtra.  Therefore,  the  gag  has
 to  go  Gujarat  also.

 SHRI  D.  0,  DESAI:  After  all,  he
 has  worked  out  the  details.  He  is  not
 making  them  public.  He  has  a'’ready
 enough  details.

 MR.  SPEAKER:  Probably  for  good
 reasons  he  is  not  publishing  it!
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 कलों  से  पूछा,  ऐटमिक  रिसर्च  के  मैटल  कोरोजन
 विभाग  से  पूछा  जो  उसको  डील  करने  है,  यानी

 धातु  में जो  थकन  ां  जाती  है  या  फटन  झा  जाती
 है।  इसके  बारे  में  जानकार  लोगों  से पूछा ।  तो
 ने  तो  प्लेट  में,  जैसा  बतात ेहैं  जो  रखी  गई  हैं,
 क्योकि  उसका  कुछ  इम्तहानतो  हो  गया  है,
 निकाल  ली  गईं  है  बौर  यह  भी  लोग  कहते  हैं  कि  बडी
 जल्दी  पड  में  प्रा  गई,  अगर  4  ७  धण्ट  की  देरी
 हाती  झौर  पकड  में  ते  आती  तो  भववर  नक्‍सान
 होने  वाला  था  इसलिए  कोई  कमी  उसम  कसी
 बनाने  बाले  की  नहीं  है।  यह  तो  कुदरती  है
 उम  प्लेट  से  प्रब  तब  की जो  जानकारी  है।
 सेकिन  जब  यह  पूरी  सारी  चीज  बाहर  निकल
 कर  झा  जाएगी  तब  कारण  मालूम  हो  जायगा

 1
 क्या  कारण  था  जिसके  कारण  उसमें  यह  फटन

 आई

 समस्तोपुर-दरभगा  मोटर  गेज  लाइन  को  बाद  1. ड
 लाइन  में  बदला  जाता

 *326  भ्रो  सुरेखा  शा  सुमन  क्‍या  रेल
 मलरी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  को  स्थानीय  संगठनों
 और  रल  प्रयोकक्‍ताझा  से  समस्तीपुर-दरभगा  मीटर
 शेज  लाइन  का  ors  गेज  लाइन  म  बदलने  द  बारे
 में  कोई  ज्ञापन  प्राप्त  हुए  है,

 (ख)  कया  इस  सम्बन्ध  में  प्रस्ताव  का  पहिले
 ही  प्रतमोदन  दे  दिया  गया  था  श्रौर  भूतपूर्व  रेल
 अज़ियो  ने  इसका  तत्काल  निर्माण  करान  वा
 झाशवासन  दिया  था

 (ग)  क्‍या  सरकार  ने  हस  बार  में  सर्वेक्षण
 कार्य  पूरा  कर  लिया  है,

 (3)  क्‍या  यह  सच  है  कि  गत  पांच  य्षों से
 दरभगा-समस्तीपर  लाइन  का  निर्माण  करन  के
 लिए  बजट  म  साकतिक  प्रावधान  की  व्यवस्था
 की  जाती  है

 डि)  क्‍या  सरकार  का  इस  कार्य  का  शीघ्र
 आरम्भ  करने  हेतु  झागे  व्यवस्था  करने  का  विचार
 है  प्रौर

 (थे)  यदि हा  ता  उसका  ब्यौरा  क्‍या  है  भोर
 यदि  नहीं  तो  उसके  क्या  कारण  है  ?

 रेल  मली  ज्ो०  सधु  इंडबते
 ल

 (=)
 एक  विवरण  सभा  पटल  पर  रख  दिया  गया  हैं।

 (क)  जी  हां।

 थ)से
 (ि

 समस्तीपुर-दरभगा  मीटर
 लाइन  के  न

 )
 का  काम  974-75  के

 बजट  में  शामिल  किया  गया  था  झौर  यह  एक  भनु-
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 मोदित  कार्य है।  इस  मीटर  लाइन  को  बडी  लाइन  में
 बदलने  के  सम्बन्ध  में  झन्तिम  स्थान  निर्धारण  इजीनियरी
 सर्वेक्षण-एवनयातायात  मल्याकन  रिपोर्ट  श्रष्टूबर,
 977  मे  प्राप्त हो  गई  थी  ।  इस  मूल्याकन  के
 अनुसार  इस  परियाजना  बर  लगभग  8  73  करोड
 रुपए  की  लागत  प्रायेगी।  ससाधनों  की  प्त्यन्त
 तंगी  के  कारण  चालू  विसीय  वर्ष  में,  इसके  लिए
 केवल  साकेतिक  व्यवस्था  की  गई  है।  वलेमान
 कार्यायोजन_  के  झनुसार  झामान  परिवर्तन  की  4
 परियोजनाझों  में  से  कुछ  परियोजनाशो  पर  ही
 जो  इस  समय  चल  रही  हैं  प्रयास  केन्द्रित
 करने  शौर  विसी  झन्य  परियोजना  को  जो  अभी
 शुरू  भी  नही  हुई  है  हाथो  में  लेने  से  पहले
 परियोजनाओं  का  कार्य  पूरी  तरह  से  समाप्त
 का  विभार  है  इस  नीति  के  झन्तमंत  समस्तीपुर-
 दरभगा  मीटर  लाइन  के  बदलाव  का  कास  तब  हाथ
 मे  लिया  जाएगा.  जब  पहले  सें  चल  रहे  काम
 पूरे  हो  जायेंगे ।

 यो  झा  सुमन «  sites,  में  झापके
 माध्यम  से  न  मती  महोदय  से  जानना  चाहता  हू
 कि  मत्री  महोदय  के  वक्तव्य  के  अनुसार  जब  यह
 कार्य  अनुमोदित  है  भोर  i974-75  से  ही  गत  5
 साल  &  बजट  में  यह  शामिल  होता  झाया  है  भौर
 सर्वेक्षण  का  कार्य  भी  दो  साल  पहले,  यानी  977
 में  पूरा

 हो  चुका
 का  है  तो  इसे  प्राथमिकता  देने  मे  क्यों

 ढिलाई  जा  रही  है  जबकि  इमकी  लागत
 से  भीद८उत्तरोत्तर  बढ़ती  होती  जा  रही  हैं  2  974
 75  में  सिर्फ  5करोड़  to  की  लागत  झाकी गई  थी
 वर  इस  समय  लगभग  पोने  नौ  बरोड  रु0  की
 लागत  झाकी  गई  है।  इसलिए  विकास  की

 दि
 से  पिछड़े  बिहार  राज्य  भ  जो  सर्वाधिक

 :  जिले  है  उनमे  दरभगा,  समस्तीपुर,
 मधुबनी  बौर  सीतामढ़ी  झाते  है  इनके  विकास
 को  ध्यान  में  रखले  हुए  क्‍या  रेल  मल्ली  महांदय  इस
 लाइन  परिवतन  को  शीक्रषातिशीक्र  हाथ  में  लेने
 का  आश्वासन  देशे  ?

 प्रो०  मधू  दढबते  जैसा  मेने  पहल  ही
 सदन  सें  बताया  कि  मतालय  की  सवंसाधारण
 नीति  यह  रहेगी  कि  जो  परियोजनाये  हम  लागों  के
 हाथ  में  है  जिनका  मर्वेक्षण  हुआ  है  उनकी  तरफ
 ज्यादा  ध्यान  दे  उनको  पूरा  करे।  इसलिए
 माराबकी  समस्तीपुर  जो  कनब्ज़न  की  स्कीम  है
 इस  प्रोजेक्ट  को  हमने  प्राथमिकता  दी  है  झौर  में
 समझता  हू  कि  यह  काम  पूरा  होने  से  काफी  फायदा
 इन  क्षेत्रों  को  हो  जायगा।

 दूसरी  दिक्कत  यह  है  कि  जिस  लाइन  के  बारे
 में  माननीय  सदस्य  ने  जिक्र  किया  है  बाढ़  को
 बजह  से

 बहा  पूल
 डालने  का  काम  बड़े  पैमाने  पर

 करना  होगा  उसमें  खर्चा  करने  के  बजाय  जो
 परियोजतामें  हम  लोग़ो  के  हाथ में  झाज  हैं  जिनको
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 भरी  सुरेग्श  शा  सुमम:  बुखी  के  we  को  दूर
 करना  ज्यादा  बेहतर  होगा  या  केवल  जो  सुखी है
 उन्ही  को  सुख  पहुचाना  बेहतर  है?  जब  यह
 इलाका  सबसे  पिछड़ा  है  जैसा  कि  मत्नी  महोदय
 कह  चुके  है  कि  आढग्रस्त  भौर  सूखाग्रस्त  है,
 इसलिए  तो  उस  पर  भौर  ज्यादा  ध्यान
 बना  चाहिये  भौर  इसका  एक  ऐतिहासिक  महत्व  भी  है।
 क्योकि  .25  साल  तक  का  रेलवे  का  इतिहास  है,
 किन्तु  03  साल  पहले,  सबसे  पहले  पूर्वोत्तर  रेलवे
 में  जब  बो०एन०  डब्लू०  रेलवे  उसका  नाम  था  शौर
 बाद  में  उसका  नाम  झवधघ  तिरहुत  रेलवे  पडा,
 उस  समय  से  ही  यह  सबसे  पिछड़ा  इलाका  है  झौर
 यातायात  की  प्रसुविधा  है  इसोलिए  दलसिह  सराय-
 समस्तीपुर-दरभगा  तक  की  लाइन  सबसे  पहले  बनी
 थी  v  तो  इस  ऐतिहासिक  लाइन  को  बना  कर
 एक  ऐतिहासिक  महत्व  को  भी  श्राप  पूरा  कर  सकते
 है  भोर  सबसे  पिछडा  जो  इलाका  है  उसे  भी  भागे
 बढ़ा  सकते  है।  झौर  जो  यहा  को  युग  युग  में
 माग  हैं  जिसको  मन्जूर  भी  किया  जा  चुका  है,  यानी
 तीन  रेल  मत्री  जो  हा  चुके  हैं,  श्री  ललित  नारायण
 मिश्र  ने  इसको  मन्जूर  किया  था,  श्री  कमलापति
 ल़िपाठी.  ने  भी  उसे  मजूर  किया  था  ह. अ
 मन्नी  महोदय  ने  भी  इसे  मान्यता  दे  रखी  है।  लेकिन  वह
 मजरी  केबल  कागझ  पर  रह  जाती  है  और  काम  कछ
 नहीं  होता  है.  -  इसलिए  मे  हृदय  से  झाग्रह  करूगा कि मती  महोदय  इस  काम  को  शीक्रातिशीध्र  हाथ  में  लेने
 की  घोषणा  करें  1

 ब्रो०  मधु  दंडवते  :  सुखो  भौर  दुखी,  हम  प्रकार
 का  बटवारा  करते  का  सवाल  मज्ालय  के  सामने  नहीं
 है  ।  झभी  मैने  बाराबकी-समस्तीपुर  रेलवे  लाइन
 का  ज़िक्र  किया  है।  मैं  नही  समझता हू  कि  इस  लाइन  के
 प्रास-पास  क॑  क्षेत्र  में  रहने  बाले  लोग  कम  दुखी  है।  ।
 कई  दोस्तो  ने  कई  दफा  इस  का  शिक्र  भी  किया  है
 कार्य  करने  के  लिए  जिन  i  परियोजनाओं  को  हम
 लोगो  ने  हाथ  में  लिया  है,  उन  की  कुल  दूरी  3890  किला-
 मीटर  है  और  उन  के  लिए  400  करोड  रुपये की
 पूजी  की  आवश्यकता  है,  जब  कि  हम  लोगो  के  लिए
 सकशन  मिली  सिर्फ  27  कराड  रुपये  की।  इसलिए
 हम  लोगो  ने  4 लाइनों  में  से  6  लाइनों  पर  कानसेन-
 ढ्  करने  का  तय  किया  है,  और  इसलिए  हम  ने
 आराबकी-समस्तीपुर  लाइन  के  लिए  एलोकेशन  बढ़ाई
 t—i2.9e  पेक रुपय  उम्मीद  है  कि  हस  उस  कौ
 दो  साल  में  पूरा  कर  देंगे  ।  जो  लाइन्ज़  हम  ने  हाथ  में
 ली  है,  उन  को  पूरा  करने  के  बाद  दूसरी  लाइनों
 को  लिया  जायेगा  1

 शी  रामसूर्ति:  भ्रध्यक्ष  महोदय,  यह  नीति  का
 सवाल  है  ।  सारे  उत्तर  भारत  में,  राजस्थान
 और  स्रूजरात  में,  झौर  मद्रास  से  नीचे  जितना
 एरिया  है  फेश्ल का,  वहां  छोटी  लाइन  बिछी  हुई  है
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 झौर  उसके  करिये  से  करोड़ों  इस्सानों  का  कार्य  रोड़

 देश  में गई  4  4  4  तर  4  सवाल  4
 सामने  है,  तो  छोटी  लाइनों  को  बड़ी  लाइनो  में  तब्दील
 करने  का  सवाल  पैदा  कर  के  इतना  रुपया  बेकार

 अ  गे,  शु  ह  झट दय  से  कट्टगा  कि  वह  इस रोके  झौर  जहां नई  लाहनो  को  डालने  की  जरूरत
 है,  कंबल  उन्ही  लाइनो को  ले  at

 MR.  SPEAKER:  Mr.  Ram  Murti,  it
 does  not  arise  from  the  question.

 ह ,  एम०  रावजनगोपालरेट्री  :  दुख  भौर  सुख  बाटने
 का  कोई  सवाल  नहीं  है।  में  इस  का  बटवारा  इस
 तरह  चाहता  हू  कि  दुख  तो  मत्री  महोदय  में  धौर
 सुख  लागो  कांदे।  इस  बारे  में  मंत्री  महोदय  का
 क्या  विचार  है?

 MR.  SPEAKER:  It  goes  not  arise.

 to  मधु  इंडबले  :  दुख  हासिल  करने  में  मुझे  बड़ा
 सुख  होगा  मैं  यह  बटबारा  मजूर  कर  लेता  ह

 कही
 समर:

 :  भ्रध्यक्ष  महोदय,  मेरे  सवाल  का
 जबाब  नहीं  गया  है  tT

 MR.  SPEAKER:
 from  the  question.

 श्री  सुरेक  बिकम :  मैं मलनी महोदय  की  इस
 बात  से  सहमत  हु  -  कि  पिछड़े  इलाका  में  रेलवे
 लाइने  डाली  जाये  tv  हमारा  शाहजहापुर  का  क्षेत्र
 बहुन  पिछड़ा  हुआ  इलाका  है।  फरुंशाबाद-
 शाहजहापुर  लाइन  का  सरवे  हा  चुका  है।  क्या  मती
 महोदय  उस  को  हाथ  में  लेने  को  कृपा  करेगे  ?

 It  does  not  arise

 MR.  SPEAKER:  It  does  not  arise
 from  the  question.

 Availability  of  Bombay  Gas  to  Gujarat
 १327,  PROF.  P.  6.  MAVALANKAR:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  whtther  gas  from  ‘Bombay  High’
 region  is  now  regularly  produced  an2
 made  available  through  pipelines  to
 the  main  land;

 (b)  if  so,  full  details  thereof;

 (c)  when  will  the  portion  of  the
 said  gas  be  made  available  to  Gujarat
 and  how  and  what  quantity;
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 (d)  whether  Government  have  re-
 ceived  any  representation  in
 above-mentioned  (c)  matter  from  the
 Government  of  Gujarat;  and

 (e)  if  so,  Government's  response
 thereto?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (  SHRI  H.  N.  BAHUGUNA):
 fa)  to  (e).  A  statement  is  laid  on  the
 Table  of  the  Sabha.

 Statement
 (a)  to  (e).  The  laying  of  the  subma-

 rine  trunk  pipelines  for  the  transport
 of  oil  and  gas  from  Bambay  High  to
 Uran  as  well  as  transfer  lines  from
 Uran  to  Trombay  has  been  completed.
 Presently,  an  average  quantity  of
 approximately  0.6  million  cubic  met-
 res  per  day  of  gas  is  available.  To
 start  with,  the  gas  :s  being  used  at  the
 Tata  Power  Station  to  the  extent  of
 approximately  0.6  million  cubic  met-
 res  per  day.  Approximately  0.2  muil-
 lion  cubic  metres  per  day  of  gas  will
 be  supplieq  to  the  fertilizer  plants  of
 Rashtriya  Chemicals  and  Fertilizers
 at  Trombay  from  August,  !9%t

 Various  letters  have  been  received
 from  time  to  tyme  from  the  Chief
 Minister  of  Gujarat  znter  ala  men-
 tioning  that  all  arrangements,  studies
 and  farmalities  should  be  completed
 in  time  s  as  to  supply  gas  from
 Bombay  Offshore  by  middle  of  979
 to  meet  the  requirements  of  C:ujarat

 Allocation  of  gas  woulg  be  made  on
 techno-economic  _consideration—pre-
 ference  being  given  for  the  utilisation
 0  gas  ag  fertilizer  feedstock.  The
 Working  Group  set  up  for  optimum
 utilisation  of  gas  in  Gujarat  has  esti-
 mated  that  the  requirement  of  offshore
 gas  in  Gujarat  would  be  about  3.8
 million  cubic  metres  by  1985-86.

 It  has  been  decided  that  there
 would  be  another  gas  pipeline  from
 South  Bassein  field  to  Gujarat  which
 on  its  way  would  be  inter-connected
 with  the  associated  gag  pipeline  from
 Bombay  High  so  that  the  flow  of  both.
 associated  and  non-associateg  gas  in
 the  two  directions  could  be  regulated
 a@ccording  to  requirements.
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 A  Feasibility  Study  on  the  gas
 pipeline  to  Gujarat  has  just  been  com-
 pleted  and  is  being  examineg  by
 ONGC.  The  report  along-with
 ONGC’s  recommendationg  is  expec-
 ted  to  be  submitted  to  Government
 shortly.  Thereafter,  a  view  on  the
 economics,  location,  time  schedule  of
 completion  etc,  of  the  pipeline  would
 be  taken  by  Government.

 PROF.  P.  G.  MAVALANKAR:  Mr.
 Speaker,  Sir,  I  am  glad  to  find  the  Min-
 ister  for  Petroleum,  my  friend  Mr.
 Bahuguna,  back  in  the  House  from
 his  illness  and  rest.  Now,  Sir,  I  seek
 your  protection  and  guidance  on  the
 subject.  I  had  raised  the  matter  on
 this  very  subject  and  the  Minister  has
 not  been  able  to  give  any  statement
 in  the  House  with  regard  to  my
 point  about  the  parliamentary  impro-
 priety.
 MR.  SPEAKER  :  He  sent
 Yesterday

 PROF.  P.  6.  MAVALANKAR:I  am
 satisfied  with  what  he  has  said  But,
 the  reason  why  I  am  raising  this  be-
 fore  I  ask  the  question  75  because
 certain  important  parliamentary
 principles  are  involved.  Before  that
 question  of  mine  has  been  rephed,  as
 you  will  see,  there  have  been  persi-
 stent  press  reports  wherein  his  own
 Ministry  officials  go  about  publicly
 having  a  debate  on  these  matters
 which  should  really  take  place  in  the
 House,  not  outside.  For  example,  in
 The  Hindustan  Times  of  3rd  August
 there  is  a  long  report  saying  that
 charges  of  discrimination  against
 Gujarat  are  baseless.  Who  say  they
 are  baseless?  The  officials  of  the
 Ministry.

 MR.  SPEAKER:  You  kindly  come
 to  the  question.

 PROF.  P.  G.  MAVALANKAR:  My
 point  is  this.  When  we  are  sitting
 here  in  Parliament,  in  Delhi  officials
 go  on  making  statements  “we  are
 sorry”  or  “we  are  not  sorry”.  It  is
 for  the  Minister  to  reply.  How  can
 the  officials  say  this?  When  the
 Minister  was  goog  enough  to  meet  us,
 the  Gujarat  MPs,  look  at  what  the

 a  letter
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 officials  did,  what  they  said  through
 the  presg  release.  It  is  a  very  serious
 matter.  They  said:

 “apparently,  the  MPs  (meaning
 the  Gujarat  MPs)  were  satisfied
 with  the  Minister’s  explanations,
 ‘but  the  issues  have  once  again  been
 raiseq  by  the  Chief  Minister.”
 Sir,  we  want  your  guidance  on  this

 point.

 MR.  SPEAKER:  Mr.  Mavalankar,
 this  is  Question  Hour.

 PROF.  P.  G.  MAVALANKAR:  You
 kindly  direct  th®  Minister  not  to  allow
 the  officials  to  go  about  giving  state-
 ments  about  MPs  when  the  Parlia-
 ment  is  sitting.  It  is  our  privilege.

 AN  HON.  MEMBER:  Even  other-
 wise.

 PROF.  P.  G.  MAVALANKAR.  Yes,
 even  otherwise.  The  Chief  Minister
 of  Gujarat  said,  ang  J  repeat  it,  the
 O&NGC  has  not  given  proper  guid-
 ance  to  my  esteemed  friend;  he  says
 the  ONGC  have  misled  the  Minister;
 there  is  a  feeling  of  neglect  all  over
 Gujarat.

 MR.  SPEAKER:  You  are  making
 a  statement,  which  may  be  relevant
 but  not  in  the  Question  Hour.  Now
 you  are  in  the  Question  Hour.  You
 have  to  come  to  the  question.  Your
 statement  may  be  relevant  at  differ-
 ent  times;  I  do  not  know.  If  you
 give  me  notice,  I  can  go  into  it.  But
 we  are  now  on  Question  No.  327.
 Please  come  to  Question  No.  327.

 PROF.  P.  G.  MAVALANKAR:  I
 had  raised  the  point  then  and  I  have
 raised  it  now.  The  point  I  raiseg  and
 the  point  of  the  question  are  the  samc.
 That  is  why  I  raised  it.  Anyway,  I
 abide  by  your  ruling.

 My  first  question  is  this.  In  view
 of  the  fact  that  the  people  of  Gujarat,
 by  and  large,  are  carrying  a  grievance,
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 rightly  or  wrongly—it  is  for  the  Mi-
 nister  to  prove  by  facts—I  feel  right-
 ly,  that  the  Government,  the  Ministry
 and  the  O&NGC  are  simultaneously
 apathetic  to  the  demands  of  Gujarat
 and  over-enthusiastically  partial  to
 the  demands  of  Maharashtra....(In-
 terruptions)  I  am  supporting  Maha-
 rashtra  |  and  Gujarat,  because  I  am
 for  India;  sveaking  personally,  I  am
 for  both  Gujarat  and  Maharashtra.  The
 point  75,  I  am  interested  in  gas  and
 oi]  being  properly  utilised.  The  Guja-
 rat  Chief  Minister,  who  belongs  to
 his  own  party,  has  repeatedly  said
 what  I  am  now  saying.  Therefore,  it
 is  a  fact  that  the  Government  of  India
 has  not  fulfilled  its  assurance  and
 promise,  given  inside  Parliament  and
 outside  Pariiament,  more  than  once,
 that  the  construction  of  a  pipeline  for
 Gujarat  would  be  expedited,  on  a
 shore  point  in  Gujarat,  and  that  the
 Bombay  High  gas  would  be  given  to
 Gujarat  by  the  middle  of  June  979
 and  that  it  would  also  be  available  for
 fertilizer  and  electricity.  Now  Maha-
 rashtra  can  uSe  gas  for  the  generation
 of  electricity,  Maharashtra  can  use  it
 for  fertilizer,  Maharashtra  can  use  it
 for  every  purpose,  but  the  Minister
 says  to  Gujarat  “yoy  cannot”.  You
 allow  all  these  things  in  Maharashtra

 (Interruptions)  where  is  the  ans-
 wer  for  this?....  (Interruptions)

 SHRI  ANNASAHEB  P.  SHINDE:
 Sir,  the  Minister  is  being  pressurised
 for  regional  demands  like  this.  The
 Minister  should  not  answer  under
 pressure  for  regional  demands  like
 this...  (Interruptions)

 MR.  SPEAKER:  Don’t  record. *  ©  (Interruptions)

 MR.  SPEAKER:  Mr.  Desai,  this  is
 the  question  hour.  One  day  we  wast-
 ed  on  language;  one  day  on  Maha-
 rashtra  and  Gujarat.  Everybody  says
 “we  are  for  India”,  but  India  is  Guja-
 rat  or  India  is  Maharashtra;  that  is
 the  line  of  argument  we  are  hearing.

 **Not  recorded.
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 AN  HON.  MEMBER:  There  is  im-
 balance  between  the  two.

 MR.  SPEAKER:  There  should  be
 no  imbalance  here.

 SHRI  SAUGATA  ROY:  There  are
 two  standards—one  for  Maharashtra
 and  one  for  Gujarat.

 There  is  a  Janata  Government  at
 the  Centre.

 MR.  SPEAKER  Wherever  there
 may  be  imbalance,  there  should
 not  be  imbulance  in  the  Parliament
 Let  us  go  on.  (Interruptions)

 SHRI  VASANT  SATHE:  The  way
 Mr.  Mavalankar  has  exploded  shows
 that  there  is  enough  gas  in  Gaujarat..
 (Interruptions)

 MR.  SPEAKER:  You  are  now  try-
 ing  to  prove  that  there  is  enough  gas
 in  Maharashtra  also.  (Interruptions)

 SHRI  H  N.  BAHUGUNA:  I  have
 great  respect  for  Prof.  Mavalankar
 and  I  can  assure  him  ang  the  House
 that  there  is  no  discrimination  what-
 soever  in  dealing  with  the  issue  of
 bringing  gas  to  India  from  off-shore
 that  is  normaly  called  ‘Bombay  High’ or  ‘North  Bassien’  or  Tapti  area,
 different  areas  and  since  luckily  for
 us  both  Gujarat  and  Maharashtra  have
 got  the  capability  to  convert  that  gas into  fertiliser,  the  Government  have
 decided  to  use  this  facility  in  both  the
 places  by  setting  up  two  plans  of
 equal  size  both  in  Maharashtra  and
 Gujarat.  Neither  of  them  is  going  to
 come  before  1982-83,  (Interruptions)

 श्रौ  सवोराम  बापड़ो  रिफाइनरी  तो  मथुरा  में
 हैं,  मचुरा  को  सारा  मुक्सान  है।

 SHRI  H.  N.  BAHUGUNA:  Mathura
 is  quite  safe.

 SHRI  D,  D.  DESAI:  Mathura  can
 come  here.  But  he  is  diverting.  (In.
 terruptions)
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 SHRI  H.  N.  BAHUGUNA:  I  hone
 hon.  Shri  Desai  will  accept  that  g
 humble  man  like  me  also  has  a  right
 to  speak.  (Interruptions)  I  am  mere-
 ly  making  a  submission.  It  35  for  the
 House  to  reject  it.  But  I  have  a  right
 to  make  my  submission.  So  far  as
 the  question  about  gas  is  concerned,
 it  :s  again  wrong  to  say  that  the
 infra-structure  that  we  are  allowing
 to  be  built  in  Maharashtra,  we  are
 refusing  a  similar  infra-structure  be-
 ing  built  in  Gujarat.  This  is  not  cor-
 rect.  The  total  gas  which  is  being
 brought  to  the  shore  is  08  mil-
 lion.  Maharashtra  s  being  given
 0.8  million  from  there  and  that  is
 what  Maharashtra  is  getting  because
 fertilizer  is  being  converted  for  the
 whole  country.  The  Trombay  Ferti-
 lizer  Plant  of  Government  of  India,
 owned  by  the  Government  of  India,
 not  by  the  Government  of  Gujarat  or
 Maharashtra,  will  be  receiving  m  a
 feed  stock.  Therefore,  it  is  no  fav-
 our  to  Maharashtra.  (Interruptions)

 SHRI  CHOWDHARY  BALBIR
 SINGH:  The  beneficiary  is  Maha-
 rashtra

 SHRI  H.  N.  BAHUGUNA:  Mr.
 Chowdhry  Balbir  Singh  sees  Tata
 all  round.  I  cannot  see  Tata  all  round.
 I  can  only  request  him  to  see  the
 reason  algo  along  with  Tata.  The  point is  very  simple  We  have  ysed  Tata.
 We  were  flaring  that  gas  off-shore.
 (interruptions)  Well,  I  use  them.  (In-
 terruptions)  I  refute  the  insinuation.
 This  is  less  than  fair.  We  have  not
 favoured  anybody  because  that  gas
 wag  flaring  off-shore—I  leave  it  to
 the  judgement  of  the  House—whe-
 ther  we  should  allow  to  take  oil,  be-
 cause  when  we  take  oil,  gas  comes,
 either  I  bring  it  to  the  shore  and  make
 some  use  of  it  or  I  let  it  go on  flaring  up  Now  the  gas  that
 Was  brought  to  the  shore  wag  burn-
 ing  without  any  result.  We  have  brou-
 ght  to  the  shore  and  till  such
 time  as  we  can  builg  the  full  capacity of  fertilizer—there  are  no  two
 Plants—we  are  giving  what  Te- mains  after  use  at  Trombay  ४० Tata  for  use  for  conversion  into
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 heat  and  therefore,  energy.  Now
 this  arrangement,  an  interim  one,
 will  be  stopped  the  moment  the  fer-
 tilizer  plant  comes.  But  that  is  the
 arrangement  which  at  best  can  last
 upto  1982-83  if  we  bring  all  the  gas.
 If  we  do  not  take  Bombay  High  and
 a  deciston  is  taken  by  the  Govern-
 ment,  not  to  work  the  Bombay  High
 field  at  its  full  level  and  deplete  at
 the  current  level  then  the  gas  that
 will  come  to  the  off-shore  can  be
 stopped  even  now.  Tata  can  stop
 any  day  even  in  January  979  or
 June  979  depending  upon  the  exigen-
 cies  of  the  developments  on  the
 Trombay  cite  and  we  can  make  use
 of  the  whole  gas  for  converting  it  in-
 to  ferfilizer.

 Therefore,  Tata  is  only  an  interim,
 stop-gas,  arrangement  mid-way  bet-
 ween  full  use  and  partial  use  and  no
 use.  We  have  chosen  partial  use.
 We  are  not  favouring  anybody,  When
 we  tell  Gujarat  to  please  accept  the
 gas,  we  want  to  make  the  best  use  of
 the  gas.  Let  it  be  converted  into  the best  possible  economic  value,  ]  do  not
 think  Prof.  Mavalankar  woulg  like
 to  get  2  paise  less  from  that  gas  than
 what  it  can  really  give  us.  On  that
 Score  on  ecouomics,  I  am  willing  to
 consider  and  discuss  with  anybody,
 including  the  Members  of  Parliament.

 Just  on  a  point  of  clarification,  I
 am  One  who  respects  this  august House  as  the  highest  body,  the  sup- Teme  body  and  the  sovereign  body
 expressing  the  will  of  the  people.  I
 hag  no  intention  to  insult  the  House
 or  do  any  such  thing.  Firstly,  I  was not  making  a  policy  statement;  it  was 8  question  of  details.  But  that  also
 became  necessary  because  Gujarat MPs  led  by  Mr.  Manubhai  Patel
 wanted  to  meet  me  jn  the  Gujarat House.  I  accepted  the  invitation. The  Parliament  was  in  session.  They had  asked  for  an  informel  meeting with  all  the  Members  of  Parliament at  the  instance  of  the  Members  of
 Parliament.  I  went  there,  Luckily. Prot.  Mavalankar  was  also  there,  I
 Put  across  my  point  of  view.  At  the
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 end  of  the  meeting  I  found  that  two
 press  men  were  sitting  all  through
 there.  Someone  drew  my  attention  to
 the  fact  that  two  press  men  were  sit-
 ting.  Therefore,  ]  ६००  them,  “Look
 here;  please  do  not  gove  out  anything
 to  the  press  of  what  all  transpired
 here.”  I  did  that  because  I  am  aware
 of  the  fact  that  “gas”  has  become  a
 very  explosive  thing  in  Gujarat.

 I,  therefore,  share  the  concern  and
 anguish  of  Prof,  Mavalankar  in  the
 matter,  My  difficulty  was  that  if  I
 did  not  meet  the  press  myself,  the
 press  woulg  have  carried  all  sorts  of
 tales  and  it  would  have  been  very
 difficulty  to  be  helpful  to  the  people
 of  Gujarat  in  understanding  the  situa-
 tion  and  reducing  the  tensicn.  I  did
 that  with  the  best  of  intention.  There
 was  no  other  intention  except  that.

 PROF.  P,  G.  MAVALANKAR:  I
 fully  appreciate  what  the  hon.  Minis-
 ter  has  said.  I  am  grateful  to  him  for
 the  assurance  that  he  has  given.  May
 I  repeat  that  I  also  view  this  matter
 entirely  from  the  national  point  of
 view,  and  I  want  everything
 to  be  based  on  techno-evonomic  and
 factual  data,  not  based  on  any  regional
 consideration.

 In  this  connection,  may  I  ask  one
 thing,  more?  In  hig  own  statement
 which  is  fairly  elaborate,  he  has  men-
 tioned  in  the  third  and  last  paragraphs
 about  certain  feasibility  study  reports
 of  the  ONGC  and  his  Ministry.  May
 I  know  when  these  study  groups  were
 appointed,  who  were  the  members  and
 what  were  the  terms  of  reference  and
 which  were  the  aspects  they  were  to
 look  into  and,  when  their  reports  are
 to  be  ready,  and  how  soon  the  Gov-
 ernment  will  come  to  a  decision  so  that
 the  construction  of  the  pipeline  on  off-
 shore  point  in  Gujarat  will  be  started
 88  #00n  as  possible  and,  in  case  Guja-
 rat  needs  gas  for  the  industries  which
 he  accepts  on  techno-economic  ground,
 Gujarat  will  not  be  deprives  of  the  gas
 so  that  the  industries  can  develop  pre-
 perly?
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 SHRI  H.  ्,  BAHUGUNA:  I  want  to
 give  one  assurance  without  any  string
 attacheg  to  it.  The  current  require-
 ment  of  gas  in  Gujarat  of  about  2.2
 million  cubic  metreg  will  continue  to
 be  supplied  till  such  time  as  the  Bom-
 bay  gas  comes  as  a  substitute.  Lucki-
 ly  for  us,  we  have  found  more  on-shore
 gas  at  Dupka  and  one  more  place,  The
 Ankleshwar  oilfield  has  proved  more
 reserves  than  estimated  earlier  and,
 therefore,  it  is  working  better,  than
 expected.  It  hag  now  been  geological-
 ly  possible  for  ug  to  state  that  we  shall
 supply  the  gas  to  the  existing  units
 and  for  domestic  use  also  I  am  not
 touching  any  point  anywhere.  Where-
 as  We  are  giving  about  0.6  million
 cubic  metres  per  day  to  Tata  in  tur-
 bines,  in  boilers,  etc.,  we  are  also  using
 the  gas  in  Gujarat  for  domestic  pur-
 poses  Therefore,  the  quantity  of  2.2
 millon  cubic  metres  of  gas  to  Gujarat
 will  continue  to  be  supphed  upto  1982-,
 83.  If  there  is  any  additional  use,  we
 shall  certainly  look  after  that  use  and
 make  proper  arrangements,

 Only  one  thing  3  must  add.  ‘There
 is  some  new  demand  that  the  foodstock
 for  fertihser  which  is  LSI{S  today  35
 converted  into  a  gas.  The  earlier
 licenseg  unit  is  for  LSHS  and  the  con-
 version  of  LSHS  to  feed-stock  gas  will
 pose  problems.  It  is  LSHS  which  is
 being  produced  at  Koyall  refinery  in
 Gujarat.  What  dol  do  with  at?
 Therefore,  I  would  plead  with  my
 friend  Mr,  Mavalankar  to  help  ug  in
 this  matter  by  viewing  the  whole  ques-
 tion  in  its  proper  perspective  and  help
 us  also  to  correct  our  mistakes,  if  any.

 MR.  SPEAKER:  You  have  not  ans-
 wered  his  question  about  the  Study
 Group,

 SHRI  H,  N.  BAHUGUNA:  The  Study
 Group  was  set  up  about  eleven  months
 ago....

 MR.  SPEAKER:  Who  were  the
 Members?

 SHRI  H.  N.  BAHUGUNA:  Some  offi-
 clals  from  my  Ministry,  some  officials
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 from  the  Planning  Commission  and
 some  officials  from  the  Gujarat  Gov-
 ernment  also  were  on  the  Study  Group
 for  utilisation  of  off-shore  gas  in  Guja-
 rat.  The  report  on  the  gas  pipeline  is
 being  examined  by  ONGC.

 PROF,  P.  G.  MAVALANKAR:  I
 shall  be  grateful  if  all  this  information
 73  laid  on  the  Table  of  the  Tiouse.

 SHRI  H.  N.  BAHUGUNA:  I  will.

 PROF.  P,  G.  MAVALANKAR:  Thank
 you  very  much,

 SHRI  प्र,  N.  BAHUGUWA:  But  I
 must  say  that  Government  has  taken
 no  final  decision  on  that.

 PROF.  R.  K.  AMIN:  The  most  im-
 portant  question,  ag  the  Hon.  Mimster
 knows,  is  as  to  why  you  differentiate
 between  Bombay  and  Gujarat  in  this
 regard?  You  never  asked  Bombay
 ‘How  much  gas  are  you  going  to  use’
 and  switch-over  facilities  have  also
 been  given  to  Bombay.  For  example,
 Bombay  people  can  use  it  for  electri-
 city  generation.  But  this  switch-over
 facility  38  not  allowed  to  Gujarat.
 Moreover,  unless  ang  until  you  fix  up the  location,  how  can  you  ask  ‘How
 much  gas  can  you  use  for  a  particular
 purpose’  so  far  as  Gujarat  is  concern~
 ed?

 So,  the  most  important  question  he
 hag  to  answer  78  as  to  why  he  should
 differentiate  between  Bombay  and
 Gujarat  in  this  regard.  Can  he  say
 that  Gujarat  will  get  the  same  trest-
 ment  as  Bombay  is  _  getting  in  this
 regard?

 SHRI  छू,  N,  BAHUGUNA:  |  again
 want  to  repeat  that  I  have  no  quarrel
 with  Bombay  versug  Gujarat  or  Guja-
 rat  versus  Bombay.  We  are  using  in
 Gujarat  today  2.2  million  cubic  metres
 of  gas  and  nobody  is  questioning  our
 right  to  do  80.  The  Professor  will  be
 happy....

 PROF.  R.  K.  AMIN:  I  will  be  happy
 if  you  can  given  switch-over  fecilities.
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 SHRI  H.  N.  BAHUGUNA:  If  any
 switching-over  is  possible,  there  also,
 it  has  to  be  in  relation  to  the  practi-
 cal  economics  of  the  whole  thing.

 Bombay  and  Gujarat  are  having  the
 same  treatment,  and  Maherashtra  and
 Gujarat  are  having  the  same  treat-
 ment,

 SHRI  HITENDRA  DESAI:  It  is  not
 only  Gujarat  and  Maharashtra,  but
 the  whole  nation  is  very  much  con-
 cerned  with  the  outcome  of  Bombay
 High.  I  would  only  like  to  know  from
 the  Minister  whether  an  assurance
 was  given  at  the  highest  level  that  the
 pipeline  in  Gujarat  will  be  completed
 in  June  979  and  that  it  has  now  been
 found  not  possible,  now  that  the  feasi-
 bility  study  has  been  received  and  is
 being  examined  by  the  ONGC,  to  fulfil
 this  target  before  June  1979?

 SHRI  H.  N.  BAHUGUNA:  I  aarsit
 that  such  a  promise  was  given  and
 such  8  communication  was  made  but
 that  it  is  no  more  possible  to  fulfil  that
 promise,  not  because  of  any  malafide
 reasons  but  because  there  ere  honafice
 reasons.  I  had  explained  at  the  meet-
 ing  of  the  Members  of  Parliament—
 luckily,  Mr.  Desai  wag  also  there....

 SHRI  HITENDRA  DESAI:  But  we
 were  nut  satisfied.

 SHRI  H.  N.  BAHUGUNA:  I  am
 again  saying  that  we  diq  make  such  a
 communication  to  the  Gujarat  Gov-~
 ernment—that  the  pipeline  will  be
 completed  by  June  1978,  but  currently,
 it  does  not  appear  to  be  either  neces-
 sary  or  practicable,  because  the  end
 use  of  that  gas  is  yet  to  develop,  and
 it  will  develop  only  by  1982-83,  There.
 fore,  the  investment  of  a  huge  amount
 of  Rs.  80  crores  or  00  crores  on  a
 pipeline  which  will  remain  idle  till
 1982-83  appears  not  to  be  reasonable.
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 Difference  in  salaries  of  lowest  and  top
 most  Railways  Employees

 *330,  SHRI  HARGOVIND  VERMA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  average  difference  between
 the  salaries  of  the  lowest  category
 employee  (casual  labourer)  and  the
 top  most  officer  (Chairman)  on  the
 Railways;

 (b)  whether  this  difference  is  in  the
 ratio  of  more  than  one  is  to  ten  (1:10);
 and

 (c)  if  so,  the  steps  being  tuken  to
 reduce  it?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 to  (e).  6  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 (a)  Casual  labourers  on  Railways
 are  appointed  on  daily  wages  which
 are  fixed  in  consultation  with  local
 civi}  authorities  ang  they  vary  bet-
 ween  Rs.  3.50  and  Rs.  lU/-  per  day.
 The  average  daily  wage,  however,
 comes  to  around  Rs,  5.50  per  day.  On
 this  basis.  monthly  wages  of  a  casual
 labourer  appointed  on  daily  rate  would
 work  out  to  Rs.  65.00  per  inonth,

 The  Chairman,  Railway  Board—the
 top  executive  on  the  Railways—gets  a
 pay  of  Rs,  3,500  (fixed).  The  diffe-
 rence  between  the  average  monthly
 ‘wages  of  a  casual  labourer  and  the
 Chairman,  Rallway  Board,  works  out
 to  Rs.  3335.00,

 (b)  The  ratio  between  the  sverage
 wages  of  a  casual  labourer  on  daily
 wages  and  the  top.  executive  works
 out  to  1:21.2  on  pre-tax  basis  and
 1:6.5,  on  post-tax  basis  after  taking
 into  account  the  standard  deductions
 only,

 (c)  The  casual  labourers  appointed
 on  dally  wages  are,  however,  not  regu-
 lar  Railway  employees.  A  casual  labo-
 urer  working  on  Open  Line,  on  com-
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 pletion  of  four  months’  continuous
 service,  ig  afforded  temporary  status
 and  is  fixeq  in  the  lowest  revised
 scale  of  Rs  96-—-232.  The  total  pay
 drawn  at  the  mean  of  the  scales  by
 such  a  casual  labourer  in  the  lowest
 scale  ,including  dearness  allowance,
 works  out  to  Rs  336  per  month  The
 difference  between  the  salary  plus
 dearness  allowance  of  such  ©  casual
 labourer  and  the  Chairman,  Railway
 Board,  works  out  to  Rs  3,i64
 (Rs  3,500  minus  Rs  336),  which  gives

 a  ratio  of  !  04  on  pre-tax  basis  and
 8  on  post  tax  basis  after  allowing

 the  standard  deductions  only

 थी  हरगोचिन्ब  बर्मा',  गध्यक्ष  महोदय,  प्राप
 के  माध्यम  से  मैं  कुछ  मत्री  जो  से  कहना  चाहता
 शौर  एक  प्रश्न  करनाचाहता  ह  ।  मत्रीजी
 समाजवादी  रहे  है  झौर  मयी  जी  के

 |
 पर  हम

 दसियों  बार  जेल  भी  गये  हैं।  तो  मैं  मलनी  जी
 से  पूछना  चाहता  हु  कि  रेल  विभाग  में  जो  डेली  वेजेज
 बाल  नौकर  हैं  श्रौर  जा  रेलवे  बाई  के  चैयरमन  है,  उन
 के  बेतना  में  कितना  फर्क  है  ?  मत्री  जो  ने  जो  बनाया  है,
 उमर  ममालमहोता  है  पौर  उन  के  बताने  के  प्रनुसार
 एक  डेलो  बैजेज  के  वर्कर  का  350  50  पैसे  हेली
 बेजेज  मिलते  है।  शौर बाई  के  चैयरमेन  को

 be  500  रुपय  महीना  मिलता  है  यानी  दोनों  को  जो
 मिलता  है  उस में  ivo  गुना  का  फर्क  है  लेकिन
 दोनों  के खच  बौर  भामदनी  का  झगर  जाड़ा.  जाए  तो
 जो  ब्रिजली,  पानी,  बगला,  भौर  zo  go
 डी०  vo  चैयरमेम  को  मिलता  है,  बहू  सब  मिला  कर
 उस  का  ।७  ५०0०  रपये  प्रतिमाह  मिलता  है  धौर
 डेलो  वेजंज  वाला  जा  वर्कर  है,  उस  वी  जो  चार
 दिन  की  छुटटी  होती  हैं,  उस  का  पैसा  भी  कट  जाता
 है  ।  इस  तरह  से  26  दिन  का  वेतन  उस  को  मिलता
 है.  झौर  दानों  के  बेतनों  में  जो  फर्क  है,  बह 1.  और
 3500  का  है  t  मैं  मंत्री  जी  से  जानना  चाहता  हू कि  क्या  वे  अपने  विभाग  से कमसे  कम  इस  फके

 को  दूर  करने  की  काशिश  करेगे  क्योकि  हमारा  यह
 नारा  रहा  हैकि  00 रुपये  से  कम  नहीं  शौर  3000
 रुपय ेसे  ज्यादा  कसी  का  बेतन  नहीं  होना  चाहिए।
 भाज  जा  हमारी  सरकार  है  वह  जिस  विचार  की  है,
 उस  का  देखते  हुए  रेलवे  विभाग  जोकि  हमारे
 विचारों  का  विभाग  है,  उस  में  निश्चित  रूप  से  क्या
 एक  ऐसी  योजना  बनेसी  कि  वेतनों  में  फके  |
 शौर  i0  से  ज्यादा  का  न  हो  ?  क्या  सरकार
 इस  पर  विचार  करने  फे  लिये  तयार  है,  मत्री  जो
 इस  को  बताये?

 शमी  इंडबते  जैसा  मैने मूल  प्रश्न के  उत्तर
 में  बताया  है  कि  सब  से  नीचे  पौर  कम  पैसा  हासिल  करने
 वाला  जो  बकर  है,  वह  केजुभल  वर्कर  होता है  ।
 ae  चर  महीते  तक  कैजूमल  बर्कर  रहता  है।  धौर
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 उस  के  बाद  उस  को  टेम्पोरेरी  स्टेटस  मिलता  है  भौर
 फिर  उस  की  झामदनी  झलग  श्रलग  ढ़ग  से  होती  है
 लेकित  5  50  रूपये  का  झगर  एवरेज  लिया  जाए,
 तो  थई  पे  क्मीशन  के धाने  के  पहले  जो  रेशो  था,
 यह  थई  पे  कमीशन  झाने  के  बाद  बदल  गया  है  ।
 थर्ड  पे  कमीशम  की  रिपोर्ट  भ्राने  से  पहले  यह  रेशो
 La34am  strata  क्मीशन  जाने के  बाद  यह

 8  स्टैन्दडं  टैक्स  की  कटौती के  बाद  हुआ  है  1

 इन्होने  जो  दूसरा  सवाल  किया  है,  जो  सुविधाएं  दी
 दी  जाती  है,  उन  को  ले  कर  दूसरा  सवाल  है  1
 शृविधाश्रो  का  जो  जिक्र  किया  हैं  ,  उस  के  बारे  में  पूरा
 एकाण्टट  दे  कर  सभा  पटल  पर  मैं  दूसरा  बयान  रख
 सकता  ह,  लेकिन  मूल  प्रश्न  से  इस  का  कोई  सम्बंध
 नही  है।  (व्यवधान  )

 क्री  हरगोबिम्द  बर्मा *  मेरा  माननीय  मलरी जी जी  से
 कहना  यह  है  कि  झापने  जो  कहा  है  कि  डेली  बेजेज
 वालों  को  5  50  रुपये  मिलते  है  और  सरकारी  रपट
 जो  झाई  है  उस  के  अनुसार  i  झौर  8  का  फर्क है, मैं  यह  कहता  चाहता  हू  कि  श्रापका  जो  आफिस  है  ,  वह
 झूठी  रपट  दे  रहा  हैं  । 1 झ्ौर 8 का  फ्कंपूरे  मुल्क में  कही  भी,  किसी  भी  विभाग  में  झाज  नहीं  है
 झौर  ऐसा  कहना  बिल्कल  रुलत  है।  जो  रपट  दी  गई  हूँ
 वह  जा  सरकारी  वाड़ा  है,  यह  वह  धोड़ा  है  जो  कि
 काग्रेस  राज्य  में  चला  झौर  गलत  तरीके
 से  उस  का  चलाया  गया  है  श्ौर  श्ाज  वह  हमारे  सवार
 का  उटा  क्र  फैक  रहा  है  श्रगर  हमारे  माननीय
 मती  जी  उस  को  सही  तरीके  से  नहीं  चलाएगे,
 तो  पूरे  मल्‍्क  को  गमराह  किया  जाएगा  ।  इसलिए  में
 जानना  चाहता  ह  कि  कया वे  इस  घोड़े  को ठीक  तरह
 से  नहीं  लाएंगे ?.  टीक  से  लगा  कर  भ्रगर
 उसे  नहीं  चला  बनेगे  तो  इस  तरह  की  रिपोर्ट  श्राण्णी  ?
 1 श्र  8  का  फर्क  जो  बताया  गया  है  यह  बिल्कुल गलन  है  धौर  मैं  चाहूगा  कि  मती  जी  इस  के  बारे  मे

 दोबारा  जाल  करा  कर  सदन  में  रखें  कि  यह  रपट
 सही  हैयागलत  है?

 प्रो०  ध  दंडबले  इस  में  गिरने  का  कोई  सवाल

 टू
 है  ।  झगर  गिर  जाएगे  तो  कोई  चिन्ता  नहीं

 ’

 श्रीमत्‌  ,  मै ंयह  बताना  चाहता  हू  कि  रेलवे  बोर्ड  के
 चैभरमैन

 ह
 फ्त  हाऊसिंग  की  फैंसेलिटी  नही

 है  ate  वाटर  की  जो  बात  है,  इस
 के  लिए  उन  को  चार्जज  दे  ने  पडते  है  ।

 ह ,  हरिकेश  बहादुर:  सव्सीडाइज्ड  तो  हैं  t

 to  wy  दंदबले:  बह  तो  ठीक  है  लेकिन जो
 दूसरों  को  मिलता है,  गही उन  को  भी  मिलता है.  tr

 टी०ए०  ौर डी ० डी  ०  ए०  का  जो  जिक  किया  गया  है,
 जब  मे  दूर पर  जाते है

 निप
 फें

 दूसरे  मुलाजमीन  को,  दूसरे  पफसर  को  इस
 मत्नालय  के  नहीं है,  मिलती  है  ,  बही  इनको  ली  मिलती
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 है  भौरटी०  ए०  भौर  खी०  डी०ए०  भी  उसी  झाधार
 'पर  दिये  जाते  है  जैसे  दूसरों को  |...  जाते  हैं।  भगर

 इस  के  बारे  में  ज्यादा  जानकारी  चाहिए,  तो  में
 झलग  से  एक  निवेदन  तैयार  कर  के  सभा  पटल  पर
 रखने  के  लिए  तैयार  -  इसलिए  कोई  झूठी  बात
 बतलाने  का  सवाल  है

 SHRI  K.  A.  RAJAN:  Regarding  fixa-
 tion  of  daily  rate  it  is  reported  that
 the  civil  authorities  in  the  respective
 afeag  fix  those  daily  rates  conncerning
 railway  workers.  This  is  a  unique  or
 peculiar  feature  in  the  Railways.  There
 are  30  many  undertakings  where  the
 daily  rate  is  fixed  by  dividing  the
 minimum  monthly  wage  by  30.

 AN  HON,  MEMBER:  By  25.

 SHRI  K.  A,  RAJAN:  I  would  Lke  to
 know  from  the  hon.  Minister  whether
 it  is  not  fair,  instead  of  relying  on  the
 civil  authorities  to  fix  the  daily  rate,
 to  have  the  daily  rate  fixed  on  par
 with  ,or  relating  it  to,  the  monthly
 minimum  emoluments—as  is  done
 in  other  industries.

 PROF.  MADHU  DANDAVATE:;  As  I
 have  made  it  very  clear,  the  average
 minimum  wage  that  has  been  prescrib-
 थ्त  by  the  Central  Act  is  Rs.  3.50,  In
 the  lowest  rung  of  employment,  the
 various  types  of  workers  get  a  daily
 ~wage  between  Rg,  3.50  and  Rs.  10.00...

 SHR]  N.  SREEKANTAN  NAIR:  Are
 you  not  ashamed?  (Interruptions)

 PROF.  MADHU  DANDAVATE:  I
 share  with  you  the  sense  of  shame,  I
 agree  with  you;  I  do  not  differ.  That
 is  why  it  has  been  our  constant  etfort
 to  see  that  the  general  economy  of  the
 country  is  improved,  and  we  want  to
 see  that  the  standard  of  living  of  the
 workers  is  also  improved.  I  have
 only  stated  what  are  facts  as  they
 exist  today.

 a  राम  बधेश सिह : सिह:  भ्रध्यक्ष  महोदय  ,  मंत्री
 महोदय  का  जो  जबाब  आाया है,  इस  से  भारी  निराशा

 व्योरोफेट्स
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 wear  मंत्री  को  यह  मालूम  fe
 तमाम  ४  व  सद

 25  से  50
 रेखबे  बोर्ड

 Sito  इंडबते  :  मैं  ,यह  बात  स्पष्ट  करना
 चाहता  ह  जहां  तक  वेजिज  का  सवाल  है  ,  यह  सिफ
 रेखवे  के  मज़दूरों  काया  केजुप्रल  बकरम  का  ही  सवाल
 नहीं  है।  इस  से  देश  की  प्रामदनी  का  की  सबाल  जुटा
 है  1  इस  लिए  मत्रिमडल  सारे  वेज  ढांचे  लो  रि-
 स्ट्रक्चर  करना  चाहता  है  भौर  उसका  प्रध्ययन
 करना  चाहता  है।  मैं ने  यह  स्पष्ट  कर  दिया  है  कि  जो

 ्
 समिति  की  रिपोर्ट  हमारे  पास  शायी  हैं

 स्ययधान  )  |  आपने  जो  सवाल  पूछा  है  वह  भाम
 वेजिज  का  सवाल  हैं,  वह  हमार  पूरे  देश  की
 झाथिक  परिस्थितियों  से  जुड़ा  हुमा  सवाल  है।
 झौधोगिक  क्षेत्र  में  काम  करने  वाले  मज़दूरो,
 खेतिहर  मज़दरो,  इन  सब  कि  डिस्पेरिटीज  को,
 विष्मताओों  को,  असमानताझों  को  कैसे  कम  किया
 जाए,  हस  के  बारे  में  सरकार  विचार  कर  रहो  है
 अभी  जब  हमारे  दक्षिण  के  एक  भाई  ने  कहा कि  यह
 शर्म  कीबात  हैकि  तो  मैं  ने  उन  से  कहा  कि  मैं  भी उतना  ही  शमिन्दा  है  जितना  कि  वह  'शमिन्दा
 हैं।  भ्रभी जो  देश मे  परिस्थितिया  है,  थे  मैने
 आप  के  सामने  रखी  है।  (व्यवधान)  यह  मेने  साफ
 बताया  है  कि  भ्रलाउसिज  बरैरह  का  जिक्र  न  करते
 हैए,  को  बेसिक  सेलेरी  है,  उसके  झाधार  पर  यह
 राशों  है  झौर इस में a  टैक्स को  भी  नहीं  निया  गया  हू।

 SHRI  DINEN  BHATTACHARYA:  In
 part  (c)  of  hig  statement  the  Minis-
 ter  has  stated  that  the  casual  labour
 working  का  open  lines,  on  completion
 of  four  months  continuous  service,  are
 afforded  temporary  status.  May  I!
 know  whether  the  Minister  is  in  a  posi-
 tion  to  state  to  this  House  categorically
 that  this  statement  that  he  has  made
 is  correct?  On  the  other  hand  is  jt  no!
 a  fact  that  after  every  four  months  the
 name  of  the  casual  labourer  is  chang:
 ed?  Instead  of  Mr.  Ram  he  is  now
 called  Mr.  Kam  and  in  this  way  ht
 continues  to  remain  @  casual  labourer
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 or  years  together.  Is  this  not  a  fact?
 If  not,  will  the  hon.  Minister  ‘indly
 tell  the  House  how  many  casual  labou-
 vers  have  been  made  temporary  as  per
 hig  statement  in  the  last  one  year?

 AN  HON.  MEMBER:  The  question
 does  not  arise,

 SHRI  DINEN  BHATTACHARYA:  It
 arises,

 PROF  MADHU  DANDAVATE:  The
 hon.  Speaker  has  allowed  it  I  think
 it  does  arise  out  of  the  written  ans-
 wer.

 MR  SPEAKER  Nobody  wants  to
 hear  the  answer

 PROF  MADHU  DANDAVATE.  As
 far  as  the  provisions  and  rules  are
 concerned,  it  3९  very  categorical  that
 when  the  casual  worker  on  open  line
 completes  and  puts  in  work  for  four
 months,  he  i,  expected  to  be  Jiven  5
 temporary  status

 SHRI  DINEN  BHATTACHARYA:
 Expected

 PROF  MADHU  DANDAVATE  Ac-
 cording  to  the  rules,  he  is  to  be  given
 temporary  status  But  the  hon  Mem-
 ber  hag  pointed  out  that  there  are
 cases  in  which  this  temporary  status  I5
 not  awarded  In  that  case,  it  is  no
 doubt  an  aberration  and  if  any  cuch
 eases  are  pointeg  out  to  me,  instead  of
 perpetuating  that  aberration,  I  will  try
 to  correct  it

 SHRI  DINEN  BHATTACHARYA:
 Thank  you,

 की  उपसैन *  ब्यान  मे  यह  लिखा  हैकि
 स्थानीय  सिविल  झाभौरिटी  से  सलाह  करके  3-50
 से  ने  कर  0-00,  सर्प  तक  वेतन  दिए  जाते  है।
 जब  राष्ट्रीय  एब्रेंज  प्रति  दिन  मजदरी  का  5-50
 है  तो  यह  क्यों  नहीं दी  जाती  है?  जो  रेलवें  लाइम
 बिहार  सें  पड़ती  है  उसके  बारें  मे  बिड़ार  सरकार  से
 यूछा  जाता  है  कि  तुम  दैनिक  मजदूरी  कितनी  देते
 हो  शौर  वहां  शायद  4-50  दी  जाती  है,  उत्तर
 प्रदेश  में  4-50  शौर  3-50  दी  जाती  है.  भ्रौर  उस
 आधार  पर  प्राप  झपनें

 है:  ्
 रो  की  मजदूरी  तय  करतें

 है।  में  जानना  चाहता  हूं  कि  राष्ट्रीय  एग्रेज  5-50
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 है  तो  केलबे  सारे  देश  में  5-50  दैनिक  मजदूरी
 ब्य

 i  कर,
 देती  है,  इस  में  उसको  क्‍या  एतराज'

 है?  करने  से  मजदूरी  की  दरो  में  यूमनि-

 io  मु  बंडबते  :
 द

 नहीं  कहा  है
 कि  यह  राष्ट्रीय  एब्रेज  है।  मैंने  यह  कहा  है  कि
 झलग  झलग  जगहो  पर  कही  पर  3-50  है  भर
 कही  पर  10-00  है  और  भ्रगर  उसका  एकेंज
 लिया  जाए  तो  5-50  झाता  है।  झाज  तक  का
 तरीका  यह  रहा  है  कि  स्थानीय  सिविल  पभ्राथोरिटी
 के  साथ  सलाह  मश्विरा  करने  के बाद  वहा  की  वेज
 फिक्स  को  जाती  है।  इससे  भी  सभी  मजदूर  आान्दो-
 लन  के  लाॉगा  को  सन्‍्तोष  नहीं  है।  इसलिए  सारी
 झ्रामदनी  के  सवाल  पर  झौर  बेज  के  सवाल  पर  सरकार
 विचार  कर  रही  ही  है  भौर  समूचे  प्रण्न  पर  विचार
 करने  वे  बाद  इस  नीति  में  तबदीली  की  जाएगी।

 श्री  युवराज  जिस  दिन  कज्युझल  लेबर
 को  दैनिक  मजदूरो  पर  बहाल  किया  जाता  है  तो  उसको
 3-50  रुपए  मजदूरी  दैनिक  दी  जाती  है।  वह  चार
 महीने  की  सबिम  पूरी  कर  लेता  है  तब  उसे  सशोधित
 जो  निम्मतम  वेतनमान  है  वही  दिया  जाता  है
 काई  भी  ऐसी  कअ्समुश्रल  लेबर  नहीं  है  जिस को  दो सीन  महीने  काम  करने  के  बाद  निकाल  आहर  न
 किया  जाता  हो  और  उसके  बाद  उसको  फिर  सें
 नौकरी  पर  न  रख  लिया  जाता  हो  ।  झौसतन
 कज्युझल  लेबर  के  7-8  महीने  कस्ट्रबशन  के
 काम  म  लग  जात  हैं  जब  उसकी  बहाली  शाप
 करत  है  ता  क्‍यों  नहीं  निम्ततम  वेतनमान  उसे
 दिया  जाता  है  ?

 Sito  बंहबते  मैं  इसका  जवाब  पहले  ही
 दे चक हू।  फिर  से  बताना  चाहता  हू  कि
 कानून  के  मुताबिक  चार  महीने  तक
 बकर  को  प्रगर  काम  करते  हुए  हो  जाए  ता  उसको
 टम्पोरेरी  स्टेट्स  मिल  जाता  चाहिए।  भगर  उसमे
 कोई  खामी  रही  है  ता  वह  नियमों  के  खिलाफ
 है।  भगर  ऐसे  काई  केसिस  नोटिस से  भाते  है  तो
 उनके  आरे  में  विचार  करना  होगा  ।  उनका
 में  समर्थन  नहीं  करूगा  लेकिन  उस  मे  तबदीली
 करने  के  लिए  कदम  उठाउगा  |

 Steps  to  meet  Increased  Demand  of
 Railway  Wagons

 *33l  SHRI  C  K  JAFFER  SHA-
 RIEF  Will  the  Minister  of  RAIWAYS
 be  pleased  to  state

 (a)  whether  the  demand  for  Rail-
 ‘way  wagons  in  the  country  38  increas-
 ing  due  to  movement  of  grains  and
 the  increased  requirement  of  the  In-
 dustry;
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 (b)  if  so,  how  far  the  Railways  are
 capable  of  meeting  the  demand;  and

 (c)  the  steps  taken  or  proposed  to
 -be  taken  to  meet  the  increased  demand
 of  Railway  wagons?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)

 to  (c).  A  statement  is  laid  on  the
 table  of  the  House.

 Statement

 (a)  Yes,  Sir.

 (b)  and  (०),  In  accordance  with
 accepted  economic  principles,  rail
 transport  capacity  being  heavily  capi-
 tal  intensive,  is  created  on  the  basis  of
 anticipated  average  traffic  offering throughout  the  year  rather  than  velat-
 ing  it  wholly  to  peak  demands  in  iso-
 lated  periods,  and  also  on  the  basis  of
 certain  accepted  norms  in  operation, like  loading  and  unloading  of  wagons
 being  done  within  the  free  time  allow-
 ed,  absence  of  violent  fluctuations  in
 the  pattern  of  traffic,  movements  in
 block  rakes  specially  of  bulk  commodi-
 ties  and  for  bulk  consumers,  etc.  In
 this  context,  rail  transport  capacity
 available  ig  considered  adequate  to
 meet  existing  demands.  However,
 Some  periods  of  imbalance  in  demand
 and  available  capacity,  which  cannot
 strictly  be  termed  ag  real  shortage,  are
 not  wholly  ruled  out  at  present,  be-
 cause  of  the  fact  that  railways  are  re-
 quired  to  undertake  large-scale  un-
 planned  ang  irrational  movements  and
 due  to  spurt  in  demandg  of  seasonal
 traffic,

 The  following  steps  continue  to  be
 taken  to  ensure  that  rail  transport
 capacity  does  not  lag  behind  the  traffic
 demands:—

 (i)  Advance  planning  is  made  to
 develop  additional  raj]  transport
 capacity  commensurate  with  antici-
 pated  demand  of  traffic  in  consulta-
 tion  with  concerned  Ministries  and
 Planning  Commission.
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 (ii)  Progressive  dieselisation,  elec
 trification  and  modernisation  of
 track  and  of  the  signalling  system
 to  increase  throughput  and  to  speed
 up  movement.

 (ili)  Progressive  conversion  of  the
 metre  gauge  sections  into  broad
 gauge,  wherever  feasible,  depending
 on  availability  of  funds,  to  make  for
 increaseg  throughput  and  elimina
 tion  of  break-of-gauge  tranship-
 ment.

 (iv)  Provision  of  rolling  stock  on
 additional  account  to  the  extent  re-
 quired  subject  to  availability  of
 funds,  In  the  current  year  Rail-
 ways  have  undertaken  an  enhanced
 procurement  programme  for  I3,000
 ‘wagons,

 (v)  Increase  in  movement  of  hlock
 loads,  if  necessary  even  by  persuad-
 ing  the  big  consumers  to  have  their
 OWn  dumps/stock-yards/storages and  the  trade  to  club  their  indents
 to  facilitate  formation  of  Point rakes  or  directional  rakes  which
 ehminate  transit  delays  by  reducing handling  at  inter-mediate  yards,

 (vi)  Road  bridging,  wherever  feasi-
 ble,  to  eliminate  uneconomical  rail
 transport  over  short  distances,
 (vii)  Tightening  up  of  supervision

 and  steamlinging  of  operation  to
 ensure  maximum  output  by  way  of
 reducing  avoidable  detentions  in
 yards,  transhipment  points  etc.
 (vin)  Minimising  incidence  of  jama

 Bes  and  speeding  un  of  repairs  of
 wagons  and  other  rolling  stock.
 SHRI  C.  kK,  JAFFER  SHARIEFP:  Sir,

 I  would  like  to  know  from  the  hon.
 Minister—]  have  gone  through  the
 lengthy  statement  which  has  been  laid
 On  the  table  of  the  House—particularly
 when  my  question  is  pertaining  to  the
 availability  of  railway  wagons,  how
 much  money  has  been  allocateg  tor  the
 manufacture  of  more  wagong  go  thaé
 the  shortage  of  wagons  can  be  meted
 Out  according  to  the  needs  of  to-day?

 PROP,  MADHU  DANDAVATE:  Sir, the  amount  required  for  an  additional
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 programme  of  i3,000  wagons  hag  al
 ready  been  done.  We  have  to  full
 that  target,

 SHRI  c.  K  JAFFER  SHARIEF:  My
 second  supplementary  ig  this  There  38
 one  valid  reason  for  the  creation  of
 the  shortage  of  wagons.  Not  only  that.
 The  difficulty  ig  also  being  faced  both
 by  many  industries  and  the  Govern-
 ment  for  the  movement  of  foodgrains
 ete  Maybe,  that  i8  because  of  the
 good  reputation  that  the  Railway
 Minister  As  enjoying  for  the  many
 number  of  railway  accidents!  May  )
 know  from  him  as  to  how  many  of  the
 wagons  have  been  damaged?  What
 are  the  causes  for  the  shortage  of
 wagons  as  also  in  the  movement  of  rai}
 traffic?  Ang  what  steps  has  the  Rail-
 way  Ministry  taken  or  is  trying  to
 fake  to  overcome  difficulties”

 PROF  MADHU  DANDAVATE  The
 total  number  of  Broad  gauge  wagons
 at  the  disposal  of  the  railways  is  about
 3,97,000,  about  four  per  cent  of  the
 railway  wagons  roughly  are  sick  and
 damaged  That  comes  to  about  6  000
 roughly  So,  we  can  say  that  out  of
 3,97,000  wagons  over  370,000  wagons
 are  available  And  if  the  normal  lead
 were  to  be  about  0  or  l]  days,  that
 means  turnround  of  wagons,  starting
 from  one  point  going  to  the  extreme
 point  and  coming  back—we  call  this
 as  turnround  of  wagons—and  if  that
 were  to  be  0  days  then  we  can  say
 that  our  daily  requirements  of  wagons
 are  totalling  to  35000  wagons  If  we
 multiply  this  by  0  we  require  3,50,000
 wagons  We  have  got  3,70,000  wagons
 perfectly  intact  But  the  difficulty  is
 that  because  of  the  change  of  the  struc-
 ture  of  the  pattern  of  traffic,  the  ave
 rage  Jead  has  gone  up  As  a  result  of
 that  we  have  to  provide  more  wagons
 for  the  imported  fertilisers  Shere
 was  one  month's  strike  in  Singaren!
 colliery,  which  factor  lead  to  our  lost
 traffic  to  the  tune  of  over  7  lakhs
 tonnes  Then  due  to  this  strike  we  had
 to  take  the  coal  right  from  Bengal,
 Bihar  and  right  upto  South,  as  a  result
 the  lead  increased  That  is  why,  in
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 spite  of  3,70,000  our  present  stock
 wagons,  as  explained  by  me  we  have
 placed  ay  order  for  additional  13,000,
 wagons  and  we  shall  try  to  meet  the
 situation

 tate
 म  =  ह  भि से  पूछना  चाहता  हू  कि  क्या  मालूम

 बहुते  अडी  सख्या में में  वैगन  नहीं  है  माल  ढाने
 के  लिए  उसका  खास  कारण  इस  देश  के  व्यापारो
 बर्ग,  हैं  जा  माल  से  लदे  हुए  अपने  बैंगनों को माल कां  माल गादाम  से  नहीं  छुडाते  है  और  बैगन्स  रेलवे  स्टेशन्स
 पर  माल  से  लदे  खड़े  रहते  है  जिसके  कारण  वैगन्स
 के  मूवमेट  पर  बुरा  झसर  पढ़ता  है।  ता  क्या  बर्त-
 मान  कानून  में  भ्रषप  ऐसा  परिवतेन  करेंगे  ताकि  कोई
 भी  व्यापारी  वैगन्स  का  रोक न  सके  ?

 ी  बष्डबले.  माननीय  सदस्य  ने  जो
 जानकारी  दी,  वह  सही  हूँ  ।  हमारा  यह  अनुभव
 है  कि  कई  जगहां  पर  प्राइवेट  ्ट्रड्स  जब  चीजों  के
 दाम  नीचे  जाते  है  तो  अ्रपने  सारे  गुड्डू,  क्मोडिटीज
 हमारे  बेगन  से  ही  रखते  हैं,  झन-लोड  नहीं  करते
 है  जौर  इस  हिसाब  से  झाटिफिशियल  स्केश्वरसिटी
 पैदा  करते  है।  जब  थीजा  के  दाम  बढ़  जाते
 है  तब  वह  झपने  ग्रुद्झ़  को  झन-लाड  करते  है।
 इसलिए  एक  नया  वार्यत्रम  हमने  हाथ  मे  लिया  है
 कि  शअ्रगर  प्राइवेट  ट्रेडस  ठोक  समय  पर  भ्रपता  सामान
 झन-लाड  नही  करेंगे  ता  हम  पब्लिक  झौकशन  कर  के
 यह  चोजे  लोयो,का  बेच  देगे  ।  यह  श्ीज  हमने
 शुरू  की  है।

 WRITTEN  ANSWERS  TO  QUESTIONS
 Trains  held  up  en  route  due  to  break-

 down  of  locomotives

 *324  SHRI  K  PRADHANI  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state

 (a)  the  number  of  trains  held  up  en
 route  during  the  last  six  months  due
 to  breakdown  of  locomotives,

 (b)  whether  such  breakdowns  have
 occurred  on  mai}  and  express  trains
 also,  and

 (c)  af  so,  what  steps  are  proposed
 to  be  taken  to  ensure  that  such  break-
 downg  do  not  occur  in  future?

 THE  MINISTER  OF  RAILWAYS
 (PROF  MADHU  DANDAVATE)
 (a)  The  number  of  passenger  trains
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 held  up  enroute  due  to  breakdown  of
 locomotives  during  the  last  six  months
 ending  June  978  is  2332.

 (b)  Yes,  Sir.

 (ec)  Since  Railways  have  a  large
 number  of  Steam,  Diesel  and  Electric
 locomotives,  such  breakdowns  cannot
 be  ruled  out  altogether.  A  system  of
 preventive  maintenance  schedules
 exists  on  the  Railways  which  is  based
 on  periodical  analysis  of  loco  failures
 by  Research,  Designs  and  Standards
 Organisation,  Zonal  Railways  and
 Railway  Board  representatives.  Con-
 tributory  failures  of  staff  are  taken
 up,  besides  issue  of  related  technical
 instructions  for  the  guidance  of  loco
 crews  and  maintenance  supervisors.
 These  instructions  are  also  incorporat-
 ed  suitably  in  Refresher  Courses  for
 the  staft  concerned.  Failures  of
 material  are  appropriately  investivated
 and  followed  up  through  design  modi-
 fications,  Raiiways,  performance  in
 this  respect  is  very  closely  monitored
 at  the  highest  level.

 Cooking  Gas  connection  in  Tribal
 Areas  in  Orissa

 *328.  SHRI  SARAT  KAR:  Will  the
 Minister  of  PETROLEUM  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Government
 to  sanction  some  more  new  cooking
 gas  connections  in  the  State  of  Orissa
 particularly  in  the  tribal  areas;  and

 (b)  whether  the  Government  of
 Orissa  had  also  approached  the  Central
 Government  in  this  regard?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र,  N.  BAHUGUNA):

 (a)  Liquefied  Petroleum  Gas  (cook-
 ing  gas)  is  being  marketed  in  Orissa
 by  the  Indian  Oil  Corporation  Limited
 and  Hindustan  Petroleum  Corporation

 AUGUST  8,  978  Written  Answers  32

 Limited  (Visakh  Marketing  Unit,
 formerly  known  as  Caltex).  Indian
 Oil  Corporation  has  at  present,  plans
 to  enrol  approximately  6,000  new
 Indane  connections  in  Orissa  during
 ‘1978-79  through  their  existing  distri.
 butors  who  are  located  in  Bhubanesh-
 war,  Berhampur,  Balasore,  Cuttack,
 Puri,  Rourkela  and  Sambalpur.  In
 view  of  the  tight  availability  position
 of  cooking  gas,  it  has  not  been  possible
 for  the  oil  companies  to  release  new
 cooking  gas  connections  on  a  large
 scale  or  extend  LPG  marketing  to
 newer  areas.  The  availiability  of  LPG
 is  expected  to  increase  substantially
 from  980  onwards  when  it  will  be
 possible  for  the  oil  companies  to
 review  the  position  and  to  extend
 LPG  marketing  to  smalier  towns  and
 rural/tribal  areas  based  on  the  follow-
 ing  considerations:—

 (i)  anticipated  customer  poten-
 tial;

 (ii)  nearness  to  the  market  from
 the  source  of  supply;

 (iii)  availability  of  safe-commer-
 cial  mode  of  transport;

 (iv)  maximum  utilisation  of
 distribution  equipment;  and

 (v)  viability  of  operation.
 (b)  No,  Sir.

 तलाक  की  प्रक्रिया  सरल  अमाने  के  लिये  हिम्बू  चियाहू
 झधितियमस  में  संशोधन

 +329,  श्री  tho  एस०  नेगी:  क्‍या  विधि,
 न्याय  ध्ौर  कम्पनो  कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  तलाक  की  प्रक्रिया
 को  सरल  बनासे  के  लिए  सरकार  का  विचार  हिम्दू
 विवाह  भ्रधिनियम  में  संशोधन  करने  का  है;

 (खा)  यवि  हां,  तो  प्रस्तावित  संशोधन की  रःप-
 रेखा  क्या  है;  भौर

 (ग)  संशोधन  विधेयक  को  संसद  में  कद
 तक  लाये  जाने  की  संभावना  है  ?

 विधि,  न्याय  झभौर  कस्पनों  कार्य  मंत्री  पी  शान्ति
 भूचण) :  (क)  से  (ग).  विधि  भायोग
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 काषनी  इकहत्रवी  कि्पो्ड में
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 कुछ  भा़ियों  में  प्रथम  लेंजी  समाप्त  किया  जाना

 $  332  wre  लस्मीभाराणण  1. आ  क्या
 रेस  भर्ती  यह  बताने की  कपा  करेंशे  कि

 के)  क्या  सरकार  ने  रम्य  दूरी  की  कुछ
 बाढ़ियों  भें  प्रधान  ओेणी  समाप्त कर  दी  है,  ,

 (छ्र)  यदि  हां,  तो  ऐसी  गाड़ियों का  क्‍या
 ,  भौर

 (ग)  झागामी  वर्ष के  दौरान  झम्य  जिन
 मे  श्रेणी प्रथम  श्रेणी  समाप्त  करने  का  विचार

 हैं  उनका  ब्यौरा  क्या  है?

 रेल  भत्री  (प्रो  इंडबते  से

 [४1
 जी  त्  i  ps  ह  की  बह  हि

 क  तार  देने  वाले
 डरहालयी, के  रूप  में  बेहतर  सुविधाभा  को  व्यवस्था

 पह
 झशोधित  तेल का  प्रामात  करते  के

 डे  क
 देते हेतु  क्या  मानदण्ड  भ्रपताये  गए

 3  4

 चि)  यदि  तहीं, तो  इसके  गया  कारण  हैं?
 280  LS—2

 हु  ब8_  44

 झायात

 45

 अन्तत,  व  43  9

 |
 गई
 .

 व्यवस्था के
 234

 इडियन  झायल  ही झायात  कियाजा

 ्
 कर
 ह  र्स  सु  पेट्रोलियम  कार्पो- S  उप!

 रेशन  लिमिटेड  मद्रास  रिफाइनरी  लिमि0  प्रौर
 कोचीन  रिफाइनरी  लिमि0  को  इनके  हक  में  जारी
 किए  गए  ष्

 भायात  लाइसेंस  के  प्रन्तरंत  कच्चे

 7"
 प्रायात  करने  की  भ्रगुमति  दे  दी  गई

 '

 (भ)  प्रश्न  नहीं  उठता  ।

 Indo-Europe  Rail  Link

 १334  SHRI  P  RAJAGOPAL
 NAIDU

 SHRI  RAJENDRA  KUMAR
 SHARMA

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  whether  rail  lnk  between  India
 and  Europe  wull  be  established,  and

 (b)  if  so  when?
 THE  MINISTER  OF  RAILWAYS

 (PROF  MADHU  DANDAVATE)
 (a)and  (b)  At  present,  the  Indian

 Railways  are  connected  with  the
 Pakistan  National  Railways,  and  the
 latter  with  Zahidan  on  the  Iranian
 State  Railways,  via  Muryavoh  The
 existing  system  thus  provides  for  a
 through  international  rail  movement
 from  India  to  Iran  upto  Zahidan

 There  is  a  missing  rail  link  in  Iran
 from  Zahidan  to  Kerman,  around  550



 35  Written  Answers

 kilometers  in  length  the  construction
 of  which  would  involve  substantial
 capital  investment  by  the  Iranian
 Government  Only  preliminary  sur
 veys  of  this  link  have  been  done  but
 no  decision  has  so  far  been  taken  by
 the  Government  of  Iran  about  taking
 up  construction

 Once  Zahidan  is  linked  by  rai)  with
 Kerman  the  Indian  Railways  would
 get  connected  with  the  European
 railway  networks  through  the  Middle
 East  and  West  Asia

 संत्रालय  ह्वारा  गैर-सरकारी  क्षेत्र  को  दिये  गये  लाइसेंस
 धौर  ठेके

 #335  श्री  झाहुजा  कया  पेट्रोलियम
 तथा  रसायन  जोर  ज्रल  मत्रो  यह  बताने  की
 कृपा  करो  कि

 (क)  गतबंध  उतके  सत्रालय  उसके  सम्बंध
 कार्यालयों  और  सर्म्बाधत  सरकारी  उपनमो  द्वारा
 शैर-सरकारी  क्षेत्र  को  बितने  ह्लाइसस  श्ौर  ठेके
 दिये  गये  थे

 (ख)  कया  एसे  ठके  झ्रौर  लाइसेंस  देते  समय
 सरकार  झापात  स्थिति  से  प्रभावित  व्यक्तिया  को
 तरजीह  देगी  शौर

 (ग)  यदि  नहीं  ता  इसके  कया  कारण  हैं?

 पद्रोलियम  तथा  रसायन  झर  उर्वरक  संत्री  (भी
 हूमबतों  सच  बहुगुणा)  कप
 पेट्रोलियम,  रसायन  पौर  उर्बरक  मत्रालय  द्वारा  कोई
 झौद्योगिक  लाइसेंस  नहीं  दिया  जाता  है।  यह
 मब्ालय  उद्याग  मतालय  को  केवल  उचित  सिफारिशों
 भेजता  है  t

 इस  मत्रालय  के  नियत्षणाधीत  उपक्रम  झपने
 सामान्य  कारोबार  के  दौरास  भ्रनेक  सौदे  करते  हैं,
 जिनको  ठेके  में  शामिल  कियाजा  सकता  है।  इस
 सुचना  को  एकल  करने  में  बहुत  प्रधिक  परिश्रम
 करना  पढ़ेगा.  झौर  इसमें  समय  भी  भ्रप्तिक  लगेगा,
 जो  सरकार  के  विचार  में  प्राप्त  होने  बाले  परिणामों
 के  भनुरूप  नहीं  होगा।

 लाइसेंस  भ्ौर  ठेके  देने  के  मामले  मे  भ्रापात
 स्थिति  से  पीड़ित  व्यक्तियों  को  बरीयता  देने  का  कोई
 प्रस्ताव  नहीं  है  ।
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 Agreement  by  ID.PL.  with  Min
 Pharmafin,  Italy

 *336  SHRI  MOTIBHAI  R
 CHAUDHARY

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  details  of  the  agreement  made
 during  last  three  years  by  IDPL  with
 M/s  Pharmafin,  Italy,  date  of  Presi-
 dent's  accord  of  approval  and  dates
 on  which  remittances  were  made,

 (b)  what  technology  has  been  pro-
 vided  during  last  one  year  by  Phar-
 mafin  to  IDPL  and  how  far  it  has
 helped  increased  production  of  bulk
 drugs,  and

 (c)  how  many  complaints  have
 been  received  against  this  collabora
 tion  details  and  action  taken  on  these
 complaints?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)>:

 (a)  The  details  of  agreements  made
 during  the  last  three  years  by  IDPL
 with  M/s  Pharmafin  of  Italy  dates  of
 approval  and  dates  and  quantum  of
 remittances  are  indicated  in  the  State-
 ment  attached

 (b)  The  strains  basic  data  and
 other  documentation  including  the  raw
 material  specifications  usages  yield,
 ete  were  received  and  further  imple.
 mentation  as  provided  in  the  agree.
 ments  is  in  progress

 (९)  Communications  from  two  Hon’-
 ble  Members  of  Parliament  were
 received  mainly  on  the  need  for  setkye
 ing  know  how  and  strain  for  Penicillim
 with  reference  to  the  agreement  of
 Hindustan  Antibiotics  Limited  for



 37  Written  Answers  SRAVANA  1%,  900  (SAKA)  Written  Answers  36

 atraing  or  Toyo  Jozo  of  Japan.
 Another  Hon’ble  Member  of  Parlia-
 ment  has  also  recently  written  about
 IDPL’s  collaboration  in  this  behalf  for
 Doxycycline,  with  reference  to  the

 looked  into  and  Government  are
 satisfied  that  the  Farmafin  agreement
 is  in  order.  However  the  progress  of
 implementation  of  the  technology  is
 being  reviewed  constantly  at  the

 offer  of  technology  by  a  foreign  drug  highest  level.
 company  in  India  These  have  been

 Statement

 Serial  D-tails  of  Agreement  Dates  of  Amounts  remitted  with
 No  approval  dates

 to  terms  of  (US  Dollars)
 collaboration

 by  Govt

 «Supply  of  kiow  how  technical  documentation
 aid  Vintal  us  wtance  lor  the  manufacture
 of  2  रय  line  Hyclate  23.2  3976  24,020  8-97-77

 2  Supply  of  know  how  strains,  technical  documen
 tation  and  t  chmical  asustance  for  the  manu-
 facture  of

 fa)  P  ngidlin  G  Potassum  Sale  .  हा  4  ३-7977  60,000  5-3°77
 120,000  8-97-77

 140,000,  38-77

 ib)  Tetrarycline  Hydrochloride  9°2977  60  000  5°3°77

 99,000  8-7-77

 83,448  10-877,

 {c)  Erythromycin  Estolate  «  9°3977  60,000  5-3°77
 g0,000  8.7.97
 90,000  10-877

 10,800  24-9-76

 (a)  Supply  of  know  how,  technical  documenta-
 tion  and  technical  for  the  manufi
 ture  of  Semi-synthetic  Penicillin  $°2°977  100,000  53°77

 150,000  By 7

 100,000  84१7
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 ted  aw  पर  खानन्यान  का  हका

 ‘8337,  W
 bone

 wis  क्या  प्  मंत्री
 द  बताने  की  कृपा

 (ख)  क्या  वर्तमान  ठेकेदार  पर  ये  नियम  सागू

 ड  |
 झौर  उसको  यह  ठेका  कितने  वर्षों  से  मिल

 (*)  ठेकेदार  की  धपील  बोर्ड  हारा
 कभी  रह  की  गई  है;  भौर

 (घ)  रेलवे  ने  बहेमान  ठेकेदारों  से  कितनी
 बकाया  राशियां  झभी  बूल  करनी  हूँ  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भो  शिव  भारायण )
 (क)  ौर  (ख).  इन्दौर  रेखवे  स्टेशन  पर
 सात  सान-पान/पेडिय  ठेकेदार  है  t  प्रेस  विशष्तियों
 हारा  तथा  विभिन्न  स्टेशनों  पर  नोटिस  लगाकर
 जिसकी  हाग-बीन  क्‍्धिकारियों  की  एक  संविक्षा  समिति
 हारा  की  जाती

 1  अ  ह  हि का  अनुपालन  के  पक्चातू  ही  इन
 ये  हक  झाबंटित  किये  सबसे  प्राना
 ठेकेदार  i925%  whe  नवीनतम  ठेकेदार  966
 से  काम  कर  रहा  है।

 (ग)  जी,  हां  इन्दौर  में  सामिथ  भोजनालय
 के  ठेकेदार  श्री  ग्रोपालदास  के०  जारनानी  का  झम्याबेदन,
 ली  उन्होने  झपना  ठेका  समाप्त  किये  जाने  के
 विरुद्ध  दिया  था,  रेलवे  बों  द्वारा  रह  कर  दिया
 बया  था  ।

 (धघ)  इन्दौर  स्टेशन  पर  तीन  श्लान-पान  ठेकेदारों
 की  तरफ  लाइसेंस  शुल्क  की  67,  972/-%o  की
 राशि  बकाया  है।  इन  बकाया  राशियों का  ब्यौरा
 मीचे  दिया  गया  है  i

 ८०

 (i)  site  के०  गुरतानी  38,982

 (ii)  मैसर्स  लज्जा  राम  एंड  सस  22,025

 (iii)  मेससे  चौराडिया  एंड  कम्पनी  6,966

 67,972
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 *336.  शी  ह अ  क्‍या  ,  Coe
 और  otc  फि  (|  ्  ह  कि

 (5)  क्या  देश  में  शोध  हेल की  कमी  @
 देखते  हुए  सरकार ने  विदेशों ते  इसका  - करने  का  निणेय  किया  है;  भौर

 (खत)  यदि  हां,  तो  इसके  क्या  कारभ  है?

 पेट्रोलियल  तथा  corey  शौर  उर्धरक  मंत्री  (भी
 :  झौर “7
 हज

 दैवीय,
 :

 की  जाने  वाली  झपेक्षित  मात्रा  का  पता  लगाकर
 पेट्रोलियम  उत्पादों  की  मांग  को  पूरा  करने  के  लिए
 भशोधित  तेल  का  झायात  करना  धायश्यक  है।

 Policy  regarding  distribution  of
 Canalised  Bulk  Drugs

 #339.  PROF.  8.  K.  AMIN:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  what  is  the  policy  regarding  dis-
 tribution  of  canalised  bulk  drugs
 which  was  prevalent  during  the  last
 three  years  (year-wise);

 (b)  whether  jt  is  a  fact  that  his
 Ministry  have  been  issuing  letters  re-
 commending  release  of  raw  materials
 during  last  three  years;

 (6)  if  so,  details  of  such  letters  is-
 sued  during  last  three  years  includ-
 ing  that  of  Prednisolone  to  Warner
 Hindustan  Ltd.;

 (d)  whether  it  is  a  fact  that  Warner
 Hindustan  were  released  advance
 quota  for  Prednisolone  for  ‘1978-79  in
 ‘1977-78;  and

 (e)  if  so,  details  of  the  letter  under
 which  it  was  recommended,  under
 what  provisions  of  ITC  policy  the
 recommendation  was  made  and  how
 many  such  recommendations  were
 made  in  favour  of  other  firms?
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 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N  BAHUGUNA)
 (a)  The  policy  regarding  distmbu-
 tion  of  canahsed  bulk  drugs  which
 was  prevalent  during  the  period  from
 first  April,  975  to  3i-2  77  is  indicated
 below

 DGTD  Units—Such  units  were
 allowed  releases  of  canalised  raw
 materials  to  the  extent  of  best  of
 consumption  during  any  of  the  two
 previous  years  or  the  quantity  re
 commended  by  the  State  Drug
 Controllers  whichever  was  less

 Small  Scale  Units-—
 (i)  Small  scale  Units  having  a

 turnover  less  than  Rs  one  cioie  pe
 annum  —to  the  extent  of  best  of
 past  two  years’  consumption  plus
 30  per  cent

 (a)  Small  Scale  Units  with  a
 turnover  of  Rs  one  crore  and
 above  —to  the  extent  of  best  of
 past  two  years  consumption  plus
 5  per  cent  towards  growth

 Gu)  All  Small  Scale  Units  in
 West  Bengil—50  per  cent  extra
 over  the  best  of  past  two  years’
 consumption

 (av)  All  new  units  :e  units  having
 no  past  consumption  of  the  raw
 material  in  question—to  the  extent
 of  ‘150,  kgs  and  200  kgs  for  units  in
 West  Bengal  However  in  the  case
 of  certain  canalised  items  where
 dosage  requirement  is  small,  certain
 minimum  quantities  were  released
 initially  On  producing  State  Drug
 Controulers  Certificate  of  having
 consumed  the  allotted  quantttes
 the  units  were  entitled  to  further
 Similar  quantities

 A  liberalised  policy  for  release  of
 canahsed  bulk  drugs  was  announced
 in  October  977  and  was  put  into
 effect  from  4  1-78  The  sahent  fea
 tures  of  the  new  policy  are  indicated
 below

 DGTD  Units  These  units  would
 be  released  canalised  raw  materials
 for  ‘1977-78  to  the  extent  of  releases
 in  ‘1978-77,  or  as  per  their  entitle-
 ments  based  on  ucensed  capacities
 for  formulations  whichever  was
 higher

 Small  Scale  Units-—

 (a)  The  overall  additional  re-
 quirements  of  3977  78  and  4978  79
 shall  not  exceed  00  per  cent  cf  the
 976  77  allocations  of  canalsed
 bulk  drugs  for  each  year

 (b)  Releases  will  be  made  on
 monthly  or  quarterly  basis

 (c)  New  units  in  the  Small  Scale
 Sector  will  be  registered  on  produc-
 tion  of  a  photostat  copy  of  the  drug
 manufacturing  licence  issued  to
 them  by  the  concerned  State  Drug
 Controller  and  a  certificate  from
 their  Bank  or  the  State  or  Central
 Financial  Institution  which  finances
 them  to  the  effect  that  their  produc-
 tion  plan  as  filed  with  them,  warrant
 the  quantity  of  material  asked  for.

 (dy  The  units  seeking  _  releases
 will  have  to  give  a  certificate  to  the
 canalising  agency  that  the  raw
 Matenals  are  iequired  for  captive
 consumption  in  their  own  produc-
 tion

 (e)  At  the  end  of  the  year,  the
 units  will  furnish  a  certificate  from
 a  Chartered  Accountant  to  the
 effect  that  the  material  has  actually
 been  consumed  in  their  own  unt  for
 production  of  formulations

 (9)  and  (९)  Munistry  of  Petroleum
 Chemicals  &  Fertilizeis  (Deptt  of
 Chemicals  and  Fertilizers)  laid  down
 paiameters  for  distribution  of  canalis-
 ed  bulk  drugs  within  the  framework
 of  the  Import  Trade  Control  Policy  to
 small  Scale  and  DGTD  units  Clanfi-
 cations  arising  out  of  the  application
 of  the  distribution  policy  were  also
 given  as  and  when  sought  The  posl-
 tion  with  regard  to  action  taken  b%
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 the  Ministry  to  regulate  releases  of
 Methyl  Dopa  during  ‘1975-76  and
 ‘1976-77  has  already  been  indicated  in
 reply  to  part  (b)  of  Lok  Sabha  Starred
 Question  No.  502  answered  on  20-l2-77.
 During  1977-78,  the  Department  issued
 allocation  orders  only  in  respect  of
 L-Base  to  individual  units,  in  accord-
 ance  with  the  Ministry  of  Commerce
 Notification  No.  42-ITC(PN)/77  dated
 2-7-1977,

 As  regards  the  circumstances  in
 which  CPC  were  asked  to  release  !.5
 kgs  of  Prednisolone  in  favour  of  M/s
 Warner  Hindustan  Ltd.  during  ‘1977-78,
 the  relevant  details  have  already  been
 furnished  in  reply  to  Lok  Sabha  Un-
 starre  Question  No.  8802  answered  on
 2-5-1978.

 In  (1977-78  the  release  of  items  like
 Crysclic  Acid,  Citric  Acid,  Folic  Acid,
 Iodine,  Betapicoline,  Vitamin  B-2
 (including  Rubeflavine-5  Phosphate
 sodium),  Vitamin  B-l  and  Tartaric  Acid
 ‘was  put  under  Direct  Allotment  Pro-
 cedure  and  their  releases  were  made
 to  the  drug  units  by  the  canalising
 agencies  without  the  requirement  of
 release  orders  as  per  provisions  con-
 tained  in  paragraphs  90  to  96  of  the
 Import  Trade  Control  Policy  1977-78
 (Vol.  I).

 (d)  Yes,  Sir.

 (e)  No  recommendation  was  made
 by  Department  of  Chemicals  &  Fer-
 tilizers  for  advance  release  of  Predniso-
 lone  for  1978-79  to  M/s  Warner  Hindu-
 stan  Ltd,  Similarly,  no  other  recom-
 mendations  were  made  by  Department
 of  Chemicals  8  Fertilizers  for  advance
 releases  for  1978-79  in  favour  of  in-
 dividual  units.

 Payment  of  Royalty  to  4ssam  for
 Petroleum  Crude

 *340,  SHRI  PURNANARAYAN
 SINHA:  Will  the  Minister  of  PETRO-
 LEUM  CHEMICALS  AND  FERTILI.-
 ZERS,  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  Gov-

 ernment  of  Assam  is  paid  a  royalty  of
 Rs.  42  only  per  barrel  of  petroleum
 crude  purchased  by  the  Refineries  of
 the  country;

 (b)  whether  it  is  a  fact  that  the
 Central  Government  pays  Rs.  I6  per
 barrel  of  similar  crude  purchased  from
 the  countries  outside  India;

 (ce)  in  view  of  the  great  disparity
 between  the  price  of  crude  bought
 from  the  Middle  East  and  royalty  paid
 to  Assam,  will  Government  raise  the
 quantum  of  royalty  payable  to  Assam
 Government  to  at  least  Rs.  75  per
 barrel  considering  the  poor  economic
 condition  of  the  State;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM
 AND  CIIEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 Royalty  at  the  rate  of  Rs.  42/-  per
 tonne  (not  barrel)  is  payable  to  the
 Government  of  Assam  on  crude  ok
 and  casing  head  condensate  produce
 in  the  State  of  Assam.

 (b)  The  average  FOB  price  of  im-
 ported  crude  oil  is  about  Rs.  777  per
 tonne  (about  Rs.  05  per  barrel).

 (c)  and  (d).  The  rate  of  royalty  is
 based  on  the  selling  price  of  oil,  which
 has  been  fixed  at  about  Rs.  300  per
 tonne  for  indigenous  crude  oil  produc-
 ed  from  onshore  oil  fields.  The  price
 of  crude  oil  in  the  Middle  East  is  not
 relevant  for  fixing  the  rate  of  royalty
 in  India.  The  existing  rate  of  royalty
 would  continue  till  it  becomes  due  for
 review  in  1980.

 Release  of  Canalised  Bulk  Drugs  to
 Non-drug  Units

 #341,  SHRI  UGRASEN;  Will  the
 Minister  of  PETROLEUM  CHEMICALS
 AND  FERTILIZERS  be  picased  to
 state:

 (a)  details  of  canalised  bulk  drugs
 released  to  non-drug  units  during  the
 last  three  years;
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 (b)  what  were  the  administrative
 Ministries  concerned  for  such  pro-
 ducts,  and  if  action  was  taken  based
 en  the  recommendation  of  such  ad-
 ministrative  Ministries  or  merely  by
 the  Ministry  of  Chemicals  and  Fert-
 lizers,  names  of  firms,  quantities  re-
 leased  year-wise  during  the  last  3
 years,  and

 (९)  under  what  provisions  of  pohcy
 was  this  done  when  administrative
 responsibility  of  Chemicals  Munistry
 stands  only  for  drug-manufacturing
 units?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)
 (a)  Canalised  drug  items  are  distri-
 buted  through  State  Chemicals  &  Phar
 maceuticals  Corporation  of  India  (CPC)
 and  Indian  Drugs  &  Pharmaceuticals
 Ltd  (IDPL)  In  so  far  as  IDPL  38
 concerned  non  drug  units  obtained  ~e-
 leases  of  Vitamin  Bi  Vitamin  B  2
 and  Folic  Acid  during  the  last  J  years
 to  meet  their  requirements  for  fort:
 fication  of  processed  foods  as  per  de
 tails  given  in  the  attached  Statement

 As  regards  the  canalised  items  re-
 leased  by  CPC  to  non-drug  units,  infor-
 mation  is  being  collected  and  will  ०8
 lad  on  the  Table  of  the  House

 (b)  and  (०),  In  the  Import  Trade
 Control  Policy  ‘1975-76,  it  was  provided
 in  Section  III  that  in  the  case  of
 Actual  Users  engaged  m  the  manufac-
 ture  of  processed  foods,  release  orders
 in  respect  of  the  above  mentioned  items
 would  be  issued  by  the  licensing  autho-
 rities  on  the  concerned  agency  In  the
 Import  Trade  Control  Policy  for
 976  77,  these  items  were  included  in
 Section  III  (Group  B)  which  contain-
 ed  items,  release  of  which  would  be
 made  by  the  canalising  agencies  on
 the  basis  of  release  orders  to  be  issued
 by  the  licensing  authorities  During
 these  two  years,  therefore,  releases  in
 respect  of  the  aforementioned  items
 were  made  by  IDPL  on  the  basis  of
 the  release  orders  issued  by  CCI  &  E

 Dunng  977  78,  the  ITC  Policy  (vide
 Section  I!I—Group  ‘A’),  provided  that
 Vit  B-l,  8-2  and  Folic  Acid  would  be
 released  by  the  canalising  agencies
 under  the  policy  of  Direct  Allotment
 without  the  requirement  of  a  release
 order  As  an  additional  safeguard
 against  mis  utilisation  of  these  items,
 it  was  decided  in  the  Deptt  of  C&F
 that  releases  to  non-drug  units  should
 be  made  by  the  canalising  agencies,
 after  making  a  reference  to  the  Deptt.
 of  C&F  and  such  releases  should  be  on
 the  basis  of  past  consumption  of  the
 units  concerned  _  certified  by  a  Char
 tered  Accountant

 Statement
 (Qty  m  Kgs)

 Name  of  the  Party  Item  1975-76  1976-77,  1977-78

 Food  Géeporanon  of  India  Vitamin  BiHcl  305  50  300

 Vitamin  Ba  3t  208  r40
 Folic  Acid  4  38  4  39  0

 Kasturi  Paper  &  Food  Chemical  Vitamin  Bi  Hel  gt

 Vitamin  Ba  36

 Bhandar:  Crossfi  !d  Indore  Vitamin  Bg  58

 Vitamin  Br  Oral  22
 Gr

 Mysore  Snickfiod  Limited,  Bangalore  Vitamin  Ba  4
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 Three-Tier  Managorial  Remuneration
 arrangement  for  Corporate  Sector...

 9342,  SHRI  K  A.  RAJAN
 SHRI  P.  K.  KODIYAN:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  consi-
 dering  a  proposal  to  introduce  a  three-
 tier  managerial  remuneration  arrange-
 ment  for  top  executives  in  the  corpor-
 ate  sector;  and

 (b)  if  so,  the  details  and  steps  being
 taken  in  this  regard?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 There  is  no  such  proposal  under  the
 consideration  of  the  Government.
 However  the  question  of  the  rev:sion
 of  the  existing  guidelines  relating  to
 the  remuneration  payable  to  Managing
 Directors/whole-time  Duirectors|Mana-
 gers  of  Punjab  Limiteq  Companies
 and  private  companies  which  are
 subsidiaries  of  Public  Limited  Comp.
 anies  is  under  consideration  of  the
 Government

 (b)  Does  not  arise.

 Computerised  Aids  on  Railways

 *343.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  com-
 puterised  aids  in  various  flelds  of  rul-
 way  operations  and  management  have
 considerably  reduced  the  time  taken
 earlier  in  traffic  and  pay-roll  account-
 ing;

 (b)  if  so,  the  details  thereof;  and

 (c)  whether  it  is  also  a  fact  that
 innovat’on  in  the  Railways  has  result-

 Written  Anewere  es

 ed  in  retrenchment
 employees?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 Yes,  Sir.

 of  a  number  of

 (b)  Apart  from  enabling  all  the
 transactions  at  the  stations  to  be  in«~
 cluded  in  the  accounts  of  the  month,
 it  48  now  possible  to  give  the  various
 statistical  compilations  about  traffie
 moved  within  20  days  of  close  of  a
 month,  which  is  less  than  half  the
 time  taken  earlier.  Computerisation
 has  also  enabled  the  range  of  statisticg
 to  be  made  much  wider.

 The  process  of  pay-roll  compilation
 starts  about  a  week  later  than  it
 used  to  be  under  the  manual  system.

 (c)  No  staff  was  retrenched.

 राजकोट  में  परामशंदातो  समिति  को  बैठक

 339.  भरी  धर्मासह  भाई  पटेल  £  क्या  रेल
 मंत्री  यह  बताने की  कृपा  करेगे  कि

 (क)  क्या  गुजरात  में  राजकोट  स्टेशन  के
 सम्बन्ध  मे  राजकोट  मे  झप्रैल  या  मई,  978  में
 परामर्शदात्री  समिति  की  काई  बैठक  हुई  थी,

 (ख)  बैठक  में  किस  प्रकार  की  मांगें की  गईं
 झौर  उनमें  से  किन-किन  मागा.  को  स्वीकार  कर  लिया
 गया  है  और  कब  स्वीकार  किया  गया  ,

 (ग)  किन-किन  मांगो  को  अस्वीकार  किया
 गया  शौर  इसके  क्‍या  कारण  है,  भौर

 (3)  इस  समय  कौन-कौन  सी  मांगें  प्रनिर्णीत
 पडी  हुई  हैं  भौर  इसके  क्‍या  कारण  हैं  तथा  इन
 मागो  का  स्वरूप  क्या  है  पौर  उन  पर  क्या  कार्यवाही
 किये  जाने  तथा  कब  तक  किये  जाने  की  सम्भावता
 है  ?

 रेल  मंत्रालय  में  राज्य  संतरी  (शी  शिव  तारायण)  :
 (क)  स्टेशन  परामर्श  समिति  राजकोट  की  एक  बैटक
 (29-4-1978  को  राजकोट में  हुई  थी।

 (खा)  से  (४),  एक  विवरण  सभा  पटल  पर
 रखा  जाता  है!  प्रिधालय मे  रू  धया  |  वेलिये
 संख्या  LT—2605,  78]
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 Caneelintion  of  Fenders  fer  Award  of
 eontract  for  handiing  of  Parcely  at

 Allahabad

 8140.  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  as  per  latest  policy
 decision  taken  by  the  Railway  Board
 and  conveyed  to  the  General  Man-
 agers,  All  Indian  Railways  under
 letter  No.  78/E(Coop)/I4/2  dated
 3-6-1978,  it  is  obligatory  on  Railways
 to  invite  limited  tenders  from  Co-
 ‘operative  Societies  having  area  of
 operation  at  particular  station  for
 allotment  of  handling  contracts  i.e.,
 Goods  and  Parcels  etc.;

 (b)  whether  it  is  a  fact  that  keep-
 ing  in  view  the  policy  the  Northern
 Railway  Administration  decided  to
 invite  limited  tenders  from  Coopera-
 tive  Societies  for  award  of  contract
 for  handling  of  Parcels  at  Allahabad;

 (९)  7  so,  under  whose  instructions
 the  Divisional  Superintendent,  Alla-

 thabad,  was  asked  to  cancel  the  tenders;
 and

 (d)  whether  in  case  of  Parcel
 handling  contract  at  Allahabad  the
 Director  (Commercial)  Shri  Jagdish

 Lal  is  the  final  authority?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 The  policy  of  Ministry  of  Railways  is
 to  encourage  formation  of  Cooperative
 Lahour  Contract  Societies  on  the  Rail-
 ‘ways  and  to  award  contracts  for  hand-
 ling  of  goods,  parcels  etc.  to  them
 through  negotiations.  Where  more

 than  one  genuine  Cooperative  Society
 of  actual  workers  are  operating  in  a
 particular  arca  of  operation,  limited
 tenders  from  these  labour  cooperative
 societies  may  be  invited,  whenever  a
 contract  is  to  be  given  and  the  con-
 tract  awarded  to  any  one  of  them  on
 the  basis  of  merits,  taking  all  rele-
 vant  factors  into  consideration.  This
 4s  however,  not  obligatory.  Where,

 however,  only  one  genuine  labour
 Cooperative  Society  is  operating,  the
 existing  instructions  i.e.,  the  allotment
 of  contract  by  negotiation  will  stand.

 (b)  Yes.

 (९)  Since  the  policy  is  under  fur-
 ther  examination  the  calling  of  ten-
 ders  has  been  kept  in  abeyance  un-
 der  instructions  from  the  Ministry  of
 Railways.

 (9)  No.  The  Railway  Ministry  only
 issueg  policy  directives.  The  Zonal
 Railway  is  the  competent  authority  in
 respect  of  such  contracts.

 Non-appearance  of  Tender  Notifica-
 tion  in  Newspapers

 ‘B41.  SHRI  N.  K,  SHEJWALKAR.
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  specific  instructions
 were  issued  by  the  Northern  Railway
 Headquarters  Office  to  the  Divisional
 Superintrndent,  Allahabad,  to  mvite

 jamited  tenders  from  Cooperative  So-
 cieties  for  allotment  of  parcels  hand-
 ling  contract  at  Allahabad;

 (b)  whether  in  compliance  of  those
 orders  tender  notification  was  sent  to
 the  Chief  Public  Relation  Officer,  New
 Delhi,  under  letter  No.  C.  Imp/Con-
 tract/ALD  /72-78/Pt.t  dated  29-6-78

 for  publication  in  loca]  and  other  m-
 portant  newspapers;

 (c)  ig  so,  why  tender  notification
 did  not  appear  in  the  newspapers;

 (d)  whether  the  Divisional  Super-
 intendent,  Allahabad,  is  being  pres-

 surised  by  the  Director  (Commercial)
 Railway  Board,  New  Delhi,  to  extend
 the  present  contract  beyond  3ist
 July,  1978  in  favour  of  Railway  Sta-
 tion  Porters’  Cooperative  Labour
 Contract  Society  Ltd.  who  apart  from
 other  irregularities  has  been  held  res-
 ponsible  for  short  payment  to  their
 workmen  to  the  tune  of  Rs,  +1,23,585/-5,
 and
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 (e)  if  so,  what  remedial  steps  are
 proposed  to  be  taken?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 and  (b).  Yes.

 (ce)  Since  the  policy  regarding  al-
 lotment  of  Goods/parcels  handling  con-
 tracts  to  Cooperative  Labour  Contract
 Societies  by  inviting  limited  tenders
 is  under  further  examination,  the
 Notification  proposed  to  be  issued  for
 inviting  limited  tenders  for  allotment
 of  parcels  handling  contract  at  Alla-
 habad  has  been  kept  in  abeyance.  The
 Railway  has  been  advised  to  main-
 tain  status  quo  by  extending  the
 contract  of  the  Society  for  a  short
 period,  if  necessary,  by  mutual  con-
 sent.

 (d)  No,
 (e)  Does  not  arise.

 Collaboration  of  Firestone  Tyre  and
 Rubber  Company  of  U.S.A.  with
 Synthetics  ang  Chemicals  Limited

 3142,  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  what  is  the  role  of  Firestone
 Tyre  &  Rubber  Company,  Akron,
 Ohio,  U.S.A.  in  the  management  of
 Synthetics  &  Chemicalg  Limited  as
 collaborator  or  what  is  the  area  of
 its  activities  concerning  this  company;

 (b)  what  are  the  interests  of  Fire-
 stone  Tyre  &  Rubber  Company,
 Akron,  Ohio,  U.S.A.  as  collaborators
 of  Synthetics  &  Chemicals  Limited,
 in  the  company  now;  and

 (c)  what  amounts  have  been  paid
 to  Firestone  Tyre  &  Rubber  Cumpany
 Akron,  Ohio,  U.S.A.  from  time  to
 time  during  the  last  seventeen  years
 by  Synttetics  &  Chemicals  Limited
 and  to  two  Firestone  Directors  on
 Synthetics  &  Chemicals  Board?

 AUGUST  8,  4४8

 ERS  (SHRI  प्र,  N.  BAHUGUNA):  (a)
 Firestone  Tire  and  Rubber  Company,
 Akon,  Ohio,  U.S.A.  is  represented  by
 two  Directors  on  the  Board  of  Synthe-
 tics  and  Chemicals  Ltd.

 (b)  Firestone  Tire  and  Rubber  Com~-
 pany,  Akron,  Ohio,  U.S.A.  holds  24.99
 per  cent  of  the  equity  share  capital
 of  Synthetics  and  Chemicals  Ltd.

 (९)  During  the  last  ॥7  years,  Syn-
 thetics  and  Chemicals  Ltd.  have  paid
 the  following  amounts  to  Firestone
 Tire  and  Rubber  Company,  Akron,
 Hio  U.S.A.:—

 t,  Payments  made  in  terms  of  the  collabo-
 ration  agreement

 Dollars

 a)  Enginet  ning  Foes  I,000,000

 Qi)  Disclosure  Fees  360,060
 (iii)  Know-How  and.

 Technial  Service
 Feesat  the  rate  of
 $285,000  year  for  ten
 years  (igfy  to  3979) after  the  plant  went  in
 to  production  2,850,000,

 a  Interest  on  Loan  2,365,957"  35

 3.  Dividend  paid  tor  the
 yeara  r6o,  r970,  7070
 3972,  5075,  79970  and
 १077  Rs.  1,93,61,700

 (Subject  to  de-
 duction  of  In.
 come  Tax  at
 source),

 In  addition,  the  Directors  represent-
 ing  Firestone  Tire  and  Ruber  Com-
 pany,  U.S.A,  on  the  Board  of  Synthe-
 tics  and  Chemicals  Ltd.  are  being
 paid  at  the  rate  of  Rs.  250  for  each
 meeting  of  the  Board  attended  by
 them.
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 Racket  of  Salo  of  Used  Rail  Tickets
 unearthed

 3i48  SHRI  MADHAVRAO  §  SCIN-
 DIA.  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  cacket
 of  sale  of  used  rai]  tickets  for  journey
 between  Agra  and  Delhi:  has  been
 uneartheg  by  the  Government,

 (b)  if  so,  details  therein,

 (c)  assessment  about  the  financial
 loss  suffered  by  the  Railways,  and

 (d)  sction  proposed  tg  be  taken
 against  the  offenders?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN)  (a)
 (b)  and  (d)  Details  of  a  racket  de-
 tected  by  the  Delm  Railway  Police
 have  already  been  given  in  reply  to
 Lok  Sabha  Unstarred  Question  No
 2234,  which  was  answered  on  ‘1-8-78

 (c)  An  assessment  about  the  loss
 suffered  by  the  Railway  due  to  the  ac-
 tivities  of  this  racket  will  become
 known  only  on  finalisation  of  mvesti-
 gation  of  this  case  by  the  Delhi  Rail
 way  Police

 Setting  up  of  Fertilizer  Plants

 844  SHRI  AHMED  M  PATEL
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  whether  Government  is  consi-

 dering  to  set  up  more  feitilzers

 Plants  in  the  country  during  the  next
 five  years  to  meet  the  increasing
 fertilizers  demand,  and

 (b)  if  80,  the  details  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI
 ZERS  (SHRI  H  N  BAHUGUNA)
 (a)  and  (b)  Yes,  Sir  It  is  proposed  to
 set  up  four  fertilizer  plants  in  the
 Western  Region,  two  each  in  Maha-
 rashtra  and  Gujarat,  based  on  the
 gas  available  from  the  Bombay  High/
 Bassein  structure  and  one  plant  at
 Namrup  in  Assam  based  on  the  gas
 available  from  the  oi!  fields  of  ONGC
 and  Oi]  India  Limited  A  letter  of
 antent  has  also  been  granted  to  M/s
 Indian  Explosives  Limited  for  expan-
 sion  of  their  existing  capacity  at
 Kanpur

 Memorandum  regarding  establishment
 of  a  Bligh  Court  Branch  at  Goa

 345  SHRI  VASANT  SATHE  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state

 (a)  whether  Government  have  re-
 ceived  memorandum  pleading  for
 establishment  of  Iligh  Court  bench  at
 Goa,

 (9)  ४  so,  furnish  details  of  the
 memorandum  received  and  what  is
 Government’,  reaction  thereto,  and

 (c)  how  soon  the  Government  8
 expected  to  take  final  decision  in  the
 matter?
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 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)

 to  (ce).  Memoranda  dated  '15-2-1977
 and  30-6-1977  have  been  received
 from  the  Goa,  Daman  and  Diu  Ad-
 vocates  Association  and  the  Advocates
 Association  of  South  Goa,  Margao
 respectively  pleading  for  setting  up

 of  a  separate  High  Court  at  Panaji  It
 has  also  been  requested  that  pending
 the  setting  up  of  a  separate  High
 Court  a  Bench  of  the  High  Court  of
 any  other  State  may  be  established
 at  Panaji.  The  Chief  Minister  Goa,
 Daman  and  Diu  has  requested  that  a
 Bench  of  the  High  Court  of  a  neigh-
 bouring  State  may  be  established  at
 Goa.  The  matter  is  under  considera-
 tion.

 Representation  from  Dombivali
 Passengers  Association

 3i46.  SHRI  R.  K  MHALGI  Will
 the  Minister  of  RATLWAYs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  have  received  a  represen-
 tation  dated  2th  April,  978  along-
 with  a  sketch  from  Dombiva  Pas-
 sengerg  Association  (Distt,  Thana,
 Maharashtra)  requesting  for  a  Dombi-
 vali  Local  and  halts  at  Dombivali  of
 trains  to  Bombay,  Pune  and  Botnbay-
 Bhusawal  passenger  and  vice-versa;

 (b)  if  so,  what  action  Government
 have  taken  Or  propose  to  take  in  the
 ear  future;  and
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 (c)  if  no  action  has  so  far  beet
 taken,  the  reasons  thereof?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 Yes,

 (b)  and  (c).  Introduction  of  subur-
 ban  locals  to/from  Dombivli  has  not
 been  found  operationally  feasible  for
 want  of  terminal  facilities  there.  Pro-
 vision  of  halt  of  Bombay-Pune  and
 Bombay-Bhusawal  Passengers  at  sub-
 urban  stations  Jike  Dombivli  is  also
 not  possible  as  this  will  adversely
 affect  the  running  of  suburban  trains
 and  goods  trains

 Capital  of  Greaves  Cotton

 3147,  SHRI  VAYALAR  RAVI:  Will
 the  Mimster  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 State;

 (a)  what  is  the  total  capital  of  the
 Greaves  Cotton  and  the  persons  hold-
 ing  more  than  5  per  cent  shares:

 (b)  the  names  of  its  Board  of
 Directors  and  the  shares  7९6  by  each;
 and

 (c)  the  remuneration  paid  to  them?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)

 As  per  the  Annual  Return  made  upto
 6-12-1977  ,the  paid-up  capital  of  Grca-
 ves  Cotton  &  Company  Limited  was
 Rs,  4,75.25  lakhs,  consisting  of  4,25,250
 equity  shares  and  50,000  cumulative
 preference  shares  of  Rs,  100/-  each
 fully  paid-up.
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 ध  names  of  the  shareholders  holding  more  than  5  per  cent  shares
 48  on  6-12-1977  are  as  under:—

 Names  of  the  sharcholders  holding  more  than  5%  Names  of  the  shareholders  holding  more  than of  the  equity  paid-up  capital
 °

 5%  of  the
 ०७०४९  preference  paid-up

 capita.

 te  Karam  Chand  Thapar  &  Bros  Ltd.  .t
 ‘neal

 Bank  of  India  (A/c.)  Nizem’s- ust).
 2.  Ballarpur  Industries  Ltd.  न  .  2.  Nawab  Kazim  Nawaz  Jung  Bahadur.
 3.  ered

 India  Fire  &  General  Insurance  Company  g  Sir  Saidul  Mulk  Bahadur.

 4»  New  India  Assurance  Company  Limited.

 g.  Karam  Chand  Thapar  &  Bros.
 (Coal  Sales)  Limited.

 6  L  fe  Insurance  Corporation  of  India.

 (b)  Theinformation  about  the  directors  of  the  company  and  the  shares  held  by  then  singly or  jointly  with  others—is  given  below  :—

 Names  of  the  Directors  No  of  shares  held

 te  Shri  Lalit  Mohan  Thapar  .  I79
 38.  Shri  Nityanand  Mangesh  Wagle  32
 g.  Shn  Har:  Datta  Varma  न  .  39
 co  Shri  Surendr  Lall  .  .  $2
 §.  Shri  Inder  Mohan  Thapar  32
 6  Shri  Madhukar  Balwant  Bhaskare  Fs  a  १4
 9.  Shri  Ramchandra  Dattatreya  Pusalkar  *  ‘*  a2
 8.  Shri  Govind  Mathian  7  yo
 a  Shri  Viswanathan  Venkataraman  23

 to.  Shr:  Har  Charan  Dass  +  25

 Shares  held  by  Directors  yointly  wsth  others
 —"

 Names  “No  of  shares  held

 we  Mr  Madhbukar  Balwant  Bhaskare  &  Mrs  M.  Rita  Bhaskare  76
 a.  Mrs  Premila  N.  Wagle  Mr  Nityanand  M  Wagle  63

 Lady  Dhanvanth:  Rama  Rau  &  Mr  Nityanand  Mangesh  Wagle  &
 Mrs  Premila  Nityanand  Wagle  765

 4.  Mrs  Rita  Madhukar  Bhaskare  &  Mr  Madhukar  Balwant  Phaskare  67
 Se  Mrs.  Barbare  L.  Mathram  &  Mr  Govind  Mathram  cry
 6.  Mr.  Sum]  W  Mathran:  &  Mr  Govind  Mathrani  |

 9.  Mrs.  Lakshmi  Venkataraman  &  Mr.  Viswanathan  Venkataraman  45
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 (c)  As  per  the  information  furnish-
 by  the  company  pursuant  to  Section
 27(2A)  (b)  (ii)  read  with  the  Compa-
 nies  Particulars  of  Employees)  Rules
 ‘1975,  the  gross  remuneration  before
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 payment  of  income  tax  paid  to  the
 directors  during  the  year  ended  30th
 June,  977  was  as  follows»—

 Name  of  Directors  Gross  remuneration
 before  Payment  of

 income  tax  (Rs.)

 ३.  Shri  M  B  Bhaskare,  Managing  Director

 3.  Shri  G.  Mathram,  Joint  Managing  Director

 g.  Shri  R  D  Pusalkar,  Executive  Director

 ro  Shri  दि  Venkataraman,  Marketing  Director

 188,465,
 '2,02,100,
 124,068
 fs  1B,45¢

 The  remaining  non-working  direc-
 tors  were  paid  an  aggregate  amount
 of  Rs.  3,25,803  for  the  year  ending
 30-6-1977,  being  commission  at  4  per
 cent  of  the  net  profits  in  terms  of
 Section  349  of  the  Companies  Act,
 ‘1956.

 Railway  line  in  Backward  Areas

 3i48.  SHRI  ANANT  DAVE:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Government  decision
 to  provide  railway  line  in  the  back-
 ward  area  where  earning  to  the  ex-
 tent  of  0  per  cent  is  possible  is  being
 implemented;

 (b)  whether  the  people  of  Kutch
 region  living  in  backward  area  and
 having  potentiality  of  40  per  cent
 earning  a  ceiling  fixed  by  Govern-
 ment  have  been  representing  to  rail-
 way  authorities  for  new  railway  line
 between  Gandhidham  and  Lakhpat
 via  Mandvi;

 (c)  whether  the  Government  have
 been  resisting  their  legitimate  demand
 of  this  backward  area  for  construc

 on
 this  new  railway  line  so  far;

 an

 (d)  if  the  reply  to  (c)  is  in  nega-
 tive,  what  Government  propose  to  do
 for  this  line  in  near  future  and  how
 long  time  Government  will  take  to
 start  with  this  project?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 to  (da).  Representations  have  been
 received  for  construction  of  Gandhi-
 dham-Lakhpat  line  via  Mandvi.  A
 preliminary-engineering  cum-traffic
 survey  was  carried  out  m  ‘1971-72  and
 the  project  was  not  found  to  be  viable
 On  account  of  very  limited  traffic  pros-
 pects.  It  would,  therefore,  not  be
 possible  to  take  up  the  construction
 of  the  line  at  present.  A  high  level
 committee  has  been  appointed  by  the
 Planning  Commission  for  formulating
 the  overall  transport  policy  for  the
 country.  The  Committee  will  also
 evolve  a  policy  for  construction  of
 railway  lines  in  backward  areas  of  the
 country.  The  proposed  line  from
 Gandhidham  to  Lakhpat  will  be  given
 due  consideration  under  the  new
 policy.

 Manafacture  of  formulations  of  Oxy-
 tetracycline  and  M/s.  Pfizer  and

 Glaxo  Labs
 3149,  SHRI  MOTIBHAI  R.  CHAD-

 DHARY:  Will  the  Minister  of  छाहा'..
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 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state

 (a)  details  regarding  names  of
 drugs,  licensed  capacity  and  composi.
 tion  of  Oxytetracycline  and  Leta-
 methasone  formulations  manufactur-
 ed  by  M/s  Pfizer  and  Glaxo  Labs,

 (b)  38  2t  a  fact  that  both  these
 companies  marketed  number  of  pro-
 ducts  in  the  above  range  without  valid
 authority  under  I  (D  &  R)  Act  and  if
 20,  what  action  is  proposeg  to  be
 taken  against  them  and

 (c)  how  many  permussion  letters  of
 Glaxo  were  converteg  into  COB
 licences  details  of  Same,  permussion
 letter-wise  product  wise,  date-wise
 and  under  what  provisions  of  I(D&
 R)  Act  it  was  done?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H  N  BAHUGUNA)  (a) and  (b)  M/s  Pfizer  Lamited  and  M/s Glaxo  Laboratories  are  hieenced  to
 manufacture  9  tonnes  per  annum  of
 Oxytetracycline  and  300  kes  per  an
 num  of  Corticosteroids  (including
 Betamethasone)  respectively  Based on  these  bulk  drugs  the  “ollowing
 formulations  have  been  manufactur-

 ed  by  them  during  1977

 Mia  Pfizer  (Based  on  Oxvtetracycline)

 a  Amehotic  Capsules
 2  Terracortril  Eve/Ear  Ointment
 3  Terracortril  Topical  Ointment
 4  Terrramycin  Dental  Paste

 5  T  rramycin  Eye/Ear  Suspennon
 6  Terramvein  I  M  Sol

 7  ~«T  rramycin  Intravenous
 Injection

 8  Terramycin  Ophthalmic  Ointment
 9  Terramycin  000  Soln

 wo  Terramycin  Premixed  Pediatric  drops
 4:  Terramycan  SF  Caps

 63

 M/s  Pfizer  (Based  on  Oxytetracycline)

 32  Terramycin  Caps
 33  Terramycin  Stein  Oinune  nt

 ¥4  Terramycin  &  luble  Tabs

 45  Terramyan  Syrup
 70  Terramvein  Vagtnal  7  ४७९६

 77  Unotiotie  Capa  les

 M  ६  Glano  (Based  on  Betamcih  i%  ne)

 ?  Benclan  [bl  ts
 2  Btnes  ]  Iyyctin
 3  Bun  ध]  7  cblets

 4  Bens  JTTy¢  Ointm  ot
 ©  Benes  |  Eve/lar  drops

 €  Betnes  |  5  Lye  Ointm  nt

 9  Bene  ि  Eve  Par  drops
 8  Benes}  ि  Nasal  ते  cps

 9  Betnesol  Oral  drops
 o  Betneton  Tablets ~

 ir  Betnovate  (Cream  or  Greasy)  Skin
 Ointment

 32  Betnovate  C  (Cr  am  r  Grea  Base)  Skim
 Ointment

 33  Betnovat’  N  (Cream  or  Greasy  Base) Skin  Ointment

 t4  09४70  Drops
 15  Anovate  O:ntm  nt

 No  mstance  of  any  irregular  pro-
 duction  of  the  above  formulationg  by
 these  companies  without  a_  valid
 authority  under  I  (D&R)  Act  has
 come  to  the  notice  of  the  Govern-

 ment  This  would  however,  be  veri-
 fied  at  the  time  of  consolidation  of
 licences
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 (c)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Diesel  Loco  Shedg  at  Waltair

 3i50.  SHRI  SUDHIR  GHOSAL:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Diesel  Loco  Sheds
 at  Waltair  and  Bondamunda  in  S.E.
 Railway  are  having  a  large  number  of
 diesel  loco  fleet  catering  both  coach-
 ing  and  goods  services;

 (b)  whether  adequate  staff  are
 posted  for  the  repair  and  maintenance
 of  these  diesel  locos;

 (c)  whether  the  Electrical  Loco
 Sheds  at  Tata  and  Bhilai  are  having
 a  large  number  of  electrical  locos
 based  at  these  sheds  for  catering  the
 coaching  and  goods  services;  and

 (d)  whether  adequate  staff  are
 posted  for  repair  and  maintenance  of
 these  electrica)  locos?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 Diesel  Loco  Shed  at  Waltair  is  having 343  locos  and  Bondamunda  77  which
 cater  for  both  coaching  and  goods
 services.

 (b)  Yes.  Adequate  posts  in  diffe-
 rent  categories  exist  and  staff  require-
 ments  are  reviewed  from  time  to  time, as  necessary.

 (c)  Electric  Loco  Shed  at  Tata  is
 having  2l  electric  locos  meant  for
 goods  services,  Electric  Loco  Shed  at
 Bhilai  is  having  33  electric  locos
 which  cater  for  both  coaching  and
 goods  services,

 (d)  Yes.  Adequate  posts  in  diffe-
 rent  categories  exist  and  requirements
 are  reviewed  from  time  to  time  as
 necessary.
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 Bhavnagar—Tarepur  Railway  sine

 $i8i.  SHRI  प्रा  ह  GAEKWAD:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  Railway  Ministry
 bas  approved  construction  of  Bhav.
 nagar-Tarapur  Railway  line  in  the
 interest  of  rapid  development  of  back-
 watqd  asea  of  Bha]  and  to  provide
 missing  coastal  link  in  Saurashtra
 zegion;

 (b)  if  so,  whether  the  Project  has
 been  cleared  by  the  Planning  Com-
 mission;  and

 (c)  if  not,  the  reasons  for  delay  in
 according  sanction  to  the  Project?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 to  (ec),  The  construction  of  Bhavnagar-
 Tarapur  line  has  not  yet  been  cleared
 on  account  of  severe  constraint  of
 resources.

 formed  तगरों  के  दिल्‍ली  धाने  धाले  यात्ियों  के  लिये
 रेलगाड़ी

 352  की  योम  प्रकाश  त्यागी:  क्‍या  शल
 मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  को  पता  है  कि  उत्तर
 प्रदेश  झौर  हरियाणा  के  निकटवर्ती  नगरों  से  दिल्ली
 में  कार्यालयो,  कारखानो  झौर  झन्य  प्रतिप्ठानो  मे
 काम  करने  के  लिये  बडी  सख्या  में  लोग  प्रतिदिन
 दिल्‍लो  बाते  हैं  ,

 (खि)  कया  इन  व्यवितयों  को  लाते  से  जाने
 @  लिये  शटल  गाड़ियों  की  संख्या  झपर्ाप्त  है
 जिससे  उनको  बड़ी  कठिताई  होती  है  तथा  वे  भ्रपने
 गन्तब्य  स्थास  पर  समय  पर  नहीं  पहुंच
 सकते  ;

 (ग)  क्‍या  सरकार  का  विचार  रेल  सेवा  में
 सुधार  करने  का  है  ;  भौर

 (थ)  यदि  हां,  तो  तत्सम्नरन्धी  ब्यौरा  क्‍या  है
 शौर  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 रेल  भंत्ञालप में  राज्य  संत्री  (भी  शिव  नारायण): :
 (क)  जी,  हाँ  ।

 (ल)  से  (भ).  बर्तमान  सेवाएं  दिश्ली  से  उत्तर
 र  हरियाणा  के  समीपवर्ती  गगरों  की  थाला
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 करने  बाले  दैनिक  यात्रियों  कौ  बर्तमान  भावश्यकताभो
 की  क्र्ति  कर  रही  है  1  इस  समय  मांगे  में  श्रतिरिकत
 लाइन  क्षमता  के  भरभाव  में  भौर  दिल्‍ली  /नयी  दिल्‍ली
 में  श्रपर्भाप्त  पर्यन्त  सुविधाशों  के  कारण  भ्रतिरिक्‍्त
 माड़ियां  चलाना  परिचालतिक  दृष्टि  से  सम्भव  नहीं
 है  ।  लेकिन,  अ्रतिरिकत  सुविधाप्रो  की  इन  मांगों
 का  समय-समय  पर,  उस  समय

 y  satin को  ध्यान  में  रखते  हुए,  पुनरीक्षण  क्या  ।

 Proposal  to  run  trains  from  Bhu-
 baneshwar  to  Delhi

 3153  SHRI  PADMACHARAN  SAM-
 ANTASINHERA-  Will  the  Ministe:
 of  RAILWAYS  be  pleased  to  state

 (a)  whether  Government  are  con!
 dering  any  proposal  fo.  running  fast
 train  from  Bhubaneshwar  to  Delhi  as
 other  State,’  capitals  are  having,  and

 (b)  if  so  when  it  will  be  started”

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN)  (a)
 and  (b)  Proposals  to  divert  143/144
 Kahnga  Express  via  Asansol  and  ex
 tend  6]  62  Tatanagar  Amnitsai  Ea-
 press  to  and  from  Pur  were  examin-
 ed  but  not  found  feasible  at  this
 stage  for  want  of  line  capacity  on
 sections  enroute.

 Time  taken  by  Train  from  Jodhpur
 to  Ajmer

 354  SHRI  R  D  GATTANI  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state-

 (a)  whether  03  hours  are  taken  by
 the  train  for  reaching  Ajmer  from
 Jedhpur  which  is  a  distance  of  244
 kms;  and

 ६9)  if  so,  whether  efforts  would  be
 made  to  minimise  this  time?
 260  LS—-3
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 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL
 WAYS  (SHRI  SHEO  NARAIN)  (a)
 and  (b)  There  is  no  direct  train  bet-
 ween  Ajmer  and  Jodhpur  at  present
 However,  two  through  service  coaches
 are  running  between  these  points  by
 209Up/4Dn-3Up/2l0Dn  trains  which
 take  about  0  hours  to  cover  the  dis-
 tance  Reduction  in  journey  time  of
 these  coaches  has  not  been  found
 Operationally  feasible  having  regard
 to  the  connections  and  time  required
 for  maintenance

 Memo  from  AI  Station  Masters’
 Association

 355  SHRI  A  K  ROY  will  the
 Muniste:.  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  he  has  received  the
 memorandum  iegarding  the  resolu
 tions  passed  in  the  Silver  Jubilee
 AGM  of  All  India  Station  Masters’
 Association  helg  at  Udaipur  on  23rd
 24th  and  25th  June,  1978,  and

 (0)  एप  s0  the  action  taken  py  the
 Government  to  :edress  each  item  of
 their  demands?

 THE  MINISTER  OF  STATE IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN)  (४)
 Yes,  Sir

 (b)  In  accordance  with  the  Govern.
 ment’s  policy  staff  representations
 received  from  any  source  ale  given
 due  consideration  and  such  action  as
 is  necessary  taken  The  demands  of
 all  categories  of  staff,  including
 Station  Masteis,  are  considered  and
 solved  through  the  various  tiers  of  the
 collective  bargaining  Machinery—the
 Permanent  Negotiating  Machinery  and
 the  Joint  Consultative  Machinery

 Many  of  the  demands  contained  in
 the  Memorandum  have  already  receiv-
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 ed  consideration  and  will  again  receive
 consideration  in  accordance  with  Gov-
 ernment’s  policy  as  stated  above.

 Progress  in  production  of  Oi]  at
 Bombay  High

 3156.  SHRI  RAJ  KESAR  SINGH:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  the  latest  progress  in  the  pro.
 duction  of  ०  at  Bombay  High;

 (b)  targets  fixed  ang  achieveg  for
 1978-79  (todate):  and

 (c)  programme  of  action  fixed  for
 the  next  year?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 At  present  approximately  80,000  bar-
 rels  per  day  of  oil  (ie.  at  the  rate  of
 approximately  4  million  tonnes.  per
 annum)  is  being  produced  from  the
 Bombay  High,

 (b)  A  target  of  3.85  million  tonnes
 of  production  of  crude  oil  from  Bom-
 bay  High  had  been  fixed  for  1978-79,
 The  information  regarding  total  pro-
 duction  during  1978-79  as  on  date  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha.

 (c)  During  the  next  year  execution
 of  Phase  II-B  development  of  Bom-
 bay  High  will  be  continued  which  in-
 cludes  additional  well  platforms,  a
 process  platform,  crude  stabilisation
 tanks,  gas  fractionation  plant,  etc.

 Transportation  of  Coal,  Cement  to
 Southern  States

 3857  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 RAILWAYs  be  pleased  to  state;

 (a)  whether  Government  have  re-
 ceived  complaints  that  wagons  are  not
 available  for  transportation  of  coal,

 cement  to  Southern  States;  and
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 (b)  if  so,  the  reason  for  thig  sudden
 shortage  and  steps  being  taken  to
 meet  the  situation?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 Complaints  were  received  from  some
 consumers  of  coal  in  the  South  about
 inadequate  receipt  of  coal.  No  comp-
 paint  about  movement  of  cement  to
 the  South  has  been  received.

 (b)  A  month-long  strike  in  Singare-
 ni  Collieries  in  April-May  978  was
 primarily  responsible  for  this  shor-
 tage  of  coal  in  the  Southern  States.
 To  improve  availability  of  coal  in  the
 South,  the  Ministry  of  Railways,  in
 coordination  with  the  Ministry  of
 Energy  (Department  of  Coal),  have
 already  initiated  various  steps  includ-
 ing  deployment  of  additional  wagons
 and  locomotives.

 Increases  in  Pilferage  and  Wagen
 Breaking  i  082४०

 3168,  SHRI  ROBIN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased

 to  state:

 (a)  whether  he  is  aware  that  there
 hag  been  an  alarming  increase  of  pil-
 ferage  and  wagon  breaking  in  Asansol
 and  Ondal  yard  ang  also  in  the
 Kazora,  Ukhra,  Barabani,  Sitarampur
 and  Barachak  stations;

 (b)  whether  it  is  also  a  fact  that
 coal  and  other  materials  valued  at
 lakhs  of  rupees  are  daily  being
 stolen  by  this  wagon  breaking  and
 pilferage  from  the  above  yards  and
 stations;

 (०)  whether  R.P.F.  are  conniving  in
 wagon  breaking  with  the  wagon
 breakers  and  sometime  it  is  found
 particularly  in  Ondal  that  armed
 R.PF.  escorted  wagon  breakers  with
 stolen  materials  and  armed  B.P.F.
 threatened  the  villagers  if  the  villa-
 gers  try  to  catch  the  wagon  breakers
 running  with  stolen  properties;
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 (ay  whether  the  villagers  of  Ondal and  nearby  villagers  made  several

 complaints  in  this  respect  to  the local  Railway  Authority  but  with  no
 effect,  and

 (e)  whethe:  Government  will  con-
 sider  to  do  away  with  the  RPF
 duty  at  yaid,  and  stations  and  con-
 Sidci  some  other  agency  for  this
 purpose  in  co-operation  and  consul-
 tation  with  the  State  Government?

 THE  MINISTER  OF  STATE IN  THE  MINISTRY  OF  RAIL- WAYS  (SHRI  SHEO  NARAIN)  (a) to  (e)  No

 Licences  issued  to  persons  of  Bombay for  distribution  of  Gas
 3359  SHRI  BAPUSAHEB  PARULE- KAR  Will  the  Minister  of  PET-

 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state

 (a)  whether  it  33  @  fact  that
 licence  or  licences  are  given  to  some
 persons  for  distribution  of  gas  avail-
 able  from  Bombay  high  for  cooking purposes  in  city  of  Bombay,

 (b)  af  so,  the  name  or  names  of such  persons  and  the  dates  whcre
 ~—

 licenses  or  agencies  are  given; an

 (c)  what  are  the  criteria  for  giving such  licences  or  agencies?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)
 (a)  and  (b)  No  LPG  is  presently
 available  from  Bombay  High  gas
 However,  LPG  is  produced  from  Bom.
 bay  High  crude  beimg  processed  in
 the  refinemes  which  ig  distributed
 through  the  existng  LPG  dis-
 tributors

 Tt  has  recently  been  decided  that  a
 gas  fractionation  plant  with  4  million
 cuble  metres  per  day  capacity  based

 On  cryogenic  process  and  with  a
 design  to  fractionate  50  50  mixture of  associated  and  non  associated  gas be  set  up  at  Uran

 (c)  According  to  the  guidelines
 issued  by  Government  to  all  the  pub- he  sector  oil  companies,  distributor-
 ships  for  the  marketing  of  LPG  in-
 cluding  the  LPG  to  be  available  fiom
 the  Associated  Gas/Natuial  Gas  fiom
 the  Bombay  High  and  South  Bassein
 fields  aie  to  be  awarded  as  under

 G)  25  per  cent  for  persons  be-
 longing  to  Schedule  Castes/Sche-
 duled  Tribes

 (a)  2  per  cent  for  physically
 handicapped  persons,  and

 (Qn)  the  balance  on  commercial
 consideration,  preference  being
 given  to  genuine  Consumer  Co-
 operative  Societies  and  Agro  Indus-
 tries  Corporations

 ALREC.  Work-to.rule  Campaign

 3i60  SHRI  KISHORE  LAL  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state

 (a)  what  were  the  _  six-point
 demands  formulated  by  the
 NCCRS,

 (b)  whether  it  is  a  fact  that  the
 AIREC  has  decided  to  launch
 work-to-rule  campaign  from  Novem-
 ber,  1978,  xf  these  demands  are  not
 settled  through  negotiations  and

 (९)  ४  s0,  what  is  the  reaction  of  the
 Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  and
 (c)  The  demands  and  the  position  in
 respect  thereof  are  given  in  the  ४६०
 tached  statement

 (b)  Yes
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 Statement
 —

 Demand  Position  in  respeet  thercct

 2)  All  Railwivinen  be  treated  as  industual  workers  (a)  Alrcady  Railwas  employees  are  gover with  full  trade  union  rights  mcluding  the  nght  ned  by  the  provisions  of  the  Industrial
 to  negotiate  Disputss  Act  However,  m_  respect ol  the  tetins  and  conditions  of  serviec,

 they  am  traditionally  tcated  as
 Govinment  servants,  as  basically
 Railways  are  in  the  nature  of  a  public savice  and  are  run  dincetly  by  Govetn-
 ment  because  of  then  social  ard
 Strategic  mmportance

 ut  The  worsing  hours  of  Radwasinen  shallot  qa  The  demand  for  uniferin  dute  hears  of
 exceed  «ight  hours  por  day  Badavior  all  categories  of  radway  staff

 wotking  an  diflara  i  condhuons
 anespective  of  workleid  cn  them  capnat
 he  accepted  —  However  the  Miabbey
 Lubunalawnd  on  the  Heurs  cf  ba

 ployment  of  Rulwayinen  has  been
 accepted  wath  cflect  trea  or  हैना प

 rin  Phooe  shall  be  job  evaluation  of  all  raiwis-  (my  &  (2  Vasing  outed  the  neeotiaticn
 men  through  ascrenuftc  system  to  be  followed  with  the  fabow  prea  te  May  i674
 by  their  re¢lassification—regi  adation  with  the  stuke  iowhichean  wd  stone  ing  wa  $
 need-based  nununum  wage  as  the  wage  for  the  anved  at  for  yob-ev  duaticn  within  the
 Jowest-paid  worker  framework  oof  the  fhid  रित  Cor

 MISHOW  HPCE  Me  ndatic  ७.  Ge  Vain
 °*  Pending  the  completion  of  job  cvaluation  and  (०.  mienthave  taka  the  follewan  steps

 Classification,  mmmediate  parity  in  wages  with
 Those  of  vorkersan  the  Central  Undert  ckings sie  FINE]  BHEL  HSI,  NAT,  etc  a)  A  frtbundl  consirting  ct  4  Neauteal

 Oh  nn  छा  with  two  Labour  representa.
 tives  nommmatcd  by  the  twe  1101  gnised
 Federations,  and  two  official  side  nen
 bers  has  been  setup  to  ge  ito  the  te.
 Classiheation  of  workshop  stafl

 (b)  Regarding  open  Line  5  all  ७  Study  beam
 has  completed  traming  tn  the  Admunis-
 trative  Staff  College  Sccundciabad
 fhe  question  of  undertaking  a  Palot

 Study  will  have  to  be  taken  up  inde-
 pendently  before  taking  up  detailed
 job-cyaluation

 In  so  far  as  parity  in  wages  is  concerned,  the
 Thud  Pay  Commission  observed  that
 far  comparison  with  private  sector  of
 public  sector  cannot  he

 aecet
 pied  asa

 sound  basis  for  fixung  the  evel  of  wages of  Central  Government  ¢mployecs  in-
 cluding  railwaymen  In  any  case,  this
 isa  matter  affecting  Central  Govern-
 ment  employees  as  a  whole  and  no
 unilateral  action  can  be  taken  by  the
 Ministry  of  Railways  in  so  far  as  Ral-
 wa’  pn.

 are  concerned.  This  फ  also
 linked  with  the  question  of  wages,
 incomes  and  price  policy  and  woul fb: considered  after  the  report  submitted
 by  the  Boothalingam  Study  Group  has
 been  examined  by  the  Government.
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 Position  in  respect  thereof

 3  Bonus  at  the  rate  of  one  month's  wages  for  the  3  This  is  mtimately  linked  with  the
 year  4971-72  and  1972-73,

 4  72  castihsation  of  all  casual  railwaymen  and
 thea  ¢onfiemation  in  service  with  all  benefits
 i  ntoth  mwithrctiospecty  e  effect

 Adeqaat  ad  dads  Lt  cderams  and  other
 sot  toa  die  th  ghd  partmentally  run

 shops

 &  AM  Mat  om  8९  hoald  bo  wath  lrawn

 question  of  wages,  incomes  and  prices
 policy  and  will  bt  considcred  after  the
 repoit  submitted  by  the  Boothalingam Study  Group  has  been  considcred  by  the
 Government

 4  Whuilcit  is  not  posmble  to  achive  th
 weal  stage  of  comph  tc  dccasualsation

 immudately,  substantial  progress  has  been made  in  giving  regular  cmploymcent  to casual  labour  Steps  have  also  been  taken to  rediess  the  giicvances  of  those  who  have to  continuc  as  casual  lable  wy  due  to  short-
 age  Of  regular  vacanacs  cte

 5  The  SSC  ase  cannet)  cn  ded}  5 the  Man  ब्रा  cf  Railways  4]  re  since  Ce Vo  inmenthas  to  tike  decom  ever  ng  all Cet  tral  Goy  mment  myloy

 6  Anumb  rolcas  sdiet  dito  b  vacurist tion  cases  were  bie  ught  te  Gev  mnment no  becanthe  recentpastard  they  hve  been Dok  dainty  indsuch  atin  asas  neces ४  ard  feasible  a  pending,  rpen  the
 tiraisefheahcach  leentiuky

 Platforms  at  Salmbabad  Station

 3l6  SHRI  RAMANAND  TIWARY
 Will  the  Maniste:  of  RAILWAYS  be
 pleased  to  state

 (१)  whethe:  the  Railway  platforms
 at  Sahibabaq  station,  an  industrial
 town  on  UP—Delhi  border  are  rail
 Jevel  pad,  and  there  78  no  Govern-
 ment  approved  cycle  and  scooter  stand
 and  there  ,  no  over-bridge  for  cross-
 ing  the  :ailway  lines  from  GT  Road
 side  and  as  a  result  thousands  of  fac-
 tory  workers  and  daily  commuters
 are  facing  great  difficulties,  and

 (9)  ४  so,  the  steps  taken  or  pro-
 posed  to  he  taken  to  raise  the  level
 of  platform,  at  Sahibabad  station
 and  to  extend  the  sheds  to  provide
 over-bridge  and  to  make  arrange-
 ment,  for  an  authoiised  railway
 cyc’e  and  scooter  stand  at  the  ear-
 hest?

 THE  MINISTER  OF  SIATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  and
 (b)  Both  the  platforms  at  Sahiba-
 bad  station  are  rai]  level  platforms
 There  ate  no  cycle  and  scooter  stands
 at  the  station  There  is  also  no  foot
 over  budge  for  crossing  the  Railway
 lines  110m  GT  Road  side

 Therc  is  no  proposal  at  picsent  to
 34९९  the  level  of  the  platforms  The
 station  As  approached  by  4  ploper
 tppiorth  road  fiom  the  GT  Road

 side  and  a  Jevel  crossing  is  provided
 for  ciossing  the  tracks  The  platform
 shelte:  provided  at  the  station  is  ade-
 quate  to  meet  the  requnements  ux
 current  level  of  passenger  traffic
 Action  is  being  taken  at  the  earliest

 an  authorised  Railway
 stand  at  this  station

 to  piovide
 cycle/scooter
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 Rail  Bridge  on  the  Ganges  at.  Digha
 3162,  SHRIMATI  PARVATHI  KRI-

 SHNAN;  Wil]  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  pro-
 posal  for  constructing  a  rail  bridge
 on  the  river  Ganges  at  Digha  (Patna,
 Bihar)  near  Sadaghat  Ashram  is
 pending  before  the  Government  for
 the  last  several  years;

 (b)  if  ४०,  what  are  the  reasons  of
 so  much  inordinate  delay;  and

 (c)  how  much  time  the  Govern-
 ment  propose  to  take  in  finalising  the
 scheme  of  the  bridge?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN);  (a)  Yes.

 (b)  Technical  aspects  of  the  scheme
 are  under  study  by  the  Central
 Water  and  Power  Research  Station,
 Khadakvasla.

 (c)  It  will  be  possible  to  take  a
 final  decision  only  when  the  studies
 are  finalised  and  it  would  be  subject
 to  availability  of  funds

 Increase  in  number  of  Platforms  in
 Assam

 3163.  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  any
 proposa]  and  have  allocated  funds  to
 increase  the  number  of  platforms  in
 the  station  of  Rural  and  Backward
 areas  of  Assam  and  other  parts  of
 North  Eastern  Region  in  the  near
 future;  and

 (b)  3f  so  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  Platforms  with  proper  surface
 have  heen  provided  al]  stations  on
 Indian  Meailways.  Works  connected
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 with  the  improvement  to  the  plat-
 forms  such  as  lengthening,  raising
 level,  paving  etc.  are  taken  up  by
 the  Railway  Administration  on  the
 recommendation  of  the  Zonal  Rail-
 way  Users  Amenities  Committee  with
 which  public  opinion  is  alse
 associated.

 Funds  for  Passenger  Amenity
 Works  are  allotted  Railway  Zone-
 wise  and  not  Region-wise.  As  such,
 State/Region-wise  information  is  not
 available  separately.

 Assistance  by  Soviet  specialists  for
 Drilling  in  Tripura

 3364.  SHRI  SACHINDRALAL  SIN-
 GHA:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  any  assistance  has
 been  sought  from  Soviet  specialists
 for  qrilling  a  well  in  Tripura;

 (b)  if  so,  the  details  of  the  agree-
 ment  and  the  commitment  by  the
 Soviet  side;

 (c)  whether  it  is  a  fact  that  com-
 mitment  has  yet  to  be  fulfilled;

 (9)  if  so,  the  detailed  reasons
 thereof;  and

 (e)  the  action  taken  up-to-date  to
 complete  the  work  in  que  time?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  The  ONGC  is  negotiating  with
 Soviet  authorities  for  finalising  a
 contract  to  drill  a  well  of  4500  metres
 at  Gojalia  structure  in  Tripura.  It  is
 a  trade  deal.

 (9)  and  (c).  The  contract  is  yet
 to  be  finalised  and  the  negotiations
 are  going  on  between  the  ONGC  and
 Soviet  authorities.

 (dy  9068  not  arise.

 (e)  Civil  construction  work  at  Go-
 jalia  has  been  completed.  The  rig
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 (Armco  4320  UE)  has  been  detailed
 for  drilling  this  location,  Rig  build-
 ing  has  been  completed  Drilling
 would  commence  shortly

 upply  of  cooking  gas  to  various
 places  in  West  Behgal

 3765  DR  BIJOY  MONDAL  Wul
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  whether  Government  propose
 to  take  measures  to  supply  domestic
 cooking  gas  to  various  districts,  cities
 of  West  Bengal,

 (b)  76  so,  the  details  of  the  mea-
 sures  thereof,  and

 (ce)  the  action  taken  up-to-date  in
 thig  regard?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA)
 (a)  to  (c)  Liquefied  Petroleum  Gas
 (cooking  gas)  38  already  being  mar-
 keted  in  the  following  cities  and
 towns  of  West  Bengal  Calcutta
 Budge  Budge,  Belgharia,  Hooghly,
 Chandernagore/Chinsura,  Bhadreswar
 Howrah  Bally,  Krishnagar,  Burdwan
 Durgapur  Asansol,  Kharagpur,  Hal
 dia,  Darjeeling,  Siliguri,  Jalpaiguri,
 Raiganj,  Belurghat  Malda  Cooch  Be-
 har  Panagarh,  Bolpur,  Ranigan),
 Rajbandh  Chittaranjan  and  Barak-
 kar

 It  yl]  be  possible  to  extend  LPG
 marketing  in  newer  areas  in  West
 Bengal  based  on  the  availability  of
 LPG  and  the  following  considera
 tions

 (x)  Anticipated  customer  poten-
 tials,

 (i)  Nearness  of  the  market  from
 the  source  of  supply

 Gn)  Availabilty  of  safe/con-
 venient  mode  of  transport;

 (iv)  Maximum  utilization  of  dis
 tribution  equipment,  and

 (v)  Viability  m  operations

 Sanction  of  the  Fertilizer  Units

 3i66  SHRI  M  A  HANNAN
 ALHAJ  Will  the  Minister  of  PET-
 ROLEUM  CHEMICALS  AND  FER-
 TIL'ZERS  he  pleased  to  state

 (a)  the  name  of  the  fertilizers
 units  sanctioned  upto-date  date
 wise,

 (b)  the  deta:l  of  the  condition  of
 each  of  the  unit  at  present,

 (c)  whether  it  is  a  fact  that  a
 number  of  units  are  yet  to  be  com-
 mussioned,  and

 (d)  |  so  the  details  of  the  :easons
 thereof  unit-wise  and  the  action
 taken  up-to  date  to  commission  tf
 earher?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTIL!
 ZERS  (SHRI  H  N  BAHUGUNA)
 (a)  and  (b)  A  statement  giving
 details  of  the  major  operating  fert-
 lizer  unit,  sanctioned  upto  date,  in
 dicating  whether  in  production  or  not,
 is  attached  eat  statementI  The  in-
 formation  regarding  dates  of  sanc-
 tioning  of  these  projects  i5  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House  In  addition  there  are
 29  Single  Super  Phosphate  units  out
 of  which  3  units  are  not  in  production

 (c)  and  (व).  Yes  Sn  A  state-
 ment-II  giving  details  of  the  projects
 under  implementation  As  attached

 The  progres,  of  implementation  of
 the  projects  AS  monitored  by  the
 Mimstry  on  a  refular  basis  and
 necessary  coriective  measures  are
 taken  to  reducc  shppages  The  rea-
 sons  for  shppiges  m  commissioning
 some  of  the  project.  under  imple-
 mentation  ate  also  indicated  in  the
 statement  at  statement  II
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 Statement  I
 Names  of  the  operating  Nitragenous  &  Complex  fertilizers  Units  sanctioned  up  to  gust  July,  7970

 pores
 Serial  Company  Units  In  production/not  in
 No.  production

 Public  Sector  :

 a  FCI  Gorakhpur  *  °  In  productron
 2  FCI  Sindri  :  cre
 3  HFC  Namrup  .  om

 4  HFC  A  :  Namrup  Expansion  न
 5  HFG  Durgapur  7°
 6  HFC  Barauni  ०  oe

 7  RCF  +  Trombay  a  oe
 8  RCF  Trombay  IV  F  .  oe
 9  NFL.  .  4  Nangal.  5

 30  NFL  :  मु  मु  Nangal  Expansion  +
 tr  =FACT  Udvagamandal  नि  वि  दि
 tz  FAC?  Cochin-I  '
 3  FACT  Cochin  वा  हि  द्

 १4  HSL  Rouwkela  ०  =  i.
 750  NLC  Neyveli.  .  7
 6  MFL  के  Madras  .  te
 17  HSE  'By  Prolucts  oe
 8°  HSL  Rourkela  (By  product)  °  i
 ig  HSI.  Durgapur  (By  product)  a
 20  Bokaro  Steel  Ltd.  7  (By  product)  #
 a:  Indian  Iron  and  Steel  (By  product)  oy

 Private  Sector  +

 22  NCJM.  :  Varanasi  :  कक

 प  EID.  Ennore  .  >

 o4  GSFC  Baroda:  ”

 25  CFL.  .  Vizag  हि  %
 26  SCI.  Kota  A  i
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 Serial  Company  Units  In  production/not  in
 No.  oduction

 a7  IEL.  Kanpur  In  production
 28  ZAC  हे  Goa  ”

 2g  SPIC  Tuticorin  7

 go  MCE  Mangalore  7  a

 g:  TISCO  (By  pioduct)  ५3

 Cooperative  Sector

 g2  IFFCO  Kandla  an

 Statement  IT

 Project  Year  of  Status  Reasons  for  delay  in  commi-
 approval  ssioning  if  any

 2  3  4
 ee

 :  dfablaa  पफ्या  Miochameal  comple-  Delays  occured  —  mainly  on
 trop  expected  by  tq79  account  of  longa  tumes

 required  for  piling  work  on
 site,  labour  trouble  and
 delays  an  supply  of  indie
 genons  equipment

 a  iq7t  Jnal  production  )  These  are  the  inst  two  plants 2  Ramagundam  ‘
 expected  by  m  India  baxd  on  coal
 catly  7079  Ddlay  in  implementation have  mainly  uccured  OF

 १075  Do  account  ofthe  n  w  cb  logy 3  Talcher  ‘  and  delays  in  supply  of
 equipments  by  some  manu-

 है|  facturers

 4  sindn  Moderns  tuen  पव  J  xpected  to  start  rau.  Delay  caused  in  the  supply  and
 fat  production  9४  acction  of  the  bole:  plan
 Juan  397१  and  compressors  by  Mfs BHI

 5  Sind)  Ration  as  ition  पिए  Regular  preduction
 expected  Lo  start
 from  later  pat  of
 3979

 Thee  were  delays  im  supphes of  localequipments  by  various
 fabricators,  supplic:s  of  cast
 iron  and  pipes  te  कर
 was  delay  in  completion  ot
 civil  works  due  to  restricted.
 waillability  of  cement  and
 steel  and  also  duc  to  labour
 unrest  Commussioning  of  the
 proycct  has  ncn  delayed  duc
 to  problems  in  the  sulphuric acid  and  phosphoric  acid
 plant  which  wete  to  supply the  inter  mediate  product for  the  end  product  viz,
 triple  superphosphate  =  It
 has,  there  Exe,  been  proposed
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 6.  Tromhay  V.

 7.  Bhatinda

 8.  Panipat

 g.  Tiombay  IV

 to.  Nangal  Expansion

 ir.  HCL  Kheti

 Co-operative]  Private  Sector

 i2.  Phulpu  (IFFCO)

 WB.  Bharuch  Distt.  Gujarat
 (M/s.  Gujarat  Narmada
 Valley  Fertilizers  Co.  Ltd  )

 r4.  Kakinada  (Andhra
 Pradesh)
 (Mjs.  Nagarjuna  Fertili-
 zers  &  Chemicals  Ltd  )

 +. even गए  एड

 1974  Expected  to  Start
 production  in  1980,

 जपा  Production  expected  { from  ceatly,  1979,  J

 075
 early  7079

 वपाड  Under  production

 I972  Under  production

 Under  production.

 Ind
 Lacence
 issued
 in  3976

 Industiaal
 Licence
 issued  int
 977

 Tudastrial
 lic  nee  issued

 fn  4978

 D

 to  change  one  stream  of
 Sulphuric  acid  to  use  of
 elemental  sulphur  =  and
 efforts  are  being  made  to
 continue  to  operate  the
 other  stream  on  upgraded
 Pyrites.  In  the  phosphoric acid  plant  it  has  been  decided
 to  induct  foreign  expertise to  effect.  repairs  or  replace. ments  ofa  durable  nature  to
 cnsure  reliability  of  opera- tion.  i  is  thus  expected  that
 tegular  production  can  start
 from  later  part  of  1979

 clay  in  delivery  and  com-
 missioningof  certain  indige- Nous  equipment  by  suppliers. An  accident  in  the  Air  g

 tion  Plaut  has  also  resulted
 in  delay  by  six  months
 of  the  commissioning  —  sche-
 dule.

 Production  expected  in  Delay  in  delivery  and  commi-
 Ssioning  of  certain  indigenous
 equipment.

 Production  expected  to  start
 from  +1979.

 Expected]  to  be  completed  by
 1980.

 Expected  tu  be  completed  by
 i98t.
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 weite  खींचने  को  घटनापें

 (3167  आओ  सबाथ  सिंह  चौहान :.
 मज्नी  पह  बतान  भी  ष्पा  करेंग  ि

 (क)  गत  चार  महीनों  के  दौरान  प्रति  मास
 जगीर  छीचने  बी  कितनी  घटनाये  हुई  झौर  उनमें
 से  बितने  मामला  में  जजीर  खोचने  वे  दोषी
 व्यक्तियों  को  दण्श्ति  किया.  गया  ,  और

 ब्या  रेल

 (ख)  एसी  घटनाएं  ोबने  के  लिये  क्या
 कार्यवाही  की  गई  है  /

 थ  डन
 में  राज्य  मत्री  (भो  शिव  नारायण ) ब

 माह  चलती  गाडियो  पकड़े  गये
 मे  खतरे  वी  व्यक्तियो  की
 जजीर  खीचने  =  सब्या

 वी  'घटनाशा
 बी  समया

 भाच,  978  11,806  48
 झप्रैल  i978  2  640  37
 मई  975  I5409  0
 जन,  [१7%  V4  240  65

 (4)  इस  राई  ब  रामाप्त  बरने  के  लिए
 रेल  प्रशासना  हारा  निम्नलिखिल  उपाय  किये  गये

 2  गाहियों  मे  सादे  क्या  म  चल  टिकट  परीक्षका
 तथा  रेनवे  सुरक्षा  दल/  राजकीय  रेलवे  पुलिस
 कमचारी  तैनात  क्या  जाना  ,

 2  रेलवे  सुरक्षा  दन  तथा  चल  टिकट  परीक्षवा
 वाल  खतरे  बी  जजीर  खीचन  विरोधी  दस्ता
 द्वारा  अचानक  जाच.  किया  जाना  ,

 झनचिकस  +प  जजीर  खीचन  के  लिए  बदनाम
 स्थानो  पर  जातु  लगावर  जांच  विया  जाना  ,

 4  समाच्गर  पत्ना  इ तहारा  सिनेमा  स्‍लाइडो  के
 माध्यम  से  तथ  महत्वपूण  स्टेशनों  पर  रेडियो
 से  धोषणा  द्वारा  लागो  को  शिक्षित  करने  का
 ग्रशियान  चलाया  जाना  ,

 5  खतरे  बी  जजीर  खीचने  बाने  सोगो  बा  पकड़ने
 बाते  यवितयां  को  इनाम  दिया  जाना
 झौर

 ’

 6  भदस  होना  मे  »  चुनी  हुई  गाड़िया  में  से
 लतरें  वी  जजीरी  ॉ  हटा  दिया  जाना।

 भन्‍धिकृत  ag  से  खतरे  ी  जजीर  खोंचने  की
 इस  बुराई  को  समाप्त  करने  के  लिए  प्रसामांजक
 तत्वो  के  विरुद्ध  स्थानीय  लोगो  तथा  पुलिस  की
 सहायता  मे  अभियान  तेज  कर  दिय

 ही
 ॥।  इन

 झ्रामाजिक  तत्वों  की  हरकता  पर  रखने
 के  लिए  राय  सरवारा  के  साथ  निकट  सम्पर्क
 रखा  ज  पहा है.  t

 Settmg  up  of  Ammonia  Plant  in
 Gujarat

 368  SHRI  AMARSINH  ५  RAT-
 HAWA  Wil]  the  Munster  of  PET-
 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state

 (a)  whether  there  38  any  proposal
 to  set  up  a  new  ammonia  plant  in
 Gujarat,

 (b)  if  so,  the  details  thereof,

 (c)  when  the  production  5  hkely
 to  be  started  and

 (d)  whether  it  i,  indigenous  or
 with  collaboration?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA):
 (a)  to  (ad)  Yes  Sir  There  is  a
 proposa]  to  set  up  two  large  sized
 fertilizer  plants  at  a  common  site  in
 Gujarat  State  based  on  gas  from  Bom-‘
 bay  high  and  Bassein  structures
 Government  have  asked  the  NCEPC
 to  investigate  into  the  environmental
 impact  of  locating  the  fertilizer  pro-
 yect  on  five  possible  sites  Govern-
 ment  will  take  a  decision  on  the  loca-
 tion  of  these  two  plants  afte:  receipt
 of  the  report  of  the  NCEPC  The
 plants  will  each  have  a  capacity  of
 350  tonnes  per  day  of  ammonia  with
 appropriste  capacity  for  urea  manu-
 facture  The  twin  project  is  expected
 to  cost  about  Rs  525  crores  The
 plants  are  expected  to  go  in  trial
 production  after  a  period  of  39  months
 after  necessary  approvals  are  given
 In  implementing  the  project  the  im
 port  of  technology  and  equipment
 fiom  abroad  will  be  made  on'y  to  the
 extent  that  these  are  not  available
 within  the  country  for  the  purpose
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 Scheduled  Caste/Scheduled  Tribe
 vacancies  in  Railways

 3169,  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  reply  given  to
 Unstarred  Question  No.  3800  on  2Ist
 March,  1978  regarding  Order  of
 Ministry  of  Railways  and  state:

 (a)  whether  the  orders  issued  by
 the  M.S.R.  on  4th  December,  977  in
 regard  to  the  stoppage  of  reversion
 on  the  North-Eastern  Railway  were
 complied  with;

 (b)  why  the  rules  laid  down  in
 paragraphs  203,  206  of  the  Estab-
 lishment  mannual,  Railway  Mnnis-
 teries  orders  regarding  non-carry  fo:-
 ward  of  Scheduled  Caste/Scheduled
 Tribe  vacancies  and  de-reservation
 were  not  observed  in  the  3975  and
 3976  selection  of  AEN  Class  I;

 {c)  whether  it  as.  8  fact  that  9
 candidates  qualified  in  the  selection
 out  of  which  36  candidates  were
 only  promoted  on  permanent  basis
 and  the  balance  2  persons  were  pro-
 moted  on  ad-hoc  basis  while  26  per-
 sons  were  officiating  for  a  long  time:
 and

 “  (da)  what  action  is  being  taken
 against  officers  for  violation  of  the
 Ministries  order  and  the  harassment

 being  meted  out  to  afgrieved  staff?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (d).  Tt  is  presumed  the  reference  is

 to  the  reversion  of  an  Inspector  of
 Works  who  was  officiating  as  Assis-
 tant  Engineer  (Class  II)  purely  on
 ad  hoc  basis  on  North  Eastern  Rail-
 way;  and  was  reverted  on  5th  July
 1977.  As  such  the  question  of  stop-
 page  of  his  reversion  as  per  MSR’s
 orders  dated  4th  December  977  does
 not  arise.

 (b)  and  (c).  In  the  selection  for
 Assistant  Engineer  Class  IT  held  dur-
 ing  the  years  ‘1975-76,  the  North  Eas-
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 tern  Railway  Administration  had
 worked  out  28  vacancies  gs  per  the
 extant  rules  and  orders.  The  gelec-
 tion  was  held  for  2l  vacancies,  the
 balance  7  vacancies  were  set  apart
 for  the  Limited  Departmenta)  Com-
 petitive  Examination  gs  per  the  Re-
 cruitment  Rules  in  force  at  that  time.

 Out  of  the  2l  vacancies,  3  were
 reserved  for  Scheduleg  Castes  and  2
 for  Scheduled  Tribes.  On  the  results
 of  the  selection,  9  genera]  candidates
 qualified  but  only  6  were  empanelled
 against  6  non-roserved  vacancies;  no
 Scheduleg  Caste/Scheduled  Tribe  can-
 didate  qualified  against  the  remaining
 5  reserved  vacancies.  The  6  em-
 panelled  employees  were  promoted
 on  regular  basis  and  the  remaining  3
 were  promoted  on  ad  hoc  basis.

 The  Department  of  Personnel  and
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  have
 been  approached  for  dec-reservation
 of  3  reserved  vacancies  out  of  5  re-
 served  vacancies,

 Only  20  Class  ITT  employees  were
 officiating  in  Class  II  as  Assistant
 Engineers  on  ad  hoc  hasis  at  the  time
 of  the  selection  held  during  1975-76.
 No  other  celection  was  held  in  the
 year  976

 Penal  Transfer  Orders  on  certain  Trade
 Union  Leaders

 3i70  SHRIMATI  AHILYA  Pp
 RANGNEKAR:  will  the  Minister  of
 RAILWAYS  he  pleased  to  state

 (a)  whether  it  i,  a  fact  that  certain
 trade  union  leaders  of  N.E.  Rly.  who
 were  removed  under  Rule  I4(ii)  of
 D&A  Rules  during  emergency  and
 whose  remova]  orders  have  been  set
 aside  by  the  High  Court,  have  again
 been  served  with  penal  transfer
 orders;

 (9)  if  so,  the  names  of  such  staff;
 and

 (c)  the  reasons  for  such
 penal transfer?  १
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 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  (a)  to  (c)  No

 Tecognised  office  bearer  of  Purabottar
 Railway  Karamachar  Sangh  and
 North  Eastein  Railway  Mazdoor
 Union  has  been  transleired  However
 S/Shri  Ram  Sharma  Boiler  Maker
 Mistry  Chandrika  Prasad  Boiler
 Maker  Khalas:  and  Hafizultah  Fitter
 Khalas!  Gorakhpur  Shed  were  trans
 ferred  to  Gonda  Charbagh  and  Gonda
 Sheds  respectively  on  administrative
 ¥rounds  While  Shi:  Hafizullah  6५
 already  jomed  at  Gonda  the  other  two
 have  not  yet  joined  Shi  876
 Wasun  Boiler  Make:  Khalast  Vara-
 nist  was  allowed  duty  at  Varanas:  and
 fter  some  time  he  was  Lansterred  to
 Ivatnigat  Division  on  administrative
 yround

 Capital  invested  in  Singe;  Machine
 Company

 3111  SHRI  NUKA™4  CHAND
 KACHWAI  Will  the  Ministaa  of  T  AW
 SUSTICE  AND  COMPANY  AFPAIRS
 be  ple  wed  to  state

 (a)  the  date  on  which  Singer
 Machine  Company  wus  set  up  as  the
 capital  invested  therein  the  number
 of  partners  share  holdes  directors
 in  the  company  together  with  the
 amount  invested  by  eich  of  them
 and

 (b)  whether  the  person,  refered
 to  in  part  (a)  are  partners  in  any
 other  companies  0५  business  also  and
 aif  so,  the  detail,  of  the  investment  of
 each  of  them  in  other  companies?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI

 SHANTI  BHUSHAN)  (a)  and  (b)
 There  78  No  company  by  the  name  of
 Singer  Machine  Company  registered
 under  the  Companies  Act,  956  How
 ever,  there  is  a  company,  UZ  Singel
 Sewing  Machine  Co  incorporated  in
 USA  which  is  operating  m  India
 through  a  branch  established  around
 the  year  1914  The  total  capital  in-
 vested  in  the  Indian  branch,  as

 represented  by  their  assets  in  India as  given  in  the  latest  available  balance
 sheet  as  on  JI  i2-976,  amounted  to
 Rs  694  crores  The  names  of  direc
 tors  of  the  parent  company  as  on
 20  ‘T1977  are  as  under

 l  M:  Edwing  John  Grat
 2  Mr  chester  A  Willams  Jr
 3  M:  Patrisio  H  Andrade  Maun
 4  Mr  Joseph  Collins
 5  Mr  V  Paul  Tippet  Jr

 The  persons  are  not  holding  dinector
 Ships  in  any  othe:  compatiy  in  this
 country

 Since  the  Indian  branch  hag  not  so
 fir  filed  the  Annual  Retuin  of  the
 parent  compiny  the  details  about  its
 shareholders  and  the  investment  mad:
 by  ifs  dircctors  in  other  compames  are
 not  woutible

 Fmanaal  structure  of  National  Rayon
 Corporation

 72  DR  VASANT  KUMAR  PAN-
 DIT  Will  the  Minister:  of  LAW  JUS
 IICk  AND  COMPANY  AFFAIRS  be
 pleased  {o  state

 (2)  whethe:  the  Government  have
 taken  any  steps  to  find  out  the  Finan-
 cial  Structure  of  National  Rayon
 Corporation  belonging  to  the  family
 of  Sudhir  Kapadia

 (b)  whethe:  it  is  a  fact  that  the
 Unit  Trust  of  India  and  some  Gov-
 ernment  Corporation  hold  the  majo-
 rity  of  shares  of  National  Rayon  Cor-
 poration  if  so  the  shares  held  in
 Unit  Trust  of  India,  other  Corpora-
 tion,  hke  LIC,  GIC  Private  parties
 bulk  holders  like  Bulas,  Modis  etc,
 and

 (९)  what  78  the  policy  of  Govern-
 ment  with  regard  to  National  Rayon
 Corporation  regarding  transfer  of
 amounts  and  shere  holdings  to  some
 individual)  or  take  over  by  the  Gov-
 ernment  in  the  interest  of  general
 share  holders  and  labourers?
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 THE  MINISTER  OF  LAW,  JUSTICE  the  management  of  the  company  or
 AND  COMPANY  AFFAIRS  (SHRI  public  interest  is  not  prejudiclally
 SHANTI  BHUSHAN):  (a)  No  Sir.  affected  by  permitting  a  Particular
 However  on  _  investigation  under  transfer  of  shares,  In  order  to  prevent
 Sections  187-D  and  247  of  the  Com-  the  affairg  of  the  company  being  con-
 panies  Act,  956  has  been  ordered

 in  ducted  either  in  a  manner  which  is
 respect  of  the  real  ownership  of  oppressive  to  any  members  of  the
 -1,75,000  shares  of  the  Company  which  company  or  in  a  manner  prejudicial
 were  proposed  to  be  transferred  to  to  the  interest  of  the  company  or  to
 companies  -

 Modi  Group  by  —  Shri  public  interest  the  Government  has
 Sudhir  Kapadia.  already  appointed  8  directors  on  the

 (b)  No,  Sir.  A  statement  8  Board  of  Company  for  a  period  of  3
 attached.  years  with  effect  from  l-7-977  under

 (०)  With  regard  to  the  transfer  of  Section  408  of  the  Companies  Act,
 shares  the  Government  ensures  that  956

 Statement

 Savetalders  of  Funerial  ynstitutions,  Vatonalited  Banks  and  insurance  Companies  ason  26th  July,  1978,
 Shares  issued  —4,99,  374  ordinary  shares  and  1474246  Preference  Shares

 No.  of  shares

 Financial  Institutions/Government  Ordinary  Preference

 Unit  Trust  of  India.  549754  13,019

 Aligarh  Electric  Supply  Co.  Ltd.  न  35
 Governor  of  Uttar  Pradesh  न  हा  .  1,500,

 Nationalised  Banks  :

 Bank  of  Baroda  .  नि  नि  .  ¥  1,140  2,0  36
 Bank  of  India  «  8  6  ०»  »  »  9:983  5,689
 Central  Bank  of  India  +  .  :  9,559  625
 Union  Bank  of  India  ड़  .  मर  .  56  5,080
 State  Bank  of  India.  .  .  .  .  md  70
 Dena  Bank  445  300
 United  Commercial  Bank  +  +  203  765
 Canara  Bank  न  .  .  64  we
 Bank  of  Maharashtra.  l

 Punjab  National  Bank  है  ही  नि  94
 Indian  Overseas  Bank  न  नि  a5  —
 United  Bank  of  India  नि  775

 ~
 15,058  113,685,
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 Financial  Lnstitutions/Government  Ordinary  Preference

 Insurance  Companies  :
 Oriental  Fire  &  General  Insurance  Co.  Ltd.  1,890  49740
 United  India  Fire  &  General  Insurance  Company  Ltd.  18,175,
 General  Insurance  Corporation  of  India  141430,  3744
 National  Insurance  Company  9,260
 New  India  Assurance  Company  99700

 43,755  16,984

 Total  shares  by  Government  financial  Institutions/Govern- ment  °  2  I,335572  459  788

 Percentage  22°85  25°95
 i.e.  23°  65,  of

 pr  ed  &  Pref,

 Shareholdings  of  Berlia*/Group  (as  on  26-7-78),
 Berlias  held  as  on  date  68,853
 Shares  rejected  (Subjudiee-matter  before  Bombay  High

 Court)  +  7  16,424  20,350
 Other  rejections  in  respect  of  Berlia  Group  $3,202,  40
 Others  of  Berlia  Group  (Holding  shares)  but  whose  subse-

 quent  transfers  have  been  rejected  79707  40

 TotTaL  1,26,  386  20,580

 Percentage  35°  24%  r7°  B%
 (23°76%  of  the  total  equity  and  preference  capital).

 Sharholdings  of  Kapadia  Group  3684  32,657
 (0°74%)  (8°  774%)

 *The  intention  appears  to  be  the  holding  of  Berlias  and  not  Birlas.
 Nore:  Modi’s  and  others  do  not  hold  bulk  shares.

 Rents  of  private  accommodation  by
 LD.P.L.

 3173.  SHRI  K.  LAKKAPPA:  Wil)
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  244  dated
 the  480  November,  1977,  regarding

 accommodation  rented  by  IDPL  in
 the  Capital  and  state:

 (a)  the  considerations  which
 weighed  with  the  IDPL  in  making
 the  payment  of  advance  rent  of
 Rs,  80,000/-  for  renting  private  bulld-
 ing  in  the  Kast  of  Kailash,  Community
 Centre,  when  it  is  running  at  a  loss
 of  more  than  Rs.  30  crores;
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 (b)  the  manner  in  which  IDPL
 selected  this  building  in  preference
 to  the  DDA  accommodation  in  com-

 —
 complex  and  negotiated  this

 rent;
 (०)  whether  it  is  a  fact  that  IDPL

 are  acting  in  collusion  with  the  Jand-
 lords  in  the  matter  of  renting  and
 fixing  of  rent  of  these  buildings  and
 if  so,  whether  he  will  get  this  whole
 matter  investigated;  and

 (d)  whether  he  would  direct  the
 IDPL  to  locate  accommodation  of  the
 DDA  commercial  complex  now  com-
 ing  up  or  make  effort  40  economise
 expenditure  by  shifting  their  offices
 outside  the  capital  and  cut  down
 their  losses  and  if  not,  the  reasons
 therefor?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  का  N.  BAHUGUNA):
 (a)  The  accommodation  measuring
 5480  sq  tt  was  hired  by  the  IDPI.  था
 February,  1976,  to  accommodate  =  the
 staff  and  stores  materials  of  its
 Regional  Sales  Office  in  Delhi.  As
 advance  of  Rs.  88,776  representing  6
 months’  rent  was  paid  to  the  land-
 lord  subject  to  50  per  cent  of  the
 monthly  rent  being  adjusted  against
 this  advance  The  advance  paid  has
 since  been  adjusted  in  full  till  Feo-
 ruary,  1977.

 The  sales  of  Delm  depot  had  in
 creased  from  Rs,  25  85  lakhs  in  L974-
 75  to  Rs.  253  90  lakhs  in  (1977-78  which
 required  more  area  and  hence  hiring
 of  accommodation  was  inevitable  In
 view  of  the  high  cost  of  construction
 in  Delhi,  it  has  become  extremely
 difficult  to  resist  demand  for  heavy
 advances.  Therefore  payment  of
 advance  rent  for  geting  suitable  office
 accommodation  at  reasonable  rates,
 failing  which  the  company  will  have
 to  pay  higher  rent  which  will  be  a
 recurring  expenditure.  Often  be-
 comes  necessary,  ag  in  the  instant
 case,

 IDPL  has  been  making  profits  since
 ‘1974-75  and  its  net  profits  after
 depreciation  and  interest  during  ‘1975-
 40  and  ‘1976-77  were  Rs.  3.55  crores  and
 Rs.  4.i  crores  respectively.
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 (b)  The  building  in  question  was
 selected  as  the  most  suitable  one
 available  at  a  reasonable  rent.  The
 rent  works  out  to  Rs.  2.55  per  sq.  ft.
 plus  35  paise  per  sq.  ft.  for  common
 services  like  lift,  chowkidar,  telephone
 cables,  etc.  As  against  this  the  rent
 of  D.D.A.  buildings  ranged  between
 Rs.  4  to  Rs.  5  per  sq.  ft.

 (c)  No,  Sir.
 (d)  IDPL  will  be  shifting  its  Central

 Office  and  Marketing  Division  soon  to
 its  Gurgaon  location,  where  new
 buildings  are  coming  up,  and  hence
 may  not  require  any  accommodation
 in  the  DDA  commercial  complex  or
 at  any  other  location  in  Delhi.

 Services  for  customers  at  petrol  pumps
 3!74  DR  SAROJINI  MAHISHI

 Will  the  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  State

 (a)  what  are  the  free  services  that
 customers  are  entitled  to  get  from
 the  petrol  pump».

 (b)  whethei  these  setviecs  are  pro~
 vided  at  all  the  petiol  pumps;  and

 (c)  if  so,  whether  they  are  up  to
 the  mark”

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI
 ZERS  (SHRI  HW.  N.  BAHUGUNA):
 (a)  Agreements  between  oil  companies
 and  dealers  do  not  make  it  obligatory
 for  provision  of  water,  air,  toilets  and
 first  aid  kits.  However,  m  the  case  ot
 Indian  Oil  Corporation,  the  agreement
 stipulates  that  the  dealers  are  to
 provide  air  facilities  at  their  retail
 outlets.  Traditionally,  these  services,
 where  available,  are  offered  free  by
 the  dealers.

 (b)  Water  and  =  air  facilities  are
 provided  at  most  of  the  retail  outlets.
 By  and  large,  toilets  and  Arst-aid
 facilities  are  provided  at  stations
 where  servicing  facilities  are  available
 and  at  important  retail  outlets  on
 National/State  Highways.

 (०)  The  services  offered  at  the
 retail  outlets  are  generally  satisfac-
 tory.
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 .._लिदाड़ी,  भा्य  प्रदेश  में कीटमाशो  शोषध्षियों  के  कारकाने

 (3178.  थी  लकलीनारायण  मामकः  गया
 »  रलायन  और  सबरक  हती  यह  बताने

 ह ५  करेंगे  कि  :

 (")  बया  यह  सच  है  कि  लगभग  द'  वर्ष
 नब्बे  मध्य  प्रदेश  के  टिकमगढ़  जिस  थें  निवाड़ी
 स्टेशन  के  भनिकट  ईस्टर्न  मिनरल  हारा  कीटनाशी
 औषधियों  क  उत्पादन  के  लिये  एक  कारदाने  की
 स्थापना  की  गई  थी  ;  और.

 ख)  यदि  हां,  तो  झभी  तक  कीटनाशी
 ओौर्षाधयों  के  निर्माण  का  लाइसेंस  न  दिये  जान  के
 क्‍या  कारण  हैं  और  बरोजगार  कर्मचारियों  के  लिये
 शोजगार  की  व्यवस्था  करने  के  उदृश्य  से  लाइसेंस
 शीघ्रतिशीध्र  कब  तक  दिय  जायेंगे  |

 पेट्रोलियम  तथा  'रसायम  झोर  उर्श्क  मंत्रों  प्ली
 हेमबती  सन्दन  बहुगुणा):  (क)  और  (ख).

 भारत  सरकार  को  मध्य  प्रदेश  क्षेत्र  क ेजिला  टिकमगढ
 में  निवासी  के  नजदीक  ध्रटर्स  मिनरल  द्वारा  सरकारी
 क्षेत्र  में  इस्तक्टिमाइड्स  प्लांट  को  स्थापना  करने
 की  कोई  जानकारी  नहीं  है  जौर  न  ही  भ्रभी  तक
 इस  पार्टी  से  इन्सेक्टिसाइड्स  के  निर्माण  के  लिये
 श्रौद्योगिक  लाइसेस  देने  सम्बन्धी  कोई  प्रावेदन  पत्र
 प्राप्त  किया  गया  है  1

 लघू  पैमाने  को  क्षेत्र  ही  एककों  के  सम्बन्ध
 में  दाइसंस  राज्य  सरकारों  द्वारा  दिये  जाते  हे

 ‘News  captioned  “New  licences—Birlas
 top  List”

 3i76.  SHRI  JYOTIRMOY  BOSU:
 ‘Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  report  published  by  Eco-
 nomic  Times,  New  Delhi  dated  the
 20th  April,  978  under  the  captioned
 “New  Licences—Birlas  top  List";  and

 (b)  if  so,  the  details  relating  to
 licences  given  to  each  of  the  business
 house  during  the  period  from  July  to
 December,  1977?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)

 ‘Yes,  Sir.
 23360  LS—4

 (b)  Licences  are  issued  under  the
 Industries  (Development  &  Regula-
 tion)  Act,  95l  which  is  administered
 by  the  Department  of  Industrial
 Development.  Presumably,  the  infor-
 mation  sought  for  by  the  Hon'ble
 Member  is  in  respect  of  approvals
 granted  under  the  provisions  of  the
 Monopolies  and  Restrictive  Trade
 Practices  Act,  1969.  During  the  period
 from  ist  July,  977  to  3lst  December,
 1977,  29  proposals  for  substantial
 expansion  and  setting  up  of  new
 undertakings  were  approved  under
 Sections  2l  and  22  of  the  said  Act.
 The  details  of  these  29  proposals
 have  already  been  furnished  in  reply
 to  Unstarred  Question  No.  560  an-
 swered  in  the  Lok  Sabha  on  the  l9th
 July,  978  by  the  Minister  of  State
 in  the  Ministry  of  Industry.

 Promotion  as  Chief  Clerks
 B17.  SHRI  A.  MURUGESAN:  Will

 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  names  of  the  employees  of
 Other  Caste/Scheduled  Castes/Sche-
 ruled  Tribes  who  were  offered  the
 ad  hoc  promotions  as_  Chief  Clerks
 in  S  &  T  Department  of  Southern
 Railway  and  the  Office  Order  in  which
 the  ad  hoc  promotions  were  ordered
 during  the  last  three  years;

 (pb)  the  names  of  the  Scheduled
 Caste/Scheduleq  Tribe  employees
 and  the  dates  from  which  they  are
 working  aS  Head  Clerks  in  S  &  T
 Department  during  the  last  three
 years;  ang

 (c)  the  names  of  SC/ST  employees
 who  were  offered  the  ad  hoc  promo-
 tions  as  Chief  Clerks  in  S  &  T  Depart-
 ment  as  per  Board's  letter  No.
 E(SCT)68CMI5/l2  of  ‘11-11-68  and
 0-2-7l  and  the  Office  Order  in
 which  the  ad  hoc  promotions  were
 ordered  in  detail  during  the  last  three
 years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  Informa-
 lion  is  furnished  in  the  statement
 attached.
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 (०)  Statement

 Name  of  the  employee  Whether  SC/ST  or  Office  Order  No.
 general

 Shri  J.  A.  George  General  0.0.  No.
 al?  (Signal  hows O75  59/75  ign dated  164-95.

 Shri  M.  Krishnaswamy  General  0.0.  No.  155/76  (Signals)  dated
 25-8-76.

 Shri  N.  8,  Arunachalam  Sch.  Caste  «0.0.  No.  197/76  (Signals)  dated
 Q-ti-7

 Shri  M  Krishnaswamy  General  OO.  No.  177  (Signals)  cated
 281-77.

 Shri  M.  Krishnaswamy  General  0.0.  No.  m7  (Signals)  dated
 33°5°77-

 Shri  द  Y.  Narayana  Sch.  Tribe  0.0.  No.  181/77  (Signals)  dated
 18-8-77.

 Shri  M.  Krishnasway  General  0.0.  No.  §7/78  (Signals)  dated
 (29-497

 (०)  Name  Whether  Sch.  Caste  Date  from  which  working  as
 or  Sch.  Tribe  Head  Clerk

 Shri  M.  Kuppuswamy  Sch.  Caste  26-3-71
 Shri  C.  Ponniah  ore  31-3-74
 Shri  N.  S.  Arunachalam  oe  18-9-74,
 Shri  V.  M.  Krishnan  PY  9401-77,
 Shri  K.  Bhaskaran  ”  (BO1-77

 Name ©  Whether  Scheduled
 Caste  or  Sch.  Tribe

 Office  Order  No.  and  date

 Shri  N.  S.  Arunachalam

 Shri  T.  ९.  Narayana

 Sch  Caste

 Sch.  Tribe

 0.0.  No.  197/76
 Signals)

 dated
 gt-76  pice  an
 tendent  placed  on  sick  lise
 from  5-10-76,  to  15-12-76

 0.0  No.  18/77  (Signals)  dated
 8-8-77.  शिणाा0  ad-hee

 18-8.  Wgeae77
 against  an  existing  ty
 vacancy,  ‘lection.
 Subsequently  he  was  posted  to
 DS.T.E  (W)/Guntakkal
 against  ह

 poutlag.  regulated g
 दिर

 vu!
 vide  6  ©.  No.
 dated  79-78

 from  (20-1
 sal76  (Signals)
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 Shortage  of  Insalin  (life-saving  drug)

 "3178.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  is  an  acute  shortage  of
 some  type  of  insulin,  one  of  the
 life-saving  drugs,  in  West  Bengal,
 which  is  causing  immense  hardship
 te  the  diabetic  patients;

 (b)  if  so,  whether  Government  are
 taking  urgent  steps  to  improve  the
 situation;  and

 (c)  if  go,  the  details  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  HK.  N.  BAHUGUNA):
 (a)  to  (c).  The  reports  furnished  py
 the  Director  of  Drug  Control!  Adminis-
 tration,  West  Bengal  for  the  period
 April  to  June,  978  did  not  indicate
 any  shortages  of  Insulin.  However,
 in  response  to  a  specific  enquiry  from
 the  Deptt.  of  Chemicals  and  Fertili-
 zers  recently,  the  Director  of  Drug
 Control  Administration,  West  Bengal
 has  reported  a  marginal  shortages  of
 Insulin  Lente  in  West  Bengal.

 Immediately  after  the  matter  come
 to  the  notice  of  the  Government,  the
 matter  was  also  taken  up  with  M/s.
 Boots  Co.  (India)  Ltd.  The  company
 have  reported  that  between  January
 to  June  978  they  supplied  69,334
 vials  of  Insulin  as  against  54,475  vials
 during  the  same  period  in  the  year
 ‘1977,  These  supplies  include  supplies
 of  ‘11,915,  vials  of  Insulin  Lente  40xl0
 ml  during  January  to  June  i978  as
 against  the  supplies  of  12,528,  vials
 during  the  same  period  in  ‘1977.  The
 company  have  also  reported  that  that
 in  view  of  the  reported  shortages  they
 are  further  augmenting  the  supplies
 to  West  Bengal.  In  view  of  the  short-
 ‘fall  in  the  supply  of  Insulin  Lente
 they  have  been  asked  to  augment  the
 supplies  of  Insulin  Lente  to  West
 Bengal.

 Fertiliser  Plant  at  Talcher  and
 Paradeep

 3180.  SHRI  GANANATH
 PRADHAN:

 SHRI  PADMACHARAN
 SAMANTASINHERA:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  the  period  by  which  the  ferti-
 lizer  plant  at  Talcher,  Orissa  would
 go  into  production;

 (b)  what  is  the  total  quantity  of
 fertilizers  to  be  produced  annually
 by  that  unit;

 (c)  the  original  estimate  and  up-to-
 date  revised  estimate;

 (d)  whether  there  is  any  proposal
 for  setting  up  a  fertilizer  plant  at
 Paradeep,  Orissa;  and

 (e)  if  so,  the  details  of  the  propo-
 sal?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  to  (c).  The  Talcher  Fertilizer
 plant  designed  to  produce  4,95,000
 tonnes  per  annum  of  urea  is  expected
 to  go  into  trial  production  in  early
 1979.  The  initial  indicative  estimate
 of  the  cost  of  the  project  was  Rs.  70.49
 crores  and  the  revised  cost  estimate
 is  Rs.  84.76  crores.

 (d)  and  (e).  There  is  a  proposal  to
 set  up  a  phosphatic  fertilizer  plant  at
 Paradeep  for  which  a  preliminary
 feasibility  report  hag  been  prepared
 envisaging  the  manufacture  of  3  lakhs
 tonnes  of  P205  in  the  form  of  complex
 fertilizers.

 Demand  for  Wagons  for  movement  of
 Grains,  Coal  etc.

 3181,  SHRI  KANWAR  LAL  GUPTA;
 SHRI  S.  R.  DAMANT:
 SHRI  GANGA  BHAKT

 SINGH:
 SHRI  RAM  SEWAK

 HAZARI:
 Will  the  Miniser  of  RAILWAYS  be

 pleased  to  state:
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 (a)  is  it  a  fact  that  there  is  9  great
 demand  407  Railway  wagons  for  the
 movement  of  grains,  fertilizers,  coal
 ete;

 (b)  if  yes,  why  Government  has
 aot  been  able  to  meet  the  demands;

 (c)  what  is  the  total  shortage  of
 wagons  in  India;  and

 (d)  what  is  the  proposal  of  the
 Government  to  meet  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 (b)  to  (8).  By  and  large.  Railways
 Rave  been  able  to  meet  the  demands
 of  essential  traffic.  Cases  of  shortage
 in  wagon  supply  are  dealt  with
 promptly  and  all  possible  remedial
 action  taken.  To  wigrrit  Joading,
 efforts  are  being  made  by  the  Railways
 to  improve  wagon  availability,  which
 includes  procurement  of  additional
 wagons,  production  of  new  _  loco-
 motives  and  organising  closed  circuit
 movements  for  bulk  consumers.

 Shortage  and  distribution  of  L.P.G.

 3182,  SHRI  5.  R.  DAMANI:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  ४९
 pleased  to  state.

 (a)  what  are  the  reasons  for  the
 prevailing  shortage  of  LPG  cooking
 gas  in  many  towns;

 (9)  whether  it  has  come  to  the
 notice  of  Government  that  customers
 have  to  wait  for  weeks  to  get  re-
 placement  and  for  new  connections
 premium  is  charged;  and

 (c)  what  steps  have  been  taken  to
 increase  production  of  LPG  and  for
 its  even  distribution  throughout  the
 country  and  also  to  check  the  mal-
 practices  by  distributors?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र."  N.  BAHUGUNA):
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 (a)  to  (०),  While  availability  of
 Liquefied  Petroleum  Gas  cooking
 gas)  in  the  country  is  adequate  to
 take  care  of  the  cylinder  refill  require-
 ments  of  the  existing  customers,  there
 is  considerable  unsatisfied  demand  for
 the  product  in  view  of  heavy  pend-
 ing  lists  for  new  gas  connections  with
 the  dealers  of  the  oil  cdimpanies.

 Temporary  shortages  of  LPG  occur
 at  times  when  availability  ig  affected
 by  factors  such  as  shortfall  in  pro-
 duction  at  refineries  due  to  unfore-
 seen  reayons  or  certain  other  logistic
 problems.  In  such  cases,  best  possi-
 ble  efforts  are  made  to  reduce  the
 hardships  to  the  consumerg  by  mov-
 ‘ing  the  product  from  alternate
 sources,  if  available.

 There  are  already  instructions  to
 the  effect  that  the  oil  vompanics
 should  ensure  cooking  gas  refill  sup-
 plies  within  24  hours  of  booking.  This
 schedule  is  generally  followed  except
 in  cases  of  temporary  problems  of
 availability.

 New  gas  connections  ४०९  released
 by  the  oi]  companies  from  amongst
 those  borne  on  the  waiting  lists  off
 a  “first-come,  first-served”  basis.  No
 specific  case  regarding  premfam  being
 charged  for  new  gas  connections  fas
 come  to  the  notice  of  the  Complaints’
 Cell  of  the  Ministry.

 The  availability  of  cooking  gas  is
 expected  to  improve  by  980  by  the
 commissioning  of:

 (i)  facilities  for  separation  of
 cooking  gas  from  the  Bombay  High
 Associated  Gas;

 (ii)  the  Mathura  Refinery;
 (iii)  the  coker  unit  of  Bongaigaon

 Refinery;  and

 (iv)  the  secondary  processing
 facilities  at  Koyali  Refinery.

 With  the  large-scale  availability  of
 LPG  as  mentioned  above,  it  will  be.
 possible  to  grant  new  gas  connections
 on  a  significant  scale  from  980  on-.

 wards.



 305  Written  Answers  SRAVANA  17,  7900  (SAKA)  Written  Answers  06

 Regular  surprise  checks  are  being
 carried  out  on  the  working  of  the
 cooking  gas  agancies  by  the  officers
 of  the  oi]  companies  from  time  to  time
 In  addition  all  complaints  alleging
 melpractices  on  the  part  of  cooking
 gas  distributors  are  investigated  for

 remedial  action

 Tenders  for  on  the  spot  purchase  of
 Crude  o:]

 383  SHRI  0  N  TIWARY  Will  the
 Minister  of  PETROLEUM  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state

 (a)  whether  it  3s  a  fact  that  ten-
 ders  are  called  for  on  the  spot  pur-
 chase  of  crude  9  besides  the  supply
 of  crude  oi]  from  ciude  producing
 countrie,  on  contract  basis

 (b)  whether  there  38  any  Commit-
 tee  to  analyse  the  tendeis  for  the  on
 the  spot  purchase  of  crude  oils  or  it
 is  only  the  Chairman  IOC  who
 deals  with  such  purchases

 (९)  whether  the  Charman  IOC
 had  to  visit  foreign  countries  for  this
 purpose  several  times  in  a  year,

 (d)  7  so  the  cost  of  the  visits  and
 the  amount  of  spot  purchases  of
 crude  oil  and

 (e)  whether  it  is  a  fact  that  the
 Chairman  IOC  has  to  remain  out-
 side  the  country  for  a  considerable
 time  for  one  reason  or  the  other?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA'
 (a)  Yes  Sir  Tenders  are  mvited  ह.
 the  Indian  00  Corporation  for  spot
 purchase  of  crude  oil,  as  required  in
 addition  to  the  supply  of  crude  oil
 from  the  Oil  producing  countries  It
 may  be  stated  that  as  compared  with
 the  expected  total  import  of  45  million
 tonnes  of  crude  oil  during  1978-79,  the
 spot  purchases  of  crude  during  the
 period  April—July  have  aggregated  to
 055  million  tonnes

 ™~

 (b)  The  bids  in  response  to  the  ten-
 der  are  tabulated  ang  evaluated  by  the
 Indian  00  Corporation  in  accordance
 with  the  usual  purchase  procedures,
 which  require  concurrence  of  Finance
 Division  before  approval.  There  is  ro
 separate  committee  for  analysing  these
 tenders  Thereafter  the  case  ig  also
 submitted  to  Government  for  approval

 te)  Chairman,  Indfan  Ou  Corporation
 has  not  visited  any  foreign  country
 for  the  purpose  of  finalising  spot  pur-
 chases  of  crude  oul,

 (d)  Does  not  arse  in  view  of  (c}
 above

 (e)  No  Sir  The  Chairman  Indian
 Oil  Corporation  went  abroad  on  ऐ  occa-
 sions  during  the  year  1977-78  with  the
 approval  of  Government  for  necessary
 discussions  in  regard  to  import  of
 crude  ol  and  petroleum  products

 Fire  Accident  in  A  P  Express

 3184  SHRI  KUSUMA  KRISHNA
 MURTHY  Will  the  Minister  of  RAII
 WAYS  be  pleased  to  state

 (a)  what  were  the  reasons  for  a
 major  fire-accident  causing  complete
 burning  of  two  bogies  besides  much
 damage  to  AC  bogie  on  the  day
 time  running  train  of  AP  Express
 in  May  978

 (b)  what  corrective  steps  have
 been  taken  to  prevent  such  accidents
 in  future?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  The  cause  of  the
 accident  38  under  investigation

 (9)  The  Railways  are  inter  ana
 taking  the  following  measures  for
 prevention  of  fires  in  trains

 a)  Notices  are  displayed  in  coa-
 ches  warning  the  passengers  again
 the  carriage  of  inflammable  substar
 ces
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 (ii)  Steam  locomotives  are  provid-
 ed  with  spark  arrestors.

 (iii)  Announcements  are  also
 made  on  the  public  address  system
 at  stations,  where  this  facility
 exists,  warning  the  passengers  that
 crackers,  fire-works  and  other  dan-
 Berous  goods  are  not  to  be  carried
 in  the  compartments.

 wsing  of  Helicopter  by  ONGC  for
 Off-shore  drilling

 $i85.  SHRI  K,  RAMAMURTHY:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  ४९
 pleased  to  state:

 (a)  in  co-operation  of  the  Air
 Force  whether  the  O.N.G.C.  is  using
 helicopter  for  the  off-shore  drilling;

 (b)  apart  from  the  cooperation  of
 the  Air  Force  whether  the  ONG.C.
 hag  hired  some  foreign  companies
 helicopters;

 (c)  if  so,  the  details  and  names
 af  the  foreign  country  companies:

 (d)  if  so,  the  total  amount  spent  on
 the  hired  helicopters;  and

 (e)  whether  Government  will  buy
 helicopters  of  its  own  to  avoid  paying
 huge  amount  te  multinationals?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA):

 (a)  Yes,  Sir.

 (b),  (०)  and  (a).  Apart  from  the
 Indian  Navy  and  the  Indian  Air  Force,
 ONGC  has  engaged  the  following
 foreign  agencies:—

 14  M/s,  Okanagan  Helicopters
 Ltd.,  Canada,  from  1976-77  to
 May  1978.

 2.  M/s,  C.  D,  International  Ltd.,
 Singapore,  from  1977-78  to
 Tate.
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 ONGC  hes  paid  approximately
 Rs,  ¢.5  crores  to  Indian  parties  and
 approximately  US  $  2.95  lakhs  to
 foreign  parties  till  3l-3-978.

 (e)  Purchase  of  helicopters  for
 ONGC's  off-shore  operations  38  under
 consideration.

 Storing  of  Bombay  High  जा

 3186.  SHRIMATI  MRINAL  GORE:

 DR,  BAPU  KALDATE:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Bombay  High  started
 producing  oil;

 (b)  what  has  been  its  flow;

 (c)  whether  Government  have
 made  for  storing  the  Bombay  High

 (d)  if  so,  the  details  uhereof;  and

 (९)  if  not,  what  are  the  chann-ls  to
 store  this  Oil  produced  from  Bombay
 High?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  मर,  N.  BAHUGUNA):
 ‘a)  and  (b).  The  commercial  produc-
 tion  of  oil  from  Bombay  High  com-
 menced  in  May,  1976.  The  present
 production  of  crude  oil  from  Bombay
 High  ig  about  80,000  barrels  per  day
 Le,  about  4  million  tonnes  per  annum.

 (०)  to  (e).  Till  recently  the  Oil  and
 Natural  Gas  Commission  used  the
 single  buoy  mooring  system  with  a  stor-
 age  tanker  for  supply  of  crude  ail
 through  tanker  ships.  Presently  the
 oil  produced  is  directly  being  trans-
 ported  through  a  pipeline  to  the  Bha-
 rat  Petroleum  Corporation  Ltd's,  Refi-
 nery  at  Trombay.
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 Dally  production  of  associated  gas
 from  Bombay  High

 $187,  SHRI  HITENDRA  DESAI;  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be  pleas-

 eda  to  state:

 (a)  how  much  is  the  daily  produc-
 tion  of  associated  gas  from  Bombay
 High;

 (b)  how  much  of  it  would  be  avail-
 able  for  the  needs  of  Gujarat;  and

 (c)  when  will  the  pipe-line  from
 Bombay  High  to  Gujarat  be  laid?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA):
 (a)  to  (c).  Presently  an  average  quan-
 tity  of  approximately  0.8  million  cubic
 metres  per  day  of  gas  is  available  from
 Bombay  High.  Of  this,  approximately
 0.6  million  cubic  metres  per  day  of
 gas  is  being  supplied  to  Tata  Power
 Station  in  Maharashtra.  Supplied  to
 the  Fertilizer  plants  of  Rashtriya  Che-
 micals  and  Fertilizers  at  Trombay,
 Maharashtra,  are  expected  to  com-
 mence  shortly.

 A  feasibility  study  for  a  pipeline
 route  to  Gujarat  from  Bassein  has  just
 been  completed  and  is  being  examined
 by  ONGC.  The  report  with  ONGC's
 views  ig  expected  to  be  submitted  to
 Government  shortly.  Thereafter,  a
 view  on  the  economics,  location,  time-
 schedule  of  completion,  etc.  of  the
 pipeline  will  pe  taken  by  Government.

 (ख)  क्‍या  ऐसी  कम्पनियों  के  प्रबन्ध  निदेशकों
 का  प्रधिकतम  बेतन  निर्धारित  करते  का  कोई
 प्रस्ताव  सरकार  के  विचाराधीन  है  ;  और  क

 ह  जो
 यदि  हां,  तो  तत्सम्बन्धी  ब्योरा  क्‍या

 बिधि,  श्याय  शौर  कस्पतों  कार्य  मंत्री  (ओ  शाम्ति
 भूषण)  :  (क)  700  से  अधिक  सरकारी
 कम्पनियां  तथा  38,000  से  अधिक  प्राइवेट  लिमिटेड
 कम्पनियां  हैं  ।  चूंकि  ग्रस्त  कम्पनियों  की  संख्या
 काफी  प्रधिक  है,  भ्रतः:  यह  सूचना  संकलित  करना
 व  भेजना  संभव  नहीं  है  t

 (@)  भौर  (ग).  पब्लिक  लिमिटेड  कम्पनियों
 तथा  उन  प्राइवेट  लिमिटेड  कम्पनियों,  जो  पब्लिक
 लिमिटेड  कम्पनियों  की  सहायकों  के  बन्ध  निदेशकों
 को  दिये  जाने  वाले  पारिश्रमिक  का

 श सरकार  के  विचाराधीन  है  ।  झत;  पुनः  ब्योरे  देना
 संभव  नहीं  है  v

 Liquidation  proceeding  against
 Companies

 3189.  SHRI  हू,  MALLANNA:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  the  names  of  the  companies  in
 respect  of  which  liquidation  proceed-
 ings  have  been  in  process  with  the
 Department  during  the  ४0०१४  ‘1976:

 (b)  the  names  of  companies  out  of
 those  mentioriéq  above,  the  liquida-
 tion  proceedings  in  respect  of  which
 have  been  withdrawn  due  to  improve~
 ment  in  their  financial  position;  and

 (c)  the  names  of  the  companies
 liquidation  cases  of  which  are  at
 present  pending  consideration  in
 High  Courts  of  Bombay  or  Rajasthan
 and  since  when  these  cases  are  pend-
 ing  in  the  said  courts?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  The  com-
 panies  are  ordered  to  be  wound  up  by
 the  High  Courts  within  whose  jurisdic-
 tion  the  concerned  registered  offices  of
 the  companies  are  situated  and  the
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 liquidation  proceedings  gre  conducted
 under  the  directions  of  the  Company
 Judge  by  the  Official  Liquidators.  The
 voluntary  winding  up  of  companies  are
 conducted  by  the  concerned  Voluntary
 Liquidators.  Hence  the  Department  of
 Company  Affairs  as  such  does  not
 process  any  liquidation  proceedings

 (by  Doeg  not  arise  in  view  of  (a)
 above,

 (c)  The  information  is  being  collect
 ed  and  will  be  laid  on  the  Table  of
 the  House.

 शाजगोर  से  कलकता  तथा  बिल्ली  के  लिये  सोधी  गाडी
 चलाने  का  प्रस्ताव

 3290  शी  बीरेसड  प्रसाद"  क्‍या  रेल  मत्री
 यह  बताने  की  कृपा  करेगे  कि  क्‍या  बिहार  में
 नालन्दा  तथा  राजगीर  के  ऐतिहासिक  महत्व  सथा
 विदेशा  से  एवं  भारत  के  सभी  भागों  से  नालन्दा
 तथा  राजगीर  ान  वाले  पर्यटकों  की  संख्या  का
 देखते  हुए  सरकार  का  विचार  राजगीर  से  कलकत्ता
 तथा  राजगीर  से  दिल्‍ली  के  लिये  सीधी  गाड़ियां
 लाने  का  हे  ?

 रेल  मालय  में  राज्य  मंत्री  (श्री  शिव
 नारायण)  राजगीर  शौर  दिल्‍ली  तथा  राजसीर
 झौर  कलकत्ता  के  बीच  सीधी  गाडी  चलाने  का  काई
 श्रस्ताव  नहीं  है  क्योंकि  राजगीर  स्टेशन  पर
 पर्याप्त  पर्यन्‍्त  सुविधाए  उपलब्ध  नहीं  है  शौर  मार्ग-
 यर्ती  खण्डो  पर  क्षमता  की  तगी  है  ।  तथापि,
 राजगीर  शक्ले  शाखा  लाइन  गाडी-सेवाशों  से  थूबत,
 बल्तियारपुर  स्टेशन  पर  मेल  लेने  की  व्यवस्था  बनी
 हुई  है  t

 New  vonnection  of  Domestic  gas
 cylinders

 3191,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleaseg  to  state:

 (a)  is  it  a  fact  that  customers  have
 to  wait  for  years  to  get  new  connec-
 tion  of  domestic  gas  cylinders;

 (b)  what  is  the  waiting  list  state-
 wise  at  the  end  of  977  as  compared to  ne;  and
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 (c)  have  the  Government  any  pro-
 Sramme/projects  to  meet  these  entire
 domestic  requirements  of  the  country and  if  so,  when  is  it  likely  to  be  ac-
 complished?

 THE  MINISTER  OF  PETROLEUM
 AND  CHHMICALS  AND  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA):
 (a)  The  present  demand  for  Liquefied
 Petroleum  Gas  (cooking  gas)  in  the
 countiy  35  far  in  excess  of  its  avajlabi-
 lity,  based  on  current  production  of
 this  product  in  the  refineries.  It  is,
 therefore,  not  possible  to  giant  a  gas
 connection  as  soon  as  it  2s  asked  for
 and  a  large  number  of  persons  regis-
 tered  with  oi}  company  dealers  are
 waiting  to  get  gas  connections  Cylin-
 der  refill  requirements  of  the  existing
 consumerg  are  generally  being  met  in
 full.

 (b)  At  present,  approximately  05
 lakh  persons  are  registered  and  Lorne
 on  the  waiting  list  with  different  Lique-
 fied  Petroleum  Gas  (cooking  gas)  dis-
 tributor,  in  the  country  It  is  not
 possible  to  indicate  the  tumber  of
 pending  applications,  State-wise,  as  at
 the  end  of  976  and  977

 (eb)  Greater  demang_  satisfaction  in
 respect  of  cooking  gas  will  be  possuble
 only  from  980  onwards  when  substane
 tial  increase  in  availability  of  this  pro-
 duct  takes  place  88  a  result  of  the  com-
 mussioning  of  the  fractionating  units  to
 produce  LPG  from  Bombay  High  Gas,
 commissioning  of  the  Mathura  Refi-
 nery,  the  Coker  Unit  of  Bongaigaon
 Refinery,  and  the  secondary  processing
 units  at  the  Koyah  Refinery.

 Import  of  bulk  drugs  and
 formulations

 3192,  SHRI  YADVENDRA  DUTT-
 Will  the  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  are  going
 to  import  bulk  drugs  and  formula-
 tions  to  overcome  the  current  shor-
 tage;  and
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 (b)  ४  so,  from  what  firms  and
 countries  and  at  what  terms  and
 prices?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  ह.  BAHUGUNA)
 (a)  and  (b)  In  the  case  of  bulk  drugs
 listed  in  Appendix  9  of  Import  Policy,
 1978-79,  imports  are  made  only  by  the
 State  Chemicals  and  Pharmaceuticals
 o  findia  Ltd  (CPC)  under  the  Open
 General  Licence  Actual  imports  of
 relevant  items  of  bulk  drugs  are  made
 by  the  CPC  in  a  phased  manner  as  per
 annual  import  plan  drawn  up  by  the
 Min  of  P  C&F  (Deptt  of  C&F)  after
 taking  into  account  the  hke'y  demand
 end  estimated  indigenous  production  af
 individual  bulk  drugs  for  a  particular
 year  For  the  year  1978-79  CPC  is
 already  engaged  in  arranging  for  im-
 ports  of  various  bulk  drugs  on  the
 above  lines  It  is  not  “onsidered  m
 public  intere  t  to  divulge  information
 relating  to  the  details  of  tre  (orort
 Plan  the  firms  countries  and  terms
 and  prices  at  which  imports  of  indivi-
 dui)  bulk  drugs  are  hemg/goine  te  be
 made  by  the  CPC

 Among  the  canalised  Fulk  drugs
 shortage  of  Streptomycin  Sulphat>  his
 been  reported  dumng  the  last  few
 months  The  main  reason  for  this  wag
 the  late  arrival  of  imported  material
 due  to  inadequate  availability  of  bulk
 Streptomycin  Sulphate  in  the  mterra-
 tional  market  CPC  have  since  releas-
 ed  adequite  quantities  of  hulk  Strep-
 tomvein  Sulphate  among  various  vial-
 Yers  who  are  lifting  the  matcrfal

 As  regards  formulations  shortages
 of  narticular  brands  of  essential  drugs
 are  reported  from  different  areas  of
 the  country  from  time  to  time  The
 concerned  manufacturers  are  asked  to
 such  supphes  of  such  drugs  to  the
 affected  areas

 There  is  at  present  no  proposal  to
 import  drug  formulations  on  Govern-
 ment  Account  in  order  to  meet  short-
 89७९  However,  certain  finished  drus
 Preparations  Jife  saving  and  anti-

 cancer  drugs,  as  given  in  List  2  of  Ap-
 pendix  0  of  the  Import  Policy,  1978-79
 are  allowed  for  import  under  Open
 Genera)  Licence

 अतदान  हाथ  2i  ad  से  घटाकर  is  we  करना

 392  डा0  रामजी  सिह  क्या  विधि,  स्थाय
 झोर  कम्पनी  कार्य  मलरी  यह  बताने  वी  क्रपा
 करेंगे  कि

 (क)  क्‍या  सरकार  ने  चुनाव  धांषणा-पत्र  में
 मतदान  भायु  को  2i  ad  से  घटाकर  ig  वर्ष
 करने  का  आश्वासन  दिया  था

 (ख)  यदि  हा  तो  आश्वासन  पूरा  करने  में
 विलम्ब  के  क्‍या  कारण  है  शौर  क्‍या  सरकार  ने
 झपना  दृष्टिकोण  बदल  दिया  है  भ्रषवा  क्‍या  इस
 बारे  में  मतभेद  है

 (ग)  क्‍या  इस  बारे  में  विपक्ष  के  नेताओं  के
 साथ  बातचीत  बी  गई  है  यदि  हा  ता  उन  विपक्षी
 दलो  के  नस  क्‍या  है  जिन्होंने  इसका  समर्थन  बिया
 है  तथा  जिमान  विराध  किया  है.  और

 (घ)  निर्वाचन  प्रणाली  के  बारे  में  तारबूण्डे
 समिति  सहित  विभिन्न  समितियों  द्वारा  दिये  गये
 सझावा  पर  सरकार  का  विचार  क्या  कदम  उठाने
 का  है?

 बिधि,  स्थाय  शौर  कम्पनो  [कार्य  मत्रो  (  श्री
 शम्ति  भूषण).  (क)  जनता  पार्टी  के  077  के
 निर्वाचन  घोषणा  पत्र  के  राजनैतिव  चाटर  में  जिन
 बातों.  का  उल्लेख  कया  गया  था  उनम  से  एक
 यह  भी  कि  यह  पार्टी  विभिन्न  समितियों  द्वारा  जिसके
 झन्तर्गत  तारकृण्डे  समिति  भी  है  दिए  गए
 सुहावों  पर  सावधानीपूर्वक  विचार  करने  के  पश्चात
 निर्वाचन  सबधी  सुधार  लागू  करने  झौर  विशेष
 रूप  से  परथश्रष्ट  विधायनकां  को  वापस  बंलाने  श्रौर
 लिबचिन  व्यय  को  कम  करने  तथा  सतदान  धाय
 को  21  बर्थ  से  घटाकर  rg  वष  करने  के  प्रस्तावा
 पर  विचार  करेगी ।

 (ख)  लोक  सभा  ओर  राज्यों  की  विधान
 सभाझो  के  निर्वाचनों  के  सम्बन्ध  में  मतदान  की
 निम्ततम  जाय  27  वर्ष  से  घटाकर  38  वर्ष  करने
 के  प्रश्न  पर  निर्बवाजन  सम्बन्धी  सुधारों  के  झम्य
 प्रस्तावों  के  साथ  विचार  किया  जा  रहा  है  +
 इस  विषय  पर  साजधानीपूर्वक  विचार  करने  की
 आवश्यकता  है  इसलिए  इस  विधय  मे  विनिश्चया
 किए  जाने  में  कुछ  समय  लग्रेगा  tv

 (ग)  जी  नहीं  ।
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 सिरवाचिन  सबधी  सुधारों  के  लिए  विभिन्न

 की,  झन्तरोत  तारकुण्डे  समिति  भी
 है,  सिफारिशों  पर  विचार  किया  जा  रहा  है  ।

 Proposal  to  open  Indian  जा  Agencies
 in  important  cities

 3194.  SHRI  M,  RAM  GOPAL
 REDDY;

 SHRI  AHMED  M.  PATEL:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  proposes
 to  open  Indian  Oil]  agencies  in  im-
 portant  cities  of  the  country  to  issue
 more  gas  connections  to  the  public;
 and

 (b)  if  so,  the  names  of  such  cities
 and  the  total  number  of  persons  on
 the  waiting  list  for  gas  connections?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  As  indicated  in  the
 Statement  made  in  the  Lok  Sabha  on
 ‘15.5-1978,  the  oil  companies  will  be
 opening  87  new  gas  agencies,
 taking  into  account  the  =  re
 structuring  of  the  existing  dis-
 tributorships  on  the  basis  of  the
 prescribed  ceilings  and  marketing  of
 additiona]  cooking  gas  for  the  purpose
 of  enrolment  of  3  lakh  new  customers,
 in  different  parts  of  the  country.  Out
 of  this  87,  IOC  will  be  opening  30
 New  gas  agencies  at  Meerut,  Agra,
 Dehra  Dun,  Lucknow,  Kanpur,  Rani-
 khet,  Pauri  Garhwal,  Moradabad,
 Jaipur,  Delhi,  Chandigarh,  Gauhati,
 Patna  Calcutta  Surat,  Madras,
 Dharamshalla  and  Chhattarpur  for  the
 purposes  mentioned  above.  The  num-
 ber  of  persons  borne  on  the  waiting
 lists  of  the  distributors  of  cooking  gas
 of  the  oil  companies  including  IOC,  in
 the  country  is  estimated  50  be  about
 40.5  lakhs.
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 Criterion  for  setting  up  fertilizer  tac-
 tery  ang  setting  up  of  a  fertiliser

 plant  in  Himachal  Pradesh

 3195.  SHRI  DURGA  CHAND,  Will
 the  Minster  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  {0  state:

 (a)  what  is  the  criterion  for  setting
 up  a  fertilizer  factory  in  the  country;

 (b)  the  nameg  of  the  places  where
 fertilizer  factories  have  been  set  up
 during  the  last  three  years  and  what
 38  the  capacity  of  each  factory;

 (c)  whether  there  is  any  proposal
 under  Government's  consideration  to
 set  up  a  fertilizer  factory  in  Himachal
 Pradesh;

 (d)  if  so,  what  are  the  details  there-
 for;  and

 (e)  if  not,  what  are  the  reasons
 thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  The  location  of  a  fertilizer  project

 is  based  on  techno-economic  consi-
 derations  which  inter  alia  include  fac-
 tors  such  as  availability  of  feedstock,
 availability  of  infrastructure  facilities,
 proximity  to  the  market  ang  demand
 of  fertilizers  in  the  economic  market-
 ing  zone  of  the  project.

 (b)  Statements  I  &  II  are  attached.

 (c)  to  (e).  There  38  at  present  no
 proposal  to  set  up  8  large  sized
 fertilizer  plant  in  Himachal  Pradesh.
 The  question  of  setting  up  a  plant  in
 Himachal  Pradesh  would  arise  only
 i¢  the  locational  criteria  indicated  &
 (a)  above  tre  safisfied.
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 Statement  I

 Name  thace  and  capacity  of  the  major  Ferhtizer  Plants  Commissioned  dursag  7975-76  to  1977-78
 (Quantity  in  ‘ooo  tonnes)

 8.No.  Name  of  the  plant

 —_—

 Place  Ca  pacity
 Nitrogen  Phosphate

 Year  1975-76
 Te  IFFCO  +

 2.  Zuan  Agn-Chemicals  &  Fertubzers

 co  FACI  (Expanuon)  Udyogamandal

 4.  SPIC

 5  Gorakhpur  (Expansion)
 Year  1976-77
 Nangal
 2  Namrup  Expn
 ऊँ  Baraum  .

 4  SPIC  (Phosphoric  Acid)  .

 5  Madras  Expn
 6.  CFL  Expn
 Year  1977-78,

 1  Cochin  Phase  II

 Kandla  (Gujarat)
 Goa  (Goa)
 Alwaye  (Kerala)
 Tuticorm  (TN  )
 Gorakhpur  (U.P.)

 Nangal  (Punjab)
 Namrup  (Assam)
 Baraun:  (Bihar)
 Tutucorm  (IN)
 Madras  (I  \  )
 Vizag  (AP)

 Cochin  (Kerala)

 275  0  797९०
 42९0

 .  I0°O

 258  o

 Bro  o

 i60°0

 ॥52  0

 752  ०

 5०0
 2०  3r0
 3.0  27  ०

 4oo  rm4°0

 Statement  II
 Detatls  of  Projects  which  hare  beon  under  umplementaticn  during  the  last  three  Years

 Ne
 Name  of  the  project  Year  of  Status

 approval

 te  Haldia  e  *  ३3977  Mechanical  ce  npletion  expected by  June,  7979
 2  Ramagundam  3977  Trial  production  expected  by  early 1979
 4.  Talcher  .  .  ©  AQ7T  Da
 4  Sindrn  Mode:nisation  +  3975  Ixpected  to  start  regular  pro- duction  by  January,  1979.

 3  Snli  Rationalisation  न  «  79607  Regular  production  expected  to start  from  later  part  of  1979.
 6  Trombay  IV  .  .  .  I972  Under  production
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 7.  Trombay  V  3974  Expected  to  start  prcducticn  in
 1980.

 8.  Bhatinta  .  नि  नि  7974  Production  expected  fiem  eatly,
 1979.

 9.  Panipat  .  A  .  I995  Do.
 ३0.  Nangal  Expansion  972  Under  production.
 mm.  HCL.  Khetr

 CooperativehPrivate  Sect+r:

 x2,  Phulpur  ((FFCO)  Indl,  Lic.  Production  expected  to  start  fic  m
 issued  in  1979.

 39°6
 13.  Bharuch  Distt  :  Giyarat  (M/s.  Gujarat  Nar-  Indl.  Lice  Expeeted  to  be  completed  by

 mada  Valley  Ferulizer  Cc  mpany  Ltd.)  issued  in  i98t.
 49776

 Tde  Kakinada  (Andhra  Prade  h)(M*  Nagaijuna  Indl.  Lic.  Expected  to  becempletcd  ty  r9ft.
 Fertihzers  &  Chenucals  Lid  )  issucd  in

 4978,

 Calcutta  is  floating  over  Oil  to  get  an  unswer  as_  to  whether
 there  is  any  sub-surface  com-
 mercial  hydrocarbon  accumula 3196.  PROF  SAMAR  GUHA;  Will

 the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS

 be  pleased  to  state:

 (a)  whether  attention  of  the  Gov-
 ernment  has  been  drawn  to  a  report
 published  in  Calcutta  Statesman  dur-
 ing  the  end  of  second  week  of  July
 978  giving  information  that  “Cal
 cutta  is  floating  over  Oil”;

 (b)  if  so,  facts  thereabout  and  the
 reasons  for  such  optimistic  report;

 (०)  whether  the  Government  will
 undertake  exploration  of  Oil  in  Cal-
 cutta  area;  and

 (d)  ig  so,  facts  thereabout?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  मं,  N.  BAHUGUNA):
 (a)  Yes,  Sir,  A  report  published  in  the
 Statesman,  Calcutta  dated  i4th  July
 ‘1978,  inter  alia,  raised  the  question
 and  mentioned  that  scientists  of
 the  ONGC  have  now  ventured

 tion  in  Calcutta  and  its  adjoining  in-
 dustrial  area.

 (b)  The  results  of  Gravity  Surveys
 carried  out  during  1954-57  by  Indo-
 Stanvac  Petroleum  Project  showed
 that  the  city  of  Calcutta  and  its
 neighbouring  area  are  located  on  8
 prominent  gravity  high  Such  gravity
 highs  are  sometimes  associateq  with
 sub-surface  structures  which  may  be
 hydrocarbon  bearing.

 (e)  and  (d).  Precision  gravitv
 surveys  are  planned  to  commence  in
 the  city  of  Calcutta  and  its  adjacent
 industrial  area  during  the  1978-79
 fleld  season,  It  js  also  proposed  to
 carry  out  seismic  surveys  jn  the  area
 subsequently  as  may  be  necessary,

 Looting  of  a  Marriage  Party  in
 Punjab  Mail

 3197.  SHRI  R,  L.  P.  VERMA:  Will
 the  Minister  of  RAILWAYS  be  pletsed
 to  state:

 (a)  whether  on  the  4th  May.  978
 one  Shri  Khil  Ram  Kushwaha  of  Dethi
 was  taking  the  marriage  party  of  his
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 son  for  Gwalior  by  the  Punjab  Mail  for
 whieh  he  had  got  40  seats  reserved
 in  the  Mail,

 (b)  whether  several  incidents  of
 forceg  entry  into  the  train,  looting
 passengers  and  teasing  of  women  by
 3800  railway  employees  from  Shab-
 adra,  who  go  to  Tughlakabad  loco-
 shed  daily  by  the  Punjab  Mail  have
 been  revorted

 (९)  whether  on  the  4th  Mav,  ‘1978,
 the  above  employees  looted  the  afore-
 said  marriage  party  of  their  orna-

 ments  etc  worth  about  Rs  50,000
 and  sjured  7  persons  ang  whether
 two  employees  Shri  Alun  Kumar  and
 Naresh  Kumar  were  also  injured  and
 admitted  in  ward  No  7  of  the  Cen-

 tral  Hospital  and

 (d)  90  case  the  above  incident  had
 taken  place  the  action  taken  against
 the  above  culprits  and  whether  a  shut-
 tle  train  ig  proposed  to  be  introduced
 for  the  journey  by  these  l500  emplo-
 yees?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  Yes

 (b)  No.

 a)  No  ineident  of  looting  of
 oinamtnts  belonging  to  th.  members
 of  the  marriage  party  has  been  report-
 ed  Only  33  persons  including  2  rail-
 way  employees  are  reported  to  have

 been  injured  Both  the  rnjured  rail
 way  employees  were  admitted  in  the
 Central  Railway  Hospital,  Del

 (9)  The  New  Delhi  Railway  Police
 has  registered  a  case  u/s  (147/148/808,
 of  the  I  P  C  and  09/20/26(a)/
 ह 2:14  &  28  of  the  Indian  Railways’  Act
 On  the  complaint  of  one  of  the  mem-
 bers  of  the  marriage  party  end  has
 also  registered  a  counter  case  u/s
 325/84  of  the  IPC  on  a  complaint
 lodged  by  one  of  the  Railway  staff
 who  travelled  in  the  same  compart-
 ment  The  out-come  of  Police  In-
 vestigation  is  gtill  awaited  The  Joint

 Enquiry  meade  by  SDA/  Delhi,  Dy
 CSO/New  Delhi  and  SDME(Diesel)/
 Tughlakabad  into  this  incident  has
 recommended  certain  alfernatives  to
 enable  workers  and  other  employees
 including  railway  staff  working  in  and
 around  Tughlakabad,  reaching  their
 places  of  duty  at  or  before  830  hrs
 These  recommendations  are  under
 active  consideration

 Mangalere  Railway  Statien

 $i98  SHR]  JANARDHANA  POOs-
 ARY  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  what  steps  Government  :ave
 taken  regarding  the  :mpro\ement  of
 Mangalore  railwav  station

 (b)  i8  there  any  proposal  to  build
 up  new  building  at  the  station  to  "8
 lieve  congestion  prevailing  ef  present,
 and

 (९)  if  the  reply  to  (0)  above  is  in
 affirmative  whether  any  estimate  bas
 been  made  in  this  regard  and  when
 the  work  Is  hkely  to  be  started  and  if
 the  reply  is  in  ne,ative  the  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  Proposals  78
 on  hand  to  make  impiovemcnts  to  the
 second  cas,  waitin  hill  upper  class
 waiting  room  circulating  area  and
 buoking  facihties  etc  at  Mangalore
 Raulway  Station  and  also  to  give  8
 general  face  lift  to  the  station  bwild-
 ing

 (b)  There  i,  no  proposal  to  build
 a  new  station  building

 (c)  As  the  improvements  contemp-
 lated  at  this  station  as  enumerated  yn
 reply  to  (a)  above,  are  considered
 adequate  it  is  not  necessary  for  the

 present  to  have  a  new  station  building
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 Manufacture  of  Santivini  by
 M/s  ४70०2 ()

 34399  SHRI  RAMDEO  SINGH;  will
 the  Minister  of  PETROLLUM
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  what  is  the  total  capacity  grant-
 ed  to  M/s.  Sandoz(I)  Ltd.  for  the
 manufacture  of  Santivini:

 (b)  how  Sandoz  applied  for  the
 manufacture  of  Santivini  and  what  are
 the  getails  of  production  before  the
 grant  of  COB  licence  to  this  company, and

 (९)  details  of  production  of  Santivir)
 during  last  three  years,  year-wise  along with  details  of  canalised  bulk  drugs released  to  this  company  for  the
 Manufacture  of  ths  product?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHR  H  N  BAHUGUNA):
 (a)  M/s  Sandoz  (I)  Limited,  Bom-
 bay  had  been  granted  COB  licence
 No.  L/22/46/7l-Ch  lly  dated  16-7-
 397l  for  production  of  the  following
 items  in  accordance  with  the  Revised
 Industrial  Policy  of  July,  970

 (l)  Intestopan  Vaginal  Tablets
 (2)  Intestopan  Suspension
 (3)  Intestopan  Forte  Capsules
 (4)  Hematrine  Liquid
 (5)  Intestopan  Q  Capsules
 (6)  Sandocychine  Capsules
 (7)  Phenipan  Sandoz  (Dry  Syrup)
 (8)  Folestine  Tablets/Capsuleg

 (9)  Torecan  ampoules
 (10)  Torecan  Tablets
 qd)  Santivini

 No  capacity  in  respect  of  the  items
 covered  thereof  had  been  specified
 except  that  these  items  will  be  manu-
 factureq  within  the  overall  capacities
 of  formulations  already  approved  in
 their  favour  plus  25  per  cent  to  cover
 the  additional  capacity  ‘or  the
 aforesaid  items
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 (b)  Though  M/s.  887002  were  not
 in  production  of  Santivini  at  the  time
 of  applying  for  a  COB  licence,  based
 On  the  effective  steps  claimed  to  have
 been  taken  by  them,  they  submitted
 an  application  for  issue  of  COB  licence
 for  the  same  in  1970,

 (c)  According  to  the  information
 availabie,  the  production  of  Santivini
 Syrup  during  1975,  976  and  977  was
 630334,  58405  and  578767  litres  respec-
 tively.  DGTD  units  are  not  released
 canahsed  bulk  drugs  linked  with  their
 requirementg  in  respect  of  individual
 drug  formulations,  hence  there  is  no
 data  available  about  release  of  canalis-
 ed  bulk  drugs  to  this  company  for  the
 last  three  years  for  the  manufacture
 specifically  of  Santivini.

 सेरठ-बागपत  रेल  फाटक  पर  उपरी-पुल

 3200,  ष्  कलाश  प्रकाश:  व्या  रेल  मत्री
 यह  बताने  की  कृपा  करेंगे  कि

 व)  क्या  मेरठ  शहर  स्टेशन  के  समीप
 मेरठ-बागपत  सडक  के  रेल  फाटक  पर  उपरी-युल
 के  निर्माण  की  योजना  के  बारे  में  ब  तक  क्‍या
 प्रगति  हुई  है  ;

 (ख)  क्‍या  सरकार  को  पता  है  कि  उक्त
 फाटक  पर  2  मुख्य  लाइन  तथा  एक  साइडिंग,  के
 लिये  सम्पर्क  लाइन  स्थित  है  जिसके  कारण  फाटन
 झकसर  बन्द  ही  रहता  है  शौर  बाहनों  को  बहा
 घटो  ठहरना  पड़ता  है  ;  भौर

 (ग)  यदि  उक्त  पुल  के  निर्माण  के  लिए
 झभी  तक  कोई  योजना  नहीं  है  तो  ऐसी  योजना
 कब  तक  बनाई  जायेगी  भौर  कार्य  कब  तक  भारम्भ
 किया  जायेगा  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शिव
 लारायण)  :  (क)  मेरठ  शहर  के  पास,  मेरठ
 शहर-बागपत  रोड  पर  स्थित  रेल  शमपार  के  बदले,
 ऊपरी  सड़क  पुल  के  निर्माण  की  योजना  प्री
 झायोजन  व्यवस्था  के  प्रारम्भिक  चरण  में  है  t

 (ख)  यह  समपार  दो  लाइनो  झौर  एक
 साइडिंग  लाइन  पर  है  के  सचालन  के
 दौरान,  ह्स  समपार  पर,  सड़क  यातायात  में  कुछ
 विलम्ब  हो  जाना  झनिषार्य,  है  ।

 (ग)  क्‍योंकि  यह  प्रस्ताव  भ्रभी  प्रारम्भिक
 स्थिति  में  है  भौर  पहुंच-भागों  के  लिए,  रक्षा  विभाग
 से  राज्य  सरकार  हारा  जमीन  की  खरीद  पर  मिर्भर
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 करता  है,  झत  इस  सभय  यह  बतामा  संभव  गहीं
 इस  योजना  को  कब  झम्तिम  रूप  दिया

 ह"
 और  उसका  निर्माण  कद  शुरू  किया

 सर्वरकों  का  उत्पादन

 $201,  श्री  धन्नदस  शर्मा  *  क्या
 वैरसायन  झौर  उर्जेरक  ह...  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  गत  तीन  वर्षों  में  उर्वरको  का  वर्षवार
 उत्पादन  कितना  है

 (3)  वेश  की  माग  को  ध्यान  में  रखते  हुए
 अ्रत्येक  वथ  उत्पादन  बढ़ाने  के  लिये  सरकार  ने
 क्या  कदम  उठाये  ,

 (ग)  यदि  हा  तो  क्‍या  मांग  को  ध्यान  मे
 रखते  हुये  उवरका  का  प्रायात  किया  गया  ,
 झौर

 (घ)  यदि  हा  ता  प्रति  वर्ष  कितनों  मात्रा  में
 झायात  किया  गया  ?

 पेटोलियम  तथा  रसायन  झौर  उर्थरक  सत्री
 (् हेमचतों  नन्‍्दन  बहुगुणा)  (क)  गत  तीन

 बचों  के  दौरात  ्यद्रियट्स  के  रूप  में  उर्बरको  का
 अर्थवार  उत्पादन  निम्न  प्रनार  था

 (लाख टनो  में)
 975  76  ‘1976-77,  977  78

 ——

 एन  1a  35  39  00  20  00

 पी  320  480  6  70

 पोटाश  का  देश  म  कोई  उत्पादन  नहीं  होता
 है।

 (ल)  चालू  एकको  की  उत्पादन  क्षमता  को
 इस्टतम  बनाते  को  दृष्टि  से  कठिताइयो  को

 दर करने,  मवीकरण  करने  परिवर्तन  करने  दि
 अनेक  सशोधन  कायत्रम  किये  जाते  है  इसके
 झलावा,  इस  समय  13  बडे  प्राकार  के  लाद
 कारखाने  कार्या्वयनाधीन  है  भौर  सबेरक  उत्पादन
 क्षमता  को  बढाने  भौर  भ्रात्मनिर्भरता  की  झोर  बढ़ने
 के  उद्देश्य  से  छटी  योजना  भ्रवधि  के  दौरान  झन्य
 प्रायोजनाभों  का  कार्यास्बयम  करने  का  भ्रस्ताव
 है  t

 उबर
 झौर  (घ)  गत  तीन  ब्षों  के  दौरान

 का  उत्पाद-बाद  प्रायात  को  दर्शाने  वाला
 एक  विवरण  सलग्न  है  ।

 विवरण
 107876  ले  (1977-78  @  बौरान  प्राधातित
 ऊ्रकों  को  भाला.  को  वर्शाने  बाला  विधरण-पत

 (लाख  टनो  में)

 मद  975-976—  977—
 76  77  78

 यूरिया  14  59  5  96  5  Ol
 भ्रमोनियम  सल्फेट  093  004
 कैलशियम  प्रमोतनियम

 नाइट्रेट  ]  95  005  0  4
 झमोनियम  सल्फेट  नाइट्रेट  00

 म्यूरिएट  भ्राफपोठाश  3  63  4  51  9  86
 सल्फेट  आफ  पोटाश  oOf  05
 डाइ  भामोनियम  फास्टेट  4  62  0  30  3  28
 निट्रो  फोस्फेट  20-20-0  2  44  035
 निट्रों  फोस्फेट  24  240  098
 एन  पी  के  53535

 कम्पलैक्स  फटिलाइजर  229  «0i30
 एन  पी  के  141414

 कम्पलैक्स  फटिलाइजर  0  l0

 fast  फास्फट  23  230  008
 एन  पी  क  777

 कम्पलैक्स  'फररिनाइजर  0  75
 एन  पी  के  776

 कम्पलैक्स  फटिलाश्जर  0  0
 एन  पी  के  3.23  20

 कम्पलेक्स  फटिलाइजर  0  02  =
 अमोनियम  फास्फेट

 1920-0  008

 Conversion  of  Mitaj—Hubli  Meter
 Gauge

 3202  SHRI  DAJIBA  DESAI  Will
 the  Minister  of  RAILWAYS  be  pleased.
 to  state  iy

 (a)  whether  a  project  to  convert
 Miraj—Hubli  Meter  gauge  rail  line  ६०
 Broad  gauge  78  under  consideration,
 and

 (9)  ४  so,  whether  it  will  be  includ-
 ed  in  Sixth  Five  Year  Plan  of  Rail-
 ways?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  and  (b).  A
 survey  has  been  carried  out  for  the
 conversion  of  Miraj-Hubh  line  to
 broad  gauge  As  the  existing  capacity
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 on  the  line  33  adequate  for  the  re-
 quirements  of  traffic  and  in  view  of
 the  heavy  commitments  already  made
 on  a  large  number  of  gauge  conver-
 sion  projects,  ॥  will  not  be  possible  to
 consider  this  project  for  inclusion  in
 the  6th  Plan

 Takeover  of  Bharat  Overseas  by
 Jaipur  Udyog  Ltd

 3203  SHRI  0  K  CHANDRAPPAN
 Will  the  Minister:  of  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  whether  it  5  a  fact  that  the
 Jaipur  Udyog  Ltd  has  taken  over  the
 huge  habihtics  of  Bharat  Overseas
 (P)  Ltd,

 (b)  uf  it  ig  so  the  details  therevf
 and

 (९)  what  is  Governments
 on  it’

 THE  MINISTER  OF  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  (a)  to  (०)

 The  position  is  being  ascertained

 opinen
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 Amount  allocateg  to  Gujarat  from
 Railways  Safety  Fund

 $204  SHRI  CHHITUBHAI  GAMIT:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  the  amount  allocated  to  Gujarat
 from  the  Railways  Safety  Fund  since
 the  institution  of  the  Fund,  and

 (b)  whit  are  the  safety  works
 taken  up  in  that  Stale  out  of  the
 alloc  ition  from  the  fund  and  the  vro-
 gress  of  those  works  ४०  fai?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (9)  Rs  54  crores
 (approx  )  upto  3  3  978

 (b)  Utilisation  of  this  Fung  has
 been  approved  in  respect  of  9  works
 of  road  ovu/under  bridge,  in  re-
 placement  of  existing  busy  level
 ciossings  and  34  cases  of  manning/
 upgradation  of  level  crossings  A
 statement  containing  the  list  indicat-
 ing  the  present  progress  of  these  works
 is  enclosed

 Statement

 Name  of  Work  Presert  Physical  Progress

 t  २७३]  0  rbidve  on  Kari  M  hmedabad  Work  ¢  mpleted  and  bridge  p  ned  totr  afhe
 State  Highway

 2  Road  ovr  bridge  on  VasideBorsid  Dhar-
 my  Tarapur  State  Highway

 Work  con  pleted  ind  bridge  qT  ned  tc  tra  fhe.

 3  Rond  over-bridge  on  Palanpur  Deesa  Road  Worker  mpk  ted  and  bridge  ope  ned  tc  trafhe

 4  Road  ovet-bridge  on  Barodpadia  Jambusar  Work  completed  and  biidge  pened  to  traffic
 Road

 5
 Kin  No  r04/2  4  ५  Dhasa
 Roalov  r  bridge  on  Rajkot  BhavnagarS  H  =  Work  compk  ted  and  bridge  opened  to  tra  fie

 ी  Valsal  Providing  a  rcadover  bridge  mleuof  The  work  on  thc  diversion  of  ioad  by I  vel  crossing  No  98  the  StateP  WD  isin  progress  (  ontract
 for  pile  foundation  8  for  the  overb
 has  heen  awarded  The  work  will
 taken  up  as  soon  as  the  level  crossing  ४8
 shifted  by  the  State  Govt  and  the  diversion
 commussioned
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 Name  of  work  Present  physical  progress

 7  Ankleshwar—Providing  a  road  over-bridge  Design  and  drawmgs  for  the  substructure  and
 in  lieu  of  level  crossing  No  172

 8  Anand—Providing  a  road  over-bridge  in
 heu  of  level  crossing  No  260

 9  Rajkot—Providing  a  road  over-bridge
 replacement  of  level  crossing  No  3  between
 Raykot—Bhaktinagar

 foundation  of  the  main  bridge  have  been
 finalised  and  tenders  for  the  same  finalised.
 The  work  on  the  overbridge  will  be  started
 after  the  road  across  the  existing  level
 crossing  ४  diverted  by  the  State  Govt

 Plans  and  estimates  are  under  finalisation

 in  Tenders  for  the  over-bridge  are  under  finalisa-
 tion  The  work  thereon  will  be  taken

 |  ६ after  the  State  Govt  complete  the  r
 diversion

 2  Manning  of  r0  Ievel  crossmgs  and  ipgradation  of  5  level  crowings  have  been  completed
 Manning  of  9  lev  cl  crossings  8m  progress  and  expected  to  be  completed  shortly

 weak  हाई  में  प्रतिदिन  तेल  का  वैरलो  में  निकाला  जाना

 3205  थी  बमुना  प्रसाद  शास्त्री  क्या
 पेट्रोलियम,  रसायन  शौर  उर्वरक  मत्री  यर  बतान
 की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  अम्बई  हाई  में
 अप्रैल,  मई  तथा  जून  978  के  दौरान  प्रतिदिन
 बैरलो  में  निबाना  गया  तल  वर्ष  977  के  दैनिक
 निकाले  जाने  की  तुलना  में  कम  है  भर  यदि
 हा  तो  अप्रैल  मई  तथा  जून,  977  स  प्रतिदिन
 कितना  तेल  निवाला  गया  तथा  बच  978  की
 इसी  भ्रवधि  म  कितना  तथा  इसमें  बसी  के  क्‍या
 कारण  है  और  क्‍या  इस  मामल  की  कोई  जाच
 कराई  गई  है  प्लौर

 ख)  क्‍या  बगाल  की  खाड़ी  म  तल  कूपो
 की  दाई  का  काम  भी  चालू  वर्ष  के  बोरान
 हाथ  में  लिये  जाने  को  सभावना  है  ?

 पेट्रोलियम  तथा  रसायन  झौर  उर्वरक  मत्री  (ली
 हेमबती  ह... | ल  )  (%क)  बम्बई  हाई
 से  बर्ष  977  78  के  प्रप्रैल  मई  भौर  जून,
 के  महीनों  में  भ्रशोधित  तेल  का  झौसत  दैनिक
 उत्पादन  निम्नलिखित  है

 मास  मात्रा  बैरल  मे

 बे  अप्रैल  मई  जून

 977  (18,327,  29,646  ‘12,279,
 4978  3,952  26,976  37,596

 280  LS—S5

 दिनाव  4  अप्रैल  से  i9  मई  1978  को
 अवधि  के  दौरान  प्लेटफास  "एफ  का  जोड़ने  भौर
 ट्रक.  पाइपलाइन  का  परीक्षण  बरने  के  लिए  तेल
 का  उत्पादन  राक  दिया  गया  था  साथ  हो  ट्रक
 पाइप  लाइन  का  चालू  करने  से  पब  खराब  मौसम  हाने  के
 कारण  टैकर  को  L9  मई  स  30  जून  तक  की  3  दिन
 को  झबधघि  के  लिए  सिगल  ब्वाय  मारिंग  पद्धति  के
 अनुसार  बाधा  नहीं  जा  सका  और  इन  दिनों  में
 कोई  उत्पादन  नहीं  हुआ  t

 फिर  भी  वर्ष  i977  8  प्रप्रेल  से  जून  तक
 की  प्रवाध  के  दौरान  i  84  fo  बैरल  की  झपेकषा
 कब  978  की  तवनुरूपी  भ्रवधि  के  दौरान  2  08
 मि0  बैरन  का  कुल  उत्पादन  हुआ  ।

 (@)  महानदी  बेसिन  स  सबधित  अपतटीय

 मुरगग
 सर्वेक्षण  के  झाकडे  तैयार  किए  जा  रहे  हैं

 इनके  मूल्याकन  के  भाधार  पर  इस  क्षेत्र  में
 अगले  वर्ष:  के  शुरू-शुरू  में  झन्वेषी  व्यवधान  कार्य
 झारभ  किया  ह  '

 Proposal  from  Government  of  Karna-
 taka  Regarding  setting  up  of  High

 Court  Beach  at  Hubli

 3206  SHRI  RAJESHEKHAR  KOL-
 LUR  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state

 (a)  whether  proposals  have  been  re-
 ceived  from  the  Government  of  Karna-
 taka  and  legal  bodies  of  Karnataka
 for  setting  up  of  Bench  of  the  High
 Court  at  Hubh,  and
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 (b)  if  so,  what  is  the  Government's
 reaction  thereto?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  No  pro-
 Posa]  for  the  setting  up  of  a  Bench
 of  the  High  Court  of  Karnataka  at
 Hubli  hag  been’  received  from  the
 State  Government.  A  representation
 was  received  from  the  Bar  Associa-
 tion  Dharwar  in  February,  976  for
 the  establishment  of  a  Bench  of  the
 High  Court  at  Dharwar.

 (b)  The  Government  of  India  are
 not  considering  any  such  proposal  as
 none  has  been  made  by  the  State
 Government.

 Memorandum  for  Attaching  a  Coach

 from  Faziika  to  Delhi  Mail
 3207.  DR.  BALDEV  PRAKASH:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  a  deputation  f:om
 Fazilka  (Punjab)  called  upon  the
 Minister  of  Railways  during  Budget
 Session  of  the  Lok  Sabha  this  year
 and  presented  a  Memorandum  regard-
 ing  restoring  the  coach  from  Fazilka
 to  Delhi  Mail  train  which  was  dis-
 continued  from  some  time;  and

 (by  if  so,  the  action  taken  on  that?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  Yes,

 (b)  Restoration  of  Bombay  VT-
 Fazilka  Coach  is  not  feasible  due  to
 inadequate  margin  of  time  at  Firozpur
 by  37  Up'IFF  and  8FF/38Dn  trains.

 Issue  of  Registration  Certificates  to
 Drug  Units  Uder  I  (D  &  R)  Act

 3208.  SHRI  RAMJILAL  SUMAN:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:
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 (a)  details  of  the  Registration  Certi-
 ficates  granted  to  drug  manufacturing
 units  under  I  @o  &  R)  Act;

 (b)  what  are  the  basis  on  which
 production  is  made  by  these  companies
 under  registration  Certificates  quring
 last  three  years  and  full  details  re-
 garding  name,  prices  given  in  price
 lists  at  the  time  of  grant  of  Registra-
 tion  Certificates  and  as  on  date;  and

 (c)  details  of  fuller  utilisation  under
 capacities  granted  to  various  com-
 panies  under  1972,  policy,  product-wise
 and  company-wise  along  with  details
 of  applicants  and  products  of  each  Co.,
 rejected  for  the  purpose  of  fuller
 utilisation,  under  what  provisions  of
 I  (D&R)  Act  these  were  rejected?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b)  Acording  to  Section  40
 of  the  Industries  (Development  and
 Regulation)  Act,  1951  which  came  in-
 to  force  on  8th  May,  ‘1952,  every  exi-
 sting  Undertaking  had  to  register  it-
 self  within  a  prescribed  time.

 A  Certificate  or  Registration  as  pre-
 scribed  under  the  Rules  was  isued  to
 such  drug  firms  for  the  manufacture
 of  “Drugs  and  Pharmaceuticals.”  No
 individual  name  of  any  item  was
 specified  in  the  Registration  Certifi-
 cates.  Since  the  Registration  Certifi-
 cates  were  issued  in  the  fifties,  the
 other  details  askeq  for  are  not  im-
 mediately  available.

 However,  before  the  grant  of  con-
 solidated  Industrial  Licence  to  drug
 manufacturing  units,  in  terms  of  the
 New  Drug  Policy,  all  relevant  detai-
 ls  would  have  been  obtained  and  all
 activities  scrutinised.

 (c).  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.
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 रेलगाड़ी  के  दनो  शाफ  करने  की  ee

 3210.  भी  शंबा  न  सिंह:  क्या  रेल  मल्ी
 यह  बताने  की  कृपा  करेरो  कि

 (क)  क्या  सरकार  को  इस  बात  की  जानकारी
 है  कि  रेलवे  के  श्रेणी  के  कर्मचारियों  की
 लापरवाही  के  कारण  रेल-गाड़ियो  के  प्रनक  षिम्बों
 की  सफाई  नहीं  होती  भौर  इसके  कारण  डिब्बों
 में  मच्छर  भौर  खटमल  पैदा  हो  जाते  है  जिससे
 यात्रियों  को  भ्रसुविधा  होती  है  ,  भौर

 ()  कया  स्थिति  में  सुधार  करने  के  लिये
 कोई  का्मवाही  को  गई  है  ?

 रेल  मत्रालय  में  राउ्य  मती  (शनी  शिव  नारायण)
 (क)  हुई  रेला  को  मुनासि
 देख-रेख  क  लिए  सभी  मुन्य  तथा  गौण  भप्रनुरक्षण
 स्टेशनों  पर  सविस  करने  वाले  कर्मचारी  पर्यात
 सख्या  में  है।  मल-एक्सप्रेस  शौर  पैसेजर  गाड़ियों
 के  रेको  को  प्लेटफार्मा  पर  लाने  से  पूर्व  धलाई  एव
 प्रनुरक्षण  लाइनों  में  उनक  सभी  सवारी  थाना.
 (दूसरे  दर्ज  $  सवारी  थाना  सहित)  डिग्यबा  शौर
 शौचालयो  बी  भ्रज्छी  तरह  बलाई  झौर  सफाई  की
 जाती  है  भौर  उनमे  मच्छरा  एव  खटमलों  का
 प्रजनन  राव ने  के  लिए  कीट  नाशक  <दवाइया  छिड़की
 जाती  है  ।  मार्गवर्ती  स्तशना  पर  भी  डिब्बा  और
 शौचालय।  वी  सफाई  की  जाती  है  झौर  उनमे
 कीट  नाशक  दवाई  छिडकी  जाती  है  ।  इसके  अलावा,

 [भग
 दूरी  बाला  गाडिया  a  oe  के  दौरान

 जौर  शौचालया  की  देखरेख  के  लिए  चल
 सफाई  वाला  भी  व्यवस्था  भी  की  गई  है  -  कर्म-
 बारियां  क  तरफ  स  लापरवाही  बरतने  व  कुछ
 मामले  हे!  सबते  है  ।  इस  प्रकार  के  सभी  मामलों
 मे,  गुणावगुण  के  झ्राधार  पर  उपमुक्त  बार्वाई  की
 जाता  &

 (ख)  जहा  झपक्षित  हाता  है  सवारी  याना
 की  देखरेख  झौर  सफाई  क  काम  में  श्रोर  भी  सुधार
 लाने  के  लिए  उपयुक्त  उपाय  क्यि  जाते  है  ।
 इनके  बारे  में  यदि  जनता.  स  कोई  शिकायत  मिलती
 है,  तो  सम्बन्धित  क्‍्मचारियों  के  विर्द  उपयुक्त
 झानुशासनिक  कार्रवाई  की  जाती  है  ।  कई  बार
 भीड़-भाड  के  कारण  दिक्‍्कते  पैदा  हो  जाती  है  t

 Letter  from  Northern  Railwaymens
 Union

 32l.  SHRI  SHARAD  YADAV  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  refer  to  reply  given  to  the  Un-
 starred  Question  No  4546  on  28th
 March,  978  regarding  letter  from
 Northern  Railwaymen’s  Union  and
 state:

 (a)  whether  it  has  been  considered;

 (b)  if  so,  what  action  has  heen
 taken  on  the  matter  by  Government;
 and

 (c)  if  no  action  has  been  taken  80
 far,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  to  (c).

 The  matter  is  still  under  considera-
 tion.  i  aly

 Lowering  of  Voting  Age  for  Lok
 Sabha  and  Assemblies  Election

 322  SHRI  AMAR  ROY  PRA-
 DHAN-  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state

 (a)  whether  it  has  been  decided  by
 the  Government  that  the  age  of  voter
 should  be  8  years  instead  of  2l  years
 for  the  elections  of  Lok  Sabha  and
 Assemblies,

 (b)  ४  so,  when  the  decision  is  likely
 to  be  implemented,  and

 (c)  af  answer  of  (a)  78  in  negative
 the  reasons  therefor?  =

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  (a)  No
 decision  ha,  been  taken  in  the  maiter

 (b)  Does  not  arise

 (९)  The  proposal  35  still  under  con-
 sideration,  along  with  other  proposals
 for  electoral  reform  As  the  matter
 requires  careful  consideration,  some
 more  time  will  be  taken  to  arrive  at
 a  decision  in  the  matter.

 Shortage  of  Bulk  Drugs  and
 Formulations

 323  SHRI  5  Y  KRISHNAN:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  _  FERTILIZERS  be
 pleased  to  state

 (a)  whether  any  initiative  has  been
 taken  by  Centre  with  the  State  Gov-
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 ernment  to  report  any  shortage  of  bulk
 drugs  and  formulations  to  enable  the
 Central  Government  to  take  speady
 and  effective  remedial  action;  and

 (b)  jf  so,  the  reaction  of  State
 Government  thereon?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,  Sir.  The  Minister  for  Petro-
 leum,  Chemicals  and  Fertilizers  has
 written  to  the  Chieg  Ministers  of
 States  and  Chief  Executives  of  the
 Union  Teritories  on  27th  June,  1978,
 to  have  shortages  of  both  bulk  drugs
 and  formulations  promptly  reported
 to  the  Central  Government  so  that
 timely  remedial  action  is  taken.

 (b)  While  certain  State  Govern-
 ments  have  in  their  replies  indicated
 that  the  concerned  organisations  in
 the  State  Government  would  mon)tor
 drug  availability  and  report  shorta-
 ges,  if  any,  to  the  Central  Covern-
 ment,  other  State  Governments  have
 yet  to  respond.

 Representation  from  Dainik  Yostr)
 Sangh  regarding  stoppage  of  Chhatis-

 garh  Express

 32i4.  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  have  re.
 ceived  repeated  representations  from
 the  Dainik  Yatri  Sangh,  Mathura  ind
 Agra  for  slight  adjustment  of  timiogs
 of  38  UP  Chhatisgarh  Express,  with
 stoppage  at  Raja-Ki-Mandi  and  ह  Dn.
 Janata  Express  for  the  convenience
 and  facility  of  the  Court  and  pffice
 going  public;

 (b)  if  so,  whether  any  decision  has
 been  taken  thereon  to  meet  it;  and

 (c)  if  not,  whether  Government  has
 any  other  alternative  proposal  under
 consideration  to  achieve  the  same  pur-
 pose’?
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 TH?  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (b)  The  suggestions  have  not  been
 found  operationally  feasible.

 (e)  No.

 Prospect  of  जा  in  Calcutta  and  its
 neighbouring  areas

 32i5.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Eastern  Regional  office  of  the  ONGC
 in  Calcutta  has  of  late  come  to  the
 conclusion  that  Calcutta  and  its  neigh-
 bouring  areas  are  situated  on  what  is
 called  gravityhigh;

 (७)  if  so,  the  prospects  of  0]  tn  the
 area,

 (c)  whether  any  step  has  since
 been  taken  for  the  exploration  of  the
 Same;  and

 (d)  the  details  thereof’

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  HN  BAHUGUNA):
 (a)  No,  Sir.  Gravity  surveys  carried
 out  by  the  Indo-Stanvac  Petroleum
 Project  in  the  West  Bengal  basin  dur-
 ing  the  period  954—57  had  indicated
 that  Calcutta  and  its  neighbouring
 areas  are  situated  on  a  prominent  gra-
 vity  high.

 (b)  Gravity  highs  are  sometimes
 associated  with  sub-surface  struc~
 tures  which  may  entrap  hydrocarbons;
 however,  in  some  cases  such  gravity
 highs  may  not  be  associated  with  any
 structures.  It  is,  therefore,  a  normal
 exploratory  practice  to  carry  out
 other  geophysical  surveys,  specially
 seismic  surveys  to  confirm  the  pre-
 sence  of  sub-surface  structures  in  the
 area  of  gravity  highs.  It  would,  there-
 fore,  be  necessary  to  carry  out  further



 i37  Written  Answers  SRAVANA  I7,  5900  (SAKA)  Written  Answers  78

 geophysical  surveys  to  ascertain  the
 prospects  of  oil  in  the  area  of  Cal-
 cutta  and  its  vicinity

 (c)  Yes,  Sir

 (d)  Precision  Gravity  surveys  will
 commence  in  the  city  of  Calcutta  and
 the  adjacent  Industrial  areas  during
 the  1978-79  field  season  It  is  also
 proposed  to  cailry  out  seismic  SUrVCys
 in  the  area  subsequently  as  may  be
 necessary

 Posts  Reserved  for  SC  afd  ST  in
 Refinery  Office  of  IOC

 8१16  SHRI  R  L  KUREEL  Will
 the  Minister  of  PETROLEUM  CHE
 MICALS  AND  FERTILIZERS  _  be
 pleaved  to  state

 (a)  the  number  of  posts  reserved
 for  S  heduled  Castes  and  Scheduled
 Tribes  in  both  recruitment  as  well  as
 in  Departmental  Promotiois  de-re-
 served  during  the  period  from  June
 977  to  March  978  in  Delhi  Office  of
 Rehnery  Division  of  Indian  Oil  Cor-
 poration

 (०)  the  reasons  for  the  de-reserve
 tion  of  posts

 (c)  whether  representations  wee
 received  from  the  Members  of  Parlia-
 ment  bv  the  Chairman  of  the  Indian
 Ou)  Corporation  protcsting  agunst  the
 de-icscrving  of  posts  and

 (6)  action  taken  thereon”

 THE  MINISTER  OF  PETROLEUM
 AND  CHFMICALS  AND  FERTILI-
 JERS  (SHRI  H  N  BAHUGUNA)
 (ay  and  (b)  For  recruitment  no
 posts  reserved  for  Scheduleg  Castes
 and  Scheduleg  Tribes  were  de-reserv~
 ed  during  the  period  June,  ३97  to
 March  978  However  for  Depart-
 mental  Promotions  4  posts  were  de-
 reserved  que  to  non-availability  /non-
 eligibility  of  departmental  candidates
 from  the  reserved  communities  In
 such  cases  reservations  have  been  car-
 ried  forward  in  conformity  with  the
 guidelines  laid  down  in  the  Presi-
 dential  Directives

 (c)  Yes,  Sir  One  letter  dated
 953978  has  been  received  by
 Chairman,  I  O  C  from  Honourable
 Member  Shri  R  L  Kureel  in  this  re
 gard

 (d)  It  28  presently  under  considera-
 tion  of  the  Indian  Oil  Corporation

 frivandrum  Railway  Division

 327  SHRI  N  SREEKANTAN
 NAIR  Will  the  Mimister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  what  is  the  reason  for  the  in-
 ordinate  delay  in_  sanctioning  the
 Trivandrum  Railway  Division  of
 Southern  Railway  which  the  Ministe
 has  agreed  to  constitute

 (b)  when  can  the  opening  of  the
 new  division  be  expected

 (c)  whether  the  State  Governmert
 have  not  fulfilled  the  conditions  put
 forward  by  the  Railway  Ministry  for
 the  opening  of  this  néw  division

 (d)  whether  the  Minister  has
 written  to  the  Chief  Minister  of  Kerala
 to  convene  a  conference  of  all  con-
 cerned  to  settle  the  dispute  over  the
 jurisdiction  of  Olavakkot  Divison
 after  the  formation  of  the  Trivanérun
 Division  and

 (९)  :f  so  what  is  the  response  ty  the
 sugzestion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  to  (e)
 After  the  announcement  of  the  deci-
 sion  to  form  a  new  railway  division  on
 Southern  Railwav  with  headquarters
 at  Trivandrum  representations  were
 received  from  various  interests  in
 North  Malabar,  Cochin  and  Olavakkot
 areas  protesting  vehemently  against
 the  inclusion  of  Mangslore-E:naku-
 lam  Section  of  the  existing  Olavakkot
 Division  in  the  proposed  new  Division.
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 These  strong  feelings  were  sought  to
 be  assuaged  by  limiting  the  jurisdicticn
 of  the  proposed  division  from  Trivan-
 drum  to  Shoranur  only.  But  aince
 this  alternative  considerably  reduced
 the  route  kilometrage,  making  the
 proposed  new  Division  non-viable,  it
 was  decided,  as  a  first  step,  to  form  a
 Transportation  Division  only  at  Tri-
 vandrum,  to  be  developed  into  a  ful-
 fledged  division  in  due  course.

 Unfortunately,  the  above  scheme
 too  did  not  find  favour.  The  State
 Government  also  stated  that  they
 would  not  be  able  to  offer  land  free
 of  cost  as  promised  earlier  unless  a
 full-fledged  division  at  Trivandrum
 ‘was  created

 In  the  changed  back-ground  the
 Chief  Minister  of  Kerala  has  been  re-
 quested  to  have  detailed  discussions
 with  all  the  concerned  parties  in  the
 area  and  envolve  an  agreed  solution
 so  that  the  matter  could  be  processed
 further.  There  is  no  indication  vet  of
 such  discussions  having  tak~n  piace.

 Low  Iron  Oxide  in  vast  sandy  areas
 of  Tiruchendur

 3218.  SHRI  K  TT.  KOSALRAM:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 soil  in  the  vast  sandy  areas  of  Tiru-
 chendur  taluk,  Tirunelveli  Distt,  of
 Tamilnadu  State,  contains  low  iron
 oxide,  which  can  be  utilised  for  Paint
 Industry;  and

 (b)  if  805  whether  Government  will
 examine  the  same  and  suggest  proposals
 for  upgrading  the  material  with  a  view
 to  encourage  local  entrepreneurs  to

 et  up  units  for  Paint  Industry?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  प्र,  N.  BAHUGUNA):
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 (a)  and  (b).  Information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 ह... ट  गढ  एक्सप्रेस  के  डिज्यों  को

 32i9.  sit  eww  हेमराज  de:  क्या  tw

 रेल  मत्रालय  में  राज्य  मंत्री  ी  शिव  नारायण)  :
 (क)  छलोसगढ़  एक्सप्रैस  WETS  8
 रायपुर  भर  भोपाल  के  बीच  चलायी  गयी
 थी  ।  261-76  से  यह  गाड़ी

 बिना  मर
 र  सक  झौर

 l6-2-977  से  निजामहीन  तक  a  गयी  थी  1
 अ्रलग-प्रलग॒  गाहियों  की  प्रामती/खर्च  के  पृथक-
 पृथक  श्राकड़े  नहीं  रखे  जाते  ।

 ख)  और  (ग)  इन  गाड़ियों  मे  भी  उसी
 प्रकार  के  डिब्बे  लगाये  जाते  है  जिस  .प्रकार  के

 शत
 न्य  मेल  / एक्सप्रेस  गाडियों  में  लगाये  जै

 '

 3220.  थ्भो  राम  भरेश  कुशवाह:  कया  रेल  मंत्री
 यह  बताने  की  कृपा  करेगें  कि

 (क)  मृजफ्फरपुर-बाराबंकी  मीटर  गेज  साइन
 को  ब्राढ  गेज  लाइन में  बदलन ेके  लिए  कितने  ह... 6
 पटरी  की  आवश्यकता  होगी  ;

 (ख्)  कितने  टन  पटरी  के  लिये  क्रयादेश  विए
 गए  हैं;

 ग)  इसके  लिए  कितती  संद्या में  लकड़ी  के
 ह  की  श्रावश्यकता  होगी  भौर  उन  की  सप्लाई
 के  लिए  क्या  व्यवस्था  की  गई  है;
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 |)  वधि  उक्त  समिची  कार्यक्रम के  अनुसार
 हीं  की  गई  तो  क्या  क्त  रेल  साइन  जनवरी

 i980 तक  पूरी  हो  जाएती  ,  भौर

 (६)  यदि  नहीं,  तो  उक्त  अवधि  में  उपरोक्त
 शेल  लाइन  का  निर्माण  पूरा  करने  के  लिए  सरकार
 क्या  व्यवस्था  बहेगी? ?

 ह. ड  महासव  में  राज्य  मंत्री  (जी  शिव  माराबण)  :
 (क)  से  (4)  बाराबकी  समस्तीपुर  प्रामान  बरिबतेग
 परियोजना  के  लिए  पटरियों  भौर  लकड़ी  के  स्लीपरों
 की  सप्लाई के  सम्बन्ध में  स्थिति  इस  प्रकार  है

 परियां  लकड़ी  के
 (मीटरिक  टनो  में)  स्लीपर  (गय)

 द्रव  जरुरत  66  6i5  773  000
 2  यु। मार्चे  9789%

 प्राप्त  ‘18,615  १40  000

 3  1978-79  की
 अवधि  में  प्राबटन  28,100,  200,000

 4  शेष  मात्रा  जिसकी
 व्यवस्था  की  जानी  है  200  233000

 घ)  शौर  (8)  झामान  परिव  तेतन
 परियोजना  को  १80 पक.  पूरा  करने  के  लिए  उसके
 लिए  अपेक्षित  रेलपथ  सम्बन्धी  सभी  सामग्री  सप्लाई
 करने  मे  लिए  हर  प्रयास  किया  जा  रहा  है।

 से  'बिह्ली के के  लिये  जयंती  जनता  एक्सप्रैस
 को  सप्ताह  में  दो  दिन  जगाने  का  प्रस्ताव

 3222  ot  रास  सेवक  हजारी  गया  रेल  मत्ती
 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  सरकार  ने  यात्रिमों  की  कठिनाइयों
 को  देखने  हुए  मुजफ्फरपुर  से  दिल्‍ली  तक  क॑  लिये  सप्ताह
 में  दो  बार  चलने  वाली  जय  ती  जनता  एक्सप्रैस  को
 जलाने  के  प्रस्ताव  पर  विचार  क्या  है

 (ख)  यदि  हां  तो  सरकार  ने  इस  मामले  में
 क्या  निर्णय  किया  है  ,

 “
 यदि  नहीं,  तो  इस  बारे  में  सरकार  का

 क्ष्या  करने  का  विचार  है  ,  भौर

 (घ)  क्‍या  सरकार  का  इस  सेक्शन  पर  कोई
 झम्य  पारी.  चलाते  का  विचार है  ?

 रेल मंब्लयुलं  राज्य  मंत्री  (भी
 शिव  ares}

 (8)  से  (4)  “ततप्ताह में  दो  बार  चलने  बाली  53/
 54  मुजफ्फरपुर-दिल्ली  जयन्ती  जनता

 के  फेरे  बढ़ाना  झथवा  इस  मार्ग  पर  एक  भ्रतिरिक्‍्त

 -एक्सब्ैस  गाड़ी  अलाना,  फिलहाल,  मार्डवर्ती  खंडों
 पर  लाइन  क्षमता  शौर  दिल्ली  क्षेत्र  में  टमिनल  सम्बन्धी

 3222  SHRI  L  L  KAPOOR  Will
 the  Minister  of  LAW,  JUSTICE  AND

 os
 AFFAIRS  be  pleased  to

 state

 (a)  List  of  0l  Government  Com-
 panies  which  had  made  payments  for
 advertisements  in  the  souvenirs
 brought  out  by  politica]  parties  bet-
 ween  1-1-1974,  and  81-3-1977,  and

 (b)  the  amount  of  payment  made
 by  these  public  undertakings  during
 this  period  to  each  of  the  political
 parties  year-wise?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  (a)  and  (b).
 The  list  of  101  Government  Com
 panies  which  had  made  payments  for
 advertisement  in  the  souvenirs
 brought  out  by  political  parties  bet-
 ween  lst  January  974  ang  3lst  March
 4977  indicating  mter  aha  the  amount
 paid  ang  the  party  to  whom  such
 payments  were  Made  was  placed  on
 the  table  of  the  house  in  reply  to
 pait  (b)  of  the  Unstarred  Question
 No  2i69  answered  in  Lok  Sabha  on
 lst  August  978

 मई  कम्पतियों  का  पंजीकरण

 १223  श्री  हुकम  देव  नारायम  यादथ  बया
 चि,  न्याय  हू, अ  कम्पनी  बाये  मतती  यह  बताने  कौ
 कपा  करेगे  कि

 (क)  जनता  शासन  के  प्रारम्भ  होने  के  पश्चात
 कितनी  नई  कम्पतियों  का  पंजीकरण  हुभ्ा  है  भौर

 द्
 से  कितनी  कम्पनियां  एकाधिकार  सृहों  की  हैं  ,

 र
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 (@)  उपरोक्त  कम्पत्ियों  में  से कितमी  कम्पनियों
 के  शेग्रधारियों  को  कम्पती  नियमों  के  उल्लंधत
 की  सजा  मिल  चुकी  है?

 विधि,  न्याय  झौर  कम्पनी  कार्य  मंत्री  (भी  शान्ति
 भूवण):  (क)  1  मप्रैल,  1977  से  30  जून,
 978a%  की  झवधि  के  मध्य,  कम्पनी  प्रधिनियम,
 t9se%  झन्तर्शत  3528  कम्पनियों  का  पंजीकरण
 हुभा था ।  3528  कम्पनियो ंमे  से कोई  भी  एकाधि-
 कारी  भरानों  से  सम्बन्धित  नही है  ।

 (ख)  हिस्सेघारी,  अपनी  इसी  हैसियत  में,
 कम्पनी  भ्रधिनियम,  के  उल्लंधनों  के  लिये  दोधी  नहीं
 झहराये  जाते  है  t

 Recommendations  of  Bhagwati  Com-
 mittee  on  legal  aid  to  the  poor

 8225.  SHRI  0.  AMAT:
 SHRI  R.  V.  SWAMINATHAN:
 SHRI  AMARSINH  V.

 RATHAWA:
 SHRI  AHMED  M.  PATEL:
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have  set
 up  a  Committee  to  examine  in  depth
 the  recommendations  of  the  Bhagwati
 Committee  on  legal  aid  to  the  poor;
 and

 (b)  if  so,  what  are  the  terms  of  re-
 ference  of  this  Committee  and  by
 what  time  the  report  will  be  avail-
 able?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)  and
 (b).  Yes,  Sir.  An  inter-departmental
 committee  has  been  constituted  by
 the  Ministry  of  Law,  Justice  and
 Company  Affairs,  with  representatives
 from  the  Ministries  of  Finance,  Home,
 Labour  snd  Departments  of  Social
 Welfare,  Personnel  and  Administra-
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 tive  Reforms  to  examine  the  reeom-
 mendations  of  the  Committee  in  depth,
 and  to  work  out  a  mechanism  of  legal
 aid  keeping  in  view  the  financial  im-
 plications  of  the  scheme.  The  Com-
 mittee  will  prepare  a  policy  paper  on
 the  basis  of  which  decisions  can  be
 taken  by  Government.  The  commit-
 tee  has  already  held  some  meetings
 and  it  is  expected  that  the  examina-
 tion  by  the  Committee  will  be  comp-
 leted  and  the  policy  paper  would  be
 prepared  as  soon  as  possible.

 Oil  drilling  operations  in  Tripura  by
 ONGC

 3226  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state;

 (ay  whether  seven  sites  in  Tripura
 have  been  identifieg  by  the  ONGC  for
 oil  drilling  operations;

 (b)  if  so,  the  details  of  these  sites;
 and

 (९)  the  action  so  far  taken  for  dril-
 ling  operations  on  each  site  and  the
 reasons  for  the  delay?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  The  ONGC  has  so  far  identified

 23  sites  for  oil  drilling  operations  in
 Tripura.

 (b)  The  sites  have  been  released  on
 6  different  structures.  The  details
 are:—

 (i)  7  in  Baramura;
 (ii)  2  in  Rokhia;

 (iii)  in  Tichna;
 (iv)  l  in  Gojafia;
 (v)  in  Batchia;  and
 (vi)  in  Tulamura.

 (c)  The  ONGC  has  completed  dril-
 ling  of  three  sites  on  Baramura  struc-
 ture,  where  testing  is  currently  being
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 done  The  three  rigs  deployed  here
 ‘would  move  to  the  next  locations  on
 this  structure  The  Commission  has
 also  started  preparation  for  drilling  on
 two  locations  on  two  other  structu-
 res,  namely—Gojaha  and  Rokhia
 Drilling  of  these  structures  358  expected
 to  commence  shortly

 There  has  not  been  any  slackening
 on  the  part  of  the  Commission  to  in-
 tensify  oil  exploration  activities  in
 Tripura  Five  drilling  rigs  currently
 have  been  earmaiked  for  drilling  in
 this  area  There  are,  however  limi-
 tations  of  logistics  and  down  hole
 comphcations

 Manning  of  railway  crossing  to  avoid
 accidents

 3227  SHR  ARJUN  SINGH  BHA-
 DORIA  Will  the  Minster  of  RATL-
 WAYS  be  pleased  to  state

 (a)  whether  the  Government  had
 decided  to  man  all  the  railway  cross-
 ings  m  the  country  ja  order  to  avoid
 accidents;  and

 (b)  7  so  why  in  spite  of  these  in-
 structions  a  serious  accident  took
 place  with  a  bus  near  Bareilly  recent-
 ly?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAI)  (a)  No

 (b)  This  accident  has  been  inquir-
 ed  into  by  the  Additional  Commis-
 sioner  of  Railway  Safety  Northern
 Circle  Lucknow  According  to  his
 provisional  finding  the  accident  was
 due  to  the  fallure  of  railway  staff  It
 has  also  becn  mentione@  that  failure
 on  the  part  of  the  Road  Authority  to
 provide  the  necessary  cauti0n  signs
 on  the  road  leading  to  the  level
 crossing  and  failure  of  the  road  vehi-
 cle  driver  to  exercise  the  degree  of
 caution  which  a  prudent  person  exéf-
 cises  when  placed  in  similar  circumtié-
 tances,  contributed  to  the  accident.

 Appointment  in  Printing  Preas  of
 Northern  Railway,  Shakurbasti

 3228  SHRI  BHAGAT  RAM  will
 the  Munster  of  RAILWAYS  be
 pleased  to  state  how  many  persons
 were  appointed  tn  Printing  Press  of
 Northern  Railway,  Sbakurbasti  with-
 out  going  through  the  normal  process
 of  regular  selection  or  interviews  dur
 ing  975  and  19767

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  No  appoint-

 ments  on  regular  basis  were  made
 without  going  through  the  normal  pro-
 cedure  of  recruitment  77  persons  were
 appointed  as  substitutes  out  of  which
 57  were  through  selections  after  noti
 fication  9  Jr  Machinemen  (sem:  skil-
 led)  and  ii  khalasis  were  recruited
 locally  after  adjuding  their  suitability
 of  which  ]  was  against  the  quota  for
 physically  handicapped  and  2  against
 loyal  quota

 Proposed  changes  m  Managerial  remu-
 erations  in  corporate  sector

 3229  SHRI  VIJAY  KUMAR  MAL
 HOTRA  Will  the  Minister  of  LAW
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state

 (a)  what  are  the  proposed  changes
 mm  respect  of  managerial  remuneration
 in  the  corporate  sector  and

 (b,  whether  any  representation  has
 been  received  which  opposes  any  ye.
 duction  in  limits  of  managerial  re-
 muncration  in  companics?

 THE  MINISTIFR  OF  LAW  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  (a)  A
 proposal  to  revise  the  existing  guide
 lines  regarding  managerial  remunera-
 tion  35  still  under  the  consideration  of
 the  Government  It  38  not  possible  to
 give  further  details

 (b)  A  representation  was  received
 from  the  Associated  Chambers  of
 Commerce  and  Industry  of  India  dated
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 and  May,  1977,  wherein  it  was  sug-
 gested  that  there  should  be  no  fixation
 of  the  ceilings  on  managerial  remune-
 ration.

 ‘Intreduction  of  passenger  Trains  bet-
 ween  Urar  and  Parvel'

 3230.  SHRI  0,  B.  PATIL:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  because  of  the  Naval  Armament
 Depot,  Karanja,  and  industrialisation
 round  about  Uran,  passenger  traffic
 between  Uran  and  Parvel,  Kalaba
 District  Maharashtra  State  has  in-
 creased  to  such  an  extent  that  State
 Transport  Corporation  is  not  in  a
 position  to  cope  up  with  the  traffic
 efficiently  and  thereby  causing  great
 harcships  to  the  passengers;

 (b)  whether  there  is  a  long  stand-
 ing  demand  of  the  public  in  general
 and  students  of  Panvel  Art,  Science
 and  Commerce  colleges  and  as  well
 as  ITI  Parvel  in  particular  of  that
 passenger  trains  should  be  started
 between  Uran  Parvel;  and

 (c)  if  so,  when  such  passenger
 trains  are  likely  to  be  started  between
 Uran-Parvel?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (०.  There  are
 demands  for  introduction  of  passenger
 trains  between  Panvel  and  Uran.  #
 present  this  section  is  opened  only  for
 goods  traffic.  Examination  of  likely
 traffic  pattern  on  Panvel-Uran  section
 has  shown  that  introduction  of  passen-
 Ber  services  on  this  section  is,  at
 present.  economcally  not  justified,  Be-
 sides,  the  track  is  also  at  present  not
 fit  for  running  passenger  trains.

 Unmanned  Level  Crossings
 $231.  SHRI  PRASANNBHAI  MEH-

 TA:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  what  is  the  total  number  at
 present  of  level  crossings  for  vehi-
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 cular  traffic  on  the  Indian  Railways;
 (b)  if  ४०,  how  many  out  of  them

 pl
 manned  and  how  many  unmann-

 (c)  what  is  the  number  that  are
 likely  to  be  upgraded  so  that  they
 can  be  manned;  and

 (d)  what  are  the  main  reasons  for
 keeping  large  number  of  level  cross:
 ings  unmanned,  so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRl
 SHEO  NARAIN):  (a)  36,360.

 (b)  Manned  —  14,060
 Unmanned  22,300

 (c)  About  70  unmanned  level  cros-
 sings  are  expected  to  be  taken  up  for
 manning  during  i978-79.

 (d}  It  is  neither  necessary  nor  fin-
 ancially  feasible  to  man  all  the  un-
 manned  level  crossings;  nor  is  manning
 a  hundred  percent  guarantee  against
 accidents,  Only  those  level  crossings
 in  which  there  is  a  potential  hazard
 are  taken  up  on  a  programmed  basis
 in  consultation  with  the  State  Govern-
 ments,

 Staff  Complaints

 3232.  SHRI  RAM  PRAKASH  TRI-
 PATHI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  there  is  a  procedure  in
 Railways  to  look  into  the  staff  com-
 plaints  against  Railway  Officers  or
 staff  for  willful  harassment  or  ‘non-
 rayment  of  dueg  ete.  by  misuse  of
 the  official  position;

 (b)  if  so,  whether  complaints  from
 Delhi  Division  staff  against  the  offi-
 cialg  were  ever  received  during  one
 decade  and  action  taken  to  satisfy
 the  ccmplainants;

 (c)  how  many  such  complaints  are
 pending  for  more  than  5  years  and

 what  are  the  reasons  for  non-finaliza-
 tion;
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 @  whether  there  are  any  com-
 plaints  more  than  5  years  old  for
 non-payment  of  wages;  and

 (e)  if  so,  please  state  reasons  for
 non  payment  of  dues  for  such  a  long
 period  and  whether  the  Railway  ad-
 mainistration  is  contemplating  to  take
 action  against  the  defaulting  staff?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  Yes

 (b)  Yes  Action  is  taken  on  all  com-
 plaints  and  the  employees  are  inform-
 ed  of  the  disposal  of  their  complaints

 (०)  Only  one  complaint  pertaining  to
 the  year  965  could  not  be  finalised  as
 the  records  were  destroyed  having  been
 time-barred

 (a  &  (e)  Only  one  claim  relating
 to  non-payment  of  wages  for  the  period
 from  6th  July  to  i3th  August  965  and
 lith  September  to  8th  October  4965
 could  not  be  finalised  due  to  non-avail
 ability  of  records  which  have  been
 destroyed  being  time-barred  Ag  such
 the  question  of  taking  action  against
 the  staff  does  not  arise

 Assurance  given  to  Gujarat  for  sup-
 ply  of  associated  and  natural  gas  from

 Bombay  High

 3233  SHRI  VINODBHAI  B  SHETH
 Will  the  Minister  of  PETROLEUM
 CHEMICALS  AND  FERTILIZERS  he
 pleased  to  state

 (a)  whether  the  Government  38
 aware  that  supply  of  associated  and
 natural  gas  from  Bombay  High  has
 been  started  as  per  assurance  given
 by  Government  to  Maharashtra
 and  that  the  assurance  given  to  Guj-
 erat  of  starting  the  work  as  per
 schedule  has  not  been  kept,

 (b)  will  he  assure  the  House  that
 implementation  of  the  assurance
 given  by  Government  to  Gujarat  will
 be  taken  up  immediately,  and

 (९)  af  yes,  when  it  33  likely  to  be
 taken  up?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA)  (a)  to  (०)
 The  laying  of  sub-sea  pipelines  from
 Bombay  High  to  Uran  as  well  as  the
 Jaying  of  transfer  lines  from  Uran  to
 Trombay  has  been  completed  Oil  and
 gas  have  started  flowing  through  these
 pipelines  It  has  also  been  decided  that
 there  would  be  another  gas  pipeline
 from  South  Bassem  field  to  Guyarat
 which  on  its  way  would  be  inter-con-
 nected  with  the  associated  gas  pipeline
 from  Bombay  High  so  that  the  flow  of
 both  associated  and  non-associated  gas
 in  the  two  directions  could  be  regulat-
 ed  according  to  requirements

 A  Feasibihty  Study  on  the  gas  pipe-
 line  tc  Gujarat  has  just  been  com-
 pleted  and  is  being  examined  by
 ONGC  The  report  alongwith  ONGC  s
 recommendations  ig§  expected  to  be
 submitted  to  Government  shortly
 Thereafter  a  view  on  the  economics
 locution  time-schedule  of  completion,
 etc  of  the  pipeline  would  be  taken  by
 Government

 Supply  of  Coal  to  Textile  Mills

 3234  SHRI  VIJAYKUMAR  N
 PATIL  Will  the  Mnunister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  whether  the  number  of  vagon
 loads  of  coal  to  be  supphed  to  some
 textile  mills  per  month  has  been  re-
 duced,

 (b)  whether  the  quota  of  wagon
 loads  of  coal  to  be  supplied  to  some
 other  textile  mills  has  been  increased,
 and

 (९)  3f  80,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  Yes,

 (b)  Yes
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 (c)  Secretary,  Indian  Cotton  Mills
 Federation  who  is  the  sponsoring
 authority  for  movement  of  coal  to
 cotton  mills  has  recommended  reduc-
 tion  in  allocation  of  coal  wagons  in
 respect  of  43  units  and  has  enhanced
 allocation  for  30  units.  These  recom-
 mendations  have  been  accepted  for
 implementation  from  August  978

 Restructuring  of  Price  of  Farm  Inputs

 3235.  SHRI  T.  A,  PAI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 C4LS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  has  the  attention  of  the  Gov-
 ernment  been  drawn  to  the  reported
 speech  of  the  Minister  for  Petroleum
 and  Chemicals  that  the  farm  inputs
 price  require  restructuring  ir  the
 interest  of  the  farmers;  ani

 (b)  what  urgent  steps  the  Govern-
 ment  propose  to  take  in  this  matter
 in  the  immediate  future?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  (a)  and
 (by,  It  has  been  the  constant  endeavour
 of  the  Government  to  make  available
 farm  inputs  to  the  farmers  at  reason-
 able  prices.  The  price  of  urea.  the
 major  nitrogenous  fertilizer,  was  re-
 duced  by  Rs.  00  per  tonne  with  effect
 from  2-l0-77,  Based  on  «  report  of
 Bureau  of  Industrial  Costs  and  Prices
 which  indicated  some  scope  in  reduc-
 tion  of  prices  of  pesticides,  a  dialogue
 was  held  with  the  pesticides  manufac-
 turers  who  have  also  reduced  prices  of
 a  number  of  items  of  pesticides  rang-
 ing  upto  i2  per  cent.  Government  have va
 also  recently  withdrawn  excise  duty  on
 pesticides,  Besides,  the  Chief  Minis-
 ters  have  been  requested  to  exempt
 fertilizers  and  pesticides  as  also  the
 raw  materials  used  in  their  manufac-
 ture  frum  sales  tax/octroi,  ete,
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 Contracts  for  construction  ef  Mathura
 Refinery

 3236.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  how  many  contracts  for  kii'd-~
 ing  and  construction  of  Mathura  Refi-
 nery  have  been  given  to  foreign  and
 Ind:an  Ccempanies;

 (b)  whether  India  is  today  not  fully
 capable  of  taking  over  the  entire
 construction  and  erection  of  a  refinery
 of  this  magnitude;  and

 (c)  for  how  much  money  the  con-
 tracts  have  already  been  given  to
 various  contractors?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र,  N.  BAHUGUNA):  (a)  and
 (c}),  Out  of  78  major  contracts  of  the
 value  of  approximately  Rs.  83  crores,
 32  contracts  amounting  to  about  Rs,  22
 crores  have  been  awarded  to  foreign
 companies  and  the  remaining  67  to
 Indian  companies.

 (b)  Although  considerable  know-how
 in  the  field  of  process  design,  engineer-
 ing  and  fabrication  of  equipment  and
 machinery  is  available  in  India,  for  a
 refinery  like  Mathura,  which  has  a
 single  Atmospheric  column  of  6/7  mil-
 lion  metric  tonnes  per  annum,  ex-
 patriate  assistance  would  be  needed.
 Similarly  for  construction  and  erection
 of  imported  equipment  and  machinery,
 some  cxpatriate  assistance  becomes
 necessary  mainly  to  ensure  performance
 guarantees,

 Effert  of  Telephone  Cable  Thefts  and
 Chain  Pulling  on  Punctuality  of

 Railways

 3237,  SHRI  MADHAVRAO  SCIN-
 DIA:  Witl  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  large
 scale  theft  of  telephone  cables  and
 indiscriminate  pulling  of  the  alarm
 chain  of  Railways  have  adversely
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 affected  the  punctuality  of  Rallways
 througaout  the  country  specially  in
 Danapur  Division  of  Eastern  Ravl-

 ways,

 (9)  af  so  details  of  such  thefts  and
 chain  puJling  duting  the  ‘ast  one  yc  ar,
 and

 (c)  rcton  taken  against  the  thieves
 and  chain  pullers?

 IHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHFO  NARAIN)  (a)  Theft  of  tele
 phone  cables  and  uneuthorised  alarm
 chain  pulling  on  the  Indian  Railways
 including  Danapur  Division  of  Eastern
 Railway  has  affected  the  punctual
 ru  iming  of  trams

 tb)  During  1977-78,  there  were  988
 uses  of  cable  theft,  and  98499  inci-

 dents  of  unauthorised  alarm  chain
 pulling  on  the  railways

 (c!  The  drives  to  combat  thefts  of
 ६  tley  and  the  menace  of  unruthorised
 puling  of  alram  chain  by  ant:  social
 elements  have  been  intensified  with
 fhe  cooperation  of  loc  il  civil  and  police
 authorities  Cloy  Hidison  is  being

 m  intamed  with  the  State  Governments
 curb  the  activities  of  these  anti

 oaal  elements

 Railway  jncome  Out  of  Sale  ००  Hil}
 Station  Tickets

 3.38  SHRI  MADHAVRAO  SCIN-
 DIA  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  whether  it  is  not  a  fact  that  in-
 come  of  railways  through  gale  of
 tickets  for  hil]  stations  during  the
 current  summer  season  was  Jess  than
 compared  to  last  seasons

 (b)  if  so,  the  tota}  income  in  the
 years  ‘1976-77  ‘1977-78  and  978  79
 upto  June,  ‘1978,

 (९)  whether  it  is  not  a  fact  that
 inflow  of  passengers  was  hit  by  the
 introduction  of  prohibition  ॥  some  of
 the  hill  stations,  and

 (a)  if  1,  hig  reaction  thereof?

 HE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  to  (d)  The  in-
 formation  is  being  collected  from  the
 Zonal  Hailwavs  and  will  be  laid  on  the
 table  of  the  House

 Railway  Line  in  Murbad  Taluk  of
 Maharas\tra

 3239  SHRI  R  K  MHALGI  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  the  survey  has  been
 conducted  for  the  construction  of  Rail-
 way  hne  in  the  Taluk  of  Murbad
 (Distt  Thana,  Maharashtia),

 (b)  af  so  when  and  with  what  re-
 sult,

 (c)  whether  Railway  Ministry  have
 taken  any  decision  on  the  said  survey
 report  if  so  when  and  with  what  re-
 sult,

 (d)  whether  it  8  a  fact  that  the
 Murbad  Taluk  78  one  of  the  backward
 areis  of  Thana  District  and  whether
 Kalvan  yunction  on  Central  Railway
 is  only  about  twenty  miles  from  Mur-
 bad—-a  Taluk  place  and

 (९)  if  so  the  difficulties  to  cons-
 truct  the  rail  line?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTR:  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  to  (e)  Yes  An
 engineering  cum  traMc  survey  for  a
 new  railway  hne  from  Kalyan  to
 Ahmednagar  was  carnei  cut  in  969  70
 with  a  view  to  develop  idditional  line
 capacity  from  Bombay  across  the
 Ghats.  Murbad  is  14  kms  away
 from  Kalyan  on  this  alignment  The
 survey  revealed  that  it  would  he
 cheaper  and  operationally  more  ad-
 vantageous  to  develop  the  capacity  on
 the  cxusting  Northeast  and  Southeast
 Ghat  lines  instead  of  constructing  8
 new  line  between  Kalyan  and  Ahmed-
 nagar
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 Third  lines  between  Kasara  and
 Igatpuri  on  N.  E,  Ghats  and  between
 Karjat  and  Lonavla  on  S.E,  Ghats  and
 other  matching  traffic  facility  works
 are  under  execution.

 Representation  from  Staff  Members  of
 Kalyan  Power  House

 3240,  SHRI  R,  K.  MHALGI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  Government  have
 received  a  representation  dated  22nd
 April,  978  signed  by  eighty  three  ope-
 rating  staff  members  of  Kalyan  Power
 House  at  Thakuvli  (Distt.  Thana,  Ma-
 harashtra)  regarding  their  various
 problems;

 (b)  if  ‘80,  what  action  Government
 have  taken  and  with  what  result;  and

 (c)  if  no  action  has  so  far  been  taken
 the  reasons  thereof  and  when  it  is
 wvroposed  to  be  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  Yes,  an  undated
 representation  has  been  received  by
 the  Central  Railway  Administration
 on  6-5-1978

 (b)  and  (c)  The  grievances  men-
 tioned  in  the  said  representation  are
 being  looked  into.

 Advance  Increment,  to  Clerks  Grade  I
 of  Railway  Accounts  Departments

 (3241,  SHRI  R  क  MHALGI;  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  78  a  fact  that  Gov-
 ernment  have  received  a  representa-
 tion  dated  2nd  March,  978  regarding
 the  grant  of  four  advance  increments
 to  Clerks  Grade  I  of  the  Accounts  De.
 partment  of  Railways;  and

 (b)  if  so,  what  action  Government
 have  taken  or  propose  to  take  in
 that  regard?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 (b)  The  matter  regarding  grant  of
 incentive  in  the  revised  pay  structure
 to  Appendix  2  qualified  staff  on  Rail-
 ways  is  under  the  consideration  of
 Government,

 Railway  line  in  Chandrapur  District  of
 Maharashtra

 3242,  SHRI  R.  K,  MHALGI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  proposal  for  a  26  KM  railway
 line  in  Chandrapur  District  of  Maha-
 rashtra  which  ig  considered  absolutely
 necessary  for  establishment  of  cement
 factories  in  the  said  arca;  and

 (b)  if  go,  what  steps  are  being  taken
 in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (av  800  (9)  Yes  A
 pioposal  has  been  received  for  the  con-
 struction  of  a  railway  line  from
 Manickgarh  to  Chandur  in  Maharashtra
 to  serve  the  proposad  cement  factories
 in  the  area  It  will  be  possible  0
 examine  the  proposal  when  8  firm
 decision  8  taken  to  set  up  the  factories

 Policy  regarding  Sole  Selling  Agency
 System

 3243,  SHRI  ८.  K.  JAFFER  SHA-
 RIFF:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  any  policy  regarding  sole
 selling  agency  system  vis-a-vis  the
 interests  of  consumers;

 (b)  if  so,  What  are  the  details
 thereog  and  how  it  is  being  imple-

 mented;  and
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 (ce)  if  not,  whether  Government  pro-
 pose  to  lay  down  their  policy  in  this
 regard  in  order  to  protect  the  interests
 of  consumers  from  the  malpractices
 indulged  in  by  the  sole  selling  agents?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  to  (c),  Under
 sub-section  qd)  of  Section  294AA  of  the
 Companies  Act,  1956,  the  Company
 Law  Board  may  declare  that  sole  sell-
 ing  agents  should  not  be  appointed  by
 the  companies  producing  or  supplying
 any  category  of  goods  for  which,  in  its
 opinion,  the  demand  substantially  ex-
 ceeds  the  production  or  supply  of  such
 goods  and  that  services  of  sole  selling
 agents  would  not  he  necessary  to  create
 a  market  for  such  goods.  Pursuant  to
 these  powers,  the  Company  Law  Board,
 in  consultation  with  the  concerned
 Ministries,  have  issued  Notifications
 prohibiting  appointment  of  sole  selling
 agents  in  respect  of  followng  categories
 of  goods  fur  a  period  of  5  years  from
 the  dates  mentioned  against  each  of
 them

 (a)  Paper  18-9-1975.
 (b)  Cement  18-9-1975.
 (c)  Sugar  5-9-1975.
 (a)  Vanaspati  5-9-1975,

 2  Under  sub-section  (2)  of  Section
 294AA,  no  individual  firm  or  body  cor-
 porate  having  substantial  interest  (by
 which  35  meant  the  holding  m  one’s
 own  name  or  in  the  name  of  relatives
 or  partners  or  their  relatives  or  direc-
 tors  or  relatives  of  directors  shares  of
 the  face  value  of  Rs,  5  lakhs  or  5  per
 cent  of  the  total  whichever  is  less)  in
 a  company  shall  be  appointed  sole  sel-
 lng  agent  of  that  company  without
 prior  approval  of  the  Central  Govern-
 ment.  Under  sub-section  (3)  of  section
 294AA,  appointment  of  sole  selling
 agents  by  the  companies  having  paid
 up  capital  of  Rs  50  lakhs  and  above
 would  require  approval  of  the  share-
 holders  by  a  special  resolution  and  also
 of  the  Central  Government.  Each  ap-
 plication  for  appointment  of  the  sole
 Selling  agent  under  sub-sections  (2)  and
 (3)  of  Section  204AA  of  the  Companies
 Act,  1956,  is  considered  on  its  merits
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 by  the  Company  Law  Board  having
 regard  inter  alia  to  the  following  rele-
 vant  factors  :—

 (i)  the  nature  of  the  product  manu-
 factured  by  the  company  and
 its  market  share  and  the  ex-
 tent  of  competition  in  that
 product;

 (iis  the  nature  and  extent  of  ser-
 vices  performed  by  the  sole
 selling  agent  together  with  its
 organisational  set  up  for  ren-
 dering  marketing  services;

 (in)  the  commission  earned,  ex-
 penses  incurred  and  the  pro-
 fits  retained  by  the  sole  selling
 agent  for  marketing  the  pro-
 ducts  of  the  company;

 (iv)  the  interest  of  the  sole  selling
 agent  in  the  principal  com-
 pany;  and

 (v)  the  interest  of  the  directors  of
 the  Company  in  sole  selling
 agent.

 These  restrictions  are  prescribed  to
 protect  the  interests  of  the  ccensumers
 and  to  prevent  malpractices,

 Issue  of  Industria]  Lieences  to
 LDP.L.

 3244  SHRI  MOTIBHAI  R,  CHAU-
 DHARY:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  how  many  industria}  hcences  are
 issued  to  IDPL  during  the  last  three
 years;  how  many  Industrial  licences,
 letter  of  intents  licences  expired  and
 are  still  shown  valid  for  claiming  ca-
 pacities  by  IDPL;  aad

 (b)  whether  IDPL  sought  approval
 for  items  not  actually  produced;  if
 so,  details  of  the  same?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Seven-
 teen  Industrial  Licences  have  been
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 issued  cluring  the  last  three  years  to
 M/s  IDPL  for  the  manufacture  of
 Drugs  and  Pharmaceuticals,

 The  period  of  validity  of  3  Industrial
 Licence/Letters  of  Intent  granted  to
 M/s  IDPL  for  the  manufacture  of  cer-
 tain  bulk  drugs  stands  expired  as  on
 date,  However,  M/s  IDPL  have  re-
 quested  the  Government  for  extension
 thereof,  which  is  under  consideration.

 (b)  All  Industrial  Undertakings  in
 the  organised  sector  of  drug  industry
 are  required  to  obtain  prior  approval
 of  the  Government  under  IDR  Act  to
 manufacture  new  items  of  Drugs  and
 Pharmaceuticals.

 Details  of  all  un-implemented  ap-
 provals  granted  to  M/s  IDPL  for  the
 manufacture  of  drug  items  are  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Loading  and  Unloading  of  Canalised
 Drugs

 3.45,  SHRI  MOTIBHAI  R,  CHAU-
 DHARY  Wil  the  Minister  ०  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  details  of  logding  and  unloading
 of  canalised  bulk  drugs  done  during
 Jast  three  years;

 (b)  details  of  surplus  due  to  load-
 ing/unloading  of  canalised  bulk  drugs
 which  was  available  at  the  end  of
 each  year,  distributed  by  CPC  and
 IDPL;  and

 (c)  how  these  surpluses  were  ad-
 justed  in  fixing  prices  of  canalised
 bulk  drugs  and  what  portion  of  the
 same  Was  utilised  for  payment  of
 taxes  and  did  it  affect  the  increase  in
 prices  for  consumers  due  to  loading/
 unloading?

 THE  MINISTFR  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to  (०.
 Information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House,
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 Surplus  received  by  Trading  in  im-
 porting  Bulk

 sy
 by  SDPL  and

 3246,  SHRI  MOTIBHAI  R.  CHAU-
 DHARY:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  what  were  surplus  received  dur-
 ing  last  three  years  by  trading  in  ime
 ported  bulk  drugs  by  CPC  and  IDPL
 and  how  were  these  utilised;

 (b)  details  of  income  tax  or  differ.
 ent  adjustments  made  out  of  this
 money;

 (e)  effects  of  loading  on  consumer
 products,  perecentage-wise  including
 effect  if  the  bulk  drugs  would  have
 been  allowed  for  import  by  Actual
 Users;  and

 (d)  is  it  a  fact  that  prices  of  Etham-
 butol  and  formulations  which  were
 not  canalised  went  down  an  Indian
 market,  if  so,  why  Government  do  not
 de-canalise  all  drugs?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N  BAHUGUNA):  (a)  and
 (b)  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House,

 Arrangements  for  availability  of  Drugs
 at  below  cost  price

 3247  SHRI  K.  PRADHANT:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  made
 suitable  arrangements  for  the  essen-
 tia]  medicines  and  drugs  to  be  made
 available  to  the  public  at  below  cost
 price;

 (b)  if  so,  the  details  regarding  its
 performances?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र.  पर,  BAHUGUNA):  (a)  and
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 (b).  The  prices  of  drugs  are  regulated
 under  the  provisions  of  the  Drugs
 (Price  Control}  Order,  ‘1970,  The  prices
 fixed  under  the  said  Order  are  the
 maximum  retail  prices  and  the  manu-
 facturers  are  free  to  sell  at  any  price
 lower  than  the  price  approved  by  the
 Government,  There  is  no  proposal  to
 make  available  medicines  and  drugs  to
 the  public  at  below  the  cost  price
 There  are,  however,  various  national
 programmes  of  the  Govt.  like  Rural
 Health  Scheme,  National  Malaria
 Eradication  Programme  and  under  these
 programmes  drugs  are  supplied  free  of
 cost  to  the  public,

 Under  the  New  Drug  Pricing  Policy,
 graded  mark-ups,  have  been  provided
 for  the  price  controlled  formulations
 comparatively  lower  mark-ups  for
 Category  I  and  I  formulations,  The
 intention  to  make  drugs  of  mass
 consumption  available  to  public  at
 comparatively  lower  prices

 बाजिण्य  मंडल,  गॉडल  का  झच्वायेदन

 3248.  नी  अर्मालह  साई  पटेल  :  क्या  रेल  मंत्री
 यह  बताते  की  ढृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  बाणिण्य  मडल,
 ड्रोंडल,  सौराष्ट्र,  गुजरात  ने  रेलवे  से  सम्बन्धित  प्रनेक
 अकझ्तो के  आरे  से  जून,  i978 %  एक  अभ्यावेदन भेजा भेजा

 यदि  हां,  तो  प्रभ्यावेदन  थे  किस  प्रकार  की
 जांग  की  Aan  oe

 a3  a  i  f  |  4

 (सर)  उसकी  मांग  थी  कि
 ही" 1  ्  स बीच  वाढ़ी  to  99/340  को  जो  कम  लातारातों

 2०73 से  रह  कर  दी  ।  थी,

 362

 )
 शौर  (4).  बातायात की  माता  कम

 होने
 राह

 गाड़ी का  पुन
 7  छा प्रौचित्यपूर्ण  (  भाजकल  राजकोट के  बीच  4  जोड़ी  था,  गाडियां  म्

 :

 ब  1979=80  के  लिए  भिर्माण-कार्यक्रम

 3249  भी  अर्मीतहु  भाई  बढ़ेल :.  क्या
 रेल  बली  यह  बताने  स्री  कृपा  करेंगे  कि:

 (क)  पश्चिम  रेलबे  के  भावनगर  डिबीजन
 में  पोरबन्दर,  जूनागढ़,  उपलेटा,  वांसजालिया,  लुशाला,
 भाणवढ,  जेतपुर,  गोप  चंडू गी,

 ि
 रा  झ्रादि

 स्टशनों  पर  स्टेशन-वार  वर्ष  ‘979-80.  के  निर्माण
 कार्यक्रम  में  किन-कित  निर्माण-कार्यों  की  शामल  किया. गया  है  भ्रथवा  शामिल  करने  का  प्रस्ताव  है  ;

 कसबा  थी
 क्या  भावतगर  डिबीजन  रेल  प्रयोक्‍दता
 समिति  ने  इस  बारे  मे  कोई  सिफारिश

 की  है भीर  यदि  हा,  तो  कब  शौर  वैसी  ,

 (ग)  मांग  “क”  उल्लिखित  स्टेशनों  पर  वर्ष
 i979-80  में  होने  वाले  इन  निर्माण-कार्यों  पर

 कार्मे-वार  कितनी  धनराशि  खच  होगी  ;  पभ्ौर

 (3)  उपयूंक्त  भाग
 ्

 में  उल्लिखित  रेलवे
 स्टेशनों  पर  विभिन्न  निर्माण  के  कब  तक  प्रारभ्स

 ही  शत  की
 संभावना  है  भ्रौर  वे  कब  तक  पूरे  हो

 जा

 रेल  भंजालय  में  राज्य  मैती
 (जी  शिव  मारागण)  :

 |
 क  से  (4)  i979-80  के  रेलवे

 में  शामिल  निर्माण-कार्यों  का  ब्यौरा
 रेलवे  बजट  को  भस्तिम  रूप  दे  दिए  जाने  के  पश्चात्‌

 उपलब्ध  कराया जा  सकता  हैं।  18-5-78 8 की
 मडल  रेल  उपयोगकर्ता  परामर्श  समिति,  भावनगर

 बैठक हुई  थी  शर  उसने  उस  बैठक में  यात्री
 सम्बरधी

 हिन
 निर्माण-कार्यों  की  सिफारिश

 a  इन  -कार्यों  पर  निर्माण  कार्यक्रम
 झन्य  निर्माण-कार्यों  के  साथ-साथ  विचार

 ये  निर्माण  कार्य  कब  शुरू/समाप्त
 जायेंगे,  इसके  बारे  में  सूचता  निर्माण

 को  पधत्तिम  रूप  दे  दिया  जाने  के  पश्चात्‌
 हो  सकेगी। {

 कार्मकम'
 किये ज

 ;
 प्

 54%

 क)  ear  राभादाद  -  जोधपुर,  न्यय
 बदरा,  जद  घोराजी,  जेवमतर,  ater,  rate
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 बीकानेर,  सुरेन्द्र  मगर,  वीरमगाम से  हो  कर  पोरबग्दर
 शौर  वीरमगाम  शौर  वीरमगांव  से  बम्बई  के  बीच
 एक  जनता  सुपर  फास्ट  भ्रप  और  डाउन  गाड़ी,
 जिसकी  गुजरात  के  सौराष्ट्र  क्षेत्र  के  60  लाख  लोगों
 की  बड़े  समय से  माग  है,  कब  से  चलाई  जागेगी;

 (@)  उक्त  जनता  सुपर  फास्ट  गाड़ी  के  बिलम्ब
 के  चलाये  जान  के  प  कारण है ,

 (ग)  क्‍या  '  +न्दर  से वीरगगरण  झौर
 यीरमगाव  से  बग्य  बीच  क  142  सुपर
 फास्ट  रेलगाड़ी  चरा  लिए  एक वा.  iy  o  “यार
 किया  गया  है;  और  यदि  हा,  तो  तन्मम्बन्धी
 ब्यौरा  क्‍या  है  ,  ओर  दि  नहीं  तो  इसके  क्‍या
 कारण  है,  भर

 (घ)  सौराष्ट्र  क ेलोगो  की  जनता  की  सुपर
 फास्ट  गाडी  बालू  किये  जाने  की  माग  को  कब
 तक  पूरा  किया  जायेगा  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शिव  गाराबण)  :
 (क)  छे  (घ)  पोरबन्दर  भौर  बीरगाम तथा.  बरीरम-

 शाग  ौर  बम्बई  सेप्ट्ल  के  बीच  जनता  गाड़ियां
 बसाने  का  कोई  प्रस्ताव  नही  है।  सेकिन,  पोरबन्दर /
 भाषनवर  ौर  क्‍्रहमदाबाद  के  बीच  ढोलका  धौर
 शोदाद  के  रास्ते  एक  जोड़ी  श्रेणो-रहित  गाड़ी
 48/46  याप्षीधाम  एक्सप्रेस  9—8-978  को  चलाई

 था  रही है।  यह  गाड़ी  बम्बई  के  लिए  तथा  बम्बई
 है!  उनकी  भागे  की याला  के  लिए  is/ie  sage
 एक्सप्रेस  ौर  12गूजरात  एक्सप्रेस  से  मेल  लेयी |

 जआूगावढ़  रेसये  स्टेशन  के  लिए  माल  feet  की  शग्ताई

 3251.  श्री  धर्म  लिह  भाई  पटेल  गया  देल
 मंत्री  यह  बताते की  कृपा  करेंगे कि  :

 (क)  क्‍या  यह  सच  है  कि  मैससे  भ्रशोक
 भ्रामलकेक  इण्डस्ट्रीज,

 ह; ०
 ने  5  मई,  1978

 को  जनागढ़  रेलवे  को  खाली  वेगन  देने
 के  लिए  रेल  मंत्रालय  तथा  बग्बई  झझौर  भावनगर
 स्थित  रेल  भ्रधिकारियां  से  अनुरोध  किया  था  ;

 (@)  यदि  हा,  तो  किन-किन  वस्नुओं  के
 लिए  झौर  कितने  वेंगना  की  मांग  की  गई  थी;

 ग)  श्स  माग  में  से  कितने  वैगन  सप्लाई
 किये  ्  हैं;  झौर

 (च)  मैससे  भ्रशोक  भ्रामलकेक  इण्डस्ट्रीस
 अूनागढ़  की भव  कितमें  बैगनों  की  मांग  विचाराधीन
 है,  विचाराप्तीन  भांग  पर  वेगनों  की  सप्लाई  कब
 नौए  €&  की  जायेगी  ?
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 रेल  मंत्रालय  में  राज्य  मंत्री  (ओ  शिव  साराय७)  :
 (क)  से  (9)  पश्चिम  रेल  प्रशासन  को
 भेस्स  प्रशोक  झायलकेव

 ुम्दू
 ,  जू  नागढ़

 से  एक  भअभ्यावेदन  प्राप्त  हुआ  था  जिसमें

 ४
 स्टशन  से  झ्रायातित  तेल  की  निकासी  के

 3
 क

 रोध  किया  था  लेकिन  उस  अम्यावेदन  7
 उनको  कितने  माल-डिठ्णा  की  आवश्यकता  है,  इस

 [बात  क।  विशिष्ट  रूप  से  कोई  उल्लेख  नहीं  किया  गमा
 ह था।  प्रप्रैल  से  जुलाई,  1१976  तक  की  भवधि  में

 जूनागढ़  से  84  माल  डि-.  का  लदान  किया  गया
 था शौर  इस  अ्रवधि  के  भ्र-  मे  मेससे  भ्रशोक  भायल-
 केक  इण्टस्ट्रीश  के  30  माल  ब्याके  मांग-पत्र  बकाया
 थे।  यह  मचलन  प्रधिकाशन  गन्तव्य  स्टेशन  पुरवोत्तर
 सीमा  रेलवे  पर  स्थित  स्टगनों  के  लिए  होता  है
 जिसके  लिए  एक  कोटा  निर्धारित  है  और  यातायात
 की  निकास)  की  माग-पत्नों  की  तरीयता  भौर  प्राथमिकता
 के  धनुसार  प्रवतंमान  कोट.  क॑  प्रन्तगेंत  विनियमित
 किया  जाता  है।  हालाकि,  यह  पाया  गया  है  कि
 मांग-पत्र  सदैव  वास्तविक  नहीं  होते  है  भौर  जब
 कभी  माल-डिब्बे  सप्लाई  किये  जाते  हूँ  तो  उद्योग
 भारी  मात्रा  में  मांग-पत्र  करों  देते  हैं।  जुलाई,
 978  में  जब  पूर्वोत्तर  सीमा  रेलवे  पर  स्थित  गन्तज्य

 स्टेशनों  के  लिए  तेल  के  लदान  के  प्रयोजन  से  जयपुर
 मंडल  को  एक  रेक  प्रांटित  किया  यया  था,  उत सथय
 मांसों  को  बढ़-चढ़ा  कर  बतल/या  गया  बाशौर  287
 सांय-पथ्नों  को वापस  लिया  गया  /रहू  कर  दिया  या
 षा।

 से  T  लिपिक  बेड-1  हौर  बेड-11  का  दृश्ीकतरण

 3252  WR  Re  go  राजन  :  ब्या  ह. ६
 मंत्री  लेखा.  लिपिक  ग्रेड]  शौर [1  के  एकीकरण  के
 बारे में  gate,  1978  के  प्रतारांकित  प्रश्न  संस्या

 झ  ड्
 के  सम्बस्ध  में  यह  बताने  की  कृपा

 (क)  क्या  परदोन्नतियों  क ेलिए  25  ब्रतिक्षत
 पद  बरिष्ठता  के  भाधार पर  भारकित  हैं  ;

 (खा)  क्‍या  ऐसे  कर्मचारियों  को  वित्तीय
 साभ  पहुच'ने  का  कोई  प्रस्ताव  सरकार  के  विधाराधीन
 हैजो  अपने  वेतनमानों  में  श्रधिकृतम  सीमा  पर  पहुंच
 चुके  हैं  ौर

 Ct)  यदि  हाँ, तो  क्या  मंत्ती महोदय  बता  येंगे कि  पूर्वो  रेलये  के  प्रेड-]  भौर  '  के  क्लकों  को  सरकार
 ने  क्‍या  सा|बधाएं  बी हैं  अझौर  जत्सम्बस्धी  ण्डल  वार
 ब्यौरा  क्या  है?

 ल  मंत्रासव  र  संत्रो  (ली  किच  सारण)  :

 &)  हि
 बेड  की  25

 ह,
 रिक्वियों

 अरिष्ठता-एक्स्-उपयुक्तता  के  झाधार  पर  भरा.
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 यम
 (w)  जो  कर्मचारी

 है  (७७४०४ अधिकतम  सीमा  पर  7
 को  राहुत  पहुचाने  का  द  झट  की  भोर  से

 ह  ु
 परिषदु  में  उठाया  गया  है  और  इस  पर

 aut  भी  विचार-विमर्श  हो  रहा  है।

 (ग)
 त

 इस  मामले  पर  विचार-विमर्श
 चल  रहा  है  इसलिए  प्रश्न  नहीं  उठता

 Officiating  Assistant  Engineers  Class  I

 3253.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 the  Uniutarred  Question  No  095  on
 the  28th  February,  978  and  to  state’

 (a)  the  number  of  persons  officiat-
 ing  as  Assistant  Engineer  Class  IT
 on  ad-hoc  basis  earlier  to  the  selec-
 tions  held  in  ‘1973;  975  and  976  with
 dates  in  each  year;  the  number  of
 posts  aisessed  for  the  size  of  panel
 as  per  Indian  Railway  establishment
 mannual  para  203  in  each  year;  the
 number  of  persons  calleqd  to  appear
 in  the  Selection  as  per  6-x  formula,
 the  number  of  posts  reserved  for  the
 Scheduled  Caste/Tribe;  the  total
 number  of  persons  successful  for
 empanelment;  the  actual  number  im-
 panelied  in  each  year  with  reasons;

 (b)  the  report  of  the  Dy,  Chief
 Vigilance  Officer  in  the  Railway  who
 enquired  into  the  staff  complaints  in
 the  7९76  selection  alongwith  his
 findings,  the  results  of  the  re-valuation
 of  the  answer  papers  by  the  Chief
 Engineers  of  two  Railways  who
 examined  it  together  with  the  actual
 number  of  failed  candidates  empanel-
 led  and  passed  candiates  shown  failed;
 and  ह...

 (c)  steps  being  contemplateq  to
 institute  an  equiry  into  the  irregu-
 Jarities  40  punish  the  guilty  and  order
 fresh  selectiong  for  ‘1976,  empanelment
 of  balance  candidates  in  975  and  can-
 céllation  of  extra  names  in  978  selec-
 tions,  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 TH  MINISTRY  OF  RAILWAYS

 (SHRI  SHEO  NARAIN):  (a)  A  state-
 ment  78  laid  on  the  Table  of  the  House.
 {Placed  in  Library,  See  No.  LT-2606/
 78).

 (b)  and  (c)  Certain  complaints  were
 received  about  the  selection  held  in
 (1975-76  and  the  North  Eastern  Rail-
 way  had  the  answer  books  of  the  can-
 didates  re-evaluated  by  the  Chief  En-
 gineers  of  two  other  Railways  inde-
 pendently  at  the  instance  of  the  Ratl-
 way’s  Vigilance  Branch  The  revalua-
 tion  revealed  that  the  eatlir.  evalua-
 tion  made  by  the  Chief  Engineer,
 North  Eastern  Railway  was  in  order
 The  matter  was  accordingly  closed  in
 consultation  with  the  Central  Vigilance
 Commission  and  no  further  enquiry
 was  gonsidered  necessary  in  the  mat-
 ter

 Manufacture  of  N.G,  Rail  Bus

 $254.  SHRI  HUKAM  CHAND  KA-
 CHWAI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  is  it  a  fact  that  designing  and
 manufacture  of  a  Narrow  gauge  Rail
 Bus  was  sanctioned  by  the  Railway
 Boarg  in  August,  1961;

 (b)  if  so,  whether  the  work  has
 since  been  completed  and  to  what  use
 the  Rail  Bus  hag  been  put;

 (९)  what  is  the  total  expenditute
 incurred  up  to  date  on  the  Rail  Bus
 and  what  is  the  foreign  currency  con-
 tent  of  the  expenditure,

 (व)  38  7  correct  that  an  officer  who
 was  sent  abroad  for  study  and  train-
 ing  in  developing  the  rail  bus,  has
 miserably  failed  to  develop  the  power
 pack;  and

 (e)  what  action  has  been  taken
 against  the  officers  responsible  for
 proposing  and  sanctioning  such  a
 huge  unproductive  expenditure?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes,  the
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 Railway  Board  placed  a  developmen-
 tal  order  for  the  manufacture  of  a
 Narrow  Gauge  Rail  Bus  on  24-5-1962

 (b)  The  work  of  manufacture  of
 Rail  Bus  has  been  completed  and  it
 is  available  for  use  on  the  Kalka-
 Simla  Section  of  Northern  Railway.

 (c)  The  total  expenditure  incurred
 is  Rs,  2,61,617.27  and  the  foreign  ex-
 change  involveg  is  820  8

 (d)  Mo.
 (e)  Does  not  arise.

 Selection  for  S.C  /S.T.  Vacancies

 3255  SHRI  DAYA  RAM  SHAKYA.
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 the  USQ  8083  on  the  25th  April,
 978  regarding  selection  of  posts  for
 Class  ff  &  II  and  to  state,

 (a)  the  reasons  for  repeated  assur-
 ances  of  the  observance  of  rules
 which  none  of  the  rules  laid  down  in
 the  .R.E£,.M.  paras  203;  206;  de-reser-
 vation  circulars,  non-carry  forward  of
 SC/ST  vacancies  are  observed  in
 selections;

 (b)  the  reasons  for  not  getting  the
 SC/ST  vacancies  of  975  and  976
 selections  de-reserved  same  year,  thus
 putting  the  J9  successful  genera]  can-
 didates  into  harassment  and  financial
 loss  the  details  of  assessment  of
 vacancits  as  per  para  208  of  the
 LRE.M  be  started  for  each  year
 975  an‘!  ‘1976;

 (c)  why  all  the  9  general  success-
 ful  candidates  were  not  empanelled
 while  28  persons  were  offg.  about  77
 to  2  years  eaflier  to  4-I]-74  and  9
 more  persons  were  promoted  upto
 July,  76,  The  list  of  persons  offg.  and
 earlier  and  those  promoted  in  ad-hoc
 after  the  absorption  of  56  candidstes
 with  dates;  and

 (d)  the  reasons  for  making  a  short-
 panel  afd  the  authority  for  violating
 para  206  of  the  IRM,  to  conduct
 subsequent  selections  be  stated?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  As  no  specific
 case  of  non-observance  of  rules  etc.
 has  been  stated,  no  specific  reply  can
 be  given.

 (b)  and  (d)  It  38  presumed  that  the
 question  refers  to  the  class  II  selec-
 tion  helg  in  the  Civil  Engineering  De-
 partment  of  the  North  Eastern  Rail-
 way  in  the  years  1975-76.  It  was  de-
 cided  to  hold  a  selection  to  fill  up  2
 vacancies  of  Assistant  Engineers  as  per
 extent  rules  and  orders,  Out  of  2
 vacancies  for  which  the  selection  was
 held,  3  were  reserved  for  Scheduled
 Castes  and  2  for  Scheduled  Tribes
 I9  genera]  candidates  only  qualified
 and  out  of  them  १6  were  empanelled
 against  non-reserved  vacancies  and
 were  also  regularly  promoted  to  class
 Il.  The  remainng  8  unempanelled
 candidates  were  promoted  to  Class  II
 on  ad  hoc  basis.  Subsequently,  in  4५77
 when  the  next  Class  II  panel  for  Civil
 Engineering  Department  was  drawn
 up,  the  ad  hoc  promotces  were  revert-
 ed  to  Class  JIT

 The  Department  of  Personnel  and
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  have
 been  approached  for  de-reservation  of
 3  out  of  the  5  reserved  vacancies  for
 SC  and  ST  pertaining  to  the  selection
 held  in  1978-76  Out  of  three  who
 qualified  but  were  not  empanelled.
 two  appeared  in  the  next  selection
 held  in  497  and  the  third  candidate
 declined  to  appear.  Of  the  two  who
 appeared  one  got  selected  and  was  put
 out  as  an  Officer  (Class  II)  on  a  regu-
 lar  basis.  The  second  candidate  fail-
 ed  in  this  selection,  Orders  have
 been  issued  to  consider  the  candidate
 who  declined  to  apear  in  977  selec-
 tion  and  also  the  one  who  failed,  for

 promotion  to  Class  II  on  ad  hoc  basis
 in  case  the  regular  panel  has  ‘been
 exhausted.

 Apart  from  this  selection,  no  other
 selection  for  Assistant
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 (ce)  Only  20  Class  TE  employees
 were  officiating  in  Class  II  onad  hoc
 basis  at  the  time  the  selection  was
 held  in  ‘1975-76.  The  particulars  of

 Statement

 these  officers  and  the  period  of  their

 officiating  are  given  in  the  attached
 statement,

 Year  aif
 Naine  of  the  Officer

 "acing  in
 la  Ul

 eee  -_
 ‘  _

 Sshrf
 a

 975°76  t  Laljee  Sahai  8-6-1972,
 2.  PS.  Rajput  T4°I2-8972
 3  J.P  Saxena  .  ते  22-L-4972
 he  Sharda  Prasad  IQ-LE-I972
 ae  Gurbaksh  Singh  29-34-I972
 6.  Kanwar  Naunihal  Singh  29-I2-972
 7  GK.  Sood  §-8-1973
 8  MM  Mukheree  I-4I-973
 9  RK  Roy  30-t  t-973

 to,  HN.  Tiwans  28-12-1973,
 tr  OK.  Ojha  I9°9-I973
 Tae  SK.  Miura  -

 I§°I-974
 43  PN  Dutta  8-2-1974,
 dhe  BB.  Singh  2-I2-2974
 45.  KC  Chavan.  I-7-974
 16.  OD.  Rastogi  22-I*974
 t7  SN  Bhatbya  .  .  25-2°I974
 1B.  NN.  Singh  :  18-2-1974,
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 खान-पान  के  ठेके  कौ  नोति  में  _बरिचर्तन

 3256.  (क म  क्‍या  रेल  मंत्री यहूं यह
 घताने  की  कृपा  करेंगे  कि  रेलवे  स्टेशनों  पर  खान-
 पान  के  ठेके  देने  सम्बन्धी  विभागीय नीति  गया  t
 झौर  क्‍या  इस  नीति  में  हाल  में  कोई  परिवर्तन  किया
 गया  है?

 मंत्रालय  में  राज्य  संत्री  (भी  शिव

 श  :  रेलवे  स्टेशनों  पर  खानपान  |  ोमने
 के  ठेके  देने  के  लिए,  प्रेस  विशष्तियो  हारा  झौर/  या
 रेलवे  स्टेशनों  पर  सुस्पष्ट  स्थानों  में  मूचनाये  इसके करके  धावेदन  पब्  प्रामत्रित  किये  जाते  हैं।  इस
 बाद  जाच  समिति  हारा  इनकी  छानबीन  की  जाती  है
 जिसमें  वेततमान  अर  इससे  प्रधिक  वेतनमान  के
 कम  से  कम  तीन  भधिकारी  होते  है।  उम्मीदवार
 की.  उपयुक्‍तता,  वित्तीय  रिर्थात,  पात्रता,  भनुभव
 ादि  को  ध्यान  में  रखते  हुए,  जाब  समिति
 उपयुक्त  उम्मीदवारों  को  सक्षम  प्राधिकारी  को
 सिफारिश  करती  है  जो  जाच  समिति  की  सिफारिशों
 को  ध्यात  मे  रखते  हुए,  सबसे  उपयुक्त  उम्मीदवार
 को  ठेका  प्रदान  करता  है  खात-पान/खोमचे  के
 ठेके  देने  में  भ्रनुसूत्ित  जाति,  अनुसूचित  जन  जाति,
 सहकारी  समितियों,  महिला  समितियों,  स्वतन्तता
 सेनानियों  श्रादि  को  प्राथमिकता  दी  जाती  है।  भाषी
 यूनिट  तक  के  छोटे  ठेके  धव  केवल  भनुसूचित  जाति|
 प्रनुसूजित  जन  जाति  के  उम्भीदवारो  को  ही  दिये  जायेगे
 एक  ठेकेदार  को  भ्रब  केवल  भ्रधिकतस  चार  यूनिट  तक
 खान-पान  |  खोमचे  के  टेके  भावंटित  किए  जा  सकते
 है ।

 रेलबे  स्टेशनों  पर  खान-पान/खोमके  के  हकों
 की  नीति  के  सम्बन्ध  में  हाल  ही  में  कुछ  परिव्तेत
 किये  गये  है  जिनका  उल्लेख  उपर  किया  गया
 है

 Change  in  Drug  Policy

 8257,  SHRI  L.  L.  KAPOOR:

 SHRI  P.  K.  KODIYAN:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  Government  hag
 changed  the  drug  policy  to  suit  the
 drug  manufacturers;

 (9)  if  so,  what  are  the  change?
 made;  and

 (c)  if  not,  whether  any  Central
 Minister  has  assured  the  drug  manu-
 facturers  in  public  about  the  changes
 in  the  drug  policy?
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 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI.
 ZERS  (SHRI  प्र,  N,  BAHUGUNA):  (a)
 No,  Sir,

 (b)  00९8  not  arise,
 (c)  The  Defence  Minister  address-

 ed  the  38th  Annual  General  Meeting
 of  the  Pharmaceuticals  &  Allied  Ma-
 nufacturers’  &  Distributors’  Assucia-
 tion  Ltd.,  on  9th  July,  798  at  Bom-
 bay  which  has  been  reported  in  the
 leading  papers  of  the  country.  The
 relevant  portion  as  reported  in  the
 “Times  of  India”  of  0th  July,  978  is
 reproduced  below:—

 “Mr.  Jagjivan  Ram,  Union  Def-
 ence  Minister,  declared  here  today
 that  the  Centre  would  not  hesitate
 to  modify  the  new  drug  policy  if  it
 did  not  serve  the  desired  purposes.
 He  pointed  out  that  a  pragmutic  ap-
 proach  had  been  taken  while  evolv-
 ing  the  new  policy.

 The  Minister,  who  was  speaking
 as  the  Chief  guest  at  the  annual
 general  meeting  of  the  Pharmaceu-
 tical  and  Allied  Manufacturers’  and
 Distributors’  Association  Ltd.,  state
 ed  that  if  the  new  policy,  which  was
 designed  to  help  the  industry,  had
 caused  hardship  to  several  units,
 the  Government  was  ready  to  re-
 view  the  policy.”

 Facilities  at  Vadodara  Station

 3258  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  existing  facilities
 available  at  Vadodara  station  on  the
 Western  Railway  are  adequate  to
 meet  the  growth  of  traffic  anticipated
 in  the  near  future  and  that  there  is
 no  need  for  drawing  up  a  ‘Master
 Plan’  for  Vadodara  station  at  present;

 (b)  whether  it  is  a  fact  that  the
 two  Raflway  Ministers  have  upheld
 the  above  contention  in  their  letters
 dated  I4th  December,  1976,  8th  July,
 4977  and  25th  November,  1977;
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 (९)  in  view  of  (b)  above,  whether
 any  new  facts  have  come  to  light  to
 warrant  a  revision  of  the  above  de-
 cision;  and

 (d)  if  so,  give  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN);  (a)  The  ex-
 isting  facilities  at  Vadodara  Station
 are  adequate  to  meet  the  growth  of
 traffic  anticipated  in  the  near  future,
 Hence,  there  is  no  need  for  formulat-
 ing  a  master  plan  for  Vadodara  sta-
 tion  at  present.

 (b)  Yes.

 (९)  and  (a),  No,

 नोमच  को  गारंटीशुदा  सप्लाई  स्टेशन  घोधित  क्षिया  जाना

 3259.  डा0  लक्ष्मीनारायण  पाडेय :
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 क्या

 (क)  क्‍या  यह  सच  है  कि  नीमच,  मध्य  प्रदेश
 के  व्यापारियों  ने  यह  अनुरोध  किया  है  कि  नीमच

 की
 शुदा  सप्लाई  स्टेशन  घोषित  किया  जाना

 चाहिए  ;

 (ख)  क्या  यह  भी  सच  है  कि  यह  मांग  काफी
 समय  से  की  जा  रही  है;

 (ग)  क्‍या  नीमच  एक  बड़ी  ब्यापारिक  मण्डी  है
 और  वहां  इस  सुविधा  का  दिया  जाना  प्रवश्यक  है,  और  ;

 (घ)  यदि  हां,  तो  इस  बारे  में  क्‍या  कार्यवाही
 की  जई  है?

 रेल  मंत्रालय  में  राज्य  मंत्री  श्री  शिव  नारायण  )
 (क)  और  (ख)  जी  हां  1

 (ग  और  (घ).  गारण्टीशुदा  सप्लाई  की
 व्यवस्था  करने  की  अनिवायंता  का  प्रश्न  किसी  स्टेशन
 पर  अधिक  लाभ  देने  वाले  पण्य-पदार्थों  की  मात्रा  पर
 निर्भर  करता  है।  नीचम  स्टेशन  माल-डिब्बों  की
 गारण्टीशुदा  सप्लाई  के  लिए  खोले  जाने  हेतु  अ्रहेक
 नहीं  है।

 शम्ब  झरी  में  एक  स्थानीय  रेलगाड़ी  का  चलाया  जाना

 3260.  श्री  दयारास  शाक्य  :  क्या  |  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  अम्बाझरी  में
 स्थानीय  रेलगाड़ी  के  लाये  जाने  में  बिलम्ब  के  क्‍या
 कार  ण  हैं  और  यह  रेलगाड़ी  कब  चलाई  जायेगी?

 रेल  मन्तालय  में
 नारायण  )  :

 राज्य  मंत्नी  (श्री  शिव
 अम्बाझरी  सांग  तक  से  एक
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 गाड़ी  का  चलाया  जाना  न  तो  वित्तीय  दृष्टि  से  औचित्य-
 पूर्ण  पाया  गया  है  और  न  ही  परिचालनिक  दृष्टि  से
 व्यावहारिक  1

 1.३  5  rs Biome  fa

 Sale  of  Styrene  by  Synthetics  and
 Chemicals  Ltd.

 3261.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Synthetics  and  Chemi-
 cals  Limiteq  has  ‘been  permitted  in
 its  licence  to  sell  styrene  to  outside
 parties  besides  its  use  in  the  manu-
 facture  of  Synthetic  rubbers;  and

 (b)  if  so,  how  this  Company  has.
 been  selling  styrene  to  outside  parties
 why  action  was  not  taken  on  this
 Company?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b).  There  is  no  prohibition,  in
 the  terms  of  the  Industrial  Licence
 issued  to  M/s.  Synthetics  and  Chemi-
 cals  Ltd..  on  sale  of  styrene  monomer

 by  them  to  outside  parties.

 Election  for  Samastipur  Parliamen-
 tary  Seat

 3262.  SHRI  P.  VENKATA-
 SUBAIAH:

 SHRI  K.  MALLANNA;

 Will  the  Minister  of  LAW,  JUSTICE
 ANT  COMPANY  AFFAIRS  be  pleas-
 ed  ta  state:

 (a)  whether  the  Election  Commis-
 sion  of  India  haq  proposed  twice/
 thrice  to  hold  election  for  the
 Samastipur  Parliamentary  seat,  va-
 catej  by  the  Chief  Minister  of  Bihar,
 but  the  State  Government  got  that
 postponed;  and

 (b)  what  were  the  reasons  given
 by  the  State  Government  for  the
 Postoonement  of  this  election?

 TEE  MINISTE  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
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 SHANTI  BHUSHAN):  (a)  and  (b).
 Tha  Election  Commission  initially  de-
 cided  to  hold  the  bye-election  on  7th
 May,  1978,  The  bye-election  was
 postponed  because  the  Commission
 was  informed  by  the  State  Govern-
 ment  that  due  to  disturbed  law  and
 order  situation  which  was  surcharg-
 ed  with  caste  considerations,  the  at-
 mosphere  was  not  congenial  to  hold
 the  bye-election  at  that  time.  In  the
 meantime,  the  State  Government  was
 busy  with  the  Gram  Panchayat  Elec-
 tions  which  were  held  all  over  the
 State  from  24th  May  to  7249  June,
 1978,  The  Commission  hopes  to  hold
 the  bye-electinn  after  the  monsoon
 season,

 Railway  employees  under  suspension

 3263.  SHRI  0,  D.  DESAI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  a  railway  employee
 under  the  District  Controller  of
 Stores,  E,  Rly,  Jamalpur  has  been
 under  suspension  for  22  long  years
 since  1966;

 (b)  if  so,  whether  no  decision  has
 been  taken  so  far  though  the  em-
 ployee  is  due  to  retire  on  Ist  August,
 ‘1978;  and

 (c)  the  details  of  the  case  and  the
 final  action  proposed  to  be  taken  in
 the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN);  (a)  Yes.  One
 Shri  A.  K.  Gupta,  Assistant  Store  Kee-
 per,  hag  been  under  suspension  since
 1986.

 (b)  No  decision  has  been  taken  as
 the  case  is  sub-judice.

 (c)  50  condemned  locomotives  were
 sold  on  auction  in  965  at  Jamalpur
 on  the  condition  that  purchasers  would
 cut  and  take  only  ferrous  portion  of
 the  engines  and  surrender  all  the  non-
 ferrous  portion.  Shri  Gupta  was  one
 of  the  staff  to  supervise  cutting  and
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 loading  of  proper  material.  I¢  was
 detected  that  some  non-ferrous  por-
 tion  was  also  loaded  along  with  fer-
 roug  portion  belonging  to  purchasers.
 He  was,  therefore,  prosecuted  in  the
 Court  of  Law  for  criminal  misappro-
 priation  of  Railway  property.  The
 matter  is  pending  in  the  Sessions
 Court  of  Monghyr  and  no  disciplinary
 proceedings  could  he  initiated  under
 Railway  Servants  (Discipline  and  Ap-
 peal)  Rules,  1968,  Final  action  can  be
 considered  only  after  the  verdict  of
 the  Court  is  pronounced.

 Complaints  of  fake  and  short-filled
 gas  cylinders

 3264.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleas-
 ed  state:

 (a)  whether  Indian  Oil  Corporatien
 js  concerned  at  the  increasing  appear~
 ance  of  fake  cooking  gas  cylinders  in
 Northern  India;

 (b)  whether  complaints  of  large
 scale  short-filling  of  cylinders  have
 also  come  to  his  notice;  and

 (c)  what  effective  measures  are
 proposed  to  be  taken  to  protect  the
 consumers’  interests?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTIL-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 to  (c).  So  far,  the  Indian  Oil  Corpora-
 tion  (IOC)  have  detected  a  total  num-
 ber  of  643  fake  (spurious)  gas  cylin-
 ders  in  their  bottling  plants.  Out  of
 this,  approximately  82  such  gas  ह
 linders  have  been  detected  at  the
 0C’s  Shakurbasti  (Delhi),  87  in  Hal-
 dia  Refinery  and  235  in  Gujarat  Refi-
 nery  bottling  plants.

 During  the  period  from  LL  to
 81.7,78,  8  complaints  have  been  re-
 ceived  in  the  Complaints’  Cell  of  this
 Ministry  alleging  delivery  of  under-
 filled  cylinders,  All  such  complaints
 received  in  the  Complaints’  Cell  of  the
 Ministry  are  thoroughly  investigated.
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 5  complaints  were  found  to  be  cor-
 vect  and  the  oil  companies  provided
 compensation  to  the  consumers;  4
 complaints  were  not  found  to  be  cor-
 rect;  7  complaints  were  of  a  general
 nature  where  no  specific  instance  of
 the  dealer  having  delivered  an  under-
 filled  gas  cylinder  wag  quoted.  The
 remajning  2  complaints  are  under  in-
 vestigation.

 The  Directorate  of  Weights  and
 Measures  of  the  Ministry  of  Civil  Sup-
 plies  and  Cooperation  have  not  receiv-
 ed  any  complaint  about  short-flling
 of  gas  cylinders  in  the  course  of  last
 6  months,

 It  has  not  been  possible  for  the
 Indian  Oi]  Corporation  so  far  to  es-
 tablish  the  source  of  supply  of  the
 above  fake  gas  cylinders  As  such,  no
 action  could  be  taken  against  the  com-
 panies/persons  who  are  responsible
 for  inducting  such  gas  cylinders  in  cir-
 culation  Cylinders.  as  they  are  e-
 ceived  in  bottling  plants,  are  visually
 inspected  prior  to  filling.  Any  cylin-
 der  which  is  of  a  doubtful  nature  i5
 set  aside  and  is  subjected  to  further
 examination  and  test  Such  cylinders
 are  segregated  and  scrapped  Apart
 from  this.  at  times  if  fake  (spurious)
 cylinders  are  not  detected  by  any
 chance  at  the  initial  visual  inspection,
 the  same  is  detected  at  the  time  of
 filling  ag  such  cylinders  start  leaking
 due  to  internal  pressure  and  are  again
 segregated/scrapped  To  avoid  such
 scrapped  cylinders  from  coming  into
 circulation,  all  cylinders  are  pressed
 flat  or  cut  into  multiple  pieces  before
 disposa]  as  scrap.  Instructions  have
 also  been  issued  by  the  Chief  Control-
 ler  of  Explosives  to  the  cylinder  ma-
 nufacturers  that  all  gas  cylinders
 which  are  semi-processed  or  rejected
 during  inspection  should  be  properly
 deshaped  so  that  no  cylinder  could  be
 made  out  of  such  scrapped  pieces.

 The  gas  cylinders  are  filled  at  the
 bottling  plant  manually  on  automatic
 as  well  as  non-automatic  machines
 Random  checks  are  aso  made  of  the

 cylinders  before  being  delivered  to
 transporters,  Any  under-filled  cylin-
 derg  are  segregated  and  only  cylinders
 with  correct  weight  are  delivered  to
 transporters  from  the  bottling  plants.
 There  are  standing  instructions  to  the
 oil  companies  that  all  cylinders  should
 be  weighed  both  at  the  bottling  plant
 and  the  distributors’  premises  before
 being  sent  to  consumers.  Appropriate
 pilfer-proof  tin-seal  has  been  intro-
 duced  in  Delhi  on  experimental  basis.

 Conversion  of  Viramgam—Okha  Line

 3265  PROF  P  G.  MAVALANKAR
 ‘Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  Government  propose
 to  give  priority  to  the  conversion
 work  Metre  Gauge  snto  Broad  Gauge—
 already  under  way  on  the  Viramgam-
 Rajkot-Porbandar-Okha  Sector  of
 the  Western  Railway;

 (b)  if  80,  whether  Government  pro-
 pose  to  allocate  additional  funds  for
 the  same  in  the  current  financial  year;
 and  ag  80,  when  and  how  much;

 (c)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  to  (c)
 High  priority  has  been  given  already
 to  the  Viramgam-Okha/Porbandar
 gauge  conversion  project  and  funds  to
 the  extent  of  Rs  793  crores  have  been
 allotted  for  it  in  the  current  year
 against  only  Rs  550  crores  in  1977-78,

 Demonstration  by  Commuters  against
 canceliation  of  local  traing  on

 Central  Railway

 3266,  PROF.  9,  6.  MAVALANKAR:
 Will  the  Minister  of  RATLWAYS  be
 pleased  to  state:

 (a)  whether  commuters  of  subur-
 ban  trains  on  the  Central  Railways
 recently  staged  violent  demonstra-
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 tion  at  V.T.  and  other  stations  to  pro-
 test  against  the  cancellation  and  their
 delayed  operations  of  local  train
 services;

 (b)  if  so,  full  facts  thereof  includ-
 ing  the  railway  property  burnt/des-
 troyed!damagcd  ang  the  total  losses
 suffered;  and

 (०)  whether  effective  prompt  #€-
 medial  measures  are  taken  by  Gov-
 ernment  to  improve  the  situation  and
 if  so,  what  are  they?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN);  (a)  and  (b).

 J.  There  was  a  demonstration  by  com-
 muters  at  Bombay’V.T,  on  26-5-78  due
 to  change  of  Platform  of  -«uburban
 Jocal  trams,  One  after  another  3  in-
 coming  EMU  rakes  were  declared  un-
 fit  to  work.  Some  commuters  indulg-
 ed  in  violence  and  considerable  dam-
 age  was  done  to  several  EMU  rakes,
 glass  panes  at  the  station  p  atform,
 train  indicators  and  a  large  number  of
 automatic  signal  lenses.  One  first
 class  coach  was  set  on  fire.  The  coach
 was  completely  gutted  but  further
 spread  of  the  fire  to  other  coaches  was
 arrested  by  the  Fire  Brigade  Two
 Motormen,  one  Assistant  Station  Mas-
 ter  and  some  other  Railway  staff  was
 also  injured  There  was  a  scuffle  bet-
 ween  some  Motormen  and  commuters
 whereupon  the  Motormen  suspended
 ‘work  and  refused  to  run  the  suburban
 trains.  As  a  result  the  suburban  train
 services  remained  suspended  from
 20.00  hours  on  26  5  78  and  was  restor-
 ed  at  00  5  hours  on  275.78  The  com~
 muters  who  went  walking  from  RBom-
 bay  VT.  station  towards  Byculla
 alongside  the  Railway  track  pelted
 stones  on  the  stationery  rakes  that
 ‘were  immobiliced  in  the  section  as  a
 result  of  the  tronhle  at  VT

 TI  On  30-5-78  Randra  hound  com-
 muters  squatted  on  the  track  nt  Va-
 dala  Road  station  of  the  arbour
 Branch  for  half  an  hour  demonding
 diversion  of  a  Mankhurd  hound  train
 to  Bandra
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 I.  On  8-8-78,  there  was  rowdyism
 at  Kurla  and  on  1-6-78  at  Chembur
 over  the  termination  of  Mankhurd
 bound  trains  at  Kurla.

 IV.  On  12-6-78,  there  was  rowdyism
 by  commuters  at  Dombivli  station  due
 to  delayed  running  of  local  as  a  result
 of  interruption  of  power  supply  bet-
 ween  Diva  and  Kalyan  due  to  lightn-
 ing  at  about  9.00  hours.  The  com-
 muters  pelted  stones  at  N-9  Down
 Bombay-Kasara  local  which  had  halt-
 ed  at  the  Gate  signal  which  was  show-
 ing  red  at  2230  hours.  Ag  a  result  of
 the  stone  throwing,  the  Motorman  got
 injured  However,  he  took  the  train
 uptg  Dombivli  platform  A  section  of
 the  crowd  then  indulged  in  stone
 throwing  at  the  Dombivli  station  while
 the  Motorman  was  being  given  first
 aid  in  the  Assistant  Station  Master's
 Office.  As  a  result  of  stone  throwing,
 the  rakes  of  7-9  Down  and  of  two
 other  trains  as  also  the  indicator
 boards,  station  clock,  tea  stall  etc
 were  damaged.  The  services  on  both
 Up  and  Down  lines  were  dislocated  as
 a  result  of  this  incident  and  were  re-
 sumed  at  .5  A.M.  on  18.6.1978.,

 द  The  estimated  loss  has  been
 worked  out  to  be  Rs.  +1,32,600/-.

 (c)  A  high  level  study  teum  has
 gone  into  the  working  of  the  Central
 Railway  suburban  services  and  Kas
 suggested  certain  measures.  These  are
 being  processed  for  further  action,

 Violation  of  the  Child  Marriage
 “Sarda”  Act

 3267  PROF,  P.  ७  MAVALANKAR:
 Will  the  Minister  of  LAW.  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 that  several  thousands  of  child  mar-
 riufes  are  still  taking  place  in  viola-
 tion  of  the  child  marriage  “SARDA”
 Act,  in  various  parts  of  the  country;
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 (b)  if  so,  what  steps  are  being
 taken  to  put  an  end  to  such  illegal
 marriages;  and

 (c)  whether  the  amendment  of  the
 Act  raising  the  marriageahle  ages  of
 boys  and  girls  from  38  and  6  to  2i
 and  8  respectively  passed  recently  by
 both  Houses  of  Parliament,  has  re-
 ceived  the  President's  assent  and  if
 so,  when  wi]  it  be  in  operation?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  and  (b).
 Though  Government  is  aware  that  the
 Child  Marrtage  Restraint  Act  3929
 hag  not  proved  completely  effective  in
 eliminating  the  child  marriages,  it
 has  no  authentic  information  as  re-
 gard;  the  number  of  child  marriages
 that  are  taking  place  in  violation  of
 the  said  Act

 (c)  The  Child  Marriage  Restraint
 (Amendment)  Act,  ‘1977,  seeks  to  in-
 crease  the  minimum  age  of  marriage
 from  5  to  8  for  females  and  from
 8  to  2]  for  males.  The  said  Act  has
 Teceived  the  assent  of  the  President
 an  i8  March,  1978,  and  Government
 intends  to  bring  it  into  force  shortly.

 Proposal  to  start  a  new  train  between
 Ahmedabad  and  Jodhpur

 8268  PROF.  P.  6.  MAVALANKAR:
 SHRI  R.  0.  GATTANT:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  start,  in  view  of  the  heavy  pas.
 senger  rush,  a  new  daily  fast  or
 expres<  train  running  between
 Ahmedabad  and  Jodhpur  (Rajasthan)
 on  the  Western  Railway:

 (b)  ig  so,  when:  and

 (ce)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN);  (a)  to  (०).

 Introduction  of  an  additional  train
 between  Ahmedabad  and  Jodhpur  is
 not  operationally  feasible  due  to  lack
 of  terminal  facilities  at  Ahmedabad
 station  and  strained  line  capacity  an
 sections  enroute.

 रेलथे  के  परिवार  कल्याण  विभागों  के  कर्मचारियों  से
 प्राप्स  भ्रस्पावेदन

 3269  भरी  हरगोविन्द  वर्मा  :  क्या  रेल  मंत्री  यह
 बताने  की  कृपा  करेगे  कि:

 ४

 (क)  भारतीय  रेलवे  के  परिवार  कल्याण
 विभाग़ो  के  कर्मचारियों  से  गत  एक  वर्ष  में  कितने
 भ्रभ्यावेदन  प्राप्त  हुए  है  ;

 हे
 काटी

 कया  सरकार  ने  उन  पर  प्रभी  तक
 कोई  की  है,  श्लौर

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्या  है
 ौर  यदि  नहीं,  तो  इसके  बया  कारण  है  ?

 रेस  मंत्रालय में  राज्य  मंत्री  (भो  शिव  नारायण)  :
 (क)  रेल  मत्नालय  मे  अप्रैल,  ‘1977
 से  जुलाई,  978  तक  की  भवधि  के  दौरान  विभिन्न
 एजेंसियो  के  माध्यय  से  ऐसे  26  प्भ्यावेदन
 प्राप्त  हुए  है  t

 (a)  भौर  (ग)  इस  मामले पर  स्वास्थ्य

 म्ह
 के  साथ  परामश  करके  विचार  किया  जा

 रहा  हैं।

 रेने  सम्पत्ति  को  चोरी  को  घटनायें

 3270.  परौ  हरगोवित्द  बर्मा :.  कया  रेल
 मंक्ती यह  बताने की  कृपा  करेसे  कि

 क)  कया  गत  दो  महीने  से  रेलवे  सम्पत्ति
 की  की  घटताये  बढ़  रही  है  ,

 ख)  यदि  हा,  ता  इस  अवधि  में  कितने  मूल्य
 की  सम्पत्ति  की  घोरी  हुई  ,  भौर

 (ग)  इनमे  से  चोरी  के  कितने  मामले
 हल  किए  गए  ?

 रेल  मंत्रालय  में  राज्य  संत्री  (भो  शिव  नारायण)  :
 (क)  विगत  दो  महीना  के  दौरान

 केवल  मध्य,  उत्तर,  दक्षिण-मध्य  और  पण्चिम  रेलो
 पर  ही  रेल  सम्पत्ति  की  चोरियों  में  वृद्धि हुई  है  t

 (ख)  38,i3,870  रु0  ('केवल  प्रडसोस  लाख,
 ग्यारह  हजार,  झाठ  सौ  सत्तर  रुपये
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 (ग)  पिछले  दो  भंहीनों  कौ  ंग  में
 4038  सामले  हल  किये गये  थे  शौर  लगभग  6  लाल
 रुपये  की  सम्पत्ति  अरामद की  गई।

 Proposal  to  reduce  margin  of  profit  on
 drugs  by  State  Trading  Corporation

 3271.  SHRI  ८,  K.  JAFFER  SHA-
 RIFF;  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  the  State  Trading  Cor-
 poration  proposes  to  reduce  its  margin
 of  profit  on  some  of  the  imported

 drugs;
 '

 (ES

 de  Weighted  average  c.f  price

 2.  Customs  duty  plus  ad  valorem  duty,  if  any

 3  Clearance  charges

 4  Wanded  cost-total  of  (3)  to  (3)  above

 wo  L.C,  Opening  charges  and  voyage  interest”

 6.  Distribution  charges

 47.  CPC  margin

 8.  Selling  Price-total  of  (4)  to  (7)  above

 The  Sub-Committee  of  the  Consul-
 tative  Committee  of  Parliament  for

 the  Ministry  of  Petroleum,  Chemicals
 and  Fertilizers  (headed  by  Shri  K.  8.
 Chavda,  M.P.,  have,  in  their  report,
 recommended  that  this  formula  should
 be  reviewed.  On  the  basis  of  actual
 expenditure  incurred  by  the  canalis-
 ing/distributing  agency,  with  a  view
 to  reducing  such  costs  and  passing  on
 the  resultant  benefits  to  the  consu-~
 mer.  Government  have  accepted  this
 recommendation  and  action  to  imple-
 ment  this  has  been  initiated.
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 (b)  whether  this  reduction  will  be.
 reflected  in  retaij  prices  also;  and

 (c)  i¢  so,  what
 thereof?

 are  the  details

 THE  MINISTER  OF  PETROLEUM  '

 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  BAHUGUNA):
 (a)  to  (c).  The  prices  of  bulk  drugs
 imported  by  the  State  Chemicals  and
 Pharmaceuticals  Corporation  of  India  7
 Limited  (CPC)  are  fixed  by  the  Gov-
 ernment  in  accordance  with  the  CCI
 and  E’s  formula,  which  is  given  below:  a.

 Actual

 Actual

 2  oof  the.  Lf  cost

 2  ,ofthe  ea  f  cost

 5%,  of  landed  cost

 १  of  the  ci  f,  cost  Fal

 Seminar  on  bonus  for  Rail  and  P&T
 Staff

 3272,  SHRI  C  K.  JAFFER  SHA-
 '

 RIFF;  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  a_  three  day  seminar
 sponsoreg  by  the  administrative  col-
 lege  of  India  was  held  in  New  Delh)
 recently  regarding  bonus  for  Rail  and
 P&T  staff,

 (b)  if  so,  the  recommendations
 about  it  at  the  seminar;  and

 (e)  the  reaction  of  Government
 thereon?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  A  3-day
 seminar  from  3rd  to  Sth  July,  1978
 was  held  in  New  Delhi  to  discuss  the
 wages,  incomes  and  prices  policy.  The
 Issues  discussed  inter  alia  covered  the
 payment  of  bonus.

 (b)  No  recommendations  have  been
 received  so  far  by  Government

 (c)  Does  not  arise

 उर्थधरक्षों  का  उत्पादन  ओर  मध्य  प्रवेश  में  उर्भरक  संयंत्रों
 को  स्थापना

 3273.  डा0  लक्ष्मीनारायण  पाच्हेय  :

 या  पेड्रोलियम,  रसायन  आौर  उर्भरक  मत्री  यह
 घताने  की  कृपा  करेगे  कि  :

 (क)  गया  यह  सच  है  कि  इस  समय  देश
 में  उर्बरको की  मांग  निरन्तर  बढ़  रही है  और  उस
 झनुपात  से  उत्पादन  नहीं  बढ़  रहा  है  ,

 (सर)  कया  यह  भी  सच  है  कि  अम्भई  हाई  से मिलने  बाली  रैस  के  भाधार पर  उ्वेश्क  कारखाने
 स्थापित  किये  जाने  की  सम्भावना है  ;

 देने
 द

 देश
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 लाई  जा  ल  है।  भौर

 (8)  यदि  हा,  तो  इस  पर  सरकार  की  क्‍या
 प्रतित्रिया  है?

 पेट्रोलियम  तथा  का्वन  झर  उर्धरक  भंत्रो  (भो
 है  सकती  सस्दन  अहुभुणा)  :  (क)  उर्वरकों  का  उत्पादन
 निरन्तर  बढ़ता  रहा  है  श्रौर  खपत  दर  की  तुलना  में
 अ्रनुपातिक  उत्पादन  दर  झधिक  है।  जैसा  कि  चौथी
 और  पाचवी  योजना  के  निम्न  विवरण  से  देखा  जायेगा:

 मात्रा  लाख  मीटरी  टन  में

 (ate  प्लान  के  झन्त  में  )  (पांचवी  प्लान  {  उपज
 के  प्रन्त  में  )  दर

 एन  पीदभो 15  एन  पी2प्ो  5  एन  पी2पभ़ो  5

 ‘18.29  6.50  28.88  8  27  57.8°9  27.2%

 20  00  6.70  88.7%  107.4%



 187  Written  Answers
 कोरबा  में  उर्धरक  संयंत्र  के  सम्बन्ध  में  हुईं  प्रगति

 3274.  डा०  खक्ष्मीतारायण  पाडेय :
 शी  कसर  लाल  हेसराज  जैन  :
 श्री  छविराम  झेल :.

 पेड्रोलियण  तथा  रसायन  झौर  उर्वरक
 मंत्री  यह  बताने की  कुपा  करेंगे कि

 (क)  कोरबा  में  निर्माणाधीन  खबरक  संयत्र
 के  सम्बन्ध  मे  977-78  में  कितनी  प्रगति  हुई;

 (ख)  उसपर  197778  में  कितना  व्यय
 हुआ;  शौर

 (ग)  रासायनिक  उर्वरको  की  भारी  माग
 को  ध्यान  म  रखते  हुए  कारखाने  के  निर्माण  में
 विलम्ब  के  क्‍या  कारण  हैं  ?

 पेद्रोलियम  तथा  रसायन  झोर  उर्बरक  मंत्री  1६. ह
 हेखबती  नन्कन  बहुगुणा)  :  (क)  से  (ग)
 3i-3-978  तक  इस  परियोजना  पर  20.  46
 करोड़  रुपये का  व्यय  किया  जा  चुका  है।  साधनों
 की  कठिताई  के  कारण  i974  के  मध्य  से  इस  परि-
 योजना  के  कार्यान्‍्थवन  को  धीमा  कर  दिया  गया  का

 इलेक्टिक  प्रेड  पोली  प्रोपोलीन  फिल्म  एकक

 3275  2०  लक्नीनारायण  पाण्डेय  :  क्या

 b  nad
 रसायन  झौर  उर्धरक  मंत्री  यह  बताने

 कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  के  लिए  दिनांक
 S-2-977  के  पत्र  संख्या  938  (77)  के
 झम्तमत  इलैक्ट्रिक  ब्रेड  पोली  प्रोपीलीन  फिल्‍म  एकक
 का  पंजीकरण  किया  गया  था  ;

 (छल)  क्‍या  इस  समय  इस  फिल्‍म  का  प्रायात
 किया  जाता  है  ;

 (ग)  क्या  मध्य  प्रदेश  शासत  से  उपर्यृग्त
 पर  दिनांक  io  मई,  1978  का  पत्ष  संख्या 4869  प्राप्त  हुआ  है।  भौर

 (थ)  गदि  हां,  तो  इंस  बारे  में  सरकार  की
 क्या  प्रातत्िया  है?
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 पेद्रोलियय  तथा  रलायम  झोर  सयरक  मंत्री  (जी

 हेमवती  )  (क)  मध्य
 प्रदेश  राज्य  उद्योग  निगम  लि०  से  इलेक्ट्रिक  प्रेड  बाईए-

 झोरिएष्टेड  पोलीओपीलीन  फिल्‍म  के
 निर्माण  के  लिए  एक  आशय  पत्र  जारी  करने  से
 सम्बन्धित  दिनांक  9212-97  को  938  (77)an

 श्
 के भ्रन्तगंत  एक  पंजीकृत  क्‍झ्रावेदन  पन्न  प्राप्त  हुप्ता

 ]

 ख)  इलेक्ट्रिल  प्रेड  बाईएक्जियली
 झोरिएण्टेड  फिल्‍म  वर्तमान  भ्रायात  नीति  के  अन्तत
 मद  की  परतिबधित  सूची  में  नहीं  है  t

 (ग)  और  (घ).  जी,  नहीं  ।  भध्य  प्रदेश
 के  मुख्य  मतों  ने  दिनाक  i5—5—75  को  औौधों  िक लाइसेंस  जारी  करने  के  लिए  सरूु0  एम०  पी०
 एस०  सी०  भाई०/पी०  arara/52/4869-  7
 के  झन्तरात  मध्य  प्रदेश  राज्य  उद्योग  निगम  का
 भावेदन  पत्र  पुनः  विचार  करने  के  लिए  भेजा
 मामले  पर  पुन  विचार  किया  गया  लेकिन  नियम
 को  झाशय  पत्र  जारी  करना  सभव  नहीं  पाया  गया

 ” : ा
 मद  की  पर्याप्त  क्षमता  पहले  ही  दी  थो

 चुकी  है।

 यदि  हां,  तो  ऐसी  झौषधियों के  नाग
 कीमतों  करमे  के  लिए  कम्पनियों

 को  भनुमत्ति  दिए  जाने  के  क्‍या  कारण  हैं?

 सथा  रसायन  झोर  उर्थरक  शंन्री  (की
 ह्  गन  बहुगुणा)  :  (क)  जी  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता

 चिवेशी  ह्रोधध  फर्मों  हारा  दवाइयों  के  भूल्य  में  द्धि

 3277.  श्री  भारत  सिह  चौहान:

 ही  अक्कक्त  शर्मा:
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 «)  यदि  हां,  तो  उन  कम्पतियों  के  साम
 क्या  हैं  श्लौर  किन-किन  ववाहयों के  मूल्य  बढ़ाए  गये
 है  शौर  ये  मूल्य किस  सीमा तक  बढ़ाये गये  है,  भौर

 (ग)  सरकार  ने  उते  कम्पनियों  को  किन-

 ड  .
 रणों  से  उनके  मूल्य  बढ़ाने  की  भनुमति

 (जोक
 तथा  रसायन

 “
 उर्वरक  मंत्री

 हमबती  मम्दल  बहुगुणा  क)  जा
 नहीं  आौषधो  के  मूल्य  झौषधघ  स्त  ्
 झादेश,  1976  *  प्रावधानों  के  झन्तगत  समेवित
 ये  जाते  हैं  जिसके  श्रन्तर्गत  मूल्यों  म  वृद्धि  करने
 के  लिए  सरकार  की  पूव  स्वीकृति  प्रावश्यक  है  ।

 (ख)  झौर  (गम)  प्रश्न  नहीं  उठता  t

 उ्ेरकों  का  उत्पादन

 3278  ह. ड  जारत  तलिह  चौहाभ  ६

 थी  gure  wae  *

 (क)  गत  तीन  वर्षों  में  वर्ष-बार,  उर्वरको
 का  कितना  उत्पादन  हुभा

 (६)  कया  इससे  देश  की  वर्तमान  मांग
 की  पृत्ति  होती है  भौर

 उत्पादन  (लाख  मी०टनो  में  ५

 at  नाइट्रोजन  फास्पेट

 1975-76  5  35  3  20

 1976-77  i9  00  4  80
 ‘1977-78  20  00  6  70

 स्वदेश  में  पॉटाश  का  काई  उगादत  नहीं
 हाता  ।

 (=)  जी,  नहों।

 (य)  गतिरोध  दूर  करने  ववीनींकरण  प्रति-
 स्थापना  प्रादि  जैसे  सशोधन  कार्यक्रम  चालू  यूनिटो
 में  लागू  फिये  ज।  रहे  हैं  ताकि  उत्पादन  प्रधिकतम  हो  ॥
 इसके  ध्ातिरिक्त  एक  बडे  पैसाने  का  कार्यक्रम  जिसमें
 I3  बड़े  भ्राकार  की  परियोजनायें  शामिल  हैं  कार्य-

 न्वयनाधीत  है  ताकि  उर्बेरको  की  उत्पादन  क्षमता  का
 विस्तार  किया  जाय  v

 wen  होगा,  भरत  बम्बई
 स्टरक्चर  से  उपलब्ध  मैस  पर  झ्राधा रत  चार बड़  शाका'
 के  उर्वरक  प्लांट,  दो  महाराष्ट्र  में झ्रौर  दो  गुजरात  में
 झौर  शे  एन  जी  सी  और  प्रायस  इंडिया  लि0  के  तेल
 के  क्षेत्रों  में  से  प्रसम में  उपलब्ध  बैस  पर  भ्राधारित
 लामरुप  में  एक  प्लाट  की  स्थापना  करने  का  प्रस्ताव
 है।  भेसर्स  इच्डियन  एक्सप्लोसिव  लि0  को  उनके
 कानपुर  में  बरतमान  प्लांट की  क्षमता  का  विस्तार  करने
 के  लिए  एक  पझ्राशय-पत्ष  भी  दिया गया  है  1

 बेड्रोल  पम्प  शौर  उर्थरक  कारखाने  जादि  खोलने  के  लिये
 लाइसेंस  जारो  किया  जाता

 3279  शी  भारत  सिह  चोहान

 शी  चतभुज

 क्या  पेढ्रो  लिपम  तथा  रसायन  झौर  उर्थरक
 मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  कया  यह  सच  हैकि  देश  के  विभिनन
 भागो  में  पेट्रोल  पम्प  खाले  जाने,  उर्वरक  कारणाते
 स्थापित  किये  लाने  झौर  शौषष्ठियों के  उत्पादन  के
 लिए  नये  लाइसेंस मजर  किये  गये  हैं  ;
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 {}
 दि  हों  तो  उत  व्यक्तियों  के  गाम  :

 क्या  है  जि  व ेलाइसेंस  दिवेगय ेहै  भौर  गेकहांकहां.  हड  ्  शुद र) (क)  द  (बा)  देश
 के  लिए  दिये गए  है  ;

 ्  के  रत  में  पर  iste,  के  ह्  मर जानकारी  विवरण

 श्
 क्या  इन  लाइसेंसों  को  मंजर  करने  के

 िए  झाधार  झपनाया  गया  था,  सौर
 सूचना  फ्  करे  ्  य  द (१)  यदि  हा,  तो  तम्स-बन्धी

 ब्यौरा  क्या  है  लगेगा  जो  कि  इससे  सम्भगत  झ्ाप्त  परिणामों  के
 वेद्रोलियम  तथा  रसायन  भीर  र्चरण  संत्री  (भी  अनुपात  में  नहीं  होगा।

 विवरण

 पार्टी  का  नाम  यूनिट  की  स्थिति

 सवेर
 L.  ted  ऐम  पी  ऐप्रो  मुरारनी  फर्टीलाईजर  मेघानगर,  झाबूभा  जिला  मध्य  प्रदेश  राज्य
 2  मैसर्स  नागर्जुन  फर्टीलाईजर  एण्ड  कैमीकल्ज  }

 लिमिटेड
 काकी  नाडा  ,  प्रारश्न  प्रदेश

 3  मैसस  दीपक  नाईट्रोईट  लि०  टालोजा,  महाराष्ट्र

 झौषध
 l  ted  of  डी  पीएल  देहरादून  (उत्तर  प्रदेश  )
 2  मैससे  यूनीकेम  लेबोरेटरीज  लि०  रोहा,  जिला  कालाबा,  महाराष्ट्र
 3  मैसस  ऐलम्बिक  कैमीकल  वर्कस  लि०  बड़ोदा  (शुजरात)
 4  मैसर्स  बी  ई  सी  कैमीकल  प्राइबेट  लिन  रोहा,  जिला  कोलाबा  (माहाराष्ट्र  )
 5  मैससे  मैक  लेबोरेट्रीज  विषृधाबिहार  (महाराष्ट्र)
 6  मैसर्स  न्यू  द्ग्त  (इंडिया)  लि०  मेहक  (भान्प्र  प्रदेश )

 ससे  रैनवकसी  लेबोरेट्रीज  लि०  खर्ड  (पंजाब)
 8  मैसस  स्टैन्डर्ड  फार्मेतीटीकल्ज  लि
 ०  मैससे  श्रमृतांजन  लि०  |

 i0  मैससे  झोरियेंट  फार्मसीटीकरज  लि०
 We  मैसस  साराभई  ऐम  कैमीकह्ज  है
 l2  ted  हिन्दुस्तान  ऐंटीबायटिक्स  लि०
 १3  मैसर्स  दुफार  इन्टरफार्म  लि०

 सारमपुर-जिला  हुगली  (पश्चिमी  बंगाल)
 मायलपुर  (मद्रास)
 जिला  चिगलापुर  (  तमिलभाद  )
 बडौदा  (गृजरात)  |
 पिम्परी,  जिला  पूना
 याना.  (महाराष्ट्र)

 Representation  for  change  of  inter-
 change  point  from  Gudur  to

 ‘Nruvottiyur

 3280,  SHRI  P,  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  any  representation  has
 been  made  to  Government  to  change
 inter-change  point  from  Gudur  to
 Tiruvottiyur;

 (b)  whether  there  is  any  agitation
 from  railway  workers  from  Vijaya-
 wade  and  other  areas  regarding  that:
 and

 (c)  ig  so,  the  decision  taken  by  the
 Government  in  thig  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTER  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and  (b).
 Yea.

 (e)  There  is  no  proposal  to  change
 the  inter-change  point,
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 weltfew  तेल  के  श्राधात  के  लिए  हरिजनों  तथा  पिछने

 ह... &  को  प्राथमिकता

 32st  भरी  क्‍या

 ४
 रसायन  शोर!  उबर,  सती  यह  बताने

 कृपा  करेगे  कि

 (*)  कया  प्रशाधित  तेत  का  भायात  करन
 की  प्रावश्यकता  है  ,

 (छ)  यदि  हा  तो  गत  तोन  वर्षों  क॑  दौरान
 सरकारी  तथा  गैर  सराहारी  क्षेत्र  द्वारा  इसका
 कितनी  मात्रा  में  प्रायात  किया  गया  झौर

 (ग)  बया  हरिजनों  तथा  पिछडे  वर्गों  के लोगो  का  गैर-सरका  रीक्षे  क्ष  म  भ्रशोधित  तेख  का  आयात रने  म  प्राथमिकता  दा  जा  रही  है  ?

 पेट्रोलियम  तथा  रसायन  झोर  शवरक  मली  (0 हेमबती  बम्दन  बहुगुणा )  (4)  देशीय
 झरशोध्ित  तल  को  उपनलब्धता  देश  को  शोधन  क्षमता तथा  बमी  बाल  बैंरनियम  जत्पादा वे  आयात  करने की  भावश्यक्ता  का  पता  लगा  कर  पैट्रोलियम उत्पादों  व  मांग  के  पूरा  करने  के  जिए  श्रशोधित तल का  झ्रायात  करता  ग्रनिवाय  है।

 (पर)  सूचना  निम्नलिखित  है

 (मात्रा  मि०  मी०  हनो  में)

 बच

 975~7¢
 1990-77
 1977-78

 (0)  कंबल  पावजनिक  क्षक्र  द्वारा  हा  प्रशी
 बित  तल  का  श्राया।  तरन  वा  अनुमति  दा  जी
 है।  झत  हरिजया  तथा  पिछड़  बर्गो  ते  छोगा  को
 गैर  सरकारी  क्षेत्र  म  अ्रशाधित  तन  का  राणा  तरने
 में  प्राथ  मकता  दिये  नेना जन  wt  tel  रटती |

 Advance  Allocationg  of  Raw  Materials
 to  Drug  Firms

 $282  PROF  R  K  AMIN  Wiii  the
 Minster  of  PETROLEUM  CHI  MI
 CALs  AND  FFRTILIZERS  he  pleas-
 ed  to  state

 (a)  what  i  the  criterion  for  issu-
 ing  advance  allocations  and  stopping
 normal]  allocations  of  raw  materials  to
 drug  units,  m  how  many  cases  ad-
 vance  allocations  were  made  during
 last  three  years  with  details  of  drugs,
 nameg  of  firms  etc,  and  reasons  for
 makmg  advance  allocations—provi-
 sions  of  ITC  policy  and  authority  for
 doing  #0,  and
 280  LS—7

 झरशांधित  तन  का  झामात

 font  aa  |  सावजनिक  कल
 क्षत्र

 as  |  39
 I  lal
 l  4  4  4

 (b)  when  CPC  5  very  sure  of  its
 puichr  —  at  ceonomic  prices,  why  me
 port  arc  not  allowed  under  Rep  and
 AU  licences  fop  canalsed  items
 Whetc  there  is  no  mdagenou,  produc-
 tion  when  such  units  are  prepared  to
 import  them  at  prices  much  cheaper than  CPC  piices  reasons  for  the
 same?

 THE  MINISTFR  OL  PLIROLEUM
 AND  CHFMICALS  AND  FFRTILI-
 ZERS  (SHRI  H  N  BAHUGUNA).
 (a)  Tie  position  with  ;egaid  to  the
 reisons  and  proceduie  adopted  for
 miking  advance  allocations  of  canalig-
 ed  raw  mateuials  to  different  drug
 units  by  CPC  and  IDPL  has  already
 been  explained  in  reply  to  part  ‘c  of
 Loh  Sabha  Unstarred  Question  No.
 306  answered  on  187-78  There  is  no
 specific  provision  in  import  policy  or
 the  guidelines  issued  by  Deptt  of  C
 and  F  fo.  advance  release  of  canalis-
 ed  materials  However,  CPC  and
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 IDPL  make  such  advance  releases  in
 exercise  of  their  commercial  judge-
 ment  for  expediting  sales  of  their
 stocks  so  as  to  reduce  inventories,
 after  catering  to  the  requirements  of
 the  Industry,

 Details  of  advance  allocations  of
 canalised  raw  materials  made  by  IDPL
 and  CPC  in  the  last  three  yoars  are
 being  collected  and  will  be  Jaid  an  the
 Table  of  the  House.

 (b)  Free  import  of  canalised  bulk
 drugs  against  Actua]  User  and  REP
 import  licences  cannot  be  allowed  as
 it  would  defeat  the  objectives  which
 are  subject  to  be  achieved  through
 canalisation.  The  objectives  are:—

 (i)  To  bulk  the  requircments  of
 all  menufacturing  units  to  arrive  ut
 a  sizeable  demand  which  could  be
 made  use  of  as  a  bargaining  coun-
 ter  in  world  markets  to  secure  ad-

 vantageous  prices  anq@  concessional
 terms  of  supply;

 (४)  To  regulate  the  impoit  intro-
 duction  of  newer  sophisticated  drugs
 in  such  a  manner  as  not  to  disturb
 the  indigenous  production  of  drugs
 of  similar  therapeutic  value,

 (iii)  To  protect  the  indigenous
 production  of  drugs,  especially  when
 the  production  is  inadequate  to  meet
 the  internal  demand;

 (iv)  To  ensure  the  equitable  sup-
 ply  of  raw  materials  at  uniform  pri-
 ces,  eliminating  the  middle-man’s
 profit  so  that  the  formulation,  has-
 ed  on  such  raw  materials  are  priced
 at  a  particular  and  uniform  'tevel:
 and

 (v)  To  help  the  small  scale  (SSI)
 sector  of  the  industry  whose  re-
 quirements  are  small,  thereby  ren-
 dering  import  by  individual  firms
 unecotomie  and  impracticable  in
 some  cases.

 However,  some  imports  of  canalis-
 ed  bulk  drugs  are  allowed  against
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 REP  licences  to  the  extent  and  in  the
 manner  indicated  in  Appendix  7  of
 the  Import  Policy,  ‘1978-79,

 कोटा  हौर  रतलाम  के  बीच  चलने  बालो  रेलगाढ़ियों का
 कन  फिसा  जाता

 3283.  थी  चतुर्भुज:  क्‍या  रेल  मंत्री यह
 बताने  की  कृपा  करेगे  कि  :

 (क)  कया  कोटा भौर,  रतलाम  के  बीच  चलने
 बाली  i29  डाऊन  झौर  i30  90  द्रेनो  को  बन्द
 कर  दिया  गया  है  ;

 ख)  यदि  हा,  तो  इगके  क्या  कारण  है  ,

 (ग)  प्रधिकाश  यात्री  गाड़ियों  में  हिव्बों
 की  स्वीकृत  सख्या  में  कमी  करने  के  बया  कारण
 है,  ध्रौर

 (घ)  क्‍या  मेल;  के घवसर  पर,  वर्षा  ऋतु
 में  तथा  य  रातों  की  स्थोन  देने  के  लिए  कोटा-रतलाम,
 कोटा-बीना,  कोटा-मथुरा  शौर  देटरादन  ए्वसप्रेस

 में  दूसरी  श्रेणी  के  डिब्बों  की  समया  से  वृद्धि  करने  का
 प्रस्ताव  है,  यदि  हा,  तो  कब  तक  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शिव
 लारायण)  :  (क)  शरीर  (खि)  29  2:30  कोटा-
 बड़ोदरा  पार्सल  यात्री  गाड़ी  का  स्टीम  कोल  की
 सीमित  उपलब्धता  के  कारण  oo  B78  से  5-78
 तक  की  ग्रवधि  क ेदौरान  केवल  3  दिन  हद  करना
 पड़ा  ।

 ग)  कई  श्वसरा  पर  कोचिंग  स्टाक  की
 कॉटन  रिथति  के  कारण  कुछ  गाड़ियों  से  पूरे  सवारी
 डिब्बे  नही  लगाये  जा  सकें  y

 (a)  वियाहां,  मेलो,  त्यौहारों  प्र/दि  के  मौसम
 के  दौरान  झ।तरियत  बोगिया  लगा  कर  झौर/
 या  विशेष  गाहिसा  अला  कर  सानायात  की  अ्रतिरिक्त
 भोड-भाडा  की  निकासी  की  व्यवस्था  की  जाती  है  1
 गरमी  के  महीनों  के  दौरान  बग्वई  सेट्रल  भौर  निजामु-
 हीन/जम्मू  तबी  के  बीच  so  विशप  गाड़या  चलाई
 गयी  थी।  9-4-78  से  20-  4-  78  ौर  7  ननके
 78  से  25-7-78  तक  दी  अवधि  के  वौरान  गुना-
 बीना  खण्डो  पर  एक  जोड़ी  भ्र(तरिक्त  शटल  गाहियाँ
 चलायी  गई  थी।

 Retired  Railway  Officers  above  60
 Years  of  Age

 3284.  SHRI  K.  LAKKAPPA:  Will
 the  Minisler  of  RAILWAYS  be  pleased
 to  lay  on  the  Table  of  the  House  a
 Statement  showing:

 (a)  the  names  ang  designations  of
 retireq  Railway  Officers  who  have
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 attained  age  of  60  years  and  above
 and  have  been  employed  by  RITES
 House,  New  Delhi;

 (b)  the  posts  held  by  these  officers
 in  the  Railways  ang  the  posts  held
 by  them  in  the  RITES  their  tenure
 and  the  pay  and  allowances  drawn
 by  them  and  theiy  technica}  qualifica-
 tiong  for  these  posts  and

 (c)  whether  no  syitable  serving
 officers  could  be  available,  if  60,
 whether  it  is  a  fact  that  some  of  the
 officers  re  employed  in  the  RITES
 ‘were  working  ag  Station  Supeiinten-
 dents  New  Delhi  and  have  made
 money  by  indulging  in  malpractices
 and  are  in  poSsession  of  assets  dis.
 Propoitionate  to  their  known  sources
 of  income?

 THF  MINISTER  OF  SIATE  IN  THE
 MINISTRY  OF  RAILWAYS  =  (SHRI
 SHEO  NARAIN)  Cy  to  ()  The
 Raul  India  ‘ce  hr  cal  &  Eccnomic  Ser~
 vices  Lid  (RITES)  tblic  sector
 undert  hing  rec  rwatientl,  con
 ducting  thiec  transportation  —t  idies
 which  a  €  of  short  duriton  ati  time
 bound  =  Fcr  such  short  durition  is
 signments  it  3s  not  always  po  sible  to
 Obtain  the  services  of  serving  railway
 Personnel  on  the  usuil  deputation
 terms  In  order  to  ensure  that  uch
 assignments  ire  cariied  on  a  cording to  the  cont:  wted  schudules  a  few  ex
 perienced  peisonnel  ue  therefore  en-
 gaged  by  the  Company  on  daily  casual
 rate  basis  Such  personnel  are  how
 ever  not  engaged  on  a  regular  basis
 for  any  tenure  or  puriod  They  ure
 utilised  off  and  on  foi  short  durations
 and  tor  specific  jobs  only

 Shn  G  C  Batri  retned  Station
 Superintendent  Northern  Railway  8
 the  only  person  over  60  years  of  age
 at  present  employed  in  the  Company
 in  the  above  manner  He  had  been
 selected  in  view  of  his  wide  experi  nce
 in  dealing  with  passenger  and  other
 traffic  His  appointment  is  purely  on
 daily  casual  rate  basis  and  when  the
 current  studies  referred  to  are  com
 pleted  he  will  not  be  retained  in  the
 Company

 798  /

 While  working  as  Station  Superin-
 tendent  on  Northern  Railway  Shri
 Batra  was  involved  in  three  vigilance
 enquiries  These  were  duly  investiga-
 ted  by  the  competent  authonty  and  ul-
 timately  closed  in  consultation  with
 the  Central  Vigilance  Commission
 None  of  the  cases  however  related  to
 the  allegation  that  the  employee  was
 in  possession  of  assets  dis  plOportion
 ate  to  the  known  sources  of  his  in-
 come

 There  are  no  cmployees  over  60
 years  of  38८  in  the  regular  employ-
 ment  of  the  Company

 Crisis  in  Ox!  Industry  due  to  disrup-
 tion  in  supply  of  Petroleum  Products

 3285  SHRI  K  A  RAJAN  Will  the
 Minister  of  PFTROLEUM  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  strite

 (a)  whether  atention  has  been
 thiwn  to  the  report,  appeared  in
 Economic  Trmes  dateq  July  3  978
 regaiding  crisis  in  the  0)  Industry
 because  of  selloug  disruption  im  sup-
 plies  of  petioleum  products  and

 (by  if  80  the  details  and  steps
 taken  to  resolve  the  situation?

 THE  MINISIER  OF  PETROLEUM
 AND  CHEMICAIS  AND  FERTILI
 ZERS  (SHRI  प्र  N  BAHUGUNA)  (a)
 Yes  Sir

 (b)  Hindustin  Petroleum  Corpora
 tions  Refinery  af  Bombay  was  planned
 to  be  shut-down  fo  about  three  weeks
 during  August  178  for  icpairs  to  the
 Crude  Distillation  Unit  However  the
 refinery  had  to  be  shut-down  earber
 on  8th  July  178  for  emergent  re-
 pairs  Besides  there  has  been  a  re
 duction  in  the  crude  throughput  of
 Indian  Oxl  Corporations  Barwin  Re
 finery  due  to  continuing  labour  prob-
 lems

 There  has  been  no  crisis  in  the  Oil
 Industry  following  the  Bombay  Re-
 finerv  shut-down  and  the  loss  in  crude
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 throughput  in  Barauni  Refinery.  Crude
 throughputs  in  all  the  remaining  re-
 fineries  have  been  maintained  at  the
 maaimum  levels  Steps  have  also  been
 tuken  for  meeting  the  demand  of  pet-
 ro  >im  products  by  additional  import
 ol  nioducts

 रेल  दुर्घट  मायें

 32५0  ओ  सुखेन्द्र  सिह
 बताने  वी  ढक्पा  करगे  कि

 क्या  रेल  मती  यह

 (व)  क्‍या  वर्ष  1977-73  में  पहले  वर्ष  की
 खजना  में अधिन  रल  दुर्घटनाये  हुयी

 (ख)  वर्ष  1975-76  «976-77  तथा
 1977-78,  में  कितनी  रेल  द््ेटनाये  हुयी  प्रौर  उन  में
 कितने  व्यक्ति  हताहत  हुये

 (ग)  हताहतों  के  परिवारों  बा  कुल  कितनी
 धनराशि  दी  भई  और  उस  का  पर्ष  वार  ब्यौरा  क्‍या  है,
 शौर

 (घ)  एसा  दुघटवाग्रों  को  रोकने  के  जिसे  क्या
 प्रभावी  उपाय  ये  जा  रहे  है  ?

 रेल  मतालय  में  राज्य  सत्री  (धी  शिव  नारायण)  :
 (क)  जी  नहीं  ।

 (ख)  1979-76  =  1970-77,  घौर
 1977-78  के  दौरान  भारतीय  सरकारी  रेला

 पर  घटित  टककर,  पटरी  से  उतरन  समपार  की
 दृषदनाग्ा  तथा  गाड़ियां में  प्राग  लगन  वो  कोटियो
 में  गाही  दुघटनाआझाकासस्या  और  उनमें  हताहतों
 की  सदझया  नीचे  दा  गयो  हैं

 वर्ष  की  दुृषघटनाग्रा  हतारत
 संख्या  मरे  घायल

 197576  964  2i3  846

 1976-77  780  67  ७64

 1977=78  866  300  744

 (ग)  इन  दुषघेटनाश्रों  के  प्रीडितो/उनके
 झ्राश्नितों  को  भारतीय  रेल  भ्रधिनियम,  i890  के
 भ्र्तनेत  1975-76  1976-77  और  i977—
 78  के  दौरान  क्रमश  17  08  लाख  रुपये,  30  04

 लाख  रुपय  और  27  66  लाख  पने  का  भुगतान  किया
 गया  |
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 eget  करते  हुए  इन  गाड़ी
 &  ५०५

 में  फंसे
 कक  रेल  कर्मचारियों  को

 ह
 @

 सबंध  भ  सूचना  इकता  की  जा  रही  है  सभा-
 पटल  पर  रख  दी  जायेगी।

 (घ)  दुर्घटनापा  के  जिए  जिम्मेंदार  सब  से  बडा
 एबं  मात्र  कारण  सानवीय भल  है।  गाड़ियों के  चालन
 से  सम्बद्ध  कर्मचारिय'  के  बीच  सुरक्षा  गे  श्रक्ति
 श्रधिक  चतना  उत्पन्न  करने  भौर  यह  सुनिश्चित  करने
 के  लिए  कि  गर्मनार।  नियमों  का  उल्लंघन  ने  कहें
 झोर  लाधव  विधिया  न  भ्पनाए,  रेलो  पर  निरतर  श्रचिन
 यान  उ  रूप  में  सरक्षा  सगठना  को  तैनात  किया  गया
 है।  माडियों  भी  जान  और  सवारी  और  माल  डिस्या
 डिपुप्ना  म  मौन  पर  जाच  ये  काम  म  तेजी  लायी
 गया  है  झोर  रल  पथ  के  समुचित  झनुरक्षण  पद
 विशष  ध्यान  दिया  जा  रहा  है  y  कमंचारियों  पर
 निमस्ता  वा  फ्मबरते  के  जि  पहिया  धुरो,  भर
 पटरिया  के  जिए  परात्य  पटरी  दाय  ससूचक  (श्रस्ट्रा-
 सानिव  पफ्ला  शिट्टस)  रल  पथ  पर्िषिथन,
 स्वत  चेतावनी  प्रणाली  श्रादि  जैसी  श्रनेव  परिष्कृत
 यक्लिया  वा  नरापर  व्यवहार  में  जाया  जा
 हा ह

 Nationalisation  of  Multinational
 Drug  Corporation

 225  SHRIMAIT  PARVAIHI
 KHISHNAN

 SHR}  D  ७  TIWARY

 Will  he  \iin  ste:  of  Pl  TROLEUM,
 CHF  MIC  AlS  AND  FERTILIZLRS  be
 please}  49  5५  ite

 (a)  whither  Government  had  a
 ploposal  to  nationalie  nine  multl-
 national  Corporations  in  the  field  of
 diugs  and  phai  naceuticals,

 (b)  it  so  the  names  of  these  come
 punies  and  other  details,  and

 (c)  whether  this  proposal  hag  been
 given  up,  if  .o,  the  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  aia  N  BAHUGUNA)  (a)
 No,  Sh

 (b)  and  (c)  Does  not  arise
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 Une  of  Compute,  System  te  remove
 bottieneck  in  wagon  movement

 3288  SHRIMATI  PARVATHI  KRI-
 SHNAN  Wl  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  whether  Government  have
 decided  to  use  computer  system  in
 Railways  to  remove  the  bottleneck  in
 the  movement  of  goods  wagons,  and

 (b)  if  0,  the  details  and  steps  being
 taken  in  this  direction?

 THE  MINISTER  OF  SPATE  IN  THE
 MINISTRY  OF  RAII  WAYS  (SHRI
 SHEO  NARAIN)  (a)  and  (b)  The
 feasshihty  of  introducing  computerised
 wagon  contiol  system  on  the  Railways
 is  unicry  examination

 Audit  of  receipts  in  respect  of  adver-
 tisement  given  by  synthetics  and

 Chemicals  Limited
 3289  SHRI  SURENDRA  BIKRAM

 Will  the  “Minister  of  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  has  the  Government  been  able
 to  audit  al]  the  Souvenirs  receipts
 and  other  relevant  details  7  respect
 of  two  advertisement;  Rs  4,40,000/-
 ang  Rs  35000/-  given  by  Svntheties
 &  Chemicals  Limited  to  the  All  Inde
 Congress  Committee  in  February/
 March,  1977;

 (9)  if  al}  the  details  have  not  been
 made  available  for  the  checking  of
 the  CBI  inspector  placed  at  the
 Company,  what  steps  the  Government
 has  taken  against  this  irregularity,
 and

 (c)  have  the  amounts  been  paid  by
 cheques  or  through  cash  also?

 THE  MINISTER  OF  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  (a)  to  (c)  M/s
 Synthetics  and  Chemicals  Limited  paid
 a  sum  of  Rs  4,75,000/  to  the  All
 India  Congress  Committee  by  cheque
 Advertisements  aggregating  to  a  sum
 of  Rs  440  lakhs  were  published  m
 48  souvenirs  which  have  been  received

 by  the  Company  In  respect  of  the
 balance  sum  of  Rs  35,000/  the  sou-
 venirs  were  not  received  by  the  com-
 pany  and  the  company  is  correspond-
 ing  with  the  Ali  India  Congress  Com-
 mittee  about  this  The  documents
 concerning  the  aforesaid  payment  made
 b,  the  company  and  the  48  souvenirs
 referred  to  above  were  produced  be-
 fore  and  examined  by  the  Investigat-
 ing  Officer  of  the  C  BI  No  amount  75
 reported  to  have  been  paid  in  cash  nm
 this  connection

 Short  and  Pong  route  new  trains  to
 be  started  from  October,  978

 3290  SHRI  SURENDRA  BIKRAM
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  which  short  route  and  long
 route  new  trains  the  Railways  are
 likely  to  start  from  October  l  978
 on  various  ioutes,  and

 (b)  how  many  of  these  would  be
 air-conditioned  trams  and  how  many
 having  only  second  class  coaches?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  and  (b)  Two
 pairs  of  biweekly  Express  trains—one
 between  Durg  and  Varanasi  and  the
 other  between  Howrah  and  Jammu
 Tawi  will  be  introduced  in  October/78
 time  table  While  the  former  tram
 will  have  first  and  second  class  accom-
 modation,  the  latter  will  be  classless
 having  second  class  accommodation
 only  Details  of  introduction  of  other
 trams  in  October/78  time  table  are
 being  worked  out

 Programmes  under  World  Bank  Loan

 3291,  SHRI  8  R  DAMANI
 SHRI  M  RAM  GOPAL

 REDDY
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state

 (a)  the  details  of  programmes  to
 be  undertaken  against  the  recent
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 sanction  of  World  Bank  Loan  of  $  490
 million  to  the  Indian  Hailways;

 (b)  the  terms  and_  conditions
 attached  to  this  loan;

 (c)  what  jis  the  time  schedule  for
 completion  of  the  works;  and

 (d)  the  extra  funds  estimated  as
 necessary  over  and  above  the  World
 Bank  loan  and  how  it  is  proposed  to
 raise  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  The  details  of
 the  items  included  in  the  proposed
 credit  and  the  amount  of  IDA  assis-
 tance  agreed  therefor,  are  indicated
 below:

 Trem  (8  in  millon)

 A)  Workshop  Modernisation
 Project  I25

 Gi)  Wheels  &  Axles  Plant.  38
 cur  Wheels,  tues  &  Axles

 loo  ort  5]

 (iv)  Development  support.  4]

 Torar  390

 (०)  The  Credit  is  repayable  over  a
 period  of  fifty  years  with  moratorium
 on  repayments  for  the  first  ten  years.
 No  interest  is  payable  on  the  Credit
 and  only  a  service  charge  of  3/4  per
 cent  per  annum  on  the  principal
 amount  withdrawn  is  payable.

 (c)  The  estimated  project  completion
 date  hag  been  fixed  as  3ist  March,
 1984,

 (a)  The  additional  funds  for  the
 above  projects  over  and  above  the  IDA
 assistance  are  estimated  at  Rs.  230
 crores.  As  usual,  the  total  require-
 ments  of  funds,  including  Rupee  equi-
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 valent  of  the  IDA  assistance,  would
 be  provided  through  the  annual  bud.
 gets  of  the  Railways.

 Railway  construction  projects  in
 foreign  countries

 8292.  SHRI  S.  R,  DAMANT:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  details  of  railway  construc-
 tion  projects  which  the  Indian  rail-
 ways  have  undertaken  in  foreign
 countries,  both  completed  and  under
 implementation;  ang

 (b)  whether  there  are  any  fresh
 agreements  whose  implementation  is
 yet  to  commence  and  if  so,  their
 details?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  Indian
 Railways  have  offered  to  share  thcir
 technical  know-how  in  the  railway  sec-
 tor  with  other  developing  countries
 who  are  planning  to  develop  their
 respective  railway  systems.  Rail  India
 Technical  &  Economic  Services  Ltd.
 (RITES)  and  the  Indian  Railway  Cons-
 truction  Company  Ltd.  (IRCON),  two
 public  sector  undertakings,  have  been
 set  up  under  the  Ministry  of  Railways,
 the  former  to  provide  consultancy  ser-
 vices  in  various  spheres  of  railway
 technology  and  management  and  the
 latter  to  undertake  the  construction
 of  major  railway  projects  abroad.
 Some  of  the  developing  countries,  like
 Syria,  Iran,  Ghana,  Hong  Kong,  Ma-
 laysia,  Zaire,  Philippines,  Nigeria,  Sri
 Lanka  etc.,  have  made  use  of  these
 services  and  offers  made  to  sotne  other
 countries  are  pending  consideration  of
 the  respective  Governments.

 No  contract  for  laying  new  railway
 lines  abroad  haa  been  secured,  so  far.



 205  Written  Answers  SRAVANA  77,  900  (SAKA)  Written  Answers  206

 Alleged  dismissal  of  workers  ‘uf
 Glaxo  Laboratories

 3293.  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  has  been  alleged
 that  the  management  of  Glaxo  Labo-
 ratories,  a  multi-national  Drug  com-
 pany  of  British,  hag  dismisred  a  num-
 ber  of  active  workers  and  leaders  of
 the  Federation  of  Medica}  Represen-
 tative  Association  of  India,  Glaxo
 Laboratories  Unit;

 (b)  if  so,  on  what  grounds  and
 details  thereof;  and

 (c)  what  action,  if  any,  taken  by
 Government  in  this  regard?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 Yes,  Sir.

 (b)  and  (c).  The  allegations  were
 examined  with  reference  to  the  re-
 ports  called  for  from  the  Company.
 It  appears  that  the  termination  of
 services  of  the  affected  Medical  Repre-
 sentatives  (who  are  not  “workmen”
 as  per  the  Industrial  Disputes  Act)  by
 the  Company  was  in  consonance  with
 their  service  conditions  and  after  fol-
 lowing  the  prescribed  procedure.  It
 is  reported  by  the  firm  that  the  dismis-
 8९6  medical  representatives  insteag  of
 canvassing  and  promoting  the  sale  of
 the  Company’s  products,  had  been  sub-
 mitting  reports  that  they  had  visited
 Doctors/or  dealers/customers  on  spe-
 cific  dates  when,  in  fact  they  had  not
 visited  such  Doctors  and/or  Dealers/
 customers.  The  company  report  hav-
 ing  investigated  into  these  as  a  result
 of  which  they  lost  confidence  in  the
 integrity  of  the  concerned  staff.  Ac.
 cording  to  the  company,  their  services
 were  validly  and  legally  terminated  in
 terms  of  their  contract  of  service.  If
 there  have  been  any  violations  of  ser-
 vice  conditions  or  of  laws,  the  aggrie-
 ved  employees  could  always  have  re-
 course  to  appropriate  legal  reliefs.

 Pesticide  industrial  units  in  Eastern
 Region  abd  West  Bengal

 3294.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  how  many  pesticide  industrial
 units  are  there  iy  the  eastern  region  in
 general  and  West  Bengal  in  parti-
 cular;

 (b)  total  investment  in
 those  units;

 (c)  total  demand  and  available
 supply  of  pesticide  in  the  eastern
 region  from  its  own  units;

 (d)  whether  the  West  Bengal  Gov-
 ernment  has  proposed  that  the  Public
 Sector  Unit  IDPL,  or  Hindustan
 Organic  chemica)  shall  set  up  a  pesti-
 cide  manufacturing  unit  in  West
 Bengal:  and

 (e)  if  s0,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  HL  N.  BAHUGUNA):  (a) There  are  40  units  in  the  Eastern
 region  making  _  pesticides/pesticidal
 formulations  out  of  which  6  are  in
 West  Bengal.

 capital

 (b)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 (c)  Total  demand  for  technical  grade
 pesticides  for  1978-79  indicated  by  the
 States/Union  Territories  in  the  Eastern
 region  at  the  Plant  Protection  Con-
 ference  held  in  February  978  was
 8,858  tonnes,  the  bulk  of  which  is  be-
 ing  met  from  the  units  in  other  States/
 imports,  as  the  present  production  of
 basic  pesticides  in  the  Eastern  region
 is  small.

 (d)  The  Government  of  West  Bengal
 have  suggested  that  Hindustan  In-
 secticides  Ltd.,  a  public  sector  com-
 pany  may  set  up  a  Pesticide  plant  in
 the  State.
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 (e)  A  decision  will  be  taken  in  due
 course,  keeping  in  view  the  feasibility
 of  the  scheme  and  all  other  relevant
 factors.

 Kakinada  unconnected  with  Howrah-
 Madras  Main  ling

 3295.  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  how  ig  it  that  Kakinada  a
 thickly  populated  area  with  complete
 Tural  background  has  so  far  been
 left  unconnected  directly  with  the
 important  main  railway  line  of
 Howrah-Madras;

 (b)  whether  the  imperative  need  to
 connect  Kakinada  directly  with  the
 main  railway  line  has  been  realised;
 and

 (c)  if  so,  whether  any  concrete
 proposal  with  regard  to  set  up  of  a
 direct  raiiway  link  have  so  far  been
 initiated?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  Survey
 earned  out  for  connecting  Kakinada
 with  the  main  hne  revealed  that  the
 project  will  not  be  viable.  In  view
 of  the  difficult  resources  position,  :t
 will  not  be  possible  to  take  up  this
 proposal  at  present.

 Proposal  to  connect  Hyderabad  with
 trains  bound  for  Tamil  Nadu,  Karna-

 taka  and  Kerala

 3296.  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  Government  have
 realised  the  national  significance  of
 directly  connecting  the  Gateway  of
 South,  namely  Hyderabad,  with  all
 the  trains  bound  for  Tamil  Nadu,
 Karnataka  and  Kerala;  and
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 (b)  if  80,  what  are  the  practicable
 proposals  worked  out  so  far  on  this
 nationally  significant  issue?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  Fol-
 lowing  services  adequately  serve  the
 passengers  from  Hyderabad  towards
 Tamil  Nadu,  Karnataka  and  Kerala:

 Towards  Tamil  Nadu.
 l.  53/54

 press.
 Madras-Hyderabad  Ex-

 2.  Three  through  coaches  (One  Ist-
 cum-IInd,  one  Second  and  one
 Second  Luggage-cum-Brake  Van)
 running  daily  between  Hyderabad
 and  Madras  by  51/22  and  21/52,  Ex-
 presses.

 Towards  Karnataka,
 lL  97/98  (99/100  Link  Express)

 Tirupati  East/Bangalore-Secundera-
 bad  Venkatadri  Express

 2.  85/86  Secunderabad-Bangalore
 City  Exoress.

 Towards  Kerala.
 One  IInd  class  3-tier  partial  sleeper

 coach  running  daily  between  Coch:n
 and  Hyderabad  by  53/54  Madras-Hy-
 derabad  Express  and  connected  trains.

 Rise  in  selling  price  of  Turpentine
 produced  by  Government  Unit

 3297.  SHRI  ह  RAMAMURTHY:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be  plea-
 sed  to  state:

 (a)  whether  the  Government  unit
 processing  turpentine  have  jacked  up
 the  selling  rates  by  about  70  per  cent;
 ané

 (b)  if  so,  the  reasong  for  the  same?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  प्र.  BAHUGUNA):  (a)
 M/s.  Indian  Turpentine  &  Rosin  Co.
 Ltd.,  Bareilly,  a  U.P.  State  Government
 Undertaking  borne  on  the  list  of
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 DGTD  has  reported  that  the  prevail-
 ang  price  of  Turpentine  on  16  77  was
 Rs  390  per  htre  and  on  1678,  Rs
 255  per  litre  which  represents  an  in
 crease  of  34  per  cent  Price  increases
 have  also  been  reported  by  the  units
 under  the  State  Governments  of  J&K
 and  Himachal  Pradesh

 (b)  The  increase  in  prices  has  been
 reported  to  be  mainly  due  to  reduc
 tion  im  availabilty  and  increase  2
 the  cost  of  raw  mitenal  other  manu
 facturing  costs  like  mncicase  In  »  Lifes
 and  wages  shortfall  in  production  et

 Train  Operations  closed  on  Economic
 Grounds

 3298  SHRI  K  RAMAMURTHY  Will
 the  Minister  of  RAILWAYS  be  ple
 sed  to  state

 (a)  how  many  train  operations
 were  closed  on  economic  grounds  aid
 whether  Tanjore  Mannargudi  Metre

 Guage  section  is  one  among  them  and

 (b)  whether  the  Government  pro-
 pose  to  re-open  Traffics  and  if  so
 when,  particularly  Tanjore-~-Mannargudi
 Metre-Guage  in  Southern  Railway’

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  12  Sections  n-
 cluding  Nidamengolam-Mannargud)
 section  and  not  Thanyavur-Mannargudi
 section,  have  been  closed  for  passen
 ger  traffic  on  economic  grounds

 (b)  No

 Train  Accidents  on  Railway  Crossings

 3299  DR  VASANT  KUMAR  PAN-
 DIT  Will  the  Mmister  of  RAILWAYS
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Train
 accidents  on  railway  crossings  are  cn
 the  increase,  if  so,  the  figures  of  such
 accidents  during  1976,  977  and  978
 (upto  June),

 (b)  wilh  the  Government  give
 figures  of  @)  automatically  operated
 Rai-Road  Crossings  (a)  manually operated  Railway  Crossings  (qm)  Un-
 maried  Ruilway  Crossings  in  the
 counts,  and

 (९)  what  steps  do  Government  pro- pose  to  take  to  bring  improvement
 anJ  modernization  of  the  rulway
 crossings  and  prevent  loss  of  human
 beings  and  dangers  to  trains’

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 8980  NARAIN)  (a)  The  number  of
 accidents  at  level  Crossings  hac  mar-
 ginallv  increased  there  being  87  90  and
 57  such  aceidents  during  976  ‘1977, and  978  (upto  June)  respectively  on
 the  Indian  Railways

 (b)  G)  ang  (1)  The  number  ७
 manned  level  crossings  is  4060  ot
 which  the  number  of  automatically optrated  level  crossings  is  He  (m2) The  number  of  unmanned  level  Cross meg,  is  22  300

 (c)  A  statement  38  attached

 Statement
 Steps  taken  tg  prevent  accidents  on

 unmanned  levcl  crossings

 There  are  more  than  22  000  unman- ned  level  crossings  on  the  Indian  Rail ways  and  the  number  of  train  acci- dents  that  have  occurred  at  these  level
 Crossings  during  the  last  four  १९१४५
 38  as  under

 1974-75,  96
 975  76  78
 976  77  63
 977  78  63

 It  would  be  seen  from  the  above
 that  the  incidence  of  accidents  is  on  the
 decline  This  was  made  possible  iue
 to  certain  preventive  measures  under
 taken  by  the  Railways  such  as  provi-
 sion  of  road  danger  signs  fixing  of
 whistle  boaids  on  the  railway  line
 warning  the  engine  drivers  to  whistle
 and  be  cautious  while  approaching  the
 level  crossings  educative  campaigns
 among  road  users  through  leafiets,
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 cinema  slides,  radio  talks  and  so  on.
 The  State  Governments  have  legislated
 under  the  Motor  Vehicle  Rules  mak-
 ing  it  obligatory  on  the  part  of  the
 Motor  Vehicle  Drivers  to  stop  short  of
 unmanned  level  crossings  and  to  cross
 the  railway  track  with  the  conductor
 walking  ahead.  Surprise  checks  are
 also  conducted  in  coordination  with
 the  State  Police  Authorities  to  ensure
 strict  compliance  of  these  rules  by  the
 road  users.  The  State  Governments/
 Union  Territory  Administrations  have
 also  been  asked  by  the  Ministry  of
 Shipping  and  Transport  to  provide
 speed  breakers  (bumps)  on  road  +p-
 proaches  to  ail  unmanned  level  cross-
 ings.  With  these  measures,  it  is  cx-
 pected  that  road  accidents  at  unman-
 ned  level  crossings  wili  dechne  -  stil!
 further.
 Conducting  census  at  level  crossings

 2.  The  Railways  undertake  periodical
 census  of  road  and  rail  traffic  at  all
 unmanned  level  crossings  to  review  the
 need  for  manning  them.  Ag  a  result
 of  such  reviews  those  unmanned  level
 crossings  where  the  traffic  has  increa-
 sed  and  is  heavy  enough,  are  manncd.
 The  Railway  Administration  ensure
 that  census  is  conducted  regularly  at
 each  unmanned  level  crossings  onc?
 in  5  years.  Similarly,  census-cum-job
 analysis  is  conducted  at  each  manne?
 evel  crossing,  once  in  5  years,  to  de-
 termine  if  there  is  need  for  upgradda-
 tion  of  the  level  crossings.  Action  to
 upgrade  the  level  crossing  is  taken

 where  necessary.
 Manning  and
 crossings.

 3.  As  a  result  of  the  census/census-
 cum-job  analysis  as  explained  above,
 some  of  the  unmanned  level  crossings
 are  manned  and  manned  level  cross-
 ings  up-graded  to  a  higher  class,  as
 necessary,  on  a  programmed  basis.

 up-gradation  of  level

 Provision  of  lifting  barrier  gates,  in-
 terlocking,  Telephone  warning  belia,
 ete.

 4,  Lifting  type  barrier  gates  are
 provided  at  busy  manned  level  cross
 ings  and  on  multiple  lines  where  tra-
 ffic  is  heavy  to  improve  efficiency  and
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 safety.  Some  of  manned  level  cross.
 ings  are  gradually  being  provided  with
 telephones/warning  bells  to  forewarn
 the  gateman  regarding  arrival  of  the
 train.  Gates  of  busy  level  crossings
 are  inter-locked  with  train  signals  to
 avoid  collisions  of  trains/road  vehie
 cies,
 Inspection  and  maintenance,

 5.  All  the  level  crossings  are  rege
 larly  inspected  by  various  officers  and
 staff  every  year  and  proper  mainten.
 ance  thereof  is  ensured.  The  gaterren
 are  tested  in  their  knowledge  of  rulea
 and  their  eyesight  is  also  checked  from
 time  to  time.  Special  attention  is  paid
 to  visibility  at  the  level  crossing  and
 prompt  action  taken  to  improve  the
 same,  if  due  to  some  reason  it  gets
 reduced.
 Construction  of  Road
 bridges.

 6.  Very  busy  level  crossings  ure
 replaced  by  road  over/under-bridges
 on  a  cost-sharing  basis  with  the  State
 Governments.

 over/under

 Assistance  to  State  Governments.

 7.  As  per  extant  rules,  the  State
 Governments  have  to  bear  part  of  cost
 of  manning/upgradation  of  level  crpse-
 ings  and  construction  of  road  over/
 under-bridges  in  replacement  of  level
 crossings.  To  help  the  State  Govern-
 ments  meet  their  share  of  the  cost,
 Railway  Safety  Works  Fund  has  been
 constituted  with  effect  from  1.4.1966.
 The  cost  to  be  borne  by  the  State  Gov-
 ernment  ia  reimbursable  to  them  from
 their  share  of  the  Railway  Safety
 Works  Fund.  Such  of  the  unmanned
 level  crossings  as  are  potential  hazards
 to  the  safety  of  the  passengers,  are
 now,  to  be  upgraded  to  manned  level
 crossings,  in  a  phased  manner,  entirely
 at  the  cost  of  the  Railways.

 Reported  Pojsonows  Gas  from  Wells  ia
 Kudinal  Taluka,  Amerali  (Gajatat)

 3300.  DR,  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  Deputy
 Superintendent  of  Police,  Amerali
 (Gujarat)  reported  to  the  Oj,  and
 Natural  Gas  Commission  authorities
 the  dangerous  and  poisonous  gas
 emanating  from  the  wells  in  Kudinal
 Taluka  of  Amerali  District  and  also  in
 Surendranagar  district;

 (b)  whether  it  is  a  fact  that  more
 than  5  people  have  died  in  the  area
 due  to  poisonous  gas;  and

 (९)  if  so,  has  the  ONGC  (Gujarat)
 Unit  investigated  and  analysed  the
 gas  coming  from  these  wells  and  what
 steps  have  been  taken  to  avoid  pollu-
 tion  gnd  deaths  by  this  type  of  gas?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 ONGC  was  informed  of  the  occurence
 of  some  poisonous  gas  in  an  open  dry
 well  for  water  in  the  village  Panadar
 of  Kodinar  Taluka  in  Amerali  District
 by  the  police  authorities  on  27th  June.
 ‘1978.  An  officer  was  deputed  to  in-
 vestigate  the  gas.

 In  October,  1977,  presence  of  some
 poisonous  gas  in  an  open  dry  well  fur
 water  in  Kharaghoda  desert  in  Suren-
 dranagar  Distt.  was  reported  to  ONGC
 by  police  authorities.  An  officer  to
 investigate  the  gas  was  deputed  by
 ONGC  at  that  time  also.

 (b)  Eight  persons  are  reported  to
 have  died  in  the  accident  at  Panadar
 village  of  Kodinar  Taluka  of  Amerali
 District.  Two  persons  were  reported
 to  have  died  in  a  well  in  the  Kharag-
 hoda  desert  of  Surendranagar  District.

 (०)  The  ONGC  investigated  and  ana-
 lysed  the  gas  in  the  well  at  Kodinar
 Taluka  of  Amerali  District  as  well  as
 Kharaghoda  of  Surendranagar  Distt.
 These  are  not  ONGC  wells.  The  ‘n-
 vestigation  officers  have  pointed  out
 that  the  death  of  persons  in  these  wells
 are  from  Asphyxia  due  to  lack  of
 oxygen  in  the  confines  of  the  wells.
 As  such  question  of  atmospheric  pollu-
 tion  would  not  arise.  In  any  case  there
 ig  no  contamination  of  atmosphere  Jue
 to  hydrocarbons  and  these  wells  are
 outside  the  purview  of  the  ONGC.

 Congestion  of  Passenger  Traffic
 between  Ahmedabad-Baroda

 3301,  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  RAILWAYS  be  plea-
 sed  to  state:

 (a)  whether  it  is  not  a  fact  that
 there  is  a  great  congestion  of  pas-
 senger  traffic  between  Ahmedabad-
 Baroda,  Baroda-Surat  ang  Surat-
 Valsad  route;

 (b)  whether  in  view  of  electrifica-
 tion  of  Sabarmati-Virar  Section  and
 to  encourage  regional  spread  of  popu-
 lation,  introduction  of  suburban
 trains  over  this  route  will  not  facili-
 tate  and  cope  up  with  commuter
 traffic  on  the  route;

 (c)  if  so,  steps  proposed  to  be  taken:
 and

 (d)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (d).  There  is
 marginal  over-crowding  in  some  trains
 running  on  these  sections.  Introduc-
 tion  of  additional  trains  on  these  sec-
 tions  is  at  present  operationally  not
 feasible  due  to  strained  line  capacity
 on  sections  en  route.

 Inquiry  into  issue  of  Advertisement
 to  Congress  Souvenirs

 3302.  SHRI  VAYALAR  RAVI:
 SHRI  K.  KUNHAMBU:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  have  com-
 pleted  the  enquiry  of  the  case  of  issu-
 ing  advertisements  to  (Congress
 Souvenirs;

 (b)  if  so,  enquiry  against  how  many
 companies  has  been  completed  and
 the  action  proposed  to  take  against’
 these  companies;

 (c)  whether  any  Ambassadors  and
 Members  of  Union  Cabinet  are  also.
 involved  in  these  cases;  ang:
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 (d)  steps  taken  against  them”

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANT]  BHUSHAN)  (a)  No  Sir

 (b)  Dues  not  arse

 (c)  This  will  be  known  only  when
 investigations  are  complete

 (a)  Does  not  arise

 Salaries  and  Perquisite  drawn  by
 Chairmen  and  Managing  Directors  of

 Companies  of  Thaper  Group

 3303  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  LAW  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleised  to
 state

 (a)  whether  it  i8  a  tact  that  Chair
 men  and  Managing  Directors  of  diffe
 rent  companies  of  Thaper  Group
 drawing  heavy  salaries  ang  perqui-
 sites,

 (b)  if  so  the  details  of  each  om.
 pany  and

 (c)  how  many  times  these  re
 muneration  have  been  revised  in  the
 last  five  years?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  (a)  to  (०0  In
 formation  38  being  collected  and  will
 be  lard  on  the  Table  of  the  House

 Entering  into  Fishing  Industry  by
 Greaves  Cotton

 3304  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  the
 Greaves  Cotton  hag  entered  into  the
 fishing  industry

 (b)  whether  it  is  not  a  violation  of
 MRTP  Act  and
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 (c)  if  so,  what  are  the  steps  taken
 against  them?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  (a)  M/s  Grea-
 ves  Cotton  and  Company  Limited  ob-
 tained  approval  of  the  Central  Gov
 ernment  on  57973  under  Section
 23(4)  of  the  Monopohes  and  Restric-
 tve  Trale  Practices  Act  969  for  ac
 quisition  of  55  per  cent  capital  of  M/s
 New  India  Fisheries  Limited  which
 38  eniged  in  the  fishing  industry  with
 the  condition  that  the  company  should
 divest  before  57976  their  holding  in
 the  investee  company  sufficiently  so
 as  to  make  avatlavle  the  prescribed
 minimum  capital  to  the  general  public
 in  order  to  conform  to  the  current  list-
 ing  guidelines  The  company  has  so
 far  acquired  only  about  35  per  cent
 capital  of  M/s  New  India  Fsheries
 Ltd

 (by  and  ८)  Does  not  arise

 Expenditure  on  Petrol  and  Diesel  by
 Government

 3305  SHRI  S  S  SOMANI  will
 the  Minster  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  the  extent  to  which  Govern-
 ment  expenditure  on  petrol  ang  diesel
 has  come  down  after  the  steep  rise
 in  prices  thereof

 (b)  the  present  consumption  of
 petrol  and  diesel  in  the  country  a8
 compared  to  the  consumption  nefore
 the  nse  in  prices  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H  N  BAHUGUNA):
 (a)  and  (०)  The  attention  of  Hon'ble

 Memebr  invited  to  the  answer
 given  to  Starred  Question  No  485  on
 the  28th  March,  ‘1978,
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 Production  of  Odouriesg  Alcohol  used
 in  Perfumery  Industry

 3306  SHRI  K  MALLANNA,  Will
 the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  the  quantity  of  odourless
 alcohol,  which  i5  used  in  perfumery
 industry  produced  in  the  comtry
 during  each  of  the  last  three  years,
 and

 (b)  the  names  of  the  units  which
 produce  this  alcoho.’

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H  N  BAHUGUNA):
 (a)  No  separate  statistics  of  the  pro-
 duction  odourleds  alcohol  used  in
 the  peifumery  industry  are  maintain-
 ed  by  Government  Production  fol-
 Jows  the  pattern  of  qemand

 (b)  Odourless  alcohol  beme  a  non-
 scheduled  item  the  Government  does
 not  maintain  a  hy  of  the  units  pro-
 ducing  this  commodity  On'y  a  lst
 of  umts  engaged  in  the  production  of
 industrial  and  potable  alcohol  8
 maintained

 पूर्बोशर  रेलवे  के  रेल  सुरक्षा  बल  के  सदस्यों  हारा  को  गई
 भूक  हषताल

 १307  श्री  शामानस्द  तिवारी  पाप्रा  रेल  मची
 यह  बताने  वी  जगा  बरेंगे'क

 16 24  कया पर्वो  रेववें  ते  रन  सुरदरा  बज
 के  सदस्या  तने  दिनाए 1+  फिसम्यर  ।१77  को
 साप्ताहिव  विधाम  की  अपनी  मांग  #  समर्थन  में  भर
 हड़ताल  की  थी  प्लौर

 (ख)  यदि  हो,  ता  38  साप्ताहिक  विश्राम
 देने  के  बारे  में  क्या  कायवा-जावी  गई  है  तथा  क्‍या  ्र्ब
 उल्हें  इस  साप्ताएिक  विधाम  वी  प्रनुमति  ९  और  यदि
 नही,  तो  इसके  क्या  कारण  2  ?

 रेल  मलालप  में  राज्य  सत्री  (श्री  शिव  नारायण)
 (क)  जी  नही  ।  लेकिन  पूर्बालर  रेलवे  के  कुछ  स्टेशनों

 प्र,  जहां  इस  दल  के  सदस्यो  द्वारा  सहकारी  झाधार
 पर.  स्वयं  भोजनालयथ  चलाये  जाते  है  1s
 I2-9778%  भोजम  करने  वाले  संदरयो  न  दिन  के

 समय  एक  बार  भोजन  नही  किया  था।

 ट्
 )  यद्यपि  रेलय  सुरक्षा  दल  के  कर्मचारियों  पर

 काम  के  घटो  के  विनियम  लागू  नही  होते,  फिर  भी  यथा
 सभव  साप्ताहिक  विश्राम  की  श्रनुमति  देने  के  लिए सभी  रेल  प्रशासनो  को  7~  जारी  कर  दिये  गये

 तात्कालिक  श्रथवा  श्यो  की  कमी  के
 अवसशोे  को  छोड  कर  पूर्वोत्तर  रेलवे  पर  नियमानुसार 8  घटा  प्रति  दिन  यूटी  ली  जाती  है  t

 क्षेत्रीय  रेखबे  सुशक्षा  बल  एसोसियेशनो  के  साथ  बार्ता

 3308  श्री  रामा  नन्द  तिवारी  क्या  रेल  मत्नी
 यह  बताने  की  कपा  करग  कि

 (क)  मास्यता  ्राग्त  क्षत्रीय  रेलव  सुरक्षा  बल
 एसोसिएशन!  वे  साथ  प्रणासम  न  झब  तवा  क्तिनी  बार
 वार्ताकी  है  और  7  शार्ताप्रा  पर  किन-किने
 मांगा  पर  निर्णय  जिये  गय  तथा  कौन-कौन  सी  मांगों
 पर  निर्णय  नहीं  हा  सका  है  श्रौर  इस  वे  क्या  कारण  है  ?

 ख)  बयार  लव  सुरक्षा  बल  क  सदस्या को  रात्रि
 मत्ता  देने  का  प्रश्न  सरकार  के  विचाराधीन  है,  यदि
 हा,  तो  इस  पर  निणय  बर्ने  मे  विलम्ब  मे  क्या  कारण
 है  और  सन्तिम  निर्णय  तने  ia  कौन-कौन  सी  रुकावर्डे
 @  श्रीए

 (0)  क्‍या  सररशार  का  विचार  टन  समस्याप्रो
 का शाथ  समाणात  बारत  वा  है  यदि  2  तो  कब
 तब  और  यदि  उस  साहा  वक्‍यावारण  कै?

 रेल  सवालय  में  राज्य  मद्दो  (श्रो  शिव  नारायण)  :
 (वा)  मार्पता  प्राप्त  क्षत्राय  २  नें  दव  एसोसिएशन  के
 साथ  सायए  समझौता  नहीं  हआा  है।  लेबिन,
 एसोसिएएन  य  पर्दा  44रिया  सौर  खतोय  रेजो  के
 सुरक्षा  /  जिरार्यि  के  रीच  क्षत्राथ  एसोसिएशनो
 को स्पा ज  समर्पाय्रा  या  लियरारे  वे  जिए  बैंठकें/
 विचार  पिस  हगा है ।

 (खि)  रेनास  क्षादन  के  पर्म  जाश्यि  के  राति
 ड्यूटी  मत्त ए  सागते  पर  गर  सत्ातय  से  परामश  कर
 दे  इस  मज़ायस  हारा.  सक्रिय  रूपस  जिचार  किया
 जा  रहा  (ंग्रार  प॒याभारे  विस  म।भ  वा  प्रॉन्तिम
 रुप  देने  म  कौ:  झगा  लेगगा

 (a)  “लमत्राठ॒प  देन  समस्याञ्र!  का  शी पीचघ्रा-
 तिशीघ्न  हवन  पा  बहु]  द्न्य  हे  रेराबे गुरक्षा
 दल  एसोसिएशन  द्वारा  हाल  लो  म मेने  गय  मांग
 पत्र  पर  सत्रित्र  रूप  सं  विचार  कया  जा  रहा  है।

 रेल  सुरक्षा  बल  के  लिये  फल्याण  निधि

 3309  श्री  रामानन्द  तिवारो  क्‍या  रेल  मत्री
 यह  बताने  बी  कृपा  करेगे  कि

 प्रधिका  औ
 क्या  रेल  सुरक्षा  बल  के  सदस्यों  तथा

 प्रधिकारिय  के  कल्याण  के  लिये  इस  संगठन  के
 सदर॒यों  तथा  अ्रधिकारियों  के  भ्रशदान  से  कोई.

 शाह
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 कल्याण  निधि  बनाई  गई  है,  यदि हा,  तो  सदस्यों  झंशवान  20/—  रापये  ध्रथवा  तोसरे  बेतन  क्रायोग
 तथा  प्रधिकारियों  के  भ्रतदातन  की  दर  क्या  है  ,  की  सिफारिशों  के  कार्यान्वयन  के  परिणामस्वस्य

 रेलबे  सुरक्षा  दल  के  वेततमानों  को झम्तिम  रूप  देने
 (ख)  इस  कल्याण  सिधि  की  प्रबन्ध  समिति  मे  के  कारण  बनाये  गये  बिल  का  io  प्रतिशत,  जो  भी

 सदस्यों  के  नाम  तथा  उतके  रेंक  क्या  हैं  भौर  इस  अधिक  हां,  निर्धारित  किया  गया  भा।  मासिक
 निधि  से  रैकवार  कितनी  सहायता  की  गई  है  ,  और  अ्रशदान  af-  रुपये  रखा  गया  है  t

 (ग)  क्‍या  सदस्यथा  तथा  अधिकारियों  द्वारा  (ख)  प्रबस्ध  समिति  में  24  सदस्म  है  इनके
 दिये  जान  वाले  प्रशदान  का  लेखा  श्थवा  विवरण  नाम  और  पदनाम  सलरन  विवरण में  दिये गये  है।  इस
 लिखित  रूप  म  उन्हें  दिया  जाता  है  ?  निधि  से  प्रदान  की  गयी  रैकवार  सहायता  से

 सम्बन्धित  सूचना  गेल  प्रशासनों  स  इक्टटी की  जा  रही  है रेल  मत्ालय  में  राज्य  सती  (श्री  शिव  नारायण  )  झौर  सभा-पटल  पर  रख  दी  जायेगी  1
 (क)  जीहा  t  रलव सुरक्षा दल  के  प्रधिकारियां  भौर
 जवाना  क  क्याण  व  लिए  3-4  970  से  रेल
 सुरक्षब  कल्याण  निधि  क  नाम  एक  कल्याण  निधि
 बनाई  गयी  है  ।  रक्षरु  से  लकर  महानिराक्षक /  रेल
 सुरक्षा  दन  तब  सभी  प्रधिकारिया  शौर  जवाना  को  इस
 निधि  झशदान  करने  व  निए.  का  गया  है।  मूल

 (ग)  सदस्यों  के  भ्रशदान  की  पुस्तकें  सभी रे  लो
 बौद  दी  गयी  है  और  सुरक्षा  प्रधिवारिया/कमांडेंटो  को
 निर्देश  दिय  गय  है  कि  वे  भ्रशदान  की  प्रविष्टिया  करके
 अझशदान  पुस्तव  प्रत्यव  सदस्य  को  लौटा  दें।

 विवरण

 क्रम  स०  जाम  पता  और  “यत्रसाय  पदनाम

 .  0  श्रो  गमसीण्मित  झाडब्गीआम>  महानिरीक्षत  [to  70  दण  पदन  प्रध्यक्ष  रेल
 सुरक्षक  |  क्ल्या

 निधि
 2  श्री  बतजात  सिह  ०  एस०,  सहायव  जर  निराक्षष  र०्मू८  द८  पदेन  मचिव

 3  श्रा  ध्रार०  ब०  खरबन्दा  उप  महानारिक्षय  २०सु  ०वि८२०  नव  बह.  परदेन  काषाध्यक्ष
 4  श्रो  एन०  गापालफक्रष्णन  समुकत  विदेशय  वित्त  महानगर  परिवहन  सदत्य

 परियाजना  रगवं  बाइ
 मुख्य  सरक्षा  भ्रधिवारा  उत्तर  रलवे  बड़ोदा  > 5  श्रों  श्रार८  जी०  सिर

 हाउस  नयों  दिता
 6  श्री  डा०  मुखर्जी  सुरक्षा  ग्रधिकारी  पूव  रलथ  हावड़ा
 7  श्री  कबा  व  ०  शर्मा  सुरक्षा  प्राधिकारी  उत्तर  रलब  नयी  दिल्‍ली
 6  श्री  शंख  प्रजाम  मुख्य  रक्षक  मध्य  रेलव  कर्ला  ce
 9  श्री  झार०  एम०  ' हदपद  सहायक  सुरक्षा  श्रधिपारी  पप्चिम  रजवे  +

 बम्बई
 i0  श्री  बी०  क्‌०  नरसिस्हन  सहायक  सुरक्षा  प्रधिकारी,  दक्षिण  मध्य-  +

 रेलव  बविजयवाडा  ।
 il  श्री  जो०  सी०  कुकरेती  निरीक्षम/र०  मु०द०  पूर्वोलर  सीमा  »

 रेलव  ,  ग़वाहाटी
 2.  श्री  झार०  बे ०  कौशन  निरीक्षम/र०  मुग्दर,  उत्तर  रलवे  ,

 शबूरबम्ती  om
 13  at  झ्रार०  पी०  गत  उप  _  निरीक्षक  रेग्सु०  to  पूर्वोत्तर,  ५ .  रेलवे,  गारखपुर
 i4  श्री  डी०  ध्ार८  मालाकार  उप  भिरीक्ष+/र०्सु०द०,,  दक्षिण  ष््बं

 रैलव,  खडगपुर
 i5  श्री  खुशी  राम  सहायक  उरपनिरीक्षफ,/रे s  ०द  ०  हि

 दी  उत्तर  रेसबे  ,  दिल्‍ली  मेन."
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 wr  संख्या  मॉम  फ्ता  धौर  व्यवस्था  पदनाम

 16,  श्री  दीवान  सिंह  गन
 १7  श्री  बी०  राघवन

 I8  श्री  बी०  तत०  मिश्र
 9  श्री  देवेस्द्र  सिह

 20  श्री  मनमोहन  परमाणिक
 1  श्री  एन०एस०  सी०  बोस

 22  श्री  राम  दुलारे
 23.  श्री  गणेशन

 24  श्री  के०  एस०वी०  देवनाथन

 Sabotage  in  Gujarat  State  Fertilizer
 Factory  at  Koyali

 3310.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  his  attention  has  becn
 diawn  to  ०  news-itein  of  July  3  40०
 Baroda  wherein  it  38  alleged  that
 Gujarat  State  Fertilizer  Factory's
 factory  at  Koya  following  wide-
 spread  acts  of  sabotage  has  been
 brought  to  a  halt;  and

 (b)  if  so,  the  reasons  thereof  and
 the  steps  taken  by  the  Government
 to  r.e-stait  the  factory  and  prevent
 sabotuge?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H,  N.  BAHUGUNA):
 (a)  and  (b)  The  GSFC  plants  at
 Baroda  were  shut  down  following  a
 Strike  from  i2th  July,  978  by  a  sec-
 tion  of  officers  jn  protect  against  dis-
 ciplinary  action  taken  against  one  of
 them.  The  strike  was  terminated  and
 production  resumed  with  effect  from
 16th  July,  1978,  A  detailed  report  is
 awaited  from  State  Government  in
 regard  to  the  alleged  acts  of  sabotage
 and  measures  being  taken  to  ensure
 the  safety  of  the  plants.

 मुख्य  रक्षक,  उत्तर  रेलवे,  नयी  दिल्‍ली  t
 सहायक  उपनिरीक्षव/रे०  #ल्‍द०  ,  दक्षिण- .. ,,

 रेलवे  मद्रास
 मुख्य  रक्षक,  दक्षिण  पूर्व  रलवे,  खडगपर  '
 मुख्य  रक्षक  रे०मु०वि०  द०,  6  बटालियन  ;

 दया  बस्ती,  दिल्ली  t
 रक्षक,  पूर्व  रेजवे,  सियालदह  ”
 वरिष्ठ  रक्षक,  दक्षिण  मध्य  रेलवे,  सिवन्‍्दरावाद  am

 सुरक्षा  भ्रधिकारी,  मध्य  रेलवे,  झ्प्सी  ;
 सुरक्षा  झधिकारी  दक्षिण  रलने,  i

 उत्तर  बगलूरू
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 मुख्य  रक्षक,  दक्षिण  रेलवे  मस्यालय  कम्पनी  om

 Cable  thefts  and  misuse  og  Alarm
 Chains  on  Danapur  Division

 33ll  SHRI  YADVENDRA  DUTT:
 Will  the  Mini.te:  of  RAILWAYS  be
 ple  ised  to  state

 (a)  whether  cable  thetts  and  mis-
 use  of  alarm  chains  on  the  Danapur
 Division  ot  the  Eastern  Railway  has
 comp  elely  disoiganised  the  -ailway
 traffie  im  the  area  specially  between
 Patna  and  Gaya;  and

 (b)  if  so,  what  steps  Government
 pruj.cse  to  take  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  No.

 (b)  Does  not  arise

 Stoppage  of  Trains  due  to  cutting  of
 Electric  Wire  at  Mughalsarai

 33i2  SHRI  YADVENDRA  DUTT:
 Will  the  Ministe:  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  his  attention  has  iveen
 drawn  to  the  fact  that  on  the  night
 of  Ist  and  2nd  July,  878  at  Mughal-
 sarai  neai  the  Western  Cabin  a  High
 tension  electric  wire  was  found  cut
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 and  broken  whereby  all  the  UP  and
 DOWN  trains  including  the  goods
 trains  were  brought  to  a  standstill;

 (b)  if  so,  totay  amount  of  loss  in-
 curred  by  the  Railways;  and

 (c)  steps  taken  to
 mischief?

 prevent  such

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  No,  On
 the  night  of  Ist  and  2nd  July,  978
 there  was  no  incidence  of  high-
 tension  Overhead  Electric  wire-cut-
 ting  at  Mughalsarai  near  the  Western
 Cabin.

 (b)  and  (c).  Does  not  arise.

 चुने  हुए  प्रतिनिधियों  को  वापस  बुलाने  का  अधिकार

 3313  डाग  रसज  सिंह :  विधि,  न्याय  और
 कम्पनी  कार्य  मंत्री  यह  बताने  की  क्लपा  करेंगे  किः

 (क)  क्या  सरकार  ने  चने  हुए  प्रतिनिधियों  को
 वापस  बुलाने  के  अ्रध्विकार  को  सिद्धान्त  रूप  से  स्वीकार
 कर  लिया  है  ;

 (ख)  क्‍या  सरकार  गजरात  तथा  बिहार
 आन्दोलनों  के  दौरान  चने  हए  प्रतिनिधियों  को  वापस
 बुलाने  की  मांग  को  अ्रनेचित  समझती

 (ग)  यदि  नहीं,  तो  क्‍या  इस  को  व्यावहारिक
 रूप  देने  के  लिये  सरकार  न्यायविंदों  का एक  आयोग  गठित
 करने  के  प्रश्न  पर  विचार

 जैसा  श्री  जयप्रकाश
 नारायण  तथाग्न्य  व्य  |  ने  सांग  की  है  ;और ह्

 (घ)  क्या  चुने  हुए  प्रतिनिधियों  को  वापस  बुलाने
 सम्बन्धी  उपबन्ध  अन्य  के  संविधानों  में  हैं,  यदि
 हां,  तो  उस  प्रकार का  उपबन्ध  यहां  पर  करने  में  क्या
 कठिनाइयां  हैं  ?

 देशों

 विधि,  न्याय  ओर  कम्पनी  कार्य  मंत्री  (श्री  शान्ति
 भूषण)  :  (क)  से  (घ.  निर्वाचित
 प्रतिनिधियों  को  वापस  बुलाने  के  अधिकार  का
 विधि  द्वारा  उपबन्ध  करने  के  प्रश्त  पर  निर्वाचन  संबंधी
 सुधारों  के  लिए  अन्य  प्रस्तावों  के साथ  विचार  किया
 जा  रहा  है।  इस  विषय  पर  गहन  अध्ययन  और
 सावधानी  से  विचार  करने  की  आवश्यकता  है  |  शरत  इस
 विषय  में  निर्णय  लेने  में  सरकार  को  कुछझौर  समय  लगेगा।
 निर्णय  लेते  समय  वापस  बुलाने  संबंधी  उन  उपबन्धों  को
 भी  ध्यान  में  रखा  जाएगा  जा झन्य  देशों  के  संवि-
 धानों  में  शिए  हुए  हैं  ।
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 Proposal  to  provide  additional  bogies
 in  Kashmir  Mail

 3314,  SHRI  DURGA  CHAND,;  Will
 the  Minister  of  RAILWAYS  be
 pleased  +o  state:

 (a)  whether  there  is  any  proposal
 for  providing  additional  bogie  upto
 Pathankot,  in  Kashmir  Mail,  Srinagar
 Express  and  Sealdah  Express;

 (b)  whether  it  is  also  proposed  to
 start  an  additional  train  from  Delhi
 to  Pathankot;

 (c)  whether  the  Railway  Minister
 and  Railway  Board  have  received  any
 representation  recently  in  this  re-
 gard;

 (d)  if  so,  what  decision  Government
 have  taken  or  proposed  to  be  taken  in
 this  regard;

 (e)  if  not,  what  are  the  reasons
 therefor;

 (f)  whether  Government  have  made
 any  survey  regarding  the  inconve-
 nience  caused  by  the  commuters  on
 Delhi-Pathankot  line;  and

 (g)  if  so,  what  are  the
 thereof?

 details

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)-:  (a)  and
 (b).  No

 (c)  Yes.

 (d)  to  (g).  One  second  class  coach
 by  52Dn  Express,  one  3-tier  sleeper
 and  one  second  class  coach  by  60Dn
 Srinagar  Express  and  one  second  class
 coach  by  34Dn  Mail  are  available  at
 Pathankot  for  the  convenience  of
 passengers  travelling  to  Delhi/New
 Delhi  and  Sealdah.  These  coaches  are
 eatering  to  the  present  needs  of  traffic.
 However,  periodical  census  reveals
 overcrowding  in  these  trains  specially
 during  summer/Vaishno  Devi  Fair.
 Introduction  of  any  additional  coach
 by  these  trains  is  operationally  not
 feasible  as  a  regular  measure  for  want
 of  room  on  these  trains.  Special
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 traing  are  run  and  additional  coaches
 are  attached  during  summer  between
 Jammu  Tawi  and  Delhi/New  Delhi
 as  per  the  traffic  .demands.  Introduc-
 tion  of  any  additional  train  between
 Pathankot  and  Delhi/New  Delhi  as  a
 regular  measure  is  also  not  opera-
 tionally  feasible  for  want  of  spare
 line  capacity  enroute.  However,  8
 proposal  for  the  introduction  of  qa  fast
 Express  train  between  Jammu  Tawi
 and  Howrah  has  peen  finalised.

 Stoppage  of  Express  Train  from
 Pathankot  to  Joginder  Nagar  at  Panj-

 Rukhi  and  Biral

 33i5.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 third  Express  train  from  Pathankot  to
 Joginder  Nagar  does  not  stop  at  Panj-
 rukhi  and  Biral;

 (b)  whether  the  Railway  Minister
 ang  the  Chairman  Railway  Board
 have  received  any  representation  in
 this  regard:

 (e)  if  so,  what  action  is  to  be  taken
 in  this  matter:

 (d)  if  not  what  are  the  reasons
 therefor;

 (e)  whether  the  Railway  Adminis.
 tration  had  made  any  survey  into  the
 difficulties  faced  by  the  commuters  at
 these  and  other  stations;  and

 (f)  if  so,  what  are  the  details  there-
 for?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b),  Yes.

 (c)  to  (ft).  Stoppage  of  iPB/PB
 fast  passenger  is  being  provided  at
 Panch.Rukhi  and  Biral  Himachal
 halt  with  effect  trom  1-10-78.
 3460  LS—8

 Proposal  to  Amend  M.RB.T.P,  Act  to
 with  Irregularities  of  Large

 Businesg  Houseg

 8318,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state;

 (a)  whether  it  is  proposed  to  amend
 M.R.T.P.  Act  in  order  to  strengthen
 the  Company  Department  for  expedit-
 ing  the  cases  of  irregularities  com-
 mitted  by  the  large  houses;  and

 (b)  if  so,  what  are  the  details  there-
 of?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANT]  BHUSHAN):  (a)  and  (b).
 No,  Sir.  However,  the  Government
 is  awaiting  the  recommendations  of
 the  Expert  Committee,  which  is
 presently  reviewing  the  provisions  of
 the  Companies  Act  ang  the  M.R.T.P.
 Act.  The  report  is  expected  to  be
 available  to  the  Government  by  the
 end  of  this  month.  Thereafter,  the
 Government  will  examine  them  and
 take  such  action  88  may  be  deemed
 necessary.

 दिल्‍ली-पअहमदाबाद  मीटर  लाइन  को  बड़ी  साइन  में
 बवदखना

 3327.  श्ी  लालजी  भाई  :
 भरी  गाथू  सिह  :
 ी  चतन्त  कुमार  पंडित  :
 भी  मर  सिंह  १०  राठब

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच है  कि  गत  i8-20
 दिल्ली-पभरहमदाबाद  मीटर  लाइन,  सवाई

 ह
 जयपुर  मीटर  लाइन  को  बड़ी  लाइन  में
 तथा  जोधपुर-मालावार  के  बोच  बड़ी

 लाइन  बिछाने  केलिए  प्रयास  किये  जा  रहे  हैं
 तथा  सरकार  हस  बारे  में  समय-समय  पर
 भोषणा  करती  रही

 (ख)  क्‍या  दिल्ली-प्रमदाबाद  लाइन  हरियाणा
 राजस्थान.  तथा  गुजरात  के  घनी  झाबादी  बाले  क्षेत्र
 से  होकर  गुजरती  है  भ्ौर उनसे  परिबर्तन से  उन  सभी
 को  लाभ  होगा  ;  भौर
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 (*)
 यदि  gt,  तो  इस  बारे  में  झब  तक  कितमी प्रगति  हुई  है  भौर  इस  बारे  में  पूरा  ब्यौरा  क्या  है  ?

 रेल  संत्रालय में  राज्य  संत्री  (भरी  शिव  भारायण)  :
 (क)  से  :(ग)  :  दिल्ली-प्रहमदाबाद  मीटर  लाइन

 को  बड़ी  लाइन  में  बदलने  की  परियोजना
 को,  जिस  पर  i08  करोड  रुपये  की  लागत
 झायेगी  ,  मजूरी  दे  दी  गयी  है,

 परत  बहुत
 ही

 सीमित  मात्ा  में  धन  उपलब्ध  होने  के  कारण
 ‘1978-79  में  इसके  लिए  केयल  साकेतिक  परि-

 व्यय  की  व्यवस्था  की  गयो है  t  इस  परियोजना  के
 प्रारम्भ  होने  तथा  पूरा  होते  का  कोई  निश्चित  समय
 अभी  नहीं  बतायाजा  सकता  ।  सवाई-माधोपुर
 सीटर  लाइन  को  बडी  लाइन  में  बदलने  के  प्रश्न  पर
 दिलली-पहमदाबाद  मीटर  लाइन  का  बडी  लाइन  में
 बदलाव  हो  जाने  के  बाद  विचार  किया  जायेंगा।  धन
 की  कमी  के  कारण  जोधपुर  से  मारबाड  तक  की  मीटर
 लाइन  की  बड़ी  लाइन  में  बदलने  का  कोई  प्रस्ताव
 विचाराधीन  नहीं  है  ।

 है 1... ह  made  regarding  Oil  Prospec-
 ting  in  Orissa,  West  Bengal,  Assam

 and  Tripura

 3318,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  satisfactory  progress
 has  been  maintained  regarding  oil
 prospecting  in  the  States  of  Orissa,
 West  Bengal,  Assam  and  Tripura;

 (b)  if  so,  facts  thereabout;  and
 (c)  whether  any  indication  has

 been  available  regarding  finding  of
 new  sources  of  Oil  and  gas  in  those
 States  including  off-shore  exploration
 in  regard  to  Orissa  and  West  Bengal?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a  )Yes,  Sir.

 (b)  In  Orissa,  gravity  surveys  were
 undertaken  during  the  period  2958
 to  1969.  Reflection  and  refraction
 seismic  surveys  were  also  undertaken
 during  the  periog  970—-975.  No  deep
 drilling  for  exploration  of  oil  and  gas
 has  so  far  been  undertaken  in  Orissa
 by  the  ONGC,  However,  Oil  India
 Limited  are  now  taking  action  to
 conduct  exploration  for  oil  both  on-
 share  and  off-shore  in  the  Mshanadi
 area  in  Orissa,

 AUGUST  8,  978  Written  Answers  22g

 In  West  Bengal  geological,  gravity
 magnetic  and  seismic  surveys  are
 being  continued.  Besides  the  ONGC

 is  currently  drilling  a  deep  well  on
 the  Diamond  Harbour  structure.
 Drilling  of  another  well  on  the  Radh®
 structure  is  to  be  taken  up  shortly.

 In  Tripura  geological  surveys  con-
 tinue  while  reismic  surveys  have  also
 been  undertaken  from  1977-78,  Four
 rigs  are  currently  deploye@  in  the
 Baramura  structure  of  Tripura  and
 another  deep  drilling  rig  is  scheduled
 to  be  deployed  on  the  Gojala  struc-
 ture  In  Assam,  the  ONGC  has  been
 carrying  out  exploration  since  its  in-
 ceptron  and  is  already  producing
 crude  oil  and  natural  gags  from  there.
 OIL  are  also  producing  oil  and  gas
 from  their  mining  lease  areas  in
 Assam.

 (c)  In  Orissa  no  indications  have
 been  found  so  far  regarding  sources
 of  oi)  and  gas.  In  West  Bengal,  oil
 and  ga8  shows  have  been  obtained  in
 a  number  of  wells  drilled  but  com-
 mercial  accumulation  of  hydrocarbons
 has  not  been  found  so  far.  Two  wells
 in  West  Bengal  off-shore  have  also
 been  drilled  without  success.

 In  Tripura  gas  shows  have  been
 encountered  in  some  of  the  wells
 drilled  so  far,  however,  their  com-
 mercial  significance  has  not  yet  been
 established  In  the  State  of  Assam
 the  ONGC  has  already  discovered  oil
 and  gas  in  commercial  quantities.
 Here  also  the  ONGC  is  prospecting  in
 new  areas.

 In  Orissa  off-shore,  OIL  are  plan-
 ning  to  drill  a  few  wells.

 Production  and  Price  of  Soda-ash

 3319,  PROF,  SAMAR  GUHA:  Will
 the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  the  price  of  soda-ash
 has  gone  up  and  it  ig  being  sold  in
 black  market;
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 (b)  if  go,  facts  thereabout;

 (c)  whether  prodction  of  soda-
 ash  is  controlled  almost  exclusively
 by  two  big  industria]  houses  and
 marginally  by  two  other  houses;

 (d)  if  so,  facts  thereabout;

 (e)  whethey  these  monopolies  pro-
 ducers  of  soda-ash  are  artificially
 manipulating  sale  of  soda-ash  at
 higher  prices  and  in  black  market  as
 well;

 (£)  if  so,  facts  thereabout;

 (g)  whether  higher  cost  of  soda-
 ash  ig  affected  small  scale  soda  silicate
 manufacturers  and  in  turn  the  small
 scale  soap  manufacturer,  washing
 material  manufacturers,  washermen
 community  and  others  and  for  that
 matter,  common  people;

 (h)  if  so,  steps  taken  or  proposed
 by  the  Government  for  controlling
 sale  of  soda-ash  at  reasonable  price;

 (i)  whether  many  reports  have
 recently  appeared  in  press  regarding
 such  racketeering  in  sale  of  soda-ash;
 and

 G)  if  so,  facts  thereabout?
 THE  MINISTER  OF  PETROLEUM

 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  प्र,  N.  BAHUGUNA):
 (a)  and  (b).  There  is  no  statutory
 control  over  the  prices  and  distribu-
 tion  of  Soda  Ash.  However,  it  has
 come  to  the  notice  of  this  Ministry
 that  selling  prices  of  this  commodity
 have  shown  an  upward  trend  for
 some  time  past  due  to  number  of
 factors.

 (ce)  and  (d).  Details  of  installed
 capacity/production  of  soda-ash  are
 given  helow:—

 Name  of  the  Firm
 Annual  Production

 installed  during
 capacity  —977

 (Tonnes)  (Tonnes)

 a  Mis.  Tata  Chemicals  Ltd  Mithapur  (Gujarat)  360,000,  —  3.20,078
 a  M/s  Saurashtra  Chemicals,  Porbandar  (Gujarat)  1,68,000  —  1776756
 3.  M/s.  Dhrangdhia  Chemicals  Works,  Dhrangdhra  (Gujarat).  =  65,000  54.49
 4  M/s.  New  Central  Jute  Mills  Co.  Lid  ,  Varanasi  (U.P.)  39,600  18,281

 6.32,600  —  5:70.257

 (e)  and  (f).  Reports  of  shortages  of
 soda-ash  from  different  parts  of  the
 country  have  been  received  by  this
 Ministry  since  April,  3978  onwards.
 According  to  soda-ash  manufacturers,
 the  major  bottleneck  was  the  shortage
 of  railway  wagons  for  the  transpor-
 tation  of  raw  materials  (coal  and
 salt)  to  the  factory  site  and  for  the
 movement  of  finished  products  from
 the  factory,  Other  factors  regponsit#le
 were  reported  to  be  (i)  inadequate

 availability  of  boiler  feed  water  (in
 case  of  M/s.  Tata  Chemicals)  and
 (il)  compressor  breakdown  (in  the
 case  of  M/s.  Saurashtra  Chemicals).

 (g)  and  (h).  Seda-ash  being  in  short
 supply,  some  soda-ash  consuming  in-
 dustries  including  sodium  _  silicate,
 soap  and  detergent  powder  in  the
 small  scale  sector  are  reported  to  be
 unable  to  obtain  their  full  require-
 ment  of  this  chemical,
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 To  give  immediate  relief  to  the
 consumers  of  soda-ash,  this  Ministry,
 in  consultation  with  the  DGTD,  has
 requested  the  State  Chemicals  and
 Pharmaceuticals  Corporation  of  India
 Ltd.  to  make  immediate  arrangements for  the  import  of  20,000  tonnes  of
 soda-ash  to  supplement  the  indigen-
 ous  production  with  a  view  to  im-
 Prove  and  regulate  the  supply  and
 bring  down  prices  of  soda-ash,  Cus-
 toms  duty  has  also  been  waived  in
 respect  of  these  imports  with  a  view
 to  keep  the  prices  of  the  impoited
 material  roughly  at  par  with  the
 indigenous  (manufacturers’)  prices

 (7)  and  Q.  Yes,  Sir.  Reports  of
 shoitages  of  Soda-ash  and  price  hike
 huve  appeared  recently  in  the  Press.

 Changes  proposed  by  Law  Commission
 to  the  Married  women  property  Act

 874

 332  SHRI  VASANT  SATHE:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  the
 Law  Commission  in  jts  report  sug-
 Sested  for  reaching  changes  to  the
 Married  Women  Property  Act,  ‘1874;
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 (b)  if  so,  furnish  details  of  the
 follow-up  action  taken  by  the  Gov-
 ernment  in  the  matter  so  far  in  con-
 suitation  with  the  State  Government;

 (c)  what  is  the  reaction  of  the
 State  Governments  Statewise  to  the
 changes  prdéposed;  and

 (d)  the  final  decision
 posed  in  the  matter?

 taken/pro-

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHR]  SHANTI  BHUSHAN).  (a)
 Yes,  Sir

 (b)  to  (d).  Copies  of  the  Report
 were  circulated  to  the  Government  of
 all  States  and  Union  territories  and
 also  to  the  concerned  Ministries  and
 Departments  of  the  Government
 of  India  and  ceitain  professional
 and  academic  institutions,  Com-
 ment,  from  most  of  the  State
 Governments  and  Union  territory
 Administrations  have  been  received
 A  gist  of  the  comments  so  received
 are  contained  in  the  attacheg  state-
 ment  Comments,  from  other  State
 Governments  and  Union  territories
 ate  still  awaited  Government  will
 be  able  to  take  a  final  decision  in  the
 matter  only  after  all  the  comments
 are  received

 Statement

 S  No  Name  of  State/Union  Territory  Comments

 1.  Government  of  Andhra  Pradesh

 2  Government  of  Gujarat

 3  Government  of  Haryana

 The  State  Government  is  in  general  agree~ ment  with  the  recommendations  —  of
 the  Law  Commission  and  the  various
 important  changes  proposed  by  the  Law
 Commission

 They  arcof  the  view  that  the  comprehensive revision  of  the  Married  Women's  Property
 Act,  874  wnecessary  as  suggested  by  the
 Law  Commision  and  they  endorse  the
 Report  of  the  Law  Commission.

 State  Government  agrees  with  the
 pcpos’ contained  in  the  Report  of  the  Law

 Comrnission,
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 Government  of  Himachal  Pradesh
 Government  of  Kerala

 Government  of  Madhya  Pradesh

 Government  of  Maharashtra

 Government  of  Manipur

 Gaseanment  of  Mizoram

 Government  of  Nagaland

 Government  of  Oriwa.

 Government  of  Punjab

 Government  of  Tamil  Nadu

 Government  of  West  Bengal

 They  endorse  the  Report  of  the  Commision.
 Generally  agree  with  the  reccmmendaucn

 ofthe  Law  Commision
 The  State  Government  has  no  comments  to

 offer
 The  State  Government  supports  the  ree

 commendations  made  by  the  Law  Comnis-
 ston  in  the  Report  and  approves  the  draft
 bill  forwarded  by  the  Jaw  Comnussven  and
 included  in  Appendix  Ton  the  Ro  yert

 The  State  Government  falls
 recommendation  in  the  Report  1  the
 Taw  Commision  —  The  propesed  am  cnd-
 ments  are  of  absolutely  necessity  in  vicw
 ofthe  Women’s  Right  to  inheritance  under
 the  Hindu  Succession  Act  956  and  also
 of  equally  of  tught  beiween  men  and
 women  39  all  spheres  of  ]  and  services
 as  recognised  by  ovr  comsutuucn

 endares  the

 The  Government  of  Mizoram  Ree  ९९५६  to  the
 proposed  legislation  as  recommended  by the  ]  aw  Commmsion  sut  ject  to  the  ec  nde
 tion  that  clause  8  of  the  Bill  os  retamed
 without)  modification  It  may  be  reid
 m  this  connection  that  the  Manud
 Women's  Property  Act  3874.  as
 batred  in  its  application  ५७  Tushar  Hills
 (Now  Mizoram)  by  noufication  order
 Assam  Tiontier  Tracts  Regulation  ae  fo

 In  regard  to  the  power  of  the  State
 Government  to  pass  cxemption  orde:  unde
 der  section  8  it  3s  suggested  *  State
 Government”  may  be  defined  im  the
 proposed  Act  (as  has  been  dane  in  several
 recent  Acts)  so  as  to  mean,  ins  relation
 to  Union)  Territory,  the  Administiater
 ofthe  Union  Territory

 According  to  a  social  usage  and  ५३४७ Customary  Law  a  Naga  matried  woncen
 cannot  hold  property  and  she  4६  not  ccm-
 petent  to  dispose  of  any  property  and  ५१  ce
 tion  (a)  may  he  amended  inserting  that  it
 shall  not  extend  to  this  State  unless  ack  pt- ed  bv  a  resolution  passed  by  the  Legisia~ twe  Assembly

 State  Government  agrees  with  all  the  ire
 commendations  of  the  Jaw  Commusion,

 The  State  Government  supports  the  i¢come
 mendation  of  the  Law  Commission

 The  Government  concurs  with  the  iccom-
 mendations  contained  in  the  Report

 The  State  Government  agnees  with  some  of
 the  ree  dations  ९  ed  om  the
 Report.
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 i§  Andaman  and  Nicobar  Administiation

 37  Dadra  and  Nagar  Haveli  Administration

 18  Delhi  Administration

 i9.  Lakshadeep  Administration
 ao.  Government  of  Pondicheiry

 They  agree  generally  with  the  recommenda.
 tions  of  the  commussion

 The  Adrunistration  has  no  comments  to
 offer  in  the  matter

 ‘They  have  no  comments  to  cffer  on  the
 Report  of  the  Law  Commussion

 ‘They  have  nothing  substantial  to  ad  d  to  the
 Report

 ०  comments  on  the  Report
 Since  the  Marricd  Women’s  Picperty  Act,

 874  hay  not  becn  extended  to  Pordicherry the  question  of  furnishing  ceonments  on
 the  Report,  does  not  arise

 झशोधित  तेल  की  खपत

 3322  थनी  यनवस  शर्मा  क्या  पेट्रोलियम,
 रसायन  झौर  उरक  मतो  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  चाल्‌  वर्ष  में  देश  में  प्रशोधित  तेल  को
 कितनी  खपत  होने  भी  सभावना  है

 (ख)  देश  में  भ्रशोधित  तेल  के  उत्पादन  की
 हुलना  में  इमकी  स्थिति  क्या  है  ,

 (ग)  क्‍या  इसकी  खपत  ब्रौर  उत्पादन  के  बीच
 अन्तर  कोदूर  करने  के  लिए  ग्रशोधित  तेल  का
 झ्रायात  करने  सबधी  कोई  योजना  है  ,  भौर

 (घ)  यदिहा  तो  सरकारी  शौर  गैर-सरकारी क्षेत्रों  कोग्रायात  हेतु  किसने  प्रतिशत  लाइसेस  क्षमता
 मजूर  किये  जाने  का  प्रस्ताव  है  ?

 बी  हक
 तथा

 ०४१
 बौर  उर्रक

 दन्त (  भम्दन  बहुगुणा  (क)  ष)
 बचे 1  pert  cel  अल  २  स

 wT  a  |
 लगभग  32  WA  मि0मी0टन  है।

 इस  c:%  में  लगभग  35  'मिल्मी०  टन  का  धायात  करने
 का  भ्रनुसमान  है।  यह  पूरी  मात्रा  सार्वजनिक  क्षेत्र  के
 उपक्रमों  के  माध्यम  से  प्रायात  की  जायेगी  |

 सेड्रोल  पम्प  लगाने  और  उर्थरक  तथा  रसायन  कारणाने
 स्याषित

 के)  क्‍या  सरकार  का  देश  में  पेट्रोल पम्प  लगाने
 तथा  उचरक  श्रौषधी  तथा  धन्य  रसायन  उत्पादन  करने
 वाले  कारखाना!  की  स्थापना  के  लिये  लाइसेस  देने  के
 मामने  में  सहकारी  समितिथों,  हरिजनों  पौर  भ्रादि-
 वासी  क्षेत्र  के  लोगा  का  तरजीह  देने  का  है  ,  भौर

 (ख)  यदि  नहीं,  तो  इसने  क्‍या  बारण  हैं?

 पेट्रोलियम  तथा  रसायन  और  उर्थरक  मंत्री  ूची
 हेखबती  मम्दम  बहुगुणा)  (ब)  झौर  (ख)
 उबरका  रसायना  और  प्रौषधि  के  निर्माण  के  लिये
 कारखाना  वी  स्थापना  करने  में  प्रयाधिक  निवेश
 की  प्रावश्यकता  पड़ती  है  1  भ्रत  ऐसे  कारखाने
 लगाने  हेतु  भौद्यागिक  लाइसेंस  के  लिये  भावेदन  पत्र
 देने  की किसी  व्यक्ति  विशेष  में  ग्राम  तौर  पर  बहुत
 कम  क्षमता  होती  है।

 जहा  तक  सभव  हो  पर्याप्त  वित्तीय"  ससाधनों
 से  मुक्त  सहकारी  समितिया  को  वरीयता दी  जाती

 |

 जहा  तक  पेट्रोल  पम्पा  का  समध है,  सरकारी
 क्षेत्र की  तेल  कम्पतियो  की  सभी  प्रकार  की  ऐजेसियो
 में  से  25  प्रतिशत  ऐजेंसियो  को  भ्रनुसूचित
 जाति  झौर  प्रनुसूचथित  जनजाति  के  लिये  झार-
 हित  कियाजाता  है  भौर  2  प्रतिशत  को  शरीरिक
 रूप  से झपग  व्यवित्तओं  के  लिये  आरक्षित  किया
 जाता  है  t  शेष  73  प्रतिशत  ऐजेसियां
 बालिल्यिक  आधार पर  दी  जाती है  जिस  में  ध्रम्य  बातें
 समान  होने  पर  प्रमाणिक  झौर  कुशल  सहकारी
 समितियों  प्रौर  एग्रों  इस्हस्ट्रीज  करपोरेशन  को

 बर्रयता  दी  जाती  है।
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 tad  में  प्रश्षिकारियों  के  रूप  में  कर्मचारियों  के  संबंधी

 3324  भी  wen  शर्भा  :  क्‍या  रेल  मत्नी यह
 बताने की  कृपा  करेंगे कि  :

 (क)  रेलवे  में  ऐसे  कितने  कर्मंदारी  हैं  जिनके
 लजदीकी  सबंधी  अधिकारियों  के  पदों  पर  कार्य  कर
 रहे  है  ,  भौर

 (ख)  कुल  कर्भचारियो  की  सख्या  ऐसे
 कर्म  भारियों  की  प्रतिशतता  कितनी  है  ?

 रेल  मत्रालय  में  राज्य  मत्री  (श्री  शिव  नारायण):

 (5)
 पौर  ख),  रेलो में  काम  कर  रहे  कर्मचारियों

 सम्बन्धियों  के  बारे  में  कोई  सूचना  तहीं  रखी
 जाती  है,  क्योकि  कर्म  घारियो  के  व्यक्सिगत  रिकार्डो
 सें  इस  प्रकार  के  संबंधों  का  उल्लेख  करने  की  कोई
 व्यवस्थ”  नही  है  ।

 Wagon  allotment  for  Jaipur  Udyog

 3325  SHRI  C.  K.  CHADRAPPAN:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 management  of  Jaipur  Udyog  is  ex-
 periencing  lot  of  difficulties  in  getting
 wagons  for  the  despatch  of  cement;

 (b)  whether  jt  is  a  fact  that  a  huge
 stock  has  been  piled  up  in  the  SILOS
 of  the  factory;  and

 (c)  if  so,  what  action  has  been
 taken  to  run  the  factory  smoothly?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN);  (a)  and
 (9).  No.

 (c)  Does  not  arise.

 Proposal  to  Intercept  Trains  to  check
 Ticketiess  Travel

 3326.  SHRI  RAJENDRA  KUMAR
 SHARMA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  in-
 tercept  trains  between  two  stations
 to  check  ticketless  travel;  and

 (b)  if  so,  the  trains  to  be  subjected
 to  such  checking?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (9)  Mid-section  checks  by  stoplpng
 trains  out  of  course  are  already  being
 conducted  from  time  to  time,  by
 deploying  sufficient  force.  During  the
 checks  the  ticket  checking  parties  in
 sufficient  force  are  taken  to  the  place
 of  check  and  the  train  is  stopped  for
 thorough  checking.  To  make  the
 checks  effective,  complete  secrecy  is
 maintained,

 Diversion  of  Railway  Traffic  to  Road
 Transport

 3827.  SHRI  RAJENDRA  KUMAR
 SHARMA;  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  there
 is  a  diversion  of  traffic  from  Railways
 to  Road  transport  during  the  last  two
 or  three  years;  and

 (b)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 There  is  some  diversions  of  high
 value  traffic  from  rail  to  road  during
 the  last  few  years,

 (b)  The  main  reason  is  increase  in
 the  number  of  National  Permits,
 which  are  affecting  the  loading  of
 high  value  goods  for  long  distances.
 Road  hauliers  are  private  individuals
 who  do  not  have  to  conform  to  the
 rules  and  procedures  like  the  rasl-
 Ways  have  to  do  and  they  can  make
 avert  and  covert  concessions  on  the
 spot  for  enticing  away  traffic.  Besides,
 Road  transport  hag  certain  inherent
 advantages  i.e.  smaller  unit  of  opera-
 tion,  door  to  door  service  etc.

 Licensed  Porters
 $328.  SHRI  RAJENDRA  KUMAR

 SHARMA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  number  of  licensed  porters
 working  in  Railways;
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 (b)  the  Railway-wise  break  up  of
 such  licensed  porters;  and

 (c)  the  steps  taken  for  their  better-
 ment  after  nationalisation  of  Rail-
 ways?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  38,828,

 (b)

 Radway  No  of
 hee  nred

 tentral  .  4064
 Eastern  मन  रे  7160,

 Northern  .  8745
 North  astern  +  +  भुव
 Northeast  Frontier  2302

 Southern  2930
 South  Central  2697
 South  Fastern  का  हू  3632

 Western  '  4115

 (c)  The  licensed  porters,  who  were
 previously  supplied  by  contractors,
 are  now  licensed  by  the  Railway  Ad-
 ministration  directly  elimineting  the
 middlemen  88  contractors.

 The  facilities  generally  available  to
 licensed  porters  at  stations  are  as
 under:—

 (i)  Free  out-door  treatment  for
 self  only  at  railway  hospital/dis-
 pensary.  Indoor  medical  treatment
 in  a  railway  hospital  in  case  a
 licensed  porter  sustains  injuries
 while  carrying  passengers’  luggage
 in  the  railway  premises.

 (ii)  Such  casual  leave  in  a
 calendar  year  as  may  ७९  allowed
 by  the  Station  Master/Superinten-
 dent.

 (iii)  Free  use  of  the  Railway's
 light  trolleys/hand  barrwogs  for  car-
 riage  of  passengers’  luggage.
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 (iv)  Facilities  such  as  waiting
 halls,  latrines,  canteens  etc,  provid-
 ed  at  the  station  for  use  of  II  Class
 bona  fide  passengers,

 (v)  Admission  of  their  children
 in  railway  schools  subject  to  the
 availability  of  seats.

 (vi)  Transference  of  the  licence
 badge  to  a  son  or  a  near  relative
 in  the  case  of  old  age  or  physical
 unfitness  or  death.

 (vii)  Free  use  of  rest  shelters
 wherever  provided,

 Ludhiana-Chandigarh  Railway  Line

 3329  DR  BALDEV  PRAKASH:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  is  g  proposat  to
 link  Ludhiana  with  Chandigarh  by  a
 railway  line;

 (b)  if  so,  whether  any  preliminary
 work  has  been  done;  and

 (c)  whether  the  project  has  been
 sanctioned;  and  if  so,  when  it  is  going
 to  be  taken  up?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  to  (c).

 A  final  location  (engineering)  survey
 for  the  construction  of  Jagadhri-
 Chandigarh-Ludhiana_  rail  link  has
 been  carried  out  during  1970,  Due  to
 severe  constraint  of  resources  and
 heavy  commitments  already  made  it
 thas  not  been  possible  to  undertake
 the  construction  of  his  rail  link  so  far.

 Price  Approvals  granted  to  M/s.  War-
 ner  Hindustan  Ltd.

 8330.  SHRI  RAMJI  LAL  SUMAN:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state;

 (e)  what  are  the  details  of  pro-
 posals  for  which  price  approvals  have
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 been  granted  to  M/s.  Warner  Hin-
 dustan  Ltd.  during  last  three  years,
 yearwise;

 (b)  details  of  industrial
 under  which
 covered;

 licences
 these  products  are

 (९)  for  how  many  new  articles
 price  approvals  were  not  granted  to
 this  company  during  last  three  years
 and  reasons  for  not  granting  the
 approvals;  and

 (d)  what  steps  are  being  taken  to
 withdraw  price  approvals  wrongly
 accorded  for  Tederal  C  and  whether
 opinion  of  Law  Ministry  was  available
 on  this;  if  so,  details  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  M/s,  Warner  Hindustan  Ltd.,  were
 granteq  price  approval  for  only  one
 new  prodcct,  namely,  Tedral  C  tablets
 on  5th  October,  976  during  the  last
 three  years.

 (b)  The  company  were  already
 manufacturing  Tedra}  Tablets  on  the
 authority  of  the  industrial  licence
 obtained  by  them  on  4th  December,
 3962  and  it  was  considered  thet  they
 could  take  up  the  manufacture  of
 Tedral  C  tablets  on  the  same  autho-
 rity,

 (९)  Price  approvals  for  Coskin  E
 ‘and  Waterbury  Vapour  Rub  have
 been  refused  to  this  company  during
 the  last  three  years  on  the  ground
 that  these  would  be  ‘new  articles’  and
 woulg  not  be  covered  under  the
 authority  of  industrial  licence  obtain-
 ed  by  them  in  1962,  The  company
 have,  however,  represented  against
 the  decision  of  the  Government.

 (d)  The  opinion  of  Ministry  of
 Law,  Justice  &  Company  Affairs  on
 the  interpretation  of  the  definition  of
 new  article  as  given  in  the  Industries
 (Development  &  Regulation)  Act,
 395l  was  received  on  1th  February,
 1977  on  a  reference  made  in  an
 another  case.  Since  there  were  a
 number  of  cases  in  which  the  inter-
 pretation  of  the  definition  of  ‘new
 article’  was  involved,  al)  such  cases
 including  the  case  of  Tedera]  C  tabs.

 have  been  sent  to  the  Ministry  of  Law
 for  their  further  opinion,

 Vacancies  of  Members  of  Law  Com-
 mission

 3331,  ‘SHRI  ७.  M.  BANATWALLA:
 SHR]  MUKHTIAR  SINGH

 MALIK;
 SHRI  SHYAM  SUNDAR

 GUPTA:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  ७९०
 pleased  to  state:

 (a)  the  number  of  vacancies  of
 Members  of  Law  Commission  which
 have  not  been  filled  in  so  far;

 (b)  the  time  by  which  they  are
 lying  vacant;  and

 (c)  by  when  these  vacancies  are
 likely  to  be  filled?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANT]  BHUSHAN):  (a)

 No  post  of  Member  Law  Commission,
 is  vacant

 (b)  and  (¢).  Do  not  arise.

 Places  for  oil  exploration

 3332,  SHRI  G  M.  BANATWALLA:
 SHRI  MUKHTIAR  SINGH

 MALIK;
 SHRI  SHYAM  SUNDER

 GUPTA:
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  ERTILIZERS  be
 pleased  to  state:

 (a)  the  names  of  places  where
 exploration  of  oil  works  hag  been
 going  on;

 (b)  the  number  of  wells  drilled  on
 each  place;

 (c)  the  number  out  of  the  wells
 drilled  found  to  be  oil/gas  bearing;
 and
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 (da)  expenditure  incurred  in  each
 together  with  the  quantity  of  oil/gas
 found?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  O:l  exploration  has  been  going  on
 throughout  the  length  ang  breadth  of
 this  country  However,  to  be  specific,
 drilling  activities  have  been  taken  up
 in  the  States  of  Gujarat,  Assam,
 Arunachal  Pradesh,  West  Berigal,
 Tripura,  Nagaland,  Meghalaya,  Uttar
 Pradesh,  Bihar,  Punjab,  Himachal
 Pradesh,  Jammu  &  Kashmir,  Tamil
 Nadu,  Pondicherry,  Andhra  Pradesh
 and  Rajasthan  It  has  also  been  ex-
 tended  in  the  offshore  areas  of  the
 Arabian  Sea  and  Bay  of  Bengal

 (b)  Statewise  break  up  3५  as  follews

 Gujarat  113.
 Assam  695

 Arunachal  Pradesh  5
 Meghalaya  5  2
 Nagaland  3
 Tnpura  3
 West  Bengal  +
 Uttar  Pradesh  5
 Punjab  &  Himachal  Pradesh  9
 Bihar  2
 Tamil  Nadu  &  Pondicherr,  1B
 Rarasthan  6
 Jammu  &  Kashmir  5
 Offshore  84

 ToL  tabo

 (०)  Out  of  960  wells  drilled  till
 30th  June,  ‘1978,  27  are  oil  and  727
 gas  bearing

 (d)  As  on  i-!-977,  ONGC  has
 established  initial  recoverable  reserves
 as  under:

 Oil  (Mn  Gas  (Million
 Tonnes)  cubic  Metres)

 Onland  736  2  94866  8

 Offshore  275°!  i48:08  5
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 Ag  on  -l-978,  Oil  India  Ltd.  Has
 estimates  of  the  proved  and  indicated
 reserves  of  933.46  Million  yonnes  of
 crude  oil  and  53,962  Million  standard
 cubic  metres  of  natural  gas,

 Figures  of  expenditure  well-wise
 are  not  available

 जेरठ  में  उच्च  स्यायालय  की  बैच  को  स्थापना

 3333,  ली  दयाराम  शाक्य  :
 थी  सवाब  सिह  चौहान  :

 कया  विधि,  न्याय  शर  कम्पनी  कार्य  मत्रो  यह
 बताने  की  पा  करेगे  कि

 (क)  कया  मेरठ  जिले  मे  उच्च  न्यायालय  की
 एक  बेंच  स्थापित  किये  जाने  का  एक  प्रस्ताव
 झनेक  वर्षों  से  सरकार  के  विचाराधीन  है,  भौर

 (ख)  यदि  हां,  तो  क्या  सरकार  का  राज्य
 सरकार  को  इसबेंच  कोचालू  वर्ष में  खोलनेके
 बारे  में  निदेश  देने का  बिचार  हैं?

 चिधि,  ब्वाय  और  कश्पनों  कार्य  मंत्री  (लो  शांति
 भूजण  )

 (5)
 श्र  ख)  मेरठ  में  एक  न्यायपीठ

 स्थापित  के  विधय  में  एक  प्रस्ताव,  तत्कालीन
 बिधि,  स्वाय  शौर  कम्पनी  कार्य  मत्री  द्वारा  उत्तर  प्रदेश
 के  तत्कालीन  मुख्य  मत्नी  से  विचार  विमर्श  करने
 के  पह्चात्‌  प्रारम्भ  में  उस  राज्य  सरकार  से  दिसम्बर
 I976H  प्राप्त  हुआ  था  धर  भारत  सरकार  ने

 राज्य  सरकार  को  एक  पत्र  लिखा  था  |  उस  समय
 भारत  सरकार  ने  उस  प्रस्ताव  पर  कोई  निर्णय  नहीं
 लिया  ।  उत्तर  प्रदेश  की  वर्तमान  सरकार  ने  मार्च
 978  में  भारत  सरकार  को  यह  लिखा  की  उनकी  राय,

 में  उत्तर  प्रदेश  के  पश्चिमी  जिलो  के  लिए  उच्च
 न्यायालय  की  स्यायपीठ  स्थापित  करने  का  भौचित्य
 है  ।  उत्तर  प्रदेश  के  मुख्य  मठी  ने  जूलाई,  3978  में
 सूखित  किया  हैकि  थे  इस  बारे  म॑  कि  प्रस्तावित
 स्थायपीठ  किस  जगह  स्थापित  की  जाए  श्रौर  उस  की
 झपिकारिता  में  कौस  कौन  से  जिले  रखे  जाए,
 साम्य  सरकार  के  विज्ञार  भ्लग  से  भेजें  गे।  राज्य
 सरकार  से  निश्चित  प्रस्ताव  प्राप्त  होने  पर  इस
 विषय  पर  पझ्रागे  विच्वार  किया  जाएगा  |

 Doubling  of  Sealdah-Bongaon  Track
 3334  SHRI  CHITTA  BASU:  Will

 the  Minister  of  RAILWAYS  bé
 pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  have  been  drawn  to  the
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 non-official  resolution  passed  by  ‘the
 West  Bengal  Legislative  Assefibly
 demanding  the  doubling  of  the  track
 between  Sealdah  and  Bongaon  of  the
 Eastern  Railway;  and

 (9)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  It  was
 reported  that  such  a  non-official
 resolution  wag  passed  but  there  is  no
 official  communication  80  far,

 (b)  It  will  be  possible  to  take  a
 decision  when  the  question  of  making
 suitable  financial  arrangements  for
 this  unremunerative  scheme,  which
 is  being  actively  pursued,  is  fin@lised.

 Decision  on  Bonus
 3335.  SHRI  CHITTA  BASU:

 SHRI  DRONAM  RAJU
 SATYANARAYANA,

 Wil)  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have
 finally  taken  any  decision  on  the  issue
 of  bonus  to  Railmen  in  the  context
 of  Bhoothalingam  Study  Panel
 Report,  and

 (b)  38  not,  the  reasong  thereof?

 THE  MINISTER  OF  STATE  ~IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  The  question  of  bonug  concerns
 not  only  Railway  employees  but  also
 employees  of  other  Centra]  Govern-
 ment  Departments.  The  matter  is
 under  examination  of  the  Government
 and  a  decision  is  yet  to  be  taken

 Proposal  to  make  changes  in  rules  of
 procedute  of  Supreme  Court

 3336.  SHRI  JANARDHANA  PpOO-
 JARY:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (ay  whether  Government  propose
 to  make  changes  in  the  rules  of

 procedure  of  the  Supreme  Court  to
 reduce  delays  in  the  disposal  of  cases;
 and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS:
 (SHRI  SHANT]  BHUSHAN):  (a)
 and  (b).  Recently  approval  of  the
 President  under  Article  45()  of  the
 the  Constitution  was  conveyed  to  the
 Supreme  Court  of  India  for  amend-
 ing  the  Supreme  Court  Rules,  1966.
 Necessary  amendments  to  the  Sup-
 reme  Court  Rules  have  been  made
 and  they  have  come  into  force  on
 ‘18-3-1978.,  The  purposes  to  be
 achieved  by  these  amendments  are
 given  in  the  statement  attached.

 Very  recently,  the  Supreme  Court
 of  India  has  proposeq  further  amend-
 ment  of  the  Supreme  Court  Rules,
 966  The  approval  of  the  President
 as  required  under  Article  45(l)  of
 the  Constitution  has  peen  conveyed  to
 the  Supreme  Court.  By  these  amend-
 ments,  some  more  powers  are  sought
 to  be  given  to  the  Registrar  or  the
 Judge-in-Chambers  to  save  the  time
 of  the  Court.

 Statement

 Amendment  of  the  Supreme  Court
 Rules,  966  purposes  to  be  achieved.

 3  To  save  the  time  of  the  Court,
 some  additional  powers  have  been
 given  to  the  Registrar  and  the  Judge-
 in-Chambers  to  dispose  of  some
 matters  which  were  previously  listed
 before  the  Court  or  Judge-in-Cham-
 bers.

 2  While  granting  special  Jeave,  in
 all  matters  in  which  the  Bench
 granting  special  eave  js  of  the  opi-
 nion  that  the  matter  can  be  disposed
 of  within  a  short  time,  say,  within  an
 hour  or  two,  it  will  indicate  accord-
 ingly  and  the  Registry  of  the  Supreme
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 Court  maintains  a  hst  of  such  matters
 for  directions  to  be  obtained  from  the
 Chef  Justice  of  India  to  list  short
 matters  before  a  separate  Bench  so
 that  they  can  be  disopsed  of  quickly.

 3  The  Review  Petitions  are  now
 disposeq  of  by  cifculation  to  the
 Judges  instead  of  being  hsted  before
 the  Court  No  Second  Review  Peti-
 tion  38  now  entertained

 4  If  serVice  of  anv  notice  order  or
 document  has  not  been  completed
 within  six  months  in  any  matter  the
 same  35  listed  before  the  Court  after
 notice  to  the  Advocate-on  Record  for
 the  parties  and  the  Court  may  there
 upon  dismiss  the  matter  for  non-prose-
 cution  or  give  such  directions  as  it
 may  deem  fit

 5  To  curtail  the  time  taken  by  the
 Counsel  in  the  hearing  of  a  matter,
 amendments  have  been  made  in  the
 rules  to  the  effect  that  at  anv  time
 before  or  as  soon  after  the  commence
 ment  of  arguments  at  the  final  hear
 mg  of  a  case  as  may  be  feasible  the
 Court  will  ascertain  from  the  Counsel
 of  each  party  to  be  heard  the  time
 which  the  Counsel’s  arguments  on  the
 matter  are  likely  to  take  After  as
 certaamng  the  same  the  Court  may
 fix  the  time  for  arguments  of  each
 party  or  each  counsel  and  the  counsel
 can  supplement  his  oral  arguments  by
 written  submissions

 न्ए्साधिकार  14  मे ंनौकरी  कर  रहे  सेवानिभवुत  सरकारी

 3337  ष्मी  हुकमबेब  भारश्यज  आादव  क्‍या
 जिधि,  न्याय  और  कम्पनी  कार्य  मवी  यह  बतान  की  कृपा
 करेंगे  कि  ऐसे  सेवा  निबृत्त  सरकारी  झधिकारियों  की
 सख्या  कितनी  है  जो  एकाधिकार  में  नौकरियां
 कर  रहे  हैं  वे  कब  से  उन  की  सेवा  में  हैं  तथा  कितने
 राजनैतिक  व्यक्ति  इन  गहों  बी  सेवा  में  हैं  तथा
 कब

 ;
 हैं  भौर  उन्हें  इस  सेवा  के  बदले  क्या  दिया  जा

 रहा  ?

 चिंधि,  verre  vite  कम्पनी  कार्य  संत्री  पुनी  शांति
 आूबज)  i  एकाधिकार  एवं  निवंधनकारी  व्यापार
 प्रथा  भ्रधितियम,  i9698  अनुसरण  में,  एका-

 'घिकारी  भरानों  काधर्थ सम उन  “उपक्रमों ”  से  लिया  गया
 है  जो  प्र्धिनिषम  की  धारा  20()  के  उपबर््धों
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 के  संदर्भ में  इसकी  धारा  26  के  भन्तमंत  पंजीकृत  है।
 इन  उपबन्धों  के  प्रस्त्गत  i03:  भी  संख्या  तक
 कम्पतियो  का  पंजीकरण  ड््भा  है।

 कम्पनी  भ्रधनियश  =  956  के  उपबस्धों  के
 झ्तर्गत,  कम्पनियों के  लिये  झपने  यहां  नौकरी  कर
 रहे

 बा  क्
 सरकारी  भ्रधिकारियों  की  समया

 'भथवा  के  व्यवित्तयों  की  सब्या  बताना
 प्रपेक्षि  नहीं  है  a  यह  भी  स्पष्ट  नही  है
 कि  राजनैतिक  व्यक्तियों  के  क्या  प्रर्थ  है।  भरत
 सूचना  देना  सभव  नहीं  है  t

 मैसितिक  अभिकों  के  रूप  में  ह.)  व्यक्ियों  को  eat

 4438  श्री  फिरंगी  प्रसाद  क्या  रेल  मती  यह
 बताने  की  कृपा  करेग  कि

 (क)  पूर्वोत्तर  रलने  गोरखपुर  म  चाल  वित्त
 ब्ष  के  दौरान  कितन  व्यक्ति  तैसिलिक  श्रमिक
 धादि  बरप  a  भर्ली  किय  गये  शौर  उन  मे
 झनुसूचित  जातियो  तथा  प्रनसूथित  जनजातियों  के
 लागों.  वा  प्रतिशत  तथा  उन  की  सदया  कितनी
 है

 (ख)  क्या  यहसच्  हैकि  इन  में  से  कछ  व्यक्ति
 पहल  भी  काये  कर  युगो  है  झौर  यदि  हां  तो
 उनकी  सख्या  कितनी  है.  भौर

 ग)  वतमान  नैमिक्तिक  श्रमिकां  म  एसे
 व्यक्तियो  की सख्या  प्रलग  भ्रलग  क्तिनी  है  जिन्हें
 ससद्‌  सदस्यों  तथा  अधिकारियों  की  सिफारिशों
 प्र  भर्ती  किया  गया  है

 रेल  मंत्रालय में  राज्य  मंत्री  (भी  शिव  नारायण )
 (क)  19282,  इन  मे  से  प्रनुमुचित  जाति

 और
 |  गी

 जन  जाति  को  सक्या  श्र  प्रतिशत के सम्बन्ध  में  सचना  इकटटीवी  जा  रही है  और  सभा
 पटल  पर  रख  दा  जायेगी।

 (ख)  जी  हा  17550

 (ग)  नियाजन  सिफारिशों  के  झ्राधार पर  नही किया  जाता  ।  सामान्य  व्यवस्था  यह  है  कि
 कार्यभारी  निरीक्षक.  इन  श्यक्तियां  की  भर्ती
 स्थानीय  रूष  से  करें।

 RE  BUSINESS  OF  THE  HOUSE
 32  02  hrs

 MR  SPEAKER  Before  we  proceed
 with  the  next  item,  I  have  an  announ-
 cement  to  make

 SHRI  SAUGATA  ROY  (Barrack
 pore)  What  about  the  disclosures  re-
 garding  the  Boeing  scandal?  The  hon,
 Minister  should  come  forward  with  8
 statement  It  is  a  serious  scandal
 which  has  come  about
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 MR  SPEAKER  There  is  a  Motion
 for  discussion  between  6  to  8  PM  fo.
 discussion  today  Due  to  unavoidable
 reasons  that  Motion  could  not  be  taken
 up  today  for  discussion  Some  early
 time  will  be  found  for  that  discussion
 Both  the  hon  Minister  and  the  Mover
 have  agreed  to  that  If  the  House
 agrees,  we  can  utilise  that  time  for  dis
 cussing  the  Constitution  (Forty  Fifth)
 Amendment  Bull  which  is  before  the
 House  ‘This  time  may  be  utthsed  for
 that  discussion  Later  on  we  can  find
 some  time  for  discussion  of  this  :tem
 which  was  originally  fixed  for  today
 from  6  to  8  PM

 Is  it  the  pleasure  of  the  House  to
 accept  this”

 SO\VIL  HON  MEMBERS  Yes
 MR  SPEAKER  Yes  This  is  accept-

 ed
 SHRI  SAUGATA  ROY  Sir  are  vou

 £0Ing  to  allow  any  discussion  on  the
 Boeing  disclosures?  They  have  stated
 that  they  have  paid  some  amounts  for
 seven  varties  in  India  for  selling  their
 Aircraits  Now  Sir  it  is  a  very  se
 rious  matter  for  the  Minister  to  note
 He  has  stated  something  outside  the
 Hou  c  (Interruptions)  He  should
 come  to  the  House  ind  make  a  state
 ment  here

 MR  SPEAKER  I  suppose  you  are
 by  thi  time  tamilar  with  the  ruses
 Why  dont  you  give  a  proper  notice”

 SHRI  SAUGATA  ROY  I  have  given
 a  proper  notice

 MR  SPEAKER  That  is  under  my
 consideration

 SHRI  SAUGATA  ROY  I  have  given
 a  proper  notice  It  is  not  that  I  have
 not  given  it

 SHRI  JYOTIRMOY  BOSU  =  (Dia-
 mond  Harbout)  Under  Rule  377  I
 rise  on  a  point  of  order  This  ts  re-
 garding  the  observations  which  yo
 made  just  now
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 PROF  P  G  MAVALANKAR  (Gan
 dhinagar)  Will  this  discussion  on  Rail-
 way  accidents  on  Mrs  Parvathi  Krish
 nans  Motion  come  up  for  discussion
 in  this  session?

 MR  SPEAKER  Yes

 SHRI  JYOTIRMOY  BOSU  I  have
 a  point  of  order  on  the  observation
 whici  you  made  just  now’  I  expect
 that  you  are  aware  of  the  fact  that
 the  Government  of  India  should  wnite
 to  the  United  Statcs  Government
 Then  and  then  only  they  will  divulge
 the  names_  I  would  lke  to  know  from
 the  Government  whether  they  are  go-
 ing  to  write  to  the  United  States  of
 America  to  divulge  the  names  of  those
 persons

 MR  SPEAKER  This  35  not  a  point
 of  order  Ihigs  ts  a  point  of  disorde:
 Ths  is  not  a  Point  of  Order  at  all

 (Interruption)  **

 MR  SPEAKER  Dont  record  it

 SHRI  SAUGATA  ROY  The  Minis
 ter  should  be  given  some  Parliamen
 tay  traming

 MR  SPEAKER  Many  ot  us  require
 that

 SHRI  DINEN  BHATTACHARYA
 (Serampore)  I  would  appeal  to  the

 hon  “Member  who  raised  the  issue  to
 foilow  the  maxim  which  says  Doctor
 heal  thyself  Otherwise  the  cat  will
 be  out  of  the  bag'

 MR  SPEAKER  Order  please  Now
 Papers  to  be  laid  on  the  Table

 Shri  Shanti  Bhushan

 2  04  hrs

 PAPERS  LAID  ON  THE  TABLE
 STATEMENS  RE  MaNacinc  DrkEcTor  oF

 Sout  INpra  VIscosEe
 THE  MINISTER  OF  LAW  JUSTICE

 AND  COMPANY  AFFAIRS  (SHRI

 **Not  recorded
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 sHANTI  BHUSHAN):  Sir,  I  beg  to
 lay  on  the  Table  a  statement  under
 Direction  49  of  the  Directions  by  the
 Speaker,  in  reply  to  Half-an-Hour  qis-
 cussion  raised  by  Shri  Jyotirmoy  Bosu
 on  the  3lst  July,  978  regarding  char-
 ges  uaginst  the  Managing  Director  of
 South  India  Viscose  [Placed  lb-
 rary  See  No  LT-2583/78]

 ह
 बेज  ताराबण  थादथ  :  (मधुबनी)

 अष्यक्ष  ,  मेरा  व्यवस्था  का  प्रश्न  हैं  |

 मैंने  नियम  222  के
 शुद

 विशेषाधिकार
 का  प्रस्ताव  जनयुग  भ्रखबार  के  खिलाफ  शभ्रापके  यहां
 दाखिल  किया  था,  जिस  पर  आपका  बाई  निर्णय
 नही  हभा  है।

 MR  SPEAKER  I  am  sorry  I  am  not
 able  to  fully  express  myself  in  Hindi
 I  have  sent  word  to  you.  I  would  like
 to  meet  you  in  my  chamber  and  dis
 cuss  the  matter  with  you  You  have
 not  the  kindness  to  meet  me_  I  have
 sent  word  to  you  Please  come  and
 meet  me  We  can  discuss  it

 sy  अभोरशाम  आपड़ों  (मथुरा)  प्रध्यक्ष  महादय
 विशेषाधिकार  के  सवाल  पर  चेम्बर  में  मिलने  का
 कौतसा  सवाल  है,  यह  किसी  एक  व्यक्ति  का
 सबाल  नहीं  है,  यह  सवन  का  अधिकार  है,  सदन
 के  सामने  सारी  बात  झानी  चाहिये  ।  अखबार  में
 यदि  खबर  श्  जाये,  वह  किसी  मेम्बर  को  मान-
 हानि  हो  या  सदन  की  मानहानि  हो,  ता  सब
 झापके  जैम्बर  में  झाये,  यह  सकल  सास्टर  बौर
 विद्यार्थी  का  सत्राल  थांडे  हो  है  कि  जैम्बर  में  प्रावर
 छ  सीख  ले  |  यह  सदन  को  कार्यवाही  हैं  1
 विशेधाप्रिकार  का  सवाल  सदन  में  झामा  चाहिए  i
 कई  दिना.  से  अखबारों  में  भेम्बरान  शौर  दल  की
 इज्ञन  को  घटाने  के  लिए  उसट-सुलट  बयान  ्र  रह  हैं।
 झगर  वाई  मर्यादा  का  सवाल  यहा  रखे  ता  आप
 बहने  हैं  कि  चेम्यर  में  झा  आयें।  केम्बर  की  बात
 देश  के  सामने  कैसे  श्रायेगी  ।  दश  क॑  सामने  ता
 सदन  की  आत  श्रायेग्री  ft

 SHRI  JYOTIRMOY  BOSU  _  (Dia-
 mond  Harbour)  87,  I  have  written
 to  you  that  I  want  to  ask  some  clari
 fications  on  this.

 MR  SPEAKER  You  should  give
 notice  for  that

 SHRI  JYOTIRMOY  BOSU  Let  him
 read  out  the  statement  and  then  we
 will  know  how  hollow  the  statement
 as
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 MR.  SPEAKER  He  will  not  read
 out  the  statement.

 SHRI  JYOTIRMOY  BOSU  Sir,  he
 has  laid  it  on  the  Table  of  the  House.
 May  I  ask  the  hon  Minister  to  read
 out  the  statement?  Let  him  read  out
 the  statement  It  is  a  very  important
 statement  because  t  concerns  one  of
 the  largest  groups  of  companies—South
 India  Viscose  and  the  Madras  Alu-
 minimum  Co—and  they  have  been
 run  by  thugs  and  rogues  I  would
 like  to  ask  a  few  questions

 MR  SPEAKER  It  is  not  permissible
 under  Direction  9  I  cannot  help  it

 SHRI  8  RACHAIAH  (Chamaraja-
 nagar)  Why  don’t  you  have  a  Half-
 an-Hour  discussion  on  this?  (Inter-
 ruptions)

 SHRI  JYOTIRMOY  BOSU  Sir,  what
 happened  on  that  day  was  that  the
 Chair  had  adjourned  the  House  sud-
 deniy  and  in  an  abrupt  manner  there-
 by  depriving  the  House  of  asking
 questions  arising  out  of  the  statement
 that  the  Minister  38  expected  to  make
 Now,  he  has  chosen  to  make  a  state
 ment  today  in  a  very  ambiguous  man
 ner  Why  is  Mr  Shant:  Bhushan  so
 kind  to  them?  I  do  not  understand
 this  I  know  the  reason  I  know  who
 38  the  lawyer  who  !s  working  for  South
 India  Viscose  and  what  he  was  doing
 in  Sarkaria  Commission  I  want  to
 ask  him  questions  I  want  clarifica-
 tions  (Interruptions)

 MR  SPEAKER  I  will  read  out  Dir
 ection  49  pertaining  to  Half-an-hour
 discussicn

 “l9  When  half-an-hour  discussion
 under  sub  rule  (l)  of  rule  53s
 interrupted  for  want  of  quorum  or

 when  there  is  no  time  for  the  Minis
 ter  to  give  a  full  reply  to  the  debate,
 he  may,  with  the  permission  of  the
 Speaker,  lay  a  statement  on  the
 Table  of  the  House”

 SHRI  JYOTIRMOY  BOSU:  Would
 you  kindly  read  out  my  notice?  I  seek
 some  clarification  on  this  point.
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 MR.  SPEAKER:  I  am  sorry  I  can-
 not  do  that.  No  clarification  is  per-
 missible.

 SHRI  JYOTIRMOY  BOSU:  Because
 Government  is  shielding  this  group,
 the  Managing  Director  and  Mr.  Ven-
 kataswamy  Naidu  are  given  protec-
 tion.  (Interruptions).  Because  the
 Chair  had  suddenly  ang  abruptly
 adjourned  the  House  thereby
 depriving  the  House  to  discuss  further
 on  that  subject....  (Interruptions)

 MR.  SPEAKER:  That  cannot  be  gone
 into  now.

 SHRI  JYOTIRMOY  BOSU:  Why,
 Sir?  Why  should  we  suffer  for  that?

 SHRI  K.  LAKKAPPA:
 Sir,  I  have  a  point  of  order.

 (Tumkur):

 MR.  SPEAKER:  What  is  your  point
 of  order?

 SHRI  K.  LAKKAPPA:  Sir,  when-
 ever  I  raise  a  point  of  order,  you  ask
 me:  what  is  the  point  of  order  and
 under  what  rule?  Under  half-an-hour
 discussion,  I  had  given  my  name  for
 taking  a  ballot  and  my  name  was  cho-
 sen.  I  was  given  an  opportunity  to
 put  a  question  on  that  subject.  When
 I  had  put  a  question  to  the  hon.  Minis-
 ter,  by  that  time  the  House  was  ab-
 ruptly  adjourned.  We  also  brought  st
 to  your  kind  notice.  Therefore,  I  re-
 quest  you  to  allow  me  to  put  a  ques-
 tion  now.  Unless  and  until  my  ques-
 tion  is  gone  on  record,  the  discussion
 is  not  complete.  (Interruptions)
 Therefore.  Sir.  any  statement  makin;
 even  under  your  direction  by  the  hon.
 Minister,  would  be  incomplete  unless
 my  question  is  gone  on  record.  He
 ‘does  not  know  what  qustion  I  want  to
 put.  Threfore  I  want,  under  the  pro-
 visions,  under  the  rule  and  in  confor-
 mity  with  the  rules  when  my  question
 was  admitted,  the  Minister  should  make
 a  statement  under  your  direction,  on
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 the  basis  of  my  question.  Therefore,
 I  am  entitled  to  put  a  question.

 MR.  SPEAKER:  If  I  remember
 correctly,  the  other  day  you  asked
 for  my  permission  to  send  a  written
 question  to  the  Law  Minister  and  I
 consented  to  that,  so  that  he  may  also
 reply  to  that  question  in  the  state-
 ment,  but  I  do  not  think,  you  have
 sent  any  question.

 SHR]  K,  LAKKAPPA:  The  ques-
 tion  is  on  record.

 SHRI  JYOTIRMOY  BOSU:  Sir,
 you  réad  the  statement,..***

 MR.  SPEAKER:  Do  not  record.
 I  am  dealing  with  Shri  Lakkappa’s

 objection.  If  you,  Mr.  Lakkappa,  had
 sent  the  question,  he  would  have
 clarified  the  position.  I  do  not  know
 whether  you  have  sent  the  question.

 SHRI  K.  LAKKAPPA:  I  was  to
 put  a  question  on  that  day;  my  name
 had  come  in  the  ballot.  I  thought,  he
 would  make  a  statement  under  your
 direction  and  on  that  day,  I  wanted
 your  permission.

 MR  SPEAKER:  The  record  will
 bear  out  both  of  us;  you  said  that  you
 would  send  a  written  question  and  I
 permitted  you  to  do  that.

 SHRI  K.  LAKKAPPA:  I  seek  your
 permission  to  put  a  question  now.

 MR.  SPEAKER:  That  is  not  per-
 missible  under  the  rules.

 SHRI  JYOTIRMOY  BOSU:  Sir,
 have  you  got  a  copy  of  the  statement
 before  you?  Is  he  not  taking  the
 House  for  a  ride?  Kindly  take  a  little
 pain.

 MR.  SPEAKER:  Yow  are  a  very
 very  senior  member  of  the  House.

 SHRI  JYOTIRMOY  BOSU:  One
 of  the  Members.

 MR.  SPEAKER:  You  have  to  set
 an  example  to  others;  the  rules  and
 directions  have  to  be  obeyed;  may  be

 ***Not  recorded.
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 wrong  or  right.  If  you  want,  you  can
 change  them.  I  do  not  think  it  applies
 to  others  and  not  to  you.  You  are  in
 the  Rules  Committee  and  have  been
 taking  active  part  in  its  deliberations.
 The  rules  provide  that  when  there  is
 no  time  or  for  any  other  reason,  the
 House  is  adjourned,  only  a  written
 statemen;  js  to  be  layd  on  the  Table
 of  the  House.

 SHR]  SYOTIRMOY  BOSU:  This  is
 a  very  unusuaT  type  of  statement...

 MR  SPEAKER:  May  be  usual  or
 unusual.  I  have  not  heard  any
 usual  statement  from  you;  it  is  always
 unusual.  Fortunately,  for  two  days
 you  were  not  here,  the  work  was
 going  on  smoothly.
 Raltways  RED  TARIFF  (FirrH  AMEND-

 MENT)  RULES,  4978
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  ॥  beg  to  lay  on
 the  Table  a  copy  of  the  Railways  Red
 Tariff  (Fifth  Amendment)  Rules,  978
 (Hindi  and  English  versions)  publish-
 ed  in  Notification  No.  G.S.R.  9l3  in
 Gazette  of  India  dated  the  l5th  July,
 1978,  jssued  under  section  47  of  the
 Indian  Railways  Act,  1890.  [Placed  in
 Library.  See  No.  LT-2584/78  ]
 NotIFIC\TIONS  UNDER  INCOME-TAX  ACT,
 1961,  WeattH  Tax  (AMENDMENT)

 Rutes,  ‘1978,  etc.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay
 on  the  Table:—

 {)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  296  of  the
 Income-tax  Act,  96!:—

 G)  The  Income-tax  (Third
 Amendment)  Rules,  ‘1978,  publish-
 eq  in  Notification  No.  S.O.  222(E)
 in  Gazette  o¢  India  dated  the  3lst
 March,  ‘1978.

 (ii)  The  Income-tax  (Fourth
 Amendment)  Rules,  1978,  publish~
 ed  in  Notification  No.  S.O.  35  (B)
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 in  Gazette  of  India  dated  the  24th
 May,  ‘1978,

 (iii)  The  Income-tax  (Fifth
 Amendment)  Rules,  ‘1978,  publigh-
 ed  in  Notification  No.  8.0.  358  ®)
 in  Gazette  of  India  dated  the  25th
 May,  1978,

 (iv)  The  Income-tax  (Sixth
 Amendment)  Rules,  I978,  publish.
 ed  in  Notification  No,  8.0.  363(E)
 in  Gazette  of  India  dated  the  29th
 May,  1978,

 (v)  The  Income-tax  (Seventh
 Atfiendment)  Rules,  ‘1978,  publish-
 ed  in  Notification  No.  SO.  433(E)
 in  Gazette  of  India  dated  the  7th
 July,  ‘1978.

 (vi)  The  Income-tax  (Eighth
 Amendment)  Rules,  978  publish-
 ed  in  Notification  No.  S.0.  464(E)
 in  Gazette  of  India  dated  the  24th
 July,  978  [Placed  in  Library.
 See  No  LT-2585/78  ]

 (2)  A  copy  of  the  Wealth-tax
 (Amendment)  Rules,  3978  (Hindi
 and  Enghsh  versions)  published  in
 Notification  No.  S.O.  434(E)  in
 Gazette  of  India  dated  the  7th  July,

 978  under  sub-section  (4)  of
 section  46  of  the  Wealth-tax  Act,
 1957,  [Placed  in  Library.  See  No.
 LT-2586/78.}

 (3)  A  copy  of  the  Gift-tax
 (Amendment)  Rules,  978  (Hindi
 and  English  versions)  published  in
 Notification  No,  S.O.  485(E)  in
 Gazette  of  India  dated  the  7th  July,
 1978,  under  sub-section  (4)  of  section
 46  of  the  Gift-tax  Act,  1958,  [Placed
 in  Library.  See  No,  UT-2587/78.]

 (4)  A  copy  of  the  Companies
 (Profits)  Surtax  (Amendment)
 Rules,  978  (Hindi  and  English
 versions)  published  in  Notification
 No,  S.O.  436(E)  in  Gozette  of  India
 dated  the  7th  July,  1978,  unfer  sub-
 section  (3)  of  section  25  of  the  Com-
 panies  (Profits)  Surtax  Act,  1964.

 [Placeg  in  Library.  See  No.  LT-2588/
 78.)

 (5)  A  copy  of  the  Interest-tax
 (Amendment)  Rules,  978  (Hindi



 247...  कलर  Laid  SRAVANA  1,  79200  (SAKA)  77००६  to  lives  258

 and  English  versions)  published  in
 Notification  No.  8.0.  (हा  ‘In
 Gazette  of  India  dated  the  7th  July,
 ‘1978,  under  sub-section  (4)  of
 section  27  of  the  Interest-tax  Act,
 ‘1974,  [Placed  in  Library.  See  No.
 LT-2589/78  ]

 (6)  A  copy  each  of  Notifications
 Nos.  GSR.  390(E)  and  S9ITZ)
 (Hindi  and  Enghsh  versions)  pub-
 lished  in  Gazette  of  India  dated  the
 3lst  July,  1978,  together  with  an  ex-
 planatory  memorandum,  rescinding
 the  provisions  of  Notifications  Nos.
 38-Customs  and  i4-Customs  dated
 the  7th  January,  ‘1978,  under  section
 59  of  the  Customs  Act,  1962.
 [Placed  in  Library  See  No.  LT-
 2590/78)

 ओ  हुकम  बेथ  मारायज  यादथ  (मधुबनी)  भध्यक्ष
 महोदय,  मैं  प्राप  से  यह  निवेदन  करूगा  कि  हम  लोग
 जो  गायों  मे  यहां  me  है,  किसान  लोग,  वह  जब  से
 इस  सदन  में  किसी  बात  को  रखले  है  तो  उस  को  इतना
 महत्व  नही  दिया  जाता  है।  हम  लोग एक  साधारण
 बात  समझने  वाले  लोग  है  |  झाय-कर,  धन-कर,
 सम्पस्ति  क ेकपर  झतिकर,  कम्पनी  (लाभ)  प्रति-
 कर,  बपाज-कर  शौर  सीमा  शुल्क  के  प्रधिनियम
 हल  सारे  करो  के  नियमों  मे  सरकार  इतने  सशोघन
 करती है.  1  लेकिल इन  नियमों  में  हतने  सारे  सशोधनों
 के  वाबजूदुँ  जो  हिन्दुस्तान  के  बड़े-बड़े  पंजीपति हैं उन  के  ऊपर  लगभग  25  करोड  रुपया  सफेद  धम
 के  कर  का  बकाया  है,  काले धन  का  जो  बाकी
 होगा  बह  तो  प्रलग  होगा  मैं  समझता  हू  कि
 उन  करो  से  सबध्चित  नियमों  मे  जो  सरकार  सशोधन
 करती  रही  है.  और  इन  बडे  बड़े  उद्योगपसियों  के  ऊपर
 जो  कमीशन  बैठाती  रही  है.  उन  पर  लगभग  एक
 करोड  दपया  सरकार का  खर्च  हो  गया  a  लेकिन  जब
 सरकार  उन  बड़े  बड़े  उच्योगपतियों  झौर  व्यापारियों
 से  बकाया  कर की  मूली  करने  में  प्रक्षम है  तो  इन
 नियमों में  सशोधन  करने  झौर  उन  सशोधनो  को
 को  सश्ापटल  पर  रखने  का  क्‍या  महत्व  हैं?  हम
 तब  तक  नहीं  मानेंगे  कि  सरकार  का  सशोधन  सही
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 1215  hrs.

 MESSAGE  FROM  RAJYA  SABHA
 SECRETARY:  Sir,  I  have  to  report

 the  following  message  received  from
 the  Secretary-General  of  Rajys
 Sabha:—

 “In  accordance  with  the  provisions
 of  ruJe  l  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha  I  am_  directed  to
 enclose  a  copy  of  the  Coast  Guard
 Bill,  1978,  which  has  been  pagsed
 by  the  Rajya  Sabha  at  its  sitting
 held  on  the  2nd  August,  1978.”

 2.53  hrs.
 COAST  GUARD  BILL

 As  PASSED  BY  RaJYA  SABHA

 SECRETARY:  Sir,  I  lay  on  the
 Table  of  fie  House  the  Coast  Guard
 Bill,  ‘1978,  as  passed  by  Rajya  Sabha.

 32  6  hrs

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 THREAT  TO  LIVES  AND  PROPERTIES  OF
 HARIJANS  IN  KANJHAWALA  VILLAGF,

 NEAR  DELHI

 SHRI  ए  M  SUDHEERAN  Allep-
 pey):  I  call  the  attention  of  the
 Minister  of  Home  Affairs  to  the  follow-
 ing  matter  of  urgent  public  impor-
 tance  and  request  that  he  may  make
 a  statement  thereon:

 “The  reported  situation  prevail-
 ing  in  Kanjhawala_  village,  near
 Delhi,  directly  threatening  the  lives
 and  properties  of  Harijans.”
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRT  DHANIK  LAL  MANDAL):
 Sir,  one  hundreq  and  twenty  families
 of  Harijans  and  other  jJandiless  persons
 were  allotted  lang  in  village  Kanjha-
 wala,  Nangloi  Block  in  the  Union
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 Territory  of  Delhi  in  970  Phis  led
 to  litigations  at  the  instance  of  the
 otter  land  owners  on  thi  ground  that
 the  land  alloted  was  earmarked  as
 grading  grouffd  for  cattle  Fullest
 Protection  and  assistance  has,  how-
 ever,  been  provided  to  the  allottees  to
 cultivate  their  lands  and  to  remain
 undisturbed  in  their  possessions  In
 November,  1977,  police  protection  was
 provided  to  the  Haryans  to  cultivate
 thetr  land  In  July,  978  also  similar
 Police  arrangements  were  made  and
 tracters  were  provided  to  enable  all
 allottees  to  plough  their  land  It  2s,
 however,  a  matter  of  deep  regret  that
 an  incident  occurred  on  7th  July  in
 which  six  Hariyans  and  two  non-
 haryans  sustained  injuries,  Twenty-
 three  non-Haryans  were  arrested  nm
 two  caségs  FIR  No  578  under  sections
 47  128,  149,  427,  328  IPC  and  FIR
 No  579  under  sections  147,  148,  at
 552,  323  IPC  registered  at  Police
 Station  Nanglo:  in  this  connection
 The  ploughing  operations  have  since
 been  completed  by  the  allottes  There
 have  been  no  further  instances  of
 any  breach  of  peace  Adequate  police
 @rrangements  have  been  made  to
 maintain  peace  and  order  Efforts  are
 also  being  made  to  fing  an  amicable
 solution  by  discussion  with  represen-
 tative  groups  While  Government  are
 determined  to  ensure  that  no  allottee
 is  dispossed  or  otherwise  harassed  by
 use  of  any  force  and  that  peace  3s
 maintained  in  the  village,  Government
 also  realise  that  such  village  disputes
 can  fing  lasting  solution  only  on  the
 basis  of  goodwill  and  understandig
 It  is  towards  this  and  that  Delhi  Admi-
 nistration  ig  making  necessary  efforts

 SHRI  द  M  SUDHEERAN  I  have
 carefully  gone  throug?  the  statement
 made  by  the  Minister  But  I  am  gorry to  say  that  it  78  nothing  but  a  routine
 statement  Nothing  has  been  spelt  out
 regarding  the  steps  to  be  taken  By  the
 Government  to  diffuse  the  tense
 atmosyhere  thete  and  to  settle  the
 ‘sae  permanently  In  Kanjahewala,  a
 very  serious  situation  is  prevailing
 Thete  is  a  dwngeroug  threat  to  the
 lpvés  und  properties  of  Marijana,  And
 temsion  is  being  mioarited  up,  day  by
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 day  The  poor  landiess  Harijans  and
 poor  peaple  have  been  perseouted  by
 the  rich  lasdionds  by  every  meats
 The  repressive  attitude  of  the  land-
 lords  and  caste-Hindus  of  the
 village  is  manly  responsible  for  the
 unwanted  tension  there  The  land-
 lords  have  been  openly  fighting
 against  the  allotment  of  320  acres  of
 Gaon  Sabha  land  to  some  Harijans
 and  landless,  famalies  I,  1970,  the
 Delhi  Administrafion  hag  allotted  an
 कपक  each  to  320  landless  families,  out
 of  which  36  are  Marijan  familes,
 under  the  “Land  for  the  Landless”
 acteme  Ever  since  the  landlords  of
 the  village  started  claiming  that  the
 aifotment  of  the  Goa,  Sabha  land
 has  deprived  them  of  the  grazing
 fleidy  for  their  cattle  Their  claim  is
 totally  baseless

 The  village  had  over  800  bighas  of
 grazing  land  of  which  only  600  bighas
 was  allotted  to  the  landless  in  the
 village  Even  in  this  a  mere  60  bighas
 Were  allotted  to  the  Hanjans  and  the
 rest  to  किड  landiess  and  other  castes
 However  the  vested  interest  did  not
 like  even  this  smal]  concession  to  the
 Hariyangs  and  were  bend  on  robbing
 them  of  their  land  The  landlords’
 attempt  was  to  prevent  the  allotment
 of  land  to  the  landless

 Much  of  the  blame  for  the  current
 eruus  lays  with  the  authorities  The
 shortsightedness  of  the  Delhi  Admin-
 stration  and  many  loopholes  jy,  its
 Land  Reforms  Act  ig  mainly  respon
 sible  for  the  present  crisis

 The  allotment  had  been  made  on  a
 five  year  basis  so  that  once  the  five
 year  perio®  Ts  expired,  the  landlords
 could  put  pressure  on  them  and  take
 back  fheir  land  Now  the  Harijans
 are  in  possession  of  the  land  They
 had  to  cultivite  their  land  in  the
 Presence  of  police  They  are  not  over
 demanding  anything  They  demand
 what  they  legally  and  morally  deserve
 to  get  The  surplus  lang  also  should
 be  distributed  to  the  landless  Marijans

 Now  the  situation  is  getting  worst
 The  landlords  have  collecteg  a  lot  of

 money  becatise  they  are  rich  people,
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 they  cén  accutiuldte  money  themsel-
 ves.  They  are

 ge  on
 a  large  nurm-

 ber  of'  goondas  them;  they  are
 taking  goondas  from  the  neigh’  bouring
 places,  from  the  borders  of  Rajasthan,
 Haryana  and  other  places.  Even  the
 landlords  did  not  allow  the  Harijans
 to  draw  water  from  their  wells.  On
 July  7,  the  landlords  had  brutally
 beaten  up  Harijans  resulting  in  serious
 injuries  to  them  including  two  women.
 The  landlords  have  imposed  a  social
 boycott  against  the  Harijans  and  their
 children  are  beaten  up  in  the  schools.
 How  inhuman  is  their  treatment.
 Their  children  go  to  the  primary
 schools  and  they  are  beaten  up  there
 for  small  excuses.  The  Harijans  are
 finding  themselves  in  an  awkward
 situation.  They  have  stopped  send-
 ing  their  children  to  the  schools.

 Though  the  Delhi  Administration
 posed  themselves  as  the  protectors  of
 the  Harijans,  the  prominent  leaders
 of  the  ruling  Janata  Party  are  strong-
 ly  supporting  the  landlords.  In  this
 regard,  I  have  to  mention  that  Mr.
 Rohthas  Singh,  a  Member  of  the  Me-
 tropolitan  Council  and  g  prominent
 Janata  Party  leader  and  two  Haryana
 Janata  MLAg  attended  the  meeting  of
 the  landlords.

 Sir,  the  Janata  Party  is  not  sincere
 ig  tackling  the  problem  of  Harijans;
 they  are  not  sincere  in  safeguarding
 the  interests  of  the  poor  Harijans.  It
 is  evidently  convinced  from  their  at-
 titude  from  the  Belchi  incident  to
 Kanjhwala.  The  Kanjhawala  inci-
 dent  is  nothing  but  q  part  of  the
 countrywide  atrocities  on  Harijans.

 The  rich  landlords  have  their
 powerful  lobby  {n  the  Janata  Party
 ang  thig  lobby  is  practically  control-

 the  Home  Department.  Even
 now,  after  the  exist  of  Mr.  Charan
 Singh,  the  Home  Department  and  the
 Delhi!  Administration  is  under  the
 grip  of  the  powerful  landlords’  lobby.

 MR,  SPEAKER:  This  is  not  a  speech.

 ay SHRI  द  M.  SUDHEERAN:  In  this
 regard,  I  would  like  to  request  tHe
 Roh.  Pitthe  Minister  thrti

 ye
 you,

 I'want  to  ktiow  whéther  the  Govern-
 mieht  ave  corisidering  to  send  a  par-
 Hamentary  committee  to  have  on  the
 spot  study  of  the-¥ituation  and  report.
 The  main  issue  must  be  settleq  per-
 manently  so  that  the  land  allotted  to
 the  Harijans  must  be  given  to  them
 permanently,  I  want  to  know  the
 steps  taken  to  ensure  that  surplus
 lands  are  allotted  to  them  permanen-
 tly,  including  steps  to  amend  the  Land
 Reforms  Act.  I  should  like  to  know
 from  the  hon.  Minister  the  steps  that
 have  been  taken  regarding  protection
 of  land  and  properties  of  Harijans.
 Finally  I  shoulg  like  to  know  from
 the  hon.  Minister  what  action  had
 been  taken  against  the  culprits  invol-
 ved  in  the  atrocities  on  Harijans?

 श्नी  मनी  राम  बापड़ी  (मथुरा)  7  झष्यक्ष
 महोदय,  भान  ए  प्वाइल्ट  ms  क्लेरीफिकशन,
 मैं  यह  जानना  चाहता  हु  कि  इन्होंने.  भ्रपने  ध्पने
 भाषण  के  झन्दर  चौधरी  चरण  सिह.  का  ताम.

 MR.  SPEAKER:  You  can  only
 raise  a  point  of  order.  This  is  not
 allowed  under  the  rules.

 PROF  SAMAR  GUHA  (Conta):
 His  name  has  been  mentioned  by  an
 hon.  fflend!  you  may  allow  him

 MR.  SPEAKER:  Hig  name  was  not
 mentioned  by  him.

 SHRI  DHANIK  LAL  MANDAL:
 All  protection  had  been  provide  to
 the  allottees  there;  they  are  both
 Harijans  and  non-Harijans.  All  police,
 protection  had  been  given  to  plough
 their  land,  sow  their  land  and  reap.
 Except  for  one  unfortunate  incident
 for  which  }  have  regretted,  the  hon.
 Member  has  not  pointed  out  any
 other  incident;  that  is  except  for  the
 incident  of  July  7,  1078,  the  hon.
 Member  has  not  pointed  out  a
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 single  instance  to  show  that
 there  has  been  lapse  on
 the  part  of  the  police  and  the  Delhi
 Administration.  Therefore,  I  gay  that
 all  protection  has  been  provided  to
 the  allottees;  the  lands  are  in  full  pos-

 ession  of  the  allottees;  they  are
 ploughing  the  land,  sowing  and  they
 are  reaping  the  harvest,  Therefore
 there  is  no  justicfication  to  say  that
 the  administration  hag  not  taken  care.
 As  regards  defusing  the  situation,  all
 steps  have  been  taken  at  the  level  of
 the  CEC,  Lt.  Governor  and  at  other
 levels.  All  steps  have  been  taken  by

 “them  separately  and  jointly.  With
 both  parties  of  the  village,  Harijans
 as  well  as  non-Harijans,  land  owners,
 so  many  dialogue  have  been  held;  so
 many  discussions  have  been  held;  in
 the  last  day  there  was  a  dialogue  bet-
 ween  both  the  parties  ang  the  Chief
 Secretary  of  Delhi  Administartion  I
 can  assure  the  hon.  Member  there  is
 no  need  for  apprehension  on  this
 ground.  The  law  and  order  situation
 728  fully  under  contro].  We  think  that
 it  will  be  settled  amicably  We  want
 to  see  that  it  is  8९0९७  amicably,  If
 there  is  a  dispute  in  the  village  bet-
 ween  different  parties,  we  are  trying
 that  both  parties  should  come  together
 and  settle  that  dispute  peacefully  and
 amicably.  The  Delhi  Administration
 is  taking  steps  in  this  direction.

 SHRI  V.  M  SUDHEERAN:  He  has
 not  answered  the  question  whether
 they  are  consideirng  amendment  of
 the  Lang  Reforms  Act,

 MR.  SPEAKER:  That  requires
 examination;  they  cannot  say  just
 now.

 PROP.  SAMAR  GUHA:  I  must
 really  congratulate  the  hon.  Minister
 if  he  really  succeeds  and  brings  about
 an  amicable  settlement  of  thz  dispute.
 I  want  now  to  draw  the  attention
 of  the  Prime  Minister  who  happens  to
 be  the  Home  Minister  now.  Th2  si‘ua-
 tion  as  it  appears  developing  at
 Kanjhawala  village  is  fraught  with
 serious  threat,  particularly  in  the
 background  of  happenings  all  over
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 the  country,  What  happened  in
 Bihar?  What  is  happening  in  Marath-
 wada  and  other  areas.  This  is  appa-
 rently  a  class  conflict  between  the
 landless  and  the  land  owners.  It  is
 taking  the  shape  of  caste  conflict—
 conflict  between  the  Harijans  and
 non-Harijans,  I  have  a  fear  that  it
 will  lead  to  a  conflict  between  the  two
 communities.  Predominating  commu-
 nity  is  that  of  the  landowners.  They
 have  already  arranged  themselves  and
 they  are  in  a  militant  mood.  You
 might  have  noted  that  very  recently
 there  had  been  a  big  panchayat  or
 gathering  of  the  big  landwoners.  Pan-
 chayat  assembled  at  Kanjhawala.
 Land  owners  from  distant  places  came
 there  and  it  was  a  big  rally  of  the
 landowners.  They  have  taken  almost
 a  militant  posture  against  the  land-
 less  people.  These  Harijans,  who  are
 absolutely  helpless  poor  people,  they
 are  very  few  and  have  very  few  sour-
 ces  to  defend  their  interests.  They
 had  also  their  Panchayat.  But  3  do
 not  know  what  their  Panchayat  will
 mean.

 I  will  draw  the  attention  of  the
 respected  Prime  Minister  that  this  is
 a  test  case  for  the  Janata  Govern-
 ment  and  the  Janata  Party  about  their
 willingness,  about  their  determination
 to  see  that  the  interests  of  the  landless
 people  are  defendeq  by  all  means.
 Why  I  say  that  it  is  a  test  case  because
 it  is  just  under  the  nose  of  the  Central
 Government.  It  is  just  a  few  miles
 from  Delhi.

 There  have  been  two  big  rallies,
 very  big  rallies  of  thousands  and
 thousands  of  people  who  had  assemb-
 led  from  different  places.  The  situa-
 tlon  has  become  very  delicate.  The
 incident  that  took  place  may  lead  to
 certain  kind  of  explosion  as  happened
 in  Bihar  and  some  other  places.  For
 that  reason  I  earnestly  appeal  to  the
 Government  to  take  very  careful  and
 cogent  steps  to  keep  vigilance  upon
 the  developments  there.
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 In  this  background  I  want  a  few
 things:

 l.  You  have  said  that  land  was
 distributeg  among  0  families
 What  is  the  quantum  of  land  that
 was  distributed  in  total?

 MR,  SPEAKER:  He  mentioned—
 20  acres,

 PROF.  SAMAR  GUHA:  At  the
 time  of  distribution,  had  there  been
 any  dispute  about  this  land  and  the
 grazing  lands?

 Are  there  still  any  surplus  lands
 and  if  so,  will  the  surplus  land  be
 distributed  to  these  landless  Harijans?

 Yo.  have  said  that  they  will  be
 given  protection  in  regard  to  plough-
 ing  end  sowing  Will  you  provide
 necestary  protection  to  the  cultivated
 crops?  Landowners  can  destroy  the
 crops  which  have  been  cultivated
 with  the  help  og  mischief  mongers.
 Pleas:  see  that  the  lands  which  have
 been  cultivated  will  be  protected.
 What  steps  will  you  take  at  that  time
 of  harvesting?  Trouble  can  take
 place  at  the  time  of  harvesting

 Yo.  have  said  that  you  are  trying
 for  an  amicable  settlement.  What
 type  of  amicable  settlement  you  are
 trying  to  arrive  at?  Frankly  speak-
 ing  I  have  not  so  much  faith  in  Bu-
 Teaucracy.  Bureaucracy  is  dominated
 by  class  conscious  people.  They  are
 interested  in  the  dominating  class  of
 landowners  which  is  a  powerful  com-
 munity,  It  makes  the  situation  very
 bad.  Therefore,  leaving  the  matter  to
 the  Lt.  Governor  or  the  District
 Authorities  will  no  do.  I  will  appeal
 to  you  to  see  that  the  leaders  of  all
 the  Opposition  parties  and  MPs  are
 requested  to  go  to  that  place  for  dis-
 cussion  with  the  people  there  and  to
 see  that  this  situation  which  is  deve-
 loping  there  may  not  explode  into  an
 ugly  affair  as  it  has  happened  in  other
 parts  of  the  country.  I  will  request
 the  Prime  Minister  to  intervene.

 Harijans  (CA)
 THE  PRIME  MINISTER  (SHRI

 MORARSI  DESAI):  I  can  very  well
 understand  the  anxiety  of  the  hon.
 member,  but  J  do  not  know  what  the
 Members  of  Parliament  will  do  by
 going  there.  They  might  even  aggra-
 vatte  the  whole  thing  without  under-
 standing  it.  But  I  do  not  prevent
 them  from  going  there;  if  they  want
 to  go,  I  will  give  police  escort  if  they
 are  afraid.  If  they  can  do  it  volun-
 tarily  then  I  can  understand  it.  Gov-
 ernment  are  deeply  conscious  of  the
 strife  there  and  the  inimical  attitude
 of  the  land-owners  and  876  giving  full
 protection  to  these  people  and  will
 continue  to  do  go,  until  the  other  party
 gets  reconciled  to  the  whole  situa-
 tion  and  does  not  afterwards  create
 any  trougle.  Until  then  full  protec-
 tion  will  be  given.  It  is  the  bureau-
 cracy  which  igs  doing  it.  Please  do
 not  go  on  abusing  the  bureaucracy
 all  the  while

 SHRI  P.  K.  KODIYAN  (Adoor):
 Sir,  I  fully  agree  with  Prof.  Samar
 Guha  that  a  very  tense  situation  pre-
 vails  there  and  it  may  worsen  further
 if  adequate  protective  measures  are  not
 taken,  Kanjhwala  is  not  an  isolated  in-
 cident.  Throughout  the  country  for  the
 last  one  year  and  more,  there  has  been
 a  fierce  offensive  by  the  landed  class,
 the  landlords,  to  deprive  the  Harijyans
 and  other  sections  of  landless  people
 forcibly  of  the  land  allotted  to  them
 not  only  for  cultivation  but  even  for
 house  sites.  We  are  reminded  of  the
 horrible  incident  that  happeneg  some-
 time  ago  in  Kannodia  village  in  Rat-
 Jam  district  in  M.P.  where  four  Hari-
 jans  were  killed  on  the  spot  m  their
 field  when  the  landlords  attacked
 them  with  deadly  weapons.  Similar-
 ly,  we  are  remindeq  of  the  incident
 at  Chinnaogirala  village  in  Andhra
 Pradesh  where  a  landless  Harijan
 cultivator,  Subbarao,  was  speared  to
 death  and  several  others  injured
 Such  things  have  happened  in  Bihar
 and  several  parts  of  U.P.  and  else-
 where  in  the  country.  You  will  be
 surprised  to  know  that  in  one  of  the
 villages  in  MP.  cattle  were  led  by  the
 landlords  to  the  standing  ¢rop  of  the
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 Herljans  to  the  acetmpaihiment  of
 band  and  music.  Can  you  imagine  it?
 When  the  cattle  started  destroying
 the  fruits  of  the  Harijans’  labour,  the
 landlords  and  their  boys  were  dancing
 and  singing.  What  is  happening  in
 Kanjhawala  ig  part  ef  the  offensive
 thet  the  landlords  have  launched
 against  the  Harijans  and  the  rural
 poor.  The  Minister  saig  that  suffi-
 cient  steps  have  been  taken  to  main-
 tain  Jaw  and  order  and  provide  pro-
 tection  to  the  Harijans  and  after  the
 July  7th  incident,  no  untoward  hap-
 pening  has  taken  place  in  that  village.
 But  I  would  like  to  draw  the  atten-
 tion  of  the  Minister  and  the  Prime
 Minister  that  on  30th  July  there  was
 an  assembly  of  the  landlords  in  that
 village,  after  which  a  tense  situation
 has  arisen  A  highly  provocative
 leaflet  was  distributed  at  that  meet-
 ing.  Highly  inflammatory  speeches
 were  made  The  Minister  says,  the
 Government  is  anxious  and  is  taking
 steps  to  find  an  amicable  settlement
 to  the  dispute  But  I  fail  to  under-
 stand  what  is  the  dispute  at  all  The
 Hariyans  are  justified,  legally  and
 morally,  in  demanding  full  protec-
 tion,  and  also  full  facilities  for  carry-
 ing  on  their  cultivation  and  their  law-
 ful  activity.

 The  landlords  say  that  nobody  has
 the  guthority  to  distribute  the  gaon
 sabha  lands.  They  went  to  the  court
 the  court  rejected  their  gemand.  Then,
 the  landlords  said  that  by  alloting
 this  lund  to  the  Harijans,  they  had
 been  deprived  of  grazing  land  for
 their  cattle,  It  ig  absolutely  untrue,
 because  4400  acres  of  pasture  land  are
 still  with  the  landlords  to  be  used  for
 grazing  purposes,

 The  hon.  Minister  says  that  they
 are  trying  their  best  to  find  a  settle-
 ment.  I  do  not  know  how  he  can
 easily  find  a  settlement  when  power-
 ful  elements  in  his  own  party  are  be-
 hind  this.  The  Kisan  Sangharsiaa
 Samiti,  th  eso-called  samiti  of  the
 landiurds,  has  decided  to  wage  a  war
 against  the  Harijens,  to  take  away
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 the  lawful  lang  trom  them.  The  Sec-
 retary  of  that  samit;  is  an  RSG  acti-
 vist.

 MR.  BEEAKER:  Calling  attention
 should  not  be  converted  Into  a  de-
 bate.

 SHRI  P.  K.  KODIYAN:  I  am  con-
 cluding

 Another  member  who  participated
 the  kisan  assembly  was  a  Metropo-

 tan  Councillor.  He  a  BLD  man.
 With  these  ‘powerful  elements  in  the
 ruling  party  behind  the  landlords,  I
 do  not  know  the  hon  Minister  can
 easily  find  a  solution

 In  view  of  this  developing  situation,
 I  woulg  like  to  ask  the  hon.  Minister
 whether  he  would  be  prepared  not
 only  to  give  protection  to  the  Hari-
 jans  to  cultivate  their  land,  but  also
 to  give  this  jand,  which  has  been
 given  now  on  a  five  year  lease  basis,
 on  a  permanent  basis  so  that  the
 landlords  cannot  raise  any  dispute.

 Secondly,  may  I  know  whether
 Government  would  be  prepared  to
 take  away  from  the  landlords  the  gaon
 sabha  land  which  is  under  their  ille-
 gal  possession?  Hundreds  of  acres
 are  still  under  the  illegal  possession
 of  the  landlords?

 Thirdly,  may  I  know  whether  the
 Government  would  provide  full  finan-
 cial  ang  other  assistance  to  the  land-
 lesq  Harijans  and  other  sections  of
 the  landless  people  to  carry  on  their
 cultivation?

 SHRI  DHANIK  LAL  MANDAL:
 Government  is  aware  of  the  facts  to
 which  the  hon.  Member  has  drawn
 attention.  All  these  rallies  are  going
 on,  on  the  side  of  the  landowners  and
 also  the  Harijans.  Government  is
 aware  of  it,  but  as  regatds  perma-
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 Land  Refarms  Act.  Under  that  Act  Care
 tain  things  have  to  be  done,  These  al-
 lotees  can  take  thot,  steps  and  get  the
 permanent  bhumideri  rights  accord-
 in  gto  the  Act.

 As  regards  the  gram  sabha  lands,
 as  the  hon.  Member  has  pointed  out,
 there  are  800  bighas  not  acres,  of
 which  600  bighas  were  allotted  to
 these  20  families,  and  still  i200
 bighas  are  left,  and  according  to  the
 Delhi  Lang  Reforms  Law,  only  the

 hai
 edbha  has  the  right  to  allot  the

 land.
 As  regards  financial  help,  the  Prime

 Minister  has  assured  the  House  that
 till  the  situation  is  reconciled  or  an
 amicable  settlement  is  reached  Goav-
 ernment  will  provide  all  protection  to
 the  Harijans

 a  राम  कचलार,  थासयाम  (हाजीपर)  प्रध्यल
 प्रहोदय  एक  बार पतन  प्रे देश  के  विभिन्न  भागों  से
 हरिणनों  के  ऊपर  अत्याचार  होने  के  समाचार  भाभे
 लगे  है  अह  क  मही है  ।  कन्नावला के  ंबंध  में  ध्यान
 आकर्षण  भ्रस्ताव  पर  मंत्री  महोदय,  ने  जो  जवाब  दिया
 है,  उप्ती की झोर  में  उसका  ध्यान  wee  करना
 भाहता  Ft

 we  से  पहली  बात  जो  इन्होंने कही  है  कि  भ- स्‍्थमसियो  यो  दलील  पर  हो  गई  थी

 Harijans  (CA)
 हैं  भौर  वहां  जो  प्रफसर  हैं,  वह  बलचात  |... |  रपैया

 मैं  आनना  चाहता  हू  कि  ऐसी  स्थति  से  दोनो  तरफ

 “  दो
 झाम-सभा  करते  की  इजाजत  कैसे  सिल

 कि  गया  प्रापकी  यह  ड्यूटी  नहीं  है,  जबाब-
 देही  नहीं  हैकि  इतने  दिनो ंस ेभटना चल  रही  है,  झापने
 स्वय  चहा  जाकर  स्थिति  को  जानने  धौर  काबू  करने
 की  क्‍या  कोशिश  की  ?  झाप  इस  विभाग में  दो

 मस्ती  हैं,  क्‍या  किसी  ने  भी  जान ेकी  कोशिश

 क्री  धनिक  लाल  संडल  :  कझ्ावला  भे  केवल
 हरिजनो ंको  ही  जमीन  ही  मिली है,  उस  मे  नान-

 भी  है।  r20  परिवारो ंमें  67  हरिणित
 बौर  -दरिजन  है  1  इसलिये यह  भूमि-

 हीनो  का  सवाल  है,  हरिजनो का  सही  v

 fem
 को  जमीन  मिली  है  ।  भानसीय

 सदस्य  ने  कहा  कि  3  साल के  दाद  उनको  भूमिधारी
 झधिकार  मिल  जाते  आहिये  थे।  एक  प्रश्त के
 उत्तर  में  म ैने  झभी झभी  बतामा  कि  कामुन  के  प्रनुसार
 उन  के  झलाठियों  मा  भासामियों  के  अधिकार  होते
 हैं,  पूशिक्ञारों  भाई  का

 करने  के
 हि 1 कार्यबाही  चाहिये,  उनफो  बहा  जाना  चा

 जहां से  ग्रधिकार  मिलेंगे  -  वह  जानते  भी  है  t
 जमा  होने  भौर
 च्ही  द

 जब  के
 बहां  इतनी  तलाबपूर्ण  स्थिति  है,  इसपर  विश्वास
 दिलाना

 राध्य
 की  रे

 हर्ज

 नो 4  कि  :  3  |

 जी  राम  Greene  :  भूमि  का  आदवृटन  तो
 4970  में हुभा था,  सो  फिर  7  साल के  बाद  077

 में  मह  भटताकैसी  घटी  7?

 :  7977%  अढना  देबी



 a7  Matters  under

 MR.  SPEAKER.  No  question  is
 allowed

 (Unterruptsons)

 MR.  SPEAKER  Don't  record
 के के के

 हू.  जो  रास  चिलास  पासलात  भ्ष्यक्ष-  महोदय,
 मंत्री  महोदय  जवाब  दें  रह ेथे,  झाप  ने  उन्हें  रोक दिया  t  उन्हें  स्पना  जबाब  पूरा  करने  दीजिए  ।

 अध्यक्ष  महोदय  :
 हम  मेरूल  377को  लेलिया  है  i

 भी  to fo  गयनई
 ।  ्  i

 भ्रभी
 मंत्री  महोदय  का  जबाब  पूरा  नही  हुभा  है  t

 25  hrs

 MATTERS  UNDER  RULE  377

 Q)  Revorren  IRRecuLaRiries  at  SHAH-
 JEHANPUR  ORDNANCE  FACTORY

 aft
 ह.

 चिचम,  (शाहजहांपुर  )  प्रध्यक्ष
 महोदय,  में  नियम  377  के  भ्रधीत  एक  अ्विलम्बनीय
 लोक  महत्व  के  विधय  की  शोर  इस  सदत  झौर  सरकार
 का  ध्याम  दिखाना  चाहता  हू  |

 बरतर  भायुध  निर्माणी
 ड्  ५ म

 ,  में  भयकर

 |  ि
 रक्षा  उत्पादन  में  भयंकर  मताभो

 जुए  भादि  से  विद्रोह  की  स्थिति  उम्पन्न  हो  गई
 है।  वस्त्र  भ्ायुध  निर्माणी  शाहजहांपूर  में  जुए
 का  बहुत  बडा  प्रह्म बन  गमा  है  तथा  चोरियां  एक

 आम  बात  हो  गई  हैं।  इस  प्रायुद्ध  निर्माणी  में  पूर्ण  रूप  से
 अरा  बता  का  राश्य  है  झौर

 सुरक्षा
 समाप्त  हों  गई

 है।  मुल्यवान  धाये  गायब  की  जा  रही
 हैं (घौर  उस  को  हजम  करने  हेतु  फैक्ट्री  में
 झाग  भी  क्षगाई  गई  जिसमें  कई  लाख  हप्ये  का
 मुक्साम  हुआ  ।  इस  कक्टरी  में  हमारी  सेना  की
 आवश्यकता  के  कपड  तथा  बिल्ले  झावि  बनते  हैं
 इसके  उत्पादन  में  भयकर  गतिरोध  पैदा  हो  गया  हैं
 जिस  का  पसर  हमारी  सुरक्षा  पर  पड़  सकता  है
 =

 हुछ
 कर्मचारी  है | ह  खेलते  हुए  कभी  भी  देखे

 जा  है।  इस  शायद  निर्माणी के  सम्बन्ध म
 जनता  मत  भयानक  दोष  ह... अ  प्रसतोष  व्याप्त  है  +
 यदि  तीकाल  उच्च  स्तर  पर  जांच  कर  के  झावश्यक
 कार्यवापड़  न  की  गई,  तो  इसका  झसर  हमारी  सुरक्षा
 पर  से  सकता  है।  इसलिए  हम  साननीय  रक्षा
 मली  का  तत्काल  हस्तक्षेप  तथा  श्रावश्यक  कार्यवाही
 की  मांग  करते  हैं।
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 भी  लखत  लाल
 ड्  (“न

 )  झब्यक्ष
 महोदय,  w  निमम  377%  ते  स्टन  रेखसें  के
 जमालपुर  कारणाते  की  ध्यवस्था  की  शोर  सरकार
 झौर  सदस  का  ध्यान  CEC.  करना  चाहता  हू  ।

 बिहार  राष्यातगेत  सम  ins2%  स्थापित
 जमालपुर  का  रेलवे  कारजान,  दक्षिण-पूर्व  एशिया  में
 अपने ढग  का  एक  उच्च  कोरि  का  सबसे  बढ़ा  बाध्यीय
 इंजन  का  कारखाना,  प्रपनी  कार्यबे  शलता  एव  कार्य-
 दक्षता  के  कारण  सदा  प्रसिद्ध  रहा  है  लेकित  स्वतंत्रता
 प्राप्ति  के  पश्चात्‌  देश  के  झत्य  हिस्सों  में  जहां  प्रौद्धोगिक
 विकास  की  क्षोर  ब्यान  विया  गय।  बहां  ठीक  इसके
 विपरीत  जमालपुर  का  कारखाना  रेलवे  प्रशासना-
 घिकारियों  की  प्रकर्मण्यता  स्वाथपरता  एवं  सनियोजित

 हे
 षड़यत्र  के  कारण  “णेत  उपेक्षित  रहा

 '

 देश  की  बढ़ती  हुई  श्राबादी  के  कारण  बेकारी
 की  समस्या  के  नियानदेतु  जमालपुर  का  कारखाना
 सरकारी  प्रतिप्टान  के  रूप  में  ग्रथिकसित  एबं  गरीब
 बिहार  का  एक  साधत  है।  परन्तु  ge  के  साथ
 कहना  पड़ता  है  कि  स्वरा  थ  के  बाद.  झन्य  भ्रौद्योगिक
 प्रतिष्ठानों  को  देखते  (४  जहां  इस  कारखाने  के  मजबूरो
 की  सखकया  इस  समय  कम  से  कम  45  हजार  होनी
 चाहिए  थी.  यहां  सम्प्रति  कार्य रत  मशदूरों  की  संख्या
 माव  orert  है।  §  :995-36R%  जमात्रपुर  कार-
 काने  की  मजदूर  सख्या  22  हजार  थी  ।

 इस  के  लिए  नये  ढ़ग  वे  कार्यों  को  ला  कर
 इस  का  विकास  किया  जाना  चाहिए  था  V  लेकन
 इसके  साथ  सदा  उपेक्षित  की  नीति  बरती  गई।  |  वरि
 णामस्वरूप  यह  क/रखाना  झाज  मरणासभ्  प्रवस्था  मे
 पहुंच  गय'  है।  जो  काम  यहां  सुगमता  से  किया  जा
 सकता  था,  उसकी  स्थापना  यहाँ  स  हो  कर  राजनैतिक
 दबाव  के  कारण  प्रस्य  जगह  चली  गई।  इसके
 कुछ  उदाहरण  इस  प्रकार

 (क)  बात्प  इंजतों  क ेलिए  बायलर  बनाने  का
 काम  तय  हुआ  लेकिन  राजनैतिक  दबाव  के  कारण
 चित्तरंजन  में  ले  जाया  गया  t

 (ख)  हील  शौर  एक्सल  का  निर्माण  कार्य

 =
 में  करत  का  निर्णय लिया  गया  था,  लेकित

 बाद  में  यहां स  हो  कर  अगलौर  चला  गया।

 (ग)  बाज  देश  को  1...  मौर.  कोच  की
 झावश्यकता  है।  जमालपुर में  सब  सुविधा  उप-

 ***Not  recorded
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 में  अनरहे  थे  उसे  भी  वन्य  करब्रिया पर था  के
 नान  पर  लगभग  140  उपकरण  मिली  व्यापारियों
 और  भोतोपोली  रागों से से  खरीदे  जा  रहे  है।

 भारतीस  रेलों  की  एकमात्र  रोलिंग  मिल्र  इस
 जमालपुर  फारणाने  में  है  जिस  को  उत्पादन  क्षमता
 i000  टन  प्रति  माह  है।  यहां  पानी  के  भाव  में

 जौलाम  होने  वाले  पुराने  एक्स  टायर  एवं  झम्य  सामानों
 के  गया  माल  तैयार  किसा  जाता  रहा  है।  भ्रव  इस
 रोलिंग  मिल  को  सी  बन्द  करने  का
 हो  गया  है  भौर  इस  से  निर्माण  होमे  बाले  उपकरणों
 को  निजी  क्षेत्र  से  खरीदना  झारम्भ  हो  मया  है  ।
 जमालपुर  कारखाने  के  मजदूरों  की  कार्य-दक्षता  से
 प्रभावित  हो  कर  तत्कालीम  रेल  मंत्री  क्रो  हनुमतैया
 मे  ट्रक  फिटिग्स  उत्पादन  के  लिए  सन्‌  i97i  में
 एक  मोटी  धनराशि  प्लावटित  की  थो  परन्तु  प्रशासना-
 घिकारियो  नें  वाद  में  उसे  भी  समाप्त  कर
 दिया  t

 पूरे  देश  के  रेलके  कारखाने  के  जीणोधार
 एव  बिकास  के  लिए  विश्व  बैक  से  रेलवे  प्रशासन
 में  हाल  171  करोड़  स्पये  को  ऋण  लिया  है
 जिस  में  से  कचड़पाड़ा,  खडगपुर,  चित्तरजन,  परेल
 झौर  माटुगा  कारखाने  को  25  करोड़  रुपये  धौर
 अन्य  कारखानों  को  57  करोड़  रपये,  भुवनेश्वर  में
 कोच  मरम्मत  के  लिए  9  करोड़  रुपये,  बगलौर  में
 कहीस  तथा  एक्सेल  तिर्माण  के  लिए  34  करोड़
 रुपये  धौर  जमालपुर  रेलवे  कारखाने  को  मात  7
 करोड़  रुपये  का  कावधान  किया  गया  &  क्‍या
 पह  पक्षपात  नहीं  है?  इसी  तरह  जब  पिछले  वर्ष
 विश्व  बैक  की  टीम  रेलवे  कारखानों  के  निरीक्षण
 के  लिए  भ्राई  थी  तो  उस  में  tt

 जमालबुर
 र  कारखाने

 की  उपेक्षा  करदी  गई  t  क्‍या  इस  से  यह  जाहिर
 नही  होता  है  कि  रेलये  बोर्ड  जमालपुर  कारखाने  को
 समाप्त  कर  देने  का  कुत्सित  ०४यव  कर  रहा  है  ?

 जमालपुर  कारखाने  के  मजदूरों  की  वर्तमान
 संख्या  22  हजार  से  गिर कर  मात्र  9  हजार  रह  गई
 है  जौर  i908:  तक  करीय  करीब  6500  मजदूर
 झवकाश  प्राप्स  करने  वाले  हैं  जिस  छी  भ्रमी  पूति
 करने  की  कोई  योजना  नहीं है  '  इस  तरह

 टुकुर
 <

 कारखाने  के  विन  प्रति  दिन  ह्वास  एवं  बेकारी
 खत्पसत  स्थिति  से  ऊब  कर  स्थानोय  मजदूरों  धौर,
 जनता  में  भमकर  झसतोध  व्याप्त  हैं।  फलस्वस्प
 इस  के  प्रतिकार  में  जुलूस  ,  प्रदर्शन,  सभाएं,  बाजार
 ्बम्व,  भूख  हडताल हो  रहा  हैमौर  शांति  भ्यवस्था  को
 खतरा  उत्पन्न  होने  की  मझाशका  है।

 झत'  मैं  इस  सदन  के  माध्यम  से  यह  मांग
 करता  हृ  कि  बिहार  के  पिछडेपन,  बेकारी  भौर
 गरीबी  को  देखते  हुए  जमालपुर  कारखाने  का

 है:
 करण  तथा  उस  की  कार्यक्षमता  को  बढाने

 के  झविलस्थ  कदम  उठाया  जाय।

 (iii)  Rerortzp  NON-FUNCTIONING  OF
 Rapars  INSTALLED  at  CALCUTTA
 AIRPORT

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  Mr.  Speaker,  Sir,

 SRAVANA  1,  2900  (SAKA)  Rule  377  74
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 I  want  to  raise  a  very  serious  and
 important  matter  under  Rule  877.  The
 Minister  is  here.  A  news  item  has
 appeareg  in  Amrita  Bazar  Patrike.  It
 reads;

 “For  the  last  five  months  the  Air
 Traffic  Controllers  of  Calcutta  Air-
 port  have  not  been  getting  the  ser-
 vices  of  two  highly  sophisticated
 radars.  One  of  them  is  the  Cana-
 dian  mede  Aerodrome  Surveillance
 Radar  and  the  other  a  West  German
 precision  Approach  Radar.

 According  to  the  Air  Traffic  Con-,
 trollers  of  Calcutta  Airport,  the  two
 radars  were  working  very  smoothly
 for  one  year  but  in  March  last  the
 Aerodrome  Surveillance  Radar
 went  out  of  order.  Some  small
 Spare  parts  were  required  to  be  im-

 ported  from  Canada  for  its  repair.
 But  till  today  this  was  not  done.  The
 Precision  Approach  Radar  was  core-
 lated  with  the  Canadian  radar..  ”

 MR,  SPEAKER:  Mr.  Halder,  you
 are  going  out  of  your  statement.  No.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  No,  No.  I  have  written  in  my
 statement  about  this.  The  news  item
 further  reads:

 Hey  According  to  the  Air  Traffic
 experts  the  Canadian  radar  was
 essential  to  regulate  the  aircraft
 within  60  miles  radius  of  Calcutta
 Airport.  The  German  radar  func-
 tions  for  an  approach  within  the
 radius  of  70  miles.

 At  present  the  Air  Traffic  Con-
 trollers  are  passing  a  hard  time  to
 maintain  the  safety  of  the  take-off
 and  landing  of  aircrafts  without  the
 help  of  these  two  valuable
 machines.”

 You  know  that  if  one  goes  to  Cal-
 cutta,  his  life  is  in  danger.  Every-
 day,  thousands  of  passengers  80  from
 Calcutta  to  other  places  and  abroad
 and  thousands  of  passengers  go  to
 Calcutta  from  other  places,  Many
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 [Shri  Krishna  Chandra  Halder]
 foreign  airlines  are  operating  from
 the  Calcutta  Airport  end  they  are
 taking  interest  to  operate  from  there
 for  the  good  performance  of  the  left
 front  government  of  West  Bengal.
 33.90  hrs.

 Sir,  through  you,  I  want  to  know
 from  the  hon.  Minister,  Mr.  Kaushik,
 who  is  sitting  here,  why  this  step-
 motherly  treatment  is  being  meted
 out  to  the  Calcutta  Airport  and  West
 Bengal.  I  would  request  him  to  make
 a  statement  on  the  floor  of  the  House
 and  assure  us  that,  as  early  as
 possible,  this  will  be  done.

 MR.  SPEAKER:  Is  it  the  pleasure
 3f  the  House  to  sit  for  5  minutes  more
 to  enable  the  two  more  hon,  Mem-
 bers  to  make  their  statements  under
 rule  377?

 SOME  HON.  MEMBERS:  Yes.

 (iv)  ReporTep  DECISION  To  pO  AWAY
 WITH  TEN  PER  CENT  PRICE  PRE-
 FERENCE  TO  PUBLIC  SECTOR  IN  THE
 MATTER  OF  PURCHASES

 SHRI  BEDABRATA  BARUA  (Kali-
 abor):  Mr  Speaker,  Sir,  under  rule

 377,  I  beg  to  raise  the  matter  of  the
 extraordinarily  reactionary  decision
 of  the  Government  to  dispense  with
 the  0  per  cent  price  preference  to
 the  public  sector  in  the  matter  of
 Government  purchases.  This  matter
 wes  more  or  less  in  the  air  since  the
 Janata  Government  took  over  but  the
 decision  has  now  been  very  clearly
 stated  in  Parliament,  last  Friday,  by
 the  Finance  Minister,  Shri  H.  M.
 Patel,  in  reply  to  an  Unstarred  Ques-
 tion.

 The  Minister  stated  that  the  Gov-
 ernment  has  decided  to  do  away  with
 the  price  preferences  so  long  enjoyed.
 by  the  public  sector  and  that  the
 decision  would  be  implemented.  It  is
 only  a  half  truth  to  say,  as  the  Minis-
 ter  has  said,  that  the  price  preference
 was  given  to  the  public  sector  to
 enable  full  utilisation  of  capacity.
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 Even  assuming  that  this  was
 aim,  in  97i,  the  Garant  wens be  totally  wrong  to  assume  that  there
 has  been  full  capacity  utilisation  in
 the  public  sector  today.  In  fact,  most
 of  the  public  sector  units  are  suffer-
 ing  from  unutilised  capacity  more
 than  ever  before.  All  these  are  the
 direct  outcome  of  Government  poli-
 cieg  in  various  spheres  gimed  at  creat-
 ing  unutilised  capacity  in  the  pubhe
 sector.  The  Government's  declared
 decision  to  import  Super  Thermal
 Plants  for  various  projects  ig  One  such
 example.  This  decision  has  caused
 extraordinary  crisis  to  the  Bharat
 Heavy  Electricals  Limited  in  which
 huge  public  investments  have  been
 made  since  its  order  books  ere  going
 to  be  all  but  empty.....

 MR  SPEAKER:  Mr.  Barua,  you
 are  also  not  confining  yourself  to  the
 statement  given.  The  rule  is  that  you
 must  confine  yourself  to  the  state-
 ment.

 SHRI  BEDABRATA  BARUA:  I  am
 not  adding;  there  are  only  some  minor
 changes  here  and  there.

 The  Government  itself  has  contri-
 buted  to  a  major  way  towards  the
 on-coming  crises  of  the  public  sector.

 The  public  sector  has  failed  to
 compete  even  with  the  price  pre-
 ferences  not  because  of  the  les-
 ser  effiaency  but  primarily  be-
 cause  when  it  comes  to  Government
 purchases,  few  Departments  would  do
 so  unless  some  under-the-table  pay-
 ments  are  made.  Now  that  even  this
 insufficient  protection  has  been  re-
 moved,  the  public  sector  is  likely  to
 be  completely  starved  of  Government
 orders,  This  act  of  dispensing  with
 the  price  preferences  is  one  of  the
 vatious  measures  of  the  overall  muiti-
 thronged  attacks  on  the  public  sector
 by  a  collusion  of  the  Janata  Govern-
 ment  with  the  buresucrats  and  big
 business  and  must  be  resisted  with
 full  force  before  the  ,  Government
 succeed  in  dismantling  the  public
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 sector  buiJt  up  with  so  much.effort  by
 the  under  leadership  of
 Yate  ‘Sti  Jawaharlal  N

 (v)  “Rzportep  Functioning  Or  TexTILE
 Export  PromMoTION  CouNcIL

 SHRI  K.  GAKKAPPA  (Tumkur)
 Mr.  Speaker,  Sir,  I  am  glad,  that  the
 hon.  Minister,  Shri’  Moan  Dharia,  is
 present  in  the  House.  I  am  raising  a
 very  important  issue,  with  your
 permission.

 The  Textile  Export  Promotion
 Counci]  with  its  unhelpfu]  attitude  is
 leading  to  the  devastation  of  the
 whole  garment  industry  in  India.  It
 is  a  well  known  fact  that  a  large  part
 of  the  garment  industry  is  coming
 under  the  small  scale  sector  while,
 unfortunately,  a  few  of  them  are  in
 the  grip  of  the  monopoly  houses,  like,
 Binnys,  Shaw  Wallace,  etc.

 To  look  at  the  prospects  of  gar-
 mentg  exports  from  India  to  other
 parts  of  the  world,  one  has  to  go  the
 very  root  of  the  raw  material,  viz.
 various  types  of  fabrics  used  by  the
 garment  industry.  Major  items  are
 prepared  from  the  fabrics  manufac-
 tured  from  the  hatidloom  sector  and
 we  may  even  say  that  the  ‘Bleeding
 Madras’  variety  has  given  way  to
 crepe  and  other  Madras  checks.  The
 export  of  garments  as  such  naturally
 leads  to  the  prosperity  of  the  hand-
 loom  sector,  more  so,  in  the  way  of
 giving  employment  to  innumerable
 people.

 The  Textile  Export  Promotion
 Council  which  hag  been  assigned  the
 role  of  looking  ‘into  the  welfare  of  the
 small  sector  hag  turned  into  a  profit
 meking  body;  one  of  the  leading
 papers’  published  some  time  back  an
 article-on  the  ‘misuse  of  ‘Texprocil,
 buying  the  properties  on  the  matket
 value  and  selling  them  to  thelr  own
 people  at  ‘the  ‘book  value.  “Perhaps
 No  ‘action:  whethowver'  has  been  taken
 on  this  meiprectice.

 Rule:877  278.

 Many  unhealthy  practices  adapted by  the  Texprocil  have  come  to  light
 through  ‘the  “ready-miade  garment
 manufactiférs/exporters  when  the

 ‘misuse  of  quota  was  brought  to  the
 notite  of  ‘the  authorities  concerned
 The  quota  has  been  cornered  by  the
 big  business  exporters  with  the  result
 those  people  who  had  orders  were
 unable  to  execute.  This  lead  to  los-
 ing  the  image  of  some  of  the  well
 known  manufacturers/exporters  of
 ready-made  garments.  The  mere
 announcement  by  the  Commerce
 Minister  that  an  enquiry  will  take
 Place  into  these  dealing  led  to  the
 resignation  of  the  two  top  officials  of
 the  Texprocil  and  the  Government
 has  not  taken  any  step  to  enquire
 into  the  matter.  In  one  of  the  letters
 written  to  the  Editor  of  Economic
 Times  dated  May  28,  977  it  has  been
 pointeg  out  that  the  Indian  shippers
 have  been  unethical  in  sending  the
 garments  under  false  declaration  as
 handloom.  If  proper  care  was  taken
 by  Texprocil  and  the  inspecting
 authorities  to  check  the  origin  of  the
 fabrics  before  necessary  certificates
 were  issued,  such  a  pitiable  state  of
 affairs  would  have’  been  avoided.
 Texprocil  naturally  failed  to  play  its
 role  by  not  giving  proper  definitions
 with  regard  to  the  fabrics/garments
 to  be  exported.

 Adding  to  the  above,  one  is  much
 annoyed  with  the  further  develop-
 ments  that  have  taken  place.  The
 Indo-U.S.  Agreement  accorded  a  spe-
 cia]  status  to  handloom  fabrics.  But
 once  again  the  misinterpretation  of  the
 Agreement’s  provisions  by  the  Tex-
 procil  has  Jed  to  the  piling  of  stocks
 in  U.S.  Ag  stated  in  the  Economic
 Times  of  July  24,  1978,  “The  U.S.
 Customs  impounded  the  i4  million
 yards  shipments  on  the  ground  that
 India  had  already  exhausted  its  quota
 limit  in  the  first  five  months  of  ‘this
 year.”  It  is  indeed  a  serious  lapse  on.
 the  part  of  .the  Texprocil  to  have
 given  such  misinterpretations  which
 lel  to  the  decrease  in  export;  since
 the  time  of  “impounding”  no  further
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 orders  could  have  been  booked.  It  is
 high  time  that  this  bureaucratic  atti-
 ‘tude  of  Texproci]  should  be  stopped
 and  unless  and  until  the  Government
 frames  rules  and  regulations  with  the
 main  intention  of  increasing  the  ex-
 ports,  India  may  have  to  face  a  seri-
 oug  situation  when  its  textile  exports
 ‘themselves  wil]  come  to  a  complete
 halt.  Further,  to  infuse  confidence  in
 the  heart  of  small  scale  industries,
 viz.,  the  garment  manufacturing  units
 who  were  a  pawn  in  the  chess  board
 of  Texprocil,  the  Government  should
 immediately  appoint  a  Committee  to
 investigate  into  the  acts  of  Texprocil
 and  take  action  against  those  officials,
 even  if  they  resign,  if  they  are  found
 guilty.  This  is  the  only  way  in
 which  the  Export  Promotion  Councils
 could  be  made  to  play  a  constructive
 tole.  The  act  of  Texprocil  has  led  to
 the  closure  of  quite  a  lot  of  garment
 manufacturing  units,  thereby  leading

 to  the  unemployment  problem

 The  history  of  Texprocil  may  be
 taken  as  the  history  of  ruining  the
 small-scale  industries  in  India  per-
 taining  to  the  ready-made  garments
 and  it  is  indeed  surprising  that  no
 action,  whatsoever,  has  been  taken  by
 the  Government  to  go  into  these  de-
 tails  and  to  punish  the  guilty.

 I  would  request  the  hon.  Minister,
 Shri  Mohan  Dharia,  who  is  for  tak-
 ing  up  socialist  programmes  and
 policies  should  come  out  with  a  bold
 statement  to  do  the  needful  in  this
 regard.

 MR.  SPEAKER:  The  House  stands
 adjourned  for  lunch  to  meet  again  at
 2.05  PM.

 3.08  hrs.  ae

 The  Lok  Sabha  adjourned  for  Lunch
 till  Five  Minutes  past  Fourteen  of  the

 Clock.
 —

 AUGUST  B  3978  ase

 The  Lok  Sabha  reassembled  after
 Lunch  at  Seven  Minutes  past  Fourteen

 of  the  Clock.

 (Mr.  Deruty-Spgaxea  in  the  Chair]

 CONSTITUTION  (FORTY-FIFTH
 AMENDMENT)  BILL—contd.

 MR,  DEPUTY-SPEAKER:  Now,  we
 take  up  further  consideration  of  the
 Constitution  (Forty-fifth  Amendment)
 Bill.  Prof.  Mavalankar.  You  have
 already  taken  43  minutes.

 SHRI  ए.  छू  DEO  (Kalahendi):
 The  time  should  be  extended.

 MR.  DEPUTY-SPEAKER:  We  had
 allotted  ten  hours  for  the  General
 Discussion.

 श्री  उग्रसेन  (देवरिया)  झाप  समय  नियत  कर
 दीजिए  कि  प्रति  व्यक्ति  को  इतना  समय  मिलेगा

 उपाध्यक्ष  महोदय  श्राप  जरा  लानत  हो  जाइए,
 झपनी ही  बात  कहने में  मस्त न  हो,  मै  बता  रहा  हू  ।
 इस  पर  डिस्कशन के  लिए  0  घंटे  िए  गए  थे  t  4  घटे
 45  मिनट हो  चुके  हैं  बौर  श्रमी  5  घटे  5  मिनट  बाकी

 हैं  1  मेरा  सुझाव  यह  है  कि--भूंकि  भ्राज  जो  शाम  को
 डिस्कशनत  होना  था  6  बजे से  8  बजे  तक,  वह  पोस्टपोनल
 हो  रहा  है--हम  लोग  बह  टाइम  इस  कांस्टीट्यूशन
 (एसेंडमेंट )  बिल  पर  ले  लें,  तो  दो  घटे  ब्रौर मिल जाते. मिल  जाते

 हैं।  (व्यवधान)
 श्री  यमुना  प्रसाद  शास्त्री  (रीवा)  मेरा  कहना

 यह  है  कि  यह  जो  समय  श्राप  बढ़ा  रहे  हैं,  इस  समय  को
 झौर  प्रधिक  बढ़ाया  जाए  क्योकि  यह  संविधान  (संशो-
 घन)  बिल का  मामला  है  भौर  इस  पर  बहुत  से  लोग
 बोलना  चाहेंगे  भौर  प्रपनी  राय  देना  चाहेंगे  ।  0  घंटे
 का  जो  समय  है,  इसको  काफी  भ्रधिक  बढ़ाया  जाए  t

 अपाध्यक्ष  महोदय  इसीलिए  तो  2  घंटे  हो  रहे
 ti

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar);  So,  the  total  wil)  be
 twelve  hours?

 MR.  DEPUTY-SPEAKER:  It  will
 be  ‘just  twelve  hours  because  we  had
 allotted  ten  hours.  Now  we  will  be
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 taking  two  hours  more,  ie.,  from  6.00
 to  800  p.m.  Taking  that  into  consi-
 aeration,  it  will  be  twelve  hours.
 This  is  including  the  time  already
 taken.  So,  we  will  be  left  with  7
 hours  45  minutes.

 AN  HON.  MEMBER:  Excluding
 the  Minister's  time?

 MR.  DEPUTY-SPEAKER:  No;  in-
 cluding  the  Minister's  time.

 I  propose  thet  the  Minister  start  his
 reply  tomorrow  and  let  the  Members
 finish  the  discussion  today,  Voting
 will  take  place  soon  after  the  Minis-
 ter’s  reply  tomorrow.

 Now,  we  start.

 SHRI  KANWAR  LAL  GUPTA:
 Tota]  2  hours  plus  the  reply  of  the
 Minister.

 MR  DEPUTY  SPEAKER:  No,  no.
 It  will  include  the  Minister's  reply

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh)  You  please  limit
 the  time  for  a  speaker  so  that  more
 members  can  be  accommodated.

 MR.  DEPUTY-SPEAKER:  We
 wl]  not  give  more  than  5  minutes  to
 each  speaker.

 SHRI  N.  K.  SHEJWALKAR  (Gwe-
 lior):  In  that  case  we  may  have  to
 sit  til]  9.30,

 MR.  DEPUTY-SPEAKER:  The
 Minister's  reply  will  be  tomorrow.

 SHRI  N.  K.  SHEJWALKAR:  How
 long  are  we  going  to  sit  today”

 MR.  DEPUTY-SPEAKER:  Till
 Eight.

 Now,  Mr,  Mavalankar.

 PROF.  P.  G.  MAVALANKAR
 (Ahmedabad):  While  congratulating
 the  Law  Minister  again  for  piloting
 this  important  Bill  so  as  to  nurture
 and  strengthen  the  democratic  insti-
 tutions  in  the  country  and  also  to  es-
 tablish  on  a  sure  and  secure  basis  the
 Rule  of  Law  throughout  the  land  so

 2822
 as  to  ensure  that  all  citizens  high  ort
 low  and,  no  matter  how  highest  he
 or  she  may  be,  are  equal  in  the  eyes.
 of  law,  may  I  say  this  by  way  of  con-
 cluding  observations  on  a  few  of  the

 cm
 aspects  of  this  important

 ill?

 First,  about  preventive  detention,  I
 welcomed  yesterday  the  new  string-
 ent  provisions  making  it  very  difficult
 for  any  government  to  arrest  and  de-
 tain  people  for  long  and  without  trial.
 May  I  say,  further,  that  ideally  and
 really  speaking,  preventive  detention
 must  be  abandoned  altogether  and  we
 all—governments,  Members  of  Par-
 liament,  political  parties  and  the  citi-
 zens  in  general—must  go  ahead  in
 that  direction  quickly,  concretely,  ho-
 nestly  and  fully  because  preventive
 detention,  in  my  judgment,  both  in
 principle  and  practice,  is  a  negation  of
 freedom,  rights  and  the  civil  liberties.

 About  referendum,  my  continued
 opposition  to  referendum  remains.  I
 opposed  it  at  the  introduction  stage
 and  I  oppose  it  even  now.  In  fact  my
 opposition  has  been  further  streng-
 thened  after  what  I  read  the  Law
 Minister's  remarks  about  it  in  the
 course  of  his  speech  in  the  meeting  of
 the  Consultative  Committee  of  his
 Ministry.

 The  Law  Minister  says,  referendum
 i.e.  a  reference  to  people  is  a  duty.
 Who  denied  that?  Nobody  says  that
 we  must  not  refer  to  the  people.  But
 do  we  want  the  people  to  be  referred
 to  all  the  time”?  The  question  is  whe-
 ther  referendum  is  a  right  means  to
 do  it.  Referendum  is  impracticable,
 difficult  and  very  expensive.  His  own
 statement  says  that  it  will  be  Rs.  30
 crores  at  any  one  time—Rs.  7  crores
 plus  Rs.  23  crores.  But  apart  from
 being  expensive—and  if  it  is  valuable.
 I  will  even  go  in  for  that—the  whole
 point  is  that  referendum  is  something
 which  is  not  necessary  because,  here
 is  the  Parliament  and  it  is  elected
 every  five  years  and  if  the  Parliament
 does  something  very  wrong,  people



 283
 Constitution  (Forty-

 [Prof.  P.  G,  Mavalankax]
 ‘may  elect  a  new  Parliament  and  the
 new  Parliament  may  undo  that  wrong
 thing,  How  can  the  people  understand
 complicated  and  intricate  political
 and  constitutional  issues?  A  referen-
 dum  can  be  thought  of  for  deciding  a
 political  issue  But  it  cannot  be  made
 permanent  for  seeking  a  constitutional
 amendment  The  point  is  that  refer-
 endam  is  only  found  in  Switzerland,
 Australa  and  America,  and  it  is  com-
 pulsory  fer  constitutional  amend-
 ments  in  Switzerland  and  Australia
 So,  by  and  large,  no  country  in  the
 democratic  world  excluding  Switzer-
 land  and  Australia  has  got  referendum
 for  the  purposes  of  Constitutional
 Amendments,  That  is  No  l  Second-
 ly,  about  referendum,  I  have  an  im-
 portant  word  to  say  If  something  is
 basic—Sir,  I  do  not  want  to  take
 the  time  of  the  House  by  repeating—
 and  we  have  said  that  four  things  are
 basic  things  in  the  Constitution,  why
 then  do  you  make  these  things  amend-
 able?  Because  uf  5]  per  cent  of  the
 people  may  say,  ‘Fundamental  rights
 may  go’  and  49  per  cent  of  the  people
 say  ‘No’,  will  you  amend  them  by
 this  means  of  referendum?  I  would
 say,  Sir,  even  if  99  per  cent  of  the
 people  say,  ‘Fundamental  rights  may
 go’,  you  cannot  do  it  I  for  one  will
 say  that  these  are  basic  things  and
 they  must  be  kept  unamendable  That
 is  my  point

 The  Law  Minister  was  talking  about
 trusting  and  respecting  the  people  Let
 him  not  be  clever  Let  him  be  cor-
 rect  also  We  have  never  said  that  we
 do  not  trust  the  people  All  that  we
 say  is  that  referendum  is  not  the  right
 method,

 Then,  Sir,  a  word  about  the  right  to
 private  property  I  am  glad  it  is  being
 taken  away  from  the  fundamen-
 tal  rights  chapter  and  now  it  is  going
 to  be  a  legal  and  constitutional  right
 All  the  more  because  of  the  fact  that
 we  want  socio-economic  legislation  to
 go  ahead  and  the  property  right  not
 to  come  in  the  way  of  6ur  social  and
 economic  progress  and  in  our  effort
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 ह.  make  the  society  egalitarian  ७  amd
 socialist,  we  want  this  right  t)  80
 completely  out  of  the  fundemental
 rights  chapter.

 Lastly,  provisions  regarding  Presi-
 dent’s  rule  In  States  have  besn  made
 more  accurate  and  right.  That  I  wel-
 come

 The  philosophy  of  our  Constitution,
 the  practice  of  our  Constitution  and
 the  purpose  of  our  Constitution  have
 to  be  respected  in  such  a  way  that
 emergency  or  no  emergency,  no  part
 of  the  Constitution  can  be  deformed,
 defiled  and  defaced  We  must  all  go
 m  the  direction  of  making  our  Cons-
 titution  and  the  Government  work-
 able  and  satisfactory  to  the  people,
 because  the  Constitution  is  after  all
 an  instrument,  a  means,  not  an  end,
 the  end  is  the  welfare  of  the  people
 If  this  is  done,  we  will  eliminate  the
 exploitation  of  the  people  in  this
 country  and  earn  their  respect

 PROF  DILIP  CHAKRAVARTY
 (Calcutta  South)  Mr  Deputy-Spea-

 ker,  Sir,  I  congratulate  the  Law
 Minister.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  And  the  people  of  this
 country

 PROF  DILIP  CHAKRAVARTY:
 People  have  to  be  congratulated  per-
 petually

 I  congratulate  the  Law  Minister  for
 bringing  for  the  consideration  of  this
 House,  though  belatedly,  this  Consti-
 tution  (Amendment)  Bill  We  expected
 as  a  matter  of  fact,  that  thig  Bill
 would  be  brought  long  before.  Possi-
 bly  he  was  taking  time,  and  rightly
 so,  for  having  cons'

 —
 with  the
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 The  Janata  Party  by  bringing  for~
 ward  this  Bill  is  trying, fe  restore  the
 testament  of  faith  that  the  founding
 fathers  of  our  Constitution  bequeath-
 भत  to  the  people.  Insecurity  would  be
 no  more.  We  owe  it  to  the  people who sent  us  hére  to  see  that  there  should
 be  no  further  erosion,  no  further  at-
 tempt  in  future  to  scuttle  the  funda-
 mental  rights.  This  Parliament  has
 already  restored  the  judiciary  to  its
 former  glory  There  are  certain  other
 provisions  in  this  Bill  itself  whereby
 the  judiciary  will  be  restored  to  its
 prestine  glory,  ang  the  rule  of  law
 for  all  intents  and  purposes  would  be
 restored.  But  I  would  like  to  utter  a
 word  of  caution,  Mere  legal  provisions
 for  securing  equality  before  the  eyes
 of  law  are  not  enough,  as  long  as
 seventy  percent  of  our  population  are
 permitted  to  languish  below  the  po-
 verty  line  and  they  are  denied  the
 opportunity  to  take  advantage  of
 the  legal  system  This  also  should  be
 borne  in  mind  not  merely  by  the  Law
 Minister,  but  by  the  Government  as
 a  whole

 T  also  congratulate  the  Law  Minis-
 ter  for  redeeming  the  pledge  given
 in  our  election  manifesto  namely  to
 delete  the  property  rights  from  the
 Fundamental  Rights....

 SHRI  P,  छू,  DEO:  And  to  substitute
 this  with  the  right  to  work

 PROF.  DILIP  CHAKRAVARTY:
 Yes.

 MR,  DEPUTY-SPEAKER:  Do  not
 get  deflected  by  your  neighbours,  be-
 ७७७४९  you  have  only  fifteen  minutes
 time,  They  would  derail  you  from
 your  arguments,

 PROF.  DILIP  CHAKRAVARTY:

 the  people  at  the  time  of  elections.  I
 also  congratulate  the  Minister  for  de-
 letitig  tHe  obnoxious  Article  329A,
 which  was  being  sopularly  cailei!
 ‘Seve  Indire  clause’  in  our  mutilated

 Constitution.  By  Article  820A,  benefit
 was  sought  to  be  given  retrospective-
 ly  to  Shrimati  Indira  Gandhi.  Let
 give  a  go-by  to  the  things  of  the  past.

 Further,  by  an  amendment  of  Arti-
 cle  74;  the  status  of  the  President  is
 sought  to  be  impoved.  This  is  the  first
 time  that  the  President  of  the  Indian
 Republic  would  be  having  the  right
 to  ask  for  a  reconsideration  of  a  mat-
 ter  by  the  Council  of  Ministers,
 though  ultimately  if  the  Council  of
 Ministers  reiterated  its  former  posi-
 tion,  the  President  has  to  accept.  That
 is  a  welcome  provision  Possibly,  if
 such  provisions  had  been  there,  ear-
 lier,  the  late  lamented  President  Fakh-
 ruddin  Alj  Ahmad  would  have
 thought  for  a  second  time.  to  pass  it
 on  to  the  Cabinet  or  to  insist  on  a
 reconsideration  before  signing  papers
 declaring  emergency  Of  course,  ac-
 cording  to  the  then  provisions,  he
 could  have  insisted.  He  did  not  How-
 ever,  I  need  not  dilate  on  it

 Last  year,  Parliament  itself  res-
 tored  the  popularly  known  provisions
 of  the  Feroze  Gandh:  Act.  This  was
 one  of  the  first  acts  undertaken  by
 the  present  Government,  In  the  pre-
 sent  Constitution  (Amendment)  Bill,
 Article  36-A  is  being  inserted,  where-
 by  protection  is  sought  to  be  given
 to  those  who  publish  parliamentary
 proceedings,  This  is  a  step  in  the
 right  direction,  If  we  keep  the  peo-
 ple  of  the  country  continuously  ain-
 vglved  in  the  parliamentary  proceed-
 ings,  that:  is  a  surer  guarantee  for  pre-
 serving  democracy  in  the  body  politic
 of  the  country

 In  the  election  mamfesto  of  the
 Janata  Party,  we  insisted  that  there
 should  be  a  very  cautious  us-  of
 the  powers  for  having  President's

 rule  in  the  States,  because  the  States’
 autonomy  was  made  nugatory,  parti-
 cularly  during  the  period  of  Emer-
 gency.  But  I  have  a  feeling  that  even
 in  our  election  manifesto,  it  is  said
 that  conditions  should  be  clearly  laid
 down  with  regard  to  the  President's
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 tule  in  the  States.  It  is  for  the  consi-

 \‘deration  of  the  hon.  Minister  of  Law.
 Otherwise  there  are  dangers,  there
 shall  always  be  the  danger,  of  sub-
 jective  reports  being  gent  by  Govern-
 ors  of  States,  and  decisions  being  ar-
 rived  at  on  the  basis  of  those  sub-
 jective  reports.  If  we  have  to  pre-
 serve  the  quality  of  the  Indian  polity,
 we  possibly  expect  that  in  future,  dif-
 ferent  parties  will  be  ruling  in  dif-
 ferent  States  of  India,  whereas  ano-
 ther  party  will  be  ruling  at  the  Cen-
 tre.  So,  these  guarantees  are  neces-
 sary  in  maintaining  the  balance  in  the
 body  politic  of  the  Indian  Republic.
 And  even  in  matters  of  appointments
 of  Governors,  the  ruling  party  in  the
 State  should  also  be  involved.  Their
 opinions  should  also  be  given  due
 weight.  These  are  the  provisions
 which  may  form  the  subject  matter
 of  another  Constitution  Amendment
 Bill.

 This  ig  the  first  time  since  950
 that  the  Government  of  India  tried  to
 rule  the  country  without  any  Preven-
 tive  Detention  Act.  And  this  fact
 should  be  applauded;  but  at  the
 same  time,  one  would  feel  it  to  be  a
 matter  of  shame  that  the  enabling  pro-
 visions  in  our  Constitution  continue
 to  remain,  which  give  power  to  the
 States  and  also  to  Parliament,  to  enact
 for  preventive  detention,  If  we  are
 really  intent  on  restoring  democratic
 norms  in  the  country  we  should  give
 for  all  times  to  come,  a  go-by  to  the
 provisions  which  enable  the  State
 Governments  and  the  Parliament  to
 enact  in  future,  any  preventive  deten-
 tion  legislation.

 I  would  also  draw  the  attention  of
 the  Law  Minister  to  another  provision
 in  our  manifesto—page  9  of  that  ma-
 nifesto—which  declares,  “We  would
 guarantee  the  recall  of  errant  legisla-
 tors.”  We  should  not  forget  our  own
 commitments.  I  am  aware  that  our
 attempts  are  to  translate  all  our  com-
 mitments  one  after  the  other;  but
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 let  us  not  lose  sight  of  many  impor-
 tant  commitments  which  remain  yet
 to  be  fulfilled.

 I  should  also  like  to  draw  the  at-
 tention  of  the  hon.  Law  Minister  to
 our  manifesto,  page  9,  item  8  which
 relates  to  right  to  work.  There  should
 be  some  provision  in  our  constitution
 itself  for  this;  I  should  personally  pre-
 fer  to  put  the  right  to  work  as  one
 nf  our  fundamental  rights;  we  have
 removed  property  rights  from  the
 chapter  on  fundamental  rights  but  we
 should  substitute  the  right  to  work
 by  incorporating  it  in  the  fundamental]
 rights,  as  also  the  right  to  social  se-
 curity.

 I  was  listening  with  rapt  attention
 to  the  speech  delivered  by  my  friend
 Prof.  Mavalankar  who  is  no  longer
 here  in  the  House.  He  came  forward
 with  some  arguments.  He  is  a  demo-
 crat.  Reading  the  proceedings  of  Par-
 liament  during  the  emergency  would
 show  that  in  Parlhament  he  was  fight-
 ing  against  the  amendments  to  the
 Constitution,  against  emergency  pro-
 visions.  How  many,  I  would  ask  him,
 got  up  to  support  him  in  his  opposi-
 tion  to  the  emergency  provisions?  Now
 he  talks  eloquently  about  the  sover-
 eignty  of  Parliament.  I  do  not  deny  it;
 I  belong  to  this  Parliament  But  which
 one  should  be  given  precedence-—s0-
 vereignty  of  the  people  or  sovereignty
 of  Parliament  elected  by  the  peo-
 ple?  Like  any  India  scholar  de-
 pending  for  his  knowledge  only
 On  western  publications,  in  his  elo-
 quent  language  he  asks;  how  can
 the  people  of  this  country  understand
 complicated  issues?  With  the  same
 eloquence  he  cited  the  instance  of
 Switzerland  and  many  other  foreign
 countries  which  have  cent  per  cent
 literacy  and  suggested—that  those
 were  methods  which  we  could  not
 accept.  Prof.  Mavalankar  is  a  profes-
 sor  and  an  expert  on  constitutional
 law  and  political  philosophy.  I  am  not.
 But  as  a  person  with  some  little  prag-
 matic  gense  and  as  a  person  who  has
 faith  in  our  people  and  in  the  crea-
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 tive  ideas  of  the  Indian  people,  I
 would  ask  him:  what  happened  in  the
 977  elections?  Could  anybody  have
 imagined  that  with  the  press  and
 publicity  organs  stifled,  with  funda-
 mental  rights  not  restored,  with  courts
 being  crippled  under  a  mutilated  cons-
 titution,  with  many  candidates  in  the
 elections  languishing  inside  jails  with
 no  organisation  worth  the  name,
 without  the  necessary  financial  power
 to  go  and  reach  the  people,  how  did
 the  people  react?  It  does  not  today
 lie  in  anybody’s  mouth  to  caution  on
 this  by  quoting  from  western  experts.
 It  is  time  we  laid  emphasis,  we  put
 our  faith  in  our  people.  is  am  aware
 as  anybody  else  that  70  per  cent  of
 our  population  are  devoid  of  the  three
 Rs;  not  only  that,  more  than  60  per
 cent  of  our  population  live  below  the
 hunger  line.  Even  then  they  knew
 how  to  react  when  they  were  called
 upon  to  react  against  an  authoritarian
 regime.  With  these  words,  I  would  be-
 seech  everybody  including  hon.  friends
 in  the  Opposition,  the  Leader  of  the
 Opposition  Mr.  Stephen  and  others  to
 agree  to  the  provision  on  referendum.
 This  will  be  something  new;  we  can
 show  the  way  to  the  rest  of  the  world.
 It  is  my  plea  to  Prof.  Mavalankar
 along  with  others  who  sit  on  the  op-
 posite  who  are  still  hesitant  to  agree
 to  this  provision  on  referendum.  That
 is  the  surest  way  of  guaranteeing
 freedom  to  the  people  at  large  to
 which  we  are  al]  committed.

 MR.  DEPUTY-SPEAKER:  You  kept
 exactly  within  the  time  allotted.

 PROF.  DILIP  CHAKRAVARTY:
 I  will  never  exceed  the  limit.

 SHRI  M.N.  GOVINDAN  NAIR
 (Trivandrum):  Sir,  I  welcome  this

 amending  Bill.  I  also  congratulate  the
 Minister  on  holding  prior  consultations
 with  all  the  parties.  I  specially  sup-
 port  clause  48  to  amend  article  368,
 where  he  has  defined  the  basic  struc-
 ture  of  the  Constitution  and  made  it
 clear  that  without  a  referendum,  this
 basic.  structure  cannot  be  changed.  I
 2280  LS—t0.

 we
 We  had  to  learn  front". welcome:  it.

 bitter  experience.  In  a  country  where
 the  fate  of  the  State  is  decided  by
 waves,  in  one  wave  you  may  get  a
 sweeping  majority  and  in  another
 wave,  it  may  be  something  else.  I  feel
 that  this  provision  for  a  referendum
 is  a  must  in  these  circumstances,  For
 another  reason  also  4  welcome  it.  It
 is  helping  all  of  us  to  re-educate  our-
 selves  as  to  what  the  basic  structure
 of  our  Constitution  is,  especially  at  a
 time  when  the  rights  which  you  want
 to  preserve  are  being  trampled  under
 the  foot  with  impunity  by  certain
 sections  of  the  people  all  over  the
 country,

 I  need  not  remind  you  that  article
 5  under  the  chapter  on  fundamental
 rights  clearly  states  that  there  shall
 be  no  discrimination,  But  what  is  hap-
 pening  in  the  country  now?  I  do  not
 want  to  go  into  all  those  details.  It
 is  a  very  good  thing  that  you  remind
 us  through  this  very  provision  that
 these  are  the  basic  structures—secu-
 larism,  democracy,  adult  franchise  and
 fundamental  rights.  I  am  glad  that
 the  right  to  property  has  been  taken
 away  from  among  the  fundamental
 rights.  All  the  Members  of  Parliament
 and  State  Legislatures  including  Mi-
 nisters  have  to  take  oath  of  allegiance
 to  the  Constitution,  Let  us  forget  ihe
 people  outside.  So  far  as  taking  oath
 in  the  name  of  God  is  concerned,  now
 I  have  realised  that  most  of  us  do  not
 believe  in  God.  Otherwise,  the  fear  of
 God  would  have  helped  them  to
 fight  against  the  trend  and  beliefs
 working  against  the  democratic  rights
 provided  in  the  Constitution.  The
 political  system  we  are  having-is  em-
 bedded  in  the  Constitution,  Unfortu-
 nately,  we  have  inherited  an  undemo-
 cratic  soctal  structure.  Unless  we  are:
 prepared  to  fight  against  this  undemo-
 cratic  social  structure,  we  will  not  be.
 able  to  have  secular  and  political  de-
 mocracy.  Therefore,  reminding  the
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 Members  of  Parliament  and  the  peo-
 Ple  that  without  gecularism,  without
 democracy,  our  nation  as  a  nation  can-
 not  survive  3S  necessary  and  this  must
 be  brought  home  to  everybody  That
 us  Why  I  lay  so  much  stress  on  sup-
 porting  this

 With  all  good  intentions,  you  have
 brought  in  certain  amendments  m
 regard  to  the  emergency  I  am  not
 questioning  your  intentions  After  all,
 yOu  are  a  youngester  you  are  licking
 political  experience  Therefore  I  want
 you  to  Icarn  from  past  experience
 whcre  the  Constitution  was  circum-
 vented  to  bring  down  the  Government
 It  started  with  Kera'a  in  1959,  Bb  cn
 when  the  Government  enjoyed  a  ma-
 jority  tin  the  name  of  the  masses  hiv-
 ing  gone  against  the  Government  all
 joined  together  to  pull  down  the
 Government  The  only  peison  who
 had  a  fecling  of  agory  was  the  then
 Preudent  Dr  Rayendr:  Prasid  who
 had  to  APL  the  dismissal  order  FEvery-~
 one  else  combined  to  pull  down  the
 Mini  try  What  was  the  r  sult?  पूप 4.
 became  the  method  of  pu'limg  down
 any  Ministry  if  the  Centre  did  not  like
 it

 SHRI  P  K  DEO
 a  routine

 SHRI  M  N  GOVINDAN  NAIR
 It  has  become  a  reutine  You  can
 count  how  many  Ministries  have  been
 brought  down

 It  has  become

 According  to  the  present  amend-
 ment  emergency  can  be  impcsed  if
 there  35  an  armed  rebellion  If  you
 are  going  to  include  this,  I  am  sure
 there  will  be  infighting  inside  the
 various  parties  and  groups  and  you
 will  be  unleashing  armed  action  all
 over  the  country  I  have  no  doubt
 about  it  Therefore,  as  far  as  the
 emergency  38  concerned,  excepting
 when  there  aw  external  aggression
 there  should  be  no  provision  to  im-
 pose  it

 Coming  to  President's  rule,  you
 have  made  certain  changes  but  that
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 is  not  enough.  Why  should  there  be
 Presidents  rule  for  six  months  or
 one  year?  There  also,  look  into  the
 past  and  see  how  many  tnes  Presi-
 dent's  rule  was  introduced,  how  it
 was  prolonged  and  prolungey  There-
 fore,  within  two  months  re-election
 should  be  conducted  There  shall  be
 no  Presidents  rule  Therefor>,  whut
 I  would  suggest  is  that  you  have  to
 make  ary  amendments  to  your
 Bill  to  take  away  this  imposition  of
 Pre  idents  rule  How  are  you
 Managing  2  here  at  the  Centre?
 There  is  no  provision  for  Presidents
 rule  here  ‘You  have  to  call  for  clec-
 tions  immediately  If  this  country  of
 600  million  people  have  to  tike  part
 in  an  election  when  there  is  a  break-
 down  here  what  ts  the  dficulty  in
 conducting  an  election  if  thcre  8  a
 constitutional  breakdown  in  one  of
 the  States?  Your  talking  a  out  rains
 and  chm  ite  and  all  that  5  a3l  wrong
 Within  two  months  in  an  Stite  vou
 can  conduct  elections  Therefore  T
 am  not  auestlonm.s  the  snint  in
 which  you  hive  brought  these  amend-
 ments  but  I  का.  trying  to  improve
 upon  it  so  that  thig  ma  he  a  real
 amendment  of  the  Constitutiun

 In  clause  44  you  have  spoken  shout
 “Republic’  Secular’  and  ‘  Socialist”

 in  bold  letters

 AN  HON  MEMBER  What  else
 you  want?  Everything  is  there”

 SHRI  M  N  GOVINDAN  NAIR
 What  I  want  !s  we  chould  be  politi-
 cally  honest  If  you  do  not  want
 socialism,  do  not  say  that  jou  are
 for  a  Sociahst  State  If  you  really
 mean  that  you  are  for  qa  Socialist
 State,  then  there  should  be  necessary
 amendments  m  this  whereby  you  Jead
 the  country  to  socialism  Otherwise,
 there  is  no  point  in  using  these  words
 Whom  are  you  fooling?  You  think
 you  are  fooling  the  peonle  you  are
 only  deceiving  yourselves.  Nobody
 is  going  to  be  fooled  by  such  a  state-
 ment  Suprose  you  write  in  a  paper
 “sugar”  Will  it  be  sweet?  So,  if
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 you  do  not  believe  in  it,  do  not  put
 it.  But  if  you  mean  it,  tren  streng-
 then  it  by  necessary  changes.

 There  are  certain  minor  amend-
 ments  which,  |  think,  we  will  not  find
 it  difficult  to  accept,  about  which  we
 will  give  our  views  at  the  time  of
 the  clause  by  clause  consideration.

 ft  कंबर  लाल  गुप्त  :  (दिल्ली  सदर  )  उपाध्यक्ष
 मह  दय,  श्री  स़ोविन्दन  नायर  का  भाषण  सुनने  के  बाद
 में  समझा  eee

 SHRI  M.  N.  GOVINDAN  NAIR:
 Please  speak  in  English.

 SHRI  KANWAR  LAL  GUPTA:
 After  listening  to  the  speech  of  Shri
 Govindan  Nair,  I  was  pleased  to
 learn  that  they  have  become  wiser
 now,  of  course  very  late

 एक  साननीय  सदस्य  टिन्‍दी  भ।

 शो  कंबर  खाल  गुप्त.  आ्राप  फ्त्रि  मत
 करिये  1

 Similarly,  I  heard  the  specch  of  a
 Congress  Member,  a  former  Manister
 He  has  also  acheved  realisation  after
 the  dutk  period  of  9  months  He
 has  become  wiser.  I  heara  also  Shri
 Stephen  He  tried  to  defend  the
 emergency  in  a  half-hearted  way.
 He  has  also  become  wiser.  I  may
 Say  now  they  have  all  become  w.ser.
 Haq  they  been  wise  enougn  befote,
 then  this  dark  period  woul  not  have
 been  there  in  this  country  and  we
 would  not  have  been  in  jail  for  9
 months.

 मन्ने  एक  ही  आत  बहनी  है  कि  माननीय
 मती  महोदय  ते  जो  विधेयक  रखा  है  वह  एक  हिस्टोरि-
 कल  इविण्ट  है  भारत  *  इतिहास  में  भौर  मे  उसके  लिए
 उनको  बधाई  देना  चाहता  ह।  मैं  कहना  चाहता  हूं कि  .9  महोने  की  जो  काली  रात  थी  वह  इस  बिल  के
 द्वारा  इफना  दी  गई  प्ौर  एक  जार  पन  प्रजातल
 का  उदय  हभा  है  जिसको  श्रग्नेजी  में  री-बर्श  कहते
 है,  बह  दोबारा  हुआ  है  धौर  जनता  पार्टी  ने
 देश  के  सामने  चुनाव  में जो  वायदा  किया  था,  धाज
 हम  कह  सकते  हैं  कि  जब  यह  विधेयक  पास  हो
 जायेगा,  हम  उस  वायदे  का  एक  बहुत  बका  भ  ।ग
 पूरा  कर  देंगे  t

 We  made  a  commitment  and  I  must
 Say  we  have  fulfilled  that  because  our
 commitment  was  total.

 और  उसमें  भी  हटने  की  कोई  बात  नहीं  है।  यह  जो
 विधेयक  है  यह  एक  बात  साफ  बताता  है  कि  जनता
 पार्टी  जो  बायदा  करती  है  उसको  बढ़  पूरा  करती  है  +
 हमने  एक  हिस्से  को  पूरा  कर  दिया  है

 जो  रोटी  की  बात  है,  मे  जनता  से  बहूगा कि  थोडा  सा  चय  रखे,  उसको  भी  हम  पूरा  करेगे  ।
 इसके  लिए  हमें  थोडा  समय  दीजिए  1  (व्यवधान ) झापको  तो  यह  भी  पसन्द  नहीं  है  लेकिन  श्रापकी
 पसदगी  से  या  नापसदगी  से  षुछ  होने  बाला  नहीं
 है।  हम  वायदा  वरते  हैं  जनता  के  सामने
 कि  जब  हमने  इसको  पूरा  किया  है  तो  उसको
 भी  पूरा  बरेगे  लेकिल  उसका  पूरा  करने  में  हम
 थाडा  सा  समय  लेना  चाहते  हैं।  उसका  पूरा
 करने  वा  समय  हम  मांगते  हैं  1  हम
 यही  फ्डेंगे  कि  थोडा  चैयें  रणखिए  शौर  जो  झूठा
 प्रोपगण्डा  हमारे  खिलाफ  किया  जा  रहा  है  उस  पर
 विश्वास  मत  कीजिए  v

 प्रध्यक्ष  महादय,  हमसे  इस  विधेयक  के  जरिए
 से  हेमाक्रटिस,  वेल्यूश्  परसनल  प्रीउम,  इक्येनिटी
 विफार  ला,  फ्रीडम  आफ  जुटीशरी,  रेस्पवट  टू  पराजिया-
 मेंट  इन  सारी  बाता  व  बटाल  कया  है।  हम  ने
 इसान  हुसा।  द  बीच  भद  नटा  पिया ।  चाहें  कितना
 ही  बड़ा  ग्रायमा  हा  या  वितना  हो  छाटा  श्रादमी
 हो,  जनन नीं  सामन  राब  बरायर  होगे  ।  इस  विधेयक
 के  जरिए  से  हम  ने  सब  का  एक  लाइन  में  खड़ा
 क्या  है 1  इस  के  लिए  मै  मन्नी  महोदय  शौर
 जनता  पार्टी  की  सरशार  ना  बधाई  देना  चेह़ाता
 ह

 It  is  an  eye-opener  to  you  and  to
 all  those  who  say  that  the  Janata
 Government  has  done  nothing,  I
 think  this  is  the  biggest  thing  that
 the  Janata  Government  has  done.  I
 can  remain  hungry,  I  san  remain
 thirsty,  but  if  I  am  not  allowed  to
 move  freely,  if  I  am  not  allowei  to
 express  freely,  if  I  am  not  rllowed  to
 think  freely,  I  am  as  bad  as  an  ani-
 mal.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  And  to  die  freely
 of  hunger  and  starvation,

 SHRI  KANWAR  LAL  GUPTA:  I
 am  prepared  to  die  of  hunger  and
 starvation.  But  I  would  hke  to  he  a
 free  man  and  human.  I  do  not  like
 that.  That  may  be  your  philosophy,
 but  it  is  not  our  philosophy.  We
 want  both.  But  you  don’t  undermine
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 that,  It  is  in  your  way  af  thiriking
 that  it  may  be  possible  but  not  in  the
 way  of  thinking  of  the  Janata  Party.

 उपाध्यक्ष  महोदय,  हमने  इस  विधेयक  के
 जरिए  से  यह  कहा  है  कि  संविधान  का  जो  बेसिक  स्ट्रक्थर
 है,  यह  जनता ही  बदलेगी।  वह  बेसिक  स्ट्रक्चर
 क्या  है,  उसके  बारे  में  इसमें  कुछ  कहा  गया  है  t

 उपाध्यक्ष  महोदय,  श्रापकों  मालूम  है  कि
 कोर्ट  ने  इन  चीज़ों  के  ऊपर  अपने  झलग  लग
 दिये  हैं।  कभी वह  एक  निर्णय  लेती  रही  है,

 कपभ्मी  वह  दूसरा  निर्णय  लेती  रही  है  श्रौर  तीसरा
 निर्णय  लेती  रही  है  जब  बह  अपने  निर्णय  इस
 तरीके  से  बदलती  रहो  है  तो  भागे  वह  बया  करेगी,
 यह  कहना  मृश्किल  है।  एसजेन्सी  के  दिलों  में
 सुप्रीम  कोर्ट  का  जो  एटीच्यूड  रहा  है,  वह  एक
 बदनुमा  दाग  है,  हमारे  देश  क॑  माथे  पर  एक  धब्बा.
 है।  इसलिए  हम  सुप्रीम  कोर्ट  के ऊपर  विश्वास
 सहीं  कर  सकते  ।  बेसिक  स्ट्ूक्चर  क्या  है,  बेसिक
 फीचर्स  क्‍या  हैं,  इनके  बारे  में  हमारे  मंत्री  महोदय
 ने  मोटी  मोटी  चीजें  ल ेकर  फहा  है  कि  इनको  बदलने
 का  अधिकार  पललियामेंट  को  नहीं  होगा  ।  इसके
 लिए,  या  इनको  बदलने  के  लिए  हस  पालियामेंट
 से  ऊपर  भी  एक  पालियामेंट  होगी  झझौर  इस  से
 बड़ी  वह  जनता  की  पालियामेंट  होगी  7

 मुझे  झ्राश्यर्य  हुसा  जब  श्री  स्टीफन  ने  यह  कहा
 कि  पांच  साल  के  जि  आप  कुछ  भी  कर  सकते  हैं  t
 पांच  सालों  में  आपने  जो  कुछ  किया  वह  भी

 दुनिया को  मालूम  है।  पगर  झाप  फिर  भी  पांच  सालों  में  वहीं
 करना  चाहते  हैं  तो  जनता  पार्टी  वह  श्रापफो  करने
 नहीं  देगी।  वास्तव  में  जनता  पार्टी  पावर  छोड़ना
 चाहतो  है  भोर  श्राप  पावर  खोंयना  चाहते  है।
 यह  है  हमारे  और  झापके  बीच  का  तरीका  जो  कि
 हमको  और  झापकों  एक  दूसरे  से  प्रलग  करता
 है  ।  हम  नहीं  चाहते  कि  हम  पांच  सालों  तक
 कुछ  भी  करें  ।  ज्पारे  जी  मौलिक  प्रध्रिकार  हैं,
 जो  कि  संविधान  का  बेसिक  स्ट्रक्चर  है,  उसको  बदलने
 का  प्रध्िकार  हम  प्रथने  पास  नहीं  रखता
 चाहते ।  माना  कि  यह  पालियामेंद  सुप्रीम  है
 लेकिन  क्‍या  वह  जनता  से  भी  सुप्रीम  है  भौर  पांच
 साल  तक  वह  जो  चाहे  वह  करे  ?  यह  नहीं  हो  सकता  t
 कांस्टोट्यूशन  में  प्रमेंडमेंट  करमे  के  तीन  तरीके  हैं--
 एक  सिम्पल  मेजोरिटी,  दूसरा  टू  ह | 2  भ्ेओरिटी,
 सीसरा  रेटिफिकेशन  बाई  मेजोरिटी  झाफ  स्टंटस 1.
 हमनें  चौथा  तरीका  कॉस्टीट्यूशन  में  प्रमेंडमेंट  करने
 का  प्रपनाया  है।  संविधान  के  जो  बेसिक  फीचर्स  हैं,
 बेसिक  स्ट्रबार  है,  बह  जनता  ही  बदल  सकती  है  ।
 इस  के  बारे  में  झ्ापने  यह  कहा  कि  ri  परसेंट
 मत्त  इस  के  लिए  पढ़ने  चाहिएं  घोर  उसके  क्ाक  ही
 मेजोरिटी  मानी  जामी  चाहिए  ।  इस  सम्बन्ध  में

 AUGUST  8,  978  fifth  Amdt.)  BEL  296

 ro  कहता  बह  ह 2  54:  परसेंट  त  हक  में.  पढ़ने
 आहिएं।  यह  गहीं  होना  भाहिए  कि  कुल  gt  परसेंड
 मत  पड़ें  और  उसके  ‘51  परसेंट मत  हक  में  पढ़ें  ।
 यह  हमारी  मान्यता  ञ्चाज  की  नहीं  है।  यह  मान्यता
 देश  को  परम्पराशों  के  साथ  सम्बन्धित  है  1  यह
 हमारे  देश की  संस्कृति का  हिस्सा  है।  यह  गलत
 है  या  ठीक  श्राप  बताएं।  एक  प्रादमी के  कहने  पर
 भगवान  राम  ने  भपनी  प्यारी  सीता  को  छोड़  दिया।
 लेकिन  दूसरी  तरफ  इंदिरा  गांधी  को  झाप॑  देखें।  ढाई
 लाख  लोगों को  झन्दर  करके  प्रपने  एक  बेटे  के  लिए
 यह  उन्नीस  महीने  तक  काले  कानून  को  बनाएं  रखती
 रहीं  पौर  श्राप  सब  लोग  चुप  रहे  यह  जो  डैमो-
 क्रेसी  हैं  यह  हमारे  देश  की  जिन्दगी  का  एक  हिस्सा
 है।  मैं  बधाई  देना  चाहता  हूं  कि  जिस  तरह  से
 सुप्रीम  कोर्ट  ने  किया  भौर  जिस  तरह  से  पिछली
 सरकार  भी  करती  रही  है  वह  झन्छा  नहीं  था  भौर
 इसको  हमरी  सरकार  टीक  कर  रही  है  ताकि
 बारों  कोई  ऐसा  न  कर  सके  ।

 संविधान  को  कभो  भी  बदला  जा  सकता  है  1
 यह  पावर  पालियामेंट  को  हैलीगेट  हुई  हैं।  हमने
 अपने  संविधान  में  राइट  झाफ  रिकाल  नहीं  रखा
 है।  पांच  साल  के  लिए  जो  भ्रा  गया  उसको  रिकाल
 नहों  किया  जा  सकता  है।  में  इसका  समर्थन  भो  नहीं
 करता  हूं।  लेकिन  मैं  यह  जरर  मानता  हूं  कि
 जो  बेसिक  स्ट्रक्चर  है  इसकों  बदलने  का  जनयवा  को
 हो  प्रधिकार  होता  बाहिए  1. झापने  ऐसा  प्रावधान
 कर  दिया  है  इसके  लिए  में  आपको  बधाई  देना  चाहता
 हूं  में  समझता  हूं  कि  इसका  विरोध  वही  लोग
 करेंगे  जो  जनता  के  विरोधी  लोग  हैं,  जिन  के  मन  में
 डाउट  है,  शक  है  शौर  जो  जाहते  हैं  कि  उनको  किसी
 तरह  से  मौका  मिल  जाए  और  जैसे  ही  मौका  मिले
 में  किसी  भो  तरह  से

 दबा
 बुनाव  नहीं  होने  देंगे,

 एक  बार  वें  ा  जाए  तो
 ह्

 जुनाव  होने  नहीं
 देंगे।  एक  बार  उन्होंते  भारी  गलती  कर  दी

 1
 ऐसे  लोगों  को  हम  एक्सपोज  करना  चाहते

 '

 हमें  इस  में  एक  चीज  और  एड़करनी
 चाहिए। जो  ज्वाइंट  रिसपासिबिलिटी  है  कैबिनेट  की,

 प्राइम  मिनिस्टर  एज़  हैड,  यह  भी  एक  बेसिक  फीचर
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 को  सम्त  साढे  (भ्रकोला)  सरासर  मन

 गढ़स्त है हूँ  n  जरिस्ट  का  नाम  बता  दो।  प्रभी  बता
 दो  हाथ  कंगन  को  श्रारसी क्‍या  /  कौन हैं  वर्ल्ड
 गोन  जरिस्ट  ?

 की  कंधर  लाल  भुप्त  मैं  बैसेंज  देत
 हू और  मैं  श्री  स्टीफन  को  जज  बनाता  हू  जो

 पार्टी  के  लीडर  हैं  भोर  मैं  उसको  ताम  बताऊगा...

 SHRI  VASANT  SATHE:  I  am  ask-
 ing  you  to  say  openly  the  name  of
 that  jurist

 SHRI  KANWAR  LAL  GUPTA.  I
 challenge  him,  Sir  Let  Mr  Stephen,
 belonging  to  Songress  (I),  a  leader  of
 hig  own  Party,  be  the  judge.  I  will
 produce  that  man  with  whom  she  had
 a  talk  (Unterruptions)

 SHRI  VASANT  SATHE;  Let  the
 House  decide,

 SHRI  KANWAR  LAL  GUPTA:  Let
 Mr  Stephen  decide.  I  am  prepared
 to  accept  Mr.  Stephen's  verdict

 मैं  समझता  हू  कि  साठे  साहब  मानेंगे  कि  इलैक्शन
 पैटीशन  का  तरीका  झापकी  पार्टी  के  प्रधान  मलरी  के
 लिए  झलग  रखा  गया था  घौर  हम  गरीबों के  लिए
 झलग  av  ऐसा  क्यो  किया  गया  था  ?  एक  कामून
 और  धाने  वाला  था  शौर  वह  झाया  भी  कि  प्रधान
 मती  के  ऊपर  काई  मुकदमा  चलाया  नहीं  जा  सकता
 है।  में  पूछना  चाहता  हू  कि  क्‍या  यह  ठीक  है  ।
 मै  उनसे  पूछना  चाहता  हू  कि  इसान  इन्सास  में
 सेंद  क्‍यों?  एक  मेम्बर  श्राफ  पालियामेंट  भौर
 दूसरे  मेम्बर  झाफ  पालियामेंट  मे  प्रेद  क्यो  ?  यह
 झापिके  फकणनिंग  का  जो  तरीका  है

 That  shows  the  tendency  of  fascism,
 of  dictatorship.  And  thig  mentality
 should  be  curbed  and  curbed  with  all
 force.  This  was  the  way  of  your  fune-
 tioning,  the  functioning  of  the  Con-
 gress  Government.  Now,  what  is  our
 way  of  functioning?  Sir,  here  38  an-
 other  Prime  Minister  who  says,  “I  am
 an  ordinary  M.P.,  I  do  not  want  any
 g@pecial  privilege.  Let  me  also  be  in-
 Gluded  in  the  Lokpal  Bill’  Is  it  not
 a  fact,  Sir?

 झापने  लोक  पाल  बिस  में  प्रधान  मत्री  को  शामिल  नहीं
 किया।  जब  कि  हमारे  अधान  कवी  ने  वह्य  कहा  कि
 प्रधान  मत्री  को  शामिल  करो  हमारे  प्रधान  मक्षी
 स्वय  कहते  है  कि  प्रधान  मत्री  के  खिलाफ  इलेक्शन पैटीशन  का  वही  तरीका  होना  चाहिए  जो  अन्य  सदस्यों
 के  खिलाफ  झपनाया  जाता  है।  इसलिए  कानून की  निगाह  में  छोटा  झौर  बड़ा  एक  है।  बड़े  को
 ज्यादा  सजा  मिलनी  चाहिए  छोटे  क्रो  तो  थोडा  माफ
 भी  किया  जा  सकता  है

 इण्टनेल  इमरजेंसी  के  बारे  मे  मुझे  कहना  है,
 माननीय  गोविन्दन  नायर  चले  गये,  उन्होंने  कहा  कि
 टनेल  इमरजेंसी  नहीं  रहनी  चाहिए,  केवल  ऐक्सट-
 नेल  इमरजेसी  रहनी  चाहिए  ।  हमारे  माननीय
 जेठमलानी  ने  कहा  कि  यह  रूल  झाफ  ला  के  खिलाफ
 बात  है  भगर  यहा  डिटेशन  होता  है,  प्रिवेटिव  डिटेंशन
 होता  है।  प्रभी  हमारे  माननीय  स्टीफन  ने  कहा कि  कही  प्रगर  एक  झाघ  फार्यारग  कर  दी  या  एक  ae
 गोला  छोड  दिया  गया  और  इस  बहाने  से  इमरजेसी
 लगा  दी  शौर  पकड़  कर  लोगो  को  झन्दर  कर
 दिया  इस  झाधार  पर  इण्टनल  इमरजेंसी  लागू  हो
 सकती  है।  हां  सकता  है।  लेकिन  यह  कौन
 करेगा  ”  यह  भी  करने  के  लिए  दिमाग  चाहिए  ।
 ऐसे  नही  कि  हाईकोर्ट  ने  फैसला  दिया  कि  राजनारायण
 जी  की  इलेक्शन  प्रदीशन  पर  भूतपूर्व  प्रधान  मत्रो
 का  चुनाव  रह  तो  कहा  गया  कि  देश  में  क्रान्ति  हो

 है,  देश  मे  गड़बड़  हो  रही  है  और  वायलेस
 हो  रही  है  इसलिए  इमरजेसी  लगा  दी  ।  जनता
 पार्टी  के  काम  करने  शौर  सोचने  का  तरीका  झलग  है  a
 i9  महीने  आद,  यह  जानते  हुए  भी  कि  देश

 मे  30  माल  में  कम  से  कम  हमारी  जैनरेशन  में
 जो  वर्स्ट  क्रिमितल  है  क्या  हम  उसको  जभी  तक  सजा
 दे  पाये  है?  प्लाज  भी  वहू  आराम  के  साथ,  शाल
 के  साथ  घूम  रही  है,  कोई  उगली  उठाने  बाला  नहीं
 है।  जब  हम  उनको  सजा  नही  दे  पाये  लो  मतलब  यह
 है  कि  हमारा  इरादा  इमरजेसी  को  मिसयूज़  करने
 का  नहीं  है।  कया  यहा  पर  ऐसे  केसेज  नही  है, सैबोटियर्स  नही.  है,  इनफिल्ट्रेंस  नहीं  है  ?  देश
 इतना  बड़ा  है,  तरह  तरह  से  सोचने  वाले  लोग
 है,  किसी  की  पोलिटिकल  फिलासफी  वायलेस  की  है
 झौर  उसमें  बेसिकली  विश्वास  करते  है  क्या  उनको
 इष्टमेल  इमरजेसी  के  नाम  पर  बन्द  नहीं  किया  जा
 सकता  है  ?  इसलिए  इण्टर्नल  इमरजेसी  होसी
 चाहिए,  मै  इसका  समर्थन  करता  हू  ?

 दूसरी  बात  यह  है  कि  इमरजेसी  के  ऊपर
 कर्बे  लगना  चाहिए,  पूरा  भौर  मे  उसके  लिए
 विधि  मंत्री  को  बधाई  देना  चाहता  हू  कि  उन्होंने
 कर्म  लगाये  है  जिनको  समयाभाव  के  कारण  गिन-
 वाना  नहीं  चाहता।  मैं  सोचता  हू  कि  जितने
 कर्व्स  हमने  लगाये  हैँ  उतने  किसी  ने  नहीं  लगाये
 होगे  i  भ्राप  पहले  भीसा  पढ़िए  ।  में  उसमे  एक
 झौर  जोड़ना  चाहता  हूं  कि  ज्यादा  से  ज्यादा  किसी
 आदमी को  6  महीने  से  ज्यादा  डिटेन  ने  कीजिए |

 That  should  be  the  maximum,  And
 secondly,  grounds  for  detention  must
 be  given  to  the  detenue.
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 [श्री  कंवर  लाल  गुप्त]

 यह  शौर  उसमें  कास्टीट्यूजर  का  पार्ट  होता  चाहिए।

 75.00  hr:,

 इसलिए  में  उत  लोगों  में  से  नहीं  हूं  कि
 ल  श्राफ  ला  का  मतलब  यह  समझें  कि  ाप
 प्रिवेंटिव  डिटेशन  एक्ट  बिल्कुल  नहीं  रखना  चाहते।

 के  देश  में  अलग  अलग
 जूरिस्ट  ने  इसका  अलग-अलग  गतलब

 सिक्योरिटी  आफ  दी  स्टेट  इज  सुप्रीम  ।
 है  तो  उसको  ध्यान

 $  डाइवर्जेग्ट
 ल॑  तरीके  से

 सीजों  को  तय  नह  7  हमें  देश  में
 एडमिनिस्ट्रेन  करता  ।  इसलिए  में  प्रिबेटिव
 डिडेंशन  एक्ट  का  भी  सम्थन  करता  हूं।

 है,  हरेक
 लगाया  है।
 अगर  देश  की  सिक्योरिटी  नहीं

 एलीमेंट  है,  हम  केवल  एक Gre

 मझे  एजकेशन  के  बारें  में  भी  एक  बात
 कहनी  है।  आपने  इसको  ट्रांस्फड  सबजैक्ट  में  डाल
 दिया  है।  में  इसके  हक  में  नहीं  हूं।  एज्केशन
 ही  एक  ऐसो  चीज  है  जिससे  देश  में  बदल  ञ्
 सकती  है।  चरत  निर्माण  हो  सकता  है।  यह
 कान्करेण्ट  लिस्ट  में  जैसे  पहले  था,  उसी  में  होना
 बाहिए  -  अभी  हमारे  कई  दोस्त  सैंटर  और
 स्टेट  की  बात  कहते  हैं  कि  आप  हमारे  अधिकारों
 ्र  त्रमण  करना  चाहते  हूँ  क्‍या  इसके  ज़रिये
 साठे  साहब,  आपने  यह  नहीं  कह  दिया  कि  सेंटर
 की  फोर्स  वरौर  रटेट  की  मर्जी  के  वहां  पर  नहीं
 शायरी  जब  तक  कि  वह  नहीं  बुलायेंगे  ?  क्‍या
 आपने  यह  नहीं  किया  था  42वें  ग्रमैंडमेंट  मे  -  वह
 गलत  था  कि  नहीं  था?

 हम  बगैर  स्टेट  की  मर्जी  के  कोई  सेंटर
 कोस  वहां  पर  भेजने  वाले  नहीं  हैं।  इसका
 मतलब  यह  है  कि  हमारी  नियत  साफ  जि  कि  जहां  तक
 सैंटर  और  स्टेट  का  सम्बन्ध  है,  कोई  पार्टी  वहां
 राज्य  करे,  उनके  साथ  हम  अच्छे  सम्बन्ध  रखना
 चाहते  हैं  और  जो  चीज़  शप  डिक्टेट  करना  चाहते
 थे  और  उसके  ज़रिये  से  सारे  स्टेट्स  पर  अपना
 रोब  दबदबा  जमाना  चाहते  थे,  उसको  जनता
 बार्टोी  ने  खन्त्म  कर  दिया 1

 मुझे  प्रापर्टी  के  बार  में  भी  एक  बात
 कहनी  हैं।  जहां  तक  सौशल-इकनामिक  ग्रोल  का
 सवाल  है,  उसके  लिए  किसी  हद  तक  प्रापर्टी
 के  फंडामेंटल  राइट  को  कम  करना  व  जरूरी  है,
 क्योंकि  जब  तक  आप  पूरा  कम्पेंन्सेशन  देंगे,  शायद
 कोई  काम  जनता  के  हित  में  नहीं  हो  सकता  ।  जहां
 तक  आटिकल  3:  का  सवाल  है,  में  आपके  साथ
 सहमत  हुं  वह  जाना  चाहिए  लेकिन  ig  (q)
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 एफ  में  7  फ्रीडम  दी  हुई  है,  अगर  आपने  उसमें
 से  6  कर  दी  तो  क्‍या  एक  दूसरे  पर  निर्भर  नहीं
 हैँ!

 श्री  शान्ति  भूण  जी  लायर  रहे  है,  फ्रीडम
 आफ  थाटह,  फ्रीडम  आफ  स्पीच है,  अगर  आपकी
 लायब्रेरी  छीन  ली  जाये  तो  कया  आप  फ्रीडम
 ऑफ  थाट  करेंगे  ।  अगर  पैसा  ही  नहीं  है,
 फ्रीडम  अाफ  मुद्रमैंठ  हतों  कुछ  भी  नहीं  है।  अगर
 आप  के  कपड़े  उतार  लिये  जायें,  तो  आप  कहां
 जायेंगे  ?  यहांसे  बाहर  भी  शर्मा के  मारे  नहीं
 जा  सकेंगे  |

 घारा  34  को  हटाईये
 है  -  ज्न्ठा  दीजिए

 लेकिन  i9  (a)  एक  बारे  में  संचिए  उसको
 आप  बाइड  बेस  बता  होजिए  ।
 जो  कप्पैन्सेशन  देने  की  धारा  है,  उसके  सम्बन्ध
 में  सरकार  यदि  ea  करे  तो  ठीक  है,  परन्तु

 ig9  (i)  एफ  को  पाप्त  करने  से  एक  ऐसा
 ग्राधात  होगा  जिसकी  पूर्ति  करता  कठिन  होगा  4
 इसके  अन्तर्गत  कापी  राइट  भी  जायेगा  और  हर
 तरह  के  राइट  भी  जायेंग्रे।  आप  अपनी  गवनेमेंट
 के  बारें  में  ही  मत  सोचिए,  आज  आप  हैं,  कल
 को  और  दूसरी  टेढ़ी-मेढी  गवर्नमेंट  भी  आ  सकती  है
 शर  अगर  वह  सड़कों  पर  खड़ा  कर  देंगे  तो  बह  तो
 मारने  से  भी  ज्यादा  खतरताक  होगा  ।

 य.
 बा  0 में  खाहुंगा  कि

 जो  पब्लिक  इचष्ट्रेहट

 आखिर  में  में  इतता  ही  कह  कर  खत्म  करना

 चाहूंगा  कि  यह  बहुत  सुन्दर  प्रयास  है,  उसके  लिए
 तो  बधाई  देता  हूँ  लेकित  आज  आपने  यह  विधान
 बनाया  है,  कल  को  दूसरे  भी  आकर  बदल  सकते

 हैं।  सबसे  ज्यादा  जरूरी  है  कि  पब्लिक  ओपीनियब
 को  मोबिलाइज  करना  चाहिए,  एलर्ट  होना  चाहिये
 जब  तक  एलटे  और  पब्लिक  कान्सैंस  नहीं  _  रहेगी
 तब  तक  यह  नहीं  हों  सकेगा  ।  इसके  साथ  में  पूरे
 दिल  से  इसका  समर्थत  करता  हूं  और  मंत्री  महोदय
 को  बधाई  देता  हूं।

 SHRI  R.  VENKATARAMAN  (Mad-
 ras  South):  Mr.  Deputy  Speaker,  Sir:
 It  is  a  trite  saying  that  the  politician
 looks  to  the  next  election,  and  the
 statesmen  looks  to  the  next  genera-
 tion.  Therefore,  we  should,  on  this

 occasion,  cease  to  be  politicians  and

 try  to  be  statesmen  and  hammer  out
 a  solution  for  our  problems  that  will

 endure,  not  only  to  the  next  genration,
 but  to  posterity.

 It  is  a  very  happy  augury  that  the
 ‘Government  had  consultations  with
 the  Opposition  parties  in  respect  of

 ‘
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 the  Constitution  (Amendment)  Bill,
 and  trieq  to  arrive  at  a  consensus.
 In  fact,  ihe  speeches  made  on  this
 side  have  shown  that  there  is  a  large
 measure  of  agreement  with  regard  to
 the  Bill  before  the  House,  It  seems
 to  have  upset  some  people  whe  wanted
 some  kind  of  a  confrontaiion  and  did
 not  find  it.  I  shall  deal  with  the  sub-
 ject  in  the  descending  order  of  priori-
 ty,  so  that  if  J  lose  time,  I  will  lese
 only  the  smaller  points.

 The  first  submission  that  J  will
 make  to  the  House  is  regarding
 Clause  45,  dealing  with  amendment
 to  the  Constitution.  The  Icgislative
 history  of  amendment  to  the  Consti-
 tution  has  been  something  like  a  pen-
 dulum,  swinging  from  one  side  to  the
 other.  From  Shankari  Prasad  case  to
 Golak  Nath  case,  it  has  swung  from
 one  end  to  the  other.  The  Supreme
 Court  held  that  Parliament  had  ab-
 solute  right  to  amend  in  1850;  and  in
 i967,  it  held  that  it  had  no  power  to
 amend  the  fundamental  rights.  For-
 tunately,  I  think  the  nendulum  has
 achieved  perpendicularity  in  the
 Keshavanand-Bharati  case.  It  has  set
 down  the  limits  of  the  nowers  of
 Parliament  to  amend  the  Constitu-
 tion.  It  has  saiq  that  in  all  matters
 which  are  not  of  a  basic  _  structure,
 Parliament  has  the  power  to  amend
 the  Constitution,  What  are  these
 basic  structures,  or  essential  features
 of  the  Constitution,  has  not  been  snelt
 out.  But  some  indications  have  been
 given,  scattered  throughout  the
 voluminous  judgement.  Federalism
 is  one,  secularism  is  one,  the  separa-
 tion  of  powers  and  independence  of
 Judiciary  is  one,  and  so  on.

 As  a  result  of  the  Bill  which  is  now
 befor,  us.  we  will  be  in  a  strane
 position.  One:  under  the  Keshavan-
 and-Bharnti  ease,  certain  Articles  of
 the  Constitution  are  unamendahle.
 Two:  certain  Articles  of  the  Constitu-
 tion  can  be  amended  in  accordance
 with  the  vrocedure  laid  down  in  the
 Constitution.  And  three:  certain
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 items  mentioned  in  Clause  45,  ie.
 those  seeking  to  impair  the  secular  or

 democratic  character,  etc.  taking
 away  the  right  of  citizens  or  abridging
 them,  impeding  free  ani  fair  elec-
 tions,  compromising  the  independence
 of  judiciary,  etc.  Those  items,  if  they
 are  passed  by  Parliament  in  accord-
 ance  with  article  368()  and  approved
 in  gq  referendum  by  the  people,  will
 become  valid.  I  want  to  ask  the  I.aw
 Minister  this  question.  If  according
 to  the  Supreme  Court,  independence
 of  judiciary  and  the  separation  of
 powers  are  not  amendable  .t  all,  it  is
 one  of  the  basic  structure  of  the
 Constitution,  how  is  your  law  saying
 that  anything  which  compromises  the
 independence  of  the  judiciary  can  be
 amended  if  it  is  approved  by  a  refe-
 rendum?  It  looks  as  if  this  Bill  takes
 away  what  the  Supreme  Court  has
 given  as  fundamental  ang  basic  rights
 which  under  no  circumstsnces  can  be
 taken  away  from  the  people.  I  do  not
 know  if  any  of  those  items  mentioned,
 namely,  impairing  secular  and  demo-
 cratic  character  of  the  Constitution,
 abridging  or  taking  away  the  right  of
 citizens  under  part  III,  prejudicing  or
 impeding  free  and  fair  elections  to
 the  House  of  the  People  or  compromis-
 ing  the  independence  of  the  judiciary,
 if  any  law  is  passed  in  respect  of  that,
 according  to  the  existing  decision  in
 the  Keshavanand-Bharati  case,  it  is
 my  submission  that  it  will  be  un-
 amendable  and  should  not  be  allowed
 to  be  amended  at  all.  On  the  other
 hand,  you  say  that  any  law  affecting
 these  things  can  become  valid  if  it  is
 approved  by  a  referendum.  Far  from
 protecting  the  rights  of  the  citizens
 you  appear  to  be  giving  away  fhe
 rights  of  the  citizens  already  secured
 in  the  Keshavanand-Bharati  case.  I
 want  the  hon.  Law  Minister  to  very
 carefully  consider  this  aspect  hecause
 of  the  new  element  of  providing  for
 amendment  to  the  Constitution  in  res-
 pect  of  matters  which  according  to  me
 are  not  amendable,  which  according
 to  the  judgement  in  Keshavanand-
 Bharati  case  are  not  smendable,  thev
 could  be  amended  by  virture  of  the
 fact  that  there  will  be  a  referendum
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 (Shri  R  Venkataraman)
 and  approval  by  referendum  I  am
 only  saying  that  this  is  the  effect  of
 this,  we  are  not  accepting  this  amend
 ment

 My  second  point  38  this  The  con-
 cept  of  referendum  3  new  ३  is  not
 in  the  Constitution  It  may  be  that
 the  very  concept  of  referendum  :tself
 will  be  an  alteration  n  the  basic
 structure  of  the  Constitution  of  India
 The  amendment  which  the  Law
 Minister  has  brought  before  the
 House  standg  in  danger  of  being
 thrown  out  by  the  Sunieme  Court  in
 accordance  with  the  decision.  now
 given  because  this  concept  of  refe-
 rendum  itself  is  not  one  of  the  con-
 cepts  in  the  Constitution  of  India
 and  being  something  which  is,  in  the
 nature  of  a  fundamental  principle  it
 a3  new

 The
 iit

 can  come  to  a  conclusion
 that  this  Itself  38  not  valid  amend-
 ment  I  say  this  because  political
 theomes  and  political  scientists  have
 not  accepted  the  principle  of  refe
 rendum  in  all  case  In  fact  there
 are  two  theories  in  respect  of  repre-
 sentation  One  ३38  direct  democracy
 and  the  other  38  representative  demo-
 cracy  through  elected  members  Cer-
 tain  Constitutions  have  acceptei  the
 principle  of  direct  democracy  The
 Swiss  Constitution  for  instance  has
 accepted  it  But  the  Sritish  demo
 cracy  has  not  epted  the  principle
 of  direct  democracy  It  hs  accepted
 what  is  called  representative  aemo-
 cracy  Therefore  if  you  want  to
 change  the  very  basis  of  our  Constitu-
 tion  from  a  representative  democracy
 to  a  direct  democracy  then  you  will
 be  running  counter  to  the  original

 oncept  of  the  f  a  fathers  and
 framerg  of  the  Constitution  There-
 fore,  ३६  38  quite  possible  to  argue  and
 it  will  be  argued  that  this  is  a  funda-
 mental  change  which  is  not  contem-
 plated  and  will  not,  therefore  come
 within  the  powers  of  article  368

 I  come  to  the  practical  aspect  If
 you  look  at  the  countries  of  the  world,
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 you  will  find  very  few  which  have
 dsrect  democracy  In  fact,  it  38  only
 m  small  countries  like  Switzerland  or
 countries  with  a  small  population  that
 this  referendum  can  work  In  a
 country  lke  India,  which  has  more
 than  300  million  people  who  will  vote,
 it  would  be  almost  impossible  to  have
 a  referendum  The  practical  aspect
 of  it  should  not  be  ignored

 Referendum  38  usually  in  the  form
 of  an  yes  or  no  How  can  you  put
 forwarg  8  Constitution  wmendment  in
 the  form  of  yes  or  no’  Generally
 what  is  referred  in  other  countries
 is  a  specific  question  The  latest  refe-
 rendum  in  Switzerlang  was  whether  a
 women  should  be  allowed  to  १००९  or
 not  Thg  i,  a  simple  question  If
 you  Say  that  a  Constitution  amend-
 ment  containing  so  many  complicated
 issues  could  be  put  forward  in  the
 form  of  yes  or  no,  it  will  create  so
 many  problems  and  80  many  difficul
 ties.  It  will  not  be  possible  to  get  a
 clear  verdict  from  the  people  in  res
 pect  of  this  Even  today  people  are
 voting  by  symbo's—either  the  hand
 or  the  bull  or  something  When  you
 put  forward  a  Constitutional
 amendment  to  g  referendun  what
 ig  the  symbol  you  will  give?  If
 you  give  the  party  symbol  if  means
 that  it  3५  a  party  election  If  you  give
 different  symbols  say  cats  and  rats
 the  argument  that  will  go  on  in  the
 country  will  be  cats  drink  awav
 the  ctuldrens  milk  go  don’t  vote  for
 cats  The  other  argument  will  be
 “Rodents  eat  away  our  grains  50
 don’t  vote  for  rats’  The  other  argu
 ment  will  be  Rodents  eat  away  our
 grains,  so  dont  vote  for  rats’

 Under  the  provisions  of  this  clat.e,
 5l  per  cent  of  the  people  must  vote
 before  any  amendment  can  be  said  to
 have  been  accepted  In  a  general
 election  where  candidates  contest,  it
 is  in  thesir  self-interest  to  get  as  many
 of  their  supporters  as  possible  to  8०
 to  the  polis  I  may  carry  30  per  cent
 of  the  voters  to  the  polls  and  my
 rival  maybe  able  to  carry  40  per  cent.
 The  result  is  that  70  per  cent  of  the



 305  Conststution  (Forty-  SRAVANA  WY  3900  (SAKA)  fifth  Amdt.)  Bull  306
 people  vote.  But  in  the  case  of  a
 referendum  who  will  pe  interested  im
 mobilising  all  voters  and  taking  them
 to  the  polling  booths?  I  am  afraid
 in  most  of  the  cases,  this  5l  per  cent
 will  never  vote

 Again,  even  if  5]  per  cent  of  the
 people  go  and  vote,  can  26  per  cent  of
 the  people  decide  the  fate  of  the
 country,  because  majority  of  5]  per
 cent  ts  26  per  cent?  Can  26  per  cent
 of  the  people  say  that  the  indepen-
 dence  of  the  judiciary  can  be  cone
 away  with  or  the  electoral  laws  can
 be  changed  prejudicially  or  that  the
 fundamental  rights  can  be  taken
 away”  Therefore,  it  apptais  to  me
 that  the  whole  scheme  as  :!l-conceived
 and  it  requires  very  dee>  consideri-
 tion  In  fact,  there  must  have  been  a
 Public  debate  on  this  issue  before  we
 came  forward  with  sucn  a  major
 change  in  our  Constitufion  It  should
 have  been  put  to  the  people,  it  should
 have  been  debated  in  various  places
 the  views  of  the  State  Assembles
 should  have  been  taken,  bodies  hke
 the  Bar  Associations  snould  have  been
 asked  to  give  their  op'2.0n  Instead
 we  have  not  even  referted  thi,  Bill
 to  a  Select  Committee,  we  are  m  such
 a  great  hurry  that  we  want  to  get  it
 through  I  now  come  to  the  last
 point

 MR  DEPUTY-SPEAKER  Kindly
 conclude

 SHRI  R  VENKATARAMAN,  Will
 it  be  possible  for  me  to  take  some
 tume  from  my  other  colleague’

 MR  DEPUTY-SPEAKER
 possible

 SHRI  VASANT  SATHE  How  much
 ig  the  total  time  0  ow  party?

 MR.  DEPUTY-SPEA“LR  Twenty
 seven  munutes,  out  of  which  he  has
 already  taken  22

 SHRI  VASANT  SALHE  How  can
 it  be?  Our  party  got  one  hour  and
 4  minutes,

 MR,  DEPUTY-SP£AKER:  Mr  Ste
 phen  hag  taken,

 That  «७

 SHRI  VASANT  SATHE  Thirty
 minutes,  that  is  all  You  see  the
 record

 SHRI  R  VENKALSARAMAN  This
 debate  can  continue  afterwards

 SHRI  VASANT  SATHE.  Now  that
 you  are  extending  it  by  two  hours,
 Proportionate  time  should  be  given  to
 us

 MR  DEPUTY-SPLAKER  It  .s  not
 extendeq  for  thai  purpose,  tut  to
 accommodate  nore  Membeis,

 SHRI  VASANT  SATIIE  Anvway, let  lum  have  five  minutes

 SHRI  R  VENKAIARAMAN  Thank
 you  Mr  Sathe  fo-  giving  me  five
 minutes

 The  next  point  I  would  lke  to  men-
 tion  ts  that  the  cost  of  such  an  elec-
 tion  will  be  prohibitive  In  the  Fin- ancial  Memorandum  which  the  Mns-
 ter  circulateg  the  other  day  he  has
 assumed  that  the  referendum  will
 take  place  along  with  a  general  elec-
 tion  If  ६  takes  place  with  another
 general  election  then  the  cost  would be  less,  but  you  cannot  wait  for  a  re-
 ferendum  to  he  pur  to  the  people  till the  next  generai  election  If  that  i9
 50,  the  purpose  would  te  defeated.
 Therefore,  I  submit  that  the  whole
 question  must  be  gone  imto  mole
 deeply  than  has  been  done

 I  would  sum  up  the  position  .o  far as  this  is  concerned  We  have  reach-
 €d  a  fair  measure  of  stability  regard-
 ing  the  interpretation  of  article  368
 and  the  limits  of  the  amening  power of  Parliament  in  the  Keshavanand-
 Bharati  case  as  well  as  the  election
 case

 Now  clause  45,  as  it  is  put  forward, will  only  create  further  confusion  and
 uncertainty  n  this  regard  Sir,  I  have done

 SHRI  DAJIBA  DESAI  (Kolhapur): Mr  Deputy-Speaker,  Sir,  I  mse  to make  my  observations  before  the
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 House.  First  of  all.  I  would  like  to
 welcome  certain  measures  which  the
 Law  Minister  has  brought  forward  in
 the  Constitution  Amendment  Bill.

 i  will  start  with  the  right  to  pro-
 berty.  The  Janata  Government  have
 deleted  the  right  to  property  from
 ‘tthe  Constitution.  In.  that  way  they
 have  fulfilled  their  proclamation  in  the
 election  manifesto,  that  the  right  to
 property  will  go.  But,  along  with  that,
 they  have  made  a  promise  of  right  to
 work.  The  right  to  property  is  going
 but  the  right  to  work  for  an  adequate
 livelihood  has  not  come.

 We  do  not  amend  the  Constitution
 very  ofien.  In  fact,  we  should  not.  lt
 is  after  full  deliberation  of  one  year
 ‘that  the  Janata  Party  and  the  Janata
 Government  have  brought  forward  this
 Bil.  So,  we  were  expecting  something
 comprehensive,  something  which  will
 enable  the  Government  to  undertake
 socio-economic  reforms  in  the  country.
 But  there  is  not  ever  a  single  proposal
 here  which  will  enable  the  Government
 to  undertake  any  socio-economic  re-
 form.  Only  the  right  to  property  is
 going.  At  the  same  time,  they  are
 amending  article  3i-C,  which  the  previ-
 ous  Government  had  inserted,  giving
 precedence  to  Directive  Principles  of
 State  Policy.  The  present  Govern-

 ment  is  curtailing  that  provision  also.
 Article  3i-C  was  brought  forward  by

 -ne  previous  regime  to  create  an  illu-
 sion  in  the  minds  of  the  people  that
 fhe  Emergency  will  be  helpful  to  the
 people,  it  will  help  the  socio-economic
 development  of  the  country.  But  what
 actually  happened  during  the  period
 of  the  Emergency?  Even  under  the
 20-Point  Economic  Programme  they
 have  not  brought  forward  any  socio-
 economic  measure,  even  though  the
 Janata  Party  assured  the  people  at
 the  election  time  that  they  wiil  under-
 take  socio-economic  measures  to  have
 Samaj  Parivarthan.  Actually,  there  is

 mo  scope  in  the  present  Constitution
 Amendment  Bill  for  any  socio-economic
 measures  and  whatever  scope  was

 there  in  Article  3l-C  has  been  either
 -withdrawn  or  narrowed  down.
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 Another  aspect  of  this  Bill  which  I
 welcome  is  the  removal  of  restraints
 and  restrictions  on  democratic  rights. There  were  a  number  of  restraints—I
 do  not  want  to  dwell  on  them,—on  the
 independence  of  the  judiciary,  the  im-
 plementation  of  fundamental  rights
 and  so  on  and  they  have  now  been
 removed.  It  is  welcome.  But  demo-
 cracy  will  not  survive  only  on  freedom
 of  speech  or  fundamental  rights.
 Democracy  wiil  survive  when  the
 socio-economic  reforms  are  taken  into
 consideration  or  brought  forward.
 We  want  democracy.  But  we  want
 bread  and  democracy  together  and
 not  democracy  alone.

 Another  thing  that  I  want  to  wel-
 come  in  this  Bill  is  the  restoration
 of  the  independence  of  the  Judiciary.
 At  the  same  time,  they  have  abolished
 the  Tribunals  and  other  things.  It  is
 also  a  welcome  step.  So,  when  you
 want  to  protect  democracy,  you  have
 to  protect  the  people.  In  a  class
 society,  democracy  will  not  survive
 and  if  democracy  is  to  survive,  it
 must  be  helpful  to  the  classes  which
 are  down-trodden,  oppressed  and
 exploited.  We  must  take  social,  eco-
 nomic  and  political  measures  which
 would  help  the  down-trodden.  There
 is  a  complete  lack  of  that  measure
 in  the  Bill

 Then  coming  to  referedum,  it  is.
 of  course,  a  new  phenomenon;  a  new
 principle  is  being  put  forward.  There
 are  difficulties  in  that,  but  we  are
 prepared  to  give  a  trial  for  that.  At
 the  same  time  a  new  trend  is  coming
 into  Indian  polity  and  that  is  to  do
 away  with  the  federal  principles  of

 the  Constitution.  There  are  trends
 that  the  Union  Government  should  be

 unitary  form  of  Government,  the

 Centre  should  be  powerful,  but  the

 Centre  will  not  be  powerful  at  the  cost

 of  the  States  and,  therefore,  I  propose
 that  the  federal  structure  should  be

 made  a  basic  feature  of  the  Constitu-

 tion.
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 Then  there  are  again  some  changes
 in  the  State  List.  Education  is  being
 taken  into  the  Concurrent  List.  I  want
 to  oppose  that.  Even  some  of  the  Chief
 Ministers  who  assmbled  some  time
 back,  have  advocated  that  Education
 should  be  in  the  State  List  These  are
 the  points  on  which  I  wanted  to  ex-
 press  my  opinion.  I  have  given  certain
 amendments  and  I  would  lke  to
 speak  on  them  when  they  are  taken
 up  Whith  these  words  I  conclude

 ी  यमुना  झ्र्साद  शास्त्री  (रीवा)  उपाध्यक्ष
 महोदय  ्  ते  के इस  45वें  सशोधन  विधेयक
 को  मैं  एक  -  ह8  कारी  विधेषक  सानता  ह  श्रीमनु,
 जिस  समय  स्विधान  सभा  यहा  बैठी  शौर  स्वतद्
 भारत  के  संविधान  का  निर्माण  होने  लगा  ठस  समय
 जब  मौलिक  अ्रधिवार  में  मर्माति  वा  भ्राधकार
 लिखा  गया  बर  दिन  लोकतंत्र  के  लिए  एक
 घातक  दिन  था,  और  उस  स्विधान  सभा  में  शो
 थोड़े  मे  लोग  दरदर्गी  थे,  जो  सचमवच  लोकतत्र
 को  निशसार  नहों  बताता  चाहते  थे,  बल्कि  सार्थक
 बनाना  चाहते  थे  उन्होंन  अपनों  आवाज  यहा  बुलन्द
 की  थी  ।  श्राज  में  उन  लोगों  में  से  स्वर्गीय
 दामोदर  सर्प  सेठ  का  माभ  लेना  चाहता  हु  a
 संविधान  सभा  में  उन्होंने  कहा  था  कि  यह  सम्प्ति
 का  प्रधिफार  जो  भाप  दे  रह  है  मौतिक  प्रधिकार
 के  रूप  में  [  will  be  a  Magna  Carta  in

 the  hands  of  the  Indian  Capitalists
 पह  भारतीय  पूँजीपतियों  के हान में  "मैंगनाकार्टा
 होगा  !  इस  देश  के  छोषण  का  श्रधिकार  प््‌जीप्तियों
 को  प्रयान  करेगा  t  उन्होंने  कहां  थर  इस  प्रधिकार
 को  सौलिक  पभ्रधिकारों  मे  कभी  सम्मिलित
 लही  किया  जाना  चाहिए  ।  मैं  कहना  चाहता  हू
 किः  सम्गत्ति  का  झधिवार  कभी  भी  जन्मजात
 झ्रधिकार  नहीं  हो  सकता,  ज  मसिद्ध  अधिकार  नहीं
 हो  सकता  किसी  भी  देश  में  मनृध्य  का  ।  सम्पत्ति
 ब्यक्ति  की  नहीं  होती  t  सम्पलि  समाज  की  होती
 है  T  सम्पत्ति  पर  झधिवार  पूरे  समाज  भा  है  ।
 यह  केवल  आज  का  वियार

 री,
 L  भारतव्धे

 मैं  प्रनादिकान  से  यहां  के  ने  सम्पत्ति
 को  समाज  के  ग्रधिकार  से  माना  था,  व्यक्ति  के
 अधिकार  में  नहीं  माना  था  ।  "सम्पति  सबहि
 रघुपति  की”  इतना  हो  नहीं  श्रीमद्‌  भागवत  में
 कहा  है  भीमदू  भागवत  में  एक  श्लोक  है

 बावद्‌  भियेत  उदरम,  तावत  स्वन्यम्‌  हि  देहितां।
 जितने  से  भादमी  का  पेट  भरता  है,  केवज  उतने
 पर  ही  उसका  प्रप्रिकार  है।  सम्पत्ति  के  सश्रह  का
 झधिकार  किसी  को  बहीं  है  |  घाज  संविधान  के
 4854  सं  शोधत  में  इस  सम्प  है  के  मौलिक  भ्रधिकार
 को  निकाल  कर  झापने  सचमुच  लोकतन्न  को  प्राण

 प्रदान  किया  है,  भारतीय  लोकतंत्र  को  जीवत  प्रदान
 किया  है  !  इस  पर  मैं  जनता  पार्टी  की  सरकार
 को  बधाई  देना  भाहता  हू  t

 सिर्फ  इतना  ही  नहीं,  सम्पत्ति  के  मौलेक
 झधिकार  को  तो  झापने  समाप्स  हिया,  लेकिन
 उसमें  दु  ख  इस  बात  का  है  कि  इसको  सावधान  के
 भाधिकार  के  रूप  में  रखा  है!

 कुछ  माननीय  सदस्य  वही  दूखद  है  t

 श्री  यसना  प्रसाद  शास्तो  मौलिक  प्रधिकार  से
 झापने  इसे  निकाला,  इसमे  लिये  झाप  बधाई  के
 वाज़  हैं,  जिसने  भो  प्रगविशीत  कानृन  बनाये  गये,
 उतने  सब  को  सम्पत्ति  के  मौजिक  भ्रधिकार  के  भराधार
 पर  हो  चुतोतो  दी  गई,  इसी  प्ाधार  फर  बैक
 राष्ट्रीयकरण,  भूमि  सीसा  के  शानून  और  प्रीविपसे
 के  कानून  को  चुनौती  दी  गईं  t

 सम्पत्ति  का  अधिकार  सौलिक  पह्रधिकार  से
 निकाला  गया,  wa  इस  देण  में  एक  सामाजिक  क्रांति
 का  मार्ग  प्रशस्त  ही  शा,  इसमें  कोई  सररे  लेही.
 है  t  इसके  गमे  सामाजिक  भौर  श्ाधिक  बालि
 का  मार्ग  प्रशम।  rir  है,  उमके  सारे  की  शाधा
 समाप्द  होती  है  लेरिर  स्तिद्यात  के  पधिकार  के
 झूप  में  भी  गापाल  के  पग्र्रितार  ह ८  नहीं  होता
 बाहिपे,  उसे  भी  शापकों  समाप्त  करता  चाहिये।

 जहा  तक  कानूनी  गधिशार  की  बान  है,  सर््पत्ति
 के  लिये  तो  बहुत  बानूनी  प्रधिकार  हैं  इस  देण  में,
 हछलराधिकार  का  कानन  है,  लैड  रेवन्य  कोट  है  v
 इस  देश  के  बड़े  शूपतियों  ले,  भस्तामियों  ने  और
 बड़े  उद्योगपतियों  ने  भपने  प्रतितिधियों  द्वारा  अनेक
 कानन  सम्पत्ति  को  रक्षा  कै  लिए  बना  रखे  हैं  t
 संविधान  में  उसको  रखने  की  कोई  धावश्यक्ता
 नही  है  इगलिए  सॉिधानिक  अधितार  के  रूप  मे
 लो  इसे  रखा  गया  है,  मैं  उसक/  विरोध  करता  ह।

 दूसरी  क्त  मैं  यह  कहता  चाहता  हू  ह:
 सम्पति  का  प्रधिकार  प्रदान  करने  के  साथ  साथ
 काम  वा  भ्रधितार  झवगय  नी  प्रदात  करना  ज्ञाषिये।
 जनता  दर्रा,  ने  अपने  घोषणा-पत्र  में  स्पष्ट  रूप  से
 लिखा  हैति  बनता  बार्दा साध  take  away

 the  tight  to  property  ang  replace  it
 by  the  vieht  to  work
 ea  एक  हो  थ क्य  मं यह  लिखा  है।  मैं
 पनी  स्मरण-शक्ति  में  कह  रहे  हूं,  बढ  यहां  मेरे
 पतम  नहीं  है  लेकिन  साफ  गागा  वहा  गया  था  कि
 सम्पसि  के  अधिर  को  श््म  निकालेग  शौर  उसे
 राइट  दू  बर्कों  से  रिप्लेस  बरेगे।

 राइट  दू  वर्क  झापने  नही  रणा,  इसलिए  सर्म्प्त
 के  प्राधकार  वा  निकालना  उतना  महत्व  नहीं  रख
 पाया  जितना  महत्व  इसे  मिलता  चाहिये  था।
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 झगर  झापने  इसमे  राइट  टू  बर्क  भो  लिख  दिया
 होता,  उसका  भी  प्रावधान  कर  दिया  गया  होता
 तो  झाज  हिन्दुस्तान  की  यह  परालियामेट  हमेशा
 हमेशा  के  [लए  भ्रमर  हो  गई  होती  आाज  का
 विम  हिन्दुस्तान  के  इतिहाग  भें  स्वर्णाक्षरों  मे  ।लखा
 गया  होता  ।  भागे  झाने  बाली  पीढिया  झाज  के
 संसदुू-सदस्यो  को  सदैव  अपने  हृदय  में  स्थान  देती
 कि  ऐसी  भी  एक  ससद्‌  थी  जिसने  सम्पत्ति  के
 मौलिक  प्रधिकार  को  हटाकर  हमको  काम  का
 अधिकार  प्रवान  किया  है  ।

 थनी  राम  जिलास  वासबाम
 ज्यादा  धाद  करते  t

 लाज॑मनिस्टर  गो

 श्री  प्रसाद  शास्त्री  सारी  सगद  का  याद
 करते  ।  कमना  ले  में  एक  व्यक्ति  का  कोई  बहुत
 बडा  स्थान  नहीं  होता  है  y

 क्रो  राम  जिलास  पासवान
 t

 वही  ता  बिरला

 श्री  यमुना  प्रसाद  शास्त्री  :  एक  दूसरी  वाल  पर

 जे  बहुत
 बहुत  बड़ी  भापत्ति  &  शौर  वह  है  निरोधक

 के  प्रावधान  पर  ।  इसमे  झ्राटिकल  22  मे
 भी  दी  लिखा  गया  है  कि  2  महीने  तक  किसी  भी
 ब्यक्ति  को  नजरबन्द  किया  जा  सकता  है  |  2
 महीने  में  एक  बोर्ड  बैठेगा  हाई  कोर्टे  के  जजा  की
 जो  कि  निर्णय  करंग्ग  कि  प्राधार  पर्याप्त  हैं  या
 नहीं  a  लेकिन  2  महीने  लक  तो  बिना  मुकदमा
 लाये  उसका  जेल  में  बन्द  किया  जा  सकता  है  1
 बहले  वे  प्रावधान  में  3  महीने  था,  अब  आपने
 उसे  2  महीने  कर  दिया  यह  कौनसी  बडी  बात  है।
 यह  बिल्युल  गलत  बात  है  1  जहा  लक  मेरे  जैसे
 ब्रादमी  का  सवाल  है,  मुझे  इसमे  बहुत  बडी  प्रापसि
 है  झौर  इतना  ही  नहीं,  मैं  इसक॑  पक्ष  मे  मलदान
 कर  सकूगा,  इसमे  भी  मुझे  सम्देह  है  |  इसालए
 इसको  पूर्णतया  लिकालना  चाहिये  ।  2  महीने  नहीं,

 2  पखवाड़े  नहीं,  2  सप्ताह  नहीं,  बिना  मुकहमा
 चलाये,  बिना  किसी  जमे  के  किसी  व्यक्ति  को
 एक  मिनट  भी  जेल  से  नहीं  रखा  जाना  चाहिये  t
 यह  झक्षम्य  ध्रपराध  है  लॉक्तत्र  की  हस्या  है,
 लोक्तालिक  भ्रधिकारों  का  यह  मजाक  है  झौर  बिना
 मकहमा  चलाये  तकेगी  बा  एक  दिन  भी  नहीं  रखे  7

 इमजेंन्सी  की  धघाषणा  के  सम्बन्ध  में  भी  मुझे
 कुछ  कहना  है  t  सरकार  ने  ऐसा  प्रावधान  कर  के

 प्
 धच्छा  काम  किया  है  कि  झब  प्रास्तरिक

 डर  सहसा  उस  तरह  से  लागू  नहीं  की  जा
 सकेगी,  जिस  तरह  श्रीमती  इन्दिरा  गांधी  ने  खागू
 की  थी  |  सरकार  ने  इमरजेंसी  की  घोषणा  के  लिए +.  इनटर्मल  डिसटर्थेस””  की  जगह  बव्याम्द  रेबेलियन
 को  झाधार  के  रुप  में  स्वीकार  किया  है--प्रास्तरिक

 स्थान  पर  सजस्त  बिद्नोहू  को  रखा  है  |
 में  जगता  पार्टी  की  ही  सरकार

 कबर
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 दुरूपयोग  नहीं  करेंगी,  जनता  पार्टी  के  काम
 का  तरीका  दूसरा  है  t  लेकिन  में  मानतीय  भी  युप्त
 से  कहूगा  कि  संविधान  केवल  जनता  पार्टी  की

 व
 भी सरकार  नहीं  रहेगी,  यह  सविधान  शो  तब

 रहेगा  1

 एक  माननीय  सबस्य  जनता  पार्टी  भी  सरकार
 सदा  रहेगी  ।

 थ्  यम  ना  प्रसाद  शास्त्री  सदा  रहगी  ?  ऐसा
 रो  हम  खुद  भी  नहीं  चाहने  ।  लोकतज़  तभी  जीवित
 रहता  है,  जब  एक  पार्टी  हमेशा  हमेशा  के  लिए
 शासन  मे  ने  रहे  -  बीच  बीच  में  तब्दीलों  होती
 ही  जाहिए  1

 अगर  कमी  कोई  इस  तरह  की  पार्टी  शासन
 में  ar  at,  जिस  ने  हम  का  दुरूपयोग  किया,  तब
 कया  स्थिति  होगी  ?  या  हम  इस  बात  को  भूल
 सकते  है  कि  श्रीमती  इन्दिरा  गाधी  ने  इमजेन्सी  की
 घोषणा  बरते  हुए  यही  कहा  था  कि  इस  देश  में
 धाम  रेबेलियन  होते  वाला  था,  श्री  जयप्रकाश
 नारायण  प्रार्मी  को  विद्रोह  करने  ह  लिए  काल  दे
 रहे  थे  ्ाज  में  एक  रहस्य  का  उद्घाटन  करना

 1  लीड
 ।  भाई०  सी०  एफ०  टी  ०  यू०--इस्टरनेशनल

 5  झाफ  ६  ट्रेड
 -

 जनरल
 मेजेटरी,  जमेगी  निवासी  श्री  विस्टन,  यहां  धावे
 थ  उन  के  साथ  धातभीत  के  दौरान  श्रीमती  इन्दिरा
 मंधी  ने  एक  झूठी  चात  कह  दी  थी  कि  श्री  जय
 प्रकाश  नारायण  का  ध्ार्मी  के

 ्
 जेनेरलज  के  साथ

 सम्पक  कायम  हो  चुका  था  के  उन  का  साथ
 देने  के  लिए  तैयार  थे  |  इस  तरह  की  झूठी  बात
 कह  कर  उन्होंने  देश  में  इजर्जेसी  ल्लागू  की  थी  ।

 में  समझता  हू  कि  झगर  *्ाम्ड  रबेलियन'



 3%3  Constxtution  (Forty-  SRAVANA  1%,  900  (SAKA)  fifth  Amdt.)  Bill  314

 ह
 में  प्रीएम्बल  में  समाजवाद  झौर

 के  शब्दों  को  शामिल  कर  दिया  था  |
 लेकिन  हम  ने  उसको

 से  कप
 दिया  है  /  हम  ने

 धर्मनिरपेदता  की  यह  की  हैकि  सब  धर्मों सब
 के  प्रति  समान  झादर  रखा  जायेगा  भौर  धमें,
 मजहब  ,  के  प्राधार  पर  किसी  व्यक्ति  के  साथ
 किसी  तरह  कर  भेदभाव  नहीं  होगा  इससे  बढ़
 कर  झौर  भ्रच्छी  ब(त  क्या  हो  सकती  है?।  समाजवाद
 की  भी  परिभाषा  हम  ने  कर  दी  है  कि  'ब्यवित  का
 शोषण  व्यक्ति  के  द्वारा  नहीं  किया  जायेगा  हम  ने
 समाजवाद  को  केवल  निर्गुण  रूप  में  नहीं  रखा  है,
 बड़ित  जवाहरलाल  नेहरू  शौर  श्रीमती  इन्दरा  गांधी
 की  तरह  हम  ने  कवल  समाजवाद  की  बात
 ही  नही  की  है  ।  हम  न  समाजवाद  को  मूर्त  रूप
 देने  की  कोशिश  को  है  भोर  केवल  समाजवाद  की
 परिभाषा  ही  नहीं  की  है,  बल्कि  यह  कहा  कि  कोई
 ब्यक्ति  क्सी  व्यक्रित  का  सामाजिक  ग्राथिक  शौर
 राजनातक  शोषण  नहीं  कर  सकेगा  ।  कोई  कसी  का
 शोषण  न  कर  पाय  इस  को  शौर  सगृण  रूप  प्रदान
 करने  के  निए  ह्म  ने  रा्म्पार  के  श्रधिकार  को
 मौलिक  श्रधिकारों  मे  निकाल  दिया  है  ।  इससे
 झधिक  और  कया  चहिए.  ?  इसस  श्रधिक  जो  होना
 चाहिए  था  ौर  जो  नही  निया  गया  है  उस  ०५
 उल्लेख  मैने  क्र  दिया  है  t  इस  मे  राइट  दु  वर्क
 भी  शामिल  किया  जाना  चाहिए  था  ।  समाजवाद,
 झार्थिक  स्वथत्रता  दौर  सामाजिक  स्थतंत्रता  को
 सार्थक  बनाने  के  जिए  कुछ  और  भी  कदम  उठाते
 बाहा  थे  1

 बह  पर  घार  बार  यह  बहा  गया  हैकि  कान्करेट
 लिस्ट  @  शिक्षा  को  स्टेट  लिस्ट  में  लाया  जा  रहा  है,
 यह  गलत  है  t  में  मानता  हू  कि  यह  गलत  है  ।
 कान्करेट  लिस्ट  में  शिक्षा  को  होना  चाहिए  t
 लेकिन  शिक्षा  के  साथ  साथ  क्च  का  भी  काल्करेट
 लिस्ट  में  होता  चाहिए  ।  भ्रभी  तब  कसी  ने  यह
 बात  नहीं  कही  ।  कृषि  को  कान्करेंट  लिस्ट  में  नहीं

 जमीन  नहीं  मिलने  वाली  है  |  यह  बैलछी  कांड
 शौर  कनल्नेवाला  बांड,  हम  तरह  के  कांड  रोज  इस
 देश  म  होगे  t  प्रति  दिन  हमें  यह  देखने  और

 होते  रहेंगे,  कभी  कावेरी  का  बिनाद,  कभी  नमदा
 का  विवाद,

 धापस  में  क्गडसी  रहगी  और  केंद्रोय  सरकार  एगा

 दर्
 बशेंक  की  तरह  देखती  रहगी  ।  वह  चाहेगी

 देश  में  सि्राई  होना  ाहिए.  लेक्न  सिंचाई  की
 व्यवस्था  हो  नहीं  सकेगी  -  इसलिए  कृषि  झीर
 सिंचाई  को  भी  क.न्करेंट  लिस्ट  म  रखता  चाहिए।
 कोई  कहे  कि  हस  से  हम  र,  फेडरल  स्ट्रक्नर  खत्म
 होल  है  तो  यह  बात  गलत  है  ।  फेडरल  स्ट्रक्चर
 को  रखने  के  लिए  हम  न  तो  इतनी  दूर  तक  कर
 दिया  है  कि  बिना  राश्य  सरकार  वी  राय  क  हम
 केंद्रीय  पुलिस  नहीं  भेजेंगे  बिना  उन  की  राय  के
 हग  केंद्रीय  सशस्त्र  पत्रिस  नहीं  नेग  इतना  बड़ा
 काम  हम  न  किया  है  हम  इस  फइर  स्ट कटर
 को  कायम  रखना  चाहते  हैं  लेकिन  देश  के  झन्दर
 जमीन  के  मामले  में,  भाथिक  समता  के  मामले
 में  और  शिक्षा  प्रणाली  के  मामले  मे  एकरूपना  भी
 तो  होनी  चाहिए  और  देश  के  सब  नागांरकां  को
 समान  झवसर  की  समान  सावधा  प्रदान  करनी
 चाहिए  ।  हसलए  यह  श्रावश्यक  है  ह ली  शिक्षा

 7
 ौर  सिंचाई  इन  को  समवत।  सूची  मम  रखा

 जापे  t

 एक  बात  झौर  कहना  चाहता  हु,  वह  थोड़ी
 सी  हलकी  बात  तो  जरूर  होगी  लेकिन  कह  देना
 चाहता  हू  ।  कल  माननीय  स्टीफेन  साहब  ते  हस
 बात  पर  बड़ा  सतोष  प्रकट  किया  कि  बयालीसबे
 सशाधन  की  25  घाराधो  को  आप  ने  ज्यो  कि  त्यों
 रखा  है  इस  से  बढ़ा  सतोष  उन  को  मिल  गया
 शौर  उन्होंने  माना  कि  उन्होंने  बहुत  बडा  काम
 किया  था  जो  23  सशोधन  उन  के  रह  गए,  59
 में  से  23  घाराए  इस  संविधान  मे  भी  रह  गईं
 श्रीमन्‌ू  एक  मर्तबा  भ्रकबर  ने  बोरबल  से  पूछा  कि
 जिस  शब्द  के  झन्त  में  वर  लग  जाता  है  वह  बहुत
 भ्रच्छा  शब्द  माना  जाता  है  सस्कृूत  में  तो  बताग्नो

 में  वर  लगा  हो  ।  बीरबल
 से  शब्द  है  गुरुवर,  सुरवर

 देववर,  तो  उस  में  कहा  भौर  भ्रकबर  ?  तो  बीरबन
 भी ने  कहा  ऐसे  तो  गोबर  भी  है  |  तो  माननीय  स्टीफेन

 साहब  को  इस  बात  का  सतोथ  है  कि  वर  तो  लग
 गया,  चाहे  शोबर  ही  क्यों  ने  हो,  इन  की  23

 4  7  |  4 ॥  जितनो
 उतना  ही  अच्छा  है  v  फडामेंटल  ड्यूटीज  पर  हमें
 कोई  गये  नहीं  है,  उन  का  कोई  र्थ  नहीं  है,  बल्कि
 बहु  हमारे  फड़ामेंटल  राइट्स  को  सीमित  करती
 है  ।  इसी  तरह  डायरेक्टिव  भिसिपल  में  रख  दिया
 गया  है  कि  वाइल्‍ड  लाइफ  की  रक्षा  हम  करनों
 चाहिए,  वह  कोई  कास्टीटयूशन  की  बात  तो  है
 नहीं  ।  जगल  लगाना  चाहिए,  पेड  लगामना  भाहिए,
 पह  कांस्टीट्यूशन  की  बात  तो  है  नहीं  ।  लेबर  का
 पाटिसिपेशन  मैनेजमेंट  में  होना  चाहिए,  यह  डाय-
 रेक्टिय  प्रिसिपल  में  मही  फंडामेंटल  राहट्स  में  भागा
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 शयाहिए.  ।  जिन  बातों  को  उन्होंने  कहा  कि  हमारी
 सच्छी  आतों  को  धाप  मे  रख  लिया  वह  अच्छी
 बातें  नहीं  हैं  ।  वह  तो  एक  लाचारी  थी  जिस  को

 से  ऐसा  करना  पड़ा  प्रौर  हम  चाहते  हैं  कि
 बह  जितनी  जल्दी  से  जल्दी  समाप्त  हो  उतना  ही
 अच्छा  है  हँम
 संविधान  को  मुक्त  कर  सकें,  हम  तो  यह  चाहते
 हैँ  tv

 a

 जा  सकता  है  उसका
 दूसरे  352  में  जो  ाम्ड  सिबिलियन  के  झ्राधार  पर
 इंटर्नल  एमर्जती  कायम  करने  का  प्रावधान  है
 उस  का  मैं  विरोध  करता  हूं  भोर  सम्पत्ति  को  आपने
 कांस्टीट्यूशनल  राइट  के  रुप  में  झभी  भी  जो  रखा

 है
 नाइन  तीनों  बतों  का  मैं  विरोध  करता  हूं  t
 चाहूंगा  कि  माननीय  विधि  मंत्री  इस  पर

 गम्भीरतापूर्वक  विचार  करें  ।  रेमे न्डम  का  में
 सहेदिल  से  समर्थन  करता  हूं  1  सुप्रीम  कोर्ट
 इस  देश  मो  संविधान  को  नहीं  बनायेगी  |

 Supreme  court  should  try  to  adjudi-
 cate,  should  not  try  to  legislate  and
 Parliament  should  not  try  to  adjudi-
 cate.
 सुप्रीमकोर्ट  का  काम  कंवल  निर्णय  देना  है,  सुधीम
 कोर्ट  का  काम  कंवल  व्याख्या  करना  है  संप्रीम
 कोर्ट  केशवानन्द  भारती  फैंस  के  हारा  हमारे  झधि-
 कारों  को,  हमारे  देश  की  जनता  के  अ्रधरिकारों  को
 सीमित  नहीं  कर  सकती  है  ।  हम  संविधान  के
 बेसिक  स्ट्रक्चर  को  बदल  न  सकें,  यह  भो  जहूरी
 है  t  बेसिक  स्टरबचर  को  बदलने  का  भ्रधिकार  हस
 पालियासेन्ट  को  नहीं,  इस  देश  की  जनता  को
 होना  चाहिए  |  ने  तो  यह  परार्नियामेन्ट  सावेभौम  है,
 म  सुप्रीम  कोटे  सार्वभौम  है,  गार्वभौम  सत्ता  तो
 जनता  की  है  a  इस  देश  की  65  करोड  जमता
 सावभौम  भधिकार  रखती  है  ।  केवल  उसी  जनता
 को  भ्रधिकार  होता  चाहिए  कि  संविधान  के  बुनियादी
 ढांचे  में  जो  भी  चाहे  परिवर्तन  करे  ।

 इन  शब्दों  के  साथ  में  माननीय  विधि  मंत्री
 जी  को  बधाई  देता

 हि
 उन्होंने  सम्पत्ति  के

 अधिकार  को  मौलिक  ों  की  सूची  से  निकाल
 कर  सामाजिक  एवं  श्राधिक  क्रान्ति  का  मार्ग  प्रभस्‍्त
 किया  है  तथा  इस  देश  की  जनता  के  लोकतांतिक
 अधिकारों  को  पुतः  वापस  लौटाया,  है  !

 SHRI  TRIDIB  CHAUDHURI
 (Berhampore):  Mr.  Deputy-Speaker,

 Sir,  the  Constitution  (Forty-Fifth
 Amendment)  Bill,  4978  does  not
 satisfy  me  or  those  with  my  way  of
 thinking  to  the  fullest  extent,  yet  there
 is  hardly  any  doubt  about  the  fact

 AUGUST  8,  978  fitth  Amat.)  Bill  ne
 that  it  is  a  momentous  legislation  and
 when  enacted,  it  will  go  down  in  our
 constitutional  history  as  a  landmark
 in  the  evolution  of  the  Constitution
 of  independent  India.  We  would  have
 been  really  satisfied  if  the  Constitu-
 tion  (Forty-Second  Amendment)  ‘Act
 were  repealed  altogether  and  opportu-
 nity  was  taken  to  review  the  experi-
 ence  of  the  working  of  the  Constitu-
 tion  of  all  these  thirty  years  and  we
 had  gone  in  for  a  really  revolutionary
 measure  to  re-modelling  and  restruc-
 turing  of  the  socio-economic  base  of
 our  system.

 By  and  large,  the  constitutional
 system  which  we  adopted,  is  a  replica
 of  the  western  type  of  bourgeois
 democracy  which  in  spite  of  the
 emtelishments  sought  to  be  given  to
 it  has  remained  as  a  Capitaiist  struc-
 ture

 You  know  and  the  whole  House
 knows,  that  since  1953,  in  this  very
 Parliament,  we  declared  the  building  up
 of  asocialist  pattern  of  society  to  be  the
 goal  of  our  planning  and  our  economic
 reconstruction  efforts.  But  after  the
 lapse  of  these  30  years,  we  know  what
 that  socialism  has  meant.  Everybody
 now  says—and  I  am  glad.  in  some
 sense,  that  many  Members  of  the
 ruling  party  are  vocal  about  it—that
 the  country  remaing  in  the  grip  of
 capitalism,  in  the  grip  of  monopoly
 capitalists  and  in  the  grip  of  foreign
 mulli-nationals,  and  that  there  has
 been  no  effort  up  till  now,  to  end  that
 position.  For  that,  a  basic,  revolution-
 ary  re-structuring  was  necessary  which
 unfortunately,  is  not  the  object  of  the
 present  Bil.

 5.57  hrs.

 [Shri  M.  Satyanarayan  Rao  in  the
 Chair}.

 The  present  Bill,  although  !  have
 said  that  it  is  a  momentous  Bill,  has
 a  limited  purpose,  viz.  of  safeguarding

 the  fundamental  rights  and  liberties
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 guarantee  to  the  people  under  the
 Constitution  as  it  was  originally
 adopted.  In  the  light  of  the  traumatic
 experience  of  the  20  months  of  Emer-
 gency,  and  also  in  the  light  of  ‘he
 distortions  that  were  brought  about
 by  the  Constitution  (42nd  Amendment)
 Bil,  it  has  been  well  said  that  that  bill
 sought  to  institutionalize  the  Emer-
 gency  powers  and  invest  the  Execu-
 tive  Government,  and  particularly
 the  Head  of  the  Government,  with
 over-riding  powers  over  the  legisla-
 ture,  over  the  citizens  and  so  on.  The
 present  Bll  seeks  to  restore  the  funda-
 mental  rights—excepting  the  right  of
 property  which  has  been  taken  away.
 and  rightly  so  from  the  lst  of  funda-
 mental  rights—and  the  democratic
 rights  viz.  the  rights  of  personal  rights
 riahts  of  life,  rights  of  frecdom  of
 speech  and  the  most  valued  democra-
 tie  nights,  and  to  secure  them  for  the
 citivens  for  all  tmes  to  come

 36.00  hrs.

 For  this  reason  the  emergency
 provisions  of  the  Constitution  are
 sought  to  be  amended.  To  that  ex-
 tent  we  welcome  the  Bul  I  only  waat
 to  point  out  that  it  does  not  go  to  the
 whole  extent  that  it  should  have  gone.
 Many  Members  from  both  sides—of
 course  |  am  not  speaking  on  their  be-
 half—to  the  two  major  opposition
 groups,  the  Congresg  groups  and
 others  have  pointed  out  the  —  short-
 comings  of  the  Bill.  One  of  the  short-
 cominzs  has  been  that,  while  the  right
 to  property  has  been  taken  away
 from  the  hst  of  fundamental  rights,
 the  right  to  work  and  adequate  hveli-
 hood  should  in  some  form  or  other
 find  a  place—un  the  list  of  fundamental
 rights.  I  need  not  dilate  on  that
 point  elaborately.  Everybody  knows
 its  impurtance  in  this  country  where
 nearly  half  or  more  than  fifty  per
 cent  of  the  people  live  below  the
 poverty  line,  have  no  property  and
 have  no  work  and  do  not  find  work
 for  the  major  part  of  the  year.  That
 is  the  iraportance  of  the  right  to  work
 and  adequate  livelihood.  Comrade
 Samar  Mukherjee  referred  yesterday

 to  this  and  said  that  in  all  the  socialist
 constitutions  of  the  world,  the  right  to
 work  is  one  of  the  basic  and  funda-
 mental  rights.  Ours  is  not  yet  a
 socialist  constitution;  ours  is  not  yet  a
 socialist  country.  We  aspire  to  be  one.
 So  no  wonder  this  right  does  not  find
 a  place  in  the  list  of  fundamental
 rights.  Now  that  we  have  made  a  be-
 ginning  by  removing  property  right
 from  the  list  of  fundamental  rights,
 we  are  seriously  thinking  whether  we
 cannot  introduce  the  right  to  work  and
 adequate  livelihood  in  the  list  in  some
 form  or  other.

 The  speaker  who  preceded  me,  hon
 Member  Shastri  spoke  forcefully,  and
 yesterday  also  hon.  Member  Shri  Ram
 SJcthmalam  spoke  with  his  usual
 eloquence  with  regard  to  preventive
 detention.  The  change  38  sought  to
 be  made  by  clause  3  of  the  present
 Blin  arlcle  22  of  the  Cunstitution
 which  is  an  enabling  provision  for  the
 enartment  of  preventive  detention  laws.
 I  think  this  article  should  have  been
 dropred  altovether.  I  need  noi  go  into
 the  detaiied  reasons  that  have  been
 discussed  time  and  again  in  this  House
 during  the  last  26  yeats  Again  today
 and  yesterduy  forceful  arguments
 have  been  made  in  favour  of  dropp-
 ing  thy  power  of  preventive  deten-
 tion.  It  is  a  blot  on  our  Constitution
 ad  I  have  no  manner  of  doubt  that
 every  right-th:nking  person  should
 support  the  dropping  of  this  provision

 There  is  article  356  which  enables
 the  Central  Government  to  impose
 President's  rule  in  the  States  It  has
 just  been  pointed  out  by  one  of  the
 speakers  that  at  the  Centre  there  78
 no  provision  for  President's  rule.  If
 the  Central  Government  cannot  he
 carried  on  according  to  the  provisions
 of  the  Constitution  and  Parliament  is
 dissolved,  then  the  Government  of
 the  day  carries  on  85  8  care  taker
 Government  and  arrangements  are
 immediately  made  for  holding  of
 elections.  Why  should  not  a  similar
 thing  be  provided  for  the  States  also
 without  trenching  on  their  autonomy
 and  perhaps  their  own  elected  Govern-
 ment?  We  have  seen  in  the  Congress
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 days  how  the  provisions  of  this  article
 356  were  misused  to  topple  elected
 Governments  from  Kerala  onwards
 till  the  other  day  So,  this  article  of
 the  Constitution  should  also  go  It  35
 against  the  spirit  of  our  federal
 Constitution  and  the  idea  of  State
 autonomy

 With  regard  to  the  other  safeguards
 which  have  been  provided  in  the  vari-
 ous  clauses  for  the  rights  and  Irberties
 of  the  pole  although  they  do  not  go  to
 the  extent  that  we  have  wanted  them
 to  go  yet  in  brief  I  would  say  that  I
 Supvort  them  I  weleome  them  I
 congratulate  the  Law  Viimister  and
 also  the  Janata  Government  that  at
 least  to  that  extent  they  have  fulfilled
 the  election  pledges  that  they  had
 given

 SHRI  JAGANNATH  SHARMA
 (Garhwal)  I  rise  to  support  this  Bill

 Till  the  end  of  976  the  Constitution
 was  amended  42  timcs  Fifteen  amend-
 ments  relate  to  reorganisation  of
 States  readjustment  of  States  re-
 adjustment  of  boundanes  and  creation
 of  new  States  and  inclusion  of  «a  new
 State  of  Sthkim  into  India  ten  affected
 fundamental  rights  nine  were  proce
 dural  three  relate  to  the  Schedules
 and  five  ifivcted  the  powers  of  judi
 ciary

 Amendment  Nos  38  and  42  were
 adopted  by  this  Parhament  at  a  time
 when  there  was  a  national  emergency
 promulgated  in  June  3975  By  Amend
 ment  No  39  two  strange  articles  were
 added  to  the  Constitutior——articles  7
 and  329A  and  the  Ninth  Schedule  was
 amended  to  incorporate  even  certa'n
 major  Acts  inciuding  the  Representa-
 tion  of  the  People  (Amendment)  Act
 of  974  The  purpose  of  these  amend
 ments  was  only  one,  and  that  was  to
 save  the  election  of  the  then  Prime
 Minister  which  had  been  declared  void
 by  the  Allahabad  High  Court  This
 was  a  slur  on  this  country,  and  a  dis
 grace  to  its  democratic  functioning

 The  Forty  second  amendment  is
 very  wide  very  extensive,  very  detail-
 ed  amongst  all  the  amendments,  but
 36  created  concern  an  the  whole  of  the Be
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 nation  because  it  disturbed the  original
 balance  of  the  Constitution,  {t  crippl-
 ed  the  role  of  judiciary,  it  destroyed
 the  basic  features  of  the  Constitution,
 and  paved  the  way  for  repression  and
 terror

 The  historic  March  elections  brought
 out  the  spontaneous  hatred  of  the
 people  against  the  regime  which  had
 trampled  upon  their  dignity  and
 privacy  The  Janata  Government  the
 first  non  Congress  Government  ३35
 committed  to  bring  a  new  political,
 social  and  economic  order  and  in  that
 direction  this  is  the  first  major  step
 or  we  can  say  this  is  a  very  important
 step  that  the  Government  and  the  Law
 Minister  have  taken  I  congratulate
 the  Law  Minister  that  he  has  brought
 this  Bill  not  only  as  an  amending  Bill,
 but  taken  the  opportunity  to  review
 the  whole  Constitution  and  has  put
 b-fore  the  House  provisions  of  the
 Constitution  which  need  complete  or
 pirtial  aorogation  those  which  need
 to  be  retained  and  the  amendments
 which  should  be  added  to  the  Const  tu
 tion  This  is  what  he  has  done  Once
 this  Bill  becomes  an  Act  democracy
 ant  the  rule  of  law  shall  be  restored
 and  I  am  sure  the  misuse  and  abuse  of
 articles  352  and  356  shal  never  be
 there  Equualit  before  law  and  equal
 protection  of  the  laws  shall  be  restor
 ed

 While  speaking  on  the  Forty-fourth
 Amendment  Bill  the  then  Law  Minis-
 ter  sid  specifically  thit  the  basic
 features  of  the  Constitution  included
 democracy  secularism  Republicanism
 and  judicial  review  and  conceded
 that  while  exercising  the  amending
 power  Parliament  should  not  exer
 else  the  power  to  repeal  the  Consti
 tution  And  I  find  that  by  that  very
 Government  all  basic  features  of  the
 Constitution  were  destroyed  and  the
 greatest  heritage  of  democracy  to
 mankind  namely  personal  liberty,  was
 taken  away  without  trial  Innocent
 people  were  thrown  into  sterilisation
 camps  and  had  to  face  several  types
 of  indignities.  Even  gruesome  atroci-
 ties  were  perpetrated  against  citizens
 and  patriots  even  students,  and  fiendish
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 methods  were  used  for  interrogation
 while  they  were  in  police  custody.  Well,
 there  was  freedom  to  destroy  freedom.
 It  was  to  prevent  this  that  the  Gov-
 ernment  has  come  forward  with  amend.
 ments  of  articles  358  and  359  of  the
 Constitution.

 I  am  happy  that  the  provisions  of
 article  9  shall  be  suspended  only
 when  there  is  external  aggression  or
 war  and  under  article  359,  under  no
 circumstances  the  individual  liberty
 shall  be  transgressed  or  taken  away
 no  matter  there  is  internal  or  external
 emergency.

 There  is  another  alarming  feature
 of  the  Forty-second  Amendment  Bill,
 and  that  related  to  judicial  review  of
 ordinary  laws.  Well,  since  the  hon.
 Minister  has  dilated  in  detail  the  am-
 endment  with  regard  to  judiciary  and
 since  most  of  the  hon,  Members  have
 spoken  about  it,  I  would  only  say  that.
 in  spite  of  the  abundant  caution  by
 the  founding  fathers  of  the  Constitu-
 tim  by  introducing  articles  3  and
 954(1)  of  the  Constitution,  the  powers
 of  the  High  Courts  and  the  Supreme
 Court  were  taken  away  and  they  were
 deprived  of  their  jurisdiction  over  tri-
 bunals.

 Well,  I  do  not  want  to  deal  with
 article  257-A,  (deployment  of  armed
 forces)  which  has  been  rightly  deleted.
 I  congratulate  the  Government  that
 they  have  maintained—some  hon’ble
 members  may  or  may  not  agree—in  the
 Directive  Principles  some  of  the  provi-
 sions  like  articles  37(f),  39-A,  43-A  and
 48-A  of  the  Constitution,

 They  have  also  added  a  new  Chap-
 ter,  that  is,  on  Fundamental  Duties.
 Fundamental  Duties  are  not  new  to
 this  country,  Mahatma  Gandhi  always
 emphasized  that  a  man  should  do  his
 duty.  Before  independence,  a  Consti-
 tution  was  framed,  called  “A  Gandhian
 Constitution  for  Free  India.”  There
 was  a  specifie  chapter  which  dealt  with
 Fundamental  Duties  and  Fundamental
 Rights,  with  an  impressive  foreward
 written  by  Mahatmaji  himself,  This  is
 how  this  amendment  has  come.
 2380  LS—i

 I  would  now  like  tp  say  something
 about  article  368,  amendment  of  the
 Constitution,  In  this  connection,  £
 would  like  to  quote  one  of  the  eminent
 jurists  of  this  country,  Shri  Tarkunde.
 He  says:

 “Article  368  should  first  define
 what  are  the  basic  features  of  the
 Constitution,  and  then  provide  that
 Parliament  in  the  exercise  of  its
 amending  powers  cannot  alter  these
 basic  features,  except  by  the  sanction
 of  the  majority  vote  in  a  general  re-
 frendum  of  the  entire  adult  popula-
 tion,  This  would  incidentally  esta-
 blish  the  principle  that  sovereignty
 under  the  Constitution  vests  in  the
 people  and  not  in  Parliament,  which
 is  liable  to  be  controlled  by  the
 Central  Cabinet.”

 I  am  happy  that  Government  has  uti-
 lized  this  opportunity,  and  the  hon.
 Minister  has  chosen  this  best  and  saf-
 est  course  for  this  purpose,  Because,
 sometimes  Legislature  behaves  in  a
 most  irresponsible  manner.

 Here  I  would  hke  to  quote  a  Bihar
 case,  Ram  Prasad  Vs.  State  of  Bihar,
 where  two  appellants  were  allowed
 200  bighas  of  land.  Some  neighbours
 reported  the  matter  to  the  Congress
 Working  Committee,  and  the  Working
 Committee  passed  a  Resolution  and

 stated  that  the  lease  should  be  cancell-
 ed.  The  Bihar  Legislature  passed  an
 Act  by  the  name  of  Bihar  Sathi  Lands
 (Restoration)  Act,  ‘1950,  That  was  de-
 clared  ultra  vires  of  the  Constitution.
 While  declaring  the  Act  as  ultra  vires
 of  the  Constitution,  Their  Lordships  of
 the  Supreme  Court  stated:

 “Such  legislation  as  we  have  be-
 fore  us  is  bound  to  drain  out  the
 vitality  from  rule  of  law  that  our
 Constitution  so  unmistakably  pro-
 claims,  and  we  hope  that  the  de-
 mocratic  process  in  this  country
 shall  not  function  in  those  lines.”

 This  is  how  Parliament  and  Legisla-
 tures  can  behave  like  tyrants,

 Similarly,  sometimes  the  Supreme
 Court  acts  like  a  Third  Chamber.  Take
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 the  case  of  fundamnetai  right  to  pro-
 perty.  It  has  been  taken  out  from  the
 besic  feature  by  a  majority  of  one,
 Again  it  can  be  put  in  the  basic  fea-
 ture  by  a  majority  of  one.  What  will
 happen  in  that  case,  if  property  right
 now  a  legal  right  is  again  put  as  a
 basic  feature?  Then  ParHament  is
 bound  by  it  and  Parliament  cannot
 say  by  a  majority,  even  by  a  two-thirds
 majority,  that  it  should  not  be  a  basic
 feature.  What  is  then  the  option?  The
 option  is  that  the  issue  should  go  to
 the  people  and  if  the  people  then  de-
 cide  by  a  majority  of  two-third  or
 whatever  the  majority  that  is  settled
 by  the  Parliament,  then  in  that  case
 that  law  would  prevail  inspite  of  the
 ruling  propounded  by  the  Supreme
 Court  to  the  contrary.  So,  the  provi-
 sion  of  referendum  under  such  cir-
 cumstances  is  good  and  should  be
 adopted.

 There  has  been  controversies  re-
 garding  the  preventive  detention,  I
 am  sorry,  I  disagree  with  most  of  my
 friends  including  Mr.  Jethmalani  and
 some  other  learned  speakers  that  this
 is  absolutely  out-dated.  I  feel  that  it
 is  very  necessary  in  this  country,  The
 dignity  of  the  individual,  the  safety
 and  welfare  of  the  people,  the  regula-
 tion  of  international  and  gational  trade.
 smuggling.  foreign  espionage,  subver-
 sion  of  law  and  order  by  anti-social  ele-
 ments,  these  are  the  pressing  necessi-
 ties,  the  felt  necessities  of  the  modern
 vigilant  State  and  every  modem
 vigilant  State  of  today  has  heen
 trying  to  eurb  these  activities
 in  one  way  or  the  other.  Even  Britain
 which  has  its  entire  edifice  in  the  rule
 of  law  and  convention  passed  Preven-
 tion  of  Crimes  Act  in  97  and  through
 vou  I  would  like  to  inform  this  august
 House  that  the  concept  in  Britain  that
 was  there  in  the  9th  Century  had  been
 reversed  in  the  20th  Century,  In  the
 39th  Century,  there  was  a  famous
 leading  case  “Beatty  Vs.  Gillbanks”  in
 which  it  was  said  “mere  knowledge
 that  opponents  are  likely  to  cause  dis-
 Order  90९8  not  turn  an  otherwise  law-
 ful  assembly  into  an  unlawful  assem-
 Uly.”  This  proposition  was  completely
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 changed  in  936  in  the  case  of  Mra.
 Duncon  Vs.  Jones  Mra.  ह... ज  द...
 a  woman  speaker,  who  was  just  ‘deh-
 vering  a  speech  before  a  Centre  for
 the  Unemployed  and  violence  erupted.
 The  very  next  year,  she  said  “I  will
 speak  at  this  very  spot.”  The  Police
 Officer  Mr,  Jones  went  there  and  said
 “No,  you  should  not  speak  “here”,  Mrs.
 Duncon  was  peaceful,  her  opponents
 were  peaceful,  her  supporters  were
 peaceful,  but  inspite  of  that,  Mr.  Jones
 arrested  her.  The  court  observed
 that  the  police  Officer  was  justified  in
 arresting  her.

 Now  there  is  a  very  important  case
 “Liversidge  Vs.  Anderson”,  which  ad-
 vocated  that  the  preventive  detention
 may  be  an  anathema  to  all  those  who
 loved  personal  liberty,  I  would  like  to
 quote  the  observation  of  Lord  Atkin.
 He  says:  “In  this  country,  amid  the
 clash  af  arms  the  laws  are  not  silent,
 They  may  be  changed,  but  they  speak
 the  same  language  in  war  as  well  as
 in  peace..  ..”

 During  the  First  and  Second  World
 War,  the  British  Parliament  empower
 ed  the  Government  to  pass  orders  for
 preventive  detention  and  the  power
 was  upheld  by  the  same  Court  on
 ground  of  necessity.  It  was  desirable
 and  necessary  even  in  a  country  like
 England.  In  this  country,  so  far  as  we
 are  concerned,  I  cannot  give  a  better
 expression  saying  that  how  Mr,  Justice
 Patanjali  Shastri  described  this  pre-
 ventive  detention.  He  said:

 “This  sinister  looking  feature  so
 strangely  out  of  place  in  a  democra-
 tic  Constitution  which  invests  per-
 sonal  liberty  with  the  sacrosanctity
 of  a  fundamental  right  and  so  in-
 compatible  with  promises  of  its  pre-
 amble,  is  doubtless  designed  to  pre-
 vent  an  abuse  of  freedom  by  anti-
 social  and  subversive  elements  which
 might  imperil  the  national  welfare
 this  infant  republic.”
 AN  HON,  MEMBER:  This  was  in

 which  year?
 SHRI  JAGANNATH  SHARMA:  It

 may  be  any  year.  But  they  are  more
 true  today,  Even  those  Britishers  who believed  fn  the  rule  of  law,  passed:



 325  Constitution  (Forty-  SRAVANA  7,  7990  (SAKA)  fifth  Amat.)  Bill  326

 Zast  India  Company  Act  of  1780,
 East  Company  Act  of  ‘1784,  Bengal  re-
 gulation  Act  of  7872  and  ultimately
 the  Defence  of  India  Acts  of  95  and
 1988,  all  these  gave  a  complete  concept
 of  preventive  detention.  That  is  why,
 the  Constitution  of  India  has  incorpo-
 rated  Article  22(3)  of  the  Constitution,

 Now  I  would  like  to  say  something
 with  regard  to  the  Right  to  Property.
 New  article  800A  7९805  “No  person
 shall  be  deprived  of  his  property  save
 by  authority  of  law.”  As  I  have  al-
 ready  said,  the  Government  have  eli-
 minated  this  right  from  the  funda-
 mental  right,  It  is  a  right  step  in  the
 right  direction.  But  we  should  not  fer-
 get  what  probably  Lincoln  said:
 “Human  beings  being  what  they  are
 their  desire  to  accumulate  power  and
 property  ceases  only  with  death.”  The
 right  to  property  has  been  recogn?sed
 under  Article  0  of  the  Constitution  of
 USSR,  under  Article  47  of  Universal
 Declaration  of  Human  rights,  Magna
 Carta,  the  Bill  of  Rights  the  petition
 of  rights  and  Lords  Blackstone  and
 Lock  said  that  it  is  an  inherent  right

 The  hon.  Minister  has  said,  accord-
 ing  to  the  authority  of  law  The  av-
 thority  of  law  is  exercised  in  two
 ways,  either  by  “due  process  of  law”
 or  by  “procedure  established  by  law.”
 “Due  Process  of  Law’  has  been  taken
 from  the  American  Constitution;  “pro-
 cedure  established  by  law”  is  provided
 in  the  Indian  Constitution.  Although
 the  hon.  Minister  has  said  in  his  open-
 ing  sneech  that  procedure  establishe  !
 by  law  ‘would  mean  the  authority  of
 law,  still  we  have  to  he  very  careful
 about  it  and  mention  it  clearly  in  the
 Statute  Book.

 Even  today  we  cannot  forget  that
 the  Parliament  has  the  right  to  enact
 a  law  for  seizure  and  confiscation  of
 Propertv:  the  Parliament  hos  the  right
 f  acquisitioning  and  requisitioning  of
 bronerty  either  with  the  consent  or
 without  the  consent  of  the  owner  the
 Parliament  has  the  right  to  enact  a
 law  to  empower  the  State  for  accuisi-
 tioning  and  requisitioning  of  property;

 the  Parliament  has  the  right  to  tax  the
 property  for  revenue  purposes,  There-
 fore,  the  sovereignty  of  Parliament
 should  see  that  the  police  power,  the
 power  of  eminent  domain  or  the  tax-
 ing  power  for  revenue  purposes  is  not
 misused.  The  specific  safeguards  must
 be  incorporated  in  the  rules  or  in  the
 statute  book  itself  so  that  the  citi-
 zens  may  not  be  put  to  trouble,

 Regarding  “Education”,  this  is  the
 only  provision  with  which  I  do  not
 agree  with  the  Government.  It  should
 remain  in  the  Concurrent  List.  For  the
 last  80  years,  the  Government  has  not
 been  able  to  come  out  with  a  uniform,
 viable  and  sound  educational  policy,
 Sometimes,  we  haves  done  1O+2+33
 sometimes,  tt  isro-+-2-+-2;  sometimes,
 हिन-2--3 कते  sometimes,  रिने2न2  Even
 today,  there  is  no  national  unanimity
 or  clarity  with  regard  to  the  policy  on
 education,

 After  the  Chinese  War  and  the
 Pakistan  War,  the  Parllament  passed
 the  All-India  Services  (Amendment)
 Act  which  provided  for  the  creation
 of  the  all-India  services  for  the  Indian
 Health  Service,  the  Indian  Agricul-
 tural  Service,  the  Indian  Forest  Ser-
 vice  and  the  Indian  Education  Service
 only  for  the  sake  of  homogenuity  and
 for  the  sake  of  efficiency  and  good
 performance,  That  was  passed  by  the
 Raiya  Sabha.  But  nothing  further  has
 heen  done

 In  the  end,  I  would  like  to  sav  a
 word  about  the  Preamble  I  do  not
 know  how  far  my  hon  friends  will
 agree  with  me_  I  do  not  like  the  word
 “socialism”  to  be  qualified  by  any
 word,  like,  “secularism”  or  “democra-
 tie”  Tr  889  this  because  socialism  wun-
 qualified  is  pure  socialism;  sociahsm,
 when  it  is  qualified,  is  something  less
 than  socialism  Socialism,  when  qua-
 Vified  by  “national”  became  “fascism”
 and  socialism,  when  qualified  by  “de+
 mocratic”’  became  “capitalism.”  So-
 cialism  in  its  very  nature  Is  secular.
 If  vou  add_  secularism  to  it,  it  may
 sometimes  become  “Islamic  soclaligm™
 or  it  may  sometimes  become  "Christian
 socialism.”
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 Carl  Marx  has  defined  socialism  as

 distribution  of  surplus;  Sydney  and
 Web  have  defined  socialism;  Prof.
 Harold  Laski  has  defined  socialism;
 Swami  Vivekananda  has  defined  s0-
 clalism;  Guru  Nanak  has  defined  so-
 cialism;  Mahatma  Gandhi  has  defined
 socialism,  Amd  our  concept  of  social-
 ism  is  something  quite  different.  We
 do  not  mean  socialism  as  distribution
 of  surplus,  We  only  mean  that  if  a
 Suest  comes,  we  would  like  to  entertain
 him  even  if  we  have  to  remain  hung-
 ry—At:ithi—that  means  a  man  who
 comes  without  date.

 Lastly,  so  far  as  the  word  “Repub-
 lic”  is  concerned,  Republic  is  always
 “sovereign”  and  “democratic”  Demo-
 cracy  and  sovereignty  are  inherent  in
 “Republic”  We  should  simply  say,  the
 “Republic  of  India.”  As  the  property
 right  has  been  removed  from  the
 Chapter  on  Fundamental  rights  and
 has  been  put  as  an  ordinary  right,  we
 ean  call  India  as  “The  Socialist  Repul-
 he  of  India,”

 SHRI  HITENDRA  DESAI  (Godhra)’
 Mr.  Chairman,  Sir,  at  the  outset  I  join
 with  the  other  leaders  of  the  Opposi-
 tion  parties  in  congratulating  the  Law
 Mimister  for  bringing  in  this  Bill.  I
 also  congratulate  the  Prime  Minister
 and  the  Law  Minister,  not  so  much  for
 hringing  in  this  Bill  as  the  manner  in
 which  they  handled  the  Bill,  the  man-
 ner  in  which  they  consulted  the  Oppo-
 sition  parties  and  groups  and  they
 tried  to  evolve  a  consensus,  I  believe,
 it  is  the  first  step  in  that  direction.  In
 spite  of  all  the  criticisms  which  we
 Ihave  been  levelling  against  the  Janata
 Party,  this  is  one  good  act  which  they
 have  done  in  the  last  4  months,

 Now,  I  will  deal  with  the  various
 provisions  in  a  nutshell.  On  the  whole.
 our  Party  supports  the  general  prin-
 ciples  contained  in  the  Bill  subject  to
 certain  reservations  and  subiect  to  cer-
 tain  comments  which  I  shall  presently
 make.

 I  will  first  take  the  question  of
 Emergency,  It  has  been  rightly  point-
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 ed  out  that  there  was  subversion  of
 the  Constitution  and  there  were  ex-
 cesses  in  Emergency,  and  that  the
 Congress  Party  suffered  defeat  in  the
 elections  mainly  on  account  of  the
 excesses  of  Emergency.  It  must  algo
 be  noted  at  the  same  time  that,  when
 the  Constituent  Assembly  met  before
 1950,  soon  after  independence,  it  was
 Only  under  the  Indian  National  Con-
 gress  that  this  Constitution  was  main-
 ly  framed,  and  the  founding  fathers  of
 the  Constitution  were  mainly  inspired
 by  Mahatma  Gandhi  and  Pandit  Jawa-
 harlal  Nehru,  I  will  go  to  a  period
 even  earlier  than  that,

 All  of  us  who  were  struggling  or
 taking  part  in  the  struggle  for  freedom
 did  not  at  that  time  merely  fight  for
 the  independence  of  the  country  and
 against  the  British  but  even  during
 those  days  we  envisaged  ‘India  after
 independence’,  and  we  envisaged  a
 social  order  free  from  exploitation,  at
 the  same  time  guararteeing  Funda-
 mental  Rights  in  the  Constitution  If
 will  not  take  much  time  of  the  House;
 T  will  only  refer  to  a  Resolution  pass-
 ed  by  the  Indian  National  Congress  at
 3४  Karachi  Session  as  carly  as  1931,
 under  the  Presidentship  of  Sardar
 Patel,  where  I  had  the  good  fortune
 to  be  present,  I  will  not  read  the  whole
 Resolution,  but  will  read  cnly  a  few
 lines.  The  heading  is  ‘FUNDAMEN-
 TAL  RIGHTS  AND  ECONOMIC  PRO-
 GRAMME.  This  was  passed  in  the
 year  93]  when  the  Karachi  Congress
 Session  took  place;  Gandhiji  was  also
 present:  the  President  was  Sardar
 Vallabbhai  Patel:

 “This  Congress  is  of  the  opinion
 that,  to  enable  the  masses  to  appre-
 ciate  what  Swaraj  as  conceived  by
 the  Congress  will  mean  to  them,  if
 ig  desirable  to  state  the  position  of
 the  Congress  in  a  manner  easily
 understood  by  them.  In  order  to  end
 the  exploitation  of  the  masses,  poll-
 tical  freedom  must  include  real  eco-
 nomic  freedom  of  the  starving  mil-
 lions.  ‘The  Congress,  therefore,  de-
 clared  that  any  Constitution  which
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 may  be  agreed  toon  its  behalf
 should  provide  or  enable  the  Swaraj
 Government  to  provide  for  the  fol-
 lowing....”

 A  number  of  things  are  there,  I  will
 Yead  only  one  or  two:

 ‘Fundamental  rights  of  the  peo-
 ple,  including  freedom  of  association
 and  combination;  freedom  of  speech
 and  of  the  press;  freedom  of  cons-
 cience...  ro

 and  so  many  other  things  which  we
 have  already  embodied  in  the  Consti-
 ‘tution,

 ‘Therefore,  even  before  we  got  in-
 dependence,  as  early  as  the  year  ‘1931,
 the  Indian  National  Congress,  under
 the  the  leadership  of  Mahatma  Gan-
 ahi,  was  very  clear  in  its  concept  of
 ‘India  after  Independence’.  Barring
 the  9  months  of  Emergency  when
 there  was  subversion  of  the  Constitu-
 tion  which  we  admitted  the  Congress
 has  always  nurtured  all  these  Funda-
 mental  Rights  and  the  freedom  of  the
 press  also.  I  also  want  tu  bring  to
 the  notice  of  the  House  that,  soon
 after  the  election  results  were  announc-
 ed  in  March  ‘1977,  the  Congress  Party
 --at  that  time  the  split  had  not  teken
 place—ai  its  47९९  Session  in  May
 tried  to  evaluate  the  reasons  for  i{s
 defeat,  what  wrongs  were  committed
 during  the  Emergency,  बचे  easily  came
 tc  the  conclusion  that  the  emergency
 ‘excesses  were  the  main  cause  and  they
 felt  sorry  for  it  and  they  were  co-
 vinced  that  there  must  be  some  provi-
 gion  in  the  Constitution  by  which
 these  excesses  could  be  prevented,  It
 is  in  this  light  that  I  am  speaking  to-
 day,  even  against  the  provision  of
 emergency  for  internal  purposes  and
 even  armed  rebellion.  Even  the  in-
 clusion  of  armed  rebellion  for  internal
 emergency  does  not  alter  the  situation
 wery  much.  I  do  not  want  to  repeat
 the  many  arguments  that  have  bcen
 found  out  so  far  hut  the  House  should
 be  aware  that  there  is  an  explaration
 here  which  is  even  much  more  dero-
 gatory  than  the  substantial  provision.
 The  explanation  says:
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 *A  Proclamation  of  Emergency  do-
 claring  that  the  secu.ity  of  India  or
 ars  part  of  tne  teccitur;  therecf  is
 threatened  by  war  or  by  external
 ageression  or  by  a..ned_  rebellion
 may  be  made  before  the  actual  oc-
 evrrence  of  war  o:  of  arv  such  agg-
 ression  or  rebellion,  if  the  President
 is  satisfied  that  there  is  imminent
 danger  thereof.”;

 But  I  do  not  think  any  difference  could
 be  made,  Even  if  a  provision  for
 armed  rebellion  is  there,  it  is  quite
 likely  that  the  powers  may  be  misus-
 ed.  I  appreciate  the  various  cons-
 traints  which  are  contained  in  the
 section,  namely,  that  it  is  considered
 almost  to  be  an  amendment  of  the
 Constitution  and,  therefore,  it  has  to
 be  approved  by  a  resolution  by  each
 of  the  Houses  with  a  two-thirds  majo-
 tity  of  the  Members  present  and  vot-
 ing  and  a  majority  of  the  members
 voting  fur  it.  These  are  good  provi-
 sions.  But,  at  the  same  time,  our
 Party  is  opposed  to  emergency  on  the
 ground  of  internal  disturbances  in-
 cluding  the  provision  for  armed  re-
 bellion.

 In  this  connection  we  hive  the
 experience  of  many  other  countries
 also,  It  is  not  only  in  India  that  we
 had  this  experience  but  in  other  coun-
 tries  of  the  world  also  emergency  has
 always  been  misused,  I  will  only  give
 one  instance  of  Nigeria,  There,  in  the
 year  1962,  in  Western  Nigeria  on  ac-
 count  of  squabbles  in  the  ruling  party
 —I  am  emphasizing  this  point  for  the
 purpose  of  this  ruling  party  also—
 that  merely  for  the  purpose  of  squab-
 bles  in  the  ruling  party,  the  Regional
 Governor  of  Nigeria  dismissed  its  Pre-
 mier,  Chief  Akintola.  But  the  Premier
 went  to  a  court  of  law  for  a  prayer
 that  the  order  was  invalid.  In  the
 meantime,  the  Assembly  met  and  at
 its  meeting  there  was  violence  in  the
 Chamber  of  the  House  and  the  Assem-
 bly  could  not  go  on,  Immediately,  the
 Federal  Government  thought  that  there
 was  a  case  for  clamping  emergency
 and  emergency  was  Clamped  on  Wes-



 a  sponstitution  ह...  AUGUBT  a  3878

 {Shri  Hitandra  Desai]
 tern  Nigeria  even  though  there  was
 not  a  single  violent  incident  outside
 the  House  in  any  part  of  Western
 Nigeria.

 Therefore,  Sir,  not  only  in  this  coun-
 try  but  in  the  experience  of  several
 otber  countries  also  the  provisions  of
 emergency  have  been  misused  and  it
 is  for  that  reason  that  we  are  not
 against  having  emergency  for  external
 aggression  and  war  but  not  for  inter-
 nal  disturbances  or  even  for  armed
 rebellion  or  for  the  danger  of  armed
 rebellion,  and  that  is  one  point  on
 which  our  Party  is  very  clear.

 Secondly,  so  far  as  the  question  of
 the  amendment  of  the  Constitution  is
 concerned,  my  Party  is  also  opposed
 to  the  idea  of  referendum.  A  very
 scholarly  argument  was  put  by  my
 hon.  friend,  Shri  Venkataraman  and,
 for  wart  of  time,  I  don't  want  to  re-
 peat  them  and  add  to  many  things
 which  he  had  said.  One  thing  which
 strikes  me  about  the  referendum
 clause  is  that  unless  there  is  a  general
 election.  and  even  general  election  not
 only  of  Parliament  or  Lok  Sabha  but
 unless  there  is  a  simultaneous  genera!
 election  to  the  State  legislatures  and
 to  the  Lok  Sabha,  it  will  be  very  diffi-
 cult  to  get  5!  per  cent  of  voters  even
 for  this  purpose  of  referendum.
 That  is  exactly  our  experience  these
 days  and,  therefore,  the  whole  idea  of
 referendum  seems  to  me  to  be  tho-
 roughly  impracticable.

 At  the  same  time,  I  feel  that  by
 enumerating  the  basic  featureg  in  the
 Constitution  itself,  we  would  open
 flood-gateg  of  litigation  and  the
 courts  may  take  a  view  that  this  is  an
 amendment  against  the  basic  features
 and,  therefore,  the  court  may  strike
 even  an  innocent  provision  which
 May  not  necessarily  come  under  the
 basic  features  of  the  Constitution.
 My  third  argument,  over  and  above
 the  arguments  which  have  been  pro-
 poundeg  here  for  the  Law  Minister  to
 consider  is  whether  the  clause  itself
 ts  valid  or  it  also  requires  to  go  for
 referendum  to  the  people.  Therefore,

 nr  ag.)  er  od

 on  these  grounds  and  mainly  on  the
 ground  that  after  all  in  a  vast  coun-
 try  like  India,  thig  is  not  practicable,
 we  are  opposed  to  the  amendment  of
 the  Constitution  by  referendum.  We
 certainly  hold  the  people  of  India
 supreme;  it  is  after  all  the  demos,  the
 people  of  India  who  are  enthroned  in
 the  seat  of  Parliament.  There  is  no
 dispute  about  that,  but  if  Parliament
 can  also  be  captive,  Parliament  can  also
 be  misled,  there  is  every  reason,  look-
 ing  to  elections  in  our  neighbouring
 countries,  that  people  can  also  be
 misled.  Therefore,  there  is  no  addi-
 tional  point  in  providing  referendum
 for  the  amendment  of  the  Constitu-
 tion,

 A  point  was  made  about  the  pream-
 ble  to  the  Constitution.  The  speaker,
 who  spoke  before  me  on  behalf  of
 our  Party,  hag  amply  made  it  clear
 that  there  should  be  no  definition  of
 secularism  or  socialism.  After  all,
 secularism  hag  something  more  of
 wider  import  than  what  is  contained
 in  the  mere  definition  ag  defined  in
 the  Bill  itself.  This  is  more  go  in  the
 case  of  socialism.  By  defining  socia-
 lism  in  the  manner  in  which  it  has
 been  done,  I  feel  that  we  have  much
 narrowed  down  the  scope  of  socia-
 lism.  After  all,  it  is  very  difficult  to
 define  socialism,  but  we  have  certain
 ideas  about  it.

 जी  एच ०  एल०  पहयाशे  (मंगलदाई)  मभाषति
 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है।

 सभायति  महोदल  :  बैठिये,  इसमें  क्या  व्यवस्था
 का  प्रश्त  है  -  आपका  नाम  है  ।

 जी  एच०  एल०  बहथारी  :  बहुत  झच्छी  बात  है  +
 हमारे  सदन  में  बहुत  से  गांवों  के  लोग  जाते  हैं  सदन
 देखने  के  लिये  जिनको  हम  लोग  इजाजत  देते  है।  मेकिक
 वह  लोय  अंग्रेजी  नही  समझते  हैं  -  हइसलिगे एक  हिन्दी
 शौर  एक  प्रंग्रेजी  की  स्पीच  होती  भाहिये  इससे  बैलेंस
 रहेगा  भौर  उनको  समझते  मे  सुविधा  होगी।

 MR.  CHAIRMAN:  It  is  only  a  point
 of  disorder.
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 ideas  of
 the  time  in  thtg  country  right  from
 the  year
 Pandit  Jawaharlal  Nehm  tried  to
 define  it  but  ultimately  he  gave  up

 among  the  many  provisions  of  Consti-
 tutien  (Forty-Seceng  Amendment)
 which  have  been  retained,  the  pream-
 ble  embodying  that  this  is  going  now
 to  be  a  secular,  socialist,  democratic
 republic  ig  also  retained  and  I  must
 congratulate  the  Government  mainly
 for  that  purpose.  It  is  only  because
 s0Me  section  in  that  party  does  not
 like  socialism  or  secularism,  there-
 fore,  an  attempt  igs  made  to  narrow
 it  down  and,  therefore,  we  are  Op-
 posed  to  the  definition,

 Lastly,  on  the  point  of  education,  I
 remember  when  the  State  of  Bombay
 was  organised  88  a  bilingual  Bombay,
 I  as  the  Education  Minister  noticed
 that  there  were  six  systems  in  several
 regiong  of  the  State,  there  were  diffe-
 rent  systems  of  education  in  areas
 which  comprised  Marathwada,  Vidar-
 bha,  Maharashtra  of  the  old  Bombay,
 Gujarat  of  the  old  Bombay  State,  and
 varioug  other  places  and  the  area
 which  comprised  of  Saurashtra—20
 small  States  before,

 Therefore,  in  a  country  like  India
 if  we  really  want  integration  and  if
 we  really  want  our  country  to  grow.
 I  feel  there  must  be  some  guidelines
 laid  down  for  Education,  in  many  of
 the  fields.  I  am  not,  for  a  moment,
 suggesting  that  the  Centre  should
 interfere  in  the  implementation  of  the
 Education  policy  of  the  States  Ul-
 timately,  the  States  will  have  the
 main  funetion  of  organizing  Educa-
 tion  and  implementing  various  poli-
 cles.  But  we  should  think  of  areas
 like  language  policy.  For  instance
 when  we  are  fighting  for  language  or
 for  the  S-language  formula,  if  the
 States  do  not  implement  it,  we  can
 certainly  evolve  some  other  consensus

 by  which  a  ॥... अ  lesguage  formula
 can  be  evolved.  It  is  possible  only
 if  Education  is  in  the  concurrent  Hst.
 Therefore,  we  oppose  the  idea  con-
 tained  in  the  Bilt,  that  Education  andé
 Forests  should  be  in  the  State  List.

 To  conclude,  excepting  on  the
 varioug  points  which  I  have  pointed
 out,  we  support  the  Bill  in  its  main
 principles.  But  evolving  q  consensus
 on  the  Constitutional  amendments  is
 only  one  step,  The  other  step  is
 wanting.  Merely  enacting  fundamen-
 tal  rights  in  the  Constitution  will  not
 guarantee  fundamental  rights.  Mere-
 ly  by  providing  constraints  against
 Emergency  in  the  Constitution,  it  will
 not  be  possible  to  prevent  authoritarian
 forces  from  subverting  the  Constitu-
 tion.  What  is  required  at  the  present
 moment  is  a  national  consensus  on
 many  of  the  vital  problems  that  con-
 front  us,  and  a  national  will  to  act.
 I  am  afraid  the  way  the  Janata  Gov-
 ernment  ig  going  ahead,  law  and  order
 ig  completely  out  of  joint,  economic
 crisis  in  facing  us,  official]  language
 question  is  threatening  to  divide  the
 country,  casteism  is  rampant,  and
 events  which  happened  in  Bihar  and
 those  which  have  recently  happened
 in  Marathwada  are  but  dark  shadows
 of  more  ghastly  eventg  to  come.  This
 is  the  state  of  the  country  to-day.
 Merely  by  providing  certain  thingg  in
 the  Constitution,  we  will  not  be  able
 to  guard  parliamentary  democracy.

 If  a  democratically-elected  Govern-
 ment  fails  to  solve  the  problems  of
 the  the  people,  it  will  be  responsible
 for  it  if  authoritarian  tendencies
 grow  in  this  country.  And  they  are
 exactly  those  which  are  growing,
 Therefore,  I  personally  feel  that  the
 time  has  come  in  this  country  for  all
 wise  men  of  thig  country  to  come  to-
 gether—not  only  those  who  are  in
 power  but  even  those  outside—and
 evolve  a  consensug  on  many  vital  pro-
 blems  that  confront  us,  and  decide:
 accordingly.  People  are  not  going  to
 spare  anybody.  After  all,  the  Janata
 Party  thought,  when  they  took  oath
 at  Rajghat  that  they  will  be  there  for
 3  long  decades  more  at  least.  Now,
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 even  they  are  not  sure  how  long  they
 will  be  in  power.  We  have  to  learn
 from  history.  But,  as  the  great  his-
 torian  Hegal  pointed  out,  it  is  only
 from  history  that  Mankind  learns  that
 it  learns  nothing  from  hustory.  It
 that  ig  going  to  be  our  fate,  I  do  not
 think  mere  constitutional  amendments
 can  be  a  safeguard  for  parliamentary
 democracy  in  this  country.

 PROF.  R.  K.  AMIN  (Surendrana-
 Sar):  Sir,  at  the  outset  let  me  say  that
 I  congratulate  the  Law  Minister  for
 the  introduction  of  the  45th  amend-
 ment  to  our  Constitution.  But  my
 congratulations  are  qualified,  because
 as  far  as  his  amendments  go  they  are
 ood  enough  but  they  do  not  go  as  far
 as  I  wish  them  to  go.  By  these
 amendments  we  are  making  changes
 in  80  many  fundamental  features  ot
 eur  Constitution;  emergency  provi-
 sions,  fundamental  rights,  preamble,
 Preventive  detention,  power  to  amend
 the  Cr  stitution  and  so  on.  To  under-
 stand  this  I  should  like  you  to  go
 back  to  the  days  of  the  Constituent
 Assembly.  During  those  three  years, 947  to  I950  they  wrangled  and  quar-
 relled  with  the  main  aspects  of  the
 Constitution  and  arrived  ai  certain
 decisions.  Two  criticisms  gre  made
 against  that  ang  the  hon  Law  Minis-
 ter—should  keep  that  in  view  while
 making  the  present  amendmen{s,  One
 was  that  the  Constituent  Assembly
 Wag  not  representative  enough.  This
 criticism  referred  to  was  as  a  regull  of
 the  Cabinet  proposals.  Adult
 franchise  was  not  given.  From  the
 States  nominations  of  representatives were  made.  Probably  it  used  to  re-
 present  28-30  per  cent  of  the  electo-
 Tate,  not  more;  many  of  them  were
 appointed  from  the  princes  of  various
 States,  The  second  criticism  was  that the  framing  of  the  Constitution  was  in
 Some  special  circumstances,  when
 there  was  the  threat  from  Pakistan, Or  Telangana  wag  there  ag  an  inte:-
 nal  disturbance,  the  foog  situation
 was  critical  and  the  refugee  problem Was  serious,  it  wag  in  those  circums-
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 tances  that  our  Constitution  was
 framed.  That  is  why  a  sort  of  con-
 flict  between  two  groups  of  thought
 was  going  on  from  the  beginning  (ll
 even  today.  Some  people  wanted
 directive  principles  to  be  first  and
 fundamental  rights  next,  some  others
 wanted  priority  for  fundamental
 rights  over  directive  principles,  Some
 said  that  the  word  ‘socialism’  should
 be  included  in  the  preamble  and
 some  did  not  want  it.  Because  of
 such  conflicts  in  the  course  of  25  years
 we  had  about  45  amendments  to  our
 Constitution,  From  that  point  of
 view,  t  should  like  you  to  judge  the
 present  provisions  made  by  the  hon.
 Law  Minister.

 Let  us  take  the  provision  regard-
 ing  emergency.  Doeg  this  provision
 really  solve  the  problem  of  emergency
 which  we  faced  one  and  half  years
 ago?  Do  we  have  the  possibility  of
 subversion  of  the  Constitution  which
 was  supposed  to  be  the  most  well
 designed  Constitution  to  protect  the
 freedom  of  the  people?  In  the  course
 of  the  next  two  years  could  it  be  sub-
 verted  by  the  same  machinery  of  the
 Constitution?  When  we  are  making
 changes  we  shoulg  see  whether  the
 saMe  machinery  could  be  utilised  in
 such  a  way  as  it  was  done  in  1970?
 You  take  the  case  of  the  Prime  Munis-
 ter.  Do  we  allow  him  the  right  to  go
 and  advise  the  President  for  the  dis-
 solution  of  Parliament?  He  can  by
 giving  that  threat  keep  all  the  mem-
 bers  of  the  Party  with  him—have  we
 made  any  provisions  that  such  a
 power  is  not  being  utilised,  cannot  be
 utilised  in  an  undemocratic  manner?
 Have  we  made  any  provision  that  such
 a  power  is  not  utilised  by  a  dictator
 who  may  happen  to  be  the  Prime
 Minister  and  who  wants  to  convert
 his  office  into  a  dictatorship,  just  as
 we  saw  only  a  few  years  ago?  It  is
 possible  that  some  of  us  alsa  can  be-
 have  in  that  manner.  Are  we  making
 provision  for  that?  I  do  not  find

 nf
 provision  of  that  nature  in  this
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 Take  the  emergency  provisions,  It
 says  about  armed  rebellion.  Is  it  re-
 bellion  by  the  army?  If  it  is  rebel-
 lion  by  the  army  you  are  not  going  te
 control  it.  Is  it  rebellion  by  the  pev-
 ple  with  arms?  You  have  not  allow
 ed  ang  arms  to  be  kept  with  the  peo-
 ple.  We  have  no  right  to  keep  arn'-.
 If  a  significant  number  of  people  keep
 arms,  there  is  something  wrong  wiih
 the  administration.  If  there  is  intei-
 nal  subversion,  with  the  present
 technology  available  with  the  army
 are  we  not  in  a  position  to  control  i%
 in  one  month’s  time?  If  it  is  not  con-
 trolled  in  a  month,  it  can  never  be
 controlled.  So,  if  at  all  a  provision
 is  necessary  to  be  introduced  for  armed
 rebellion  from  significant  number  of
 people  with  arms  your  emergency
 should  not  be  for  more  than  i5  days
 or  one  month.  It  cannot  continue
 for  six  months  after  the  lapse  of  the
 emergency  and  you  cannot  keep  con-
 trol  over  the  freedoms  of  the  people
 for  such  a  long  time.  So,  that  sort  of
 thing  is  not  required.  If  there  is  a
 possibility  of  armed  rebellion,  your
 emergency  should  not  be  for  more
 than  one  month.  That  sort  of  provi-
 sion  has  not  been  made.  I  wish  that
 sort  of  provision  is  made.

 Coming  to  fundamental  rights,  seve-
 ral  fundamental  rights  were  not  in-
 cluded  from  79487  to  95i,  although
 they  were  included  in  the  Nehru  Re-
 port  and  in  the  various  reports  pre-
 pared  by  the  Congress,  which  wag  our
 national  party  then,  right  from  895  to
 1945.  Conveniently  those  fundamental
 rights  were  removed  during  4947  to
 95i.  I  will  name  two  or  three:  right
 to  bear  arms,  secrecy  of  correspon-
 dence,  due  process  of  law  to  be  adopt-
 ed,  preaching  of  class  or  caste  hatred
 security  of  person  and  dwelling  from
 unreasonable  searches  etc.  These
 fundamental  rights  were  included  in
 the  Nehru  Report  and  various  resolu-
 tiong  of  the  Congress.  But  convenient-
 ly  they  were  removed  during  947  to
 95]  because  somebody  might  have
 Pointeq  out  that  we  have  to  deal  with

 or  Telangana  or  with  the
 communists,  So,  these  rights  cannot  be
 eiven,  But  we  have  seen  that  because

 of  the  loss  of  of  these  rights,  we  were
 put  to  any  amount  of  difficulties  in
 975  to  1977.  The  greatest  curse  was
 the  searches  and  MISA,  the  sword
 hanging  over  our  heads  during  7975  to
 ‘41977.  Otherwise,  when  so  many  0०8
 leaders  were  being  arrested  on  26D
 morning,  not  a  sparrow  could  even
 chuckle  in  the  country.  There  were
 no  disturbances  in  the  whole  country.
 Nobody  wag  in  a  position  to  speak.
 Even  when  the  Cabinet  was  not  con-
 sulted  and  the  Cabinet  was  informed
 about  it  only  at  6  or  7  Oclock  in  the
 next  Morning,  not  a  single  minister
 asked  why  they  were  not  consulted,
 because  if  the  lon  is  outside  the  House
 and  if  we  are  asked  whether  we  want
 the  lion  inside  the  House,  we  might
 Say,  no.  But  if  the  lion  is  brought  and
 put  here  on  the  Table  and  then  if  we
 are  asked  whether  we  want  the  lon
 to  be  in  the  House,  everybody  will  say,
 “Yes,  we  want  the  lion  in  the  House"!
 You  are  bringing  an  amendment  to  see
 that  the  situation  which  arose  in  4977
 does  not  arise  again  But  for  that  such
 fundamental  rights  which  ought  to
 have  been  included  in  this  have  not
 been  included.  I  request  the  Law
 Minister  to  please  think  it  over,  If
 you  are  really  concerned  with  the  pro-
 blem  that  the  emergency  which  came
 in  975  should  not  come  again  in  futurc
 in  the  manner  in  which  it  came  ‘n  1975,
 such  fundamtenal  rights  should  be  in-
 cludeg  in  this  Bull

 7.00  hrs,

 If  you  remember,  when  these  fvnda-
 mental  rights  were  included  in  our
 Constitution  in  1950,  one  of  the  Mem-
 bers  of  the  Constituent  Assembly  cnt)-
 ciseg  if  saying  that  they  were  framed
 from  the  point  of  a  police  constable
 This  criticism  must  be  norne  in  mind
 if  the  same  rights  are  to  be  kept.  We
 have  seen  during  the  emergency  the
 way  {pn  which  the  right  of  habeas  cor-
 pus  was  taken  away  from  us  even  by
 the  judiciary.  It  should  not  happen
 again.  Have  we  made  provision  for
 that?  Can  you  put  your  hand  on  your
 heart  and  say  that  it  will  not  he  re-
 peated  again  after  this  amendment?  1
 doubt.  It  might  be  repeated,
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 SHANT,  BHUSHAN):  ‘hat  has  been
 done  by  amending  article  3.

 PROF.  ्  K.  AMIN:  Take  the  right
 of  property.  What  have  we  done?  We
 hhave  thrown  away  the  baby  with  the
 bath  water,  Long  back,  when  the  right
 of  property  was  discussed,  big  business,
 big  capitalists,  very  rich  people  luxu-~
 rious  hving  and  other  things  were
 pointed  out,  inequalities  of  income  bet-
 ween  the  richest  and  the  poorest  was
 pointed  out,  and  that  is  why  the  right
 of  property  was  to  be  taken  away,  but
 when  you  take  away  the  fundamental
 right  of  property,  you  must  realise  that
 it  includes  a  house,  for  instance  I  may
 be  driven  out  of  my  house,  my  right  to
 that  property  maybe  taken  away  by
 executive  authority,  I  may  have  one
 or  two  acres  of  land.  that  can  be  taken
 away  without  compensation,  That
 right  ig  not  protected  And  you  have
 never  taken  away  the  propertv  of  the
 big  people.  Even  wit:n  this  right  wus
 excluded  from  the  fundamental  rights,
 even  when  the  fundamentai  rights
 were  suspended,  nobody  utilised  article
 3IB  and  3IC  to  take  away  the  pro-
 perty  of  anybody  else.

 If  }  do  not  have  the  right  of  proper-
 ty,  I  am  subjected  to  slavery.  If  I
 want  to  speak  to  the  highest  in  the
 country.

 When  I  go  hoine  nobecy  should  be
 in  a  position  to  harass  me.  to  take
 away  my  employment  and  living.
 That  guarantee  has  to  be  given  to  me.
 Otherwise,  you  are  subjecting  me  to
 slavery  and  my  freedom  is  in  jeopardy.
 If  you  like,  you  can  put  a  restriction,
 you  can  say  that  nobody  has  the  right
 to  acquire  property  more  than  Rs.  4
 lakb  or  Rs.  56,000  bu’  I  should  have
 full  freedom,  and  should  not  be  sub-
 jected  to  the  pleasure  of  somebody
 who  is  in  the  Government.  Think  of  a
 situation  when  all  employment  is  con-
 trolled  by  Government,  What  is  the
 fun  in  giving  freedom  of  speech  then?

 An  empty  belly  and  a  -  tongue  will
 not  go  segether,

 I  agree  with  my  friend  Shri  Jeime-
 lant  thet  ss  far  as  pessible  MIRA
 should  not  have  been  kept,  prevantive
 detention  should  not  have  been  kept.
 Even  in  968  when  it  was  kept  in  our
 Constitution,  320  many  people  objected
 to  at.  It  was  only  the  threat  of  Pakis-
 tan  or  Telengana  which  allowed  them
 to  put  it  in  the  Constitution,

 The  Committee  Report  did  not  put
 MISA  inside.  But,  later  on,  somehow
 by  the  backdoor  it  entered  in  our
 Constitution.  If  you  rcait  the  history
 of  Constitution  making  you  will  see
 how  it  entered  thrura  the  backdoo..
 Now  we  have  had  a  very  bad  experi-
 ence.  Therefore.  I  would  only  plead
 that  body  skoulg  ०९  kent  aside  prison
 without  giving  any  reasons  for  more
 than  5  days.  It  ssouid  not  be  more
 than  45  days  at  the  most.  There  it
 should  end  in  any  case.  Within  this
 periog  Government  must  file  a  case
 find  out  the  reasons,  whatever  reasons
 there  are,  and  if  there  aie  ro  reasons,
 nobody  should  be  subjected  to  MISA.
 If  that  sor,  of  prov’sion  is  made,  4
 woulg  be  very  glad,

 37.07  hrs.
 (Mr.  Deputy-Sreaxer  in  the  Chair]
 My  hon.  friend,  Shri  Stephen,  sug-

 gested  that  there  is  a  conflict  between
 the  Directive  Prin"iples  and  the  Fundr~
 mental  Rights.  There  is  no  confict
 between  the  two.  One  is  “Do's”  and
 the  other  is  “don'ts”;  one  is  positive
 and  the  other  ig  negative,  One  says
 to  the  State:  do  not  tamver  with  the
 individual  freedom,  allow  people  to
 have  their  free  iongue.  The  other
 says  positive  things  like:  give  him  em
 ployment,  give  him  good  living,  give
 him  healthy  conditions,  give  him  .utri-
 tious  food,  One  is  positive  and  the
 other  is  negative.  there  is  no  confict.
 One  refers  to  freedom  from  the  State
 and  freedom  from  the  other  ind!vidu-
 alg  while  the  other  refers  to  socio-
 economic  policins.  This  bas  arisen  be-
 cause  Of  the  compromise,  Sone  peo-
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 alle  wanted  the  word  “Socialism”  to  be
 embodied  in  the  Constitution,  hut  that
 word  was  not  put  in  the  preamole.
 What  is  why  the  Directive  Principles
 were  incorporated  in  the  Constitution.

 Here  also  I  would  have  weleomed
 my  Law  Minister,  if  he  had  tampered
 the  Directive  Principles  with  Gandhian
 influence.  At  the  time  of  the  Consti-
 tution-making,  only  Nehru  influence
 prevailed;  Gandhian  influence  did  not
 prevail  So  many  people  at  that  time
 suggested  the  inclusion  in  the  Directive
 Principles  of  subjects  like  the  prptec-
 tion  of  cottage  industry,  prevention  of
 cow  slaughter,  development  of  small
 and  cottage  industries,  But  all  such
 Gandhian  influences  were  excluded
 except  prohibition.  All  other  Gan-
 dhian  teachings  were  taken  away  and
 in  order  to  make  a  compromise  with
 socialism  some  social  security  mea-
 sures  were  put  in  the  L:rective  Prm-
 ples.  It  could  have  been  corrected,
 taking  this  opporiunity,  because  the
 Janata  Party  Members  have  taken
 a  pledge  before  the  Gandhi  Samadhi
 that  they  will  include  Gandhian  teach-
 ings.  So,  he  should  have  taken  this
 opportunity  to  include  the  Gandhian
 teaching  in  the  Constitution.

 Coming  to  the  provision  about  arlicle
 368,  I  am  equally  doubtfu!  about  the
 referendum.  Why?  What  are  you
 going  to  refer  to  the  messes,  MOst  OL
 whom  are  illterate,  who  only  look  to
 the  symbo]  and  not  the  farty,
 who  only  look  to  the  leader  and
 not  even  to  the  candidate  who  is
 contesting  there?  50,  with  this  provi-
 sion,  you  should  also  have  evolved  a
 new  election  system  in  order  to  meet
 the  requirements.  Otherwise,  g  refe-
 rendum  will  not  meet  your  require-
 ments.  Are  you  going  te  ask  the  peo-
 ple:  do  you  want  more  powers  to  the
 States  or  more  powers  to  the  Ceatre?
 For  Centre-State  relationship,  should
 we  have  a  referendum,  because  it  is  a
 basic  feature  of  the  Constitution?
 What  sort  of  result  will  you  get  from
 such  a  referendum?  Nothing,  On
 issues  like  whether  you  should  have

 prohibition  or  not,  dowry  or  not  you
 may  get  some  positive  result.  Then
 also,  if  it  is  at  the  time  of  the  election
 and  if  it  is  one  of  the  items  in  the  elec-
 tion  manifesto  it  does  not  serve  any
 purpose.  If  it  is  separntely  put,  out
 the  election  is  taking  place  simultane-
 ously,  then  also  it  will  not  serve  any
 purpose.  That  48  why  I  suggest  that
 there  shoulg  be  a  provision  in  our
 Constitution  that  every  20  or  25  years
 there  should  be  a  Constituent  Assem-
 bly,  specially  convened  in  order  to  look
 into  the  basic  features.

 One  thing  I  would  like  to  say.  We
 are  wedded  to  democracy.  The  two
 essential  features  of  democracy  are
 one,  freedom  and  two,  not  to  govern
 anybody  save  his  consent.  We  must
 see  that  we  guard  these  two  essentials
 —no  one  is  governed  save  his  consent
 and  freedom  is  granted  to  every  in-
 dividual,  hke  freedom  of  speech  etc.

 Now  on  these  two  things,  there
 cannot  be  any  referendum.  There
 should  not  be.  They  are  so  basic  that
 even  a  referendum  or  any  other  Con-
 stituent  assembly  should  not  take  them
 up  Probably  a  referendum  is  not
 suitable  to  our  electorate,  Thank  you.

 SHRy  ASOKE  KRISHNA  DUTT
 (Dum  Dum):  Mr.  Deputy  Speaker,
 Sir,  at  the  outset,  I  congratulate  the
 Law  Minister  for  having  redeemed  a
 pledge  that  our  Janata  Party  had  made
 to  the  nation  before  the  elections  last
 year.  Before  the  Parliamentary  elec-
 tions  that  were  held  last  year,  our
 country  passed  through  9  months  of
 the  darkest  period  in  its  history.  The
 fundamental  rights  of  the  people  were
 usurped,  democracy  was  crippled  and
 the  democratic  system  of  Government
 was  completely  paralysed.  The  whole
 country  wag  brought  under  the  spell
 of  an  arbitrary  dictatorship.  When  the
 Parliamentary  Electiong  came,  the
 people  of  our  country  who  elected
 this  6th  Lok  Sabha,  gave  a  definite
 mandate  that  those  provisions  which
 had  violated  our  Constitution,  which
 had  ravished  our  Constitution  had  to
 be  changed.  Several  hon,  Members
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 here  have  given  the  details  of  earlier
 Constitutional  Amendments.  Through
 the  amendments  that  were  meade
 during  Emergency  viz.,  89th,  40th,  4lst
 and  particularly  the  42nq  Amendment,
 they  had  taken  away  the  rights  of  the
 people  to  an  extent  which  was
 undreamt  of.  The  framers  of  the
 Constitution  had  made  certain  pro-
 visions  for  amending  the  Constitution.
 Every  Constitution  in  every  country
 has  provisions  for  amendments.  It  is
 because  it  becomes  necessary  as  time
 goes  On  and  as  we  go  through  new
 experience,  it  becomes  necessary  to
 amend  the  Constitution.  But  the
 framers  of  the  Consttution,  I  believe,
 never  had  dreamt  that  the  provision
 for  amending  the  Constitution  would  be
 exploited,  and  abused  jn  the  manner
 in  which  the  42nd  Amendment  was
 passed.  The  entire  Constitution  was
 ravished  The  people  of  this  country
 gave  a  definite  mandate,  to  see  that
 those  provisions  are  repealed  and  as  I
 said  the  Law  Minister  had  redeemed
 that  pledge  and  has  introduced  this
 Bill  to  repeal  most  of  the  repugnant
 provisions  of  the  42n@  Amendment.
 Of  course,  he  has  his  limitations
 because  the  Government  and  the  Law
 Minister  have  to  sit  with  several  hon
 Members  of  this  House  having  diffe-
 rent  shades  of  opinions  and  this  Bill
 is,  to  some  extent,  a  product  of  com-
 promise  and  compromise  sometimes
 does  not  have  that  force  which  a
 original  Bill  has.  Naturally,  we  would
 have  liked  this  Bill  to  be  much  more
 forceful.  But  as  I  said,  because  it
 came  after  dialogue  with  several  hon.
 Memberg  on  the  opposite  side,  much
 of  the  provisions  had  to  be  diluted.
 But  inspite  of  that....

 SHRI  HITENDRA  DESAI-  Let  us
 know  the  forceful  points  at  least.

 SHRI  ASOKE  KRISHNA  DUTT:
 Inspite  of  that,  a  very  able  job  has
 been  done.  They  way  in  which  during
 Emergency  the  provisions  of  the  old
 Constitution  were  exploited  by  the
 former  Government  taught  us  a  lesson.

 In  the  name  of  internal  disturbance,
 a  particular  person  abused  the  provi- sions  of  the  old  Constitution  and  ini-
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 posed  Emergency  on  this  country.  It
 has  become  apparent  and  it  has  been
 thoroughly  exposed  by  the  Shah
 Commission  as  to  the  manner  in  whick
 the  former  Prime  Minister,  without
 consulting  the  Cabinet,  had  imposed
 Emergency  on  this  country  and  had
 sent  the  recommendation  to  the  Presi-
 dent  for  the  jmposition  of  Emergency.
 It  has  now  become  clear  that  the  then
 Home  Minister  was  completely  in  the
 dark  ang  that  the  Cabinet  was  jot
 even  consulted  and  only  after  the
 Emergency  was  proclaimed,  next
 morning  the  Cabinet  new  about  the
 proclamation  of  Emergency,

 In  the  new  provision  that  has  been
 made,  not  only  the  word,  “internal
 disturbance”  have  been  replaced  by
 “armed  rebellion”  but  certain  other
 provisions,  very  necessary  provisions,
 have  been  created.  By  hon.  friend,
 Shrj  R  K  Amin,  was  just  now  saying
 that  if  there  i5  an  armed  rebellion,
 certain  provision  should  be  there  to
 seo  that  such  @n  Emergency  ends
 within  one  month.  I  find  that  the
 Law  Minister  has  made  that  sort  of
 a  provision  in  the  Bill.  He  has  clearly
 stated  that  if  such  an  Emergency  is
 proclaimed,  still  that  provision  has
 got  to  be  scrutinised  by  Parliament
 within  one  month  and,  if  the  ParTia-
 ment  does  not  ratify  that,  the  Emer-
 gency  ceases  So,  that  provision  has
 been  made.

 There  fs  another  very  fine  provision
 that  has  been  made  jn  this  Constitu-
 tion  Amendment  Bill.  As  a  victim  of
 the  MISA  of  Mrs  Indira  Gandhi,  I
 am  very  much  happy  to  see  that  the
 provisions  of  the  MISA  have  been
 repealed  But  I  find  that  the  preveri-
 tive  detention  still  remains  over  there.
 Of  course,  it  has  to  be  admitted  that
 in  a  country  like  ours  where  there
 are  various  sorts  of  problems,  the
 problems  of  economic  offenders,  the
 problems  of  espionage,  etc.  certain
 types  of  preventive  detention  may  be
 necessary.  But  I  would  urge  upon
 the  hon.  Minister  to  be  very  cautious
 and,  if  necessary,  to  make  even  further
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 Provisions  to  see  that  these  provisions
 of  the  preventive  detention  are  not
 abused

 Our  experience  shows  that  during
 the  Emergency,  it  wait  only  that
 the  politica]  executives  of  the  country
 abused  the  provisions  of  MISA  and
 preventive  detention  but  often  it  also
 happens  that  these  provisions  of  pre
 ventive  detention  are  abused  and
 misused  by  bureaucrats  at  every  stage
 We  feel  the  necessity  that  economic
 offenders  must  be  prought  to  book
 But  we  have  seen  that  petty  bureau-
 crats  petty  police  officials,  often
 concoct  false  charges  and  victimise
 innocent  citizens  in  various  ways
 Ccrtain  provisions  must  be  kept  over
 hei,  to  see  that  the  average  citizen
 the  ordinary  citizen  who  sometimes
 docs  not  have  the  means  to  take
 recourse  to  legal  help  is  not  penalised
 and  i5  not  oppressed  by  these  pro-
 visions  of  preventive  detention

 I  am  also  very  happy  to  find  that
 the  ncw  article  36A  has  been  sntiodu-
 cel  We  have  seen  during  Emer  cies
 Partuulaily  how  the  proceedings
 of  this  august  body  the  proceedinr
 of  various  States  legislatures  and
 mm  whit  manner  those  proceedings
 hive  been  completely  blacked  ou  The
 vciy  important  speeches  that  were
 delivered  on  the  floor  of  the  House
 were  completcly  blacked  out  ma
 censured  and  they  were  not  published
 at  all  This  new  provision  of  article
 36!A  will  give  a  guarantee  to  the
 people  thaf  in  future,  no  tyrant  can
 come  and  abuse  the  poWerg  in  such  a
 way  that  the  very  important  speeches
 that  are  delivered  in  this  most  impor-
 tant  representative  body  of  the  country
 @re  censored  m  the  manner  that  we
 hag  seen  during  the  Emergency

 Another  provision  that  we  saw
 during  the  Emergency  wag  the  manner
 in  which  the  election  laws  were
 trampled  on  by  the  then  Prime  Minit-
 ster  To  save  her  own  skin,  after  the
 famous  Allahabad  judgment,  she  had
 the  Constitution  amended  to  see  that
 the  provisions  of  the  Represenation  of
 People  Act  could  not  be  used  against
 her,  there  was  to  be  a  separate  type
 of  legislation  to  see  the  eletion  cases

 of  the  Prime  Minister,  Speaker  and
 certain  others  This  provision  is

 *being  repealed  and  I  congratulate  the Law  Minister  for  that

 The  right  to  prdperty  has  been
 very  rightly  deleted=  Our  Janata
 Party  took  a  pledge  during  the  elec-
 tions  that  this  was  to  be  done,  and
 that  pledge  is  being  redeemed  Some
 of  my  frends  on  bofh  sides  of  the
 House  had  expressed  certain  doubts
 about  keeping  the  legal  right  to  pro- perty  I  feel  that  it  has  been  very
 Properly  kept  there  Otherwise,  an
 unscrupulous  executive”  could  dis-
 criminate  against  people  Any  pro- perty  that  has  to  be  taken  must  be
 taken  unde:  due  process  of  law,  and
 that  provision  hag  been  very  amply
 kept  there

 In  this  connection  I  would  hké  6
 say  that  I  would  have  been  more
 happy  if  the  Law  Munster  had  pro-
 vided  for  the  right  to  work  This
 pledge  was  given  by  the  Janata  Party
 during  the  election  where  we  said  that
 the  fundamental]  right  to  property
 woulq  be  aBolished  but  at  the  same
 time  the  right  to  work  would  be
 accepted  I  would  have  been  very
 happy  if  that  had  been  included  If
 would  even  now  request  the  Law
 Minste:  to  meorporate  it  here  before
 the  final  acceptance  of  this  Bill

 There  is  a  provision  about  referen
 dum  Some  of  my  friends  on  poth
 sides  have  expressed  their  doubt»
 about  ;t  Bet  I  feel  atthe  provision
 of  referendum  has  been  very  rightly
 kept  there  Hon  Member  Shri  Ven-
 kataraman  was  saying  that  referendum
 might  be  misused  or  might  not  be
 properly  utilised,  and  he  gave  certain
 instances  of  cats  and  rats  Somé@of
 my  other  friends  were  also  saying
 that  5]  per  cent  of  the  people  might
 not  be  brought  to  the  poll  I  do  not
 think  so  The  experience  of  March
 977  elections  shows  that  the  people
 of  this  country  are  politically  con-
 scious  May  be  that  70  per  cent  of
 them  live  Below  the  poverty  fine“or
 may  be  that  70  per  cent  of  them  are
 illiterate,  but  they  have  shown  thet
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 political  consciousness  cannot  be  dir-
 ectly  linke@  either  with  poverty  or
 with  illiteracy.  It  has  been  shown  by
 the  people  of  this  country  that  they
 have  a  tremendous  political  con-
 sciousness.  And  I  fee]  that,  if  a  refe-
 rendum  like  this  becomes  necessary,
 the  so-called  less  literate  people  of
 the  villages  will  not  be  found  lacking.
 If  a  referendum  becomes  yecessary,
 the  overwhelming  majority  of  the
 people  will  duly  take  part  in  such  a
 referendum.  But  I  feel  that  this  pro-
 vision  of  referendum  should  be  glightly
 altered.  Here  it  has  heen  said,
 ‘majority  of  the  people  who  vote  in
 the  referendum  provided  ‘51  per  cent
 of  the  people  vote’.  That  means,  a
 situation  might  come  where  26  per
 cent  of  the  people  can  change  these
 provisions.  And  these  provisions  are
 -f  special  sanctity  like  secular  “and
 democratic  character  of  the  Consti-
 tution,  like  the  Fundamenta]  Rights
 of  the  citizens,  like  anything  imped-
 ing  free  and  fair  elections,  like  some-
 thing  compromising  the  independence
 of  the  judiciary.  All  these  four  re
 of  special  character.  The  provision
 has  been  properly  made  that  these
 things  should  not  be  trampled  with
 easily.  In  that  context,  I  would  say,
 mere  26  per  cent  of  the  people  should
 not  be  allowed  to  change  this.  The
 provision  should  have  peen  that  at
 least  5]  per  cent  of  tbe  total  number
 of  voters  should  support  such  a  move
 before  it  is  changed.

 I  will  conclude  by  saying  that  I
 have  one  resefvation  which  I  want  to
 particularly  emphasizeq  about  the  re-
 moval  of  education  from  the  Con-
 current  Lisf.  This  will  definitely  be
 a  retrograde  step.  We  have  seen  in
 the  last  30  years  that  education  has
 been  kept  jn  the  Consurrent  List  and
 that  has  worked  very  well.  Ours  is

 ‘a  country  where  we  have  all  sorts  of
 interests.  There  are  linguistic  minori-
 tiet,  there  are  religious  minorities  in
 different  States  and  if  we  do  not  have
 more  or  less  qa  uniform  system  of
 education  throughout  ‘fhe  country
 which,  remaining  in  the  Concurrent
 List,  can  be  regulated  by  the  Centre,
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 there  may  be  all  sorts  of  disturbances
 and  we  shal]  be  adding  new  problema,
 new  language  problems  and  new
 religious  problems,  In  that  context  I
 feel  that  education  should  be  kept  sn
 the  Concurrent  List  as  hes  always
 been  done.

 With  these  minor  reservations  ¥
 generally  support  the  Bil]  and  I  com-
 gratulate  the  Law  Minister.

 SHRI  G.  M.  BANATWALLA  (Por-
 nani):  The  long  awaited  Constitu-
 tion  (Forty-fifth  Amendment)  Bull  is
 at  last  before  the  House.  The  Bill
 80९8  a  long  way,  though  not  al]  the
 way,  towards  restoring  the  Constitu-
 tion  to  its  pristine  glory.  That  it  goes
 a  long  way  is  commendable  but  that
 it  does  not  go  all  the  way  to  restoring
 the  Cofstitution  to  its  pristine  glory
 is  most  regrettable.

 Desite  all  claims  made  and  despite
 the  various  provisions  in  the  present
 Amendment  Bill,  the  Constitution  is
 left  with  provisions  sufficient  to  enable
 subversion  of  democracy  or  to  pave
 the  way  for  guthoritarianism.

 Clause  38  of  the  Bill  amends  Art.
 352  of  the  Constitution.  This  38  with
 wespect  to  emergency  and  the  Bill
 provides  that  apart  from  war  or  ex-
 ternal  aggression,  proclamation  of
 emergency  can  be  made  if  there  is  a
 threat  to  the  security  of  the  State  by
 concept  of  armed  rebellion  is  such  that
 it  is  pregnant  with  potentialities  for
 the  sub-version  of  democracy.  Arm-
 ed  rebellion  is  a  concept  that  will
 armed  rebellion.  I  submit  that  this
 Armed  rebellion  is  a  concept  that  will
 come  very  handy  to  a  government  to
 clamp  emergency  so  as  to  meet  their
 own  exigencies  of  the  situation,  To
 illustrate  my  point  |  would  quote
 from  the  book  of  Maulana  Abul  Kalam
 Azad,  s‘India  Wins  ‘Freedom’,  Im-

 mediately  after  Independence  there
 was  a  charge  by  Sardar  Vallabh  Bhai
 Patel  that  Muslims  had  risen  in  arms
 against  the  fheir  non-Mulsim  brethren
 and  thig  is  what  Maulan  Azad  says
 at  page  25  of  this  book:

 “The  police  did  recover  gome  arms
 from  Karolbagh  and  Subzi  Mandi.
 By  Sardar  Patel’s  orders,  these  were
 brought  to  the  Government  Howe
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 end  kept  for  our  inspection  in  the
 ante-chamber  of  the  Cabinet  Room.
 When  we  assembled  for  our  daily
 meeting,  Sardar  Patel  said  that  we
 should  first  go  to  the  ante-chamber
 and  {inspect  the  captured  arms.  On
 our  arrival  we  found  on  the  table
 dozens  of  kitchen  knives  that  were
 rusted,  pocket-knives  and  pen-
 Knives,  with  or  without  handles  and
 iron  spikes  which  had  been  recover-
 ed  from  the  fences  of  old  h
 and  some  cast-iron  water  popes.”.

 Maulana  Azad  goes  on  further  say:

 “Lord  Mountbatten  took  up  one
 or  two  of  the  knives  and  said  with
 a  smile  that  those  wi:o  had  col'ec-
 ted  this  material  seemed  to  have  a
 wonderful  idea  of  military  tactics
 if  they  thought  that  the  city  of
 Delhi  could  be  captured  with
 them”.
 The  only  point  that  I  am  making  be-

 fore  the  House  is  that  this  very  con-
 cept  of  armed  rebellion  can  be  twist-
 ed  by  the  Government  in  power  to
 suit  the  exigencies  of  its  own  require-
 ments  rather  than  any  situaticn  of
 emergency.

 Not  only,  this  but,  there  is  salt
 added  to  the  injury.  Clause  38  to
 which  I  am  referring  hag  as  explana-
 tion  and  the  explanatio,  ts  to  the
 effect  that  the  proclamation  of  emer-
 gency  may  be  made  even  before  the
 actual  occurrence  of  rebetlion  if  the
 president  is  satisfied  thit  there  is  an
 imminent  danger  thereof

 I  neeg  not  dilate  further  to  show
 how  this  explanation  itself  ig  pre-
 gnant  with  potentialties  to  psve  the
 way  for  a  totalitarian  or  an  authori-
 tarian  rule.

 Take  the  case  of  Fundamental
 Rights  It  has  been  claimed  that  the
 present  Bill  safely  and  securely  ent-
 renches  the  Fundamental  Rights  in
 our  Constitution,  I  wish,  if  were  80,
 because  no  one  can  deny  the  import-
 ance  of  Fundamental  Rights.  The

 preamble  to  the  Constitution  spcaks
 of  the  dignity  of  the  individual  and  it
 was  Jacques  Maritain  who  said:

 “The  dignity  of  the  humar  per-
 sons?—The  expression  means  noth-
 ing  if  it  does  not  signify  that  by
 virtue  of  natural  law,  the  human
 person  has  the  right  to  be  respect-
 ed,  as  the  subject  of  rigats,  posses-
 es  rights.  These  are  things  which
 are  owed  to  man  because  of  the
 very  fact  that  he  is  man.”

 Such  is  the  significance  of  Fundamen-
 tal  Rights

 Let  me  also  quote  from  the  pream-
 ble  to  the  Universal  Declaration  of
 Human  Rights:

 “The  recognition  of  the  inherent
 dignity  and  of  the  equal  inalicnable
 rights  of  all  members  of  the  human
 family  is  the  foundation  of  free-
 dom,  justice  and  peace  in  the
 world.”

 Why  go  so  far?  We  had  the  Pandit
 Motilal  Nehru  Committee  Report  in
 1928.  This  Committee  Report  in  928
 had  asserted:

 “Our  first  concern  ghould  be  to
 have  our  fundamental  rights
 guaranteed  in  a  manner.  which
 will  not  permit  their  withdrawal
 under  any  circumstances,”

 This  is  about  the  parmount  impor-
 tance  of  the  Fundamental  Rights.

 Now,  let  us  look  at  the  position  as  it
 emerges  from  this  Bill  wifh  respect
 to  the  amendability  of  the  Fundimen-
 mental  Rights.  Not  only  the  amend-
 ability  of  the  Fundamental  Rights,
 eve  nsuspension  of  Fundamental
 Rights  is  a  serious  thing.  In  the
 United  States  of  America,  in  an  early
 ease  of  Exparte  Milligan.  it  was  otser-
 ved.

 “No  doctrine  involving  more  per-
 nicious  consequencies  was  ever  in-
 vented  by  the  writ  of  man,  than
 that  any  of  its  (Bill  of  Rights)  ore-
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 visions  can  be  suspended  during  any
 of  the  great  exigencies  of  the  Gov-
 ernment.”

 Not  to  talk  of  suspension,  I  submit
 this  Bill  has  taken  the  question  +f
 Fundamental  Righ‘s  in  a  very  light
 manner,

 Clause  45  amends  Article  368;  ‘t
 introduces  the  concept  of  referendum.
 Let  ug  study  this  concept.  We  are
 told  that  a  proposal  will  be  deemel
 to  be  approved  ig  at  least  fifty-one
 percent  of  the  total  electorate  go  to
 the  poll  and  a  majcrity  of  those  who
 vote  favour  the  proposal.  If  that
 comcs  about,  it  ४५  come  to  hardly
 26  per  cent  of  the  total  electorate,  and
 if  the  electorate  is  £0  per  cent  of  cur
 total  population,  it  means  that  the
 fundamenta]  rights  are  left  to  the
 whims  and  fancies  of  just  3  per  cent
 of  the  total  population

 The  Statement  of  Objects  given  in
 the  Bill  says  that  the  Bill  wants  to
 secure  fundamental  rights  and  wants
 to  place  them  bey..d  the  reach  of  4
 transient  majority.  J  submit  that
 apart  from  this,  the  fundamental
 rights  aie  placed  under  the  w'ums  and
 fancie,  of  just  a  small  and  insignifi-
 cant  minority,  as  compared  to  the
 tota)  population.

 There  are  lots  and  lots  of  further
 scope  for  parliamentary  invasion  of
 fundamental  rights.  For  example,  in
 spite  of  much  thut  hag  becr  =  a.2
 about  fundamentai  ‘ights,  Government
 does  not  deem  jt  fit  to  remove  Article
 ‘31B,  an  obnoxious  provision  in  :e
 Constitution  and  én  anachronism  in
 the  list  of  ‘fundamental  righ.*
 because  any  Act  which  ig  placed  in
 the  9th  Schedule  is  thus  beyond  Ue
 reach  of  any  of  tke  fundamenta:
 tights  enshrined  in  the  Constitution.
 A  simple  majority  of  Partiament
 places  an  Act  in  the  8th  Schedule,  and
 the  fundamental  rights  are  all  barred.
 Such  is  the  position,
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 Then,  Clause  8  of  the  Bill  amends
 Article  3iC,  While  amendin~  Artic.e
 3C,  Article  44  and  Article  12,  ह.
 portant  fundame:  tal  rights)  have  beez
 freed  from  the  stioremacy  of  all
 Directive  Prinripies  Yot  they
 have  been  made  subordinate  te
 Article  398B-and-C,  The  main  point  is
 that  there  is  a  lot  of  scope  for  even
 parliamentary  innovations  of  these
 rights.  It  ig  sometimes  said  that  there
 is  a  conflict  between  Directive  prin-
 ciples  and  Fundamental  Rights.
 There  is  no  conflict.  Every  advance,
 every  socilist  advance  that  must
 come,  must  come  within  the  frame-
 work  of  the  ‘fundamental  freedoms
 granted  in  the  Constitution;  and  that
 should  be  clearly  understood.

 In  order  to  secure  the  immutability
 and  inviolability  of  the  fundamental
 rights  I  have  given  an  amendment,  say-
 ing  that  certain  Articles  with  respect  to
 civil  liberties  and  minority  rights
 shall  always  remain  inviolate,  while
 others  may  be  changed  by  a  majority
 of  two-thirds  of  the  total  electorate
 at  referendum  [will  dilate  upon  this
 when,  insha  Allah,  jy  come  to  that
 particular  aspect

 The  preventive  Detention  provision
 continues.  I  must  say  with  respect  to
 these  preventive  detention  clauses
 that  they  reveal  a  total  lack  of  hon-
 esty.  There  is  a  transparent  lack  of
 honesty  on  the  part  of  the  Treasury
 Benches,  as  far  as  the  rule  of  law  is
 concerned.  It  ig  not  the  question  of
 safeguards.  It  is  the  vital  question
 of  detention  with,  or  without  trail;
 and  as  far  as  this  particular  rule  of
 law  is  concerned,  there  can  be  no
 compromise  whatsoever.  Preventive
 detention  or  detention  without  trail
 smacks  of  a  feudal  concept.

 There  ig  a  claim  made  with  res-
 pect  to  freedom  of  the  press  and  the
 publication  of  the  proceedings  of  this
 House,  parliament  and  the  _legisla-
 ture  without  previous  restraints,
 without  censorship,  Government  must
 be  congratulated  for  this,  Still  I  say
 that  the  committal  to  freedom  of  the
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 pteés  is  partial  Why  should  not  the
 government  accept  my  aniendment
 when  moved,  that  there  shall  never
 be  any  previous  restraint  upon  any
 publication  in  any  newspaper?  That
 is  the  basic  concept  of  the  freedon  of
 press.  There  cannot  be  any  compro-
 mise  with  respect  to  that

 There  are  a  few  more  points  but  in
 deference  to  your  bell  that  has  been
 rung,  I  conclude  by  saying  that  while
 this  Bill  does  go  a  long  way  in  resto-
 ration  of  the  pristine  glory  of  the  con-
 stitution,  it  does  not  go  all  the  way
 and  that  is  the  saddest  part  of  it

 भी  हरिकेश  बहादुर  (ग़ोरखपुर)  मान्यवर,
 झविधान  के  इस  सशाधन  (िया  समर्थन  करने
 के  लिए  मै  खड़ा  हुआ  हू  |  हमारे  देश  का  महान
 क्षंषिधान  इस  देश  में  लोकतात्कि  व्यवस्था  को
 कायम  करने  मानव  की  झाजादी  और  मानव  मल्यों
 की  रक्षा  करने  के  लिए  बनाया  गया  था  |
 42वें  संविधान  सशोधन  विधेयक  मे  बाद  इस
 संविधान  क  समस्त  नैतिक  मूल्यों  का  हया  कर  दी
 बयी,  लोकतांतिक  मुल्य  बी  हया  कर  दी  गयी
 झोर  पूरी  की  पूरी  सावैधानिक  व्यवस्था  को  इस
 शप  में  बदल  दिया  गया  कि  उससे  कसी  व्यक्ति
 विशेष  ब'  हिता  वी  रक्षा  हा  सके  i

 मान्यवर  पूरा  देश  जानता  है  कि 12  जन,
 975  को  जब  इलाटायाद  हाई  कार्ट  ने  प्रपना

 फैसला  दिया  तो  उस  फैसले  स  एक  व्यवित  को
 बचाने  गे  लिए  चुनाव  नियमा  में  सशाधन  क्या
 गया  १  मान्यवर  संविधान  को  इस  तरह  से  सशोधित
 किया  गया  जिससे  कि  भारत  का  जो  प्रधान  मत्री
 होगा,  वह  किसी  भी  प्रकार  वा  झगर  अ्रपराध
 करता  है  तब  भी  वह  न्यायपालिका  के  समक्ष  नहीं
 साया  जा  सकेगा  ।  इस  तरह  से  देश  में  लोव-
 सांतिक  मूल्यों  की  हत्या  की  गयी  ।  उस  समय  देश
 के झम्दर  निराशा  भौर  कुठा  के  वातावरण  ने  जन्म
 लिया  पौर  लोगों  ने  प्रनुभव  किया  कि  लाखों
 लोगी  ने  जिस  भारत  के  लिए  कुर्बानिया  की  थीं,
 हमारे  महान  नेताशों  ने  जिस  प्राजादी  के  लिए
 सथर्थ  किया  था  प्रपने  जीवन  को  पूरी  तरह  से
 देश  के  लिए  स्यौछावर  कर  दिया  था,  क्‍या  बह  सब

 हे
 बेकार  हो  रहा  है  ?  देश  का  पूरा  जनमानस

 हो  रहा  था  ।

 ऐसे  ही  बातावरण  में  जनता  पार्टी  का  जन्म
 हुआ  भौर  जनता  मे  भार्च,  977  के  चुनावों  में
 उसे  विजयी  बना  कर,  जनता  पार्टी  की  सरकार
 बनायी  ।  जनता  ने  इस  सरकार  नो  स्पष्ट  रुप  से
 यह  झादेश  दिया  कि  देश  के  सबिधान  में  सशोधन
 करता  होगा  जिस  से  कि  उन  सभी  लोकतांजिक
 मूस्वी  घौर  मैतिक  सान्यताभो  की  पु्र्यपना  हो

 में  नष्ट  कर  दिया  था  ।  इस  संविधान  सशोधन
 विधेयक  के  द्वारा  देश  के  झन्दर  फिर  से  लोतालिक'

 द्
 कायम  किये  जा  रहे  हैं  -  इसलिए  मैं  माननीय
 मली  के  द्वारा  पूरी  सरकार  का  बधाई  देना

 चाहता  हु  t

 जैसे  कि
 का  जो  सवाल  है,  यह  सवाल  एक  गभीर  सवाल
 है  ।  इस  राईट  को  फण्डामेंटल  राइटस  की  सीमा
 से  बाहर  कर  देने  से  ही  हम  लोगो  की  तमाम
 क्ठिनाइयो  को  दूर  नहीं  कर  सकेंगे  जिन्हें  कि  दूर करने  की  बहुत  प्रावश्यकता  है  |  झाज  राईट  = प्रापर्टी  की  जगह  राईट  टू  लिमिटेड  प्रापर्टी  का

 पहले  ही  कठिनाई  में  व्यतीत  हो  रहा  है  और  भी
 सक्टग्रस्त  बना  सकती  है  1  ऐसी  हानत  में  हमारे
 लिए  इस  चोज  का  देखना  जरूरी  हो  गया  है  कि
 जो  इस  समय  पूजीवादी  व्यवस्था  है  जब  तक  हम
 इसका  समाप्त  नहीं  करेंगे  तब  तक  सही  ढंग  से
 हम  लोगो.  के  हितों  का  सरक्षण  नहीं  कर  सकगे  V
 यह  स्पष्ट  है  कि  पूजी  भ्राज  बुछ  लागा  के  हाथ  में
 इक्टटी  हो  गयी  है  और  वे  उस  पजी  के  द्वारा
 सम्पूर्ण  देश  की  प्रशासनिक  व्यवस्था  को  सम्पूर्ण
 दश  ब  शासन  को  प्रभावित  कर  रहे  है  !  उन्होंने
 देश  की  पत्तकारिता  का  प्रभावित  कर  लोगा  के
 मानसिक  चितन  को  प्रभावित  करन  की  भी  प्रत्रिया
 अपनायी  है  |  जाहिर  बात  है  कि  इस  पूरी  प्रत्रिया
 का  झन्त  तब  तक  नहीं  किया  जा  सकता  है  जब
 तक  कि  पूजी  की  सीमा  निर्धारित  नहां  की  जाती  है।
 देश  बे  शोषण  का  समाप्त  करने  के  लिए
 यह  प्रत्यावश्यक  है  कि  पूजीवाद  का  शत  हो  t
 इस  बात  वी  कमी  में  हस  संविधान  सशोधन  विधेयक
 में  देख  रहा  हू  |  में  चाहता  ह  कि  भत्री  महोदय
 इस  शोर  ध्यान  द  झौर  देश  में  पजी  वी  एक
 निश्चित  सीमा  निधारित  करन  बा  प्रावधान
 सविधान  म  करें  ।

 झाज  देश  में  भीषण  बेरोजगारी  फैली  हुई  है।
 मौजवान  लोग  शिक्षा  हासिल  करने  के  बाद  बेकार
 इधर  उधर  घूमते  हैं  |  ऐसे  लोगो  को  रोजगार
 देने  की  व्यवस्था  करने  का  प्रश्न  भी  हमारी  सरकार
 के  सामने  झाता  रहता  है  t  हमने  भपने  मैनिफेस्टो
 में  भी  कहा  था  कि  राइट  टू  ह... अ  को  हम  फडेमैंटल
 राइट  बनाएंगे  भौर  प्रत्येक  क्ति  को  काम  देने  का
 झधिकार  देने  की  ध्यवस्था  सविधान  में  बरेगे  |
 लेकिन यह  व्यवस्था  नहीं हो  पाई  है  ।  शास्त्री  जी
 का  बिल  भी  इस  सम्बन्ध  में  जब  सदन  में  झामा
 था  तो  उस  पर  जो  बहस  हुई  थी  तब  सभी  बगो
 के  सदस्यों  ने  उसका  मन  किया  था  ।  इसकी
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 [  थी  हरिकश  बहादुर  q  'नौकरलाही  ममत्व  अस्त  का  शि्नाण
 कमी  इस  सशोध्न  में  हमें  दिखाई  पड़  रही  है।  ड्  जी  द"  1  ह  के  जहर
 में  समझता  हू  कि  इसको  सुधारने  की  झावश्यकता  भाषकों  लगाते  हैं  शोर  देश  में  शोषण  की  प्रक्रिया
 है ।  को तेज करने में

 हग
 का प्रमोध

 हैं  1  इस  परि

 समर्थन  नहीं  कर  सकता  हू  t  लेकिन  इतना  मेँ
 झवश्य  कहना  याहता  हू  कि  जो  कुछ  भी  झाज
 संविधान  के  झन्दर  व्यवस्था  है  इससे  स्पष्ट  हो
 चुका  है  भाजादी

 न
 है  दी  के

 स्पष्ट  हा  चुका  है  कि  जो  भी
 कूर

 हमने  पास
 कण  है  उन  सें  भपराधों  पर  जाली  झौर
 सक्षम  नियतरण  हम  स्थापित  नहीं  कर  पाए  है  t
 उस  नियत्रण  की  स्थापना  के  लिए  धाज  कानून  में
 सशाधन  वरते  की  आवश्यकता  है  ताकि  अपराधों
 पर  कष्ठा  नियत्रेण  स्थापित  किया  जा  सके  1  प्राज
 तरह  तरह  फे  अपराधों  जो  हत्यायें  करते  हैं,
 कीमिया  डालो  हैं  समाम  लागों.  की  जानकारी  में
 रहने  के  वाद  भी  जब  थे  प्रदानतों  के  दायरे  में
 जाते  है  पा  वहा  से  छूट

 जाते  हैं  1  ऐसी  प्रवस्पा
 में  उनका  इस  तरह  ये  कार्य  करने  का  उसाह
 मिलता  है  उनका  उसाह  और  बड  जाता  है  और
 उसका  कप्रमा।  उनवा  विगत  सम्त्रिफक  पर  ही
 नही  पता  बाक  प्रे  समाज  पर  पड़ता  है  और
 समाज  म्‌  श्रपराष्ठ  की  प्रवृत्ति  विकसित  हाती  है।
 तीस  बरस  तक  जित  बाजूनो  वा  श्रप्ोग  हम  करते
 भा  रह  है  उन  स॑  दश  में  प्रपराधा  को  कम  करने
 बी  दिशा  में  काई  शक्तिशानी  कदम  हम  नहीं  उटा  पाए
 है  ।  इसलिए  श्राज  श्रावध्यक्ता  इस  बान  की  2
 कि  जा  भी  वानून  हमारे  पास  है  जिन  से  हम
 झपराधा  ो  पिपत्रित  करने  की  व्यवस्था  करते  हैं
 उनको  झौर  भी  प्रभावशाली  बनाए  और  अआ्रावश्यक
 हो  तो  उन  म  सशाधन  भी  करें  ।

 जहा  तक  पब्लिक  स्‍कूलों  वा  ताल्लुक  है
 इनको  खत्म  करने  में  लिः  जब  भी  सवाल  यहां
 क्राया  है  तब  बराबर  कहा  गया  है  कि  हम  इनको
 हटा  नहीं  सकते  हैं  क्‍्यांकि  सविधान  में  कुछ  ऐसे
 प्रावधान  है  जिन  के  तहत  जिस  लागों  ने  इनको
 ला  रखा  है  या  विशष  वर्ग  के  लोगो,  सम्प्रदायों
 के  लोगों  मे  इनको  चला  रखा  है  उन  पर  हम  इन
 प्रावधान!  के  रहते  नियव्रण  स्थापित  नहीं  कर
 सकते  हैं,  उनको  हम  समाप्त
 यह  )  दुभग्गपूर्ण
 ोई  1”  है  जिस

 चाहिए  ताकि  जिस  विशेष  वर्ग  को  विशेष  प्रकार
 की  सुथिधा  झाज  उपलब्ध  है  उसको  खत्म  करके
 सभी  लगा  को  बराबर  भौर  समान  सुविधा  मिल
 सके,  सभी  के  लिए  समान  भ्रवसर  हम  पैदा  कर
 सके  t  राक  लिए  भी  संविधान  में  सशोधन  करना
 झत्यम्त  इ1बश्यक  है  |

 बब्चिक  के  आरे  से  में  कह  सकता
 कि  ये  र्स  ह  सामन्तवादी,  कुलीनतंत्रीय  ण्

 करना  भ्रत्यन्त  उचित
 सरकार  को  तत्काल  ध्यान  देना  चाहिये  भौर
 कार्रवाई  करनी  चाहिये  t

 न्यायपालिका  को  यह  प्रप्रिकार  नहीं  होना
 चाहिये  वि  बहू  ससद  द्वारा  बनाए  गए  के

 i  alia श्वंघ  घोषित  करे  t  राष्रीय  हिस  के
 से  कानून  बताने  के  ससद  के  प्रधकार  पर  किसी
 भी  प्रकार  का  हस्तन्षेतर  झनखित  एव  जन  विरोधी
 है  ।  समद  देश  की  जनना  की  भायनामो  को
 परिलक्षित  बरतो  है  देश  को  जता  का  प्रतिनिधिस्य
 करती  है  उसके  अधिकार  पर  किगाँ  भी  प्रवार
 दूसरा  बाड़  का  बाई  ी  नियंत्रण  पहों  होता
 चाहिपे  उसका  काई  ग्  प्रभात  नटा  हाना,  चाहिये

 फरेमेंटव  काण्ट  और  डायरेक्टिद  प्रिसिपल्ण
 झाफ  रटट  पाजिसी  के  बांस  मे  जा  सघर्ष  बराबर
 चतता  हे  उस  सम्बध  म  में  केयल  इसना  वहना
 चारता  ?  कि  हाय  विटय  प्रिसिपल्न  प्राफ  स्टेट
 परालिसा  को  श्राज  की  स्पिति  में  हमारे  देश  में
 सर्वाधिक  महत्व  दन  की  आवश्यकता  है  v  यदि
 काई  भी  फश्मटल  राइट  इसके  क्यात्वयन  में
 विसी  भी  प्रकार  वी  बाघा  पहुचाता  है  तो  उस
 फडेमेंटन  राइट  को  सुधारन  के  निए.  जो  भी
 प्राविजत  किए  गए  है  उनके  भ्ाधार  पर  कार्य
 लाहिये  |  और  डायरेक्टिव  प्रिन्सपल्म  झाफ
 पौलिसी  की  सुप्रीमसी  फडामेटल  राइटस  पर
 स्थापित  करनी  चाहिये  t

 शो  गौरी  शकर  राय  (गाजीपुर)  भास्यवर,
 हमारे  विधि  मंत्री  जी  भाग्यशाली  है  यह  उतको एक  ऐसा
 झबसर  मिला  है  कि  इस  छठी  लोक  सभा  में  जनता  ने
 इस  संविधान  को  बदलते  का  काम  इनको  सौंपा  ताकि
 इस  देश  के  माये  पर  जो  कलंक  था,  या  इस  देश  के  इृति-

 दाल  पर
 जो  यह  काला  निशात  था  उसको  हटाने  की

 इनको  हाथों
 हासिक काम  करने  का  इनको  ही ी पिला  है.  ग्
 हू  भाग्यशाली  हैं  हम  भी  भाग्यशाली  हैं  हमकों
 एक  ऐसा  अमसर  मिला  है  कि  इस  देश  के  कलक  को  दोष
 में  हमारा  भी  योगदान  है  ।  ऐसी  हास्मास्पद  स्थिति
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 8  ८2वें  संविधान  संशोधन  विश्ेधक  की  थी,  प्रभी  हमारे
 आननीय  देसाई  बोल  रहे  थे  उन्होने  इसके
 जदेकबल, मु  में  बताया  भौर  साल  नेहरू
 का  नाम  लिया  ।  हास्यास्पद  स्थिति 1  ते है  कि

 ड् 4रेज्म  भौर  सोशलिज्म  का  ताम  इसमें  जोड़ा  गया

 "1  ्
 की  जो  दूर  दराज  की  सम्भावनायें  थीं

 कन्टेंट  को  नष्ट  कर  विया  |  जो  फंडामेंटल
 राइट्स  ले  लिये  गये  उसमें  किसी  भी  माइनारिटी  के
 खिए  या  किसी  भी  तरह  के  सेक्यूलरिए्म,  जिसकी  की
 नबात  करते  हैं,  उसको  कोई  सम्भावनायें  दूर  दराज  की
 की  नही  रह  गई  थी  भौर  हम  शरमिन्दा  थे  कि  सविधात
 को  नष्ट  कर  दिया  गया  था  भर  सविधान  का  जो  शरीर
 था  उसमें  से  उसकी  झात्मा  निकाल  ली  गई  थी  लेकिन
 लेबिल  रख  दिया  गया  सोशलिज्म  का  |  यह  स्थिति
 थी।  भ्ौर  उन्होंने  जिक्र  किया  जवाहर  लाल  नेहरू  का  ।
 इसलिए  मैं  कहता  हु  हमारे  विधि  ह... द  ने,  हमारे  मित्रो
 को कन्टेट  से  ज्यादा  लेबिल  से  ज्यादा  दिलचस्पी  थी,
 इसलिए  उन्होंने  कमप्रोमाइज  किया  ।  कि  भ्रगर  सेक्‍्यू-
 लरिज्म  और  सांशतनिश्स  के  खिताफ  बो  जेगें  तो  बइ-
 नामी  हांगी।  में  जवाहर  लाल  जी  को  कोट  करना  चाहता
 हू  जब  कास्टोट्यूजल  के  भ्रावजेक्टिक  भ्िसिपल्स  पर
 बीन  रहे  थे  मसानो  साहब  ने  सोशलिज्म  का  इन्ट्रोहयूस
 करन  के  लिए,  रिपब्निक  को  इन्ट्राहुयूस  करने  के  लिए
 संशोधन  दिया  या,  उसक  बाद  जवाहर  लान  जी  ने  कहा
 करटेट  मोर्शा  नग्मे  के  तै  लेबिग  की  हेसकों  जरूरत  नहीं
 है  1  इसके  नि  मसाना  साहब  ने  श्रपता  से  शोध्षन
 ' बापस  लिया  शौर  मसानी  साहब  की  स्पीच  यह  है

 “yy  approach  this  part  of  the  Re-
 solution,  Sir,  as  a  Democratic  Soci~
 alist,  a  Socialist  who  feels  that  de-
 mocracy  needs  to  be  extended  from
 the  political  to  the  economic  and
 social  spheres  and  that,  if  socia-
 Jism  does  not  mean  that,  then  it
 means  nothing  at  all.  I  welcome
 this  Resolution  in  spite  of  the  fact
 that  neither  the  word  ‘Democracy’
 nor  the  word  ‘Socialist’  finds  a  place
 in  its  Preamble.  It  is  perhaps  just
 as  well  that  those  words  have  been
 avoided  because,  as  one  of  us  here
 put  it  in  his  Presidential  Address
 at  the  Meerut  Congress,  terms  like
 Socialism  or  Democracy  can  be
 made  to  cover  a  multitude  of  sins.

 This  fog  of  words  often  covers  rea-
 lities.  We  know  that  the  French
 Revolution  was  made  in  the  name
 of  infraternity  but,  towards  the  end

 of  that  Revolution,  a  cynic  re«
 marks--

 ‘When  I  saw  what  men  did  is
 the  name  of  fraternity,  I  resolved
 if  I  had  a  brother  to  call  him
 cousin!”

 That,  I  fear  is  true  of  other  revolu-
 tions  as  well.

 As  a  Socialist,  Sir,  I  welcome  this
 aspect  of  the  Resolution  because,
 as  the  Mover  hag  rightly  pointed
 out,  the  content  of  economic  demo-
 cracy  is  there,  although  the  label
 is  not  there.”

 तो  मैं  कहना  चाहता  ह  कि  42वें  सशोघन  से  लोग
 समाजवाद  दौर  सेक्‍्यूत्रां रज्म  के  लेदिल  के  लिए  बेताक
 थे।  उसके  कन्टेट  को  तप्ट  कर  दिया  और  उसके  ऊपर
 लेबिल  रख  दिया।

 सैकेन्ड  बरई  बार  के  बाद  प्रजातन्त्र  की  मर्यादा
 बडी ।  जिन  मित्रो  ने  डेसोत्रेसी  को  रिडिक्यूल  किया  था
 नहाने  भी  श्रपने  को  चिल्ला  बर  लास्टिंग  डेमोक्रेसी
 के  ताम  पर  ले  लिया  n  सारे  लॉग  प्रजातत्यादी  हो  गए,
 उसी  प्रकार  के  लेबिल  से  स  विधान  निश्चित  नहीं  होता
 है  ।  कार्य  करने  वाला,  इम्पलीमैट  करने  वाला  हो,
 कास्टीट्यूशन  का  कन्टैट  हो,  उसके  बाद  होता  है  t  में
 ऐसा  मानता

 हि
 श्व  जो  कम्प्रोमाइज  करना  पडा  है,

 यह  हो  सकता  है  कि  हमारे  विधि  मत्ती  को  भ्रत्यन्त  प्रगति
 शील  रुप  रखने  के  लिए  प्रावश्यक  हुझ्ा  हो  कि  पीए.
 म्बिल  में  भी  सारी  चीजें  बदल  दें।

 मैं  बहुत  ज्यादा  समय  नहीं  लेना  चाहता,  मैं  सिफ
 उस  तरफ  इशारा  करना  चाहता  हृ  जिस  तरफ  कम
 इशारा  हुआ  है  v

 42वें  संविधान  सशोधन  मे  प्रजातत  की  प्रात्मा
 पर  चारो  तरफ  से  हमला  हुआ  था।  जुडीशियरी  की  बात
 बाद  में  कहगा  या  कम  कहगा,  हमारे  बडे-बड़े
 कानून  के  पडित  उस  पर  बोलते  वाले  हैं।  सबसे  बडा,
 जुडिशिरी  से  भो  बड़ा  हमला  यह  किया  गया  कि
 क॒ल्ट्रोलर  एण्ड  प्राडिटर  जनरल  जो  हुआ  करता  था
 उसको  प्रधान  मंत्री  के  हाथ  में  कर  दिया  गया  '  उसके
 संबंध  में  म ेकहना  चाहता  हू  कि  जब  संविधान  बन  रहा
 था,  भाप  जानते हैं,  इग्लैंड  में  जो  हाउस  झाफ  का  मस्स
 है,  उसका  भाफिसर  कन्‍्ट्रोलर  एण्ड  प्राडिटर  ज  नरल'
 होता  है,

 यू
 एस  Uo  कांग्रेस  का होता  है।  वहू  सदन

 की  तरफ  से  एग्जीक्यूटिल  के  खर्च  को  एरजा  भिक
 करता  है  भौर  उसकी  सेवा  करता  है  ।इस  देश  में  ढा०
 प्रम्बेडकर  ने

 हा
 था  इस  बात  को  करता,  ले  किन

 संविधान  बनाने  के  समय  उनको  भ्रफसोस  था,  उन  होंगे
 बड़ी  सफाई के  साथ  संविधान  सभा  के  सामने ह ड  पदक
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 (थी  बीरी  शंकर  राब)
 ह.  जो  स्वतस्थता  हम

 ु
 के  खर्चे

 शब्सामिन  करने  के  लिये  देना  थे,
 आडिटर  जनरल  को,  वह  जुडिशियरी  से
 खाहिए,  लेकिन  हमको  भ्रफसोस  है  कि  हमें
 बर  ही  कन्टेंट  करना  पड़ा  t

 उसके  बाद  42%  सशोधत  में  क्‍या  हुआ  ?
 शारा  जाच  होगा,  झौर  ा्चे  के  जांच  करम  के  मालि-
 काना  हक  प्रधान मत्री  को  होगे  ।  प्रधान  मंत्री  सीधे
 को  रिपोर्ट  वे  ।  इस  झाफिस  का  राष्ट्रपति  से  सबंध  था
 लेकिन  42वें  समोधन  में  प्रधान  मत्ती  ने  एग्जीक्यूटिय
 के खर्चे को जांघ करने का. जांच  करने  का  काम  धपने  हाथ  में  ल ेलिया  t
 जुडिशियरी  तो  प्रधान  मत्री  ने  झपने  हाथ  में  ले  ही  सी  t
 स्टीफन  साहब  ने

 उ
 कि  हमने  बड़ा  कमाल  कर

 दिया,  इसको  भी  tT
 इस  के  सवध  में  में  डा०  भ्रम्वेशडकर  को  थोड़ा

 कोट  करना  चाहता  हू  ।  उन्होंने  इसके  महत्व  के  सबंध
 में कहा था.

 “The  Hon.  Dr.  Ambedkar;  Mr.
 President,  I  cannot  say  that  I  am
 very  happy  about  the  position
 which  the  Draft  Constitution,  inclu-
 ding  the  amendments’  which  have
 been  moved  to  the  articles  relating
 to  the  Auditor-Genera  in  th's
 House,  assigns  to  him  Personally,
 epeaking  for  myself,  I  am  of  opin-
 ion  that  this  dignitary  or  officer  is
 probably  the  most  important  officer
 in  the  Constitution  of  India  He
 is  the  gne  man  who  is  going  to  sec
 that  the  expenses  voted  by  Parlia-
 ment  are  not  exceeded,  or  varied
 from  that  has  been  laid  down  by
 Parhament  in  what  is  called  the  Ap-
 propriation  Act,  If  this  functionary  35
 to  carry  out  the  duties—and  his  du-
 ties,  I  submit,  are  far  more  import-
 ant  than  the  duties  even  of  the  judi.
 ciary—he  should  have  been  centamnly
 as  independent  as  the  judiciary,  but,
 comparing  the  articles  about  the
 Supreme  Court  and  the  articles  re-
 lating  to  the  Auditor-General,  I  can-
 not  help  saying  that  we  have  not
 given  him  the  same  independence
 which  we  have  given  to  the  judi-
 clary,  although  I  personally  feel
 that  he  ought  to  have  far  greater
 independence  than  the  judiciary  ‘t-
 aelt.”

 कहने  का  मथ  यह  है  कि  सिर्फ  जुडिशियरी को  ही
 नहीं  किया,  बल्कि  सरकार  के  खच की कौ  ो  जांच  ्

 944  444
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 :  |  पार्षियोकेंड  रञैं

 म
 के ल  !  , सकी

 स् 3

 |

 के  संशोधन ते  3  हाथ में

 ड्
 शुविधिय के  ह, अ  4,  4  लोग

 7?  4  तर
 स्मर

 श्  प्  फ ्न्द्झी  ह”  1
 श्
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 को
 में  किसी  भौर  को  डिसीशन  नहीं  लेता

 इस  प्रकार  से  उन्होंने  हाई  कोर्ट  की  मर्यादा  को
 समाप्त  कर  दिया  t

 समय  के  भ्रभाव  के
 है

 के बावजूद  भी  में.  एक
 शब्द  प्रीबिलेज  के  बारे  में  कहना  चाहता  हू।  भाज
 को  सशोधन  के  बाद  पालियामेंटरी  प्रिविशेजेश्  हमारे
 पैदा  होने  बाले  हैं।

 48  00
 वे  मशोघन  के  बाद.  इस  पालियामेट

 का  कोई  प्रिविलिज  नहीं  रह  गया  था  ।  सविधान
 में  कहा  गया  था  कि  पालियामेंट  स्वय  झपने  प्रिविलिज
 बनायेगी  और  फॉडिफाई  करेगी  1  लेविन  इस  बीच
 में  पालियामेंट  ने  प्रपने  प्रिविलेजिज़  को  कोडिफाई
 नहीं  क्या  ।  उस  के  प्रिविलेजिज  वही  थे,  जो
 हाठस  श्राफ  बामन्ज  के  थे,  लेकिन  वे  छीन  लिए
 गये  ।  यहू  ठीक  है  कि  हमको  प्रिविलेजिज  प्राप्त
 हैं,  लेकिन  संविधान  के  तहत  हमें  जो  प्रिविलेज
 आ्राप्त  थे,  बे  बिदड़ा  कर  लिये  गये  ।

 देश  के  बकील  मिलो  में  सविधान  के  विभिन्न
 प्रावधानों  के  बारे  में  अत्स  चल  रही  है।  श्री
 राम  जेठमलामी  ने  प्रिविलेजिज  के  बारे  में  कहा
 ह  उन्हें  'कोडिफ़ाई  कया  जाता  चाहिए।  लेकिन
 से  यह  कहना  चाहता  हू  कि  पालियामेट  के
 प्रिबिलेजिज  का  कोडिफिकेशन  नहीं  होना  अआहिए।

 जाया  जा  सकेगा  ।  मैं  अदालतों  से
 के  प्रिविलेजिस
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 *  4  eT  सविधान-संशोधन  की  प्रशंसा  करता
 ¢  कि  उस  वे  हमारे  वे  हुए  प्रिविलेजिश  को
 लौटाया  है।  हमारे  टेमोक्रेटिक  राइटस,  सिबिल
 राइट्स  ,  खर्चे  की  जांच  करने  के  हमारे  भ्रधिकार
 शौर  पालिपामेंटरी  प्रेविलेशिश  पर  चारो  सरफ  से
 हमला  किया  गया  था  और  उन्हें  काट  कर  रख
 दिया  गया  था  a  इस  सशाधन  के  द्वारा  उन्हें
 रैस्टोर  किया  जा  रहा  है।
 क्र  इस  के  बाद भी  हमारे  मित्रों  को  सतोष
 है।  वे  कहत  है  कि  42वें  सशोधन  को  ऐसी  भी
 बातें  हैं,  जिन्हें  हम  लोग  बुरा  महो  समझते  हैं  ।
 हम  ने  उन  के  एक  दो  प्राविज्रश्  का  बनाये  गरबा  है
 इसलिए  वे  समसत  हैं  कि  उनके  सारे  एमेंडमेंट्म
 खही  थे,  और  उन्हें  इस  को  बहुत  प्रसन्नता  है  t

 era  के  प्राविजन  के  सम्बन्ध  में  मैं  कोई
 बड़ा  प्राइशंवादी  दृष्टिकोग  प्रस्तुत  नहों  करना  चाहता
 हैं।  हपारे  देश  म  इनमें  सो  जिप  तरह  से  माई
 उसके  सम्बन्ध  में  दुनिया  में  जो  कुछ  ढ्भा  है  उप
 का  वर्णन  सो  नरी  किया  जा  सकता  है  चफिव
 मैं  कुठ  इगरा  करवा  rng  1 मेव  काई
 प्राविवन  गुताइडिद  रटेटप  और  जा स्टूजिया  के
 कांस्गीटपजन  में  नशा  #ै।  फ्रॉत  के  i843  के
 झारिजितत  डपटा  में  और  1%75  #  कास्टीसय शत
 में  भी  एसा  काई  प्राप्रिजन  नरी  था।  जेनरन
 दगाल  ने  856  में  वाक  इमजेंन्सी  प्राविज़प  रखा।
 उन्होंने  यहा  तह  व्यवस्था  की  कि  पालियामट  का  भी
 बुलाने  की  जरूरत  नहां  है।  उन्होंने  उस  प्राजिद्ञन
 का  प्रयाग  किया,  मगर  फ्राम  के

 कू
 ‘a  जनमत

 के  विराध  के  कारण  पाच  महोने  के  बाद  ही
 उसको  लौटा  तिया  1  इस  जिए  दे म  बुद्ध
 जनमत  ही  शामन  के  इस  प्रकार  के  पॉगयजयत  का
 रोक  सकता  है  वर्ना  जिप  के  ह्वाव  में  शासन  होता
 है,  यह  स्विधात  के  दुरूपयांग  करता  है  a  इतिहास
 इस  बात  भा  माक्षो  है  कि  प्रगर  शासन  में  पागल-
 पन  झा  गया  और  शासन  की  बाग-डोर  अनस  जस सोग़ो  के  हाथ  में  चली  गई,  तो  सविधान  के  पन्ने
 काड  गये  ।

 हमारा  संविधान  बहुत  सोच  समझ  कर
 शअनाया  गया  है।  वह  दुनिया  का  सब  से  बडा  लिखा
 हभा  सरविधान  है।  हमारे  फाउडिग  फाइ्ज  में,
 दुनिया  के  प्रस्य  सविधानों  में  जो  कोई  भो  दोष
 था,  उसको  सुधारने  का  प्रयास  किया  लेकिन
 न्होंने  इस  बात  की  कल्पना  मदों  कौ  थी  कि  इस
 देश  के  प्रधान  मत्री  के  पद  पर  एक  ऐसा  पिनौना
 डिक्टेटर  भी  आयेगा,  जा  इस  सारे  सविधान  के
 स्वरुप  और  उसकी  सर्यादाशों  को  बिगाड़  कर  रख
 देगा  ौर  उसके  पन्नों  को  फाड  देगा,  और  इस  देश
 की  पालियामेंट  भी  उस  का  समर्थम  कर  देगी  t
 प्रेसिडेंट  दगाल  को  हम्जेन्सी  प्राविक्  का  वापस
 लेगा  पड़ा,  क्योंकि  फ्रास  का  जतमत  युद्ध  था।
 इस  लिए  झगर  हमारे  देश  में  भी  एक्रभ्र
 जतमत  गहीं  बनेगा,  तो  सविधान  के

 ्
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 और  उस की  बिक्ृति  को  रोकना  झसभव  होगा।

 जहां  तक  इमजेन्सो  की  व्यवस्था  का  सवाल
 &  यद्यपि  भ्रमरीका  में  काई  सविधान  नहीं  है,
 लैकित  वहां  इस  के  बारे  में  लेजिस्लेशन  है।  लिंकन
 को  भी  इस  का  उपयोग  करना  पडा  था।

 पिछलो  सरकार  राज्यों  में  फौज  भेजने  के
 लिए  तैयार  रहतो  थी।  जैत  मुमन  बादशाहों

 के  पूवेदार
 हर सूचे में  रहा  करते  थे,  वैसे  हो

 प्रालिया  समझती  थी  कि  वह  क्वीन  एमप्रेस
 हैं  भर  सूबों  में  उत  के  मरदार  बेठे  हुए  हैं,  भौर
 जरूरत  पड़ने  पर उड  बढ़ा  अपनी  फौज  भेज  देंगी,
 जैसा  कि  श्रगबर  या  प्रौरगज्ञेब  के  जमाने  में  हाता
 था  V  ot  स्थवस्या  कही  नहीं  थी  t
 व्यवस्था  केवल  चर्मन  राइक  के  आ्राटिकल  48  में

 “If  any  State  does  not  perform
 the  duties  imposed  upon  by  the
 Constitution  or  upon  by  the  nation-
 al  Jaws,  the  national  President  may
 hold  it  to  be  the  performance  there-
 by  the  force  of  arms”

 मिर्फ  जमेनी  में  यह  व्यवस्था  थी  कि  सरकारे-भ्रालिया,
 एम्परैस  फौज  भेज  देगी  t  मैं  ज्यादा  कुछ  नहीं
 बोलना  चाहता  नेशन  इतना  जरूर  कहता  चाहता
 हक  इस  प्रकार  को  व्यवस्था  खम  कर  के  सरकार
 ने  एक  श्रष्ठा  पाम पिया  दे  ।  एक  बात  मैं
 यह  कह  द  कि  400(g)  जो उ डोने  जाड़ा.  है,  बह मेरी  राय  में  सुपरानुप्रम  है।  मैं  समझता  हु  कि
 उस  की  प्रावश्यकता  नदी  है।  मत्री  महोदय  तो
 कानून  के  पडित  हैं  बह  झच्छी  तरह  जानते  है। फण्डामेटल  राइटस  रे  निवल  जाने  के  बाद  फिर

 द्
 इस  को  कास्टीट्यूशन  से  रखने  की  जरूरत  नहीं

 प्रिवेंटिक  डीटेंगन  को  शक्तिरीन  बाय  है ौर  जनज्ञ  का  उन  श्र्र  श्र  िार  दिया  है,
 यह  ताया  अच्छी आते  है।  जजा  का  तिभतत  के
 सम्ब व.  मजा  सोया  तीपा  है  वर  भी  का  अ्रच्छा
 काम  क्या  है  t  पब्रानी  जिदगी  को  पाय  साल
 से  छ  सन  जरन  बाते  हमारे  मित्रा  को  अ्रकसोस
 भले  ही  हा  जेकिन  यह  जा  टम  फिर  o  mt  से

 5  सान  किया  है  सावस्वक  है  झीर  मद्द  उन्होंने झच्छा  बाम  किया.  है।

 एजूकफैशन  के  सम्बन्ध  में  मती  महोदय  फिर
 से  विचार  कर।  देश  में  बल  भारो  जायसन  है  कि
 इस  का  समर्तों  सवो  में  रखा  जाय  क्यांकि  सारे
 देश  के

 11
 को  रैगूेट  करने  के  जिए  सेंटर

 को  तरफ  से  इतजाम  होना  चाहिए.  लिग्विष्टिक
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 और  दूसरी  सारी  फीलिम्स  को  इनकारपारेड
 करते  हुए  उस  को  क्रियाम्दित  करना  है  तो  उस  के
 लिए  यह  झावश्यक  है।

 एमणजेन्सी  के  सम्बन्ध  में  जो  प्राधधान  भव
 जया है  संविधान में  उस का  4  ने  विरोध  इसलिए
 नही  किया  क्‍यों  कि  उस  का  रहना  झावश्यक  है
 झौर  इस  सम्बन्ध  में  मैं  डा०  भ्रम्बेइहकर  का  एक
 कोटेशन  पढ़वा  चाहता  हू  -  डा०  अम्बेडकर  से
 झोसो  ने  कहा कि  झाप तो  i935  के  एक्ट  के

 ही
 सारे  ' ढीटेल्‍स  को  सविधान  में  डाल  रहे

 »  जैसे  इन्हाने  भी  डाजा  है  ता  उन्होने  यह
 कहा  :

 “Dr.  Ambedkar  while  replying  to
 the  debate  said,  “I  wish  very  much
 that  the  Drafting  Committee  could
 see  its  way  to  avoid  the  inclusion
 of  certain  details  in  the  Constitutioa.
 He  said,  I  would  like  to  tell  you
 the  necessity  which  wil!  justify  ther
 inclusion.

 “Grote,  the  Historian  of  Greece
 has  said  that  the  diffusion  of  the
 Constitutional  morality,  not  mercly
 among  the  majority  of  any  commu-
 nity,  but  throughout  the  whole,  is
 the  indispensable  condition  of  a
 Government  at  once  free  and  peace-
 able,  since  even  any  powerful  and
 abstinate  minority  may  render  the
 working  of  a  free  institution  im-
 practicable,  without  being  strong
 enough  to  conquer  ascendency  for
 themselves.

 By  constitutional  morality  Grote
 meant  a  paramount  reverence  for
 the  forms  of  the  Constitution,  en-
 forcing  obedience  to  authority,  act-
 ing  under  and  within  their  forms.
 yet  combined  with  a  habit  of  open
 specch,  of  action  subject  only  to
 legal  control,  and  unrestrained  cen-
 sure  of  those  very  authorities  as  all
 their  public  acts  combined  to  with

 AUGUST  a  1978.  fifth  Amdt.)  Bill  364,

 a  perfect  confidence  in  the  bosom
 of  every  citizen  amidst  the  bitter-
 ness  of  party  contest  that  the  forms
 of  the  Constitution  will  not  be  less
 eacred  in  the  eyes  of  hig  opponents
 than  in  his  own.

 While  everybody  recognizes  the  ne-
 cessity  of  the  diffusion  of  the  cons-
 titutional  morality  for  the  peaceful
 working  of  a  democratic  Constitu-
 tion,  there  are  two  things  intercon-
 nected  with  it,  which  are  not,  unfor-
 tunately,  generally  recognized.  One
 is  that  the  form  of  Administra-
 tion  has  a  close  connection  with  the
 form  of  the  Constitution.  The  form
 of  the  administration  must  be  ap-
 propriate  to  and  in  the  same  sense
 as  the  form  of  the  Constitution.

 The  other  is  that  it  is  perfectly
 posible  to  prevent  the  Constitution,
 without  changing  its  form  by  mere-
 ly  cianging  the  form  of  admuinstra-
 tion  and  to  make  it  inconsistent  and
 opposed  to  the  spirit  of  the  Consti-
 tution.  It  follows  that  it  is  only
 where  people  are  saturateq  with  the
 constitutional  morality  such  as  the
 one  described  by  Grote,  the  histo-
 rian  that  one  can  take  the  risk  of
 omitting  from  the  Constitution  de-
 tails  of  administration  and  leaving
 it  for  the  legislature  to  prescribe
 them.  The  question  is:  Can  we
 presume  such  a  diffusion  of  Consti-
 tutional  morality?  Constitutional
 morality  is  not  a  national  senti-
 ment.  It  has  to  be  cultivated.  We
 must  realise  that  our  people  have
 yet  to  learn  it.  Democracy  in  India
 is  only  a  top-dressing  on  the  Indian
 soil  which  is  essentially  undemo-
 cratic.

 In  these  circumstances,  it  is  wiser
 not  to  trust  the  legislature  to  prea-
 cribe  forms  of  administration,  This
 is  the  justification  for  incorporating
 them  in  the  Constitution.”

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Mr.  Speaker,  sir,  today
 the  sou]  of  India  is  partially  resurrect-
 ing  itself  again,  thanks  to  the  demo-
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 eratic  aspirations  of  the  teeming  mil-
 Hens  of  this  country.  Though  the
 people  of  this  country  have  been  kept
 underfed,  under-nourished,  uneducat-
 ed,  half-educated,  unemployed  and
 deprived  of  the  basic  necessities  of
 life,  they  have,  yet,  given  their  clear
 verdict  against  the  disfigurement  of
 the  body  of  the  Constitution  and  the
 deliberate  distortion,  if  not  annihila-
 tion,  of  the  spirit  of  the  Constitution
 by  the  Forty-Second  Amendment  The
 verdict  was  in  the  clearest  terms
 Possible  because  of  the  bitter  experi-
 ence  of  the  people  in  this  country—
 how  even  the  otganic  Jaw  of  tne  coun-
 try  could  be  mutilated  by  a  dictator
 through  a  captive  Parliament  and
 with  the  help  of  persons  who  were
 proclaiming  themselves  to  be  the  true
 representatives  of  the  people  although
 Parliament  had  ceased  to  refiect  the
 true  will  of  the  people  as  was  clearly
 established  during  the  March  977
 elections.

 The  Janata  Party  gave  a  pledge  to
 the  people  of  this  country  for  the
 wholesale  repeal  of  the  Forty-Second
 Amendment.  But,  although  we  have
 been  reminding  them  since  the  last
 Lok  Sabha  elections  that  they  should
 keep  their  pledge,  t  seems  that,  they
 thought  of  arriving  at  a  decision  by
 compromise  and  consensus.  But  ‘com-
 promise  and  consensus’  with  whom?
 With  the  people  who  had  perpetrated
 ghastly  crimes  against  humanity,
 those  who  have  not  even  expressed  a
 sense  of  sorrow  and  shame  over  what
 was  done  during  the  Emergency,  the
 people  who  are  still  gloating  over  the
 so-called  gains  of  Emergency,  those
 who  are  still  singing  praises  for  the
 malevolent  dictator.  Government
 tried  to  come  to  an  arrangement  with
 those  people.  I  feel  that,  instead  of
 being  pampered,  they  should  have
 been  thoroughly  exposed  by  this  time.
 Because  the  Janata  Party  has  dragged
 its  fete  so  long,  we  have  hag  to  listen
 to  a  lecture  from  the  Leader  of  the
 Opposition  as  to  the  Constitutional
 proprieties  and  Constitutional  nice-
 ties  in  this  country.

 We  have  opposed,  and  the  people
 have  opposed,  the  Forty-Second
 Amendment  as  it  had  been  the  pro- duct  of  insatiable  hunger  for  power
 and  it  represented,  according  to  us, en  evil  in  the  body  politic  of  this
 country;  it  represented  the  grossest
 form  of  anti-people  outrage.  It  has
 been  nothing  but  synonymous  with
 fascism  and  dictatorship.  Therefore,
 we  believe  that,  so  long  as  a  single

 word  of  the  Forty-Secong  Amendinent
 remains  in  our  Constitution,  the  Con-
 stitution  will  continue  to  remain
 polluted  thereby.  That  38  our  view.

 The  defilement  of  the  Constitution
 started  with  the  Thirty-Nineth
 Amendment  when,  for  the  sake  of  one
 individual,  the  so-called  constituent
 power  of  this  augyst  House  was
 utilised  to  invalidate  a  judicial  deter-
 mination.  What  happened  at  that
 time?  The  Members  of  Parlhament
 then  belonging  to  the  Congress  Party
 vied  with  one  another  in  supporting
 the  politically  immoral  and  illegal
 Constitutional  Amendment,  That  was
 done  for  the  sake  of  one  individual
 The  Constitution  was  amended;  the
 Representation  of  the  People  Act  was
 amended,  as  if  any  one  person  in  this
 country  was  indispensable.  For  the
 sake  of  saving  the  election  of  Mrs.
 Indira  Gandhi,  the  Constitution  had
 been  defiled  and  mutilated  at  that
 time,  and  the  President  and  the  Spea.
 ker  were  brought  in  only  to  keep
 company  This  was  the  position.  The
 Thirty-Nineth  Amendment  Bill,  the
 Members  would  recall,  was  passed  in
 unseemly  hurry  and  haste—no  dis-
 cussion,  no  debate,  worthwhile,  either
 outside  or  inside  this  House.  This
 was  followed  by  the  Fortieth  Amend-
 ment  which  was  passed  bv  the  Rajya
 Sabhn  to  the  lasting  shame  of  Parlia-
 mentary  institution  un  this  country,
 giving  immunity  to  one  particular  in-
 dividual  from  the  consequences  of
 crimes.  Therefore,  we  felt  that  un-
 Jess  and  until,  in  future,  the  provision
 for  amendment  of  the  Constitution
 was  kept  beyond  the  reach  of  such
 dictators,  ruthless  dictators,  those
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 whose  hunger  for  power  cannot  be
 met,  the  constitution  of  this  country
 and  the  people  of  this  country  cannot
 be  saved.

 Then  came  the  Forty-second  Amend-
 ment  where  really  it  reached  the
 nadir  of  political  ummorality  gnq  the
 §rotesque  and  grossest  exhibition  of
 Just  for  power.  It  was  a  calculated
 attempt  not  only  to  denude  the  people
 of  their  right,  emasculate  the  judi~
 clary  and  to  strike  at  the  very  root
 of  even  the  quasifederal  set  up  we
 have  in  this  country  and  in  fact  it  was
 only  to  perpetuate  the  dynastic  hege-
 mony  of  one  individua]  at  the  ex-
 pense  of  the  country  and  its  people.

 What  was  the  position  in  the  coun-
 try  then?  The  press  had  been
 muffled,  the  voices  of  the  people  had
 been  gagged  and  rights  and  personal
 liberties  were  gone.  All  meetings
 and  processions  were  banned,  free-
 dom  of  expression  and  speech  was
 lost  totally  in  this  country  to  the
 people.  Members  of  Parliament  were
 kept  in  detention  for  an  indefinite
 duration  without  even  being  told  of
 the  charges  they  were  supposed  to  be
 guilty  of.  This  was  the  position  in
 the  country  then,  when  no  political
 activity  on  the  part  of  the  opposition
 parties  was  permitted  and  that  situa-
 tion  was  taken  advantage  of  by  a  dic-
 tator  who  had  already  tasted  blood
 and  utilised  a  rubber  stamp  Parlia-
 ment  to  reduce  the  people  to  servility
 and  to  reduce  the  status  of  the  diffe-
 rent  States  to  that  of  colonies.  That
 was  the  position.

 Not  a  single  provision  of  the  Forty-
 sccong  Amendment  was  conceived  in
 public  interest.  There  were  frills
 here  and  there-—innocent  and  un-
 necessary  frills.  There  have  been
 some  gimmickry  here  and  there  like
 the  amendment  of  the  Preamble  and
 inclusion  of  come  provisions  of  Direc-
 tiva  Principles  whieh  have  remained
 only  on  paper.  They  were  never
 translated  into  action.  Apart  from
 that,  the  Forty-second  Amendment
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 was  nothing  but  a  declaration  of  war
 on  the  people  to  perpetuate  one  per son  rule.  I  believe  because  of  the
 mandate  of  the  people  in  this  coun-
 try,  it  is  our  solemn  duty  to  remove
 the  cancer  from  the  body  politic  of
 this  country.  Should  we  not  remind
 ourselves  of  the  modus  operandi  that
 was  taken  recourse  to  before  the
 Forty-second  Amendment  was  passed?
 What  happencd?  A  socalled  Review
 Committee  was  set  up  with  persons
 belonging  to  a  particular  political
 party  then  in  power  and  headed  by
 Sardar  Swaran  Singh  and  others
 whose  credentials  about  going  inte
 such  matters  were  so  much  suspect,
 We  have  seen  how  officially  spon-
 sored  demonstrations  and  organized
 jamborees  were  held  throughout  the
 capitals  and  in  different  capitals  of
 the  States  where  Ministers  met  and
 visrted  and,  unfortunately,  some  of
 the  Judges  were  vying  with  each  other
 to  go  and  attcnd  these  so  called  law
 conferences  and  trying  to  trumpet  the
 benefits  of  the  proposed  Constitution
 Amendment  At  that  time,  no  opposi-
 tion  party  was  allowed  to  hold  a
 seminar  even  inside  a  hall  to  give
 expression  to  their  views  on  the  pro-
 posed  amendment.  There  was  no  pub-
 lic  debate  outside.  Nobody  had  any
 occasion  to  give  expression  to  their
 views.  All  the  real  opposition  parties
 had  boycotteq  the  Parliament  session
 and  that  was  utilised  for  the  purpose
 of  amending  in  such  a  ghastly  manner
 and  in  such  a  comprehensive  manner
 the  Constitution  of  the  country,  If
 would  like  to  know  from  my  hon.
 friends  here:  can  they  point  out  a
 single  provision,  a  single  line  in  the
 Forty-second  Amendment  which  is  for
 the  real  bencfit  of  this  country?
 After  the  Twenty-fourth  ang  Twenty-
 fifth  amendments,  nothing  stood  in
 the  way  of  real  achievement  of  the
 socio-economic  objectives  of  the  coun-
 try  through  constitutional  amend-
 ments  or  making  laws.  There  had
 been  ample  provision.  Art,  8l  had
 been  amended.  Art.  368  haq  been
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 amended  but  that  wag  never  taken
 wecourse  to  for  the  purpose  of
 bringing  about  rea]  improvement  in
 the  conditions  of  the  people  ०  this
 country.  There  ig  the  Twenty-fifth
 amendment,  there  is  the  Twenty-
 fourth  Amendment.  We  were  then
 in  the  Opposition  but  we  supported
 the  then  government  because  it  was
 expected  that  it  would  be  utilised  for
 the  good  of  the  people  but  that  was
 never  to  be.  That  was  never  done
 because  they  believed  only  in
 gimmicks,  only  in  hoaxes  all  the
 time  trying  to  mislead  the  people  and
 always  searching  for  scapegoats.
 “Now  it  is  the  judiciary  standing  in
 the  way  of  our  progress,  therefore,
 we  want  more  power’  and  we  really
 conceded  more  power  but  that  was
 never  utilised  in  the  country.

 The  real  object  of  the  Forty-Second
 Amendment  was  to  curb  the  people
 and  the  opposition  parties.  It  pro-
 vided  a  wondeiful  scheme  of  curbing
 so-called  anti-national  activities  keep-
 ing  in  hand  the  power  to  declare  any
 Opposition  party  as  an  anti-national
 organisation  ang  completely  stifling
 its  activities  They  conceived  of  im-
 position  of  fundamenta]  duties  as  if
 the  people  of  this  country  are  not
 patriots;  they  do  not  love  the  coun-
 try,  they  are  not  prepared  to  work
 for  the  good  of  the  country,  These
 ere  all  gimmicks  and  hoaxes  played
 on  the  country.  They  put  various
 curbs  on  the  powers  of  the  judiciary,
 they  curtailed  the  scope  and  ambit
 of  Article  226  of  the  Constitution.
 Last  rd  not  the  least,  they  took  away
 the  powers  with  regard  to  various
 matter;  by  tampering  with  the
 Seventh  Schedule  and  also  providing
 for  deployment  of  para-military
 forces  in  the  States  arainst  the  wishes
 of  the  State  Governments.

 The  object  was  to  see  that  all  the
 powers  remained  concentrated  in  the
 hands  of  the  Centre  and  with  that
 slogan  that  India  is  Indira  and  Indira
 is  India,  one  leader,  one  party,  one
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 country,  in  that  order,  as  I  said  on  the
 last  occasion,  they  hoped  that  she  will
 be  there  for  ever  and  the  sycophants
 and  cohortg  will  dance  to  her  tune
 and  she  will  go  on.  The  Prince  of
 Wales  was  being  groomed;  and  it  was
 thought  that  dynastic  rule  will  be
 established  through  the  Means  of
 Constitution  in  this  country.  A  cap- tive  Parliament  was  there.  The  life
 of  the  Parliament  was  extended.  For
 whose  benefit?  What  was  the  diffi-
 culty  in  holding  elections?  It  was
 again  extended,  but  then  probably
 some  astrologica]  predictions  promp-
 ted  her  to  go  to  the  polls  for  which
 she  must  be  repenting  now.  This  was
 the  position.

 We  feel,  therefore,  that  the  Forty-
 Second  amendment  represents  can-
 cerous  symptums  in  our  body-politic
 aud  should  have  been  removed  lock,
 stock  and  barrel.  It  is  not  as  it
 js  coming  from  us  alone.  With  the
 same  mandate,  they  approached  the
 people  and  now  they  are  trying  to
 compromise  with  that  mandate  be-
 cause  they  want  their  blessings  and
 help.  The  composition  of  Rajya
 Sabha  should  not  have  determined
 the  course  adopted  by  the  ruling
 party  in  this  case.

 Even  here  the  preventive  detention
 Jaws  are  still  being  continued.  We
 shall  hear,  no  doubt,  from  the  hon.
 Law  Minister  that  they  are  providing
 for  the  Chief  Justice  to  constitute  the
 Advisory  Board  with  a  sitting  judge
 and  therefore,  all  troubles  would  be
 over.  Two  months  detention  is  there
 without  the  Advisory  Boards,  Then,
 Sir,  our  experience  is  that  even  the
 Advisory  Boards  that  were  there  be-
 fore  MISA  was  made  more  Draconian,
 what  happened?  There  were  ex-
 judges,  even.  district  judges  were
 presiding  over  the  Advisory  Boards,
 but  how  many  persons  were  acquitted
 by  the  Advisory  Boards?  ‘They  al-
 ways  go  by  ex  parte  presentation  of
 facts  from  the  police  records,  There
 was  no  other  material  before  these
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 Advisory  Boards.  It  will  be  denial
 of  the  basic  provision  of  the  rule  of
 law.  Shri  Ram  Jethmalani  rmghtly
 said  that  if  prevention  detention  is
 retained,  then  you  are  keeping  in  the
 hands  of  the  Government  the  power
 to  stifle  all  legitimate  democratic
 activities.  Why  are  we  opposing  it
 20  strongly?  Even  after  the  Januta
 Party  came  into  power,  there  was  an
 attempt  to  introduce  MISA  through
 the  Crimina]  Procedure  Code,  which
 on  the  reaction  and  protest  of  the
 pubhe,  they  had  to  withdraw.  In  the
 States  ruled  by  the  Janata  Party,  the
 mini  MISA  igs  still  there  and  is  being
 utilised  not  against  the  perpetrators
 of  crimes  or  zamindars,  or  other  per-
 sons,  but  against  the  workers,  the
 State  Electricity  80870  workers  and
 the  common  people  of  this  country.
 In  whose  hands  are  you  giving  this
 power?  Even  the  Janata  Government
 in  the  States  have  utilised  it  for  their
 own  political  purposes,  for  their  80-
 called  administrative  purposes.  There-
 fore,  on  principle,  we  are  against  this.
 Regarding  Article  352,  has  not  this
 country  learnt  a  lesson?  On  the  plea
 of  so-called  internal  disturbances,
 which  was  nothing  but  a  hoax,  the
 Shah  Commission  has  made  it  clear,
 a  hoax  was  perpetrated  on  the  people
 of  this  country  in  the  name  of  internal
 disturbances;  this  country  was  made
 a  captive  and  a  huge  prison  house.
 And  people  like  Jayaprakash  Narain
 and  other  Jeaders  of  the  democratic
 movements,  trade  unionists,  students,
 teachers  and  ordinary,  common  peo-
 ple  were  put  behing  the  bars,  taking
 advantage  of  the  Emergency.  If  pro-
 vision  about  the  armed  rebellion  is
 there,  who  will  decide  whether  it  was
 there  or  not?  Where  is  the  accounta-
 bility  for  it?  If  you  happen  to  have
 a  majority,  and  if  you  are  able  to
 control  it  in  this  House,  whatever  you
 allege  to  be  a  rebellion,  will  go  as
 an  armed  rebellion.  There  is  no
 question  of  accountability.  Nobody
 ean  find  it  out.  There  are  no  stan-
 dards.  Who  will  decide  it?  There-
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 fore,  I  request  the  hon.  Members  of
 the  Janata  Party,  “Please  ponder  once
 more,  before  you  betray  the  trust
 which  people  have  reposed  in  you.
 Please  think  once  more.  Don't  have
 the  idea  that  you  are  indispensable
 in  this  country,  or  that  you  will  be
 permanently  here.  The  way  you  are
 functioning,  she  has  gained  strength;
 and  she  and  her  cohorts  are  moving
 in  this  country,  professing  a  democra-
 tic  attitude.  This  is  the  lesson  which
 you  have  learnt  within  these  46
 months.  It  is  the  experience  of  the
 people  within  6  months.”

 The  power  under  Article  352  can
 be  abused  by  this  Government,  be-
 cause  of  its  composition,  or  the
 changes—  we  do  not  know  what  will
 be  the  permutation  or  combination;
 whether  there  will  be  any  exodus
 from  here  or  there,  we  do  not  know
 what  will  happen.  I  request  Govern-
 ment  to  consider  this.  Similarly,  we
 are  opposing  Articles  356  to  360.  We
 are  supporting  referendum,  because
 we  have  seen  the  functioning  of  the
 minority  Government  after  497  elec-
 tions;  that  election  showed  that  with
 a  minority  of  votes,  Mrs  Indira
 Gandhi  could  have  a  large,  artificial
 majority  of  Members.  Therefore,
 even  with  that  minority  vote,  she
 could  go  on  trumpeting  about  her
 massive  mandate,  which  Mr  _  Piloo
 Mody  used  to  call  ‘MM’.  She  utilized
 that  so-called  massive  mandate  as  the
 justification  for  the  purpose  of
 bringing  about  the  42nd  Amendment.
 Therefore,  it  is  necessary  that  the
 lessons  that  you  have  learnt,  should
 not  be  forgotten  soon.  We  should  not
 betray  the  trust  which  the  people
 have  left  with  the  present  Parlia-~
 ment.  We  ought  to  see  that  those
 aborrations  do  not  recur  in  future  in
 thie  country.

 With  regard  to  other  nratters,  we
 shall  five  our  views  when  amend-
 ments  come.  But  we  support  this
 Amendment  Bill  with  these  reserva-
 tions.  We  shall  still  hope  that  in  the
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 tero  days  jeft,  there  will  be  a  little
 introspection  on  that  side,  and  that
 they  will  restore  what  should  be
 restored  to  the  people  of  this  country.

 af  राज  नारायण  (राय  बरेली  ):  भाचीनकाल
 में  राज  दरवारों  में  भाट  ह््भा  करते  भे  जो  कविताशों  के
 हारा  भ्रपमी  शैलियो  से  राजाशो  का

 गुणवान
 किया

 करते  में  ।  मैं  भ्पने  झाप  को  उस  श्रेणी  में  नहीं  रखना
 आहता  ।  मैं  कहना  भाहता  हूं  कि  श्राज  जो  संशोधन
 विधेयक  प्राया  है  इस  को  झाप  देखें  ।  मै  समझता  हू  कि
 यह  खट्टा  भी  है  भौर  मीठा  भी  है  ।  खट्टा  कहां  है
 में  चाहता  हूं  कि  जो  सत्ताधारी  दल  के  सम्मानित  सदस्य
 है  वह  दखें  ।  जनता  न  उन  को  किन  बारणो  से  यहां
 भेजा  है  भ्ौर  क्‍या  यहू  संविधान  सशोधन  जो  सोलह
 महीने  ये  बाद  ौर  सतरहतवे  महीने  में  झाया  है
 क्या  उन  झाझाक्षाओं  की  एसि  करता  है  या  नहीं  करता
 है  जो  जनता  वी  थी  झौर  है  ?  यह  जनता  पार्टी  का
 शर्ुकशन  =  मैनिर्फरटो  ?  ।  इस  में  बह  पॉलिटिकल
 चार्ट  है।  इसम  यह  लिखा  है  लिफ्ट  दी  एमरजेसी।
 मैं  पूछना  चाहता  है,  कि  बया  इमरजेंसी  इन  टोटों  हट  गई
 है?  बरा  बत्मान  गरबार  अगर  शरणसो सी  लाना  चाहे
 हो  ला  सकती  हैयानहं  ला  सयती  है  ?  इस  सवाल
 का  जबाब  क।नृन  मदनी  का  देना  चाहिय  a

 दूसरी  बात  इस  में  यह  है  रेग्ट  र[  दी  पडेमेटल
 फ्रीडग्स  ईट  हब  बीन  गसपेस्टि  भी  ४  जीडेशल  |झाडर।
 वे  बहुत  हद  तक  रैस्टोर  हो  गई  हैं  ny

 सीक  टू  रेसंड  दी  फास्टीसैक्ड  एमेश्मेटा।
 जनता  पार्टी  ने  जनता  के  मध्य  में  ऐलान  क्या  था
 कि  हम  Pre  सशंघन  को  पूर्ण  रूपेण  खत्म  रेगे ।
 यह  है  मामला  पूरा  शौर  सीधा  1

 झब  मै  जानना  चाहता  हूं  जनता  पार्टी  के  सदस्यो
 से  कि  किस  मुह  से  जनता  के  बीच  में  जायेंगे  ?  क्‍या
 ग्रह  42वें  सविधान  सशोधन  को  इन  टोटो  खत्म  कर  रहे
 हैं?  नहीं।  इसलिए  हमने  भपनी  सम्मति  पहले
 भी  दे  दो  थी  कि  42t  संशोधन  को  पूर्ण  रुपेण
 समाप्त  किया  जाये  उस  क  बाद  जो  कुछ  हम  को  लाना
 होगा  शायेगे  -  लेकिन  कही  कही  मुंह  हो  जाता  है  36
 झौर  कही हो  जाता  है  63  ।  तो  हम  सोचते  हैं  कि
 इन्दिरा  जी  की  व्यवस्था  में  भ्ौर  हमारी  व्यवस्था  में
 63  का  सम्बन्ध  है,  याती  मुह  चुम्मा  ्ुम्मी  होने
 कगी  ot  तो  इस  विधेयक  के  जरिये  कही  कही  मुंह
 चुम्मा  चुम्मी  भी  हो  रही  है।  मै  चाहूगा  कि  सम्मानित
 सदस्य  जनता  पार्टी  के  उस  मह  चुम्मा  चुम्मी  को  काठ
 दें  बौर  बिल्कूछ  36  कर  दें  t

 “move  to  amend  article  356  to  en-
 sure  that  the  power  to  impose
 President's  rule  in  the  States  is  not
 exercised  to  benefit  the  ruling  party
 or  in  favour  of  sections  within  it.”

 क्या  356  को  हमने  उस  तरह  से  प्रमे  किया  है  जिस  तरह
 दें  हम  से जनता को  वायदा  किया  था  ?  भय  तो  हम  यह
 देख  रहे  हैं  कि  तीन  साल  तक  प्रगर  इलेक्शन  कमीशन
 अपनी  सिफारिश दे  दे  कि  राज्यों  मे ंबुगाव  सम  कराभो
 तो  इमरजेंसी  थरें  3  साल  तक  चुनाव  नही  होगा  +
 प्रेसीडेंट  का  कल  राज्यों  में  कायम  रहेगा  ।

 दूसरे  यह  कि  इलेगशन  की  एज  27  साल  से 18.
 साल  करने  को  कहा  था  जनता  से  कि  हम  जाते
 ही  2.  साल में  is  साल  कर  देंगे  t  बराबर  प्रपने भाषणों  में  कहते  थे  कि  प्रापर्टी  खरीदने  के  लिये,  प्रोपर्टी
 बेचने  के  लिये,  सेना  में  भर्ती  होने  क ेलिये,  हर  काम  के
 लिए  ig  साल  वाले  को  बालिंग  माना  जाता  है  t
 मगर  बोट  देने  के  लिये  2)  साल  बयो ?.  27
 साल  नहीं  होना  चाहिये  बल्कि  ois  साल  होना
 चाहिये  ।  मैं  बिधि  मत्नी  से  पूछना  चाहता  हू  कि
 धब  वह  कौन  सा  संशोधन  लायेगे  कि  7  साल  की
 जगह  18 साल.  हो  '  क्योंकि  हम  केवल  इसो  हाल  में
 नही  रहते,  न  दिल्‍ली  के  भ्रपने  कमरे  में  रहते  है.  बल्कि
 देहात  में  धूम  कर  जनमत  ग्राका  करते  है  1  प्भीः
 कानपुर  में  पब्लिक  मीटिंग  में  एक  सवाल  पूछा
 गया  कि  तुमने  वायदा  किया  था  कि  i8  साल  बोटर
 की  उग्र  करेगे  |  अभी  तक  क्‍यों  नहीं  किया  ?
 इसका  जबाब  हम  कया  दें  ?  प्रसल  मे  छा  लोग
 पूछते  है  हम  से  कि  शाति  भूषण  जी  श्रापक॑  वकील
 थ  ।  यह  तो  बहुत  बड़े  वकील  है  इन्होने
 कलककते  में  अद्धबारं।  में  बयान  दे  दिया  कि  राजनारायण
 की  दृष्टि  बड़ी  पैनी  है  ।  झगर  हमारी  दुष्ट  पैनी
 होती  तो  हम  इन  को  वकील  क्यो  करते  ॥+
 हम  बड़े  लायर  प्रगर  हाते  तो  श्री  शांति  भूषण
 जी को  मै  क्यो  करता  ।  समझ  लीजिये  श्री
 शाति  भूषण  हम  &  बहुत  बड़े  लायर  हैं।  मगर
 हर  जगह  कानून  की  बारीका  काम  नहीं  देती  t
 जहां  जनता  जनाईन  की  प्राकांक्षाप्रों  का  प्रश्न  होगा
 यहां  कालून  की  बारीकियां  काम  नहीं  देंगी।
 इसलिये  में  चाहूगा  कि  तत्काल  यह  सरकार  कोई
 ऐसी  व्यवस्था  करे  जिस  से  कि  तमाम  वालिग  जो  i8
 साल  के  हों  वह  हर  जगह  वोट  वेने  के  हकदार  हो  जायें
 चाहे  भ्सेम्बली  हो,  पालियामेंट  हो,  म्युनिसि-
 वैलिटी  हो,  टाउन  एरिया  हो  या  नोटिफ़ाइड
 एरिया  हो  ।

 झष  में  दूसरे  पन्ने  पर  चल  रहा  हूं  :

 “As  a  corollary  to  this  it  will  also
 delete  9th  Schedule  to  the  Constitu-
 tion”.

 मैं  जानना  चाहता  हूं  किबया  नौवां  शेड्यूल  डिलीट
 हुमा  ?  नहीं  ।  नहीं  हो  रहा  है  तो  घुप  क्यों
 बैठेहो 7  बोलो
 हमारे  एक  दोस्त  कहा  करते  थे

 थोल  वांठ  मानव,  तू  कंठ  जरा  खोल  रे,
 जन  गण  हित,  कम-  से-कम-कांव  कांव  बोल  रे
 कांव-कांव  कर  के  जब  क्रांन्ति  एक  भायेगी,
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 बात  कही  काने  को  कह-कूंह  भायेगी  ny

 हस  समय  झ्रावश्यकता  है,  कांव-कॉव-काव  की,  ौर
 शाति  भूषण  जी  कह  रहे  हैं  कूद,  कह « , ,

 हमारे  कवि  ने  कहा  है  कि  एक  कौभा  मार  दो  ,
 सो  देखो  जितने  कौने  रहेंगे,  सब  काव  न्काव  क  रेगे  भौर
 सर  पर  भी  मारेंगे  ।  हमारे  बिहार  में  एक  गाव  में
 देखा  हैकि  जिसने  कौए  का  मारा  था,  जहा  भी  वह
 जाता  था,  6  महीने  बाद  भी  कए  पर  पानी  भरने
 जाता  था  तो  कौए  झाकर  उस  के  सिर  पर  चाच  मारते
 थे।  6  महीने  के  लिए  उस  ग्रादमी  को  गाव  से  निकाल
 दिया  गया  ॥

 हम  तो  कोट  भी  नहीं  है,  क्योकि  जरा  मर
 रही  है  मड  रठी  है  मुसीयत्र  में  अयरपरक  पदार्थ  मिल
 नहीं  रहे  है  पानी  कियानों  के  एग्रीकस्यरर  प्राइयम
 की  कोमत  गिर  रही  है,  उनका  गद  और  गन्ना  सलता
 हो  गया  है,  वह  प्राज  किसान  के  खेत  में  है।  उतर-
 प्रदेश  के बारे  में  बा  रहा  ह  कि  5  करोड़  क्विदन
 गना  पडाहुआ  है,  75  करोड़  कियान  का  नुकसान
 हा  है,  उसका  काई  देखने  वाला  नहीं  है  t
 @  यवधाम)  |

 भें  अपने  सदन  के  सम्मानित  सदस्यों  का  बत  ना
 देता  चाहता  हु  कि  वह  घबरायें  नहीं,  पट  में
 पानी  का  बुलबुला  न  उठे,  सारे  साल  मर  तक  जो
 क्छ  भी  अन्दर  ही  अन्दर  पक्रा  है,  सत्रका  खानकर
 रख  दूगा  ।  हम  जता  के  है,  हमे  किया  मिनिस्टर
 या  प्रधान  मती  के  बनाये हुए  नहों  है।  (बयबदाव)

 हमने  इजैक्सत  मैनिफरैस्टों  में  निखा  है  कि
 3  भौर  20  वही  और  छाटी  आमदती  का  रिश्ता
 होगा,  क्या  इस  के  सम्बन्ध  में  कमो  सशायन  झावगा  ?
 सविध्रान  में  इसकी  व्यवस्था  होगी  या  नही  ?

 डिलीशन  प्राफ  प्रापर्टी  फ्राम  फडामेंटन  राइट  ठीक
 है,  मुरे  बड़ी  खगी  है  इस  बान  की  ।  इस  के  लिए  हम
 एक  मतंबा  सांशगिलिस्ट  पार्टी  में  निष्कासित  किये
 गये  थे  ।  हमारे  मित्र  कामत  साहब  432,  कांग्रेस
 सरकार  थी  हन्दिरा  जी  की,  उस  समय  सवाल  आया
 था  फि  फडामैंटल  राइट्स  को  भा  हमकॉस्टीटयशनली
 बेंज  कर

 सके  है  4  ह्  कट
 कि  पालियासट  इज

 सुप्रीम,  हम  कास्‍्टीट्यूजत  इज  सुप्रीम)
 बडी  लड़ाई  हुई,  लेकिन  हम  का  प्रस्त मं तुगतकी  फरमान
 मिला  कि  आप  इसका  विराध  नहीं  कर  सकते  हमने
 कहा  कि  विरोध  करेंग्रे,  चाहे  जा  हा,  श्राप  हमे  निकाल
 दें।  मगर  हम  मनुष्य  हैं,  हमारी  मानव  ता  रहे
 हमने  सोशलिष्ट  पार्टी  की  एक  विंग  कमेटी  में  पढ़े
 कर  सुनाया  1

 यह  हैं  ठिठडलर,  2  ग्रगस्त,  994  को  वाहमर
 कोस्टीट्यूडन  को  कंसे  चेंज  किया  गया  भौर  किस
 शरह से  चार  साल  के  लिए  कॉस्टीटयूजन  को
 सस  कर  दिया  गया  हर  कहा  गया  कि  हर
 सागरिक  को  हिटलर  की  शपथ  खानी  पड़ेगी  भ्ौर
 हिटतर  जो  कुछ  बोलेगा,  उसी  के  मुताबिक  कास
 करना  पड़ेगा  1  यह  शपथ  खिलाई  मई  थी  ॥

 fifth  Amdt.)  आन  376

 में  जासाना  चाहता  हूं  कि  हमारे  संधिध्तान  में
 झौर  भी  व्यवस्था  को  का  वाइमर  कॉस्टीट्यूशन  की
 तरह  इधर-उधर  नहीं  बदल  सकते  हैं?  कर  सकते  हैं,
 पर  उस  पर  जाने  में  बड़ो  समय  लतेगा

 इस्दिरा  जी  प्राइम  मिनिस्टर  थी,  उन  ने  के
 दिमाग  में  यह  बात  शा  जाती  कि  मैं  सदन  को  डिज़ाल्य
 कर  दू  तो  कर  सकती  थीं,  यानहीं  ?  बहू
 डिजाल्व  कर  सकती  थी  1  कया  झाज  का  प्रधान  मती
 हे.  कि  सदन  को  डिज़ाल्व  कर  दू  तो  कर  सकता  है
 या  नहीं  ?

 कुछ  साननोय  सदस्य  :  जरूर  कर  सकता  है  ॥

 शो  राज  तारायण  :  मैं  शातिभूषण  जी  से
 कहना  चाहता  हू  कि  बानूतो  को  जानकारी  रखना
 झौर  उस  के  मुताविक  काम  करता  दोनो  दो  चीजें
 हैं  ।  शाति  भूषण  जी  की  यहा  प्राने  से  पह  ते  जो  प्रतिभा
 थी,  उस  प्रतिमा  को  वह  कायम  रखें,  यहा  प्राकर
 उस  प्रतिमा  को  कुठित  ने  होने  दें  ॥  बहु
 प्रतिभा  कुठित  हो  रही  है  ।  मान  लीजिए  कि  लोग
 चाहते  हैं  कि  प्रधान  मत्री  के  विरुद्ध  प्रविश्वास  -प्रस्ताव
 सा  कर  उन  को  हटा  दिया  जाये  tv  ता  कया
 प्रधान  मत्ती  को  भ्रविश्वास-प्रस्ताव  ला  कर  हटाया  जा
 सकता  है  ?

 एक  साननीय  सदस्य;  क्‍या  भाप  उसे  को
 हठाता  चाहने  है  ?

 श्री  राज  मारायण:  मैं  एक  एक्जाम्पत  दे
 रहा  ह  tv  मैं  इच्छा  व्यक्त  नदी  कर  रहा  हू  a
 मैं  एक  प्रावबिलिटी  बता  रहा  5  |

 ऐसी  स्थिति  में  क्‍या  कोई  शक्ति है,  जो
 प्रधान  मत्री  को  सदन  को  डिज्ञाल्व  कराने  से  रोक
 सकती  है?  प्राइम  मिनिस्टर  सदस्यों  को  बुला
 कर  कह  सकते  है.  खबरदार  मैं  तो  चुत  कर  चला
 झाऊगा,  मगर  मैं  सदन  को  डिज़ात्य  करा  दुगा
 झौर  तुम  लोगो  की  मिट्टो  बनीत  हो  जायेगी।  इस
 झातक  झौर  भय  से  बचने  की  क्‍या  गुँजायश  है?
 क्री  शान्ति  भूषण  कृपा  कर  के  भ्रपनी  कानूनी
 प्रतिभा  का  प्रयोग  करें  शौर  इस  की  कोई  गुँजायश
 लायें  कि  प्रमर  कोई  भी  प्रधान  मत्री  आपने  पद  का
 दुरुपयोग  कर  के  अपने  बढुमत  को  बताने  की  कोशिश
 करे,  तो  इससे  बढ़  कर  भ्रष्टाचार  का  कोई  दूसरा
 काम  नही  माता  जायेगा  शौर  वह  प्रधान  मंत्री  भ्रष्टा-
 चार  का  दोषी  होगा।

 जनता  पार्टों  के  भोषणापत्न  में  राइट  हु
 थर्क  एण्ड  फुल  एम्पलायमेंद  देने  का  वचन  दिया
 भया  था।  क्‍या  इस  संविधान-सशोधन  मैं  सभी
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 न  ।  दिस  इज  अूर्शर्या  एण्ड  एनलेसिस
 सिजुएशन।  मैं  नहीं  चाहता  हूँकि  जनता
 1 कोई  मत्नी  या  जनता  पार्टी  की  सरकार

 बूजंवा  टेकनालोजी  श्लौर  ब्या  थे  श्राफ
 'लिकिंग  को  यहा  पर  रख  कर  प्रपता  काम  निकाले।

 में  नज़रबन्दी  का  घोर  विरोधी  हू  ।  मगर
 सज़  रबन्दी  की  व्यवस्था  ब  भी  है  -  मरे  लायक
 दोस्त,  कानून  मत्री,  ने  नशरबन्दी  वी  व्यवस्था  कायम
 रखी  है।  मैं  चाहता  हु  कि  वह  इस  व्यवस्था  को
 हटायें  ।  मान  लीजिए  कि  यह  संविधान  एक
 सुन्दरी  नायिका  है,  ता  सविधान  क॑  झाटिकल
 352  से  आठिकल  300  उस  सुन्दरी  नासिक

 की  झाख  को  फोड़  देते  है,  उसको  कानी  बना
 देते हूँ।  'हस  लिए  इन  आटिकलर्ड  को  समाप्त  कर
 दिया  जाये  t

 MR  SPEAKER:  There  are  a  large
 number  of  speakers.  So,  please  be
 brief.

 शी  राज  नारायज .  मे  गया  कस  ?
 (ब्वकधान  )

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  We  support  his  demand  for
 more  time.  (Interruptions).

 MR.  SPEAKER:  There  are  a  large
 number  of  speakers.  The  lst  is  grow-
 ing.  I  must  give  an  opportunity  to  as
 many  Members  as  possible.  I  am  ex-
 tending  the  time.  Therefore,  members
 must  respect  the  rights  of  other  mem-
 bers,  Everybody  must  have  a  chance.

 SHRI  C.  K.  JAFFER  SHARIEF:  Sir,
 you  can  take  the  opinion  of  the  House-
 and  give  Shri  Raj  Narain  more  time.

 चौधरों  बलबोर  सिह  (होशियारपुर  )  :
 यह  विधान  को  बदलने  का  a  है,  विधान  |
 बदलने  के  लिए  हर  भादमी  को  अपनी  बात

 कहन  का  वक्‍त  मिलना  चाहिए।  यह  कोई
 छोटा  मोटा  कानून  नही  है  (व्यकधान)  ,

 थी  मसीराम  आगड़ी  :  'एमजेन्सी  में  जेल
 गए  थे,  वह  दर्द  है,  इसलिए  बोल

 रहे  है. (  व्यकधान  )  यह  सदन  चाहे  राज
 नारायण  बोलें  तो  झाप  क्या  करिएगा  ?  अगर
 हाउस  चाहता  है  (ब्यवधान)

 MR.  SPEAKER  No.  Everybody  must
 have  a  chance.  If  other  Members  are
 prepared  to  give  up  their  time,  I  have
 no  objection

 SHRI  C.  K.  JAFFER  SHARIEF.  Sir,
 take  the  opinion  of  the  House  and
 give  him  more  time.

 श्री  समोराम  बागड़ी  समय  बढाया  जाय
 झौर  समय  दिया  जाय  t

 मेरा  प्रस्ताव  है  कि  समय  बढाया  जाय  ।
 पह  ठीक  है?  हीक  है।  समय  बढाया  जाता
 है,  बोलिए  1

 MR.  SPEAKER:  Shri  Bagr  is  not
 presiding  over  the  House

 et  राज  नारायण  श्रीमभ,  में  निहायत
 झदब  के  साथ  झाप  से  विनम्र  निवेदन  कर  रहा  हू
 कि  मैं  ने  ज्यादा  समय  नहीं  लिया  है।  मैं  35
 मिनट  से  शुरू  हुआ  हु  और  भाप  देखेंगे  कि  श्रभी
 50  पर  जा  रहा  है,  i5  मिनट  हुआ  है  मन

 भाप  से  पाच  सात  मिनट  प्नौर  माग  रहा  हूं,
 ज्यादा  मट्टी  |

 मैं  झाप  के  द्वारा  एक  निवेदन  झौर  करूंगा
 कासून  सत्नी  जी  से  कि  स्पेशल  कोर्ट  के  बारे  भें  हम
 ब  भी  इस  मत  के  है  कि  स्पेशल  कोर्ट  बनाई।जय  भौर
 श्रीमती  इंदिरा  नहरू  गांधी  का  मामला  उसमें
 ले  जाया  जाय

 स्टेट  भौर  सेंटर का  रिलेशन  जो  है  उस  को
 फिर  भक्छी  तरह  से  डिफाइन  किया  जाय  जिस  से
 सेंटर  स्टेट पर  हावी  मन  हों पाए  झौर  स्टेट  को
 ल्यादा  पावर  मिले  ताकि  स्टेट  झपनी  शक्ति  को  ठीक:
 तरह से  इस्तेमाल  करे  ।
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 के
 हम  बराबर  बडते  रहें हे  ौर  इदिरा  जी
 अमेंडमेट  कर  के  हटाया  था  उसकी  हम  लोगो
 पूरी  ताकत  के  साथ  भुखालिफत की  थी।

 उसी  के  साथ  साथ  मैं  एक  बात  भ्रपने.  मित्र
 शाति  भूषण  जो  के  लिए  कहता  चाहता  हु  ।  इस
 को  तरह  मैं  भ्च्छी  भ्रग्रेशी  तो  बोल  नहीं  सकता  ।
 डेमोक्रसी  एण्ड  डिसिप्लिन,  यह  स्पीचेज्  भ्राफ  श्रीमती
 इंदिरा  गांधी  का  कलेक्शन  है।  मैं.  पूछना  चाहत
 हूं  इन  दि  हिस्ट्री  आफ  दि  बडे  क्‍या  इदिराजी  से
 चढ़  कर

 कानून
 न  भौर  संविधान  को  भग  कर  के

 नागरिकता  अ्रधिकार  को  रौंदने  वाली  कोई
 दूसरी  सत्ता  झाई ?  इन  दि  हिस्ट्री  झाफ  दि  वरूड
 क्या  कभी  ऐसा  हुआ  ?  मैं  शाति  भूषण  जी  से
 'रूछना  चाहता  हू,  क्योंकि  इन्होने  मेरा  रेफरेस
 दे  कर  कहा कि  मैं  जब  ऐसा  बोल  रहा  हतों  लोग
 कहेंगे  कि  मैं  लीनिएट  ब्यूले  रहा  हू,  लीनएट  ब्यू
 ले  नही  रह  हैं,  ले  चुक  है,  नहो  ता  शाह  कमीशन
 की  रपट  wi  मार्च  पा  आई।  प्रत्र  तक  इदिरा  जी
 पर  स्पेशल  कोर्ट  में  भुक  दमा  क्‍या  नहीं  चलाया  भ्रगर

 बुन
 कोर्ट  की  राय  लेना  जरूरी  था  ता  इस  के  पहले

 शाति  भूषण  मे  राय  क्‍यों  नहीं  ली?  झौर
 शब  अखदारों  में  निक्‍तवाते  हैं,  कैबिनट  के
 डसीशन  को  झखबारों  में  किसने  दिया  ?  मैने
 कंबिनट  में  रखा  था  ।  जिस  दिन  चौधरी  चरण
 सिंह  जी  का  बयान  पाया  उसी  दिन  प्रखवारा  भें  यह
 क्राया  कि  राजनारायण  ने  यही  बात  फलां  तारीख  की
 केबिनेट  की  मीटिंग  में  भी  रखी  छो।  कोई  टिकता
 है  यहा  सीफेसी  में?  बराबरइसको खोल  देते  हैं  ।
 मैं  इस  का  खोल  नहीं  रहा  हूं,  भागे  खोलूगा।
 (व्यवधान  )  में  यहां  पढ़  देता  हू ंशाह  कमीशन

 "1
 सै।  जितना  समय  मिला  है  उसमें  सुन

 हु
 “In  the  hght  of  forgging  rule,  it

 38  not  understood  how  this  provi-
 sion  could  have  been  circumvented
 by  the  application  of  Rule  2  of  the
 same  Transaction  of  Business  Rules,
 Rule  2  of  the  Government  of  India
 (Transaction  of  Business)  Rules
 reads  85  follows

 2  Departure  from  Rules:  The
 Prime  Minister  may,  in  any  case  or
 classes  of  cases,  permit  or  condone
 a  departure  from  these  rules  to  the
 extent  he  deems  necessary.”

 आगे  कहते  हैं:
 “Cases  relating  to  a  proclamation

 of  emergency  under  Article  352  to
 360  of  the  Constitution  and  other
 matters  related  thereto”’—

 fifth  Amdt.)  ह..! है  38
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 हर  हालत  में  bee
 they  shall  be  put  in  the  Cabinet
 meeting  first.

 अब  में  श्री  शाति  जी  से  पूछना  चाहता
 कि  जिस  व्यक्ति ने  ह  ग

 कॉस्टीटयुशल
 |  है

 रेप  किया,  कैबिनट  को  डार्क  में  रखा,  की

 विना  कैबितट  में  जाये  प्रसिडण्ट  को  सलाह  दे  सकती

 हू
 इस  पर  भाप  झपनी  सलाह  दीजिए,--यहू  सारी
 बाते  श्रा गई  है  कि  उन्होंन  चीफ  मिनिस्टस  दौर

 गवमेरों  बी  राय  ली  और  यह  कहा  कि  में  नहीं  चाहती
 कि  बिना  राष्ट्रपति  के  प्रोकतमेशन  के  कैबिनट  में
 जाऊ,  यह  बिल्कुल  साफ  हो  चुका  है  इसलिए  क्‍या
 इंडियन  पीनल  कोड  को  यारा  24

 ६  )  क भन्तगंत
 यह  मामला  सीधा  नहीं  भ्राता  है  ia  में  श्रीमान,
 झापसे  रिफ्वेस्ट  करूगा  कि  भाप  श्री  शांति  भूषण
 जी  को  एक  दन  छोड  दोजिए,  ये  प्रपटी  बहस
 कर  और  मै  श्रपती  पूरी  बहस  करूगा  और  फिर
 झाप  दर्प  कि  मामला  बनता  हैया  नहीं  ?  श्राप
 इसमें  जज  होगे

 The  Speaker  has  to  take  the  Chalr
 of  a  Judge  and  he  should  decide
 whether  Shanti:  Bhushan  is  right  or
 I  am  right  I  will  abide  by  your
 ruling

 MR  SPEAKER  I  have  lost  my  judi-
 cial  power  because  of  you.

 SHRI  RAJ  NARAIN,.  You  have  lost
 your  judicial  power  because  of  my  ...
 (interruptions)  That  was  why  I  re-
 commended  and  proposed  your  name
 for  the  Speakership

 SHRI  KANWAR  LAL  GUPTA:  You
 should  be  happy  about  it.

 MR.  SPEAKER:  I  am  not  unhappy
 about  it.  Fy

 श्री  राज  भारायण:  मैंने  ही  कहा था
 कि  चूंकि  सुप्रीम  कोर्ट में  क्रापको  सुपर्सीड  किया  गया

 शांति  जी  के  लिए भी  है।  हमारा
 8  होते  भौर  ने  यहां  जाते  ही  जदबाक]
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 ip  भीम
 पढ़े  देता  हूं।

 ह  कु  ् कानूनी  इमजेंग्सी  गई  जैसा
 कमीशन  की  रिपोर्ट  मे  लिखा  जया  है  कि

 गांधी  को  सजा  कराने  में  जो  सरकार  हिचके  वह
 सरकार  'जनदोही  होगी।  (व्यवधाम)  इसलिए
 में  आपके  द्वारा  इस  सदन  के  सम्मानित  सदस्यों  से
 फिर  निवदन  करता  ह्कि  व  शाह  कमीशन  की
 रिपोर्ट  को  ध्यान  से  पढ़ें

 “This  was  more  in  the  nature  of  a
 shock  treatment  than  a  legally  per-
 mussible  Emergency,  which  could  be
 declared  according  to  the  law  then
 an  force”

 यानी  यह  म जेन्सी  इल्लीगल  है,  इस  एमर्जेन्सी  के
 झरिये  मला  जे  भ्रन्दर  महर  ढाया  गया।  जब  भी
 इन्दिरा  मापी  कानाम  प्राता  है  तो  त  दिया  जाता
 हैवि  जनता  ने  उन  को  सजा  ददी  है,  लेकिन  इस
 सरपरार  ने  क्‍या  किया  है  7  यह  सरकार  भी  ता
 जनता  7  द्वारा  बताई  गई  है।  यह  ठीक  हैकि
 जनता  ने  उनका  सज्ञा  दी,  लेविन  इस  सरकार
 का  भी  ता  पृष्ठ  कर्तव्य  है  यह  अपने  कर्तव्य  से
 क्या  च्यूत  हु;  है  |  जब  लिट्ठों  लिखी  जाती  है
 किइस  कैबितट  में

 न
 कसक  भर  पड़े  है,  तो  क्लिना

 कतिना  शोर  मचता  है,  लेबिन  यही  बात  इन्दिरा
 गाधी  भी  बोलती  है।  झाप  उस  को  नौटकी  वो
 देखिए  ।  पब्लिक  मीटिग  मे  जा  रही  है  लेकिन
 अपने  साथ  बिस्तर-बद  ले  जायगी,  एक  भ्रटैची  ले
 जायगी,  एक  श्रीफ-केस  ले  जायगी  और  पब्लिक

 जनता  पार्टी  की  सरकार  हमें  कब
 गिरफ्तार  कर  ले।  मैने  एक  दिन  ौर  एक  रात
 में  बडे  घड़े  नेताओं  को  बन्द  कर  दिया,  देश  में  पत्ते
 को  भी  हिलने  रही  दिया,  इन  की  क्‍या  हिम्मत  है,
 ये  हमें  गिरफ्तार  करेगे,  जनता  मेरे  साथ  है।
 इस  घमण्ड  से  यह  बोलती  है  भ्लौर  हम  इतने  वेशर्म

 गये  चुनौती  को  स्वीकार
 हीँ।  भ्रपमी  साधुवादिता  दिखलाते  है

 र  हैं,  बड़े  हमोक्रेट  हैं।  कितने
 तुम्हारी  ढेमोक्रेसी  हम  ने  देखी  है-॑त

 तुम  प्रपने  कोलीग  से  इस्तीफा-
 की  बात  को  मान  कर  कहते  हो

 देने  कीस्थिति  भा  गई  है  1  मत्री
 हम  कभी  नहीं  लडे,  हमारा  सच्षे

 नही
 कासून

 शुर  4०
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 सिद्धान्त  रहा  है।  झगर  हमारा  कार्यक्रम  पूरा
 होगा  तो  हमारी  महू  लडाई  जारी  रहेगी  |  का
 अच्छा  है,  संविधान  भच्छा  है,  पदि  ये
 मूसीयत  बढ़ाते  हैं,  परेशानी  पैदा  करते  हैं,  तो
 इन  को  जला  कर  फेंक  देना  चाहिए

 “जा  सोनो  को  जारिये  जासे  टूट  कब  i”

 =  she  diner  किस  के  लिए  2
 इन्सान  के  लिए  हैं,

 t

 मुझ  नफरत  म  थी  अग्रेक,
 इन्दिरा  की  कौमो-सूरत  से,

 मुझे  जो  कुछ  भी  नफ्रत  थी,
 वह  थी  झन्दाजे  हुकूमत  से!

 जो  पनी  की  हुकमत  प्राज,
 रहमत  हो  नहीं  सकती,

 तो  झपनों  बी  भी  हिँसूरत  से
 मुहब्बत  हो  नहीं  सकती।

 जनता  आप  को  ऐसा  फेकेगी  कि  कोई  भी  रोक
 नही  सकेगा,  यदि  झाप  जनता  की  झ्ाकाक्षाओ  के  साथ
 खिलवाड़  करागे  ।

 SHRI  VASANT  SATHE  (Akola)  ६
 Mr  Speaker,  Sir,  just  now  we  have
 heard  one  of  the  bitterest  indictment
 of  the  Government  of  the  Cabinet,  by
 no  less  a  person  than  the  ca  Minister,
 Shri  Raj  Narain  ‘The  entire  burden
 of  his  song  his  entire  speech,  was  to
 reiterate  his  charge  that  this  Govern-
 ment  consists  of  impotent  persons...

 SHRI  K  P  UNNIKRISHNAN  How
 can  you  test  it?

 SHRI  VASANT  SATHE  Ask  Shri
 Ra)  Narain  who  was  also  the  Minister
 of  Health  Probably  he  has  enough
 evidence  about  his  Cabinet  colleagues’
 potency  Ido  not  know  He  has  to
 testify.

 39.00  hrs.

 What  was  the  gravamen  of  hie
 charge?  For  the  entire  45  months  his
 senior  colleague  and  guru  was  the
 Home  Minister.  In  that  period,  with
 all  this  bravado  that  he  has  been
 talking  of  arresting  ५  Indira
 Gandhi,  even  under  MISA,  he  did  not
 do,  he  did  not  even  bring  a  proposal
 before  the  Cabinet  to  arrest  Mra
 Indira  Gandm  under  MISA.  He  does
 not  talk  of  that.  Now  he  has  become
 brave  to  make  an  allegation  and
 appeal  to  the  whole  Party  that  it  was
 only  because  Mrs.  Indira  Gandhi
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 e@ould  not  be  arrested.  An  arrest
 attempt  was  made  by  hig  Guru  and
 we  know  what  a  farce  that  was  and
 how  he  become  a  laughing-stock  be-
 fore  the  whole  country....

 AN  HON.  MEMBER;  Whole  world.
 SHRI  VASANT  SATHE:  That  is

 the  type  of  demagogy  that  he  is  try-
 ing  to  parade  even  today,  to  try  to
 pressurize  the  Government  to  act  in  a
 foolhardy  manner.  I  do  not  mind.  It
 is  for  the  Government  to  decide.

 Today  we  are  considering  here  the
 Forty-Fifth  Amendment  Bill.  The
 simple  point  of  argument  which  was
 urged  by  so  many  Members  is  that  the
 Forty-Second  Amendment  should  have
 been  overthrown,  abrogated,  lock
 stock  and  barrel.  That  was  the
 ‘romise  given  to  the  people,  and  that
 gromise,  you  could  not  fulfil  That
 8  the  charge  laid  by  so  many  of  your
 colleagues,  including  Shri  Ram
 Jethmalani.  Now,  why  has  the
 Government  not  found  it  fit  to  abro-
 gate  the  entire  Forty-Second  Amend-
 ment  and  all  its  clauses?  That  is  be-
 cause,  prohably,  a  man  of  experience,
 legal  experience,  hke  Shri  Shanti
 Bhushan,  has  seen  that  there  are
 certain  provisions  which  should  be
 kept.  4  will  come  to  my  frend,  Mr.
 Somnath  Chatterjee,  presently.  He
 asked,  ‘Show  me  a  single  article  which
 was  for  the  good  of  the  people’.  I
 ask  you,  ‘Show  me  a  single  article  in
 the  Forty-Second  Amendment  under
 which  the  so-called  dictatorship  of  one
 person....  (Interruptions).  Not  a
 single  Member  who  has  spoken  till
 mow  has  shown  a  single  article  under
 which  an  individual  could  make  him-
 self  or  herself  a  dictator.  There  is
 tot  even  one  article  under  which  they
 can  show  that  a  person  can  establish
 a  dynastic  rule.  Show  me  one  article.
 You  cannot  because  it  is  not  there  in
 the  Forty-Second  Amendment.  Art.
 329  has  been  trumpeted.  What  does
 that  Article  say?  As  far  as  election
 of  the  Prime  Minister  and  the  Speaker
 is  concerned,  there  will  be  a  different
 machinery,  a  different  forum.  If  you
 are  dispagsionate,  it  is  not  that  the
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 dispute  will  not  be  tried  by  anybody.
 It  is  only  that  probably  on  par  with
 some  other  countries  like  the  United
 Kingdom,  a  separate  forum  is  created.
 You  can  very  well  object  to  that.  I
 am  not  questioning.  All  I  am  saying
 is  that  the  travesty  of  the  whole  thing
 is:  from  whose  mouth  do  we  hear  so
 much  of  democracy?...  (Interruptions)
 From  the  mouth  of  persons  like  Shri:
 Somnath  Chatterjee  and  his  tribe  who
 do  not  believe  in  democracy  at  all,....
 (Interruptions)  who  do  not  believe  in

 the  entire  philosophy.  If  ever  these
 persons  come  to  power,  with  the
 support  of  the  Janata  Party  friends,
 can  you  imagine  what  type  of  opposi-
 tion  will  there  exist?  What  are  they
 talking  of  democracy?  Which  demo-
 cracy  are  they  talking  of?  And  then,
 who  should  speak  the  loudest?  The
 man,  the  champion  who  was  out
 throughout  the  period  of  emergency.
 He  was  here  making  speeches  and
 opposing  all  this.  So,  he  had  the  free-
 dom  to  oppose...(Interruptions)  I
 do  not  know  what  he  had  done.
 How  did  he  manipulate  to  see  that  he
 had  remained  out  while  others  were

 SHRI  SOMNATH  CHATTERJEE:
 Manipulated  with  your  leaders.

 SHRI  VASANT  SATHE:  Therefore,
 it  does  not  le  in  his  mouth.  Some-
 times  I  feel  that  my  friends  who  talk
 so  much  against  emergency  suffer
 from  a  guilt  complex...  (Interrup-
 tions)  I  tell  you  why.  ‘Those  per-
 sons  who  fought  during  the  Indepen-
 dence  struggle  and  want  to  jail  for
 years—have  they  ever  thereafter  said,
 ‘Oh!  We  were  put  in  jail.  Oh!  We
 suffered  so  much...  (Interruptions)
 ‘These  persons  did  not  do  that.  If  you
 had  not  gone  to  jail,  you  have  no  right
 to  speak...

 SHRIMATI  AHILYA  P.  RANGNE-
 KAR  (Bombay  North-Central):  We
 had  gone  to  jail  during  the  Indepen-
 dence  struggle  also.

 SHRI  VASANT  SATHE:  Doing
 Satyagraha  or  breaking  law?  No.
 They  were  put  in  jail  like  any
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 criminals.  That  is  why  they  cannot
 giost  about  it.  Therefore,  they  feel
 guilty.  That  is  what  is  troubling  their
 conscience,

 The  simple  test  that  I  apply  to  the
 emergency  and  the  post-emergency
 periods  is  this.  You  also  apply  this
 test  and  see.  Emergency  in  terms  of
 the  Constitution  is  an  extra-ordinary
 period  where  even  the  normal  funda-
 mental  rights  and  laws  get  suspended
 in  terms  of  the  constitution  which  was
 made  by  our  forefathers—the  original
 constitution.  Therefore,  if  you  can
 prove  that  certain  things  which  hap-
 pened  in  emergency,  certain  excesses,
 the  moment  the  emergency  was  lifted,
 those  things  have  stopped  happening
 ~~those  excesses.  Some  of  the  excesses
 mentioned  before  the  Skah  Commis-
 sion  were  that  rallies  were  held,
 people  were  transported  in  trucks  and
 so  on.  Wag  that  not  done  after  emer-
 gency,  in  the  post-emergency  period?
 Were  they  not  brought  here  by  Shri
 Raj  Narain  when  he  organized  a  rally
 here?  You  talk  of  Turkman  Gate,
 and  Muzaffarnagar  What  happened
 at  Pantnagar,  what  happened  at
 Belchi  and  Aurangabad?  What
 happened  in  Rohtak  under  your  very
 nose?  Who  did  it?  Whose  Govern
 ment  is  there?  Let  us  be  dispassionate.

 SHRI  DINEN  BHATTACHARYA:
 Do  not  talk  irrlevant  things?

 SHRI  VASANT  SATHE:  I  know.
 these  Marxists  are  the  worst  टवधा-
 nals.  You  have  restored  the  right  in
 West  Bengal  to  Naxalites  to  chop  off
 the  heads,  to  tarnish  the  statues  and
 break  the  heads  of  statues  of  Ram
 Mohan  Roy.  Netaji  Subhash  Chander
 Boge.  and  Mahatma  Gandhi.  Yor
 should  be  ashamed  of  that.
 (Interruptions).  All  these  things  sre
 happening  even  during  the  period
 when  there  is  no  emergency.  There
 is  nexug  between  these  excesses  anil
 emergency  per  se,  by  itself.  Since  you
 can  establish  such  a  nexus,  you  can-
 not  aay  that  these  things  happened  in
 emergency.  Therefore,  what  has  this
 amendment  tried  to  do?

 There  are  some  good  features  like
 $i-C.  You  take  away  right  to  proper-
 ty,  good,  you  bring  in  Article  38,  fair,
 but  how  will  you  implement  it?  You
 cannot  make  any  laws  in  pursuance  of
 the  Directive  Principles,  because  again
 some  court  on  some  pretext  or  the
 other  will  strike  it  down.

 I  would  like  to  submit  one  moze
 point.  I  am  talking  of  good  features;
 nobody  has  mentioned  that.  We  creat-
 ed  a  new  chapter,  chapfer  14-B  of
 tribunals.  It  is  your  experience,  our
 experience  and  of  those  who  have  ex-
 perience  of  law  including  Shri  Som-
 nath  Chatterjee  that  merely  an  advo-
 cate  with  ten  years’  experience  when
 he  becomes  a  high  court  judge.  he
 does  not  become  omniscient  in  law.
 Does  he?  Persons  who  are  practising
 on  the  criminal  side,  or  who  are  ex-
 perts  in  company  Jaw,  or  civil  law  or
 on  the  labour  side,  do  net  become  ex-
 perts  merely  because  they  are  elevat-
 ed  to  the  bench  of  the  high  court. What  did  we  provide?  Let  us  have
 specialised  tribunals  with  the  status
 of  high  courts.  That  was  the  provi-
 sion,  a  salutary  provision  so  that  we
 May  get  expeditious  justice  from
 knowledgeable,  experienced  experts.
 Is  this  a  good  or  a  bad  provision?
 Even  that  provision  you  have  taken
 away...  (Interruptions).

 A  good  provision  was  introduced
 under  Article  352,  What  in  effect
 have  you  done?  You  say,  you  remove
 Forty-Second  Amendment.  In  the  old
 Article  352,  the  provision  was  that
 even  if  the  emergency  had  to  be  im-
 posed  in  a  part,  you  had  to  do  it  for
 the  whole  country.  A  good  provi-
 sion  was  introduced  which,  I  am
 thankful,  has  been  retained,  viz  that
 Emergency  can  be  imposed  for
 a  part  alone,  and  removed  from  that
 part,  so  that  if  there  are  such  condi-
 tions  prevailing  in  a  part,  you  can  res-
 trict  it  to  that  part,  and  nip  things
 in  the  bud.  Was  that  a  bad  provi-
 sion?  I  am  not  in  agreement  with
 those  friends  who  say  that  the  provi-
 sion  about  armed  rebellion  should  be
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 retained.  I  feel  that  it  is  very  dan-
 gerous.  Armed  rebellion  has  an  in-
 herent  lacuna,  Tomorrow,  as  has  been
 pointed  out,  you  will  have  to  resort
 to  an  excuse  of  somewhere  there  be-
 ing  an  armed  rebellion.  There  may
 be  a  mere  strike  somewhere,  You
 can  use  it.  Therefore,  I  would  beg  of
 you;  either  remove  the  provision  of
 Emergency  altogether;  or  otherwise,
 this  armed  rebellion  business  has  no
 meaning,

 Then  we  come  to  the  question  of  re-
 ferendum.  What  is  this  concept  of
 referendum?  {  would  like  to  point
 out  its  defects.

 MR.  SPEAKER:  When  we  come  (०
 amendments,  you  can  elaborate,

 SHRI  VASANT  SATHE:  Yes  They
 were  talking  about  25  per  cent  or  26
 per  cent  of  the  people  deciding  it
 Will  you  go  to  the  people,  with  this
 very  amendment?  Will  you  have  a
 referendum  on  this?  Secondly,  what
 is  federal  character?  You  conduct  a
 referendum  in  the  whole  country  on  a
 particular  issue  If  States  which  are
 over-populated,  like  UP  and  Bihar
 vote  in  favour  of  a  particular  amend-
 ment,  they  can  take  away  the  rights
 of  the  rest  of  the  country  Have  you
 made  a  provision  that  a  majority  of
 the  States  also  will  have  to  give  their
 approval  by  way  of  referendum?  Is
 there  any  such  provision?

 I  would,  therefore,  submit  that  with
 all  the  arguments  given  till  now  by
 my  friends  on  the  other  side,  they
 have  not  been  able  to  make  out  a
 case  as  to  how  the  42nd  Amendments,
 lock,  stock  and  barrel  was  rubbish,
 was  draconian  and  should  have  been
 thrown  out.  That  case  they  have
 failed  to  make  out.  Therefore,  don’t
 scratch  each  other’s  backs  by  saying
 that  the  42nd  Amendment  was  bad
 and  deserves  to  be  condemned.

 SHRI  YASHWANT  BOROLE  (Jal-
 gaon):  Sir,  it  reminded  me  of  one
 story  of  my  school-days,  when  I  lis-
 tened  to  the  speech  of  Mr.  Sathe.  A
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 teenager  committed  the  murder  of
 his  parents;  and  when  he  was  under
 trial,  he  claimed  mercy  of  the  Court
 because  he  was  an  orphan.  The  same
 thing  is  applicable  to  Mr,  Sathe  and
 his  party  also.

 It  has  murdered  democracy,  The
 teenager  has  murdered  his  parents
 but  he  claims  mercy  on  that  count,
 that  he  is  an  orphan  and  there  is
 nobody  to  look  after  him,  therefore
 he  should  be  shown  mercy  at  the
 handg  of  law.  Mr,  Sathe  should  kind-
 ly  bear  in  mind  that  whatever  bene-
 fit  he  claims  has  been  done  to  the
 people  by  the  42nd  amendment  is  a
 fraction,  385  nothing  in  the  eyes  of  the
 people  compared  to  the  upheavel  that
 has  taken  place  in  the  country.  Re-
 member  the  treatment  meted  out  to
 millions  of  people  in  the  country,  De-
 mocracy  was  no  more  in  existence;
 everybody  will  agree  on  this  point,
 including  Mr.  Sathe.  There  was  no
 democratic  functioning  at  all.  The
 facts  have  been  revealed  by  Shah
 Commission  Even  352  and  other  pro-
 visions  of  the  Constitution  have  been
 misused,  It  has  been  found  by  the
 Shah  Commission  that  a  single  indi-
 vidua]  for  his  own  benefit  could
 throttie  the  constitutional  provisions
 completely,  62  million  of  the  Indian
 people  had  seen  that  experience.  Mr.
 Sathe  cannot  render  any  account  of
 the  democratic  functioning  of  his  party
 during  9  months;  it  is  impossible  for
 him,  Therefore,  when  we  are  consider-
 ing  the  constitutional  amendment,  I
 thought  that  we  would  be  doing  50
 from  a  different  perspective.  In  fact
 this  is  not  an  amendment  which  we
 are  making  for  the  ruling  party  or
 the  opposition.  We  are  to  see  that  at
 least  some  future  generations  will  get
 the  guidelines  from  this,  With  the
 present  amendment,  we  are  undoing
 things  which  are  not  necessary  for
 this  country.  We  are  anxious  to  see
 that  no  ruler  at  any  time  in  this  coun-
 try  can  misuse  the  democratic  set  up
 in  thia  country.  It  is  not  only  $82,  but
 all  the  subsequent  provisions,  358,
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 359,  ete,  which  require  to  be  reconsi-
 dered,  From  this  aspect  I  really  feel
 that  our  Law  Minister  has  rightly
 amended  the  provisions  of  352,  and
 also  rightly  amended  358  and  incorpo-
 rated  therein  article  9  and  also  incor-
 porated  article  2]  in  359.  The  sum
 total,  the  impact  of  this  is  if  we  read
 together  very  carefully  to  see  whether
 there  could  be  any  misuse  of  this
 provision  for  the  emergency,  I  do  see
 no  lacuna  but  one,  a  single  lacuna,
 apprehended  danger  from  armed  rebel-
 lion.  Whether  there  shall  be  armed
 rebellion  or  not,  this  is  a  subjective
 idea  which  will  be  formed  without
 any  objective  criteria.  Therefore,  it
 is  likely  to  be  a  misleading  factor.  So
 far  as  external  aggression  is  concern-
 ed,  so  far  as  war  is  concerned,  you
 will  be  in  agreement  that  provision  in
 852  should  stand.  We  may  differ  so
 far  as  armed  rebellion  is  concerned

 Kindly  read  article  358  as  it  will
 stand  amended.  Article  9  is  not  sus-
 pended  on  declaration  of  an  emergen-
 cy  on  account  of  armed  rebellion  Ar-
 ticle  9  shall  be  in  force  and  all  the
 freedoms  and  rights  will  be  there  in
 existence,  even  during  the  emergency
 declared  on  account  of  armed  rebellion
 We  further  find  out  that  the  right  to  life
 and  personal  liberty  under  article  21
 shall  be  there  throughout  whether  it
 is  emergency  on  account  of  armed  re-
 bellion  or  on  any  other  ground.  These
 two  articles  will  be  there  and  on  ac-
 count  of  these  two  articles,  there  will
 be  a  guarantee  to  the  persons  that
 personal  liberty  shall  not  be  limited  or
 hampered  in  any  way.

 Also,  this  decision  to  declare  emer-
 gency  is  required  to  be  taken  by  the
 Cabinet  and  given  in  writing.  It  is  not
 that  the  Prime  Minister  can  write  a
 letter  to  the  President  for  imposing
 emergency.  It  will  be  a  Cabinet  deci-
 sion  and  it  will  be  also  in  writing
 Approval  will  be  required  within  one
 month.  After  every  six  months,  appro-
 val  will  have  to  be  there.  Parliament
 can  itself  do  away  with  the  emergen-
 cy.  Do  we  think  all  these  will  be

 misused  again?  We  have  become  too
 much  averse  because  of  the  practical
 rape  of  the  Constitution  by  Mrs.  In-
 dira  Gandhi  and  her  party.  We  are
 averse  to  every  provision.  We  doubt
 everybody's  integrity  and  honesty.  We
 do  not  find  any  virtuous  people  at  all
 in  this  country  to  be  in  existence  at
 anytime.  The  pendulum  is  swinging
 to  the  other  side  absolutely,  We  have
 become  apprehensive  because  we  have
 seen  that  a  provision  in  the  Constitu-
 tion  in  a  democratic  set-up  itself  has
 been  misused  and  millions  of  people
 have  suffered.  It  is  on  this  account  that
 our  psychology  has  developed  in  such
 a  way  that  we  are  not  prepared  to
 weigh  the  pros  and  cons  of  the  mat-
 ter  independently  from  the  effects
 which  have  been  produced  on  our
 minds,  As  a  consequence,  we  find  that
 provisions  which  are  really  meant  for
 the  usefulness  of  the  country  at  the
 time  of  emergency  are  also  being  ad-
 versely  criticised,

 It  has  been  said  that  in  a  country
 like  India  it  is  not  possible  to  have
 referendum  at  all.  Of  course,  we  can
 think  over  the  various  drawbacks
 which  have  been  pointed  out  by  Mr.
 Venkataraman,  We  know  that  ours  is
 a  vast  country  and  not  a  small  country
 like  Switzerland.  But  the  question  is
 whether  the  utility  of  a  referendum
 is  dependent  on  this,  So  far  as  sup-
 remacy  of  Parliament  is  concerned,
 we,  the  representatives  of  the  peo-
 ple  are  assembled  here.  In  this  con-
 nection,  I  remember  what  Sir  Ivior
 Jennings  had  said:  “Don’t  trust  ६00
 much  the  parliamentarians!”  We  have
 seen  on  several  occasions  on  the  floor
 of  this  House  that  we  were  not  at
 all  motivated  by  the  good  of  the  peo-
 ple  at  large  but  by  factional  interest
 which  we  were  trying  to  safeguard
 either  party-wise  or  castewise  or
 whatever  it  may  be.  Have  we  not  ex-
 hibited  this  character  on  the  floor  of
 this  House  on  several  occasions?  We

 did  have  exhibited  it.
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 We  cannot  deny  that  aspect  of  the

 matter  and  therefore  I  want  to  sub-
 mit  that  there  should  be  certain  other
 bodies  which  can  independently  think
 what  ig  good  for  them  as  well,  A
 referendum  will  be  the  best  kind  of
 provision  in  the  Constitution  itself.
 A  referendum  will  certainly  tell  us
 that  the  people  at  large  want  this  or
 do  not  want  that.  It  will  be  a  verdict
 of  the  masses  You  and  I  are  here
 functioning  on  their  behalf.

 SHRI  VASANT  SATHE:  Mr.  Jeth-
 malani  says  that  the  janata  is  a  mob,
 people  is  a  mob.  What  do  you  say  to
 that?

 SHRI  YASHWANT  BOROLE:  He
 may  say  go,  but  at  least  the  verdict
 of  the  people  after  the  emergency  in
 the  election  is  itself  an  eye-opener
 to  everybody  who  thinks  that  the  in-
 tellectua]  is  the  person  concerned  and
 that  an  ignorant  man  is  not  in  a  posi
 tion  to  consciously  think  of  any  parti-
 cular  problem  This  has  ever  heen
 true,  That  has  been  proved  com-
 pletely  now.

 Therefore,  we  have  to  go  by  a
 referendum  about  the  basic  features
 of  the  Constitution.  It  is  not  a
 referendum  on  every  point.

 Shri  Venkataraman  pointed  out
 that  there  will  be  difficulties  in  hold-
 ing  a  referendum,  because  there  will
 he  no  questions  like  aye  and  no.  He
 has  stated  a  number  of  other  difficul-
 ties,  but  in  practical  functioning,  we
 shall  find  out  a  way.  People  do  not
 even  know  the  manifestos  of  different
 parties.

 SHRI  VASANT  SATHE:  Suppose
 on  the  issue  of  Hindi  or  non-Hindi
 you  have  a  referendum.  The  majority
 of  the  people  in  the  north  and  in  the
 south  will  fall  out,  What  will  you
 do?

 MR.  SPEAKER:  Firstly  it  hag  to
 be  passed  by  the  House.

 SHRI  YASHWANT  BOROLE:  The
 verdict  of  the  majority  should  prevail.
 What  are  you  doing
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 ment?  Are  we  not  going  by  the
 majority  verdict?

 SHRI  R.  VENKATARAMAN;:  I]  may
 make  it  clear  that  it  will  not  prevail,

 SHRI  YASHWANT  BOROLE;  So,
 we  must  have  faith  in  the  people.  We
 have  lost  faith  in  the  people,  in  the
 conscious  will  of  the  people,  and  we
 think  that  the  representatives  who
 have  been  returned  only  can  have
 conscious  opinions  about  matters.

 With  these  words,  |  support  the
 Bill,

 AN  HON.  MEMBER:  How  long  are
 we  sitting?

 MR.  SPEAKER:  I  for  one  have  no
 objection  to  sit  up  to  30  O'Clock  if
 you  want.

 SHRI  HARI  VISHNU  KAMATH:
 (Hoshangabad):  We  should  not  be
 hustled.

 MR  SPEAKER:  A  line  has  to  be
 drawn  somewhere  It  has  been  ex-
 tendeq  by  two  hours  now

 Smal  HARI  VISHNU  KAMATH:
 t  recall  that  in  the  Constituent
 Assembly  it  was  not  hustled  like  this.

 MR.  SPEAKER:
 yact,  small  body.

 It  was  very  com-

 SHRI  HARI  VISHNU  KAMATH:
 No,  it  was  bigger  than  this  one  here
 today.  Mr  Speaker,  it  is  more  than
 a  mere  coincidence  that  this  august
 House  which  wag  brought  into  exis-
 tence  last  year  by  a  revolutionary,
 popular  upheaval  is  considering  jn  the
 month  of  August  a  Bil!  which  I  may
 describe  as  a  mini  Constitution  Bill
 That  is  why  I  was  anxious  that  there
 should  have  been  a  gpecial  session  for
 this  Bill,  but  it  was  not  to  be

 This  month  of  August  has  seen
 many  great  days  in  our  annuls.
 Mahatama  Gandhi  gave  the  call  for
 non-co-operation  ip  920  in  the  month
 of  August,  Then  came  the  Quit  India
 Movement  also  in  August  on  the  9h,
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 and  today  is  the  8th  of  August,  the
 eve  of  the  Sth  of  August;  and  indepen-
 dence  also,  though  it  was  unfortunate-
 ly  clouded  by  a  blood-stained  parti-
 tion,  came  in  August.

 It  would  be  in  the  fitness  of  things,
 it  woulq  be  most  appropriate,  if  this
 Bil,  by  your  leave  and  with  the
 consent  of  the  House,  ig  discussed
 and  finally  adopted  by  this  House  on
 the  eve  of  Independence  Day,  next
 Monday,  not  Friday;  the  discussion
 should  go  on  till  next  Monday,  the
 4th,  Independence  Day  eve.  This

 is  the  least  I  would  request,  the  least
 IT  would  demand.

 SHRI  VASANT  SATHE.  There  is
 the  “Save  India  Day”  also  tomorrow.

 AN  HON.  MEMBER:  It  is  “Save
 “ndira  Day”...  (Interruptions)

 SHRI  HARI  VISHNU  KAMATH:
 My  hon.  friend,  Shri  Sathe,  who  has

 een  better  days  when  he  was  a  col-
 veague  with  me  ag  a  member  of  the
 Socialist  Party,  is  inebriated  by  the
 exuberance  of  his  own  verbosity  I
 can  assure  him  that  India  has  been
 saved  last  year,  and  it  has  been  saved
 from  his  cohorts,  his  leaders,  from  a
 vile  dictatorship  India  has  been
 saved  and  wil]  be  saved  by  people, other  than  he  and  his  party,  from  the
 vile  dictatorship  of  a  mini-dictator

 In  this  House  today  there  are  only six  founding  fathers;  in  this  Sixth
 Lok  Sabha,  there  are  six  founding
 fathers,  members  of  the  Constituent
 Assembly;  I  would  not  like  to  use  that
 phrase,  but  it  has  been  useg  in  this
 House  There  are  only  six  founding
 fathers,  Members  of  the  Constituent
 Assembly,  almost  one  per  cent  of  the
 strength  of  this  House

 AN  HON  MEMBER  Who  are
 they?

 SHRI  HARI  VISHNU  KAMATH:
 I  will  tel]  you  privately,  outside,

 MR.  SPEAKER:  No,  no,
 SHRI  HARI  VISHNU  KAMATH:

 I  do  not  mind  telling,  f  you  permit
 ma!  There ly  no  diffeulty.  It  is  not
 taboo,  it  is  not  secret.

 MR.  SPEAKER:  It  ig  not  taboo,
 but...  ‘%

 SHRI  HARI  VISHNU  KAMATH:
 I  can  mention  the  names.  Six  names
 would  not  take  much  time—
 four  on  the  Janata  benches  and
 two  on  the  Congress  benches,  They
 are  Shri  Jagjivan  Ram,  Shri  Shibban
 Lal  Saksena,  Shri  P  C.  Sen  and  your
 humble  servant,  myself,  and  on  the
 Congress  side—not  Cong.  (I)  but  Con-
 gress—-Shri  Subramaniam  and  Shri
 Alagesan,  ‘These  are  the  six  found-
 ing  fathers  in  this  House.

 I  recaly  the  great  debates  in  the
 Constituent  Assembly—I  do  not  wish
 to  go  into  details  of  these  great
 debates,  because  when  we  come  ६०
 clause  by  clause  consideration,  we
 will  have  occasion  to  refer  to  them.
 On  the  last  day  of  the  Constituent
 Assembly,  that  js,  the  25th  of  Novem-
 ber  1949,  the  President  of  the  Assemb-
 ly,  Dr  Rajendra  Prasad  in  his  finel
 address,  valedictory  address  to  the
 Constituent  Assembly,  he  said—only
 two  sentences  I  want  to  quote,  not
 much:

 “If  the  people  who  are  elected
 are  capable  and  men  of  character
 and  integrity,  they  would  be  able  to
 make  the  best  even  of  a  defective
 Constitution  If  they  are  lacking  in
 these,  no  Constitution  can  help  the
 country  After  all.  ”

 he  went  on  to  say:
 a  the  Constitution  is  like  a

 machine,  a  lifeless  thing.  It  acquires
 life  because  of  the  men  who  con-
 trol  it,  and  operate  ft,  and  Indie
 today”  TI  am  quoting  him;  he  was
 referring  to  the  position  at  that
 time;  it  is  applicable  today  also—

 “India  today  needs  nothing  more
 than  a  set  of  honest  men,  who  will
 have  the  interests  of  the  country
 before  them.”

 AN  HON.  MEMBER:  We  have  got.
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 SHRI  HARI  VISHNU  KAMATH:
 I  am  sorry  to  say  that  in  975  and  ear-
 lier  years,  that  decade  was  a  decadent
 decade  a  biabolical  decade,  of  967—76
 and  from  the  incubus  of  that  decade
 perhaps  the  country  hag  still  not  fully
 recovered,  because  some  hon.  friends
 stil]  gloat  over  some  of  the  things
 which  happened  then,  and  they  still
 teday  to  the  leader  who  brought
 about  that  state  of  affairs.

 Yn  975  on  June  2th,  when  the  then
 Prime  Minister  met  with  her  Wa’er-
 loo  in  Gujarat  and  Watergate  in
 Allahabad,  she  made  up  her  mind
 consumed  by  her  insatiable  lust  for
 personal  power  and  for  entrenching
 herself  in  power  by  hook  or  crook,
 more  by  crook  than  by  hook,  she
 launched  on  her  mad  career  for
 personal  power  and_  dictatorship
 in  this  country  I  am  =  sorry  to
 say  that  those  who  adorn  those
 benches  today  if  not  all,  many  of
 them,  most  of  them,  became  her  to-
 adies  ang  flunkies,  if  not  her  don-
 keys  too.  And  outside  the  House  thev
 were  reinforced

 AN  HON,  MEMBER  Neither  don-
 keys  nor  monkeys?  (Interruptions)

 SHRI  A.  BALA  PAJANOR:  Is
 ‘monkeys’  parliamentary?

 MR.  SPEAKER:  |  do  not  think  it  76
 unparliamentary

 SHRI  HARI  VISHNU  KAMATH
 Outside  the  House,  thev  were  r*in-
 forced  by  an  army  of  henchmen  and
 hatchmen,  hoodlum.  and  hooligens
 who  suppressed,  who  tried  to  distort
 debauch  and  destroy  the  Constitu
 tion  Today,  we  are  celebrating  m  a
 way,  the  rebirth  of  freedom,  the  re
 surrection  of  freedom,  the  resour~ec-
 tion  of  a  free  Constitution,  the  resur-
 rection  of  democracy,  the  resur-ec-
 tion  of  independence  by  the  resur-
 gence  of  the  people  And  that  is
 why  this  Lok  Sabha,  is  today  on  the
 8th  of  August  ‘1978,  engageg  in  a  very
 historic  ceremony  and  I  am  sure  it
 Wil  go  on  till  the  1éth  of  August, “gain  I  repeat,  till  the  eve  of  Indepen- dence  Day.

 ry
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 Now  I  will  come  to  the  main  featu-
 res  of  the  Constitution  Amendment
 Bull,  I  will  not  dilate  too  long  upon
 this  aspect  at  present,  because  tomor~
 row  and  the  following  days,  we  will
 come  to  the  Clause  by  Clause  consi-
 deration

 MR  SPEAKER:  We  will  come  to
 the  amendments.

 SHRI  HARI  VISHNU  KAMATH:
 There  are  four  issues,  I  may  say,
 there  are  four  pillars  on  which  this
 Bill  rests  One  is  the  Emergency
 provisions,  the  other  is  preventive  de-
 tention,  the  third  one  is  propertv  and
 the  fourth  one  is  referendum  These
 are  the  four  main  controversial,  I
 may  say,  provisiong  of  this  Bill,  which
 have  raised  some  sort  of  controver-
 sy  in  this  House  and  perhaps  outside
 also  We  had  given  a  solemn  pro-
 mise,  made  a  commitment  to  the
 people  last  year  during  the  elections
 that  we  would  rescind  the  42nd
 Amendment.  True,  because  that  was
 an  amendment  neither  to  amend  the
 Constitution  nor  to  mend  the  Constt-
 tution  but  to  end  the  Constitution  and
 that  is  why  we  wanted  to  end  that
 42nd  Amendment.  I  am  glad  to  say that  most  of  the  abnoxious  provisions of  that  42nd  Amendment  have  been
 sought  to  be  repealed  by  this  45th
 Amendment  Yet,  there  are  some  pro-
 visions  of  that  Act,  42nd  Amendment
 Act  which,  perhaps  still  disfigure  our
 statute  book,  may  be  with  a  decep- tive  facade  of  innocuous  provisions. Yet  because  the  Government  has  got its  own  constraints,  because  it  requir- es  a  two-thirds  majority  in  both  the
 Houses  and  all  that,  they  are  not
 bringing  forward  all  the  other  provi-
 sions  which  woulq  completely  annul
 the  42nd  Amendment  Act;  no  other
 constraints,  I  am  sure,  that  is  the  only
 constraint  because  of  which  the  Bill
 may  ‘all  through.  Otherwise,  my hon.  friend,  Shri  Shanti  Bhushan,
 would  have  brought  forward  the  Bill
 which  would  have  sought  to  comple-
 tely  rescind  the  42nd  Amerxtment  Act.
 I  have  faith  in  tits  bona  fides  on  this
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 account,  on  thig  score.  Now  these
 four  provisions  of  the  Bill,  Emergen-
 cy,  Detention,  Property  and  Referen-
 dum  are  controversial.  Well,  helieve
 it  or  not,  I  was  one  of  those  few  who,
 in  the  Constituent  Assembly  hu  rais-
 ed  their  voice  against  the  Emergency
 provisions.

 I  also  proposed  referendum  in  tie
 Constituent  Assembly.  And  I  oppos-
 ed  the  preventive  detention  ineasuie
 that  was  brought  forward  by  Sardar
 Patel,  as  Mr.  Nathwan  said  yeoler-
 day.  As  regards  the  proper:  right
 also,  I  was  one  of  a  few.  perhaps  half
 a  dozen  members  of  the  Constituent
 Assembly,  who  had  opposed  it  as  a
 iundamental  right.  So,  I  amr  not  sur
 prised,  after  the  lapse  of  30  years
 that  the  Congress  all  along  re.nained
 silent  on  that  score  and,  though  these
 issues  were  raised  quite  ofteiu,  they
 did  not  move  an  inch  or  ras  little
 finger  to  change  the  provisions  of  the
 Constitution  jn  that  regard.  I  am  hup-
 py  that  at  last  it  has  fallen  to  the
 lot  of  the  Janata  Government,  the
 peopie’s  Government,  to  bring  for-
 ward  a  Bill  0०  amend  those  piovisions
 of  the  Constitution  so  as  to  mzke  them
 more  in  tune  with  the  aSpirations  of
 the  people.  I  am  not  fully  satisfied!
 still  that  they  are  the  perfect  ones
 and  perfection  is  seldom  achicved....

 MR.  SPEAKER:  Perfection  35  al-
 ways  aimed  at,  not  realised.

 SHRI  HARI  VISHNU  KAMATH:
 We  should  strive  for  perfection.

 Aim  at  the  sky,  and  you  will  shool
 at  the  tree.

 As  regards  the  Emergency  provi-~
 sions,  my  hon.  friend,  Shri  Shanti
 Bhushan—I  think,  if  J  heard  him
 aright—if  I  remember  his  =  speecn
 aright,  he  forgot  to  mention  one  littie
 feature  of  this  Forty-fifth  Constitu-
 tion  Amendment  Bill  which  is  un  im-
 portant  provision.

 MR.  SPEAKER:  Please  ‘ry  to  con-
 clude  now.  You  may  take  one  or  two

 minutes  more  I  would  like  to  call  at
 least  one  more  member.

 SOME  HON.  MEMBERS:  Let  him
 have  some  more  time.

 SHRI  HARI  VISHNU  KAMATH:
 I  do  not  wish  to  plead  for  myself  but
 I  have  got  to  say  a  few  more  things.

 MR.  SPEAKER:  When  you  come
 to  the  amendments,  you  can  speak.
 But  the  difficulty  ig  that  you  had
 forecast  all  these  things  at  that  time.

 SHRI  VASANT  SATHE:  He  wants
 to  recall  all  that  today.

 SHRI  HARI  VISHNU  KAMATH:
 Yesterday,  the  Law  Minister  forgot
 to  refer  to  one  of  the  provisions  of
 the  Bull  which  provides  for  judicial
 ieview  in  the  case  of  Emergency  pro-
 visions.  Clause  5  of  the  present
 article  352  is  sought  to  be  omitted
 and  a  judicial  review  is  being  pro-
 vided  for,  so  that  any  proclamation
 of  the  President  could  be  questioned
 In  a  court  of  law  on  the  ground  of
 mala  fides.  Sir,  you  have  been  a
 luminous  judge  and,  as  a  luminary
 of  the  Supreme  Court,  you  will  ap-
 preciate  this  kind  of  a  provision—you
 have  a  dual  role  to  play  today.  I
 am  sure,  the  House  will  be  re-assured
 on  this  score,  in  the  case  of  Emer-
 gency  provisions,  because  it  has  been
 attacked  and  the  House  is  suspicious
 as  to  how  it  might  be  misused,  that
 there  will  be  a  judicial  review  as  a
 judicial  safeguard,  besides  the  parlia-
 mentary  safeguard.  I  leave  it  at  that.

 As  regards  preventive  detention,
 my  hon.  friend  Shri  R  K.  Amin  talked
 of  MISA.  There  is  no  question  of
 MISA  here.  MISA  was  the  most
 hellish,  pernicious  and  obnoxious
 laws.  Earlier  we  hag  a  PD  Act,
 not  MISA.  MISA  was,  as  I  once  said
 earlicr,  the  Maintenance  of  Indira-
 Sanjay  Act—Humpty,  Dumpty  to-
 gether;  one  is  Humpty  and  the  other
 is  Dumpty.

 Today,  I  am  glad  to  note  that  there
 is  a  provision,  an  entrenched  provi-
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 sion,  with  regard  to  article  2i—it  is
 entrenched,  and  cannot  be  suspended.
 Even  the  right  to  haveas  corpus  was
 suspended  during  the  Emergency
 which  the  present  Chief  Justice  of
 India  confessed  in  a  remniscent  mood
 recently—you,  Sir,  left  the  Bench
 earlier...

 MR.  SPEAKER:  Fortunately.

 SHRI  HARI  VISHNU  KAMATH'
 I  am  glad,  it  hag  fallen  from  your
 lps  that  it  has  been  fortunate  for  you,
 it  hag  been  fortunate  for  us  too.  The
 present  Chief  Justice  confessed  thst
 he  diq  not  have  the  courage,  and  he
 was  not  alone  in  not  having  the
 courage  to  resign...

 SHRI  VASANT  SATHE,
 coward,  always  a  coward.

 SHRI  HARI  VISHNU  KAMATH.
 That  ig  what  happens.  That  has
 happened  to  you,  I  suppose..  (In-
 terrutions)

 SHRI  VASANT  SATHE:  I  am
 standing  by  what  I  have  said.  I  have
 not  changed.  (Interruptions)

 SHRI  HARI  VISHNU  KAMATH:
 There  is  a  provision  with  regard  to
 property  I  had  opposed  this  strenu-
 ously  in  the  Constituent  Assembly.
 Now  ,t  has  been,  after  all,  relegated
 to  ita  lega]  status,  legal  position,
 satutory  position  But  it  is  likely  to
 be  exploited  against  us,  the  Janata
 Party  and  the  Janata  Government,  by
 the  vested  interests  and  maybe,  by
 some  friends  on  the  Opposite  side
 also.  Especially  to  kisans  and  pea-
 sants,  they  may  say,  ‘Look  here...’

 किसानों को  कहेंगे  कि  भ्राप  ज्रभीन,  भाप के
 बर्तन,  बाप  के  पशु,  भाप  के  घर,  धाप  के  बाग, सब
 कछ  यलर्नमेंट  छीन  लेगी  ।
 Government  will  have  to  keep  guard
 over  such  exploitation,  I  do  not  know
 how  this  article  300A  will  be  imple-
 mented.  That  is  the  new  article~
 300A.  We  will  discuss  that  article
 tomorrow.  There  is  some  sort  of  a
 safeguard  provided  there.  Even

 Once  a
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 Lenin,  I  suppose,  in  922  or  1043,  फि6-.
 fore  he  died,  introduced  the  New
 Economic  Policy,  which  later  on  his
 successors  followed,  permitting  +he
 right  to  have  private  property.  in  the
 Soviet  Union.  I  do  not  know  about
 China.  In  the  Soviet  Union,  however,
 there  35  the  right  to  have  some  private
 property.

 One  last  word  about  referendum.
 When  I  raised  it  in  the  Constituent
 Assembly,  Pandit  Jawaharlal  Nehru
 or  Dr  Ambedkar—I  do  not  know  who
 tt  was—said:  ‘It  is  a  good  idea,  but
 in  the  present  state  of  illiteracy  in
 the  country,  people  do  not  understand
 pohtical  issues;  we  should  not  go
 ahead  with  this  at  the  present  mo-
 ment’  But  after  the  last  year’s  elec-
 tions,  shall  we  say  the  same  thing
 about  our  people?  No  A  hundred
 times,  a  thousand  times  No’  People
 now  understand  these  issues.  There-
 fore,  this  referendum  is  a  very  wise
 provision.

 One  last  word  and  I  have  done—
 the  rest  for  tomorrow  and  the  day
 after  Through  this  Bill  we  have
 sought  to  provide  Constitutional  safe-
 guards  for  the  preservation  of  our
 freedom  and  democracy,  the  Consti-
 tutional  threat  to  democracy,  we  have
 sought  to  avert.  But  where  does
 liberty  really  he?  What  is  the
 real  safeguard  for  liberty,  liberty,
 freedom  and  independence’  Liberty
 lives  and  flourishes  in  the  hearts
 of  the  peopie,  in  the  hearts  of
 men  and  women  who  have  been  des-
 cribed  as  sovereign  by  my  hon.  friend,
 the  Law  Minister  If  it  dies  jn  the
 hearts  of  the  people,  if  it  dies  in  the
 minds  of  the  people,  no  Constitution,
 no  Parliament,  no  Judiciary,  no  Sup-
 reme  Court,  can  help  country.

 MR,  SPEAKER.  It
 saying.  (Interruptions)

 SHRI  HARI  VISHNU  KAMATH:
 Therefore,  a  poet  has  very  wisely
 sung...

 AN  HON.  MEMBER:  Who  is  the
 author?

 HRI  HARI  VISHNU  KAMATH:
 I  will  tell  you  later  on.

 jis  a  famous
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 Etnernal  spirit  of  the  chainless
 mind,  Brightest  in  dungeons,  Liberty!
 Thou  art,

 For  there  thy  habitation  ig  the
 heart,

 The  heart  which  love  of  thee
 alone  can  bind,

 And  when  thy  sons  to  fetters  are
 consigned,

 To  fetters  and  the  damp  vault’s
 dayless  g.oom,

 Their  country  conquers  with  their
 maityrdom,

 And  Freedom’,  fame  finds  wings
 On  every  wind.

 Such  a  wing  brought  us_  into  this
 august  House  last  year.  The  first
 repupiic  diced  in  1975,  that  silver
 jubilce  year  when  there  was  neither
 jubilation  nor  sheen  on  the  silver.
 The  second  Republic  is  now  born.
 Long  hve  the  great  second  republic.
 On  that  note,  I  conclude.

 MR.  SPEAKER:  Mr.
 Barua,

 Bedabrata

 GMGJPND—L—2280L8—080

 SHRI  BEDABRATA  BARUA
 (Kaliabor);  I  think  I  will  have  to
 continue  tomorrow  jn  any  case  I
 wiil  speak  for  two  minutes.

 MR.  SPEAKER:  If  the  House
 ‘agrees,  we  can  sit  for  another  ten
 minutes  so  that  you  may  finish,

 SHRI  BEDABRATA  BARUA:
 I  am  prepared  to  speak  tomorrow.  I
 will  start  now.

 MR,  SPEAKER:  You  have  only  38
 minutes,

 HRI  BEDABRATA  BARUA:  We
 have  got  half  an  hour  still,  we  have
 calculated  at.

 Mr  Speaker,  Sir,  we  have  generally
 expressed  our  support  to  the  amend-
 ments  cexacept  some  reservations  that
 we  have  expressed...

 MR.  SPEAKER:  You  will  continue
 tomorrow.  Now  we  adjourn  for  the
 day  and  meet  tomorrow  at  ]  a.m.
 20.00  hrs.

 The  Lok  Sabha  then  adjourned  है. ! ठ
 Eleven  of  the  Clock  on  पा
 August  a,  978/Sravana  18,  ‘3900
 (Saka).


